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LOK SABHA DEBATES 

LOK SABHA 

The Lok S8bM "./ II/ Six mlnur. ".., 
EMllrln 01 tllil Clock. 

[MR. SPEAKER in thtI cn./tl 
[English} 

... (InMmIpf/on8) 

MR. SPEAKER: Everyday, It cannot go on like thll. 

... (Inftlrruplions) 

MR. SPEAKER: Hon. Membera, please allow me to 
speak. 

... (Inftlnuptlons) 

MR. SPEAKER: There is no glory in unNIy behaviour. 

... (Inftlnupti0n8) 

MR. SPEAKER: Shri Thomas, I will name you today. 

... (Intsnuptions) 

MR. SPEAKER: I believe, all of you would join me .... 

... (Inftlnuptions) 

MR. SPEAKER: I have said that I will allow you to 
raise it. What is going on here? 

... (Inftlrrupfions) 

MR. SPEAKER: Shri KeNnakaran, this is not fair. I 
will allow you to raise it. 

... (Inftlrruplions) 

MR. SPEAKER: I can only express my anguish at 
your behaviour. I do not know what matter you are raising . 

... (Intenupfions) 

MR. SPEAKER: Why are you raising It now? You 
have not given any notice . 

... (Inftlnuptlons) 

MR. SPEAKER: I can only express my deepeat 
anguleh. 

... (InMmIpf/on8) 

MR. SPEAKER: Hon. Membe ... , I believe, all of you 
would join m •... 

... (Inftlnup/It1n8) 

MR. SPEAKER: It Ie a Crlck.t victory. 

. .. (lnMmIpf/on8) 

MR. SPEAKER: I do not know a. to what Is 
happening In this HOUM. 

... (Intsnuptlon6) 

MR. SPEAKER: Do not show any paper . 

•.. (InIt111Up1ion6) 

MR. SPEAKER: Shri Acharla, please sit down . 

... (InttImIpIions) 

MR. SPEAKER: Hon. Members you have to sit down . 

... (Inftlnupfions) 

MR. SPEAKER: You sit down. Firat, you take your 
.. at. 

... (In/tlrruplions) 

MR. SPEAKER: Ram Krlpal Vadav .Ji, you sit down 
please . 

... (Interruptions) 

[English} 

MR. SPEAKER: From the beginning, not one word 
should be recorded. 

... (Inltlnuplions) * 

*Not recorded. 
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MR. SPEAKER:. Will Shrl. K. Francia George, Shri 
Suresh Kurup and Shrl AJay. Kumar taU their ..... 1 Or 
else, you have to face .ctlon today. I h.ve come 
determined today to take action against th ... Membe .... 

... (InIrImIpIions) 

MR. SPEAKER: Pl.... ait down. You ahow the 
minimum courtesy to the Chair. Shrl Thom .. , please alt 
down. 

... (InftlnupIIcns) 

MR. SPEAKER: Thle Ie not • place of .",..,. I 

... (InMtrupfirJM) 

MR. SPEAKER: Not one word should be written. 

(InMI'ffIPI/rNI6) ~ .. 

MR. SPEAKER: You are also becoming unrulyl 

... (IntemJpti0n6) 

MR. SPEAKER: SM George, will you take your aeat 
or not? 

... (InttInuptIon8) 

MR. SPEAKER: Give me the Rule bQok. Enough Ia 
enough. 

... (Inftlnuptions) 

MR. SPEAKER: Hon. Membe ... , pIeaM ail down. 

... (Inftlnuptions) 

MR. SPEAKER: This is the Question Hour, I will not 
allow anything, SM Karunakaran. 

... (Inmnuptions) 

MR. SPEAKER: I can only say, SM Acharia, that I 
do not expect such unruly behaviour from your Members. 
This is 8 very sorry state of .ftai .... 

'" (InIBnupIions) 

'Not recorded. 

SHRI BASU DEB ACHARIA (Bankur.): You allow one 
of them it;) apeak. 

MR. SPEAKER: I will not allow now. Nothing will be 
aHowed. They c.me to me. I h.ve promlaed th!tm that 
atter the Ou-aIIon Hour, I will allow them. They agreed 
to !t before me .nd now they .re behaving in this manner. 

. Is this the reaponalbillty shown by your Party Members? 

. .. (lnhlmJplion8) 

MR. SPEAKER: Mr. Prime Minister. 

... (InIrImIpIions) 

MR. SPEAKER: At leut, show some responsibility. 
Yesterday, you have sullied this House. 

... (InMnuptions) 

11.01 hra. 

INTRODUCTION OF MINISTER 

/Eng/I6h/ 

THE PRIME MINISTER (DR. MAN MOHAN SINGH): 
Mr. Speaker, Sir, with your permission, I wish to introduce 
to you, and through you, to the august House my 
g)lleague Shrimatl V. Radhika SeIvI, the Minister of State 
In the Ministry of Home Aft.ira, who has recently been 
inducted In the Council of Ministers. 

MR. SPEAKER: I compliment her . 

IE..,,/ 

... (Inltmuplions) 

MR. SPEAKER: If the matter Is taken up at 12 noon, 
Heavens WIll not falll 

. .. (InhllTllplions) 

MR. SPEAKER: Hon. Members, will you take up your 
seats or not? 

... (Intsnuptions/ 
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MR. SPEAKER: Tell me, whether you want to 
cooperate with the Chair or not. 

... (InMITUpIion$) 

MR. SPEAKER: Wait for your time. 

... (InMnupllons) 

·MR. SPEAKER: Nothing will be recorded. 

MR. SPEAKER: Give me the Rute. book. 

... (InMnupIion$) 

MR. SPEAKER: That is proved by your behaviourl 

... (In16nup11ons) 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Mr. Speaker, Sir, hon. Members 
can raise theSe issues and If they want, we would draw 
the attention of the Railway Minister. Let the busln ... be 
transacted. 

... (In16nuptions) 

MR. SPEAKER: Mr. Leader of the House, I have 
assured. them that I will allow them at 12 noon. Can they 
not wait for 50 minutes? They are showing totally 
irresponsible behaviour. I am ashamed of them . 

... (Intsnuptions) 

MR. SPEAKER: You are not allowing the Speaker to 
speak. 

... (Interruptions) 

MR. SPEAKER: I hope you remember that. 

... (Interruptions) 

MR. SPEAKER: I do not need protection. 

... (Inttlnuptions) 

MR. SPEAKER: I have to protect the House from 
you. 

... (InMnuptiDns) 

MR. SPEAKER: Not one word wHI be recorded. 

(In16rrup11ons)~ .. 

MR. SPEAKER: Your Members came to me and I 
have assured them that at 12 noon I will allow them. 
They agreed with me and then, they are behaving in this 
reeponable manner . 

.., (InMrruplionS) 

MR. SPEAKER: Do not give certifICates to youJ'Hlvea . 

... (/ntsmIptIons) 

MR. SPEAKER: Not one word will be recorded . 

MR. SPEAKER: No, I will not allow the Minister to 
speak. The Minister should not speak. 

... (InttlnupIions) 

MR. SPEAKER: The Hous. standa adjourned till 
11.30 a.m . 

11.10 hr.. 

ThtJ Lair .s..bM tJN,n MIjoumtHi till thirty minutss 
pul EItIWH1 of tfItI CA::Ick. 

11.30 hr.. 

ThtJ Lair SaM. ~ .t thirty minuMs put 
EleVtln of thtl Clock . 

[MR. SPEAKER in IhtJ Chair} 

{English} 

SHRI BASU DEB ACHARIA: Sir, we express regret 
for what has happened today in the moming. 

MR. SPEAKER: You did not do anything . 

SHRI BASU DEB ACHARIA: Sir, you may please 
allow . 

"Not recorded. 



7 Felicitation to Indian CticIMt Tam AUGUST 14, 2007 8 
Winning Test S~ritJs a~inst E~nd 

MR. SPEAKER: Allow what? 

SHRI BASU DEB ACHARIA: This is a very urgent 
matter pertaining to Kerata. Pie... allow th.m to 8p8ak 
at 12 noon. 

SHRI GURUDAS DASGUPTA: Sir, I a.o join my 
coile ague In expre •• ing my unqualified regret for What 
happened today. 

MR. SPEAKER: You are .p.aking without my 
p.rmission. 

SHRI BASU DEB ACHARIA: Some amicable solution 
has to be found out. 

MR. SPEAKER: Let me .... 

SHRI BASU DEB ACHARIA: We will be able to do 
that. 

/Trllnst.lion} 

Lalu Ji can find a solution. 

{English} 

MR. SPEAKER: You may try to have better control 
over your Members. 

Now. can I have uninterrupted 2·3 minutes to apeak 
in this House? This has become like this that the Speaker 
has to take permission of everybody for their klndn ... to 
ailow the Speaker to speak! 

FELICITATION TO INDIAN CRICKET TEAM 
WINNING TEST SERIES AGAINST ENGLAND 

(English} 

MR. SPEAKER: Hon. Members, since there w .. a 
disturbance In the House eariier, I am repeating It again, 
I believe that all of you will join me In conveying our 
greetings and congratulations to the Captain of Indian 
Cricket Team, Rahul Dravid and his team tor winning the 
Test Series in England. We wish them further succees In 
future matches also. 

11.31 tn. 

OBSERVATION BY THE SPEAKER 

MR. SPEAKER: Before we take up today's busln ... 
in the House, I wish to refer with great sorrow and 
concem to what happened y •• erday In thl. Chamber, 
which we call the Temple of Democracy. Some Membera 
Indulged In such unbecoming conduct that the queations 
are being rightly .. k.d wh.ther w. are doing ju.tlce to 
our role of repreeentlng the people. It is a matter of 
deep anguish that such doubts are raised on the eve of 
our celebrating the eoth anniversary ot our Independenc. 
tor which thousands and thousands of our countrym.n 
made supre.". sacrifice •. 

Are we showing any respect to them and to our 
freedom fighters by What happened yest.rday and on atl 
such occasions? 

MR. SPEAKER: As such I am extremely sorry that 
we wltneaeed extremely uproarious ac.nes when the 
count,y. Prime Minister was 8p8aJc1ng and that can never 
be condoned. 

... (Im.nupIion8) 

MR. SPEAKER: Kindly llaten. am Including what 
happened today also. 

... (Int.nuptIons) 

MR. SPEAKER: I am including what happened today 
also. 

have repeat.dly .... rted that subject to the 
con.ralnt of the rules and the availability of time, the 
House shall certainly diICu8I atl important Issues which 
the Membera wiah to ralae. The Members are certainly 
entitled to .xp1'888 their strong views in any matter they 
wish, but such expreaalon of views has to be in a manner 
a. are permitted by the Rules of Proc.dure and Conduct 
of Buslneu in the House. That should of course be in 
a dignified manner and that there should be structured 
debat .. and discussions as are pemNtted. There cen be 
no hindrance in debattng all permi .. ible issues and 
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expression of one's views in any matter, but unfortunately, 
there is a continuous violation of the ruIee and defiange 
of the Chair, which cannot be permitted for ever. 

The people are closely watching us and they will, no 
doubt. give their verdict at the appropriate time. But till 
then, I wish to inform the hon. Members that in future all 
methods as are provided In our rules will be applied to 
enforce minimum diSCipline In the Houu. how.ver painful 
that may be. We cannot further allow the prestige of this 
great institution to be lowered in the eyea of the citizens 
by our own people due to the totally Inappropriate and 
unacceptable behaviour which Is displayed In the House 
from time to time, including today. 

... (/nltlnupl/on$) 

(Tl'llns/ation} 

PROF. VIJAY KUMAR MALHOTRA: The Congrell Is 
solely responsible for what.ver happened y •• terday. 
... (InltlmJptions) 

(English} 

MR. SPEAKER: I have said that It Includes today 
also. 

... (InltlfTllPtions) 

11.35 hrs. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Now, let us take up O. No. 41. 

Centrel Support to Unaided Col .... 
and School. 

·41. DR. ARUN KUMAR SARMA: Will the Miniater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment Is planning to launch 
schemes to fund unaided colleges and schools In various 
States; 

(b) if so. the detaill thereof; 

(c) whether the Govemment has ....... d the 
standard of education imparted by the.. institutions; and 

(d) if so, the delalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) A Statement Is laid on the 
Table of the House. 

sm""'ent 

(a) and (b) No, Sir. Govenment do.s not have any 
auoh propoaa/ for funding un· aided. self·finaooing schools 
and college. in varioUi States. However, In the Xlth Plan, 
it Is proposed that University Grants Commlsalon (UGC) 
would cover some of the hitherto uncovered Collegee 
and Unlveraltlea, wheth.r Govemment aided or unaided, 
which are not HIf·flnanclng, under Section 12(B) of the 
UGC Act, to make them eligible for financial ... tance 
from the Central GoverNnentlUGC, IUbJect to avaHabil1ty 
of re.oure... 

(c) and (d) Asaeument of standard of education is 
primarily the responatbllity of the UnIversities with which 
the collegea are aMiated. However, U~C Is responsIble 
for the coordination, det.rmlnatlon and maintenance of 
standards of University education. An Inter· University 
Centre, namely, the National Assesarnent and Accreditation 
Council (NAAC) is mandated to aaseaa and accredit public 
and prIvate institutions of higher learning. As on 
31·3-2007, It h ...... sed 3632 institutions, (140 University 
level Institutions and 3492 colleges). Accreditation by 
NAAC Is not compulsory at pre.ent. In the field of 
Technical Education, the National Board of Accreditation 
(NBA) constituted under the provisions of the AICTE Act 
1987 accredits programmes In technical educational 
inatitutions. 

There Is no formalized system of ...... ment of all 
schools in the country. The Central Board of Secondary 

Education (CasE) ........ the performance of aI. schools 
affiliated to it. Simllarty, State Boards have their own 
systems of ...... ment. 
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DR. ARUN KUMAR SARMA: Sir, there .re many 
unaided schools and colleges all over the country In 
various States. The studen~ are deprived of education, 
even after 60 years of our Independence . ... (lnMHUpIions) 

MR. SPEAKER: Do not record anything except what 
Dr. Sarma says. 

DR. ARUN KUMAR SARMA: It is unfortunate that 
this Ministry which is committed for the eatabliahment of 
education system in the country has not COITI8 up with 
any proposal to fund these unaided colleges. 

11.36 hr •. 

(Prof. V~y Kumllr Mlllhofnl lind somtJ othtIr Hon'bltl 
MtlmNm lINIn iliff 1M HOUMI) 

MR. SPEAKER: Dr. Sarma, put your supplementary. 

DR. ARUN KUMAR SARMA: Sir, the reply of the 
hon. Minister is not satisfactory because they have only 
suggested that some of the coneges will be covered under 
the UGC funding. I apprehend that It would not even 
cover one per cent of the total unaided colleges and 
schools in the coUJitry. I would like to specifically know 
from the hon. Minister whether the Govemment will come 
up with a special programme to support the unaided 
colleges becallse the students are suffering and the 
standard of education is also suffering. There Is a wide 
gap and discrimination between the aided and unaided 
colleges and schools. 

SHRIMATI D. PURANDESWARI: Sir, even in the reply 
given to the hon. Member, it has been clearty stated that 
under Secbon 12(b) of the UGC Act, the aided or unaided 
institutions - barring self-financing institutions-would be 
eligible for financial assistance from the Central 
Government subject to availability of resources. 

DR. ARUN KUMAR SARMA: My apprehension is that 
the UGC cannot cover even one per cent of the unaided 
institutions. Then, what will happen to other colleges and 
schools? That was the prime issue because these 
colleges, schools and the education system Itself, all are 
suffering. The students are also suffering. So, what the 
Governrnent is going to do? 

Secondly, I want to know from the hon. Minister 
whether the Government has kept any record of the .. 
unaided schools, colleges and the various categories of 
schools and colleges. How many students are there which 
can be brought under this new proposal? 

SHRIMATI D. PURANDESWARI: Sir, education being 
the State subject, the institutions and schools can be eet 
up either through the Central or the State legislation. But 
such schools which are set up in the States are subjected 
to the purview of the State Legislature and the institutes 
and universities set up under the Central legislation are 
subjected to Central Government purview. Under thli, 
definitely schools which are .. t up in the Stat.. .... the 
responsibility of the States .... (InMmJptions) 

MR. SPEAKER: When ahe Is replying, you cannot 
interrupt. 

SHRIMATI D. PURANDESWARI: Sir, according to the 
Sixth All India Education Survey and also the Seventh All 
India School Education Survey, the total number of 
schools would be around 2,17,653 In 2002. But pre .. ntfy 
there are about 1.45 lakh HCOndary and senior secondary 
schools in India, out of which 9000 school$ are affiftated 
to CBSE. CSSE is the body which actually looks into the 
quality of schools which are recognized by the CBSE. In 
these schools we have about 40 mlHion students which 
are presently covered under the CBSE stream. This Is 
the record which the Central Govemment keeps. With 
regard to State schools, the records are with the State 
Governments. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the 
reply of the hon. Minister to the question put up by hon. 
Member has not prOVided any new information. There 
are a large number of unaided schools in our country. 
Consequently, they underpay their teachers, which is tum, 
affect, the quality of education adversely. The hon. 
Minister has stated that there is a resource crunch. The 
Government have recently introduced education cess. I 
would like to ask the hon. Minister-how much money, 
out of the said cess, the Government have allocated for 
higher education? 
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{English} 

SHRIMATI D. PUAANDESWARI: All schools 
established are affiliated to either the State Boards or to 
the Central Board. The CasE, as I had mentioned earlier, 
is the competent authority to ensure standards In Central 
Board affiliated schools. In regard to schools affiliated to 
State Boards, I would again like to re-emphaslze. that It 
is the responsibility of the State Govemments to look 
into the quality, including teachers in the State Govemment 
schools. The State Govemments are also competent to 
make appropriate regulations through law In respect of 
educational institutions independent o( the Central 
Government. 

As far as the question raised by the hon. Member 
with regard to teachers is concemed, I would again like 
to re-emphasize that it is the responsibility of the State 
Govemment to look into the matter to ensure that the 
required teachers are in place. 

{Translation} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Speaker, Sir, you asked me to put question. 

.. . (/ntsmJptions) 

{Eng/ish} 

SHRI LALIT MOHAN SUKLABAIDYA: There are about 
1600 high schools and a few thousands primary and 
middle schools in A$sam. The teachers employed In these 
schools are doing the same kind of job as their 
counterparts in the Govemment schools are doing. A few 
thousand of such teachers employed in these schools 
are not getting their salaries. Even many of them are 
retiring without getting any salary after having rendered 
their services. 

MR. SPEAKER: The same point is being raised. 

SHRI LALIT MOHAN SUKLABAIDYA: One of the 
Members had raised the point that in some such schools 
the teachers are being paid half salaries. But our teachers 
are not getting any salary. During the last three years In 

my Budget speech I have been referring to the pUght of 
thes. teachers. Now, I would like to request the Central 
Govemment to help the State Govemment with resources 
from the revenue that Is being coHected by way of 
educational cess for paying the salaries of the teachers. 
I would like to know If the Central Government will help 
the State Govemments for paying the salaries of the 
teachers who are working without salary. 

SHRIMATI D. PURANDESWARI: As I have mentioned 
earlier, the Kendriya Vidyalayas and the Navodaya 
Vldyalayas which are Central schools are basically the 
responsibility of the Central Govemment. We have been 
taking measures to ensure that the teachers are in place 
in these schools. With regard to the State Govemment 
schools, the responsibility Is of the State Govemment. 

Sir, answering the question on caes, baSically It Is 
meant for the Sarva Siksha Abhlyan and the Mid-day 
meal schools. Apart from this, there is one per cent 
additional' cess being levied. This is towards secondary 
and higher education. But the two per cent cess Is 
basically towards Mld-day meal and Serva Sikaha Abhiyan. 
Payment of salaries to teachers employed In State 
Govemment schools, again I would like to re-emphaslze, 
is the responsibility of the State Govemments . 

MR. SPEAKER: Shrl Ramdu Athawale. Your question 
has to be relevant, otherwise, I will not allow that. 

/Transllllion} 

SHAI AAMDAS ATHAWALE: Mr. Speaker, Sir, It is 
wrong to accord permission to non-aided schools. The 
talented students belonging to poor sections have to pay 
donations for eeeking adm_ion to such schools. There 
is, therefore, a need for the Govemment of India to enact 
a law in this regard. The un-aided schools should not be 
pennmed to function, meanwhile, there is a need to 
provide aid to each school and college. I want to know 
whether the Govemment propose to take any :jecision in 
this regard? 

Education in Maharashtra is in the process of 
privatization, be It MBBS, engineering, MBA or other 
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colleges. Students have to pay donation ranging from 
20, 30, 50 thousand Npen to 1, 2 or even 30 1tIkh. Do 
the Government propo.. to enact any law to chec!< 
privatization of education? If the Government fall to check 
it now, the situation would further deteriorate. 

MR. SPEAKER: This question is not related to It, it 
is a policy matter. 

{English! 

SHRIMATI D. PURANDESWARI: In the school stream 
we have 97 n.:llion sudents In the age group of 14 to 18 
years. Out of these 40 million students, as I have 
mentioned earlier, are in the school stream. There are 
about 57 million who are out of school. These are the 
children who are transiting Into secondary and senior 
secondary schools. There Is a pressure on secondary 
education and towards that end, In the Eleventh Five 
Year Plan we are trying to get through the Scondary 
Education Mission to ensure that the pre .. ure on the 
secondary education is shouldered to a large extent. We 
are also trying to bring in a few more Kendriya Vldyalayu 
and Navodaya Vidyalayas to take the pressure off the 
secondary school education. 

With regard to feea, there have been court 
interventions wherein it has been clearly emphasized and 
our National Programme on Education alao clearly 
emphasizes that commercialization of education should 
be avoided. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARV: 
Sir, I have been observing that the hon. Minister Is talking 
about only Central schools and State Govemment Nn 
schools. Here, I would like to ask one very serious 
question that relates to the question of survival of the 
tribal medium schools. In Assam, there are several 
thousands of lower primary l'Chools, middle schoohl and 
high schools with Bodo medium. These schools have not 
yet been taken up by the Assam Govemment under the 
system of provinclalisatlon. In the meanwhile, some of 
the teachers working in this category of schools have 
died hopelessly and some of them also have already 
crossed their retiring age without having got any salary. 

I would like to know from the Govemment on the 
policy measures which the Government of India I. 
going to take to revive and help ali those schools 
partlcularty lower prtmary schools, middle achools and 
high schools with Bodo medium. This is a very serious 

issue. Sir. 

SHRIMATI D. PURANDESWAAI: In the elementary 
stream of education, we have ensured that tribal 
languages are taught to children who are covered under 
the Sarva Sikhsha Abhiyan. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIAAY: 
Sir, I would like to know about the policy decision of the 
government with regard to the non-provincialised 
scheols with Bodo medium in relation to Assam state. 
... (InltlfTllp/ions) 

MR. SPEAKER: Do not record. 

(IntefTllptions) ~ .. 

SHRIMATI D. PURANDESWARI: Sir, I would request 
the hon. Member to give a aeparate notice as his 
supplementary does not arise out of this Question. 

MR. SPEAKER: The hon. Member may give a 
separate notice on this as it does not arise out of this 
Question. Then I would allow you. 

MR. SPEAKER: Q. No. 42, Shrimati Bhavana P. 
Gawali-not present. Shri Sanjay Dhotre-not present. 

Q. No. 43, Shri G. Karunakara Reddy-not 
present. 

Q. No. 44, Shri Suresh Prabhakar Prabhu-not 
present. Shri Jasubhai Dhanabhai Barad-not present. 

Q. No. 45, Shrl Kir.n Rijiju-not present, 
Shri Anandrao V. Adsul-not present. 

Q. No. 46, Shri Rayapati Sambasiva Rao. 

"Not recorded. 
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Study on Nex.. ActIvltIH 

·46. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI UDAY SINGH: 

Will the Minister of HOME AFFAIRS be pIeued to 
state: 

(a) whether the Government has undertaken Iny 
study of the growing activities of Naxalites in different 
parts of the country; 

(b) if so, the details thereof; 

(c) if not, the reuona therefor; 

(d) whether the Government has set up any unified 
command to deal with the Naxalilm in the affected States 
in the country; 

(e) if so, the details thereof; and 

(fl the details of loss of lives and property damaged 
due to Naxalism during last three years? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
v. PATIL): (a) to (f) A Statement is laid on the Table of 
the House. 

(a) to (f) The Central Government hal been 
maintaining a close and continuous watch on the activities 
of the naxalites, including periodic visits to the various 

Parameters 

Casualties 

(i) civilians 

(ii) security !orces 

2004 

586 

466 

100 

Statel ana detailed conlultations with the State 
Government authorities about various developments Ind 
the step. required to check and control naxallte activities. 

Among other instltu1lonal mechanisms for review and 
evaluation of the situation arising from naxalite activities, 
which include an Empowered Group of Ministers under 
the chalnnanshlp of the Union Home Mlntater with Chief 
Ministers of the States concerned as special invitees and 
a Coordination Centre under the chairmanahip of the 
Union Home Secretary, a Task Force has also been set 
up under the Special Secretary (Internal Security) in the 
Ministry of Home Affairs, comprising members of the 
Intelligence agencies, the concerned Central Para Military 
Forces and the officers of the State POlice, with a view 
to deliberate upon the various steps needed to tackle the 
activities of the naxalites and to bring about co-ordination 
between the au1horltles of different States as may be 
necessary. 

Law and order is a State subject. However, the 
Central Government is supplementing the efforts and 
resources of the State Governments through a variety of 
measures, including deployment of Central Para Military 
Forces which work under the command of the State 
Govemments concerned, strengthening of the local Police 
and Intelligence agencies through the Police Modernisation 
Scheme, provision of financial 88.lstance through the 
scheme of Security Related Expenditure, sharing of 
Intelligence and bringing about inter·State coordination. 

The details of loss of lives in naxallte violence during 
the last 3 years, as per information available, are indicated 
in the table below: 

2005 

677 

524 

153 

Year 

2006 

678 

521 

157 

2007 
(Till 

31.7.2007)" 

431 (491) 

266 (390) 

165 (301) 

(·Flgures In brackets Indicate statistics of the correlpondlng period of 2006) 

As far as damages to property is concerned, the 
naxalites have been observed to be targeting certain types 
of Government buildings and infrastructure pertaining to 
road and rail communications and, in some C8888 in 
recent months, power transmiasion facilities. Action is 

being taken continuously by the State Governments to 
minimize such p088lbllities and to strengthen relaled 
security arrangements. 

SHRI RAYAPATI SAMBASIVA RAO: Sir, hun. Minister 
has explained the matter In detail. Bu1 there is no denying 
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of the fact that naxal activities are spreading like wild 
fire. It seems it has spread to over ten Stat8I. Huge 
sums of money are being apent on tackling naxaI activItIee 
in these States instead of bringing about changes in the 
lives of the poor and needy. 

Though the naxal movement originated In West 
Bengal, Andhra Pradesh has become the real hub. There 
is no stopping of the dreaded activities of naxala. The 
naxal activities have spread to 118 dlstrict8 In twelve 
States. I am of the firm conviction that If we do not stop 
the naxal activities without further waste of precious time, 
our future generations would not forgive us. 

Would the hon. Minister assure the august HoUle on 
this matter? What measures has the Govemment of India 
initiated in the last two years to not only study and 
analyse but also stop the spreading of naxel actIvItiee in 
more districts in different parts of the country? 

SHRI SHIVRAJ V. PATll: The statistics which Is made 
available is creating a wrong impression In the minds of 
some of us over here. 

It is said that ten States are affected by naxal 
activities. That means, one-third of the country Is affected 
by them. Now, if an incident takes place at a place in a 
State, that does not mean that the entire State is affected 
by naxal activities. Then they are saying that 188 districts 
are affected. It means that one-third of the country is 
affected. This way of looking at the problem is not correct. 

There are about 8000 police stations in the country. 
How many police stations in the country are affected by 
naxal activities? Only 400 police stations are affected by 
them in the country. That means only about five per cent 
of the area is affected by naxalite States. 

So, if we look at this problem from the angle of the 
number of States affected or the number of dlsfrlcts 
affected, it creates a wrong picture. That Is why we shall 
have to correctly assess the situation and come to right 
conclusions. 

It is a fact that naxalite movement is a little more 
than what it was in the past. It is also adopting methods 
which are creating some fear in the minds of people. 
The Government of India is applying its mind to this 
problem. 

This problem has to be handled by the State 
Govemments. I have been saying that nearly 35,000 men 

and officers are given by the Union Govemment to the 
State. which are affected by naxalite movement. 
Chhattlsgarh receives nearly 13,000 men and officers to 
deal with this problem. law and order Is a State subject. 
It Is a matter which has to be handled by the Stste 
Governments. We have been asking the State 
Govemments to look Into this matter, prepare plans and 
have the machinery to deal with this problem. The 
Govemment of India will help them. When we are giving 
the.e forces, we are not charging a single pie for this. 
Previously, we used to get money from them. But now 
we are not charging even a single pie, We are giving 
lunda to the State Govemments to modemlse their police 
forces. We are giving equipments, like the USVs, that Is 
Unmanned Survey Vehicles; we ere giving them 
helicopters to carry the injured persons from the places 
where they are affected; we are giVing them armoured 
vehicles: and we are giving them intelligence; and we 
are helping them in many ways. 

Some States, like Andhra Pradesh, use these things 
properly. In Andhra Pradesh, the naxalite activity has come 
down by nearly lorty per cent. But, unfortunately, in some 
other States the activity has gone up by forty per cent. 
If the Stat_ are particular about dealing with this problem 
and careful about making plans and policies, It can be 
done. The Govemment of India will help them to tackle 
this problem. We are applying our mind in a very serious 
manner in order to see that innocent people's lives are 
not lollt. 

SHRI RAYAPATI SAMBAS IVA RAO: The hon. Minister 
has agreed that in Andhra Pradesh, the naxalite activity 
has gone down by forty per cent. I really appreciate that. 
Our Chief Minister has actually called the senior leaders 
of the naxallte movement and had a detailed discussion 
with them. Two rounds of talks had taken place. They 
did agree to all the terms and conditions and went back. 
But after six months, again they started killing the people. 

Our State Govemment is distributing land to the 
common people; to the weaker sections, to the tribals; 
and to the landless people. The Government is 
constructing houses also for each and every person who 
is entitled to these houses. Even then the naxalite 
movement is still going on in Andhra Pradesh. The State 
Govemment do not have the proper equipment and the 
machinery to deal with the naxalites. Naxalites have very 
sophisticated weapons, but the Andhra Pradesh police 
do not have such sophisticated weapons. 
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I would request the hon. Mlnllter to give more 
sophisticated Weaponl to Andhra Pradesh police also. 

MR. SPEAKER: Alk the State Government to 
approach them. 

SHRI RAYAPATI SAMBASIVA RAO: Our Govemment 
is also approaching. The Chief Minister II approaching. 
Only because of that the naxalitea have moved from 
Andhra Pradesh to Chhattlsgarh. 

SHRI SHIVRAJ V. PATIL: We have already given a 
lot of money to the State Govemmentl to modeml .. 
their police force. We gave them not only money but 
also new and different kinds of equipments. What Is really 
happening Is that the naxallt .. are adopting military tactics 
to attack, whereas the police is sticking to the policing 
system. The police ia finding It difficult to counter the 
attacks of the naxalltes. But fortunately for Andhra Pradesh 
they have developed a training system under which it 
was possible for the police force to counter thele kinds 
of attacks in a proper manner. What the hon. Member Is 
suggesting has already been done. A lot of money has 
been given to them. Thousands of crores of rupees have 
been given to them. 

If you want, I can give you the flguree as to what 
amount of money has been given to each of the States 
to modernise their police forces . ... (lnt.rruptiol7$) 

MR. SPEAKER: Shri Uday Singh-not preaent. 

(Translation! 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the 
Govemment of India had a dual policy to deal with the 
problem of naxalism-firstly to modemize the security forces 
of states, to make thern capable of fighting the military 
tactics of the naxalite organizations and the second was 
to make education, telecommunication and roads available 
in such backward areas and to arrange for employment 
to improve the economic condition of the people there. 
For this purpose. the Government of India has provided 
financial assistance to all such states, where the problem 
of naxalism is existing. Regarding the second policy which 
includes to provide for roads, education, building schools 
and hospitals, I would like to know from the hon. Minister 
whether. the Union Government has reviewed the situation 
with such states where the problem of naxaliam exists 
and whether the funds allocated for the development of 
those areas have been utilized as also the expenditure 

Incurred 10 far aIongwith the progreu made by them In 
the field of development? Hal the Home Ministry 
conducted any district-wise review of the same with the 
State Govemments. If so, what Is the outcome thereof? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, It II a 
fact that In order to resolve the problem of naxaillm the 
Govemment cannot rely on using the forces alone, It Is 
ellential to pay attention towardl locio-economlc 
development and that II why the Ministry of Home Affal ... 
allocates .a sum of Rs. 45 crore each year for three 
yea... for the development of those dlstrlctl which are 
conlldered to be backward. This amount Is over and 
above to what Is allocated to the Itate govemments 
through the Planning Commission. As far as this amount 
of RI. 45 crore which Is allocated to the state govemment 
by the Ministry of Home Affalrl for thll purpole II 
concemed regular monitoring is done and a dlscuulon Is 
held over the same, but It is the job of the Planning 
Commiallon to allocate funds for laying of roads to provide 
irrigation facliitiel and allocate funda for carrying out 
upgradation In the field of agriculture. 

Each year when the State Govemments demand 
funds under planning, the luue II dlecuued In Ministry 
of Planning. The funds allocated by the Mlnlltry of Home 
Affai... are reviewed by the Mlnlltry and the fundI 
allocated by the Planning Commlulon for development 
works are reviewed by the Commiulon respectively. 

SHRI DEVENDRA PRASAD YADAV: Sir, hon. Minister 
has Just now stated regarding the problem of naxalism 
that Rs. 45 crore are separately allocated to the backward 
districts. I would like to know whether thll amount 
allocated for three years and provided under Ruhtrlya 
Samvikas Yojana Is implemented in the backward districts 
or it is allocated separately to those distrlcta to deal with 
the problem of regional Imbalance? 

This is a big problem and the naxalite violence and 
the problem of naxaJlem cannot be resolved by limply 
modernizing the weapons and providing training in states 
because economic disparity is increasing in the country. 
in order to fill this gap, the state and union govemments 
will have to make concerted efforts alongwith the Planning 
Commission. I would Hke to know whether the Government 
is having any action plan for the same? .. :(Interruptions) 
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MR. SPEAKER: There is shortage of time, please 
give time to the hon. Minister to reply. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, In order 
to deal with this problem Rs. 45 crore are not allocated 
to be spent over a period of three years, Infact, each 
year Rs. 45 crore are allocated for three consecutive 
years. In this manner, in three years time approximately 
Rs. 150 crore are allocated for development in those 
districts. The funds are allocated to mitigate the problem 
of backwardness of these areas 80 that the people there 
could get some relief and start working. He Is right In 
saying that we see naxallsm growing maximum In 
backward areas. Therefore, In order to check naxallsm In 
those areas. the Planning Commission after due 
consideration grants funds with a view to provide facilities 
like. roads, drinking water and schools etc. In those areas. 
I would also like to add that It Is not only that the Planning 
Commission deliberates on this issue, even the State 
Governments are also called and discussions are held 
with them and after gathering all the Information all this 
is done under an agreement. It is an Issue where, as 
you have mentioned, joint efforts should be made. 

I would like to say that the Home Ministry is making 
efforts towards this and funds are being granted under 
the same. We are contemplating to increase that amount 
so that development works could be carried out over 
there. But the Ministry of Home Affairs alone cannot carry 
out all these works, the Union Government has to do 
this with the joint efforts of Planning Commission, Ministry 
of-Finance, Ministry of Agriculture, Irrigation department, 
etc. 

WRITTEN ANSWERS TO QUESTIONS 

[Trans/stion} 

Scholarship to Meritorious Students belonging to 
Scheduled Castes and Scheduled Tribes 

*42. SHRIMATI BHAVANA PUNDALIKRAO GAWAU: 
SHRI SANJAY DHOTRE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government has taken a 
decision to grant sufficient amount of scholarship to the 

meritorious students belonging to Scheduled Caste. and 
Scheduled Tribes for pursuing higher education and for 
purchasing books; and 

(b) If so, the details .thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. (SHRI ARJUN SINGH): (a) Yes, Sir. 
Government has introduced a new Central Sector 
Scholarship Scheme of Top Class Education for SC and 
ST students, from the academic year 2007-08 with the 
objective of encouraging meritorious SC and ST students 
for pursuing degree and post-degree courses in Identified 
Institutions. 

(b) The Scholarship covers full tuition fees and other 
non-refundable dues in respect of Governmentl 
Government-funded Institutions. However, there Is a ceiling 
ot Rs. 2 lakhs per annum per beneficiary studying In 
Identified private sector Institutions and Rs. 3.72 lakhs 
per annum per beneficiary undergoing training In identified 
private sector flying clubs for commercial pilot training, 
on tuition fees and other non-refundable dues. Up to 
Rs. 2200 per month for living expenses (based on 
actuals), Rs. 3,000 per annum for books and stationery, 
and Rs. 45,000 as a 'one-time' assistance for computer 
and accessories, Is also given to each SC/ST student 
beneficiary under the above scheme. 

[Eng/ish} 

FM Channels tor Students 

*43. SHRI G. KARUNAKARA REDDY : Will the 
Minister of INFORMATION AND BROADCATING be 
pleased to state : 

(a) whether the Government proposes to have 
exclusive FM channels for educating students In the 
remote areas of the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) Govemment 
has signed an agreement with Indira Gandhi National 
Open University (IGNOU) for operationalisation of FM 
stations for educational broadcast ,at 40 places, the details 
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of which have been Indicated In the enclo •• d 
Statement-I. Out of thl., 26 are prenntly operational and 
in 3 places VIZ. Jamnagar, Ludhiana and Bhubaneahwar, 
IGNOU has decided not to set up FM etatione. In addition, 
the Government has aleo agreed for Nttlng up of FM 
stations for educational broadcu. by IGNOU at 15 more 
places as per details given In the encloNd Statement-II. 

The FM stations set up by IGNOU are called Gyan 
Vani.. a "Radio Cooperative- devoted exclusively to 

education and community development. The.. Inter-actlv. 
participatory educational atatlon. ar. aimed at great 
.mpowerment of the people partlcularty the dlaadvantaged 
.eetlons of the Society located In the remote and dl.tant 
areas of the country. The programma Include Information 
relevant . to students of pre-primary, primary, secondary 
and higher ucondary, .. well .. enrichment programmes 
to build environmental awarenea, women'. empowerment, 
legal literacy, prof ••• lonal education and science 
education. 

""""nt I 

SI.No. State 

2 

1. Andhra Pradesh 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Guiarat 

9. Guiarat 

10. Guiarat 

11. Jammu and Kashmir 

12. Karnataka 

13. Karnataka 

14. Kerala 

15. Kerala 

16. Madhya Pradesh 

17. Madhya Pradesh 

18. Madhya Pradesh 

19. Maharashtra 

Place 

3 

Hyderabad 

Vlsakhapatnam 

Guwahatl 

Patna 

Ralpur 

Delhi 

Panall 

Ahmedabad 

Ralkot 

Jamnagar"· 

Srinagar· 

Bangalore 

Mysore 

Cachln· 

Trivandrum· 

Indore 

Bhopal 

Jabalpur 

Mumbai 

Oat. of 
Operatlonalleatlon 

4 

16.09.06 

22.04.02 

07.02.05 

04.06.06 

06.01.05 

26.01.04 

04.06.06 

25.06.06 

16.01.05 

11.07.01 

19.12.04 

22.06.06 

13.09.02 

10.01.05 

29.04.02 

OperatlonaVNon-
operational 

5 

V.s 

v •• 
v •• 
Ves 

v •• 
Ve. 

Ves 

Ve. 

Ves 

No 

No 

Ves 

Ves 

No 

No 

Ves 

Ves 

Ves 

Ves 
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20. Maharuhtra . Aurangabad 09.11.06 Yes 

21. Maharaahtra Nagpur 22.10.06 Ye. 

22. Maharuhtr. Pune· No 

23. Meghalaya Shlllong 01.03.06 Yes 

24. Orissa Cuttack· No 

25. Orissa BhubanHhwar-· •• No 

26. Punjab Chandigarh· No 

27. Punjab JaUandhar· No 

28. Punjab Ludhlana·· .. No 

29. Rajasthan Jaipur 04.06.06 Yes 

30. Tamil NadL Chennal 20.06.03 Yes 

31. Tamil Nadu Colmbatore 14.01.02 Yes 

32. Tamil Nadu Madurai· No 

33. Tamil Nadu Trlchy· No 

34. Tamil Nadu lirunelveli· No 

35. Uttar Pradesh Lucknow 22.05.02 Yes 

36. Uttar Pradesh Allahabad 11.07.01 Yes 

37. Uttar Pradesh Kanpur 22.06.06 Yes 

38. Uttar Pradesh Varanesl 19.12.04 Yes 

39. Uttar Pradesh Agra· No 

40. West Bengal Calcutta 07.01.03 Yes 

··Note : IGNOU has decided not to setup s18t1on at theae place •. 

·Note: Stations at thase places likely to be operationalised by June, 2008. 

Statement " 

SI.No. State Cities 

2 3 

1. Andaman & Nicobar Islands Port Blair 

2. Arunachal Pradesh Itanager-
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2 

3. Himachal Practeah 

4. Jammu and Kuhmlr 

5. Jharkhand 

6. Madhya Pradesh 

7. Manipur 

8. Mlzoram 

9. Nagaland 

10. Pondicherry 

11. Punjab 

12. Rajasthan 

13. Rajasthan 

14. Sikklm 

15. Tripura 

Indo-Pak Home Sec,....... Level Talke 

*44. SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a meeting of Indo-Pak Home Secretaries 
was held recently; 

(b) if so, the issues discuseed and the outcome 
thereof; 

(c) whether the issue of terrorism and extradition of 
Indian criminals were also discuseed in the meeting; 

(d) if so, the response of Pakistan thereto; and 

(e) the steps taken by the Government on the 
outcome of the meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(e) The Fourth Round of Home Secretary Level Talks 
with Pakistan on terrorism and drug trafficking was held 

3 

Shlmia 

Jammu 

Ranchl 

Rewa 

Imphal 

Alzwal 

Kohlma 

Pondlcherry 

Amrltsar 

AJmer 

Jodhpur 

Gangtok 

Agartala 

In New Delhi on 3-4 July, 2007, u • pert of the continuing 
composite dialogue between the two countries. The main 
i8aue8 dllcuued In the talks related to terrorism, fugitlV88 
from Indian laws, drug trafficking and ret .... of fishermen 
and prisoners. There was also a discussion on the draft 
agreements on Consular access and Visa. 

During the Talks, the Indian side highlighted concerns 
relating to terrorism and infiltration and the continuing 
terrorist infrastructure and fugitives from Indian laws In 
PakistanIPoK, and undertlned the need for effective and 
significant steps against terrorist elements. The Pakistani 
side was also asked to take action against the terrorist 
infrastructure and to identify, apprehend and handover 
the fugitives from Indian laws. 

The response of the Pakistani side was that they 
have taken measures to combat the menace of terrorism 
and that terrorist infrastructure does not exist in their 
territory. As regards the fugitives from Indian laws, they 
maintained that the details given by India in respect of 
these fugitives have been examined and it has been 
found that none of the fugitives are residing in Pakistan. 
However, they agreed that if further details are given in 
this regard, they would look into them. 



31 AUGUST 14,2007 32 

During the Talks, it was agreed to take effective and 
sustained action against the terrorist actlvltl... There was 
an agreement that the nodal points In the Central Bureau 
of Investigation of India and Federal' Investigation Agency 
of Pakistan would meet periodically to facilitate earty 
disposal of INTERPOL related cases. It was also agreed 
that the two drug control agencies would enhance mutual 
operational cooperation to control drug trafficking and that 
a Memorandum of Understanding (MoU) between the two 
agencies would be Signed at the earliest poulble. Both 
sides also decided to release the fishermen in each 
other's custody, and prisoners who have completed their 
sentences and whose nationality has been verified by 
the other side. Further, the two sides agreed on the draft 
Consular access agreement and considerable progress 
was also made with regard to the draft Visa agreement. 

Pursuant to the decisions and the understanding 
reached during the Talks, necessary follow up action has 
been initiated. 

{Translalion} 

~m."t Price 

"45. SHRI KIREN RIJIJU: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether an organised attempt by the cement 
manufacturing companies In the country was undertaken 
recently to push up the prices of cement exceulvely; 

(b) If 80, whether the Monopoll .. and Restrictive 
Trade Practices Commiulon (MRTPC) has also ISlued 
notices to certain companies in this connection; 

(c) If so, the complete details in this regard; 

(d) whether the Govemment· is contemplating to take 
over the right to fix prices of cement keeping in view the 
practices adopted by cement companies; and 

(e) if so, th, details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) As per Cement Manufacturers' 
AssOCiation, the average price of cement has increased 
from Rs. 158 per bag in December, 2005 to Rs. 229 per 
bag in July, 2007. The details of month-wise prices are 
given in the statement-I laid on the Table of the House. 

(b) and (c) The details of cases pending with 
Monopolies and Restrictive Trade Practices Commission 
(MRTPC) against the Cement Industry are given in the 
statement-II laid on the Table. of the House. 

(d) No, Sir. 

(e) Does not arise 

sr.t.",.nt I 

Year Month 

2 

2005 December 

2006 January 

February 

March 

April 

May 

Average 
Price in 
Rs. per 

bag 

3 

158 

163 

175 

189 

199 

200 

Increase in 
Price since 
Dec., 2005 

4 

5 

17 

31 

41 

42 

Percentage 
increase in 
price since 
Dec, 2005 

5 

3.2% 

10.8% 

19.6% 

25.9% 

26.6% 
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June 201 43 27.2% 

July 201 43 27.2% 

August 201 43 27.2% 

September 202 44 27.8% 

October 205 47 29.7% 

November 208 50 31.8% 

December 209 51 32.3% 

2007 January 209 51 32.3% 

February 212 54 34.2% 

March 226 87 42.4% 

April 228 88 43.0% 

May 226 88 43.0% 

June 227 69 43.74'.4 

July 229 71 44.9% 

Statement " 

The dtJIeils of /he Petitions ptmding with IhtI MRTP Commission ere 6S uniMr. 

51. No. Case No. 

2 

1. RTPE 99/1990 

2. MTPE 2/1992 

3. RTPE 83/2000 

Parties 

3 

DG, MRTPC Vs. 
Cement 
Manufacturers 

DG, MRTPC Va. 
Associated Cement 
Co. Ltd., Mumbai 

DG, MRTPC & Mis. 
Gayatri Agencies 
Kanchipuram Vs. 
Cement 
Manufacturers' 
Association, Chennai 

Status 

4 

Final arguments since 
23.7.07 

Listed for final 
Arguments on 7.9.07 

Listed for cross 
examination on 
29.11.07 
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2 3 4 

4. RTPE 2112001 Sh. ServeJIt S. Mokha 
& Another v •. 

Lilted for final 
arguments on 3.9.07 

Cement 
Manufacturers' 
Aaaoclatlon & Others 

5. 

6. 

7. 

8. 

9. 

RTPE 3212006 

UTPE 8612006 

RTPE 5212006 

RTPE 1/2007 

RTPE 412007 

DG, MRTPC Vs. 
Gujarat Ambuja 
Cement Ltd. & Two 
Others 

DG, MRTPC Vs. 
Various Cement 
Manufacturers 

The Builders 
Aaaociatlon of India 
Vs. Cement 
Manufacturers 
Association 

DG, MRTPC Vs. 
Associated 
Companle. Ltd. 

Jalmeen Steel 
Corporation Vs. 
Gujarat Ambuja 
Cement Ltd. 

[English} 

Policy on Special Economic Zone. 

'47. SHRI KINJARAPU YERRANNAIDU: 
SHRI PRABODH PANDA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the number of proposals for setting up of Special 
Economic Zones (SEZs) approved, pending for approval 
and put on hold as on date, State-wise alongwlth the 
reasons for not approving the proposals so far, State-
wise; 

(b) whether the Government has any proposal to 
review the SEZ policy; 

Listed on 21.8.07 for 
framing on lauel 

Listed on 25.10.07 for 
framing of issues 

Under preliminary 
Investigation 

The report of DG (I & R) 
is awaited 

Matter listed for 31.8.07 
for further directions 

(c) if so, whether there is also any proposal to change 
the guidelines and rules framed for setting up of SEls; 

(d) if so, the details thereof; and 

(e) the time by when the said policy and the 
gUidelines/rules are likely to be reviewed and changed? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Since the Special Economic 
Zones Act, 2005 and the Special Economic Zones Rules, 
2006 came into effect on 10th February, 2006, 
Government has granted 366 formal approvals and 176 
in-principle approvals for setting up of Special Economic 
Zones (SEls) so far. Beside., 264 proposals for setting 
up of SEls have been received. State-wise details of the 
number of formal and in-principle approvals and the 
proposals pending are as follows: 
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S.No. Name of the StateJUT Normal approvall In-principle approvala Pending propoaaia 

1. Andhra Pradeah 61 

2. Chandlgarh 2 

3. Chhattlsgarh 

4. Dadra & Nagar Havell 2 

5. Delhi 2 

6. Goa 7 

7. Gujarat 29 

8. Haryana 29 

9. Himachal Pradesh 

10. Jharkhand 

11. Karnataka 36 

12. Kerala 11 

13. Madhya Pradesh 8 

14. Maharashtra 75 

15. Nagaland 

16. Orissa 9 

17. Puducherry 

18. Punjab 6 

19. Rajasthan 5 

20. Tamil Nadu 53 

21. Uttaranchal 3 

22. Uttar Pradesh 12 

23. West Bengal 12 

Total 366 

The 264 proposals could not be considered primarily 
due to non-receipt of recommendations of the concerned 
State Government and non-confirmation of availability of 
the required land. 

(b) to (e) The SEZ Rules are reviewed and amended 

8 16 

2 3 

4 

8 

9 9 

28 27 

4 

2 

17 42 

2 12 

7 9 

37 45 

6 4 

7 3 

10 3 

12 28 

10 25 

15 23 

176 264 

from time to time and two amendments have already 
been carried out on 10th August 2006 and 16th March 
2007 respectively. The Empowered Group of Ministers 
(EGOM) at its meeting held on 5th April 2007 after 
considering various Issues related to the SEls had fixed 
the upper Umit of the area required for multi product 
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SEZs at 5000 hectares and fixed the minimum proce .. lng 
area uniformly at 50% for multi product sez, .. well B8 
sector specific SEls. The SEZ approval, are being now 
granted by the Board of approval In terma of the said 
directives. Accordingly, suitable amendments to the SEZ 
Rules, 2006, are under process. In pursuance of the 
decisions of the EGOM, the State Governments have 
been informed on 15th June 2007 that the Board of 
Approval will not approve any SEZs where the State 
Govemments have carried out or propose to carry out 
compulsory acquisition of land for such SEZs after 5th 
April, 2007. 

(Translstion} 

MI .. lng Children 

'48. SHRI VASANTRAO MORE: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the National Human Rights Commission 
has constituted any committee to examine the issue of 
missing children in the country as reported in the 'Hindu' 
dated July 3, 2007; 

(b) if so, whether the said committee has submitted 
its report; 

(c) if so, the details of recommendations made 
therein; 

(d) the details of the recommendations implemented 
by the Government; and 

(e) the steps taken by the Government to implement 
the remaining recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) Yes, Sir. 

(c) A copy of the Recommendations/Suggestions as 
contained in Chapter-5 of the Report of the NHRC 
Committee on Missing Children is enclosed is statement. 

(d) and (e) The report has been received very 
recently. Appropriate action on the recommendations will 
be taken by way of follow up with the . State Governments 
and other measures in consultation with' the Ministries 
concerned. 

Star.m.nt 
RtICOmmtlntMfIon&ISuggestions pan of /he 

NHRC CommIttH's R."on 
(Chapter-5 of the Report) 

SI.No. Recommendations of the Committee 

2 

1. Prlorty Illue: Irrefutably, the problem of 
'Missing Children' is a grave matter which is 
also a human rights issue. It is acknowledged 
that It has not been received the attention it 
deserves from the govemment and society at 
large. Therefore, this Issue needs to be made 
a ·priority issue" by all stakeholders, especially 
the law enforcement agencies. The Directors 
General of Police of States should take 
appropriate steps to issue police ordera/ 
circulars/standing instructions etc., sensitize all 
officers in this regard and also make them 
accountable 

2. Mlsllng Persona Squad/Desk In Police 
Stations: The Committee recommends that-
every Police Station across the country should 
have Special Squad/Missing Persons Desk to 
trace missing children. This SquadlDesk should 
have a Registering Officer who should be made 
responsible of registering complaints of missing 
children. He/she should maintain complete 
records of efforts made by them to trace 
missing children as well as by the Special 
Squad. The Registering Officer should also 
write incident reports and keep them on record 
in Station Diary/case diary, as the case may 
be. In addition to this, the Registering Officer 
should also work as an Enquiry Officer 
whereby he/she should be made responsible 
for following up the entire procedure of tracing! 
tracking the missing child. The JAPU (Juvenile 
Aid Police Unit) can, If required, be utilized for 
addressing the issue of missing children, even 
though the children who are missing can never 
be labeled as juveniles, but are, in fact, 
children in need of care and attention. The 
functioning of this unit/squad should be 
regularly monitored/reviewed by Senior Officers 
. and wherever necessary timely instructions and 
assistance should be' provided to the 
Registering-cum-Enquiry Officer. 
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Court Directive.: There Is a need to reiterate 
the implementation of the Supreme Court 
Guidelines given on 14/1112002 In Writ Petition 
(CrL) No. 610 of 1996 filed by Horilal Vs. 
Commissioner of Police, Delhi & Ors. in all 
police stations across the country. This would 
entail prompt and effective steps for tracing 
missing children. 

As per the directions given by the Delhi High 
Court, a Cell relating to miSSing persons/ 
children was set up in the Central Bureau of 
Investigation (CBI). This Cell has been 
functioning ever since but due to lack of 
adequate resources, desired results could not 
be achieved. Since the CBI is a Central 
investigating agency having powers and 
jurisdiction to take up cases of inter-state and 
intemational ramifications, It would be desirable 
to strengthen this Cell to enhance its capacity 
to coordinate and investigate criminal cases 
relating to missing children and persons. 

Role of District Administration: The 
legislation enJoins upon the district 
administration in the country to get places 
where children are employed, periodically 
inspected. The Committee notices with deep 
anguish that in this task the district 
administration all over the country has failed. 
This is evident from the fact that even today, 
the number of children found engaged as 
domestic help and bonded/child labour is 
enormous. Again, it is a matter of concem that 
in the identified cases of child labour and 
bonded labour in which· prosecutions are 
launched against the employer the conviction 
rate is not even 1 per cent which obviously 
has resulted due to lack of superviSion. Such 
an apathy towards this vital issue has to be 
curbed in favour of a proactive approach. The 
Committee urges the authorities concerned to 
hold district administration accountable for 
dereliction in discharging this responsibility. 

The Committee is of the opinion that this 
exercise of regular inspections, if undertaken 
with all eamest, will ensure linking back a large 
number of children missing from their homes. 

. 
s. 

7. 

8. 
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Mandatory Aeportlng: The State Police 
Headquarters should evolve a system of 
mandatory reporting whereby all incidents of 
missing children across the country should be 
reported to the newly constituted National 
Commission for Protection of Child Rights 
(NCPCR) within 24 hours of occurrence. Failure 
to report promptly would give rise to the 
presumption that there was an attempt to 
suppress the incident. The reporting should be 
done promptly and the procedure could be the 
same as is being followed by the concerned 
authorities for reporting custodial death cases 
to the NHRC. 

Involving Panchaya. AaJ Institutions (PRls) 
Etc: In order to make the investigative 
procedures concerning missing children more 
transparent and user-friendly, it would be 
preferable for the police investigating team to 
Involve the community at large, such as 
representatives of Panchayatl Raj institutions! 
~uniclpal Committees/Neighbourhood 
Committees/Resident Welfare Associations, etc, 
in addition to existing help lines. This will 
enable the community to get fully invC!lved 
along with the police in tracing missing children. 
The Directors-General of Police should 
seriously consider taking full advantage of 
these agencies In the task of not only 
investigating crimes relating to children but also 
in tracking down missing children. The role of 
Panchayats and such bodies should be 
extended to: 

• Prompt reporting of missing children; 

• Prompt dissemination of intelligence, if any, 
to the law enforcement agencies; 

• Rendering assistance to law enforcement 
agencies for tracing children; 

~ Provide timely feed-back to the law 
enforcement agencies about the return of 
the Child. 

Involving NGO'a: In places where vuln6rible 
groups of children are found in large numbers, 
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there is need for enforcement agencies to 
evolve some kind of a mechanism In 
partnership with non-govemmental organizations 
and social workers, whereby apart from 
rendering counseling to them, awareness 
raising activities are also carried out. This 
wouid not only instill confidence in them but 
also strengthen them and give them special 
protection so that they are in no way lured by 
external agencieslfactors. This initiative could 
be taken by the Missing Children Squad/Cell 
in the Districts. The DGPs need to ensure 
action on this initiative. 

National Databaae and Monitoring: NCRB 
should establish a National Tracking System 
that would encompass the grass-root level in 
locating and traCing miSSing children. There 
should be prompt reporting of not only missing 
children cases, but also of return/rescue/ 
recovery. All instances where children are 
rescued from places of exploitation Including 
places of sexual exploitation and also 
exploitative labour, should be dovetailed into 
the NCAB data base. The database should 
be updated on a regular and systematic basis. 
This also involves revising the reporting format 
with respect to the rescue and recovery of 
persons who have been trafficked. ThE! Director 
NCAB should liaise with the Project 
Coordinator, Anti Human Trafficking UNODC, 
New Delhi and workout the format as the 
UNODC is working in the field of empowering 
law enforcement agencies and developing 
appropriate projects, etc. with respect to Anti 
Human Trafficking and related issues. This 
could be made effective through web-based 
and other intra and inter State networking 
linkages. The information that is gathered ought 
to be appropriately disseminated. It is 
suggested that the NCAB evolve one-page 
useful position papers that has information with 
regard to various crimes, including the relevant 
statistics. This could be useful and accessible 
tool for different agencies that are dealing with 
a particular problem. For example, relevant 
;nformation relating to missing children, if It is 
put in a page or two will be far more 

10. 

11. 

12. 
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accessible and readable for all stakeholders 
than information complied as part of a 
voluminous report prepared by the NCAB. 

SCRB/DCRB: There is an urgent need to 
revive State/District Crime Aecords Bureax. The 
database on missing persons, their return and 
the procesaes involved should be properly 
documented. The State Missing Person's 
Bureax (MPB), needs to be revamped, made 
functional and strengthened. The officers should 
be well trained and knowledgeable to address 
the issues in an analytical manner and from 
the perspective of Human Rights. The SCRB 
and the MPB should have proper liaison 
between them, so that the database of SCRB 
and NCRB are dovetailed to the functioning of 
MPB and the Special celVsquad to be set up 
in the Police Stations. The MPB data should 
be specifically updated with the data of rescued 
children from trafficking crimes. 

Helpline: There is a need to establish a Child 
Helpline through NGOs/PAls/other agencies 
with adequate support from Government in all 
the districts. The Department of Women & 
Child Development, Govemment of India, may 
take the initiative to set up such a national 
network. 

Outsourcing Preliminary Inquiry to NOOs: 
The NHRC Committee came to know about 
several instances where NGOs are actively 
functional, delivering the best results, in tracing 
missing children and also documenting them. 
Such efforts and initiatives have supplemented 
the work of the law enforcement agencies. The 
synergy of police and NGOs can be of 
immense help in addressing this issue Bnd in 
providing tremendous support to the police 
agencies who Bre preoccupied with several 
other tasks, especially in those places where 
the police station strength is very poor. 
Therefore, Preliminary Inquiry into missing 
persons could be outsourced to NGOs, who 
are willing to undertake this task. MHA may 
issue appropriate guidelines to the States in 
this regard. Each State can identify a few such 
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NGOs and notify them if required. As of today 
nothing stops NGOs from causing luch 
inquiries and many are already doing this work. 
Therefore, the best option, In the given 
situation, is to develop synergy between the 
law enforcement agencies and the NGOs and 
institutionalize this partnership. 

Cognizablllty of the Evidence: As of now the 
issue of missing children is not a cognizable 
offence and the very fact of missing of a child 
does not convey occu~rence of a crime. 
However, some States like Andhra Pradesh, 
Tamil Nadu allow police to register FIRs and 
take up investigation. In order to facilitate 
proper enquiry/Investigation, It Is advisable that 
an FIR is registered by the police with respect 
to the issue of missing children. However, 
experience shows that In many cases a child 
may not have gone missing and the panic 
reaction of the parents or warda lead to such 
reporting. Therefore, all such issues may not 
warrant registration of an FIR Immediately. 
Nevertheless. it Is advisable to register FIR if 
a miSSing child does not come back or is not 
traced within a reasonable time. The State 
Govemments are advised to consider Issue of 
appropriate directions to the law enforcement 
agencies to set a time limit of 15 days from 
the date of reporting that if a missing child is 
not traced back within 15 days, a presumption 
may be made of some malafide and an FIR 
registered with respect to all such issues of 
miSSing children. 

Sensitization of Stake Holders: There is a 
need to sensitize all ranks of police personnel 
and other stakeholders to the issue of missing 
children. For this a two-day module be 
designed by BPRD, so that uniform training is 
imparted to aU concerned. Along with this, there 
is a need to prepare suitable reading material 
that includes good practices about miSSing 
children from other States/Union Territories as 
well as other countries. 

Rescue of Children In .... d of Care and 
Attention: There is a need to identify "run 
away children", "abandoned children" "neglected 

16. 

17. 
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children" and such "vulnerable children" who 
are often found roaming around places where 
they are particularly exposed to abuse and 
exploitation such as railway stations, traffic 
junction etc. Their vulnerability increues due 
to a lack of support structures-family or 
otherwise. Proper Identification, provision of 
care and 8Upport, and a 'safe place' is vital 
for them. These children are, under the JJ 
Act, are the children In need of care and 
attention which they should be given. This can 
be achieved by producing them before CWC 
and ensuring proper care In the concemed 
Homes. If Government Homes are not 
available, Govemment agencies should support 
appropriate NGOs to set up such Homes. The 
State Govemments are called upon to notify 
such NGOs Immediately so that they can 
become functional without delay. States should 
ensure that such notifications are done on a 
time frarne of one month from the date of 
application by the NGOs. 

!-Card for Children: The local administration 
should facilitate the schools to keep a watch 
on their children, especially when they become 
untraced or become dropouts. Schools and old 
teaching institutions should introduce photo 
identity cards of children, 10 that tracing Is 
possible. All such photos with identity 
particulars be documented and data base be 
developed urgently. The State Governments 
and the Central Government should take 
Initiatives in this regard. Schools should embali< 
on a programme of empowering the children 
on their rights, legal strengths and defence 
mechanisms in case of need. 

Poverty Alleviation Measure.: It is 
acknowledged that poverty is one of the main 
factors in pushing children into inhospitable 
conditions and making them vulnerable for 
explOitation. The Central and State 
Govemments have introduced several schemes 
to be implemented at Gram Panchayat level 
with the object of providing job opportunities 
to the poor and the disadvantaged and 
elevating them from the poverty line. All thess 
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programmes, especially concerning children 
welfare should be properly planned at the 
Gram Sabha level following the Antyodaya 
approach. Schemes such as Mid-day Meal 
Scheme, Sarva Siksha Abhlyaan, Health 
Immunization etc. deserve to be properly 
monitored for achieving optimum results. Proper 
implementation of these poverty. alleviation 
programs are indeed a human, rights approach. 
If such schemes and programmes of the 
Sovernment are implemented it can be 
reasonably expected that the vulnerable 
sections will become empowered to resist 
exploitation that often takes place now .. 

Role of Stete Commlaalona: There is a need 
to involve State Human Rights Commissions, 
Women Commission of State/Centre etc., with 
regard to the issue of missing children. Such 
bodies have tremendous overarching influence 
on all stakeholders in addressing the issues 
appropriately in their respective jurlsdlctioll8 

Role of Media: In view of the current dreadful 
situation, the media can play an important role 
in increasing public awareness of miSSing 
children and the plight of the thousands of 
hapless families whose children are listed 88 

untraced. This could be achieved 88 follows: 

At the newsroom level, crime reporters and 
metro editors need to include the category 
of miSSing children as a regular beat and 
as part of their daily news grind. 

These stories need to be followed up and 
tracked regularly just like other stories of 
murder, human trafficking, etc. A LOST and 
FOUND series could be commenced. The 
cases of missing children being traced! 
returned home should be treated as the 
"good news" stories which will also 
encourage the policellocal authorities to 
step up their actions. 

The large picture story on the enormity of 
the continuing malaise of miSSing children, 
could coincide with Human Rights Day, 
Children's Day and so on. 

1 2 

20. 

• Newepape,.. can make a separate section 
in their classified sections on missing 
children. The notices and advertisements 
on missing children need to have a better 
display and be given more prominence and 
space in newspapers and TV bulletins. 

• Just as some newspapers carry a daily/ 
weekly count of say, victims of terrorism, 
a new slot of missing children in the city/ 
country can be commenced. 

• Newspapers or TV channels with an 
emphasis on local news can have an 
arrangement with either the police or a 
local NGO, which has worked in the area 
to print without charge announcements and 
advertisements on missing children. 

• The missing child story should also be 
picked up for the dally crime shows many 
TV channels have commenced. Just as 
investigative stories are done on the flesh 
trade, on organ smuggling etc. case 
studies of how missing children end up in 
brothels or factories can be carried. Cases 
can be picked from solved cases or; where 
children were smuggled across borders, 
identities can be masked if need be. 

Media organizations like media unions, the 
women's press corps and so on can 
collaborate with agencies like the NHRC 
and other NGOs working on children's 
rights issues to hold seminars and 
symposiums on the subject. 

Attention to Tran.lt Point. of Trafficking: 
There is a need to keep special vigils at 
railway stations, bus-stands, airports, sea- ports 
and such other places, which act as transit 
points for missing children, including children 
who run away or are made to run away. In 
this context, the Government Railway Police, 
the Railway Protection Force, Airport and 
Seaport authorities needs' to be oriented about 
the issue of missing children. 
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Mlaalng Children from Aero.. Border: This 
is a grey area, which largely rem.ln. 
unaddressed. It has been reported that sever.1 
foreign children who h.ve been trafficked Into 
India have been punished as Illegal Immlgr.nts 
and are made to suffer. NHRC recommends 
the state governments to undertake review of 
all such cases and provide relief to such 
children, as all trafficked children, Irrespective 
of their nation.IIty, .re children in need of care 
and attention. Moreover, there Is a need of 
developing a Protocol on this Issue. It Is learnt 
that UNODC in its anti-human trafficking project 
can provide the required technical assistance. 
In this regard the Ministry of Women and Child 
Development can utilize the technical 
assistance of UNODC and in close coordination 
with the MEA, develop a protocol on this topic. 
The Project Coordinator, UNODC may provide 
the required technical assistance. 

Surv.y and A .... rch: The world of missing 
children is unknown and there Is no proper 
study or research on this issue. Even today 
the exact figures of missing or traced children 
are not available. The existing legislation 
requires the State and district authorities to 
periodically carry out inspections/surveys of 
places where children are employed with a 
view to identifying missing children and those 
engaged in bonded labour/child labour. This 
task has remained a low priority area. There 
is an urgent need for the State administration 
to undertake micro studies especially at the 
places where children are reportedly vulnerable. 

A village-wise survey of all children who have 
gone missing or even recovered is an urgent 
need to understand the realistic dimensions of 
the problem. Studies by academic institutions 
into various factors behind the vulnerability of 
children are recommended in order to generate 
right response. 

{English} 

Netul'Il Calamity 

·49. SHRI P. KARUNAKARAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(.) whether the Govemment has received .ny request 
from the State Governments, particularly from the 
Government of Kerela for relaxing the norms .Iready 

prescribed with reg.rd to natural cal.mity schemes, 
considering the gravity of calamity; 

(b) If 80, the details thereof; 

(c) the criteria adopted by the Union Government to 
provide relief to the workers in the plantation sector; and 

(d) the amount sO far provided/spent by the Union 
Govemment during the last three years in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) Some State Governments, Including Government of 
Kerala, had requested the Government of India for revision 
of norms for providing assistance under the Schemes of 
Calamity Relief Fund (CRF) National Calamity Contingency 
Fund (NCCF). These requests were mainly to increase 
the scale of assistance, Inclusion of new calamities for 
providing assistance and provision of assistance for items 
not eligible under the guidelines, such as assistance tor 
capital assets and restoration of damaged infrastructure. 
The Government of Kerala mainly requested for inclusion 
of aea erOSion, lightning, boat accidents and fire accidents 
in the eligible list of natural calamities and revision of 
rates of assistance. 

(c) The norm for agricultural input subsidy for all 
types of perennial crops including plantation crops has 
been revised from Rs. 4000 per hectare to Rs. 6000 per 
hectare. 

(d) Statements-I and II showing the al!ocation and 
releaBe of Central share of CRF and funds released from 
NCCF during the years 2004·05, 2005-06, 2006-07 and 

2007-08 are enclosed. 
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R .... 01 c.nlfrl's SM,. of eRF during 2004·06, 2005-06, 2006·07, 2007-08 

(RI. In eror.) 

S.No. State 2004-05 2OO5.Q8 2006-07 2007-08 

Allocation Releued AllocatIon ReleaMd ARocIIIon Released Allocation ReleeHd 

2 3 4 5 e 7 8 9 

1. Andhra Pradesh 180.66 180.56 256.06 258.06 270.96 335.48 284.51 219.99 

2. Aru:".achal Pradeah 10.96 10.96 21.23 21.23 21.84 21.84 22.48 11.24 

3. Aeaam 92.52 136.68 144.79 72.40 148.97 221.37 153.38 76.68 

4. Bihar 61.05 90.12 111.6& 55.85 11.92 55.85 118.31 

5. Chattisgarh 25.03 36.96 83.81 41.91 86.23 150.33 88.76 22.19 

6. Goa 1.13 1.13 1.58 0.79 1.68 2.45 1.74 

7. Gujarat 147.14 147.14 184.50 184.50 193.73 246.87 203.41 48.57 

8. Haryana 74.12 74.12 93.28 83.95 97.95 107.28 102.85 51.43 

9. Himachal Pradesh 39.64 39.64 75.52 75.52 n70 n70 79.99 40.00 

10. Jammu and Kashmir 31.82 31.82 64.84 64.84 88.72 66.72 68.88 34.34 

11. Jharl<hand 51.68 50.45 94.56 94.56 97.28 48.64 100.15 48.64 

12. Karnataka 67.98 67.98 86.00 88.00 90.28 113.98 94.81 71.11 

13 Kerala 61.30 61.30 64.13 64.13 67.33 67.33 .70.70 70.70 

14. Madhya Pradesh 57.10 ·57.10 190.67 190.67 196.18 246.67 201.97 SO.SO 

15. Maharaahtra 143.31 10748 167.18 167.18 175.54 220.00 184.31 47,70 

16. Manipur 2.62 0.00 4.17 4.29 4.42 10.67 

17. Meghalaya 3.59 3.59 8.47 4.24 8.71 12.95 8.96 4.48 

18. Mizoram 2.71 4.00 4.94 2.47 5.08 5,01 5.23 

19. Nagaland 1.79 2.64 2.87 1.44 2.95 3.03 4.39 

20. Orissa 99.79 99.79 226.16 226.16 232.68 291.34 239.53 61.11 

21. Punjab 11187 111.87 109.52 54.76 115.00 112.26 120.74 57.SO 

22. Rajasthan 188.71 188.71 311.73 311.73 327.32 413.66 343.68 85.SO 
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2 3 4 5 6 7 8 9 

23. Sikkim 6.30 6.30 13.15 13.15 13.53 13.93 13.53 

24. Tamil Nadu 93.57 93.57 156.81 78.41 184.65 243.06 172.88 

25. Tripura 4.74 9.25 9.64 992 14.6 10.21 10.07 

26. Uttar Pradesh 13336 13336 221.95 221.95 228.38 228.36 235.10 117.55 

27. Uttarakhand 29.50 2950 71.02 71.02 72.44 36.22 73.93 36.22 

28. West Bengal 92.17 92.17 176.05 176.05 181.12 181.12 186.47 93.24 

Total 1816.06 1868.09 2958.32 2622.94 3073.34 3521.06 3194.14 1287.31 

.. ,.",."t II 

RS/tlIlS8 of MSislsncs from NCCF dunng 2004-05, 2005-06, 2006-07 lind 2007-08 

(Re. In crores) 

Aaalatance Released 

SI.No. State 2004-05 2005-06 2006-07 2007·08 

2 3 4 5 6 
• 

1. Andhra Pradesh 87.20 100.00 203.06 17.8 

2. Arunachal Pradesh 9.09 68.44 44.38 

3. Assam 211.55 

4 .. Bihar 398.92 

5. Chattlsgarh 52.74 

6. Goa 

7. Gujarat 55.00 304.31 545.69 

8. Haryana 

9. Himachal Pradesh 112.97 25.14 

10. Jammu and Kashmir 50.00 309.n 13.51 

11. Jharkhand 

12. Kamataka 63.62 358.85 384.97 

13. Kerala 206.00 17.94 50 

14. Madhya Pradesh 1.70 30.85 
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2 3 

15. Maharashtra 173.23 

16. Manipur 

17. Meghalaya 6.16 

18. Mizoram 10.68 

19. Nagaland 1.81 

20. Orissa 53.44 

21. Punjab 

22. Rajasthan 216.79 

23. Sikkim 9.90 

24. Tamil Nadu 783.14 

25. Tripura 0.05 

26. Uttar Pradesh 192.10 

27. Uttarakhand 

28. West Bengal 

Total 2583.12 

Indian Inatltutea of Management 

·50. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to enact a 
law to specify the extent of the financial and administrative 
autonomy of the Indian Institutes of Management (liMa) 
in the country; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the time by when the proposed amendments are 
to be brought for necessary legislative interventlo,,? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) The 
Government is examining the issue of formulating a 
legislation for the Indian Institutes of Management on the 
lines of the Institutes of Technology Act, 1961. 

4 5 6 

657.25 589.90 168.92 

0.81 

25.00 

100.00 

5.20 

1131.91 

7.06 

3061.44 1962.05 250.23 

rrnJnsllltionJ 

Problem. of Weavera and Artl .. n. 

"51. SHRI RAMESH DUBE: Will the Minister of 
TEXTILES be pleased to state: 

(a) the details of the problems being faced by the 
weavers and the artisans in various parts of the country; 

(b) the policy of the Government towards solving 
these problems; 

(c) whether the Government proposes to establish a 
monitOring system to ensure proper Implementation of 
various schemes/programmes for the weavers and the 
artisans; and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The Handloom Sector is facing stiff 
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competition from cheap powerloom products due to 
various reasons. There is a high wage component in the 
cost of handloom products vis-a-vis powerloom. 
Powertooms also enjoy the advantage of superior 
technology and economies of scale. Handloom weaving 
is still largely a household enterprise and a predominantly 
rural activity, .dispersed all over the country whereas 
powerloorns are better organized in terms of procurement 
of inputs and organization of market. The handoom aector 
being labour intensive by nature, the coat of products 
"are high. The powerloom sector besides offers Identical 
products in the market at a cheaper price which poses 
a problem to handloom sector In marketing Its products, 
leads to accumulation of hand loom stocks at various 
levels. Accumulation of stock leads to blockage/shortage 
of working capital, which in tum leads to over dues of 
Primary Weavers Cooperative Societies to banks, resulting 
in choking up of credit lines. 

As far as handicrafts artisans are concemed, the 
constraining features are scarcity of appropriate raw 
material, lack of infrastructural facilities, lack of working 
capital, lack of knowledge about appropriate technology, 
lack of entrepreneurial skills among artisans and 
competition from machine made products. 

(b) The Government of India is following a policy of 
promoting and encouraging the Handloom Sector through 
number of programmes and schemes to Increase Its 
production, productivity and efficiency and enhance the 
income and socio-economic status of weavers by 
upgrading their skills and providing infrastructure and 
marketing support and essential inputs. The handloom 
sector forms a part of the National Textile Policy, 2000, 
the details of the policy measures undertaken to promote 
and develop its exclusiveness for the global market are 
as under: 

(i) Training of weavers engaged in the production 
of low vaiue added items, who may not be able 
to survive the competition consequent on 
globalization, with the objective of upgrading their 
skills to enable them to find alternate 
employment in the textile or other allied sector; 

(ii) Comprehensive welfare measures will continue 
to be implemented in close cooperation with the 
State Governments, for better working 
enviror;lment and the social security of the 
weavers; 

(iii) Effective support systems in research and 
, development, design Inputs, skill upgracfation and 

market linkages will be provided; 

(iv) The implementation of the Hank Yam Obligation 
Order and the Reeervation Orders Issued under 
the Handloom (Reaervatlon of Articles for 
Production) Act, 1985 will be reviewed keeping 
In mind the needs of the handloom weavers; 

(v) Weavers Service Centres will be revamped in 
consonance with the contemporary trends, and 
using Information Technology for efficacy, their 
activities suitably dovetailed with activities of 
centres of deSign excellence like NIFT and NID; 

(vi) As merchandising and marketing will be central 
to the succe.. of the handloom sector, the 
present package of schemes for production of 
value added fabrics will be streamlined; 
innovative market-oriented schemes will be 
introduced; and Joint ventures encouraged both 
at the domestic and international levels. Brand 
equity of handlooms will be commercially 
exploited to the extent possible. 

(vii) Recently, Cluster Development approach has 
been adopted to organize producer's self help 
groups and link them to market. 

During the 11 th Five year plan, following schemes 
are proposed for development of handloom sector:-

(i) Integrated Handloom Development Scheme 

(II) Marketing and Export Promotion Scheme 

(iii) Handloom Weavers' Comprehensive Welfare 
Scheme 

(iv) Mill Gate Price Scheme 

(v) Diversified Handloom Development Scheme. 

The policy of the Government to address the 
problems of handicraft sector includes implementing 
various achernea for benefits and welfare of the artisans. 
During the 11 th Five year pla~ the foHowing schemes 
are proposed for implementation which shaD address these 
concerns: 

(i) Ambedkar Hutshilp Vikas Yojana 

(II) Marketing Support and Service Scheme 
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(iii) D.sign & Technotogy Upgradatlon Scheme 

(iv) Welfare Scheme 

(v) Human Reaource Development Scheme 

<vi) Research and Development Scheme. 

(c) and (d) The lChem .. being implemented by the 
Gov.mment of India for development of handloom eector 
and welfar. of w.av.rs ar. being implemented through 
the State Govemment/agencies. Th. schemes are being 
monitored regularty through the Directorate-In-Charge of 
Handlooms of the reepectlve Stat.. and the Office of the 
D.v.lopment Comrnluloner for Handioorna. 

A monitoring syst.m Is already in place for proper 
implem.ntation of the schemes for handicrafts artisans. 
The implementation of schemes Is monitored 'regularly 
by the Field Office,. at the level of Aaaistant Director 
and Regional Director. Baaed on their Inspection repor18 
the settl.m.nt of claim8 and tutur. int.rventions are 
decid.d. In order to make the impl.mentatlon more 
effectiv., guid.lines have b •• n framed which are 
periodically revised to further strengthen the monitoring 
system. 

/EngII6hJ 

Funding PIIttem under s.rva Shlkeha Abhlyan 

*52. SHRI TATHAGATA SATPATHV: 
SHRI M. RAJA MOHAN REDDV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stat.: 

<a) whether the govemment hu recently reviewed 
the programme of Sarva Shlk8ha Abhlyan In regard to its 
performance and funding pattem between Centre and 
States; 

(b) if so, the details of the present funding pattern 
for this schem. and the revised funding pattem finalised; 

(c) the names of Stat .. which have requested the 
Union Gov.rnment to revert to old funding pattem for 
Sarva Shiksha Abhlyan; 

(d) whether the the Gov.mment has decided to 
allocate .more funda to this scheme for the 11 th Five 
Vear Plan to make it mOre successful; 

(e) If 80, the details thereof; and 

(f) the steps taken or being taken by the Govemment 
to cov.r more children during 11th Five Vear Plan period 
under the scheme? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) The 
Centre-State fund sharing pattem for the Sarva Shlkaha 
Abhiyan (SSA) 88 of 01.04.2007 Is in the ratio of 50:50. 
Almost all States have requested for continuation of the 
10th Five Vear Plan funding pattem. 

(d) and (e) The 11th Five V.ar Plan allocation for 
SSA are not known and are finalized by the Planning 
Commiaaion. 

(f) The stated goal of SSA Is to aehi.ve universal 
.lementary education by 2010. 

Anganw_1 Centre. 

*53. SHRI SURAVARAM SUDHAKAR REDDV: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pI .... d to state: 

(a) wh.th.r a number of sanctioned Anganwadi 
C.ntres (AWCs) under the Integrated Child Development 
Services Scheme (I CDS) have not been so far made 
operational by the Stat. Governments; 

(b) if 80, the number of AWCs sanctioned and the 
number among them made operational so far, State-wiae; 

(c) the main reasons for d.lay in making the 
remaining aandloned AWCs operational; 

(d) whether the Supreme Court h .. again Issued 
st.m waming to the States for falling to operationalise 
the sandloned AWCs and has asked them to clear the 
backlog; and 

(e) if so, the details and the me .. ures taken by the 
Union Gov.mment to ensure that the sanctioned AWes 
are made operational by the State Govemments? 

THE MINISTER OF STATE OF THE MINISTRV OF 
WOMEN AND CHILD DEVELOPMENT ('SHRIMATI 
RENUKA CHOWDHURV): (a) and (b) Ves, Sir. A 
Statement indicating the number of sanctioned and 
operational Anganwadi centres State/UT-wise, as on 
31.3.2007, is enclosed. 
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(c) As per an exercise conducted by the Minl8try 
some time back, adopting Critical Path Method (CPM)I 
PERT Chert. operatlonalieation of AWe require. about 
12 months. However, due to various reasons including 
dealays in administrative sanctions, court cases etc., 
recruitment of Anganwadl Workers (AWWs) and 
Anganwadi Helpers (AWHs) gets delayed in the StateaI 
UTs. leading to delays in operationallsatlon. 

Ministry of Women & Child Development la 
continuously Monitoring and reviewing the implementation 
of ICDS Scheme with the State GovernmentafUr 
Administrations and requesting them to take aU required 
administrative measures for early operatlonaliaatlon of 
sanctioned AWC •. 

(d) and (e) V .. , Sir. The Supreme Court In Ita order 
of 9th July, 2007 ctr.cted .. the Stat .. to operatlonallze 
the AWe. sanctioned upto September 2008, by 15th July, 
2007 with the exception of the State of unar Pradesh 
who were directed to operatlonaUae the AWCs by 
31.7.2007. Thoee Cent,.. which have been unctioned 
upto January. 2007 ahould be made operational by 
30.&.2007. 

Following the dlrectIona of Hon'bIa Supreme Court, 
the StateelUTa were dlracted by the Minilby on 10.7.2007, 
to Itrictty adhe,. to the tImefrwne given by the Court. ..,.",.", 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

SI6ff1-wiss numb6r 01 Ang.nWlld c.ntntIs (AWC9) s.nctIon«f, ()ptIIUonM yW to 
b6 ~1IoMII8tId M on 3161 Mtln:h 2007 

Statal UT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Sanctioned 
upto 

31.3.2005S 

3 

56539 

2359 

25416 

80813 

20289 

1012 

37961 

13546 

7354 

18n2 

24171 

40301 

25393 

49787 

62126 

4 

9582 

878 

6659 

19715 

9148 

o 
3523 

2813 

10894 

o 

6683 

11313 

3258 

9537 

12864 

No. 01 AnganwacII 

SanctIoned TotI! 
cilling unclIoned 

2008 07 upIo 31.3.2007 

5 

7843 

1240 

5007 

5500 

100 

2895 

833 

o 
6711 

1243 

2648 

9914 

98n 

8 

7:MM4 

4277 

37082 

81088 

34837 

1112 

4417& 

17192 

18248 

25483 

32097 

32115 

89238 

84887 

Operational To be 
• on operatIonaliled 

31.3.2007 

7 

81781 

3037 

26447 

5n87 

28801 

1012 

383&1 

18359 

7364 

18409 

51111 

27980 

58737 

74628 

8 

12183 

1240 

11836 

23321 

8136 

100 

5788 

833 

10894 

9074. 

97931 

3148 

4135 

12601 

10339 
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16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Manipur 

Meghalaya 

Mizoram 

Nagalanet 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchel 

West Bengal 

Andaman and Nlcobar Islands 

Chandigarh 

Delhi 

Dadra and Nagar Havell 

Daman and Olu 

Lakshadweep 

Pondlcherry 

All India 

3 

4501 

2218 

1381 

2770 

34201 

14730 

35821 

500 

42677 

3874 

106059 

6658 

57640 

527 

300 

3902 

138 

87 

74 

677 

764464 

Crime. against Women and Children 

*54. SHRI N.S.V. CHITTHAN: 
SHRI FRANCIS FANTHOME: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the number of cues of crime against 
women and children Is on the increase in the country as 
disclosed in the lete.t report of the National Crime 
Records Bureau (NCRB); 

•• 
o 

961 

231 

265 

3279 

2691 

11041 

488 

3049 

2220 

31498 

1134 

17100 

94 

29 

526 

77 

10 

o 

11 

181351 

5 

3120 

209 

90j 

159 

4217 

2748 

1510 

o 

1539 

1257 

13170 

1872 

17512 

51 

41 

1678 

4 

10 

13 

o 
106833 

6 

7621 

3388 

1682 

3194 

41697 

20169 

48372 

988 

47265 

7351 

150727 

9664 

92152 

672 

370 

6106 

219 

107 

87 

688 

1052638 

7 

4501 

3162 

161i12 

2770 

36527 

14730 

41985 

886 

45726 

6114 

128859 

7747 

56774 

621 

329 

4425 

138 

97 

74 

688 

844743 

8 

3120 

226 

80 

424 

5170 

5439 

6387 

102 

1539 

1237 

21868 

1917 

35378 

51 

41 

1681 

81 

10 

13 

o 
207695 

(b) If so, the total number of cues reported during 
each of the last three years, State-wise. crime-wise; 

(c) the total number of accused persons arre.ted 
and action taken against them; and 

(d) the steps taken by the Govemment to check 
such caseslincidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) According to available information, a total of 
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1,40,601; 1,54,333 and 1,55,553 cues of crimes against 
women and 11,663; 14,423 and 14,975 cuea of crimea 
against children were reported during the years 2003 to 
2005. 

State-wise and crime-wise number of cues registered 
for offences against women and children during the 
year 2003 to 2005 are enclosed 88 statement· I and 
statement-II. 

(c) Details regarding the number of persons arrested, 
charge sheeted, tried, convicted and acquitted for crimes 
committed against women and children during the year 
2003 to 2005 are given in the Statement· II I and 
Statement-IV respectively. 

(d) As per the Seventh Schedule to the Constitution 
of India, 'Police' and 'Public Order' are State subjects 
and, as such the primary responsibility for prevention, 
detection, registration, investigation and prosecution of 

crime, lies with the State Governments. The Union 
Govemment, however, attaches the highest Importance 
to the matter of prevention of crimes against women and 
children and, therefore, from time to time, keeping in 
view the crime statistics compiled by the National Crime 
Records Bureau, has laaued advisories to the State 
Govemmenta and UT Admlnletrations to give more focused 
attention to the administration of criminal Justice system 
with special emphasis on prevention and control of crime 
against women and children within their jurisdiction. 

The Union Govemment also supplements the efforts 
of the State Govemments by providing financial aaaIatance 
for modemlzatlon of State police force. In term of 
weaponry, communications, equipment, mobility, training I 

and other InfrastrUcture under the Scheme of 
Modemlzation of State Police Forees with a view to 
enhancing their capability to fight crime and maintain 
public order. 

Crimtl HtNld-wi.s8 Num"-r of CtIS11S R~ for Crimt16 .~iMI WOl17lM during 2003-2005 

51.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

Rape Kidnapping & Abduction 01 
Women and Gills 

2003 2004 2005 2003 2004 2005 2003 2004 2005 2003 2004 2005 

3 4 5 6 8 9 10 11 12 13 14 

946 1016 935 931 1030 995 466 512 443 4128 3817 3595 

o 0 0 43 81 67 

1095 1171 1238 1351 1552 1456 60 74 99 878 883 899 

985 1390 1147 674 997 929 909 1029 1014 888 704 451 

898 969 990 149 174 184 79 71 100 1481 1681 1450 

31 37 20 13 10 12 2 2 2 1G 23 30 

238 339 324 859 905 916 54 58 48 722 757 802 

353 386 461 271 292 344 222 251 212 344 403 380 

126 153 141 96 99 102 6 8 2 250 284 286 

211 218 201 615 632 858 10 II 5 875 990 830 

712 797 753 262 178 283 282 275 257 424 411 2113 
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12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

WritttJn AI7SWrIIS 

2 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajaslhan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total State 

A & N Islands 

Chandigarh 

o & N Haveli 

Daman & Diu 

Oelhi 

Lakshadweep 

Pondicherry 

Total UT 

All India Total 

AUGUST 14, 2Off1 

3 4 5 8 7 8 

321 291 343 244 288 312 

394 480 478 102 142 129 

2738 2875 2921 608 584 604 

1268 1388 1545 626 787 851 

18 31 25 71 71 89 

40 54 83 10 18 19 

54 20 37 2 0 0 

14 18 17 349 

725" no 799 373 423 547 

380 390 398 295 311 329 

1050 1038 993 1750 188. 1549 

10 3 18 042 

557 818 571 832 U2 783 

114 160 162 29 54 43 

911 1397 1217 1499 2324 2256 

107 115 133 134 127 125 

1002 1475 1888 801 1018 1039 

15327 17641 17851 12451 14638 14584 

2 10 .. 2 3 

18 19 33 28 43 45 

754 7 9 

5 2 o 2 

490 551 6S8 797 881 1106 

2 0 0 0 o 0 

2 4 6 13 8 3 

520 592. 708 845 942 1166 

15847 18233 18359 13296 ·15578 15750 

9 

194 

33 

848 

368 

o 
o 

o 
o 

279 

110 

389 

o 
220 

20 

1322 

93 

329 

6075 

o 

o 

130 

o 

133 

6208 

10 11 12 13 14 

259 261 1585 1435 1585 

31 21 1947 2260 2339 

751 739 8848 8890 6428 

314 341 2881 2831 3228 

0044 ~ 25 

2 13 34 44 

o 4 88 68 49 

o 0 4 3 7 

319 . 334 1889 1811 2238 

113 99 348 281 308 

379 381 2715 2825 2503 

o 0 25 40 38 

225 215 2022 1861 1784 

20 34 127 134 1~ 

1708 1584 1098 1900 1836 

82 83 136 143 100 

396 

8888 

o 
6 

o 
o 

126 

o 
6 

138 

7026 

448 1186 1586 1572 

6865 32386 33884 33305 

o 9 6 11 

3 11 20 31 

045 5 

3 

114 489 601 762 

o o . 0 

4 56 50 60 

122 573 883 870 

6787 32939 34567 34175 

S8 
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SI.No. 

2 

1. Andhra PradeIh 

2. Arunachal PradHh 

3. Allam 

4. Bihar 

5. Chhattisgllrh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Hm~1 PradHh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. ~a PradHh 

. 15. Maharuhtra 

16. ....nipur 

17. t.Aeghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkkim 

24. Tamil Nadu 

25. Tlipura 

SRAVANA 23, 1928 (&IoU) 

ImmorII Tillie (P) Ad 

2003 201M _ 2003 2004 _ 2003 2004 _ 2003 201M -
3 4 5 8 7 8 9 10 11 12 13 14 

2288 2310 2508 8187 2286 2310 2508 8187 2288 2310 2508 8167 

o 0 0 14 0 0 0 14 0 0 0 14 

8 11 19 1108 8 11 19 1808 6 11 19 1808 

11 13 13 1880 11 13 13 1880 11 13 13 1880 

105 131 132 601 106 131 132 601 105 131 132 801 

7 15 8 24 7 15 8 24 7 16 8 24 

92 164 104 3884 92 164 104 3884 92 164 104 3884 

1302 850 687 1818 1302 850 597 1818 1302 850 597 1818 

18 18 29 221 18 16 29 221 18 16 29 221 

376 264 371 71 376 264 371 71 376 264 371 71 

2 3 38 658 2 3 36 559 2 3 36 559 

64 57 71 1704 64 57 71 1704 64 57 71 1704 

88 133 175 2930 88 133 175 2930 88 133 175 2930 

706 804 792 2838 706 804 792 2938 705 804 792 2938 

882 882 919 S452 882 862 919 54S2 882 882 919 S452 

00040004000 .. 

o o 4 o 
o o 4 3 o o 
2 o o 2 

188 170 184 1289 188 170 

199 38 43 987 199 38 

33 41 28 5733 33 41 

o o o o o 
881 1081 865 1556 881 1081 

o o 247 o o 

o 4 

4 o 
o o 

164 1289 

43 987 

28 5733 

o 

o 
o 

188 

199 

33 

o 

o 
o 

170 

38 

41 

o 
885 1555 881 1081 

247 o o 

o 4 

3 

o o 
164 1289 

43 987 

28 5733 

o 
865 1555 

247 

70 
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2 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

Tolal Stale 

29. A&N Islands 

30. Chandigarh 

31. D&N Haveli 

32. Daman & Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

Tolal UT 

All India Total 

SI,No. Slate 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujaral 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jhalkhand 

AUGUST 14, 2007 

3 4 5 8 7 8 9 10 11 12 13 14 

4970 2882 2881 2626 4970 2682 2881 2626 4970 2882 2881 2626 

98 110 89 317 98 110 89 317 98 110 89 317 

71 64 54 4948 71 84 54 4948 71 84 54 4948 

12187 9820 9723 49385 12187 9820 9723 49385 12187 9820 9723 49385 

2 3 

4 18 

o o 
o o 

105 130 

o o 
27 30 

138 181 

9 

o 
o 

7 

93 

2 

o 

5 5 

73 75 

3 5 

4 3 

225 1211 1254 1324 

o o 
26 4 2 6 

261 1318 1342 1418 

12325 10001 9984 50703 58121 58379 

o 

o 

o 
o 
o 
o 

o 
o 

46 

o 

o 
o 
o 
o 
o 

o 
o 

89 

Dowry Prohibition Act Sati Prevention Act 

2003 2004 2005 2003 2004 2005 

3 4 5 6 7 8 

195 339 306 o o o 
o o o o o o 

92 36 82 o o o 
706 1220 789 o o o 

16 7 5 o o o 

o o o o o o 
o o o o o o 
3 6 7 o o o 
7 5 o o o 
4 2 o o o o 

261 199 313 o o o 

o o o o 

o 4 9 9 

o 2 o o 
o o 

48 123 151 

o o o o 
o 13 5 

65 137 188 

149 5510 5748 "5908 

TOIaI Crimea CommItted 
against Women 

2003 2004 2005 

9 10 11 

18382 18921 20819 

139 148 150 

5312 5700 6027 

5900 8091 6019 

3336 3763 3599 

121 132 121 

5735 6211 6343 

4170 4276 4161 

729, 823 793 

2164 2208 2144 

2488 24110 

72 
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12. 

13. 

14. 

15. 

1~. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Kamataka 

Kerala 

Madhya Pradesh 

Maharuhtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

Wesl Bengal 

Total State 

29. A&N Islands 

30. Chandigarh 

31. DIN Havtli 

32. Daman and Diu 

33. Delhi 

34. 

35. 

Lakshadweep 

Pondicherry 

Total UT 

AU India Total . 

3 

341 

4 

29 

29 

o 

o 

o 
o 

412 

3 

3 

o 

175 

o 

367 

17 

o 

o 
o 
o 

14 

o 

5 

19 

SRAVANA 23, 1829 (5.9a) 

337 

2 

40 

21 

o 

o 

o 
o 

532 

7 

13 

o 

294 

o 
477 

2 

36 

3575 

o 
o 
o 

o 

11 

o 

6 

17 

3592 

5 

361 

4 

36 

23 

o 

o 

o 
o 

446 

5 

o 

193 

o 

586 

2 

18 

3178 

Q 

o 
o 
o 
9 

o 

17 

26 

3204 

6 

o 

o 
o 
o 
o 

o 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 

o 

o 
o 
o 
o 

o 

o 

o 
o 
o 

7 

o 
o 
o 
o 
o 

o 

o 
o 
o 
o 
o 
o 

o 

o 

o 
o 
o 

o 

o 
o 
o 
o 
o 
o 

o 
o 
o 

8 

o 
o 
o 
o 
o 

o 

o 
o 
o 

o 

o 

o 

o 
o 
o 
o 

o 
o 
o 
o 
o 

o 

o 
o 

9 

5834 

58S3 

14547 

11273 

137 

69 

147 

25 

4946 

2375 

11812 

37 

8888 

537 

12840 

886 

8508 

10 

5423 

6483 

15203 

12169 

134 

113 

lil 

30 

5239 

1955 

13127 

49 

9332 

670 

15485 

988 

11047 

11 

8057 

8762 

14529 

13370 

140 

131 

95 

37 

6249 

11169 

11657 

62 

8848 

840 

14875 

786 

11867 

136990 150301 150814 

22 

159 

13 

10 

3282 

4 

121 

3611 

27 

188 

22 

7 

3677 

110 

22 

205 

24 

10 

4361 

o 
127 

4739 

140601 154333 155553 

74 
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.. ,.",.", II 

Cri",. HtMd-witN1 N~ of CM_ R~ for Critnt18 Agmnsl Chlldrwl during 2003·2005 

51.No. State 

2 

1. Andhra Pradesh 

2. Arunachal PradMh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

2003 

3 

119 

o 

2 

8 

29 

o 

49 

24 

5 

o 
7 

23 

31 

165 

206 

14 . 

5', 

.0 

15 
• 
25 

26 

60 

~ 2005 2003 ~ 2005 2003 _ 2005 2003 

4 

71 

o 

9 

44 

2 

74 

23 

5 

6 

54 

51 

144 

187 

o 

o 
o 
9 

42 

21 

2 

71 

5 6 7 B 9 10 11 

57 383 363 315 373 398 332 

o 
13 

26 

9 

5 

3 

37 186 

4 22 

76 75 

38 n 
6 36 

4 2 

33 18 

47 25 

45 

11 10 

7 90 

3 8 

9 

o 
33 

8 

3 

29 

12 

18 

72 

308 382 45 70 110 

~ 15 9 9 11 

98 90 267 300 286 

32 

4 

43 

159 

58 

4 

22 

48 

140 

23 

38 

3 

29 

23 

28 37 

'l7 

18 11 

41 35 

74 

150 899 710 870 210 179 240 

192 805 834 634 337 380 420 

3 7 

9 24 

o 9 

o o 
10 55 

4 

22 

o 

31 

4 

51 

o 

o 
28 

26 

8 

3 

o 
25 

'l7 

9 

o 

o 

11 

13 

11 

o 
o 

18 

12 

o 

o 
o 
o 
8 

o 
4 

2 

o 
o 

o 
o 

11 

5 

o 
o 
o 

o 

o 
26 

57 

54 54 51 87 53 

128 

59 11 

49 137 246 46 132 '12 

8 14 o 2 2 o 

54 47 166 115 37 83 89 o 

FOIIIcide 

13 

o 
o 
o 

8 

o 
o 

15 

2 

o 

4 

o 
9 

15 

o 

o 
o 
o 

o 

8 

17 

o 

2005 

14 

o 

o 
21 

o 
4 

8 

o 

o 
7 

12 

4 

o 
o 
o 
o 

o 
12 

10 

o 

78 



n 

2 

25. Tripura 

26. Uttar Pradesh 

27. Utlaranchal 

28. West Bengal 

Total State 

29. A&N Iliinda 

30. 

31 D&NHavell 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicneny 

Total UT 

All India Total 

SI.No. State 

2 

1. Anethra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. BIhar 

5. Chhallisgarh 

8. Goa 

7. Gujarat 

8. Haryana 

9. Hmaa.1 P~ 

10. Jammu and Kashmir 

SRAVANA 23, 1828 (SMa) 

3 5 8 7 8 9 10 11 

o 5 o 28 20 o 14 8 

458 528 380 301 394 394 561 735 749 

3 4 6 11 17 18 '2 

2 2 2 18 19 8 32 

2 

98 

41 

102 

1278 1357 1287 2783 3330 3784 2298 fflS 29n 

2 8 2 3 2 

3 3 3 9 13 21 14 36 23 

o 3 o o o 7 

o o 4 o 2 

32 41 34 140 188 235 255 371 507 

o o o o o 0 0 0 0 

o 4 3 4 3 

37 49 40 158 212 262 273 421 541 

1315 1406 1327 2949 3642 4026 2571 3198 3518 

Abetment 01 Suicide 

2003 

3 4 5 6 7 

3 2 4 38 28 

o o o o o 
o o 5 o o 
o o o 
4 6 8 3 14 

o o o 5 

01 82 95 1431 

o o 24 15 

o o 11 13 12 

o o o 2 

8 

99 

o 
o 
o 
6 

2 

2 

32 

4 

o 

9 

48 

o 
12 

o 

S 

S 

3 

o 

o 

10 

eo 
o 
8 

7 

12 

o 
o 
o 

11 

48 

o 
o 
5 

o 
o 

o 
o 
o 
o 

12 

12 

o 
3 

o 
o 

65 

o 

o 
o 
o 
2 

o 
o 
2 

57 

o 
o 
o 
o 

o 

o 
o 
o 
o 
o 

13 

o 
2 

o 
o 

81 

o 

o 

o 
4 

o 
o 
5 

86 

2004 

13 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

78 

14 

o 
o 

o 
o 

83 

o 

o 
o 

o 
3 

o 
o 
3 

88 

2005 

14 

9 

o 
o 

o 
o 

o 

o 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total State 

A&N Islands 

Chandigarh 

D&N Havell 

Daman and Diu 

Delhi 

Lakshadweep 

Pondicherry 

Tolal UT 

All India Total 

3 

o 
o 

o 
9 

5 

o 
o 
o 
o 

o 

o 

o 
o 

2 

o 
o 

2S 

o 

o 

o 
o 
o 
o 

o 
o 

25 

4 

o 

o 
5 

8 

o 

o 

o 
o 

o 

o 
o 
3 

o 
4 

o 

33 

o 

o 
o 
o 

o 

o 

o 
o 

33 

5 

o 

7 

11 

o 

o 

o 
o 
o 
o 

o 

o 

2 

o 

43 

o 

o 

o 
o 
o 
o 
o 
o 

43 

AUGUST 14, 2007 

6 

o 
11 

90 

293 

o 

o 

o 
o 
o 

9 

97 

o 
7 

o 

o 

o 
o 

872 

o 

11 

o 
o 

39 

o 
o 

50 

722 

7 

o 
17 

o 
115 

249 

o 

o 

o 
o 
l' 

12 

90 

o 
20 

o 

o 

o 
670 

o 

11 

o 

33 

o 
o 

45 

715 

8 9 

o 5 

18 

3 7 

95 13 

321 20 

o 0 

o 0 

o 0 

o 0 

o 4 

13 0 

123 

5 0 

8 0 

o 0 

o .28 

o 7 

o 12 

876 

2 

7 

o 

47 

o 

o 
57 

933 

171 

o 

o 

o 
o 
o 

o 

o 
o 

171 

10 

5 

4 

20 

2 

14 

o 
o 

o 
o 
3 

o 

o 
6 

o 

23 

32 

13 

205 

o 

o 

o 
o 
o 
o 
o 
o 

205 

11 

4 

7 

21 

4 

5 

o 

4 

o 
o 
o 

2 

o 
o 
o 
3 

9 

20 

145 

o 

o 

o 
o 
o 

00 

o 
o 

145 

12 

o 
o 

o 
o 
5 

o 
o 

o 
o 
o 
o 

o 
o 
o 
o 

o 
18 

24 

o 

o 

o 
o 
o 
o 

o 
o 

24 

13 

o 
o 
o 
o 

11 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
9 

21 

o 
o 

o 
o 
o 
o 
o 
o 

21 

14 

o 
o 
o 

8 

o 
o 

o 
o 
o 

o 
o 
o 
o 
o 
o 
2 

19 

o 
o 

o 
o 
o 

o 
o 

28 

80 
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SI.No. State 

2 

1. Andhra Pradesh 

2. Aruna<:hal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

,18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

2003 

3 

o 
o 
o 
o 
o 
o 

o 

o 
o 
o 
o 

25 

3 

o 
o 
o 

o 

o 

o 
o 
o 
o 

o 

o 

SRAVANA 23, 1929 (~ 

2004 2005 2003 

4 5 

o 
o 

o 
o 
o 
o 
o 

o 
o 
o 

o 
o 

3 

o 
o 
o 

o 

o 

o 
o 
o 

o 

8 

2 

o 
2 

o 
o 
o 
o 

o 
o 

o 
o 
o 

o 
o 

o 
o 
o 

o 

o 
o 

o 
o 
o 
o 

4 

o 
o 
o 
6 

c 
11 

3 

o 
o 
2 

o 

3 

16 

o 
o 
o 

o 
o 

2 

6 

o 
3 

o 
4 

2004 2005 2003 2004 2005 2003 2004 2005 

7 

4 

o 

3 

14 

o 
30 

2 

2 

o 
o 

2 

14 

o 
o 
o 
o 

2 

2 

o 
5 

8 9 10 11 12 13 14 

9 498 406 74 1463 1328 950 

o o 3 o 18 22 22 

o o o 70 19 21 199 

4 10 5 o 56 59 115 

3 335 4n 430 614 940 997 

o 16 20 21 57 53 53 

25 175 198 202 665 799 836 

7 62 42 57 287 164 374 

3 28 12 14 109 131 

o 7 2 49 35 57 

o 3 39 27 35 112 97 

3 25 25 25 116 189 191 

3 48 56 127 179 361 386 

18 1437 2487 2324 2662 3653 3721 

22 506 766 689 2001 2281 2305 

o 2 o 
o o 11 

o o o 
o o o 

o 40 74 

11 16 20 

3 2 5 

o 5 2 

4 23 29 

o 36 31 

6 46 43 

o 17 o 
o o 

32 140 129 

20 

81 

o 
o 

86 

36 184 193 211 

7 240 403 580 

15 8 25 

39 In 393 288 

o 0 12 0 0 59 28 

4 345 234 259 1702 1921 1801 
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2 3 4 5 

27. Unaranchal o o o 
28. West Bengal 6 12 

Total State 36 19 50 

29. A & N Islands o o o 
30. Chandigarh o o o 

31. D & N Havel! o o o 

32. Daman and Diu o o o 
33. Delhi o o o 

34. Lakshadweep o o o 
35. Pondicherry o o o 

Total UT o o o 

All India Total 36 19 50 
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o o 
o o 
o o 
o o 
o o 

30 o 
o o 

o o 

2 2 
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o o 
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e 
40 

6 

14 

86 

11 

2 

8 

57 

5 

5 

516 786 1026 

o o 
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56 139 197 575 871 1109 

93 122 3700 5107 4697 11633 14423 14975 
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Calis RsgistsnKJ fCR), PtIf6O(1$ Anwtsd fPA), PtIf8Of18 CM11JtI ShHI«J rCS) PftOI'I8 TrItId fTC), PtIIBOt18 ConIlicltJd reV) & 
PtlISOf7S Acquiltsd fAO) lor CtIms __ , Wonwnd during 2003-2005 

2003 2005 

SI.No. Slate CR PI\ CS TC CV MJ CR PA CS TC CV NJ CR PA CS TC CV MJ 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 ,. 17 18 19 20 

1. Andhll PracIaIh 18382 21101 28IIQ2 181137 48111 15118 1l1li21 21871 27138 18883 5781 13222 20118 31138 30389 22138 7543 1_ 

2. 138 180 87 2 2 148 182 118 23 17 8 150 128 105 75 45 30 

3 .. 5312 7551 4l1li5 3583 521 3082 5700 8117 5578 4S34 882 3142 eo27 8710 51134 4425 7'82 3863 

4. Bihar 5900 11323 8444 7384 1447 5837 8081 12334 81197 8881 930 8051 8018 11220 _ 7213 1035 6171 

5. Chhattiagartl 3338 4869 4866 2799 1048 1751 3763 8051 6130 4133 1612 3221 3588 5481 5435 4472 1883 2719 

6. Goa 121 191 143 147 85 82 132 227 189 126 56 70 121 22t 196 153 106 48 

7. Gujarat 5735 14060 13948 6175 404 5771 8211 15548 15543 8333 297 6036 8343 18510 18314 8830 555 6275 

8. Haryana 4170 6524 6553 8245 2008 4237 4218 6610 8404 I181III 11185 5034 4161 8275 8264 4958 1158 3IlOO 

9. Himachat Pradesh 729 1013 1113 864 101 763 823 1203 1103 801 87 714 783 lar 1242 1189 102 1087 

10. Jammu and Kamir 2164 3580 _ 1586 282 1314 2208 3345 3313 22t3 ,. 2106 2144 3183 3038 2117 136 11181 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18 

19. 

20. 

21. 

22 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

:14. 

35 

2 

Mizoram 

NagIland 

Orissa 

Punjab 

RajaS1hln 

SikkllTl 

Taml Nadu 

Tripura 

Uttar Prade8h 

Uttaranchaf 

Wesl Bengal 

ToIII StIle 

A&N Islands 

Chanclgarh 

DIN HMlI 

Daman and Diu 

Delhi UT 

Lakshadweep 

PondicherTy 

ToIalUT 

AI India TOIII 

SRAVMIA 13, 'III (..., II 

3 4 5 8 7 8 t 10 11 12 13 14 15 18 17 18 18 20 

-~~-~~*-~~~-~-~~~~ 
-~_~ ___ ~n_M_~~~_~_ 
-~M~mOO_MR_m_n~~_a_ 

WS47 248 24024 16714 _ 11152 ,_ 271127 271J87 11110 N12 10m I. 284 l41li I. _ 12'773 

11273 28338 28118 21187 1238 20728 12169 3IM32 311240 11718 1177 1m 13370 34151 .. 20lIl 144 18142 

137 150 7 8 3 3 134 132 8 8 0 8 140 127 11 4 0 

111 82 23 13 3 10 113 • so 15 4 11 131 108 53 37 4 

147 173 144 218 200 18 ., 71 51 11 8 3 85 15 70 173 169 

25 :.l 22 17 16 :.l 38 75 110 87 13 37 37 40 67 .. 

4 

33 

• 
8 __ M~~ ____ ~._H~_~.~ 

2375 41112 3837 2816 1128 ,. 1155 3142 4031 2M! 1031 ,.,. ,. 3303 3027 ,. ... I. 

11812 128112 ,_ 10103 _ 1577 13117 14140 ,_ III. .,3 1155 11157 12838 12151 1534 _ 5412 

37 36 24 8 3 3 .. • 40 • 2 6 82 G 25 15 5 10 

_~~OO~ __ ~~~_~M~~~~m 

537 B78 see 342 70 272 870 IIB3 180 .. 138 328 140 ,. 1010 1007 112 ItS 

12840 23433 23406 23844 I. 10558 lNi5 31871 2.a 24438 ,.. 10501 14175 32720 310lIl 25610 14537 10173 

888 1827 1584 M3 m 288 888 _ 2116 1016 888 328 711 1848 1415 7., 382 358 

8501 I. 1m 1811 112 772tI 11047 11813 14345 71SO 728 1421 11187 18227 17324 _ 1281 7734 

138180 233811 22232S 115517 47105 111412 150301256530240C711_ 50234 11_ 110114_1247.,71534 51111. 127820 

22 36 24 18 3 13 27 44 38 21 12 14 22 32 23 14 2 12 

158 208 184 118 24 80t ,. 331 281 184 71 85 205 308 247 87 17 

13 24 18 111 5 14 22 32 211 28 0 21 24 35 33 37 0 

10 10 8 7 5 2 7 15 17 12 0 12 10 17 ,. 7 0 

2 o 2 2 2 o o 0 0 0 0 

121 221 218 135 10 45 110 173 184 125 43 82 127 1" 177 • 54 

10 

37 

7 

o 

45 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16 

17 

18. 

19. 

20. 

21. 

~3. 

24. 

25. 

AUGUST 1., 2007 88 

C8SIIS RI1gi$MIWi (CR), PtlI1IDnS "nwllld (PA), PIII'SDnS Ch8'1/11 Shtlllltld (CS), Ptll1Ions 7ii«f (TC), PtlI1IOnS 
Convicf«i (CV) d PIIISons IICqUItttNI (AQ) for Crimll "gil/nsf Ch/1cItwI duting 2003-20(J5 

2003 2004 2005 

Slale CR PA CS TC CV AQ CR PA CS TC CV AQ CR PA CS TC CV AQ 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 18 17 18 19 20 

Andhll Pradesh 1483 1184 1009 376 95 281 1328 1325 1159 707 139 568 950 1087 1037 1051 134 917 

18 o o o o o 22 13 4 0 0 0222420 2 2 o 
19 21 9 3 21 18 19 8 7 199 202 108 32 13 19 

BIhar 56 108 80 25 22 359764620 19 I1S 131 80 12 0 12 

814 S5S 554 129 89 80 840 980 989 704 214 480 997 1057 1055 475 271 204 

Goa 57 56 42 32 9 23 53 64 59 32 10 22 53 76 53 32 10 22 

GujIl8I 665 882 671 375 105 270 788 805 796 280 88 192 836 988 950 270 86 204 

Haryana 287 321 325 317 88 241 114 301 301 328 54 274 374 362 3S5 228 45 183 

109 122 108 14 13 71 82 97 108 as 7 78 131 162 148 82 10 82 

Jammu and Kahmir 48 53 53 3 o 3 35 38 36 10 9 57 24 24 5 o· 5 

Jharkhand 35 80 56 53 o 53 112 136 140 144 0 144 97 116 110 145 6 139 

Karnataka 116 lOS 98 46 o 46 189 135 132 as 64 191 180 160 n 4 73 

Kllt'aIa 179 196 195 53 8 45 381 249 116 107 18 89 388 428 467 656 110 5118 

Madhya Pradesh 

Mlharuhtra 

Manipur 36 91 ·0 o o 31 23 0 0 0 o 20 16 o 0 o 
Meghalaya 46 o o o o o 43 0 0 0 0 o 81 31 7 0 0 o 
Mizoram 17 o o o o o 0 6 0 0 0 o 0 0 0 0 0 o 
Nagaland o o o o o o o 0 o 00000 o 
Orissa 140 132 133 42 11 31 129 172 168 56 31 25 86 100 110 110 14 76 

114 176 161 122 52 70 193 308 284 218 83 135 211 251 184 133 31 111 

240 145 145 82 52 40 403 306 303 133 43 110 sao 414 417 158 64 

15 15 18 8 8 2 8 35 13 0 0 o 25 12 7 o 
In 157 138 45 24 21 393 411 321 103 26 n 288 263 m 2!0 78 174 

.TripIIa o o o o o 0595638 9 7 2 28 24 3S '20 4 16 
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2 3 4 5 8 7 8 9 'lOll 12 13 14 15 18 17 18 19 20 

26. UHar Pradesh 1702 2710 2785 3418 1811 1458 1921 32S0. 3027 3217 ,.1 1308 1801 2152 2753 3148 1817 1331 

27. U1taranchal 23 45 45 13 B 5 56 67 81 26 17 9 78 107 B5 55 29 21 

28. Wesl Bengal 148 160 84 72 3 69 20& 231 113 46 3 43 238 2B3 m 59 57 

Total State 11058 13028 12550 7545 3126 4419 13552 lao 15012 9728 3834 8085 I. I. 18005 11313 4279 7034 

29. Andaman and Nicobar Illenda 6 o o o 1~. 20 10 3 0 3 8 17 12 o 0 o 
30. Chandrgalfl 40 39 38 23 8 IS 118 21 17 28 3 25 57 61 53 30 6 2~ 

31. Dadra and NIgIr HMIi 5 5 o o o 11 o 0 o 5 • 1. ~ 

32 Daman and Diu 6 6 2 o o o 2 0 0 0 0 o 5 65 0 0 o 

33. Delhi UT 516 437 478 123 35 88 786 558 572 272 181 81 1026 590 ~ 272 187 B5 

34. Lakshadwwp o o o o o 00000 o 00000 o 

35. Pondichel!y 5 10 2 o 12 13 8 2 0 2 8 11 12 4 2 2 

Tolal UT 575 G6 534 148 45 103 871 813 608 305 184 121 11011 893 ~ 308 196 112 

All India 101al 11633 13524 13084 7893 3171 4522 14423 18663 15890 10034 3818 8218 1~ 17353 18888 11821 4475 7146 

Import of Sport. Equipment. 

'55. SHRI NAVEEN JINDAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the major items of sports equipment. being 
imported at present; 

(b) the total expenditure incurred on such imports 
during each of the last three years, Item-wi .. ; 

(c) whether sports persons and National Sports 
Federations are allowed duty free import of any sports 
equipments to enhance their performance; 

(d) if not, the reasons therefor; 

(e) whether the Govemment propoaes to promote 
the indigenous manufacture of sports equipments which 
are being currently imported; and 

(f) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a)· and (b) The major items of 
sports equipment imported in the country In Iut 3 years, 

in16r _Ii_, include snow ski equipment, water aport 
eqUipment, Golf Clubs and other equipment, equlpmenll 
for table tennis, lawn teMill and badminton, footban, veley 
ball, basket ball, lawn tennis balla, golf baH, ice skat .. 
and other roRer akates, gymnastic/athletic requlattell, 
badminton, ahuttle cocks and eqUipment for shooting. The 
year-wise, ltem-wi8e value of imporls Is enc;IOI8d as 
statement. 

(c) and (d) Sporta peraone of eminence and National 
Sports Federation are allowed to import apeclflc sporta 
equipment and ipOrt8 requ6eIt.. free of Import duty. 

(e) and (f) The National Sports Policy, 2001 .tlpulate. 
that, -8uitable measures will be initiated to ensure acce .. 
to sports equipment of high quality. While the approach 
to import of equipment would, no doubt, beer the long 
term in ..... of the indIgInouI ~porta goode manufacturera 
in mind, the import of raw mfateriale .. well as flniahed 
sporta goods of International quaHty .hould be permi8sible 
under Open General Licenae. Similarly, Sports 
Federation.~Aasociationa and other recognized 
organizations involved in aportI promotion, _ aIao eminent 
sportspel'lOOS, may be e~ exemption from customs 
duty. The matter relating to exemption from Sales Tax. ~ 
sports goods and of frM movement of raw materials and 
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finWled sports goods In the country wouIc:t be pursued cum-Product Development Centre at Meerut for sports 
with the State Govemmenta-. Furhtr, MiniMry of Micro, and leleure goodI to help thiI HCtor by prov1dIng common 
Small and Medium EmerpriNe hu At up • Proceea- facility aervicel, conaultancy and teltlng facilitiea. 

.,.,.",.", 
ImptJft of $ptNI6 EquipmM1t 

51. HS Code ComnIocIIy IN CIy.in~ YIIue In As. IIIch& 
No. 

2Q04.05 2005-08 Apr.2008- 2004-05 2005-08 Apr .• 2008-
Ftb-2007 Feb-2007 

2 3 4 5 8 7 8 9 10 

1. 95061100 SIde NoI. 7.04 2.04 1.86 20.29 20.03 10.91 

2. 95061200 Skl-FllleningI (Ski-Bindingl) KgB. 1.56 0.01 0.11 14.69 0.05 0.67 

3. 95061900 Other Snow-Ski Equipment K~. 23.14 17.81 22.95 122.24 110.28 122.98 

4. 95062100 SIll BoIrdi Noa. 0.01 0.04 0.00 3.97 4.76 0.08 

5. 95062900 Other water Sport Nos. 33.19 39.39 5.29 213.86 324.92 98.94 
Equipmenta (Surf.Boardi 
Water-skis Etc.) 

6. 95083100 Golf CIubI, Complete Noa 12.47 24.18 13.00 429.88 406.37 434.76 

7. 95063200 00II Ball Not. 89.98 105.95 104.17 70.18 82.71 69.74 

8. 95063900 Other Golf EquipmentI K~. 312.05 686.94 339.85 201.57 882.00 713.22 

9. 95034000 ArticIeI & Equipment for Noll. 312.05 686.05 686.94 339.86 201.67 402.19 
Table-TenninI 

10. 96065100 uwn Tennis RackIII, WIN Nos. 111.21 132.56 133.84 322.28 378.42 402.15 
StMg 

11. 95065910 Badminton RIcUIa, WIN NoI. 1239.13 888.07 888.71 638.84 530.42 1058.28 
SMg 

12. 9S06S99O O\hera Nos. 123.45 261.25 327.11 146.08 399.47 444.57 

13. 95066100 uwn-Tennis BallI NoI. 1120.42 1202.19 1223.25 260.75 334.67 332.08 

14. 9S088210 FoatbII NoI. 68.28 565.52 1389.73 28.40 239.70 462.11 

15. 95066220 Volley Bel Nos. 39.00 41.61 43.15 27.17 56.93 55.41 

16. 95086230 BaIIctt BIll NoI. 390.02 230.78 267.43 201.48 198.26 178.79 

17. 980lI29O 0IIerI Not. 267.88 515.76 254.17 73.56 171.93 123.89 

le. 95566910 Hockey Bel Nos. 108.85 22.34 03.09 18.35 8.64 0.16 
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2 3 4 5 • 7 8 • 10 

19. 95066920 CIic*II BIll HoI. , .... 0 2.41 1.22 '.1' 23.85 33.24 

20. 95086930 Golf Bel HoI. 11.13 70.15 SUI •• 01 IUO 112.54 

21. 95016940 Rugby BIR HoI. 20.21 23,55 ,. 5.17 10 .• 0.30 

22. 95066890 0IherI HoI. 716.87 
301._ 

251.31 110.13 188.14 11U1 

23. 95067000 lot SIca_ & Roller NoI. 41.01 53,28 106.33 52.06 110.81 208.43 
SIcatII, Including Skating 
Boots wIIh SkIIII Attached 

24. 95089110 BoxIng EquIpmenIa KgI. 130.311 121.75 27 .• 883.71 58U2 1n.71 

25. 95069190 Other GymnatIcIAhIIIc KgI. 1135.48 :M2O. 3225.3& 5185.12 8112.18 14873.32 
Req&iIItII 

26. 95069910 BadmInton 8hulIIe CoIb HoI. 1081.57 1811.81 1101.13 "'.11 582.. 718.32 

27. 95069920 Leg Pidl InC! BI1a lor HoI. 1.01 1.58 1.13 8.14 U7 5.32 
Cricket 

28. 95069930 Shoulder Pidl for 0.01 8.02 0.02 0.08 21.11 0.06 
FOOIbIn 

29. 95069940 Hockey StictcI Ind ... HoI. 4.32 2,38 3.1. 10.10 8.88 18 .• 

30. 95089950 Polo StictcI Incl. HoI. 0.18 0.20 0.00 6.2. 0.63 0.00 
BIIdIa, ShIftI &HeIdI 

31. 96069860 SpOI1I nell HoI. 1.40 11.73 8.31 5.14 11.. 10.85 

32. 95069970 Ten.. & Bldrnlnton RadII! HoI. 3U8 21.85 ••• 37.24 11U5 38.72 
PreIIu .. 

33. 96089980 0fIIr GuIrdI HoI. 0.42 Uri 51.14 11.34 18.41 45.81 

34. 959089990 0IhIr Sparta EquipmenII HoI. 238.71 587.12 1513.35 3017.01 1424.18 8241." 

TotII 12811.71 20114,46 27510.01 

IfIJJDIf of SpMr Equ/pI'MnI6 

81. HS Code ~ l)it Qlr.1n ..... VIM In AI. IIIitII 
No. ... 3IIJ5.08 ....... JI05.OI ..... 

fe.2007 ftb.2007 

2 3 4 5 I 7 • 9 10 

1. 930200 RevoIwre Ind PIIiIII. 0ItIII' .." HoI. 0.13 G.aT 22.43 14.32 
thole of HIIdng No. 8303 01' 1304 
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2. 

3. 

4. 

5. 

8. 

7. 

8. 

g. 

10. 

2 

930310 

930320 

930330 

930390 

930400 

930510 

930521 

930529 

930599 

3 

Muzzle-Loading Flreann. Nos. 

Other Sporting, Hunting or Target- Nos. 
Shooting Shotluna, Incl. 
Combination Shotgunrlllea 

Other Sporting, HuntingITarget- Not. 
Shooting Rifle. 

Other Firearm. & SMLR Devicta Nos. 

Other ~nnl (e.g. Spring, Alrl No •. 
G.. Gun & PIItoII, Trunchtone), 
Excl. tho.. of Hdg. No. 9307 

Part. & Acceuoriea of Kge. 
RevoIYtralPlatoII 

Shotfun Bant" of Hdg. No. 9303 Kge 

Other Parts (of FlIfItI etc. of Kge. 
Hdg. No. 9303) 

Parts of HeedIng 8302 and 9304 Kge. 

Total 

Fee Structure of Prlvllte Unfveraltlea 

*56. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the fees charged by the private 
universities are very high in comparison to Central 
Universities; 

(b) if so, the reaction of the Government thereon; 

(c) whether the University Grants Commission (UGC) 
has suggested to the Union Government to constitute a 
high level committee to look Into the fee and COUI"I8 

structure of private universities as reported in the 'Times 
of India' dated July 7, 2007; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government for regulation 
of private universities fees? 

5 6 7 8 9 10 

0.53 0.00 6.29 0.00 

0.02 0.01 0.01 29.98 11.32 27.13 

5.04 0.02 0.03 85.87 12.31 21.33 

0.02 0.11 0.02 12.36 eo.31 10.98 

0.41 0.01 0.15 8.87 7.61 33.24 

0.07 0.42 1.67 14.75 

0.01 0.11 0.88 2.29 

0.48 4.11 0.02 19.65 19.08 0.47 

1.72 o.n 1.79 111.29 6.21 154.91 

253.31 181.50 279.43 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) Since 
Private Universities do not generally receive financial 
aaaistance from public outlaya, the feea charged by them 
are reportedly higher than the fees charged by publicly 
funded universities. The University Gr.ma Commission 
(UGC), is empowered under the UGC Act, 1 Q56 to make 
regulationa, with the prior approval of the Central 
Government, for Admissions and Fee Structure in 
Universities and Colleges. An Expert Committee has been 
constituted by the UGC il'\ August, 2007 to formulate -

(i) Regulations with regard to admission and fee 
for self-financing, private professional institutions, 
including deemed to be universities. 

(ii) Regulatlona for admission and fee for self-
financing oourse. in aided Universities! Colleges. 

(iii) Regulations for admission and fee for aided 
courses in aided Universities and Colleges. 
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Short Itay Hom.. Mel Family 
CounMiling Cent.... 

*57. SHAI ALOK KUMAA MEHTA: 
SHAI SUKDEO PASWAN: 

Will the Minister of WOMEN AND CHI-LD 
DEVELOPMENT be pl.ased to state: 

(a) wh.ther the Gov.rnm.nt propo ... to open Short 
Stay Hom.s and Family Coun .. lling C.nt .... for providing 
shelters for women in each district of the country; 

(b) if so, the d.tails thereof; 

(c) the number of such c.ntres likely to be opened 
during he current financial year; and 

(d) the time fix.d to cover all the districts of the 
country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHUAY): (a) to (d) Th. Central Social 
Welfare Board implem.nts the Schemes of Short Stay 
Homes and Family Couns.lllng Centres. As per the report 
of the Working Group on Empowerment of Women for 
the XI Plan, it is proposed to merge the Short Stay 
Homes and Swadhar Homas Schemes and have on. 
Swadhar Home in each district in the 11th Plan. 

The Central Social Welfare Board proposea to have 
at least 2 Family CounaeHing Centr. for Women In all 
districts by the end of XI Plan. 60 new Family Counselling 
Centres will be opened during 2007-2008. 

[Trans/ation] 

SEZ for Herbel Product. 

*58. PROF. PREM KUMAR DHUMAL: Will the 
Minister of COMMERCE AND INDUSTRY be pIeued to 
state: 

(8) wheth.r there is a need to set up Special Export 
Promotion Zones in selected Stat .. in order to increue 
the export of h.rbal material and medic:inel from the 
present level of Rs. 3000 crore to Rs.12000 erore by the 
year 2012; 

(b) if so, the details thereof and the names of those 
St~tes; and 

(c) the etepe betng tllken by the Government to 
Inc,..... the country'. eh.,.. In the worfd .market In view 
of the vat potential for export of herbal products In our 
country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHAI KAMAL NATH): (a) and (b) No propoaala have 
been received . for I.tting up Special Economic Zon .. 
(SEZe) for export of herbal materlale and medlcln ... As 
and when luch propolal. are received, duly 
recommended by the coneemed Stat. Government. the .. 
would be conliclered lubject to the provision. of the 
Special Economic Zones Act, 2005 and the Special 
Economic Zone. Rule., 2006. 

(c) Department of AYUSH has formed two sub groupa 
for formulating Certification Scheme 'or standardization of 
export products which will give booet to export of herbal 
products. Also, the exports of Medicinal plants and Its 
value added products have been covered under the 
Vl8hesh Krlahi and Gram Udyog Yojana (VKGUY) scheme 
for 5% Duty Credit Scrip. Special support is also provided 
uncler the Marketing Development Aulatance (MDA) & 
Market Aceeaa Inltlattv.. (MAl) schemes to enable the 
exporters to undertake export aaIee promotion tour, market 
study and participation In foreign trade fairs. Also, special 
funding under the Exports Development Fund (EDF) 
Scheme and under the ASIDE (Anistanee to Stat .. for 
Infrastructure Development of Exports) scheme Ie provided 
for encouraging the State Govemments to promote 
exports. 

[English] 

Thre.t by AI-a.eda 

*59. SHAt NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to a news-item in the 'SI.ItI6mIlll'dated July 20, 
2007 regarding the activities of AI-aaada operatives and 
their plans to blow up important Installations In the country; 

(b) if so, the detaIls thereof; 

(c) whether the Government has since taken any 
steps to counter such threats; and 

(d) If 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL): (a) to 
(d) Yes, Sir. A call wu received In the Police Control 
Room of Deihl Police n reported In the newe Item In 
question. During the course of Inveatlgatlon, one paraen 
namely Mlntoo Kumar Mehto 110 Rameyan Mehto rIo 
House No. 8-32, GaH No.-3, Panchlheel Enclave, Vlku 
Nagar, Uttam Nagar, Delhi W88 apprehended. A cue FIR 
No. 5812007 U/S 5061507 IPC PS Special Cell. DeIhl dated 
21.7.07 was registered by DeIhl Police and the accused 
Mlntoo Kumar Mehto wu arrated. Invutlgatfona have 
revealed that this perlon had no links with AI-Oaeda and 
this wu a hoax call made with Intent to cr.ate panic. 

The Govemment remains firmly committed to counter 
the challenge posed by terrorism. Towards this. end, a 
multi-pronged strategy I. being pur.ued In close 
conjunction with the State Govemments, which Involv .. 
menure. to check Infiltration from acroea the borders, 
deployment of central .ecurlty forees In areas prone to 
terrorist's violence. contlnuoUi vigilance and strengthening 
of .ecurlty arrangements In vulnerable are.. and around 
vital In.tallatlons, sharing of Intelligence, .trengthenlng of 
State Police fore.. and upgradation of their capabilitlee 
to deal with terrorlat activities through the schemes of 
Police Modemlaatlon, ral.lng of India Reeerve Battallona, 
etc. Efforta are alao being made to atrenglhen bl-Iateral 
and multi-lateral cooperation at the Intematlonal level with 
the aim of combating terrorism through arrangemen.. for 
Mutual Legal As"stance and Extradition Treatle., 
exchange of Information and Intelllgance, etc. 

Child Marriage 

·60. SHRI ASADUDDIN OWAISI: WID theMlnlater of 
WOMEN AND CHILD DEVELOPMENT be pleued to 
state: 

(a) whether the lack of education Is the main factor 
for child marriages In the country; 

(b) If so. the details thereof; 

(c) whether the Child Marriage ReetrIInt Act of 1978 
Is not being Implemented effectively In lOme Statea; 

(d) If so, the detella thereof alongw!th the States 
where this practice is more prevalent;· and 

(e) the steps takenlbeing taken by the Govemment 
for tne proper Implementation of the said Act in the 
country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per provisional 
multa of National Family Health Survey-III (NFHS-III) -
(2005-06). at all India level 44.5% of the women aglld 
between 20-24 are married by 18 years of age and 71.6% 
of these women did not have any education. 

(c) to (e) In order to prohibit child marriages and to 
provide for more effective and stringent punishment for 
offenders, a new legislation "The Prohibition of Child 
Marriage Act, 2006" has been enacted and notified on 
11th January, 2007. Also awareneas generation and 
advocacy menur.. are continuously being undertaken 
by the Mlnlatry for thie purpose. 

~HonJ 

Import of Agrl Product. 

291. DR. LAXMINARAYAN PANDEY: 
SHRI SUBRATA BOSE: 

Will the Minlater of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) whether there hu been subttantial increase In 
the Import of agricultural products like coconut oil, black 
pepper, edible 011., tea, coffee during the lut three years; 

(b) If so, the detalla thereof; 

(c) whether the Govemment has any propoaai to 
reduce the agricultural Imports to str.ngthen the 
Indigenous primary sector; 

(d) If so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Import 
of agricultural products like b~ pepper. tea, coffa.. etc 
during last th .... y.al'8 hn been fluctuating. The quantity· 
and value of Import of black pepper, edible oils (including 
coconut 011) tea and coffee during the last three years Is 
given below: 
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SI.No. Item 

1 . Edible 0IIa 
(including 
Coconut 011) 

2. 

3. 

4. 

Black 
Pepper 

Tea 

Coffee 

2004-06 

4753172.55 

8923.47 

31681.82 

22201.25 

Qty. In tont 

2005-08 
(Apr-Feb) 

4293749.28 

14402.47 

18715.58 

38193.18 

(c) to (f) The Government monitora import. of 
sen.Hive .grlculture productl and In CUe of abnormal 
riae tak.. meuure to reduce them through incre... In 
tarlffl, port reatrictionl, etc. Beeldel, H is aIIo focualng 
on Improving their production • and productivity to reduce 
Importl· in long run. The Govemment hu propoeed 
replantation and rejuvenation of plantation cropa like 
pepper, tea, XI Five Vear plan under Special PurpoM 
Tea Fund. In WTO negotlatlonl, It la negotiating for 
Special producta and Special Safeguard Mechantam to 
be able to restrict agriculture Importa. 

[English} 

Skill DewIopment Programme 

292. SHRI M.K. SUBBA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be piHHd to aIIde: 

(a) Whether the Indira Gandhi Open Un/veralty hu 
lately' been conducting Skill Development Programmes 
(SDPa) in the North East.m Region, to develop trained 
manpower and Incr.... .mployment opportunHie. In 
Alsam and other St.... In the Region; 

(b) if ao, the details thereof; and 

(c) the number of peraonI trained In different atreams 
so far? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) According to th8 Information 
provid.d by Irldira Gandhi National Open UnlYeralty, 
certain programmea Ilk. CertIfIcate In Craft and D .. tgn 

2006-07 20()4.()5 

3913877.29 1110208020 

12818.20 4700.25 

22041.79 14533.53 

17885.71 6385.34 

Value In RI. lakhl 

2006-06 
(Apr-Feb) 

900278.06 

8752.62 

10711.84 

16683.68 

2006-07 

878751.04 

10248.82 

11857.32 

9540.81 

(Pottery), Certificate in Motor Cycle Service and Repair, 
Certificate In Shoe Upper Cutting and Certificate In Shoe 
Upper Stitching are being offered In vartou. State. 
including the North East Region, enrolling 1487 studentl. 

CACI Report on .. rva Shlke.. Abhlyan 

293. SHRIMATI MINATI SEN: Win the Mlnleter of 
HUMAN RESOURCE DEVELOPMENT be pteued to 
state: 

(a) whether the Government hu taken cognizance 
of CAG report on Sarva 8hlkaha AbNyan; 

(b) If '0, the detalle thereof; 

(c) the corrective meuurea being taken In this regard; 
and 

(d) the atepe taken to enlure proper accountability 
u wen .. .fflclency of the project Implementation? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The Perfonnance Audit of the Serva 
Shlklha AbhIyan (SSA), IUbmItted by the Comptroller & 
AudItor General of India In August· 2006. for the period 
2001-02 to 2004-06. hu already been conaidered by the 
Public Accountl CommHt.. (PAC) of FourtHnth Lok 
Sabha in ttl Forty-third Report and the Report presented 
to the Lok Sabha on 27th Aprtl. 2007. 

The Govemment of India has issued strict instructions 
to StatealUT. to recoup the inadmissible expenditure to 
the State SSA Programme.. Govemment of India is 
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monitoring the use of SSA funda through annual Statel 
UT audits, independent concurrent financial revlewe and 
field monitoring through 41 social science Inatltutlone. 

(Translation} 

Data Ba.e of M' •• 'ng Children 

294. SHRIMATI NEETA PATERIYA: Will the Mlnlat.r 
of HOME AFFAIRS be pleased to at.te: 

(a) whether the Gov.rnm.nt h .. any proposal to 
involve NGOs to prepare data base of ml .. lng children 
in the country; and 

(b) if so. the details ther.of? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): Ca) 
No, Sir. 

(b) Does not arlae. 

/English} 

Re.,..ter In.trument to De_nge,. 
T. V. Tower In KamataU 

295. SHRI G. M. SIDDESWARA: WHI the Minleter of 
INFORMATION AND BROADCASTING be pl .... d to 
state: 

_ (a) whether the Government of Karnatalea has sent 
a proposal to the Union Gov.rnment regarding provision 
of repeater instrument to Davangere T.V. Tower to Inc ...... 
the F. M. signals In Karnataka; 

(b) the reaction of the Governm.nt th.reon; and 

(c) the tim. by wh.n a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) No, Sir. 

(b) and (c) Doesn't arise. 

R.crultment In PMF 

296. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HOME AFFAIRS be pI.ased to .~: 

(a) wh.tAer und.r the Prim. Mlnl'ter'l J&K 
Reconetruction Plan, 5000 vacancl .. w.r. to be rel .... d 
to Jammu &'Kuhmlr Stat. for recruitment In Para-Military 
Forces ~MF); and 

(b) H so, the number of person, recruit .0 far under 
the said plan? 

THE MINiStER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SH'RI SHRIPRAKASH JAISWAL): 
(a) Y., Sir. 

(b) CRPF have f!Crulted 2795 candidat •• out of 3400 
vacanciN. SSB have recrult.d 1307 candldat.. out of 
1 eoo vacancl ... 

DIY.ralon of Funde under Sarva Shlk.ha Abhlyan 

297. SHRL RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the Mlnllt.r of HUMAN RESOURCE 
DEVELOPMENT be pl .... d to ref.r to the reply given 
to Starred Question No. 197 dated December 5, 2006 
regarding diversion of Sarva Shiksha Abhlyan funds and 
etat.: 

(a) whether diversion of funda amounting to crore. 
of rupee. h.. come to the notice of the Government; 
and 

(b) If 10, the detalla thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The div.rslon of Rs.53 crores came 
to the knowl.dg. of Government of India ba.ed on 
Performance Audit R.port of Sarva Shikaha Abhiyan 
(SSA), conducted by the Comptroller & Auditor General 
of India for the p.riod 2001-02 to 2004-05. Some 
inatancaa have also come to notice through independent 
concurr.nt financial revlewl conducted by Government of 
India. In cases of diversion of funds Government of India 
has dlrect.d· Statel/UTI to recoup the inadmissible 
expenditure to the State SSA programmes. 

The StatealUTs have been .trlctly Instructed to avoid 
recurrence of such lnetances in future. Government of 
India hal also institutionalized annual statutory audit of 
an StateslUTs SSA Programmes and in addition cond~ 
field level financial reviews and monitoring. 
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Nltro-Glycerln Explo.lw. 

298. SHRI RANEN BARMAN: Will the Mlnl.ter of 
HOME AFFAIRS be pleand to .tat.: 

(a) whether Gelatine is being used by the Peopl .. 
War Group (PWG), Naxalltes for preparation of .xpIOlivM; 

(b) it so, the action taken by the Governm.nt to 
phase out production of Nitro-glycerin baaed explosives; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) Yes. Sir. 

(b) and (c) In order to stop mlauae of nitro-glycerlne-
based explosives, Government of India vide Notification 
No. G.S.R. 59 (E) dated January 21, 2004 prohibited the 
possession, sale and use of nitro-glycerine or auch oth.r 
substance throughout the country with effect from the 
first day of April, 2004. Time limit for disposal of the 
existing stock of nitroglycerine and nitro-glycerine baled 
chemicals was extended till the 1 at day of December, 
2004 by Notifications No. G.S.R. 530(E) dated the 20th 
August, 2004. 

(Translation/ 

Implement.tlon of Sch.m .. 

299. DR. DHIRENDRA AGARWAL: Will the Mlnilter 
of HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) the namea of schemes being Implemented In 
Jharkhand in the field of education; 

(b) the nam .. of the Non Governmental Organisations 
(NGOs) to whom financial assi.tance provided and 
quanll/tn of financial al.lstance provided to these 
organisations during last three years; 

(c) whether the .. NGOs have mlautlllHd tha financial 
aul.tance; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government in this regard 
alongwlth the action tak.n againet theM NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) (a) The Miniatry of Human Reaource 
Development II Implementing val1o~ Centrilly Sponsored 
Schem.. r.latlng to Education, granta 'or which are 
r.I •••• d to State and UT Governm.nt. Including 
Jharkhand. Theae Schem •• , in,.,..II., Include Sarva 
Shlkaha Abhiyan, (SSA), Mid-Day M.al Scheme (MOM), 
Jan Shlkahan Sanathan (JSS), Support to NGOa for Adult 
Education, Vocationalilation of Secondary Education at 
+2 I.vel, Scheme for 'Strengthening of Boarding and 
Hostel facilltiel for GIrt. Studente of Secondary and Higher 
Secondary Schoola' , Integrated Education for Dlsabl.d 
Children (IEDC), Acceaa with Equity, ICT In Schoola, 
Appointment of language T.ache", Dev.lopment of 
San.krit, Area Intern.ive & Madrasa Modernilation 
programme (AIMMP), etc. 

- . (b) Details of arnountl released to NGOs in the State 
of Jharkhand during the lut three years are given In the 
encloeed Statement. 

(c) No complaints of miautllization have been received. 

(d) and (e) Do not .riM. , 

Statem.nt 

S.No. 

1. 

2. 

Dtlf1Ii/S of Il""" I'fIIIIMed trJ NGOs In the st.,. of JlMtIdYnd tilting the •• t IhIfHl 
yNfS i.1I. 2004-05 trJ 2006-07 

(Amount in Rupees) 

Name of the NGOs 

2 

Jan Shikahan Sanathan, Ranchi 

Jan Shikshan Sansthan, Dhanbad 

2004-05 

3 

20,00,000 

NIL 

2005-06 

4 

20,81,000 

10,64,180 

2006-07 

5 

16,20,000 

24,75,522 
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2 

3. Jan Shlkshan Sanathan, Bokaro 

4. Jan Shlkahan Sanathan, Hazaribagh 

5. Jan Shikahan Sansthan, Jamshedpur 

6. State Resource Centre, Jharkhand 

7. Gyan Niketan, Sahibganj, Jharkhand 

8. VidyasthaJi, Dumka 

9. Badao Foundation, Jammua 

10. R.K. Mlslion Vidyaplth, Dtoghar 

11. Marksman Welfare SocIety, Hazartbagh 

12. Humanity, Ranchi 

13. Jan Sarokar, Ranchl 

14. HIndi Vldyapeet, Oeoghar 

ThrMta of Terrorlet Abele. 

300. SHRI AVINASH RAI KHANNA: Will the Mlnlater 
of HOME AFFAIRS be pleued to state: 

(a) whether some threats of terrorleta attacka have 
been received; 

(b) If 80, the delalle thereof; and 

(c) the efforta being made by the Govemm.nt to 
tackle the problem? 

THE MINISTER OF STATE 'IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): 
(a) to (c) Inputs regarding poaaible threats from terrorlat 
.lements are received from time to time. Th. Government 
pursu.s a multi-dimenslonal approach to deal with such 
threats and actlviti.s. The m ... um being taken by the 
Govemment include strengthening of border management 
to check infiltration, streamlining the intelligence mac:hlnery, 
ensuring improved technology, weaponry and equipment 
with the security forcea both at the C.ntre and in the 
States, and undertaking well-coordinat.d intelligenc. 
baaed, counter-terroriam operations. Belldea, Iteps have 
also been taken to achl.v. bilateral and multilateral 
cooperation to addr .. the global imperatives of terTorism. 

3 4 5 

27,00,000 14,52,858 15,53,091 

13,54,381 17,71,978 23,54,527 

15,88,552 27,21,340 26,43,307 

48,27,304 89,02,374 44,48,344 

Nil 9,90,000 Nil 

9,00,000 Nil Nil 

Nil 16,88,240 Nil 

Nil 1,60,000 Nil 

8,20,000 7,92,000 Nil 

1,50,000 Nil NIL 

1,00,000 Nil Nil 

Nil 4,22,888 4,22,888 

Regulatory BOIIrd tor PM Channe'. 

301. SHRIMATI RUPATAI D. PATll: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Mlntater of INFORMATION AND 
BROADCASTING be pleued to state : 

(a) whether th.re il a conetant Incr.... in the 
number of FM channell in the country; 

(b) If 10, the d.tall. thereof during each of the lut 
three years, State-win; 

(c) wheth.r the Gov.mment Is cont.mplating to form 
a separate Regulatory Board for the same; 

(d) If 80, the details thereof; and 

(.) the time by when the said Board Is 11k.ly to be 
set up? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) ~d (b) Ves, 
Sir. Th. d.talll are Indicated in Stat.ment-I and 
Statement-II in respect of All Incia Radio 'r=M channels 
and Private FM channels respectively. 
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(c) to (8) The Draft Broadcasting Bill, 2007, presently 
under consultation with stakeholdere, among other thlnga, 
has a provision to set up. a Broadcasting Regulatory 
Authority of India (BRAI). Services faHlng under the ambit 

of the Authority Incfude radlo-broadcutlng .ervlces also. 
Apart from BRAI, there Is no proposal specifically for FM 
radio. 

Statement I 

All Indis Rsdio FM r,.nsmltftlfS CommissionfJd during Ihs IMI tIIlN yrNIfS 

Vear SI.No. State City No. of 
FM Stations 

2004 NIL 

2005 1. Andaman and Nicobar Port Blair 

2. Andhra Pradesh Hyderabad 

3. Chhattiagarh Ralgarh 

4. Chhattlsgarh Saralpalli 1 

5. Haryana Rohtak 

6. Himachal Pradesh Shlmla 

7. Karnataka Gulbarga 

8. Madhya Pradesh Mandla 

9. Maharashtra Aurangabad 

10. Manipur Imphal 

11. Meghalaya Shnlong 

12. Oriaaa Oeogarh 

13. Rajasthan Udaipur 

14. Tamil Nadu Madurai 

1S. Tamil Nadu Veroaucl 

16. Tripura Agartala 

17. Uttar Pradesh Gorakhpur 

18. West Bengal Kuraeong 

19. West Bengal Oarjeellng 

20. Andhra Pradeeh Vljayawada 

2006 21. Ker. Manjerl 

22. Uttar Pradesh KMpur 1 
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Privs/" FM TrllnsmlfM~ CommisslomKi during Ihs IMI IhI'H ytMI'$ 

Year S.No. State 

2004 NIL 

2005 NIL 

2006 1. Andhra Pradesh 

2. Delhi 

3. Jammu and Kashmir 

4. Karnataka 

5. Maharashtra 

6. Rajasthan 

7. Tamil Nadu 

B. Uttar Pradesh 

9. West Bengal 

{English} 

Revamping of Intelligence Set Up 

302. SHRI KULDEEP BISHNOI: WHI the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment proposes a major revamp 
of the intelligence set up both at the Centre and the 
State levels; 

(b) if so, the details thereof and the ..... on. therefor; 
and 

(c) the steps taken by the Govemment to provide 
more specialised personnel and state-of-th.art equipment 
to the intelligence agencies particularly for technical 
surveillance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) In order to optimize intelligence flow and 
coordination between multifarious agencies at the Centre 
and in the States in the field of counter terroriem and 

City 

Hyderabad 

Delhi 

Jammu 

Srinagar 

Bangalore 

Mumbal 

Jalpur 

Chennal 

Aligarh 

Kolkata 

Total 

4 

4 

5 

5 

3 

counter intelligence, a Multi-Agency Centre (MAC) and 
Joint Task Force on Intelligence (JTFI) have been created 
in Intelligence Bureau at Delhi, supported by Subsidiary 
Multi Agency Centres (SMACs) at almost all State capitals. 
For strengthening counter intelligence apparatus in 
Intelligence Bureau, additional manpower has been given. 
The States have been advised to earmark upto 5% of 
the annual total allocations under the Modernization of 
State Police Forces Scheme (MPF) towards strengthening 
training and technical capabilities of Special Branches. 

Chrome Ore Export 

303. SHRI NARAHARI MAHATO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has decided the chrome 
ore export quota for this year; 

(b) if 80, the present policy of the Government and 
in the past; 

(c) whether the Steel Manufacturers are facing 
difficulties due to absence of revision of the export quota; 
and 
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(d) If 80, the effOI1l being madelpropoeed to be made 
by the Govemment to remove the difficultlel being faced 
by the Steel Manufacturers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) 
Information is being collected and will be laid on the 
Table of the House. 

Advance Licence Scheme 

304. SHRI SUBRATA BOSE: Will the Minister of 
COMMERCE AND INDUSTRY be pleaaed to atate: 

(a) whether the Govemment has any proposal to 
stop import of rubber by Implementing Advance Licence 
Scheme; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Govemment Intend to launch any 
other scheme in lieu of Advance Licence Scheme to 
import rubber for its supply to manufacturers through STC 
or any other agency; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No 
such proposal to stop import of rubber under Advance 
Licence Scheme has been received. 

(c) The Advance Licence Scheme allows importing 
natural rubber (along with other inputs) free of duty to 
the extent of the quantity of natural rubber used in the 
manufacturing of rubber products exported from the 
country. Only the quantity of natural rubber that goee out 
of the country in the form of manufactured rubber products 
Is permitted to be Imported under the &Cherne. This facility 
Is not specific to rubber products alone and is al80 World 
Trade Organization (WTO)-compatlble. A crisis situation 
warranting stopping import of natural rubber through 
Advance Licence Scheme does not prevail in the natural 
rubber market now. 

(d) No. Sir. 

(e) Does not arise. 

Fire Fighting Arrangement. 

305. SHRI PRABHUNATH SINGH: WIU the Minister 
of HOME AFFAIRS be pleaaed to refer to the reply given 
to usa No. 1973 dated December 5, 2006 regarding fire 
fighting arrangements in malls and Itate: . 

(a) whether the Information has since been collected; 

(b) if 10, the details thereof and the action taken 
thereon; 

(c) if not, the reasons for delay in collecting the 
Information; and 

(d) the time by when the informatiori is likely to be 
collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) No, 
Sir. 

(b) Does not arise. 

(c) and (d) Since a large number of establishments 
are involved, complete Information has not been received. 
Complete Information will be laid on the Table of the 
House at the earliest. 

A ... m Accord 

306. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the number of meetings held with All Assam 
Student Union (MSU) during each of the last three years 
on the Implementation of Assam Accord; 

(b) the details of outcome thereof; 

(c) whether the Govemment proposes to implement 
the Assam Accord; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (8) and 
(b) A total of four tripartite meetings have been held 
between January 2005 to 31st July 2007 to review the 
implementation of Assam Accord. The meeting on 
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5th May 2005 was chaired by the Prime Minister and 
that on 2nd January 2006 by the Union Home Minister. 
Besides, two official /evel tripartite tallel were held with 
AASU on 29th July, 2006 and 11th July, 2007. During aI/ 
these meetings, clause-wise implementation status of 
Assam Accord was diSCU888d. 

(c) and (d) Action has been taken to Implement 
various clauses of the Assam Accord. Certain clauses of 
the Accord are of continuing nature i.e. safeguards for 
Assamese people, measures for economic development 
of Assam. and to prevent infiltration, etc and, therefore, 
need to be continuously monitored. The Government is 
committed to :mplement Assam Accord in letter and spirit. 
The details of action taken on various clauses of Assam 
Accord are given in the enclosed Statement. 

(e) In view of (c) and (d) above, does not arise. 

Statement 

Clause-wise Implementation Status of ASS8m Accord 

Clau.. S.l-Forelgne,. I~aue 

i. The Citizenship Act, 1955, Citizenship Rules, 
1956 and the Foreigners (Tribunals) Order, 1964, 
were amended. 

Ii. Special Registration Officers have been 
appointed. Sanction was also accorded for the 
creation of 1280 additional posts under the 
Prevention of Infiltration of Foreigners Schemes. 

Iii. Thirty two Foreigners Tribunals have been 
constituted in the State of Auam under the 
provisions of Foreigners Act, 1946 for detention 
of illegal migrants.'foreigners. 

Clau.e 6 and 7-Safeguarda and Economic 
Development 

iv. A Cultural Centre called the Srimanta 
Sankaradeva Kalashetra Complex has been 
established. 

v. Sri Jyoti Chitraban (Film) Studio at Guwahati 
has been modemiazed. Additional Rs. 10 crore 
has been sanctioned for further expanslonl 
modernization of the Institute In the financial year 
2006-07. 

vi. Numallgarh Refinery was Bet up at a cost of 
nearty Rs. 2,500 cror •. 

vii. Two Central Universities, one at Tejpur, and the 
other at SUchar, have been Bet up. 

viii. An liT has been set up at Guwahati. 

ix. Kathalguri power Project (80 MW) hu been 
commissioned. 

x. Work for implementation of Assam Gas Cracker 
Project has started. 

CI ..... to 1 4 other ...... 

xi. The power to i8808 citizenship certificates now 
vests only with the Central Government. 

xii. Border fencing of 191.47 Kma out of 223.81 
Krns sanctioned has been completed on Assam-
Bangladesh border. 236.62 Krns of border roads 
have baen completed. 

~iii. Ex-gratia payment was made to the next to kin 
of persons killed in the course of the agitation. 

xiv. Disciplinary cases against employees in 
connection with the agitation were reviewed. 

xv. In the matter of recruitment, orders were issued 
by the Central Government for relaxation in 
uppar age limit upto a maximum of six years in 
the case of candidates who had ordinarily 
realded in the State of Assam during the period 
1.1.1980 to 15.8.1985. 

xvi. NSA detenues detained in connection with 
agitation were releaBed. 

{Tl'lInsMtIonJ 

Recognition of Teache,. Education lnatltuttona 

307. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
p1eued to ute: 

(a) whether the National CouncIl of Teacher Education 
accords recognition to the Teachers Education Institutions; 

(b) if so, the details of Teacher Education Institutions 
accorded recognition during each of I~t three years, 
State-wise/Union Territory-wise; 
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(c) the details of basic requirement for according 
recognition to any of the Teachers Education Institutions; 

(d) whether these recognized Institutions are being 
monitored; 

(e) if so, the details thereof; 

(f) whether there is any provision to cancel the 
recognition in case of irregularities; and 

(9) if so, the details of such institutions where 
irregularities have been detected during each of the last 
three years and the action taken against them, State-
wise &nd Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Yes Sir. The details of the number of 
institutions which have been accorded recognition by the 
NCTE, State-wlselUnlon Territory-wise, for the lut 3 yea ... 
are given in the enclosed Statement-I. The norms for 
recognition of institutions is laid down in the NCTE Act, 
1993 and the Rules and Regulatlona notified by the NCTE 
from time to time. New regulations called the National 
Council for Teacher Education (Recognition Norma and 
Procedure) Regulations have b ... n notified by NCTE In 
December, 2005 and Gazetted on 13.1.2006. The.e 
norms, inftl,.../iIl. cover conditions relating to financial 
resources, accommodation, library, laboratory, other 
physical Infrastructure and qualified staff Including teaching 
and non-teaching personnel, etc. 

The Regional Committees of NCTE located at 
Bangalore, Bhopal, Bhuvane.war and Jalpur grant 
recognition after they are utisfled that the applicant 
Institution had fulflled the requialte norma. 

(d) and (e) As per Section 13 of the NCTE Act, the 
Council may cause inspection of a recognlaed Institution 
in order to ascertain whether the recognized lnatltutlon II 
functioning In accordance with the provisions of the NCTE 
Act. 

The State-wise numbers of institutions Inspected 
under Section 13 of the NCTE Act during the last three 
years given In the enclosed Statement-II. 

(f) and (g) Section 17 of the NCTE Act provides that 
where the Regional Committees of NCTE are, on Its own 
motion or on any representation received from any person, 
satisfied that a recognized Institution has contravened any 
of the provisions of the Act or rules, regulations. orders 
made or issued thereunder, or any condition eubject to 
which recognition haa been granted or permiaalon has 
been given for additional Intake for a particular courae. 
they may withdraw recognition of such recognized 
Institution. 

The details of courses In respect of which iITeguIaritlel 
were detected and consequently recognition was 
withdrawn, during the last 3 year, are given in the 
enclosed Statement-III. 

Statement I 

SI.No. Name of the StatealUTs No. of recognized InstiMion as on 

31.3.2004 31.3.2005 31.3.2006 

2 3 4 5 

1. Andaman and Nicobar Islands 02 02 02 

2. Andhra Pradesh 393 414 437 

3. Arunachal Pradesh 02 03 07 

4. Assam 28 39 68 

5. Bihar 28 30 38 

6. Chandigarh 06 07 07 
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2 3 4 5 

7. Chhattlsgarh 41 50 59 

8. Dadra and Nager Haveli 

9. Daman and Diu 02 02 02 

10. Delhi 53 67 76 

11. Goa 03 06 07 

12. Gujarat "338 442 • 585 

13. Haryana 71 87 92 

14. Himachal Pradesh 45 47 50 

15. Jharkhand 20 27 57 

16. Kamataka 280 771 1102 

17. Kerala 171 319 361 

18. Lakshadweep 

19. Madhya Pradesh 166 220 407 

20. Maharashtra 592 645 881 

21. Manipur 06 06 14 

22. Meghalaya 10 10 11 

23. Mizoram 04 04 04 

24. Nagaland 07 07 07 

25. Orissa 85 87 88 

26. Pondicherry 07 13 39 

27. Punjab 49 68 138 

28. Rajasthan 123 129 211 

29. Sikkim 04 04 04 

30. Tamil Nadu 156 325 719 

31. Tripura 05 07 09 

32. Uttarakhand (Uttaranchal) 11 14 49 

33. Uttar Pradesh 446 651 782 

34. West Bengal 43 47 56 

Total 3197 4550 6389 
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SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

a. 
9. 

10. 

11. 

12. 

13. 

14. 

15. 

WrilttJn AnSWt!J1S SRAVANA 23, 1929 (S..t.) 

.. tementll 

NSfT1B o/Institutions II1$fHICItKI undsr $scHon 13 o/IINI NCTE Act during IhtI '-tthlN yNlS 

Name of the State 

Andhra Pradesh 

Karnataka 

Gujarat 

Maharashtra 

Madhya Pradesh 

Uttar Pradesh 

Total 

Name of the 5tateslUTs 

2 

Andaman and Nicobar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattlsgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

b""'ent III 

2003-2004 

3 

8 

Number of Institutions 

69 

22 

29 

53 

16 

270 

459 

No. of courses withdrawn recognition 

2004-2005 2005-2006 

4 5 

3 

2 

3 

122 
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2 

16. Karnataka 

17. Kerala 

18. Lakshadweep 

19. Madhya Pradesh 

20. Maharashtra 

21. Manipur 

22. Meghalaya 

23. Mizoram 

24. Nagaland 

25. Orissa 

26. Pondicherry 

27. Punjab 

28. Rajasthan 

29. Sikkim 

30. Tamil Nadu 

31. Tripura 

32. Uttarakhand (Uttaranchal) 

33. Uttar Pradesh 

34. West Bengal 

Total 

{English} 

Scholar.hlp Scheme for Minority and Economically 
W .. ker Section. 

308. SHRI S.K. KHARVENTHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has recently revised 
scholarships for SC/ST IOBCS/minorities and economically 
weaker sections; 

(b) if so, the details thereof: 

3 

9 

4 5 

18 

13 

10 

4 

5 

53 8 

(c) the steps taken to provide easy availability of 
scholarship to other categories of beneficiaries; 

(d) whether the Government has launched scholarship 
scheme for minorities and economically weaker sections 
of the country for pursuing professional and technical 
courses at undergraduate and postgraciuate levels; and 

(e) if so, the details thereof and the target fixed 
during the Xlth Plan period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENTT (SHRIMATI D. 
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PURANDESWARI): <a) to (e) The information is being 
collected and will be laid on the Table of the House. 

/Translation} 

Clo.ure of Gold Mine. 

309. SHRI RAMDAS ATHAWALE: Will the Minister 
of MINES be pleased to state: 

(a) the details of gold mines closed by the Union 
Govemment, State and Union Territory-wise; 

(b) whether a large number of workers in these mines 
have been declared surplus; 

(c) if so, the details thereof, mine-wise; and 

(d) the steps taken for rehabilitation of such workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): <a) Details of 
closed gold mines of Bharat Gold Mines limited <BGML), 
a public sector undertaking under the administrative control 
of Ministry of Mines are as under: 

SI. Name of Name of Mine 
No. State 

1. Andhra P, adesh (i) Old Bishanatham Mine 

2. Karnataka 

(ii) Chigargunta Mines I and II 

(iii) Yeppamana Mine 

(Iv) Nundydroog Mine 

(v) Mysore Champion Amalgamated 
Mine 

(b) to (d) At the time of closure of the company, viz 
BGML on 1.3.2001, there were 3580 employees on Its 
rolls. In compliance of order dated 26.9.2003 of Hon'ble 
Karnataka High Court, Govemment has decided to ~nvlte 
global bids for sale of the assets of the BGML and to 
make counter offer to society/company floated by the 
co-operative society of ex-employees of BGML, at the 
highest bid received or the value of assets of the 
Company whichever is higher. This is subject to approval 
01 Hon'bla Kamataka High Court (Company Court) and 
viability of the project. Company Application has been 
filed in the Hon'ble Kamataka High Court In this regard. 

QUilIIty of Cotton 

310. SHRI SYED SHAHNAWAZ HUSSAIN: Will the 
Minister of TEXTILES be pleased to state: 

<a) whether the textile industry is affected adversely 
due to non-availability of good quality cotton; 

(b) if so, the detaIls thereof; 

(c) the steps taken by the Govemment to make good 
quality cotton available at reasonable price to the small 
and medium weaversltextlle entrepreneurs; 

(d) whether the Govemment is contemplating to 
provide subsidy or financial package to amall w .. v....., 
textile entrepreneurs; and 

(e) If 50, the details thereof, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir, 

(b) Question does not arise. Cotton cultivation In India 
has in the recent past shown Significant Improvemer.t in 
varietal composition (as per staple length) in favour of 
medium and long staple varieties from predominantly short 
and medium staple cotton produced till 1980s. 

(c) to (e) The Govemment of India has launched the 
Technology Mlsalon on Cotton (TMC) in 2000 with the 
objectives of improvement in the production, productivity 
and quality of indigenous cotton and reduction in the 
cost of cultivation in a Mission mode. The TMC scheme 
has been continued during the 11 th Five Year Plan till 
31.3.2009. In order to facilitate modemization of weaving 
sector including small weaversltextlle entrepreneurs, the 
Technology Upgradation Fund Scheme (TUF'S) has been 
extended In the 11th Five Year Plan. A Public-Private 
Partnership (PPP) based scheme viz. Scheme for 
Integrated Textile Park (SITP) was introduced In 2005 to 
provide the industry with wor1d-class infrastructure facilities 
for setting up textile units, including weaving and other 
segments and meeting Intemational environmental and 
social standards. The scheme is applicable throughout 
the country. 
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(Eng/ish} 

Soda Aah Induatry 

311. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Soda Ash Industry is facing 
competition with the increase in import of soda ash in 
the country; 

(b) if so, the reasons for import of Soda ash at 
lower rate of import duty; and 

(c) the steps proposed to be taken to protect Soda 
Ash Industry from such competition? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (8) to (c) 
Information is being collected and will be laid on the 
Table of the House. 

Deployment of Para Military Force. 

312. SHRI K. S. RAO: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment has received any request 
from State Governments for deployment of para military 
forces to tackle and control the local disturbance during 
each of the last three years, State-wise; and 

(b) if so, the action taken by the Government against 
each request? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The Central Para Military Forces (CPMFs) are 
deployed in aid of Clv" authorities to maintain public order 
on the request of the State Governments received from 
time to time. It is not in public interest to indicate further 
details in this regard. 

Repreaentatlon of se., ST. and oae. In 
Government Offtce. 

313. SHRI K.C. PALLANI SHAMY: WIU ttM Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the categories of SCs, STs and OBCs 
are adequately represented in the Ministry and its 
subordinate offices; 

(b) If so, the details thereof, category-wise; 

(c) if not, the reasons therefor; 

(d) whether the Government has taken any steps to 
fill the backlog of vacant posts; and 

(e) if so, the details thereof alongwlth the time by 
which the vacant posts are likely to be filled up? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) 
Information is being collected and will be laid on the 
Table of the House. 

Export of Jewellery 

314. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total value of jewellery exported during each 
of the last two years, year-wise; 

(b) the steps taken by the Government to boost the 
export of jewellery; and 

(c) the export promotion schemes being implemented 
in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Value of 
jewellery exported during 2005-06 and 2006-07 are as 
under: 

Year 

2005-2006 

2006-2007 

Export value 
(in Million US $) 

3882.17 

5209.32 

Source: Gem and Jewellery Export Promotion Council. 

(b) The Government has taken the following steps to 
boost the export of jewellery: 

(i) Export of gems and jewellery has been Identified 
as a thrust sector in the Foreign Trade Policy 
(2004-09). 
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(ii) Import of gold of 8 carat and above allowed 
under the replenishment scheme subject to the 
import being accompanied by an Assay 
Certificate specifying the purity, weight and aHoy 
content. 

(iii) Duty Free import entitlement of consumables, 
tools, machinery and equipments for Gold and 
Piatinum equal to 1 % of FOB value of exports 
during the preceding financial year. 

(iv) Duty free import entitlement of gems & jewellery 
samples in a financial year upto Rs. 300,0001-
or 0.25% of the average of last three years 
export tumover of gems and jewellery Items, 
whichever is lower. 

(v) Duty free re-import entitlement for rejected 
jewellery upto 2% of the FOB value of exports 
in preceding year. 

(vi) Import of precious metal scraplused jewellery 
allowed for melting, refining and re-export of 
jewellery. However, such import will not be 
allowed through hand baggage. 

(vii) Gems & Jewellery exporters allowed to export 
jewellery on conSignment basis as per Rules. 

(viii) Gems & Jewellery exporters allowed to export 
cut and polished precious and semi-precious 
stones for treatment and re-import as per Rules. 

(ix) Import duty on cut and polished diamonds has 
been abolished. 

(x) Import duty on un worked corals has been 
reduced from 30% to 10%. 

(xi) Import duty on rough synthetic stones has been 
reduced from 12.5% to 5%. 

(e) The Government provides financial assistance for 
promoting Indian gems and jewellery products through 
advertisement, publicity and participation in international 
fairs, organizing buyer-seller meets, etc under Market 
Development Assistance (MDA) and Market Access 
Initiative (MAl) Schemes of the Department of Commerce. 

(Translation} 

Introduction of IFM Cour.. In KVS 

315. SHRI HANSRAJ G. AHIR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether any new vocational course ..u-. 'IFM' has 
been introduced at senior secondary level In Kendrtya 
Vidyalaya Sangathan; 

(b) !fso, the details thereof; 

(c) the number of schools where IFM course has 
been introduced so far; 

(d) whether any assistance is being sought for this 
field; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) A new vocational course on Financial 
Market Management (FMM) has been introduced at Senior 
Secondary level in some selected schools affiliated to 
Central Board of Secondary Education (CSSE) from the 
academic session 2007-08 in collaboration with National 
Stock Exchange (NSE), Mumbal with facility for jOint 
certification. The course has been introduced, in 74 
schools affiliated to CBSE including 20 Kendrlya 
Vidyalayas (KVs). 

[English} 

Selection of Candldat.. for PGP In liMa 

316. SHRI PRALHAD JOSHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has brought changes in 
the criteria for selecting candidates for PGP in the Indian 
Institutes of Management (IIMs) for 2007; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
complaints regarding IIMs using multiple parameters for 
such selection; and 

(d) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) The criteria for selecting 
candidates for PGP in the IIMs is decided by the 
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Institutes. Government does not interfere in the academic 
autonomy of these institutes. 

Underground Mining 

317. SHRI MOHAN RAWALE: Will the Minister of 
MINES be pleased to state: 

(a) whether the underground mining in the country is 
below its potential; 

(b) if so, the reasons therefor; and 

(c) the steps to be taken to increase underground 
mining in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DH. T. SUBBARAMI REDDY): (a) to (c) As per 
information furnished by Indian Bureau of Mines, mining 
is a site specific activity dependent on the occurrence of 
mineral. In view of safety and economic viability of mining 
of such minerals, opencast method of mining Is preferred 
over underground mining in our country. With the 
enunciation of the National Mineral Policy in 1993, "the 
mineral sector has been liberalized and economic 
parameters play a very important role in selecting the 
method of mining. It is anticipated that in future as the 
depth of opencast mines will reach its economically 
teasible limit, underground mining is likely to increase. 

Allocation of Funds under Head 
Contingency Allowance 

318. SHRI CHANDRAKANT KHAIRE: Will the Minister 
ot HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of amount allocated and spent by the 
premier institutions viz: Indian Institutes of Technology 
(IITs) and Indian Institute of Sciences (IISs) under the 
head contingency allowance during the last three years; 

(b) whether the allocated money Is properly spent by 
the institutions; 

(c) it not, the details thereof atongwith the reasons 
there tor: and 

(d) the remedial action proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENl' (SHRIMATI D. 
PURANDESWARI): (a) to (d) The information Is being 
collected and will be laid on the Table of the House. 

A .... lance to Textile Sector 

319. SHRI M. APPADURAI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has studied the major 
problems being faced by the textile industry of late; 

(b) if so, the details thereof; 

(c) whether the Government has extended any 
assistance to the textile Industry during each of the last 
three years; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) As 
per the report of the Working Group on Textiles and Jute 
Industry for the 11th Five Year Plan (2007-2012) the major 
problems being faced by the textiles industry include: 

(i) Structural weaknesses in weaving and 
processing. 

(ii) Highly fragmented and technology backward 
textiles processing sector. 

(iii) Highly fragmented garment industry. 

(iv) Except spinning all other segments are 
predominantly in the decentralized sector. 

(v) The rigid labour laws; 

(vi) Inadequate capacity of the domestic textiles 
machinery manufacturing sector; 

(vii) Big demand and supply gap in the training 
facilities in textiles sector; 

(viii) Infrastructural bottlenecks In terms of power. 
utility. road transport. etc. 

(c) and (d) Important measures taken by the 
Government in the recent past to help the textiles sector 
are given in the Statement. 

(e) Does not arise. 
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(i) To improve the productivity and quality of cotton 
for manufacture and export of competitive 
downstream textiles products, the Govemment 
launched the Technology Mission on Cotton 
(TMC). The Mission has achieved 8UC088& in 
increasing the productivity and reducing 
contamination through the upgradatlon of cotton 
market yards and the modernisation of Ginning 
& Pressing factories. 

(ii) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradatlon of the textiles 
industry, in both the organised and unorganized 
sector. The Schellle has been further fine tuned 
to increase investment in the targeted sub-
sectors of the textiles industry. The C08t of 
machinery has been further brought down by 
reducing the customs duty on imports. 

(iii) For the speedy modernisation of the textiles 
proceSSing sector, Government introduced, w.e.f. 
20.04.05, a credit linked capital subsidy scheme 
@10% under TUFS, in addition to the existing 
5% interest reimbursement. 

(iv) To provide the textiles industry with world-class 
infrastructure facilities to set up-their units which 
meet international environmental and social 
standards, a Public-Private Partnership (PPP) 
based Scheme known as the "Scheme for 
Integrated Textile Park (SITP)" was introduced 
in August 2005. 

(v) In the 2004-05 Budget, the entire textiles sector, 
except for manmade fibre and filament yam, was 
provided an optional exemption from excise duty. 
In the 2006-06 Budget, Central Value-Added Tax 
(CENVAT) on Polyester Filament Vam was 
reduced from 24% to 16%. These modifications 
in fiscal levies were aimed at attracting more 
investment for the modernization of the textiles 
sector. 

(vi) To facilitate the import of state-of-the-art 
machinery to make Indian products internationally 
competitive in the post quota regime, the 
customs duty on textiles machinery was brought 
down to 10% in the 2005-06 Budget. This 
however did not include 23 items appearing in 
List 49, which attract a Basic Customs Duty 

(BCD) of 15%. The concesslonal duty of 5% 
continues on most of the machinery items. 

(vii) In the 2006-06 Budget, 30 /tems of knitting and 
knitwear were de-reaerved. This was envisaged 
to facilitate the setting up of large sized 
modernized units to meet International 
competition. 

(viii) In the Budget of 2006-07, the following important 
announcements for the textiles sector were 
made: 

• Reduction in excise duty on all man-made 
fibre yarn and filament yam from 16 per cent 
to 8 per cent. 

• Reduction in Import duty on all man-made 
fibres and yams from 15 per cent to 10 per 
cent. 

• Reduction in Import duty on raw materials 
such as DMT, PTA and MEG from 15 per 
cent to 10 percent. 

• Provision of Rs. 189 crorea during 2006-07 
for the Scheme for Integrated Textiles Parka 
(SITP). 

(Ix) Government launched the Debt Restructuring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textiles 
sector at an 8-9% rate of intereet. 

(x) In order to cater to the growing skilled manpower 
requirements at shop floor level, Government 
provides assistance to 8trengthen exi8ting and 
open new Apparel Training and Deeign Centres 
(ATDCe). 

(xi) Government has allowed 100% Foreign Direct 
Inve8tment in the textiles sector under the 
automatic route. 

(xU) Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
80 that large scale Investment is encouraged In 
these sectors. 

(xiII) The National In8t1tute of Fashion Technology 
(NIFT) was set up to provide a leadership role 
in sensitizing the Industry to the concept of value 
addition by inducting trained profeSSionals to 
manage the Industry. This has resuhed In an 
increased demand for trained professionals in 
various sectors servicing the industry. 
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(xlv) To take a serious look at Fashion Education In 
the changing business context of World 
Economies, the Government is taking steps to: 

• Establish an institution of National Excellence 
to impart Fashion Business Education with 
International Benchmarking. 

• Appoint a nodal agency to I'Itandardize and 
benchmark Fashion Business Education in 
the country. 

• Set up an Apex Body to train teachersl 
trainers imparting Fashion Business Education 
in the country. 

Privet. School.. Affiliated to CBSE 

320. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of private schools affiliated to CBSE 
in the country particularly in Maharashtra during each of 
the last three years, State and Union Territory-wise; 
and 

(b) the number of these schools situated in rural 
areas, State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) A Statement indicating the State-wise 
number of schools newly affiliated to Central Board of 
Secondary Education (CBSE) during the academic year 
2005-06, 2006-07 and 2007-08 Is enclosed. As on 
30.06.2007 the total number of private schools affiliated 
to CBSE was 5998. Segregated data in respect of rural 
and urban schools are not available with CBSE. 

Shltement 

StaltJlUT-wise Number of Private Schools aHi/iatad with the eBSE during last three years 

SI. No. State Name 2004-05 2005-06 2006-07 

2 3 4 5 

1. Andhra Pradesh 05 08 02 

2. Assam 04 08 10 

3. Bihar Including Jharkhand 32 51 15 

4. Gujarat 08 14 16 

5. Haryana 64 56 22 

6. Himachal Pradesh 17 04 11 

7. Jammu and Kashmir . 04 05 03 

8. Kamataka 25 23 21 

9. Kerala 90 83 108 

10. Madhya Pradesh 43 38 44 

11. Maharashtra 19 16 27 

12. Manipur 01 03 07 

13. Meghalaya 01 00 00 

14. Nagaland 03 01 00 
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2 3 

15. Orissa 11 

16. Punjab 72 

17. Rajasthan 38 

18. Sikkim 01 

19. Tamil Nadu 10 

20. Tripura 01 

21. Uttar Pradesh 81 

22. Arunachal Pradesh 02 

23 West Bengal 05 

24. Andaman and Nicobar Islands 

25. Chandlgarh 01 

26. Delhi 58 

27. Chhattisgarh 10 

28. Uttaranchal 25 

Total 631 

Manpower 01 BSF 

321. SHRI E.G. SUGAVANAM: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the existing manpower in Border Security 
Force (BSF) is sufficient for effective discharge of duties 
on the borders as well as in counter-insurgency; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment to incre~e 
more battalions in its force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (d) The requirement of manpower for border guarding 
and counter-insurgency duties is regularly assessed and 
decisions taken regarding raising of additional Companies. 
157 Companies (equivalent to 22,1/2 Battalions) have been 
raised by Border Security Force since 2001. 

4 5 

08 00 

52 42 

33 31 

00 00 

07 07 

01 02 

99 78 

02 05 

07 04 

01 01 

01 04 

45 33 

09 07 

16 10 

591 510 

ee ... tlon of Operation In India by CFA 

322. SHRI MIUND DEORA: Will the Minister o.f 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the All India Council for Technical 
Education (AICTE) has asked the Chartered Financial 
Analyst (CFA) to cease its operations in India; 

(b) 11 so, the reasons and detalla thereof; 

(c) the time since when the CFA has been in 
existence in India and the number of students acquired 
degrees from CFA; and 

(d) the impact of the ruling of AICTE on the future 
of the students acquired degrees from CFA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes, Sir. The Chartered 
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Financial Analyst (CFA) had not taken any approval from 
the All India Council for Technical Education (AICTE) for 
conducting this programme. The Guwahatl High Court 
(Tripura Bench) had directed AICTE to take appropriate 
action as per the regulations notified by the Council. 
Accordingly a show cause notice was Issued on 
22.03.2007 to the Institution to clarify the reason for not 
taking approval from AICTE. The response received from 
the institution was considered and not found satisfactory. 
The AICTE has advised the institute to seize its operation 
in Indi&. CFA Institute & another have tHed a Writ petition 
(Civil) No. 4037 in the High Court of Delhi on 24th May, 
2007 and obtained permission to conduct the examinations 
in June, 2007. 

(c) As per the AICTE, no information regarding the 
exact date from which the CFA Institution has been in 
existence and the number of students who acquired 
degrees is available with them. 

(d) Since CFA Institution has not obtained approval 
from AICTE, the degrees acquired from CFA are not 
recognized by the Council. 

/Trsnsl8tionl 

Powertoom Cent,... 

323. SHRI MAHAVIR BHAGORA: WIH the Minister of 
TEXTILES be pleesee! to state: 

(a) whether any scheme has been prepared to 
increase the number of powerloom centres in thole States 
having leas than 1000 powerloom cent .... ; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether any central aulstance Is provided to 
increase the number of powerlooma; and 

(d) if so, the time by when the said amount is likely 
to be released by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir. . . 

(b) Does not arise. 

(c) Technotogy Upgradlltlon Fund Scheme (TUFS) and 
Scheme for Integrated Textiles Paries (SITp) a .. two major 
schemes of this Ministry fOCUSing technology 'upgradation 

and infrastructure development Including aasistance for 
powertoom sector. 

(d) The above two schemes are on-going schemes. 

/English} 

Growing Haxall8m 

324. SHRI K.S. RAO: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether some States are affected by violence, 
terrorism and naxallsm activities in their respective States; 

(b) if so, the details thereof State-wise; and 

(c) The steps taken by the Govemment to curb such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) State-wise details are given In the enclosed 
Statement. 

(c) The concerned State Governments take 
appropriate measures to combat and control violence, 
terrorism and naxalite activities in the respective States. 
The Central Govemment supplements and coordinates 
the efforts and resources of the concerned State 
Govemments on both the security and the development 
fronts. On the security front, the measures int6r alia 
Include, deployment of Central Para Military Forces to 
assiat the State Pollee Forces, sanctioning of India 
Reserve baHalions, assistance under the Scheme for 
Modemization of State Police Forces and the Security 
Related Expenditure Scheme, assistance from defence 
forces in the areas of equipment, training and rescue 
operations, meeting training needs of State Police Forces 
through the Central Para Military Forces and Bureau of 
Police Research and Development and assistance in the 
area of Intelligence gathering. sharing and use. On the 
development front, the measures inttlr II/ia include 
assistance under the Backward District Initiative (BOI) 
component of Rashtriya Sam Vikas Yojana (RSVY). 
Scheme of Backward Regions Grant Fund (BRGF), Prime 
Minister's Gram Sadak Yojana (PMGSY) and a large 
number of development schemes of various Central 
Government Ministries/Departments. In addition. the 
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Central Government has also taken meaaures for 
strengthening border management and for bilateral ."d 

multi-lateral cooperation In areas of mutual asaIatance In 
Criminal matters. 

StIIt.ment 

Name of the State 2006 

Incidents 

1. State-wise extent of nual violence 

Andhra Pradesh 183 

Bihar 107 

Chhattisgarh 715 

Jharkhand 310 

Madhya Pradesh 6 

Maharashtra 98 

Orissa 44 

Uttar Pradesh 11 

West Bengal 23 

Kerala 2 

Karnataka 10 

Total 1509 

2. State-wi.. extent of terrortat violence In North E8at 

Assam 

Meghalaya 

Tripura 

Arunachal Pradesh 

Nagaland 

Mizoram 

Manipur 

Total 

413 

38 

87 

16 

309 

5 

498 

1366 

3. Extent of terrorlat violence In Jammu and Kaehmlr 

Jammu and Kashmir 1667 

Note: Deaths Include civilians and security forces kHled. 

2007 (as on 31.7.2007) 

Deaths Incidents Deaths 

47 82 26 

45 87 39 

388 399 259 

124 259 71 

8 2 

42 63 13 

9 47 12 

5 4 2 

17 12 2 

4 

e 5 

678 971 431 

196 302 193 

8 11 5 

28 64 13 

18 9 

31 171 28 

124 108 

385 907 356 

540 672 171 
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(Trans/lltion) 

Enrolment In Higher Education 

325. SHRI SURAJ SINGH: 
DR. CHINTA MOHAN: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI P. MOHAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the percentage of student population pursuing 
higher education in the country; 

(b) whether the Government has chalked out any 
plan to improve enrolment of students during the Eleventh 
Five Year Plan; 

(c) if so, the details thereof; 

(d) whether the Government has fixed any target 
upto the year 2012; 

(e) if so, the plans to achieve the said target; and 

(f) the number of additional degree colleges set up 
during the years 2005-06 and 2006-07 for the expansion 
of higher education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI ): (a) to (e) The Gross Enrolment Ratio 
(GER) for higher education is at present around 10%, 
which is proposed to be raised to 15% during Xlth Five 
Year Plan period. Various schemes of development 
assistance to eligible colleges and universities for 
improving quality of higher education are being 
implemented through the University Grants Commisaion 
(UGC). These schemes aim, intBr-IIIiIl, at improving 
curriculum, strengthening infrastructure, orientation and 
in-service training of the teachers and encourage research. 
The UGC provides Special Development Grant for 
universities in Backward Areas. It is also proposed to 
assist State Governments, to incentivlse them to establish 
one college in each district which has a low Gross 
Enrolment Ratio, during the XI Plan, subject to availability 
of resources. 

(f) While the Central Government do not establish 
Colleges, according to the UGC, the number of Colleges 
including Colleges recognized under Section 2(f) and 12(B) 
of the UGC Act for the purposes 0' eligibility for 'inanclal 
assistance has gone up 'rom 17,625 during 2004-05 to 
18,064 during 2005-06. 

[English} 

Border Violence 

326. SHRI ABU AYES MONDAL: Will the Minister 0' 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has any report on border 
violence along the LoC of India; 

(b) if so, the details thereof; and 

(c) the action taken by the Government to regularise 
law and order problems of the border areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) Yes, Sir. As per the report of the State 
Government of Jammu and Kashmir, the infiltrating 
terrorists with support from across resort to firing and 
violence wherever they are detected and challenged. 
During 2007 (till August 10) 33 infiltration bids have been 
foiled in which 57 terrorists eliminated. 

(c) The Government has Initiated dialogue process 
with its counterparts across to address all the issues 
including the menace of terrorism. The ceasefire on LoCI 
Border is holding well and has made the life of people 
residing in these areas safe and comfortable. 

Polytechnic Education 

327. SHRI SANAT KUMAR MANDAL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has assessed the need 
for technical rnanpower in the country in the coming years; 

(b) if 80, the details thereof; 

(c) whether the Government prop~ses to boost the 
polytechnic education in the country; and 
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(d) if so, the details thereof aJongwith the &tepa taken 
by the Government in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) There is a need to establish 
more Polytechnics in the country as the growth of 
Technical Institutions in Polytechnics & Degree Engineering 
Colleges has been non-uniform. At present, the student 
intake in Diploma Institutions is about 2.65 lac, while the 
student intake in Degree Engineering Colleges is about 
5.82 lac. Therefore, in order to reduce the imbalance of 
degree and diploma intake, the Govemment is giving 
boost to Polytechnic Education during 11th Five Year Plan 
by starting more number of Polytechnics. In the firat 
instance, steps have already been taken for establlshmont 
of new Polytechnics in certain Specially Identified Districts 
in the country. All India Council for Technical Education 
has also relaxed the infrastructure and other requirements 
for establishment of new polytechnics in order to boost 
private participation in polytechnic education. 

(Translalion} 

Tl'8nll1er Pol lev In KV, 

328. SHRI TUKARAM GANPAT RAO RENGE PATIl: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any transfer policy for Keridriya 
Vidyalayas; and 

(b) if so, the salient features thereof of teaching and 
non-teaching employees working in Keridriya Vldyalayas 
alongwith the date since when It is in force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) The salient features of the existing transfer policy 
of teaching and non-teaching employees working in 
Kendriya Vidyalayas effective from 14.03.2006 are given 
in the enclosed Statement. 

StIIr.m.nt 

KVs Ntlw rfBns/tIr GuidtJlintIs w,tI.f. 14.03.2006 

(As Amt!II1dtId from Tims IrJ T/ms) 

The Sellent F .. turea .re: 

1. The objectives of the Sangathan's Policy have 
been speh out by making It loud and clear that 
available staff will be deployed in an optimum 
manner in the best interest of the students In 
Hard and Very Hard stations and also to 
maximize the overall satisfaction of the 
employees. 

2. All vitaVuHfui information has made available 
on Kendriya Vidyalaya Sangathan's website 
(Www.kv8angathan.nie.ln), on 05.12.2006. 
Amendments made for time to time are also 
being notified. 

3. An element of counseling has been introduced 
so that teach... get opportunity to bring their 
problems/difficulties/choice to the notice of the 
competent authority. 

4. Allocation of posts for Kendriya Vldyalayas and 
relocation of excess staff are done after Inviting 
applications of willing teachers and counseling. 

5. Available vacancies are displayed on the 
Kendriya Vidyalaya Sangathan website. 

6. Any vacant post for which there are no takers 
in any part of the country will be offered to 
willing candidates till 31st August. 

7. One tenure posting of male teacher/officer and 
non-teaching staff in the rank of Superintendent 
and above in North Eastern Region including 
SikkimlA&N IslandslHard and Very Hard stations 
wiD be made mandatory within 35 years of age 
as on 31st March of the year. 

8. The request of direct recruit and promotee for 
posting to Hard StationNery Hard Station, North 
Eastern Region (including Sikkim)/ A&N Islands 
will be considered throughout the year 
irrespective of the period he has completed at 
his place of posting. 

9. Keeping in view the difficuHies/probiems of lady 
teachers who are posted more than 500 Kms 
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away from their home town they have been 
assigned separate entitlement points so that they 
are placed better in the priority list. 

10. In order to avoid any confusion regarding date 
of submission and receipt of transfer application, 
issue of transfer orders etc., the calendar of 
activities has been specified. 

11. As a measure of decentralization, the inter-
regional transfers are considered and finalized 
by the Regional Transfer Committee (RTC) of 
the Region. 

{English! 

FDI In Retail Sector 

329. SHRI SWADESH CHAKRABORTIY: 
SHRI G. KARUNAKARA REDDY: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI PRALHAD JOSHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has undertaken any 
study to allow FDI In the retail sector in the country; 

(b) if so, the details of the study report and steps 
taken by the Government to regulate the entry of FDI 
into retail trade sector; 

(c) the details of investment made by the FDI In the 
retail sectorllndustry during each of the last three years; 

(d) whether the Govemment has assessed the Impact 
of said investment; 

(e) if so, the details thereof; 

(f) whether the Govemment Is considering to bring 
some changes in the various existing laws such as land 
acquisition, etc. 

(g) If so, the details thereof; and 

(h) the steps taken by the Government to safeguard 
the interest of small retailer of the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Govemment has recently instituted 
a study to assess the impact of organized retailing on 
unorganized retail trade through Indian Council for 
Research on International Economic Relations (ICRIER). 
The final report is yet to be submitted by the ICRIER. 

(c) Foreign Direct Investment (FDI) was allowed up 
to 51% In Single Brand Retail Trade in February, 2006. 
Till date 17 approvals involving an investment of US$ 3.3 
million have been granted by the Govemment. However,. 
as per data provided by Reserve Bank of India, no inflows 
have been received in Single Brand Retail Trade. 

(d) and (e) The policy on FDI in Single Brand Retail 
was allowed in February, 2006 and till May 2007 no 
foreign investment has been reported in the Foector. FDI 
like any other investment not only brings in capital but 
also provides access to modem technology and best 
practices. 

(f) and (g) Indian laws are subject to periodical review 
wfth a view to update and harmonise them with the needs 
ot socio-economie development of the country. 

(h) Govemment remains committed to initiating, where 
necessary, suitable measures for safeguarding the 
legitimate interests of all sections of society. 

{Tnlflsl8lionj 

Patent. on Margo.a, aa.matl rice and Turmeric 

330. SHRI SANTOSH GANGWAR: 
PROF. VIJAY KUMAR MALHOTRA: 
DR. RAMKRISHNA KUSMARIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Pattotnts for margosa (neem), Basmati 
rice and turmeric (Haldi) have been owned by foreign 
countries; 

(b) If so, the details thereof and the reasons therefor; 

(c) the names of company which have obtained the 
said patents, country-wise; 

(d) whether the multinational companies of America 
and Japan have staked their claim~ of the intellectual 
property rights for the germicidal, biochemical and 
medicinal qualities of margosa (neam); 
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(e) If .0, t.he detalla thereof; and 

(f) the reaction of the Govemment In regard thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) Intellectual property rights, Including 
patents, are granted under the sovereign prerogative of 
countries according to their respective laws and have 
territorial effect only, that Is, they are effective only in the 
country of grant. Patents are granted to pel'lOns Including 
govemment and not to countries. 

According to section 30) of the Patents Act, 1970, 
plants in whole or any part thereof other than micro-
organisma- but Including seeds, varieties and species and 
essentially biological processes for production or 
propagation of plants are not patentable. A. per 
section 3(c) of the Act, the mere discovery of any living 
or non-living substance occurring In nature i. also not 
patentable. Howev.r, patents are granted for proce .... 
used for preparation of products from patent parts which 
have medicinal or germicidal or insecticidal values. 

No patent on Basmati rIoe has been granted by the 
Patent Office. Four patents relating to neem are owned 
by foreign entities, of which Spice ScIence Foundation, 
Neem Pharmeco and Rohm and Haas belong to the 
United State. of America (USA) and Trlfollo M Gmbh 
belongs to Germany. Two patents on activity relating to 
germicidal values of turmeric are owned by Johnson & 
Johnson Ltd. of the USA. 

(f) In order to protect blo-resources, provisions have 
been made und.r Section 10(4) of the Patents Act, 1970 
for mandatory disclosure of source and geographical origin 
of the biological material used in the invention while 
applying for patents in India. Non-disclosure or wrongful 
disclosure of the same is a ground for opposition and 
revocation of patent, if granted, under Section 64 of the 
Patent Act, 1970. 

In order to protect traditional knowledge from being 
patented, provisions have been made under sections 25 
and 64 of the Patents Act, 1970 to include anticipation of 
invention by available local knowl.dg., including oral 
knowledge, as one of the grounds for opposition 88 also 
for revocation. Furth.r, as per section 3(p) of the Act. an 

Invention which, In effect, Is traditional knowledge or which 
is an aggregation or duplication of known properties of 
traditionally known component or component. is not 
patentabl •. 

Garment Import 

331. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "LALAN": 

Will the Minister of TEXTILES be pleased to state: 

(a) the total production, demand and .uppfy of 
gannenta In the country during each of the lut three 
years; 

(b) whether there Is any gap between demand and 
.upply of garments; 

(c) If so, the details thereof and the reason. therefor; 

(d) whether garments are being Imported to fulfil the 
demand in the country; 

<e) If 80, the value and quantity of garments imported 
during each of the last three years; and 

(f) the percentage of demand of garments in the 
country that hu been fulfilled by Importing garmente 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
production In apparel sector during 2006-06 was of the 
order of Rs. 93328 crore Including Rs. 37208 crore for 
exporte and RI. 58120 crore for the domeetIc market. 
No definite figure of lIllY ~ between demand and supply 
of garments can be indicated In the absence of official 
estimates of demand of garmente In the country. However, 
there have been no repot1a of shortage In the supply of 
garments in the country. 

(d) to (f) Imports of readymade garments during 
2004-05, 2005-06 and 2008-07 (April to December) have 
been of the order of Rs. 149.54 crore (7705000 pieces), 
RI. 251.59 crore (8133000 pieces) and Rs. 238.98 crore 
(8816000 pieces) re.pectlvely. The total imports of ready 
made garments during the last three years are thus leas 
than one per cent of the total domestic production of 
apparel during 2005-06 alone. 
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fEngIiNIJ 

Performance of Sa,.". Shlke'" Abhlyan 

332. SHRI K.J.S.P. REDDY: 
SHRI DUSHYANT SINGH: 
SHRI B. MAHTAB: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stato: 

(a) whether the performance of Sarva Shiksha 
Abhiyan has been unsatisfactory; 

(b) if so, th6 steps taken to achieve unlv ..... 1 
elementary education to all by 2010; and 

(c) the details of the action to monitor implementation 
of Sarva Shiksha Abhiyan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN. RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a)' and (b) The Sarva Shlksha Abhiyan has made 
steady progress in enhancing enrolment and in reducing 
the number of children who are out of school in the 
6·14 years age group. The Gross Enrolment Ratio at 
elementary level has risen from 81.60 % in 2001 to 
93.54% in 2004 and the out of school children have 
reduced from 4.4. crore in 2001 to 75 lakh In 2006. 

(c) A rigorous system of monitoring of the Sarva 
Shiksha Abhiyan has been put in place which includes, 
Inltlr lilia, monthly and quarterly progress reports and 
review meetings, furnishing of annual elementary school 

statilrtic8, field monitoring by 40 Independent monitoring 
institutions, six monthly Independent Revl.w Mission. and 
concurrent financial reviews. 

{T"ranslallonJ 

Foreign Trade Act 

333. SHRI JIVABHAI A. PATEL: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Director General of Foreign Trade has 
conducted any enquiry about Section 8 of Foreign Trade 
(Development and Regulation) Act, 1992 during the last 
three years; 

(b) if so, the details thereof during the last three 
years; 

(c) the number of companies and firms found guilty; 
and 

(d) the action taken/proposed to be taken against 
the companleslfirms found gUilty? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir. 

(b) to (d) A Statement Is Annexed. 

sr.t.",."t 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Name of the firm 

2 

Mis. Dolphin Associates, Thane 

Mis. Sai Enterprises, Mumbai 

MIs. Tit Bit Foods (India) Ltd, 

MIs. Brilliant International 

M/s.Anu Nuts & Foods (India) 
Pvt. Ltd., 

Mis. LMJ International 

Action Taken 

3 

Importer Exporter Code (IEC) Cancelled 

Importer Exporter code Cancelled 

Show Cause Notice Issued 

Suspended Importer Exporter code for one month 

Show Cause Notice Issued 

Show Cause Notice Issued 
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2 

7. MIs. Roma Impex 

8. MIs. UNO Overseas 

9. MIs. Priya Enterprises 

10. MIs. Navakar Agro Industries Ltd. 

11. MIs. Srinivas Chemical Industries 
Pvt. Ltd 

12. MIs. Raycon Dlatributors, Baroda 

13. MIs. CNC Teenics Pvt. Ltd., 
Hyderabad 

14. MIs. Raycon Distributors, Baroda 

15. MIs. KRBL Ltd., 

16. MIs. Jet King Intemational 

17. MIs. Kohinoor Foods 

18. MIs. Genesis Organics Pvt. Ltd., 
Baroda 

{English} 

Coastal Security 

334. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI L. RAJAGOPAL: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether any revised proposal to upgrade/set up 
additional coastal police stations and 8Ieo sanction of 
additional amount for coastal security has been received 
from the State Governments; 

(b) if so, the details thereof and prosent status of 
the proposals, State-wise; 

(c) the outcome of recently held meeting of 
secretaries of coastal States and Union Territories 
regarding stepping up of coastal security; 

3 

Show Cause Notice laaued 

Show Cause Notice laaued 

Show Cause Notice I .. ued 

Show Cause Notice laaued 

Suspended Importer Exporter code and alao 
Imposed penalty 10 lakhs 

Suapended Importer Exporter code for one 

year and also imposed penalty 10 lakhs 

Imposed penalty of Rs.5 lakha. 

Imposed penalty of Rs. 10 lakhs 

Show Cause Notice l88ued 

Show Cauee Notice iaaued 

Show Cause Notice Iuued 

Suspended IEC code for six months and 
also imposed Penalty of Rs. 10 lakhs. 

(d) whether the Govemment propoees to set up full 
fledged police stations on each port, State and Union 
Territory-wise; 

(e) if so, the details thereof; and 

(f) the steps taken to set up such police stationa on 
these coastal porta not having marine police station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) A proposal has been received from the Govemment 
of Gujerat for increuing the number of Coutal Police 
Stations upto 40 as against the present provision of 10 
under Coastal Security Scheme. However, there Is no 
proposal to make any change on the components of 
uslstance of the Coastal Security Scheme, which can 
be considered at the stage of review. 

(c) In the review meeting held on 11.6.2007 on the 
Coastal Security Scheme It was decided to expedite 
sanctioning of man power, standard-rlae the operating 
procedure for Coastal Police Stations, evoive a standard 
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pattern for Coutal Policing. expedite procurement of patrol 
boats and take meaaures for training and recruitment of 
staff. 

(d) to (f) The Coastal Security Scheme provldee for 
setting up of 73 Coa.tal Police Stations along the 
coastline of the country taking Into conlideratlon factor. 
like vulnerability. existing arrangementl and availability of 
jetty facilities. All the major ports have made security 
arrangements either through CISF or on their own. The 
minor ports are under the purview of State Government. 
who will take appropriate measures as per their .ecurity 
Il8H88ment. 

DIItaN" of the Indian Petent Controller Otnoe 

335. ADV. SURESH KURUP: 
DR. R. SENTHIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has received any 
complaints regarding inaccellibllity of the database of 
the Indian Patent Controller Office in itl website; 

(b) if so, the re8lOns therefor; and 

(c) the measures taken or proposed to be takln by 
the Government to make the database more simple. 
accessible and user-friendly? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No written complaint has been received by 
the Patent Office. Some times it is possl~le that a 
temporary technical flaw in the retrieval system hamperrl 
access to the database. In the past. such flaws have 
been addressed on an immediate basis with the help of 
technical experts. 

(b) Does not arise. 

(c) The Patent Office Journal in which the patent 
applications are published Is already available through 
the Patent Office website. Development of dlgltlaed patent 
database in simple, accessible and user-friendly format is 
a part of the on-going modernisation of the Intellectual 
Property Offices. Copies of documents· relating to patent 
applications which are In public domain are avaHabie to 
the public on payment of prescribed fee. 

Gold and Copper Depoalta 

336. SHRI M.P. VEERENDRA KUMAR: Will the. 
Mlnllter of MINES be pleaaed to state: 

(a) whether GeologIcal Survey of India has dlacovered 
gold and copper dBposltl In Dansa dlltrlct of Rajasthan; 
and 

(b) If so, the details thereof? 

THE MINI$TER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) end (b) Yes, 
Sir. Geological Survey of India (GSI) has estimated 
resources of Gold and Copper depolits In Dhani Burl 
area of Dausa (Danse) Dl8trlct. Rajuthan. A resource of 
3.2 miNion tonne of Gold-Copper ore of pollible category 
at 1.50 ppm Au (gold) and 1.09% Cu (copper) of which 
0.89 million tonne Is df probable category with 1.04% Cu 
and 1.54 ppm Au has been dl8covered In Dhanl-Baarl 
area. 

/Ti'Snslstionj 

Police R.nne 

337. SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 
SHRI SAJJANKUMAR: 
SHRI MOHAN RAWALE: 
SHRI GANESH SINGH: 

Will the Miniater of HOME AFFAIRS be pleased to 
atate: 

(a) whether the police has failed to maintain the law 
and order situation during the last many decade8 resulting 
in Increeeed incidentl of looting and killing of people; 

(b) If so, the reasons therefor; 

(c) whether a meeting wee held on 30.12.2008 under 
the Chairmanship of Union Home Minister with Chief 
Ministers of States and Administrators of Union Territories 
on the recommendations made by various Committees! 
Commissions set up by the Government on Police 
Reforms; 

(d) if 80, the outcome thereof and the ateps taken 
by the Government to Improve the situation of law and 
order in the country; 
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(e) whether the Govemment hu any propoaal to 
bring new Bill on Police Reforms; and 

(f) if so, the time by when thl. Bill Ie likely to be 
brought in? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) 'Police' and 'Public Order' are State aubjecta 
under the Seventh Schedule of the Conetltutlon of India 
and therefore, the State Govemmentl are primarily 
responsible for maintenance of law and order and 
providing security to the life and property of the people 
in their respective Statel. However, the Central 
Govemment has been providing financial uaiatance and 
technical support to the State Govemments in terms of 
modem weaponary, mobility, communication equipment 
and allo intelligence inputs to effectively counter security, 
related challenges. 

(c) and (d) Yes, Sir. In the meeting, there was broad 
consensus in favour of pursuing further police reforms 
which were already under conllderatlon and 
implementation and the need for bringing a new leglelation 
on police by the States. 

. (e) and (f) Ministry of Home Affairs had let up an 
expert Committee to draft a new Police Act In September, 
2005. The draft Model Police Act submitted by the 
Committee was sent to all StatealUnlon Territories for 
consideration and appropriate action as 'Police' II a State 
subject. As for the Union Territorl .. , the Ministry Is 
considering enactment of a new legislation in place of 
existing enactments at the earliest possible, however, it 
is not possible to Indicate a definite tlmefreme in thle 
regard. 

Diamond Industry 

338. SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total 1088 Incurred by diamond Industry during 
each of the last three years alongwith the reasons 
therefor; and 

(b) the steps taken/proposed to be taken by the 
Government to promote the diamond Industry and boost 
the export of diamond? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Most of the 
dlamonda procelled In India are exported. AI per 
available information, there has been no 1081 as such; 
however, the exports have declined In the year 2008-07 
due to reductlon In trading activities In diamonds from 
Bonded Warehouael. Export figures of cut and polished 
diamonds during last three years are u follows: 

2004-05 2005-06 

11181.66 11829.74 

(In Million US $) 

2006-07 
(Provisional) 

10903.22 

Source: Gem and Jewellery Export Promotion CouncU. 

(b) The Govemment hal taken the following atep. to 
promote the diamond Induatry and bOolt the export of 
diamonds: " 

(I) Export of gems and jewellery, which al.o 
includel cut and polilhed diamonds, has been 
identified as a thrust sector In the Foreign Trade 
Policy (2004-09), 

(II) The licencing regime for rough dlamonda hal 
been aboHahed and CUStoml duty on Import of 
rough diamond hal been reduced to 0%, 

(iii) Advance remittances without Inslatlng on bank 
guarantee for Import of rough diamonds hal 
been permitted. 

(Iv) Duty Free Import entitlement of consumable., 
tools, machinery and equlpments for Gold and 
Platinum equal to 1 % of FOB value of exports 
during the preceding financial year. 

(v) Duty free import entitlement of gems & jewellery 
.. mples In a financial year upto Rs. 300,0001-
or 0.25% of the average of last three years 
export turnover of gema and jewellery Iteml, 
whichever II lower, 

(vi) Cutting and polilhing ha. been treated as 
manufacturing for the pUrpoeel of exemption 
under Section 10A of the Income Tax Act. 

(vii) Gems & Jewellery exporters anowed to export 
cut and poIlehed precious and semi-precious 
atones for treatment and re-import. 
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(viii) Import duty on cut and polished diamonds has 
been abolilMd. 

(ix) Introduction of Income Tax on tumover basil for 
diamond units wh"re profits declared are 8% or 
more of tumover. 

Besides, the Government also extends· financial 
assistance for various sal .. promotion activities undertaken 
in foreign markets. 

/English} 

s.nlng up of Unlv.,.ltI.1 and 
Educational Inltltutlonl 

339. SHRI ANWAR HUSSAIN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) whether the Govemment has received proposals 
from Foreign Nationals to set up universities and 
educational institutes in Assam and North East; 

(b) if so, the detalil thereof; and 

(c) the extent to which the Government Is encouraging 
Foreign Nationais in the Field of education in the North 
East? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESHWARI): (a) No such proposal has been 
received in the Ministry. 

(b) Does not ariae. 

(c) A Legislative proposal for regulating entry and 
operations 01 higher education institution has been 
prepared. 

Review of Conditional Accnl Syltem 

340. DR. M. JAGANNATH: 
SHRI SYED SHAHNAWAZ HUSSAIN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government has reviewed the 
success of conditional Access System (~AS) in Delhi, 
Mumbai. Chennai and Kolkata; 

(b) if 80, the details thereof; 

(c) whether the Govemment has received the report 
of the Committee to look Into Introduction of CAS; 

(d) if so, the details then of; 

(e) the details of recommendations made by the 
Committee; 

(f) the time by when CAS is likely to be roll out in 
all over the country; 

(g) whether problems are being faced by the CAS 
lubscrlbers due to poor broadcast quality and cable 
operators failure to provide channels that subscribers have 
applied for under the pay channel category; 

(h) if so, the details thereof; and 

(I) the stepa takenito be taken by the Govemment to 
redress the problems faced by the CAS subscribers? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(b) and (i) CAS have been reviewed in consultation 
with TRAI. As on 31 July, 2007, 5.12 lacs SiBs have 
been reported to be deployed by Multi System Operators 
(MSOs)/cable operators. A meeting with the concemed 
State Govemment officials and nodal officers has been 
held in the ministry on 5 June, 2007. The State 
Govemments have been requested to come up with their 
formal views on the extension of CAS and to get a survey 
conducted by a profeSSional agency to understand the 
Issues and problems, if any, faced by the viewers. TRAI 
has Issued a regulation on Quality of Service to be 
provided by the Service providers in the CAS notified 
areas on 23 August 2006. To assess the implementation 
of Quality of Service norms, TRAI has engaged Broadcast 
Consultant India Limited (BECIL), a PSU under 
Govemment of India to carry out an audit of Quality of 
Service (QoS) performance in CAS notified areas. 

(c) No Committee has been constituted by 
Govemment on implementation of ,CAS. 

(d) and (e) Does not arise. 
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(f) Extension of CAS requl .... evaluation of flrat phue 
& large scale consultations with Stakeholders, cOlllumer 
organizations & States. Hence, no time limit can be given. 

(g) and (h) TRAI has intimated that 47 complaint. 
have been received by TRAI regarding poor quality and 
non-availability of channela aelected by the .ublcrlbers. 
Out of these, 40 complaints have been resolved, and for 
the rest, the matter is being pursued with the service 
providers. 

Pen.lon to Freedom Fightera 

341. SHRI DUSHYANT SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(8) the number of persons covered under the freedom 
fighter pension scheme, as on date, State-wise; 

(b) whether a large number of applications for 
freedom fighter pension are still pending with the 
Government; 

(c) if so, the details thereof, State-wise; 

(d) the time by when the said pending applications 
are likely to be cleared; 

(e) the amount of pension provided to the freedom 
fighters as on date separately; 

(f) whether the Government has any proposal to 
increase the amount of pension of freedom fighters; 

(9) if so, the time by when the said pension is likely 
to be increased;' 

(h) whether the Government has received any 
complaints about "Fake Freedom Fighters· claiming 
pension; and 

(i) if so, the details thereof alongwith the steps taken 
by the Government to check such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
Since the inception of the Freedom Fighters' Pension 
Scheme in 1972, the Govemment has sanctioned pension 
to approximately 1.70 lakh freedom fighters and their 
eligible dependents till 31st July, 2007. State-wise break-

up of freedom flghter./dependent. who h.v. b.en 
sanctioned pension II given In the .ncloHd Statement·l. 

(b) to (d) Receipt and dllpolal of apptlcatlons for 
grant of freedom fighters' penllon Is a continuing proceaa. 
No record of IPf)Itcatlonl, which are received directly from 
the applicants or without verification reports of the State 
Govemments, I. maintained. However, 310 appIicatIona, 
which have been received through the State Govemments 
with their verification reports, were under proceaa .. on 
311t July, 2007. A State-wil. break·up of thea. cuea II 
glv.n In Statem.nt·11. In addition, 438 c •••• of 
Mah.ruhtr. .nd 98 cuel of Goa pertaining to Goa 
Liberation Movement (Phase-II) were aIeo under proceu 
as on 31.t July, 2007. 

(e) The details of p .... cribed .mount under various 
categories of penllonl are given In the enclo.ed 
Statement-III. 

(f) and (g) No such proposal I. pr ... ntly under 
consideration of the Govemment. 

(h) and (i) Complalntl containing allegation of bogUII 
fr.udulent claims for fre.dom fighter's pension .re 
received from time to time. All such complaints are 
examined with reference to the applicable provisions of 
pension scheme in consultation with the concemed State 
GoYernments. In case. where the all.gatlons ar. 
substantiated, the claims are rejected and If the pension 
has been sanctioned, the same 18 suspended/cancelled 
and recovery of pension ordered after fo/Iowlng the 
prescribed procedure. 

S"""'.nt 

(As on 31.07.2007) 

S. No. Statetun/on Number of freedom 
Territory fighters/dependents 

2 3 

1. Andhra Prade.h 14,572 

2. Arunachal Pradesh 0 

3. Assam 4,438 

4 and Bihar and Jharkhand 24,870 
5. 

6. Goa .1,427 
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2 3 2 3 

7. Gujarat 3,694 29. Andaman and Nlcobar Ialande 03 

8. Haryana 1,884 30. Chandigarh 89 

9. Himachal Pradesh 617 31. oadra and Nagar Havell 83 
10. Jammu and Kashmir 1,808 32. Daman and Diu 33 
11. Karnataka 10,083 

33. Lakahadweep ° 12. Kerela 3,206 
34. NCT of DeIhl 2,043 

13. Madhya Pradesh and Chattiagarh 3,486 
and 36. Pondlcherry 317 
14. 

Indian National Army (INA) 22,467 
15. Maharashtra 17,581 

Total 1,69,993 
16. Manipur 62 

17. Meghalaya 86 
"'''''''ntll 

18. Mizoram 04 
S.No. Name of State Number of applications 

19. Nagaland 03 under process 
20. Orissa 4,189 

1. Andhra Pradesh 197 
21. Punjab 7,008 

2. Assam 19 
22. Rajasthan 809 

3. Bihar 3 
23. Sikkim ° 4 Gujarat 
24. Tamil Nadu 4,097 

5. Kerala 80 
25. Tripura 887 6. Madhya Pradesh 3 
26. Uttar Pradesh and Uttaranchal 17,990 7. Tamil Naclu 4 
and 
27. 8. Puducherry 3 

28. West Bengal 22,479 Total 310 

..,.",.nt In 

S. No. Category of Pension Basic Pension oeameaa ReBet 
(CUf'l'entty 58% of 

the bMic pension) 
(Rs.) (Rs.) 

2 3 4 

(i) Ex-Andarnan political 7,330 4,251 
prisoners 
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2 

(ii) Freedom flghte,. who 
suffered outside Brttllh 
India (other than INA) 

(iii) Other freedom fllghtera 
(Including INA) 

(Iv) Widowlwidower of 
above categories of 
freedom fighters 

(v) Unmarried & 
(unemployed daughters 
(maximum upto th,.. 
such daughters) 

(vi) Mother and father 

/Translah'onj 

EducatlONllly Backwllrd ArHa 

542. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has identified the 
educationally backward States and districts especially rural , 
people in the country; 

(b) if so, the details thereof, Stale and Union Territory-
wise; 

(c) whether the Govemment Is contemplating to take 
steps for development of educationally backWard States 
and districts; and 

(d) if so, the details thereof, State and Union Territory-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHTRIMATI . D. 
PURANDESWAAI): (a) to (d) Stat.wiee IIat of Special 
Focus Districts identified by the Ministry Ie encIoIed .. 
Statement. Kasturba Gandhi Ballka Vidyalayas scheme 
and the National Programme for Education of Girls at 
Elementary level as components of the Sarva Shikaha 
Abhiyan, target educationally backward bIocka. DurIng the 

3 .. 
8,830 3,ee1 

8,330 3,671 

Entitlement ume .. Entitlement eame 
of reepectlve .. of reepectlve 

deceued freedom decellHd freedom 
fighter fighter 

1,500 each 870 each 

1,000 each 580 each 

Xlth Plan, resource. permitting, it Is propo.ed to 
incentMae State Governments to eatablish one college In 
each district with a low Grose Enrolment Ratio (GER) In 
HIgher Education, I.e. lower than the national average. 

S.No. Districta 

2 

Andhra Pradesh 

1. Adilabad 

2. Khammam 

3. Mahbubnagar 

4. Warrangal 

Aaaam 

1. Barpeta 

2. Darrang 

3. DhemajI 

4. Dhubri 

5. G~ra 
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2 2 

6, Karbi Anglong 7, Rajnandgaon 

7, Kokrajhar 8, Sarguja 

8, Lakhlmpur Gujerat 

9, Morlgaon 1, Oa. 

10, Nalbarl 2. PanchmahaJs 

11, North Cachar Hills Himachal Pradesh 

12, Sibsagar 1. Chamba 

13, Sonitpur 2. Klnnaur 

14, Tinsukhla 
3, Lahaul and Spirit 

Bihar 
Jharkhand 

1, Deoghar 
1, Araria 

2. Garwha 
2, Darbhanga 

3, Girldih 
3, Katlhar 

4, Godda 
4, Madhepura 

5, Gumla 
5, Madhubani 

6, Jamtara 
6, Muzaffarpur 

7. Latehar 
7, Paschim Champa ran 

8. Lohardagga 
8, Purba Champaran 

9, Palamau 
9, Pumea 

10, Sahebganj 
10, Sheohar 11, Saraikela 

11, Sitamarhi 12, Simdega 

12, Supaul 13, West Singhbhum 

Chhattisgarh Karnataka 

1, Bastar 1, Bidar 

2, Bilaspur Kerala 

3, Dantewara 1, Waynad 

4, Jashpur Madhya Pradesh 

5, Kanker 1, Balaghat 

6, Koriya 2, Barwani 
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2 1 2 

3. Dewas 10. Nawarangpur 

4. Dlndorl 11. Sambalpur 

5. Mendla 12. Sunclergarh 

6. Shahdol Rajuthan 

7. Sheopur 1. Banswara 

8. Sidhi 2. Dungarpur 

9. Umeria 
3. Jel .. lmer 

10. West Nimer 
(Khargone) 4. Slur 

Maharashtra Slkklm 

1. Ahmednagar 1. North Sikklm 

2. Chandrapur 2. South Slkkim 

3. Dhule 3. Waat Slkkim 

4. Gadchiroli Tamil Nadu 

5. Nanded 1. Cuddalore 

Manlpur 2. Tiruvannamalal 

1. Tamenlong Tripura 

Meghalaya 1. Dhalal 

1. East Garo Hills 
North Trlpura 2. 

Orissa 
3. South Tripura 

1. Balasore 
Uttar Pradesh 

2. Boudh 
1. Barabanki 

3. Gajapati 
2. Sitapur 

4. Ganjam 

5. Kalahandi 
West Bengal 

Kandhamal 
1. Bankura 

6. 

7. Keonjhar 2. North 24 Pargana 

8. Koraput 3. PUNlia 

9. Mayurbhanj 4. West Midnapur 
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Technical Textile 

343. SHRI RASHEED MASOOD: Will the Minister of 
TEXTILES be pleased to atate: 

(a) whether the Govemment has formulated any policy 
in the 11 th Five Year Plan for the manufacturing of 
technical textile; 

(b) if so, the details thereof; 

(c) whether the Govemment has allocated any funds 
for technical textiles in the 11th Five Year Plan; 

(d) If so, the details th.reof; 

(e) whether growth rate for textile industry has been 
fixed at 16 per cent for the coming years; and 

(f) if so, the measures taken to achieve this target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) to (d) Yes 
sir. The Govemment of India has formulated a Scheme 
for Growth and Development of Technical Textiles 
(SGDTT) to promote Indigenous manufacture of technical 
textiles to exploit global opportunltl.s and cater to the 
domestic demand. The scheme encompa •• e. thr.e 
components: (i) baseline survey to build the database of 
technical textile industry; (ii) setting up of Centres of 
Excellence; and (iii) creation of awaren_ among the 
enterpreneurs. Total requirement of the fund for SGDTT 
during the 11 th Plan Period would be Rs. 96.00 crores, 
out of which Rs. 1.00 crore has been allocated in the 
Union Budget for the year 2007'()8. 

(e) and (f) The working group on Textiles and Jute 
Industry for the Eleventh Five Year Plan has targeted the 
textile industry to grow at the rate of 16 percent In value 

Crime Head 

Oacoity 

Number of C8888 
reported and person 
arrested and action 
taken against them 

2 

Cases Reported 
CUes Wortced Out 

P.rsona Arrested 

ChaRaned 

terma. Major strategl.. to achl.ve this target Include 
consolidating the raw mat.rlal baH and adopting cluater 
devefopment approach; continuation of modemlzatlon and 
technological upgrdatlon of dlff .... nt segments of Textile 
Industry through Technology Upgrdatlon Fund Sch.m. 
(TUFS); setting up of Integrated Textile Parks; Inc ... aslng 
availability of textile machinery and wooing of foreign direct 
Inv.stment (FOI) In the sector; brand promotion support 
for design quality and support to technical textile, 
dec.ntrallzed Powerloom, Handloom, Handicraft and 
Serlculture Sectors. 

Law and Order In DeIhl 

344. DR. RAJESH MISHRA: 
SHRI SAJJAN KUMAR: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRIMATI JHANSI LAKSHMI SOTCHA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether law and order situation Ie worsening In 
Defhl; 

(b) If so, the details of vartoua crimea reported 
aIongwith the reasons, during each of the last th .... years, 
till date, crlm.wlae; and 

(c) the total number of persona arr_ad and action 
taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c) The law and order lItuation In Deihl has remained 
weH under control. The details of caaes reported. persona 
arrested and action taken against them during the year 
2004, 2006, 2006 and 2007 (upto 30th June) are given 
in the enclosed Statement 

2004 

3 

30 
29 

150 

148 

2005 

4 

27 
26 

139 

138 

2006 2007 

6 

14 
13 

65 
54 

(upto 30th June) 

6 

16 
12 
51 

25 
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2 3 4 5 8 

Murder Cases Reported 481 455 476 215 

Cues Worked Out 383 337 377 187 

Persons Arrested 781 800 789 361 

Chellaned 773 784 612 194 

Alt. to Murder Cases Reported 519 487 510 251 

Cases Worked Out 494 439 479 227 

Persona Arrested 1179 1003 1045 499 

Challaned 1091 851 624 202 

Robbery Cues Reported 461 510 541 264 

C8888 Worked Out 403 458 479 219 

Persons Arrested 1104 1162 1128 485 

Chellaned 996 893 728 235 

Kid. for Ransom Cues Reported 28 31 32 14 

Cases Worked Out 24 24 24 12 

Persons Arrested 60 129 63 34 

Challaned 59 96 58 5 

M.V. Theft Cues Reported 8873 8863 9366 4053 

Cases Worked Out 2338 2395 2057 738 

Persons Arrested 4029 3629 2847 1094 

Challaned 2273 1820 1193 300 

Snatching Cases Reported 775 1136 1283 583 

Cases Worked Out 659 967 1066 398 

Persona Arrested 1100 1838 1593 602 

Challaned 665 1272 634 181 

Rape Cases Reported 551 658 623 297 

eases Worked Out 520 630 583 267 

Persona Arrested 800 888 786 353 

Challaned 771 821 553 163 
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2 

Total IPC Cases Reported 

Cases Worked Out 

Persons Arrested 

Challaned 

Local and Spl. Law Cases Reported 

Cases Worked Out 

Persons Arrested 

Challaned 

(English] 

Mlal •• dlng Advertl .. ment 

345. SHRI B. MAHTAB: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether TV channels and radio stations be held 
responsible for advertisements which are misleading or 
wrong; 

(b) whether the proposed code for broadcasters is 
being objected to; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to protect 
the interests of the viewers? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(b) to (d) The committee constituted for reviewing 
Programme and Advertising Codes prescribed under the 
Cable TV Networks (Regulation) Act, 1995 and rules 
framed thereunder and drafting a new content code, with 
a view to elaborate and update these codes and 
guidelines in order to give them greater specificity and 
details and introduce new provisions as found necessary 
as per contemporary community standard and to facilitate 
self regulation among the channels, h$ve not submitted 
ils Report. A draft of the proposed Code has also been 
posted on the website of the Ministry of Information & 
Broadcasting www.mib.nic.in but it is not final and 

3 4 5 6 

53623 56065 57963 27353 

33909 37223 37761 15651 

55132 57531 54377 23257 

46469 44254 30132 8580 

25136 26573 30372 15599 

24775 26444 30095 15323 

30084 31751 35015 17750 

29766 30869 29254 12091 

representations are still being received. The Committee 
itself was constituted to protect the interests of the viewers 
The Central Government has also constituted an Inter-
ministerial Committee (IMC) under Section 20 of the Act 
to look into the violation of Programme and Advertising 
Codes prescribed under the Act and Rules framed 
thereunder. The Committee either suo-motu or on receipt 
of complaint, examines cases of violation of the Codes. 
Show cause notices are issued in the first instances to 
TV channels for telecasting objectionable programmes! 
advertisements in violation of Codes. Further action is 
taken as per rules. 

/TfllnslBtionj 

Jan Shlkahan Sanathana 

346. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Jan Shlkshan Sansthans 
established and proposed to be established during the 
current year and the next financial year, State-wise and 
Union Territory-wise; and 

(b) the amount incurred and likely to be incurred 
thereon, State-wise and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) (a) and (b) The number of new Jan Shlkshan 
Sansthans proposed to be set up during the XI Five 
Year Plan is under consideration. 'Release of grants would 
depend upon the number of Jan Shikshan Sansthans 
sanctioned during the XI Plan period. So far a grant of 
Rs. 30.00 lakhs has been released in the current financial 
year for setting up two new Jan Shikshan Sansthans in 
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Jammu and Kashmir and Uttar Pradesh approved during 
2006-07. 

Common School SYltern 

347. SHRI RAJIV RANJAN SINGH MLALANM: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether some State Govemments Including Bihar, 
have decided to implement common school system 
recommended by Kothari Commlsalon during 1960e and 
submitted a scheme In this regard to the Govemment; 

(b) If so, the details thereof; and 

(c) the reaction of the Govemment thereto and 
financial assistance proposed to be provided, State and 
Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (,j No such acheme has been received 10 far 
from any State Govemment. 

(b) and (c) Do not arise. 

/English} 

Import of Mlngoes 

348. SHRI BADIGA RAMAKRISHNA: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment Is aware that Japan, 
Korea, China, Australia, USA have shown keen intereat 
to import our mangoes; 

(b) If so, whether the Government has made any 
...... ment of potential market for Indian mangoes there; 

(c) if so, the details thereof; 

(d) whether 300 tonnes of mangoes have been 
exported to Japan alone this year; and 

(e) If so, the details of exports made to various 
countries this year, country-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): (a) Ves, Sir. Japan, 
China and United States of America (USA) have shown 
Interest In Importing mango from India. 

(b) and (c) The marketa for Indian mango In USA, 
Japan and China have been opened only during the last 
three years. Import of Indian mango is not allowed In 
Australia owing to sanitary and phyto sanitary restrictions. 

(d) Approximately 150 tons of mangoes have been 
exported to Japan In the current season. 

(e) Countrywlse figures for export of mango from 
India for 2005-06 and 2006-07 (April to December) is 
enclosed as Statement. 

sgtem.nt 

Commodity: 0fJ()45()2() Msngoss FnJSh Unit: KGS 

S.No. Country vatues in US $ Million Quantity in thousand 

2Q05..2006 2006-2007 (Apr.-Dec.) 2005-2006 2006-2007 (Apr.-Dec.) 

2 3 4 5 e 

1. Algeria 0.04 34 

2. Australia o 0.02 5.97 2.1 

3. Austria o 0.95 

4. Baharain 0.55 0.36 620.81 489.77 
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2 3 4 5 6 

5 .. Bangladesh PR 6.25 8.68 32,770.90 42,558,88 

6 Belgium 0.02 0.06 20 57.03 

7. Bhutan 0.01 40 

8. Bosnia-Hrzegovina 0 0 0.5 2.5 

9. Brazil 0 1.5 

10. Brunei 0 0.02 6.3 14.6 

11. Canada 0.31 0.1 323.77 73.75 

12. Canal' Is. 0.01 53 

13. Cayman Is. 0 1.8 

14. Taiwan 0.02 23.41 

15. China PRP 0 0 0.65 0.1 

16. Congo P. Rep. 0.01 68.8 

17. Denmark 0 0.05 

18. Egypt A Rp 0 0.07 

19. Finland 0.02 20 

20. France 0.17 0.06 158.84 63.44 

21. Fr. Polynesia 0.02 17 

22. Germany 0.01 0.06 4.25 49.09 

23. Greece 0 2 

24. Hong Kong 0.04 0.07 29.88 49.67 

25. Indonesia 0 0.01 

26. Iran 0.24 241.6 

27. Israel 0.01 12.8 

28. Italy 0 0 2 1.46 

29. Japan 0.11 0.1 70.1~ 89.34 

30. Korea Rp 0.03 0.02 27.39 21.69 

31. Kuwait 0.24 0.43 104.59 308.27 

32. Malaysia 0.14 0.17 243.66 272.22 

33. Maldives 0.01 0 20.82 6.27 

34. Malta 0.05 0.02 54 18 

35. Nepal 0.73 1.46 4,116.01 7,738.98 
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2 3 4 5 8 

36. Netherland 0.03 0.19 210.81 242.7i 

37. New Zealand 0.01 0 18.5 3 
38. Norway 0 0.01 0.9 10.43 

39. Oman 0.17 0.24 228.69 148.05 

40. Pakistan IR 0.01 0 34.18 3 
41. Poland 0 0.31 

42. Portugal 0 0.01 

43. aatar 0.05 0.08 40.45 80.32 
44. RUMia 0.02 4.94 

45. Saudi Arab 1 0.81 1,584.16 1,078.03 

46. Slovak Rep 0 4 

47. Singapore 0.21 0.28 242.24 227 .• 

48. Somalia 0 0.01 

49. South Africa 0.01 0 21 0 

50. Sp.ain 0 0.9 

51. Sri Lanka DSR 0 0.1 

52. Swaziland 0 0 0.4 0.3 

53. Sweden 0 0 0.66 0.2 

54. Switzer1and 0.03 0.21 a.01 158 •• 

55. Thailand 0 0.98 

56. Turkey 0 O.OS 

57. U. Arab Emts. 18.5 12.85 28,533.78 19,891.48 

58. U. K. 1.22 2.36 839.87 1,803.20 

59. Ukraine 0.03 25.84 

60. USA 0.1 0 83.21 0.03 

61. Vietnam Soc. Rep. 0.04 81 

62. Yemen R.publc 0.28 0.05 810 83.8 

63. Unspecified 0 2.21 

Total 28.94 28.69 69608.69 76420.61 

Exchange rate: 
2005-2006: 1 USS .. As. 44.2736 
2006·2007(Apr·[)ec) : 1 USS • Re. 46.8018 



183 AUGUST 14, 2007 184 

Tautlon on Indian Importa 

349. SHRI JOACHIM BAXLA: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the restriction. Imposed by USA such .. 
increald tAXation on Indian Imports are affecting Indian 
exports; 

(b) If so, the details thereof; and 

(c) the reaction of the Union Govemment thereto? 

SI. No Product 

1. 

2. 

3. 

4. 

6. 

Precious metals (oithan Inver) artlcl .. of 
jewellery 

Wind powered electric generating Ht8 

Colour televlalon reception apparatul 

Non-elactrlc lampe & lighting flxturel of 
brae 

Cucumbere Including gherklne prepa...cUprelerved 

Comments for continuation of GSP were submitted 
to the USA side and the iaaue was strongly taken up by 
the Department of Commerce at bl-lateral meetlnga. 

Recommend.tlona of "Slmcon" on PII'8CY 

350. SHRI JUAL ORAM: 
PROF. PREM KUMAR DHUMAL: 

Will the Mlnl.ter of INFORMATION AND 
BROADCASTING be pleaaed to .tate: 

(a) whether the Government II aware of the Incidents 
of piracy In the country; 

(b) If so, the details thereof; 

(c) whether any raid have been conducted In this 
regard; 

(d} H so, the modus operandi of piracy identified; 

(e) whether the entertainment Industry is In heavy 
loa8 due to piracy; 

THE MINISTEoR OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRV OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): (a) to (c) The 
Generalised System of Preferences (GSP) programme of 
USA provides for the duty free importation of designated 
articles when Imported from designated beneficiary 
developing countries. India Is a designated beneficiary 
country. On June 29, 2007, the US Govemment published 
the President's proclamation • 8157 to modify Duty Free 
Treatment under GSP. By this proclamation, five Indian 
products wm no longer get GSP treatment from July 2007. 
Thus Import' of these products Into USA will not be duty 
free. The details of the five products are: 

Value of Duty rate applicable 
export In 2006 % from 

$ million July 2007 

2211.25 5.5 

216.57 2.5 

26.28 5.7 

17.30 3.9 

14.73 9.6 

(f) H 50, whether the main cause of piracy is higher 
rates of entertainment; 

(g) whether the Committee (SIMCON) had suggested 
to reduce the aald higher rat8I; 

(h) If so, the time by when the recommendations of 
the said Committee are likely to be Implemented by "e 
Government; and 

(I) the steps takenlto be taken by the Govemment to 
prevent piracy? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (e) Ves, Sir. 
As per the estimation of FUm & Television Producers' 
Guild of India there is a 1088 due to piracy of more than 
Rs. 1 erore per day In domestic market and between 
40-50% in the overseas markets of the fUm Industry. Raids 
are conducted by State 8Uthorltles In IUCh matters. In 
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general parlance, "piracy" Ie a term Indicetino'upreuIng 
activities which violate or infringe copyright It may be 
mentioned that the owner of the copyright at a point of 
time may not be the original author or creator. The 
different Modus Ops,.ndi of piracy may be identified 81 
follows: 

(i) Illegal duplication of copyright protected work 
Including making copies for adoptions of 
computer programmes even for non-commerclal 
use. 

(ii) Illegal exhibition of video without compenaatlng 
the copyright owner. 

(iii) Illegal uploading and downloading of any 
copyright protected work/games from Internet. 
Since 'piracy' infringes upon copyright, such 
activity would always cause Iosa to copyright 
owner. 

(I) to (i) High rates of entertainment tax, which puahee 
up the cost of cinema tickets, Is one of the reason behind 
piracy of films. SIMCON has recommended reduction in 
Entertainment Taxes which will be implemented by State 
Govemments. The steps taken/to be taken by the 
Govemment to prevent piracy are as follows: 

(i) A training module in English has been prepared 
and printed for senior police officerel other 
Enforcement Agencies on Piracy and ita effects 
and sent to all State Govemments. 

(ii) To create awareness on piracy Public Service 
Broadcasting Trust has produced a film and 
shown on Doordarshan. 

(iii) On the pursuance and on the recommendation 
of SIMCON, State Govemments have lowered 
entertainment tax rates consistently from peak 
rate of 70% to 50% over the years. 

(iv) The Cable Television Network Regulation Act 
has been amended in 2000 to prohibit a Cable 
Operator from transmitting or re-tranamltling any 
programme or channel for which the copyright 
holder has not granted him a license. 

(v) This Ministry has requested the Chief SecretarIeI 
of all States to advise District MagIatrates and 
Superintendents of Police to Include anti-piracy 
measures In their monthly activity reports. 

(vi) Thle Minletry In conaulta1lon with the FICCI II 
drding Opttcal Diac Law to counter piracy In 
entertainment HCtor. 

(vii) In addition, this Mlnlltry Is providing all round 
support to Digital cinema to contain piracy. 

(viii) The euggeettone of the Industry for amendments 
In the CopyrIght Act have been communicated 
to the Miniltry of Human Resource Development 
for conelderatlon. 

IohemH for Development of 
Women end ChUdren 

351. SHRI TEK LAL MAHTO: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pieued to state: 

(a) the details of various schemellprogrammes 
launched by the Ministry of Women and Child 
Development for overall development of women and 
chHdren during each of the lut three y.ars till date, 
echemelprogramme-wtee, State and Union Territory-wtee. 

(b) the details of funda allotted and actually spent 
under theM achemealprogrammee during the said period. 
s.... and Union Tenitory-wlae; 

(c) the namea of the Non-Governmental Organisations 
of the Stat .. , partlcularty Orisea who have received 
financial ualltanCe under the.. achemeelprogramm .. 
during the MId period, State and Union Territory-wIN; 

(d) the details of the benefIcIartea ooder the achemeaI 
programmes during the said pertod. State and Union 
Territory-wIN, 

(e) whether the Government ha. reviewed the 
functioning of theM Institutions. 

(f) If 10, the detaHa thereof; and 

(g) the remedial measurea taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The Scheme for Working 
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Children In Need of Care and Protection h.. been 
launched during 2004-06 and Rattv Gandhi National 
Creche Scheme for the Children of wortdng Mothers has 
been re-Iaunched in JanuarY 2006 by the Ministry of 
Women and Child Development for the development of 
women and children. 

(b) to (d) The. detalia of lunda allottedlreieaaed to 
the NGOa, State and Union Ten1tory-wiH including Orissa, 

under the Scheme for Working Children In Need of Care 
and Protection are available on the Mlnlltry's Website 
(www wcd.nlc.ln). A8 regards, the details under RaJlv 
Gandhi National Creche Scheme for the Children of 
Working Mothers are given In the enclosed Statement. 

(e) to (g) The functioning of theae Institutions are 
being reviewed through periodical reports review meetings 
and field visits by the concemed Area Officers. 

Statement 

Schmntu for lMVfIIrJpIMnt of Wom.n MId Chlldttln untitIr Rljlv G.ndhi N61iofM1 Cf'tICM SchtImtI for IINI CIIiIdrtIn of 
Wonting Molhsm during 2006-07 (w.s.l 1.1.2006 10 31.3.2OO7). 

SI.No. StateslUT 

2 

1. Andhra Pradeah 

2. Arunachal Pradeeh 

3. Aaaam 

4. Bihar 

5. Chhattlsgarh 

6. Delhi 

7. Goa 

8. Guja,at 

9. Haryana 

10. Himachal Pradeeh 

11. Jammu and Kuhmlr 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Mndhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

CSWB 

3 

31927000 

2488000 

4750000 

21n2000 

25281000 

8721000 

1716000 

28108000 

4232000 

18176000 

7088000 

6861000 

28887000 

21946000 

50113000 

42221000 

9118000 

6742000 

Funds Releued 

ICCW 

4 

32373288 

o 
8214512 

2256028 

5911n6 

3828304 

o 
2479484 

12333744 

S8OO648 

o 
2725160 

6058264 

4626480 

5852369 

2807940 

1356288 

o 

BAJSS 

5 

7353848 

2093560 

8847288 

1099640 

5818898 

1880370 

o 
4877146 

714194 

1596038 

2810140 

7874660 

3247560 

2822214 

7308208 

9823878 

2143780 

1574932 

Total 

6 

42517932 

4591550 

17811798 

25126568 

37011674 

14207674 

17164000 

35464610 

17279938 

25572686 

9898140 

17460820 

38172824 

29393694 

632735n 

54852818 

126118068 

8316932 

Number of 
beneflclarlee 

7 

31150 

3875 

11050 

20400 

18850 

5675 

725 

6000 

4600 

6325 

11000 

12800 

20100 

9300 

30125 

17800 

3875 

625 
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19. 

20. 

21. 

22. 

23. 

24. 

26. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

2 

Mlzoram 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Utt&ranchal 

west Bengal 

Andaman and Nlcobar 

Chandlgarh 

Dadra and Nagar Havell 

Daman and Diu 

Lakahadweep 

Pondlcherry 

For NE, DiIpIaced, HIV Sex 
worke,., etc. 
°A.P. Creche Committee 

Total 

{Englishl 

3 

2526000 

363000 

8898000 

8118000 

17343000 

4387000 

38835000 

n85000 

28808000 

7878000 

33087000 

1885000 

141200 

o 

o 

470000 

9789000 

o 

489285000 

Home Becrwtllry Confe .. nce on Women 1. __ 

352. SHRI SARVEY SATYANARAYANA: Will the 
. Minister of HOME AFFAIRS be pleued to state: 

(a) whether the Government hu held any conference 
with all India Director Genera. of Police and Home 
Secretaries on women's luu .. ; 

(b) if so, the details thereof; 

(c) the details of women's iuuea pending with the 
police; 

4 

732780 

3138418 

3308284 

1583178 

o 
5485748 

2911078 

2881120 

448800 

2479484 

127152 

o 

o 

423840 

83676 

2878380 

97169143 

5 

o 
1055310 

6867808 

o 
9288870 

883042 

1795024 

1218130 

8268182 

7821388 

3782952 

o 
o 

444260 

o 

o 
;680482 

o 

8 

3051820 

2141090 

17882024 

11422284 

28194848 

5270042 

48115n2 

11892206 

37945282 

19707988 

38328418 

1792162 

2321488 

444240 

o 
883840 

11553038 

2878380 

111808028 898033171 

7 

2860 

2076 

9475 

8550 

14950 

1850 

14725 

4075 

19875 

11850 

17200 

276 

950 

1250 

3250 

7500 

332375 

(d) the p.....m rdo of women In police C?O"'pared to 
men. State-wile; 

(e) the ateps taken to recruit more women in police; 
and 

(f) the weIf.,. meuuree provided for the women 
police? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) Y •• Sir. A naIIonaI meet of the State Home 
Secrat8rIe8 and DirectorI General of Police was organized 
on 26.8.2004 on 'Crime Against Women'. The conference 
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made leveral recommendations and, iWr", emphuIzed 
the need for immediate registration of FIR. prompt 
Investigation of cues, setting up of women police cella 
and exclusive women police ltatlona and aenettlzlng police 
offici~s about gender Issu.. and crime against women. 

(c) As per the Seventh Schedule to the Conatltution 
of India, 'Police' and 'Publlc Order' are State subjects 
and as such, It Is the responsibility of the State 
Governments and UT Admlnlatratlons to take neceaaary 
steps to effectively Implement the provillona of varioUl 
laws concerning prevention of crime against women. 
However, the Union Govemment. has from time to time 
I .. ued advisories to all the State Governments and UT 

Admlnlatratlons to give . more fOCUHd attention to the 
admlnlatratlon of criminal Justice system. with apeclal 
emphue8 on prevention and control of crime against 
women. 

(d) A ltatement Is annexed. 

(e) and (f) Since 'Police' Ia a State subject, taking of 
stepa for recruiting more women In police and looking 
after their welfare falls entirely under the Jur!adlctlon of 
State Govemments. The Union Govemment, from tI'me to . 
time, has been Issuing advisories to the Siate 
Governments for making efforts to recruit more women In 
the police and provide welfare meuures. 

Ptln:.n"gtI of R.1Io of WDI1NIn In pol/(» ... ~f'tId /0 mtH7 

(As on 31.12.2005) 

SI.No. Name of the State Actual strength of Actual Strength of %age Ratio of 
police u on 'women u on women In police 
31.12.2006 31.12.2006 u compared to 

(men+women) men 

2 3 4 6 

1- Andhra Pradesh 66684 1393 2.12 

2. ArunaChal Pradesh 3169 138 4.33 

3. Assam 28341 223 0.79 

4. Bihar 42213 890 2.11 

5. Chhattlsgarh 13487 667 4.20 

6. Goa 3002 223 7.43 

7. Gujarat 48752 1632 3.49 

8. Haryana 30419 829 2.73 

9. Himachal Pradesh 8053 475 5.90 

10. Jammu and Kashmir 48663 888 1.91 

11. Jharkhand 22151 246 1.11 

12- Kamataka 60834 3112 6.16 

13. Kerala 35216 2018 5.73 

14. Madhya Pradesh 54126 1955 3.61 
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1 2 3 

15. Maharuhtra 122536 7283 6.84 

16. Manlpur 4788 234 4.91 

17. Meghalaya 5634 125 2.22 

18. Mizoram 3816 0 0 

19. Nagaland 5500 19 0.36 

20. Orissa 28484 323 ·1.22 

21. Punjab 52142 1516 2.91 

22. Aajasthan 51880 1260 2.41 

23. Sikkim 1922 178 9.28 

24. Tamil Nadu 70900 7980 11.28 

25. Tripura 9381 224 2.38 

26. Uttar Pradesh 120139 2128 1.n 
27. Uttaranchal 9143 436 4.78 

28. We.t Bengal 80972 1318 2.18 

Total (states) 994718 37600 3.78 

29. Andaman and Nlcobar 1.landa 2232 129 5.78 

30. Chandlgarh 3844 281 7.16 

31. Dadra and Nagar Havell 223 8 3.69 

32. Daman and Diu 244 0 0 

33. Deihl 43723 2027 4.84 

34. Lakahadweep 273 18 5.88 

35. Pondicheny 1520 60 3.96 

Total (UTa) 61859 2501 4.82 

Total (All India) 1048575 40101 3.83 

Cu.tod,., DeIIth. (a) whether the Govemment propoeee to m.u the 
reporting of deaths In judicial or police ~ to Hum.n 

353. SHAI A. SAl PAATHAP: Rights Commlulon (NHAC) within 24 houra obligatory; 
SHAI NAVJOT SINGH SIDHU: 
SHAI AAGHUVEER SINGH KOSHAL: (b) if 10, the details thereof; 

Will the Minister of HOME AFFAIRS be pleased to (c) the total number of CU8t()dlal deaths reported by -. 
state: the NHRC during each of the Iut three yeara, till dille, 

State-wi8e; 
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(d) the action taken by the Government apnat the 
erring officials; and 

(e) the step. taken by the Government to check 
such incidents In futu,.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):(a) 
and (b) As per the guldelin .. Issued by the National 
Human Rights Commlulon (NHRC), the StatealUnion 
Terrltorie. are under obligation to report to the NHRC 
every death whether in judicial cuatody or police CUitody 
within 24 hours of Ita occurrence ~e of the oauae 
of death of the cleeeued. The NHRC calli for raporta to 
find out. If there is any omlulon or commlulon on the 
part of a public aervant which may have .... ulted In 
violation of human rights of the deceued. 

(c) As per the reports received by the NHRC ftom 
States/Unior'l rerrltorlea, • atatament Indicating the number 

of cuatodlal deatha for the yeat8 2004-2005 to 2007· 
2008 (upto 08.8.2007) la encloeed. 

(d) The NHRC has recommended Interim rellefl 
dllclpllnary action in 31 proven cues of custodial violence 
In police cuatody and 38 cues In judicial cuatody during 
the period from 01.4.2006 to 8.8.2007. The amount of 
compenaation awarded during the period from 1.4.2005 
to 8.8.2007 II RI. 30,25,000 In police cuetody death cues 
and RI. 35,00,000 In judicial cuatody death cues. 

(e) The Chairperaon and Member of the NHRC during 
their vlelte to the Statea/Unlon Terrltorle. always 
emphulze upon State functlonari.s the need to curb the 
occurrence of cuatodlal deaths. Besides, the Commlulon 
from time to time, while dlaposlng of caeea of cuetodlal 
deathe, make appropriate observations to the State 
authorities to prevent occurrence of such custodial death. 
in future. 

Cu6trJt*1 0."'" Rt1ptJitwi fr) NHRC IfrNn SMt. Go~T8 duting Ihll JIN'" 
2fJtU.Z(J(J5 10 J!(J(J7-tJ8 (lJptrJ 8.8.J!(J(J7) 

State 2004-2005 2006-2008 2008-2007 2007·2008 
(Upto 08.8.2007) 

PC' Je' TdII PC' JC' TdII PC' Je' TOTAL PC' JC' Tolal 

2 3 4 5 6 7 8 9 10 11 12 13 

Andhra Pradeth 13 11e 128 11 134 145 5 118 123 51 52 

Arunachal Pradalh 0 2 2 0 2 0 0 0 

Assam 4 11 15 7 'IT 34 8 17 25 6 5 11 

Bihar 3 150 163 248 247 2 193 195 3 76 79 

Goa 0 4 4 4 5 0 0 0 0 

Gujaral 15 54 88 20 52 72 7 54 61 6 12 18 

Haryana 2 49 51 4 58 82 2 51 53 4 26 30 

Hirnactlal Pradesh 0 5 5 0 5 5 0 3 3 0 0 0 

Jammu and Kashmir 0 0 0 0 0 0 0 2 0 2 

Kamalakl 9 51 eo 5 67 72 8 56 64 2 20 22 

Keraia 6 51 57 5 44 49 3 37 40 2 22 24 
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2 3 4 5 8 7 8 9 10 11 12 13 

2 51 4 44 48 10 4 39 43 

23 138 '" 20 115 135 21 130 151 12 51 83 

Manipur o o o o o o o o o o o o 
2 8 8 o 4 4 2 o 

Mizoram o o o o o o o o o o o o 
o o o o o o o o o o o o 

Orilla 3 31 2 44 2 53 66 4 7 11 

Punjab 8 86 71 8 100 108 87 • 30 

Rajasthan o 50 50 7 50 57 3 54 57 o 19 19 

Silckim o o o o o o o o o o 
Tamil Nadu 9 • 107 7 101 108 18 103 119 2 

Tripura 4 5 . 1 4 5 5 8 o 2 2 

Uttar Pradesh 7 219 ,. 277 12 241 253 14 113 127 

West Bengal 11 75 8 78 84 7 78 4 28 32 

Andmln and NlcobIr tlllndl 0 o 2 2 o o o o o o 
Chandigarh 3 o 3 3 o 2 2 o 
Dadara and Nagar HMlI o o o o o o o o o o 
Daman and Diu o o o o o o o o o o o o 
Delhi 5 27 32 3 32 3 25 28 18 17 

Lakahadweep o o o o o o o o o o o o 
Pondicheny o o o o 2 2 

6 28 31 2 52 3 .50 .53 18 19 

Jharkhand 5 88 71 4 82 88 2 81 o 25 25 

Uttaranchal 3 9 12 10 11 7 8 7 8 

ToIII Cues 138 1367 1483 139 1591 1730 119 1477 1598 72 

'PC: Polict CuIIady 
• JC: JucIciaI Custody 
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Youth In Terrorlam 

354. SHRI JYOTIRAOITYA M. SCI NOlA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether terrorism and militancy have taken roots 
and is growing amongst the youth as a cult; 

(b) if so, the nature and number of terrorist and 
militant groups active In the various parts of the country, 
especially in the border areas; 

(c) whether any bilateral and multi-lateral agreements 
and understandings have been signed with bordering 
countries, especially with Bangladesh and Paklatan to curb 
and contain their militant activities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir. However, cases of the Involvement of disgruntled 
local' youth, influenced and subVerted by external 
elements, In terroriat actlvltie8 have come to nottce In 
some parts of the country. 

(b) At present, 32 organisationa stand banned as 
terrorist organization under the Unlawful Actlvltle. 
(Prevention) Act, 1967 as amended in 2004. 

(c) and (d) India has Joint Wor1<lng' Groups on counter 
terrorism with 23 countries. Further, India has signed 
Mutu81 Legal AssIatance Treaties in Criminal matters with 
23 countries and Extradition Treaties with 30 countries. 
India has been supportive of all UN measures to combat 
global terrorism. So far as the bordering countries of 
Pakistan and Bangladesh are concerned, there are no 
specific treaties with them but India's security concems 
and other related issues are discussed through the 
mechanism of the annual Home Secretary Level Talks. In 
addition, while India has recently set up a Joint Anti-
Terrorism Mechanism with Pakistan, there exists a 
mechanism at the Joint Secretary level with Bangladesh 
on Border and security related issues. Similar mechaniams 
at the Home Secretary and Joint Secretary levels on 
border and security related issues also exist in relation 
to Nepal and Myanm~r. 

(T,.nM/ionj 

Deployment of PMF -' Rellglou. Pllce. 

355. SHRI SUBHASH SURESHCHANORA 
OESHMUKH: Will the Mlnleter of HOME AFFAIRS be 
pleased to atate: 

(a) whether the Government has deployed Central 
Para Military Forces for the security of some important 
religiou. places of the country; and 

(b) H so, the nameS of the Important religious places 
of the country including Sai Temple situated In 
Maharashtra where the Central Para Military Forces was 
deployed for security purpose as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
Central Para Military Forces (CPMFs) have been deployed 
in some religious places in the country. 

(b) List of the religious placea where CPMFs are 
deployed. is enclosed as Statement. However, there Ie no 
deployment of CPMF In Sal Temple situated in 
Maharashtra. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

sr.tement 
DtJIIliIs 01 R~/stodc8l PIM:IIs whtn 

CPMFs .,. OtIploytHI 

ReliglouaIHlatortcal Places 

2 

Central Re .. rve Police Force 

Ram Janam BhoomilBabrl Masjld Complex. 
Ayodhya 

Kashl Viswanath Temple/Gyan V.pl Ma_jld 
Complex, Varanasl 

Krishna Janma BhoomilSahldgaha Ma_jld 
Complex, Mathura 

Raghunath Temple, Jammu 

Nag Mandir, Patnltop, Udhampur 

Sudhmahadev, Udhampur 

Bagh-e-Bahu Mandir. Jammu 

Maharnaya Mandir, Jammu 
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9. 

10. 

2 

Basukl Nag Mandlr, Bh~derwah, Doda 

Durga Mandlr, Bhaderw.h, Doda 

11. Chandi Mandlr, BhaderwBh, Doda 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Shahadara Sharlef, Rajourl 

Holy Srea Mata VBiahno Devl Shrine, Udhampur 

Sl:liv Mandir, Kishtwar, Doda 

Sarthal Mandlr, Klahtwar, Doda 

Laxmi Narayan Mandlr, Klahtwar, Doda 

Barbar Shah Temple, Srlnagar 

Harlprabhat, Srlnagar 

Sankaracharya Temple, Srln.gar 

Gupt Ga,nga Temple, Nishat, Srlnagar 

Ishbar Temple, Srinagar 

22. Akhada Buildings, Srlnagar 

23. Aanbir Bhavan, Srin.gar 

24. Durganag Mandir, Srinagar 

25 Gurudwara, Chanisingh Pura 

26. Jawanpura Gurudwara,', Chattilingh Pure 

27. Shoklpura Gurudware, Chattlslngh Pura 

28. Aaghunath Mandlr,' Anantnag 

29. Goutamnath Mandlr, Anantnag 

30. Shail Putri Mandlr, Baramulla 

31. Aaghunath Mandlr, Baramulla 

32. 

33. 

Mata Kheer Bhawani Shrine, Tullamulla, 
Baramulla 

Devi Mandlr Manan 

34. Baba Aishi Shrine, Tangmarg, Baramulla 

35. 

36. 

Radha Swami Satsang, Beas, Amrltsar, Punjab. 

Indo l'Ibet11n Border Police 

Aumtek Monastery, Slkklm 

fEngll8h} 

BALCO 

356. SHAI CHANDAA SEKHAA DUBEY: Will the 
Minister of, MINES be pleased to atate: 

(a> whether after the strategic sale of Bharat 
Aluminium Company Ltd. (BALCO), the gross fixed assets 
of the company has been significantly Improved; 

(b) if so, the details thereof; and 

(c) if not, the ateps being taken by the Govemment 
to Improve the company's gross fixed a .. eta? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Bharat 
Aluminium Company Limited (BALCO) has Informed that 
the groaI aaeeta of the Company have Increased by 403% 
from Rs. 962.99 crores as on 31.3.2001 (year of strategic 
..Ie) to As. 4845.04 cror .. as on 31.3.2007. As informed 
by the Company, the gra.. assets of BALCO for the 
years 2000-01 to 2006-07 are 88 followa: 

Year ended Groea AaHta 
(Ra. In crorea) 

31.3.2001 962;99 

31.3.2002 990.23 

31.3.2003 1172.56 

31.3.2004 1314.20 

31.3.2005 796.45 

31.3.2006 4199.68 

31.3.2007 4845.04 

Unlfonn Policy for Engineering Col ...... 

357. SHRI VIJOY KRISHNA: Will the Mlnlater 9f 
HUMAN RESOURCE DEVELOPMENT be pleased to 
&tate: 

(a) whether the Govemment Is formulating any 
uniform policy for all engineering colleges both in private 
and Govemment sectors in the country; 

-
(b) If so, the details thereof; and 
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(c) the steps being taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) No, Sir. HoweYer, All India 
Council for Technical Education (AICTE) has a well-defined 
Approval Process for establishment of new technical 
Institutions and extenslonlincrease In intake and additional 
programmes tor Technical Institutions which Is uniformly 
tollowed. 

Setting up of Vocational Park 

358. SHRI P.C. THOMAS: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether a proposal for establishment of a 
Vocational Park in Kerala Is under consideration of the 
Government; and 

(b) if so, the detaila of. the propoul and the atatus 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Presently, there Is no such propoaal 
under consideration of the Ministry of Human Resource 
Development. 

[Tl7lnst.tionj 

Regulatory Authority to Control Obacene Martal 

359. SHRI MOHAN SINGH: Will the Mlnlater of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government has decided to Ht up 
a regulatory authority to regulate aod control obacene, 
vulgar and defamatory materials In print and electronic 
media: 

(b) if so, the composition of that authority; 

(c) whether the said authority is likely to be able to 
check obscene and vulgar materials; 

(d) whether the Government has sought the views of 
all sections of society before taken such steps, 

(e) whether the Government propoaea to prepare a 
g10aaary of such worda which define obecene, vulgar and 
anti-social terms; and 

(f) If not, the reasona therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (f) So far as 
print media II concerned, there Is no proposal at preaent 
to set-up a regulatory authority. In order to maintain high 
degree of responsibility In print media we already have 
the Pre.. Council of India, which Is a statutory, 
autonomous body. 

With regard to electronic media there Is the proposed 
Broadca.ting Service Regulation Bill which InlBr •• 
provides for regulatory authority for regulating broadcutlng 
Issues Including programmes and actvertlHmenta. The 
draft Broadcasting· Service Regulation Bill was dlacuuecl 
with atakeholdera on 20.07.2007'· and posted on the 
webalte of Ministry (www.mib.nlc.ln) soliciting vleWi from 
the stdkeho!dera. 

/EngI/8hj 

Flood Relief 

360. SHRI L. RAJAGOPAl: Will the Minister of HOME 
AFFAIRS be pleued to atate: 

(.) whether the Union Government has received any 
request from the Government of AnQhra Pradesh for 
sanction of Central ualatance for formation of flood banks; 

(b) If so, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c) Information Is being collected from the Ministry of 
Water Resources. 

Production and Import of Cement 

361. SHRI P. MOHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) the details of annual requirement of cement for 
domestic consumption in India; 
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(b) the yearly production of cement by all the cement 
manufacturers put together in our country; 

(c) the reason for the short supply of cement to the 
builders/stockists; 

(d) whether the Government has accorded permlulon 
to private firms to import cement without any re8triction; 

(e) if so, the reasons therefor; and 

(f) the steps taken by the Government to check the 
continuous riae in the price of cement in the open market. 

THE MINISTER OF STATE IN' THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF-COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) As per the Cement Manufacturers' 
Association, the total production of cement was 127.57 
million tonne, 141.81 miDion tonne and 155.66 million 
tonne in 2004-05, 2005-06 and 2006-07 respectively. The 
data in respect of consumption of cement is not available. 
However, a spurt in the prices of cement Is indicative of 
a mismatch between demand and supply. 

(d) and (e) There is no restriction on the import of 
cement if it meets mandatory BIS quality standards and 
carries the standard mark. 

(I) Import duty on cement has been reduced from 
12.5% to nil. Countervailing duty and special additional 
customs duty on cement have also been removed, which 
would facilitate imports so as to stabilize the market prices 
of cement. 

Le .. lng of Iron Mining 

362. SHRI BASU DEB ACHARIA: Will the Mi"iSier 
of MINES be pleased to state: 

(a) whether any objection has been made by iron 
ore rich States in the matter of giving mining 'I.ases to 
companies having their operations in other States; 

(b) if so, the details thereof; 

(c) whether the Govenvnent is considering 10 come 
out with a policy to tackle this issue; and 

(d) if so, the action taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (d) Minerai 
rich statel have sought to give pref.rence In grant of 
mln.ral conceasion in the interest of developing the 
backward regions of their Itat88 to 8uch applicants who 
are wiHing to 88t up value addition Industry based on 
minerals within their state. This issu. Is under 
conaideration of the Government. 

Statement of ASSOCHAM on FDI 

363. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of COMMERCE AND INDUSTRY be pleaaed to 
state: 

(a) whether the attention of the Government has been 
drawn to the 8tatement of Asaoclated Chambers of 
Commerce and Induetry of India (ASSOCHAM) that FDI 
In the retail should be opened In a phased manner to 
allow domeatic players to face competition; 

(b) If ao, the reaction of the Government thereto; 
and 

(c) the steps taken by the Government to safeguard 
the Interests of the Indigenous retail .... ? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF ·INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yea, Sir. 

(b) Foreign Direct Inveatment (FDI) policy Including 
policy on trading is reviewed on a continuous basis. In 
February, 2006 Government hea, allowed Foreign Direct 
Inveatment (FDI) up to 51%, with prior Gov.rnment 
approval, in the retail trade of 'Single Brand' products 
subject to the following conditions: 

(i) Products to be sold should be of a 'Single Brand' 
only. 

(ii) Products should be sold under the same brand 
Internationally. 

(iii) 'Single Brand' product-retailing would cover only 
products which are branded durlnc: 
manufacturing. 

(c) Government remains committed to initiating, where 
necessary, suitable mea.ures for aafeguarding the 
legitimate intereats of all sections of society. 
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{Trsnslation! 

Production of DocumentartellFllml 

364. SHRI MITRASEN YADAV: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether Doordarshan produces documentariea/ 
films on various subjects every year; 

(b) if so, the total number of such documentariea/ 
films produced during each of the last three years, till 
date; 

(c) the total amount allocated/spent on their production 
during each of the last three years; 

(d) whether any documentarylfilm on any subject 
related to the States, partlcular1y Uttar Pradesh has been 
produced; 

(e) if so, the details thereof during the said period, 
State-wise; 

(f) If not, whether It Is Hkely to be produced during 
the current financial year; and 

(g) if so, the details thereof, State-wlae? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSMI): (a) Yel Sir. 

(b) and (c) The details of documentarlel/fllms 
produced by Doordarshan during the l88t three years 
along with expenditure Incurred are given In the enclosed 
Statement. 

(d) to (g) Documentariesifilms are made on a wide 
range of topics Including those of scientific, technical, 
medical, cultural, historical, etc. nature. No aeparate and 
comprehensive list i8 maintained 88 to which topics 
concern which specific State. However, Doordarshan 
Kendra Lucknow has produced a documentary on the 
First War of Indian Independence 1857 namely, 
MBhartayan", which is UP related. This Is being telecast 
since January 2007 on every Thursday of the month and 
will continue during the current financial year. 

St.""'.n' 
Oocumsntsritls.lFilms ~ dun'ng the /8st three yeStS slongwith Expenditulfl 

S.No. Name of Kendra Number of documentarieslFilms produced Expenditure incurred in As. 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

2 3 4 5 6 7 8 

1. Lucknow (U.P) 2 4 3 13,300 2,70,342 2,24,109 

2. Chennai (IN) 35 15 9 70,000 30,000 18,000 

3. Jaipur (Raj.) 3 4 8 4,700 28,700 78,700 

4. Bhubaneswar (Orissa) 19 27 12 55,000 78,000 36,000 

5. Mumbai (Maharuhtra) 8 12 5 40,000 60,000 25,000 

6. Nagpur (Maharshtra) 5,000 3,000 

7. Ahmedabad (Gujarat) 3 20 16,000 4,800 43,450 

8. Srinagar (J&K) 5 40 1,50,000 13,00,000 

9. Bhopal (M.P) 12 17 11 40,000 65,000 37,000 

10. Hyderabad (A.P.) 12 11 1,50,000 2,75,000 

11. Central Commissioning Unit 53 158 269 2,25,00,000 2,47,75,000 ' 8,03,75,000 

12. P atna (BIhar) 2,500 8,250 
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2 

13. Gauwahati (Assam) 

14. PPC Guawahali 

15. Imphal (Manipur) 

16. Azawl (Mizoram) 

17. Jalandhar (Pb) 

18. Nagpur (Maharaahtra) 

19. Bangalore (Kamataka) 

20. Shimla (HP) 

21 Agartala (Tripura) 

22. Ranchi (Jhartchand) 

23. Koikala (WB) 

24. Delhi 

Tolal 

3 

281 

567 

4 

9 

16 

1014 

{English} 

Participation of Private Detective Agencle. 

365. SHRI MANORANJAN BHAKTA: Will the Minister 
of HOME AFFAIRS be pl .... d to state: 

(a) whether the Govemment h.. any proposal to 
introduce a new sch.me for .tt.ctlv. gath.rlng of 
intelligence in the country through private detective 
agencies; 

(b) if so, the details th.reof; and 

(c) the extent of the benefits likely to be achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir. 

(b) and (c) Does not arise in view of (a) above. 

Allotment of Iron 0,. lit ..... to Steel ....... 

366. SHRI BALASHOWRY VALLABHANENI: WID the 
Minister of MINES be pI.ased to state: 

4 5 6 7 8 

4,21,SO,OOO 

15 10 8,35,98,000 2,70,000 1,80,000 

50 49 SO,OO,OOO 80,00,000 

33 53 49,SO,OOO 79,SO,OOO 

7 7 14,000 28,000 10,000 

5.000 3,000 

3 10 15,000 4,500 

53 14 79,50,000 21,00,000 

2 7 18,000 SO,l00 

11 11 62.900 56,100 1,19,100 

14 6 

446 558 14,85,73,100 4,39,07,442 10,08,64,209 

(a) whether the Committee constituted by the Planning 
Commission has recommended that the captive Iron ore 
mines should be allotted to the steel plants established 
by 1st July, 2006; 

(b) if 80, the d.tails of the recommendations 
submitted by the said Committee; and 

(c) the action taken ther.on? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Th. 
High l.v.1 Committe. (HlC) constituted under the 
chairmanship of Shri Anwarul Hode, M.mber, Planning 
Commiaalon to review the National Mineral Policy, 1993, 
in one of Ita recommendatIOns has recommended that 
steel making capaoltie8 already In .xistence on lat July 
2006 that do not have captiv. mines may be given 
pref.rence in allocation of Iron or. res.rv.s 88 a on .. 
tim. me .. ure to provide a level playing field, apart from 
the preference the states may give to value adders to 
get captive mines within the State. The recommendations 
of the HLC are avaHabi. on the website of Planning 
Commission. Th. C.ntral Gov.mment 18 reviewing the 
National MIn.ral Policy, 1993. 
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rrmnsisHonj 

Online Reglatr8tlon of CBSE Recognition 

367. CH. MUNAWAR HASSAN: Will the Min ... ., of 
HUMAN RESOURCE DEVELOPMENT be pleased to ..... : 

(a) the names and adclre.... of the peraona who 
had regist.r.d online for Central Board of Secondary 
Education (CBSE) recognltlonlatfHlation for 2008-09 State-
wise, particularly in Uttar Pradesh and Maharaahtra; 

(b) the cases in which affiliation hu been granted, 
State-wise; and 

(c) the time by when all the application. are likely to 
be disposed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Central Board of Secondary Education has 
received 1551 apptications online for approval of Middle 
Clus Syllabus, Provisional Affiliation up to Secondary 
Level and Upgradation to Senior Secondary Level for the 
year 2008-09 Statement-I containing the State-wi •• 
number of applications received from schools Is encIoaed. 

The list of 236 schools from Uttar Pradesh, and 85 
from Maharashtra which have applied· on-lin. alongwlth 
the addresses .. enclosed .. Statement-II. 

(b) The State-wis. list of 37 schools for which 
affiliation has b •• n grant.d by the Board so far ia 
enclos.d as Stat.ment-III. 

(c) The target date for deciding all such applications 
is 31.12.2007. 

NumbBr of ~tions IfICtIiVfld ~ lor 
1M StJssion: 2OO8-O!J 

State Name Total Application 

2 

Andman and Nicobar Island8 6 

Andhra Pradesh 38 

Arunachal. Pradesh 7 

Assam 

Bihar 

Chandigarh 

Chhatti8garh 

Dadra and Nagar HaveII 

Delhi 

Foriegn Schools 

Goa 

Qularat 

Haryana 

Himachal Pradesh 

Jammu and KMhmlr 

Jharkhand 

Karnataka 

K.rela 

L.akshadweep 

Madhya PI1Ide8h 

Maharaahtra 

Manlpur 

Nagaland 

Orissa 

Punjab 

RaJuthan 
Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

wast Bengal 

Total 

·2 

18 

59 

e 
28 

1 

32 

19 

2 

44 

144 

35 

15 

26 

147 

97 

1 

127 

85 

8 

2 

28 

129 

102 

2 

38 

2 

238 

49 

18 

1551 

212 
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Uttar Pradeah 

Mit/th 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Sscondilry 

9. 

10. 

11. 

12. 

13. 

14. 

Citizen GIrt. 
College 

Saruwatl Baillca 
Vldyalaya 

Navayuga 
Radiance School 

Durga Academy 

Dabble Public 
School 

Indian National 
Public School 

DLW Inter 
College. Var"'" 

Jingle Bells 
Public School 

Nation Public 
School 

The RenaiIHnce 
Academy 

Delhi ScoltIIh 
School 

Red Rose Pubic 
School 

Bijnor Public 
School 

Bhartlya BaI Vidva 
Mandir School 

Balam Nagar. Naln1-211001, Allahabad. Karchana 

Suryakund, Gorakhnath. 
Gorakhpur-273015, Gorakhpur Sadar 

Sector-G. Janldpuram-228021. Luctcnow. Lucknow 
A-53, Budh Vlhar, Tararnandal Road 

Gorakhpur-202701, Gorakhpur Sadar 

Village & Poet Banthara-228001 , Lucknow. Lucknow 
Sadar 

E-78A. Sector 20, Nolda-201301, Dadrt 

DLW. V8ranuhi-221004, Varanul Cantt. Varanul 

Choti Bihar, Near Mahanagar, Plllbhlt Bypua 
Main Road-243001. Bar.llly, Barellly 

Sanjeev Kumar Sharma C/o Nation Public School opp. 
D.M. Residence BSR-203300, Bulandshahr, Bulandahahr 

Near Kotwall-242307. TlIhar, Tllhar 
HS-19, Pocket-2, Buildel'l Area Omega-I, Greater Noida, 

Gautam Budh Nagar (U.P.)-201308, Greater Noida. Greater 
Noida 

G.T. Road Rohana, 251002, Rohana, Muzaffar Nagar 

Najibabad Road, Bljnor-248701, Bijnor, Bijnor 

Khasra No. 864 before Ansal Town, Bagda Road BarooU/i 
Aheer, Shamaabad Roecl-282001, Agra, Sadar 
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15. BriHiant Public Shankar Vlhar, Qua,.l, Ramghat 
School Road-202001, Allgarh, Koll 

16. Guru Govlnd Singh Guru Govlnd Singh Public School. VIII. Rohat. DIetl.:-
Public School Meerut-250502. M .. rut. Meerut Opp. MMM Engg. College 

17. Don Boeco School Mahadevpuram-273010. GOrakhpur. Gorakhpur 

18. Apeejay 1. Institutional Area. Surajpur. Kaana Road. Greater 
Intematlonal Nolda-201306. Greater Noida. Greater Nolda 
School 

19. Study well Public Lakhirnpur Road. Sitapur-261001. Sltapur. Sltapur 
School 

20. C. V. Convent Behind power house-227305. Lucknow. Mohanlal Ganj 
Public School 

21. DSM Lions Public Rauzagaon. Did. Barabankl-225402. 
School Rauzagaon. RJ,ldauli 

22. St. Francis U.P.S.I.D.C.Road Ghoghai. Slkandra-282007. 
Convent School Agra. Agra 

23. St Thomas Wa~ No. 5. Ga~ Nagar 
School Chandaull. 234104. Chandaull. Chandaull 

24. Dev Rlahl Vidya ViII. Shahdabber Poat 
PeeIh Shahpur-251318. Muzaffar Nagar. Budhana 

25. Green Field Academy Green Field Academy. Lakhimpur-Kherl. Pin-262701. 
l...akhlmpur Lakhlmpur. Lakhlmpur 

26. D.S. Public School 1387, Charan Singh Colony. South Civil Une. circular 
Road. 251001. Muzatfamagar. Muzaffar Nagar 

27. Police Modem 15 Bn. PAC. Tajganl. Agra-2B2001. Agra. Agra 
School 16 BN PAC 
Agra 

28. DelhI PublIc VIHage-Sehamalpur Poat·Kazl 
School Kaahi Saral-221105. Varanui. Pindra 

29. GrMnvIllge Public Jail Road. Auhinana Croaeing. Bangia 
School bazar. Lucknow. U.P.-228018. Lucknow. Lucknow 

30. St. Johns School Atr.ull Diatt Aligarh, Autraull. Autraull 

31. Tel Public School Klrwa Road, Jalalpur-250341. M .. rut. M .. rut 

32. M.J. ActIVIty High laIganj. Utraula. 
School BaIrampur-271804. Balrampur. Balrampur 
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33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 
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King George 
Inter College 

Lalit Aclldemy 

Amtulla PubHc 
School MaD. 

R.K. Modem 
School 

Padamah .... N.N. 
Mohan PubHc 
School 

Nosegay School 

Shlvallk Public 
School 

K.K. Public School 

Radhaballah 
PubliC School 

South City Public 
School 

Konark 
Vidyapeeth 

Mahila Bright 
Engllgh Medium 
School 

Ryan 
International 
School 

Parvati 
Radhaklehen 
Fomra School 

ManlpaI Public 
School 

Syedwad Jain 
Academy 

South City Public 
School 

4 

Raj Mahal Patel Napr 
lJtrauIa.271604, a.Irampur, Utraula 

Sector-L, A-1/88, AuNana-206010, Lucknow, Lucknow 

Wajld Nagar, Price Road, Moredabad, 
U.P.-244001, Moradabad 

C-SA, Sector-55, NoIda-201301, NoIda, Oadrl 

Mohan Nagar Karamcharl Sehkart Awa Samltl, Sector 5, 
Vuundhra, Ghzlabad-201010, Ghazlbad, Ghazlabad 

Nosegay School, Railway Harthala Colony 
Moradabad, 244001, Moradabad, Moradabad 

Magtai-Bhlchpuri Road, 212007, Agra, Agra 

Phalawda Road-251201, Khataull, Jan.ath 

Arner Vlhar, D~282005, Agra, s.dar Agra 

1208, Buant VIhar, Naubuta, 
Kanpur-208021, Kanpur, Kanpur Nagar 

Bara Gaon Road, Khekra (Baghpat)-2011 01 , Khekra, Khekra 

.. Mahlla BrIght Engu.h MedIum School, Ganga Praaad 
Road, Amlnabad, Lucknow-228001 , Lucknow, L.ucknow 

A-1, Udyog Kunj, Delhl-Hapur Bypus, 
Duna, 201302, Ghazlabad, Ghazlabad 

Village Khamni, Goverdhan Road 
Mathura, 281501, Khamnl, Mathura 

Ralbareily Road Lucknow-228025, Lucknow, Lucknow 

Baghpat Trtlok T1rth Paroehar, Atieah Area, 
Baragaon, Bagpat (UP)-201101, Baragaon, Baghpat 

1208, Basant Vihar, Naubaata, 
Kanpur-208021, Kanpur, Kanpur Nagar 
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SO. Grammar Acedemy Kauealpurl Colony-224001, Falzabad, Sader 
Dron Public School 

51. Bamava Road, Barnaya Road Sardhana, 
Sardhana, M .. rut-250342, M .. rut, Sardhana 
Meerut (U.P.) 

52. Allahabad Public 1. NooruUa Road Khuldabad-211002, 
School Allahabad, Allahabad 

53. National Public Kaahipur Road, BhoJpur-244001 , Moradabad, Moradabad 
School 

54. R.S.S. International Sadarpur-Chhalera, Sector-46, Nolda-201303, Dadrl 
School 

56. Aaha Modem 3.5 KM, Janta Road-247001, Saharanpur, Saharanpur 
Intematlonal 
School 

56. GSA Public School Subt.uh Gate Baghpat-250808, Baghpat, Baghpat 
Baghpat 

57. BSS Education A-11, Indira Nagar-229001, Ralbarell, Ralbareli 
Centre 

58. Shree Dun Gyatrl Nagar Utraula Road, Mankapur, 
Memorial Public Gonda-271302, Mankapur, Mankapur 
School of ScIence 
and Commerce 

59. Madhayrao Shiv Garden Near Dental College Plllbhlt Bypau 
Scindie Public: Road-243006, Bareilly, Bareilly 
School 

60. S.N. Public High Muaaafar Ganj, Mirzapur-231 001 , Mlrzapur, Sadar 
School 

6" Shanti Nlketan NH-3, Agra-Gwalior Road, Village 
Public School Tehra-282001, Agra, Kheragarh 

62. Moon Light Public VPO Sisaull Tehsil Buddhana, Diaitt. Muzaffar Nagar 
School Slsauli (UP)-251319, Slsaull, Budhana 

63. Radhe Shyam Madhay Kunj Satabdi Nagar 
Morarka Meerut-250103, Meerut, Meerut 
Saruwatl Vldya 
Mandlr 

64. Children Ac~my Panchkoahl Road, Salarpur, Varanasi 
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65. 8r1ghtway Public 0-6 &, Sector", InduItrtaI 
School A .... 227817, JagdIehpur, Mueaftrtchana 

66. P.R. Wueon Public 13f34, Govlnd Nllgar, 208008, Kanpur, Kanpur 
School RaUway GroaIng, ByP ... Road 

67. Rana Public Muzaffar Nagar-261003, Muzaffamagar, Muzaffar Nagar 
School 

68. KU8hwaha Army Kushwaha Army Public School, 9 Km Stone, DeIhl 
Public School Road, Saharanpur-247001, Saharanpur, SahafW'lPUl' 

89. St. Francie Wazlrpur Road, Agra-282003, Agra, Agra 
Convent School 

70. K. V. No.4, Varan .. 1 K. V. No.4, Varan .. I, DLW Campua, N .. r Bank of 
Baroda, DLW Varanaal-221004, Varanaal, Varanaal 

71. Doon Public Doon Public School Dllawarpur, Poet 
School Mohammdl-282704, Mohanvndl, Mohammad! 

72. B.R. Intematlonal Near KalU, DIItt. Meerut-260002, Kalil, Meerut 
School 

73. Dr. Vlrendra Ghatla Ghat Road, Chandpur-2OH26, Farrulchabad 
Swarup Education 
Cent ... 

74. Unlveraal Public Vln. & P.O. Baburl, Dlett. Chandaull 
School, Shlkaha (U.P.)-232102, Baburl, Chandaull 
Samltl 

75. Oxford Green Vln. Slru, Kana Road, G ... ater Naida, G.B. 
Public School Nagar, 201308, Greater NoIda, Gautam Budh Nagar 

76. Springer Splnger Balaathall, F-19, IncMtrlal 
BalaathaU A..... Gorakhpur-273001 , Gorakhpur, Gorakhpur 

77. V.S.S. Educational Near Water Corporation OffIce, FaIzatMld 
Academy Road-224122, Akbarpur, Akbarpur 

78. Gorakhpur City Mahrajganj Po.t OffIce 
Secondary School Permelhwarpur-270024, Gorakhpur, Sader 

79. Awadh Public Rajan! Khand-1, Sharda Nagar, RaebareII1y 

School Road-226002-Lucknow, Lucknow 

80. B.S.M. School B.S. Park, Kamal Road-24m8, ShamJI, ShamJI 

81. Rani Pritam Neel, Bagh. Sahaapur BIIarI, 202411, Moradabad. Bllarl 

Kunwar School 
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82. Apple Grove Delhi Road-247001, S.t1aranpur, Diatt. S.haranpur 
School 

83. St. Ma~ School Opp. New Kotwalt, Malnpuri-205001, Mainpurl 

84. B.S.D. PubHc Mainpurl-207123, Etah, Etah 
School 

85. Shyam Blharl $hyam Vihar Colony, Agra Road, Etah-20'1001, Etah, Etah 
PubHc School 

86. Marwah Modem Khutar . Road-242401, Powayan, Powayan' 
School 

87. LoyaJIa Fatima V. Kalakhera, H .. anpur-244241, Huanpur, Haaanpur 
Academy 

88. Gyandeep English Khuehhal N~ar Sec. A., Bada Lalpur, P08t-Larnahi Distt. 
School Varanasi, Teh-Varanesl, Varanesl 

89. Tapoethali C-Block, Sector 12, Pratap Vlhar-201013, 
School Ghazlabad, Ghazlabad 

90. P.O. Modem Public PO Modem Public School Dampier Nagar 
School Bharatpur Road, Mathura-281 001 , Mathura, Mathura 
NarahauU Mathura 

91. Goptal Public Om Nagar, Sultanpur-228001, Sultanpur, Sader 
School· 

92. Keten Convent Oppoalt ITI Gate, ITI Road-202001, Aligarh. Koil 
School 

93. Deihl Public Deihl Road, Preet Vlhar (Next to Century 
School Factory-2451 01 , Hapur. Hapur ' 

94. RPS Public School Khurja.Jewar Road, VUI. Slryal-203141, Village Siryal,' Khurja 

95. N.S. Children New Colony Madopur, Gorakhnath 
Academy Gorakhpur-273015. Gorakhpur, Sh8dar 

96. NS Chlldntn New Colony Madhopur, PO-Gorakhnath, 
Academy Gorakhpur-273015, Gorakhpur, Shader 

97. Sa_at! BaIIka Suryakuncl-273015, Gorakhpur, Sadar 
V\dyataya 

98. Police Modem Police Modem School, 39BN P.A.C. 
School, 3&8N. ·P.A.C. Mlrzapur-231 001 , Mlrzapur, Sader 
M1i-zapur 
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99. 

100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 
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M.G. Convent 
School 

. Mahant Hart Singh 
Nlrmal Public 
School 

B.R.B. Model 
Shool 

Modem Public 
School, JhaneI 

Green View Public 
School 

City Covent 
School 

Indraprastha 
Public School 

Oxford 
International 
School 

SilVer Stone 
Public School 

St. Xavier', High 
School 

Mea Bhagwatl 
Public School 

Ravi Children 
Academy 

G.A. Public 
School 

Springdale 
School 

KHMC School 

Decent 
Educational 
Academy 

ArnoI Chand Public 
School 

4 

Sector-G, LO.A. Colony, K8npur, Road, 
l.ucknow-22tIOO6, Luctcnow, Lucknow 

Seth Gath Road, t...IchIrnpur Kheri-28270', 
Lakhlmpur I<hert, L8khimpur I<herI 

Khera Bujurag. near Har Pruad MMdlr, BarelIIy 
Road, Badaun-243801, Badaun, Bac:laun 

KIw1pur Road-284001, JhanII, ...,.".1 

JQpur, Sam Ravt 0 .. Nagar, Bhadohl--221401, 
Bhlldohl, Bhadohl 

Khurja Road, Sikandrabad 
Bulandahahr, 203206, SIMnchbIId, s.IUndnIbad 

Village Khatha, Baghpat UP·250808, Baghpet, Khekra 

Inctuatrt.t A,.. UPSIDC MG Road, 
GZB-201001, GhuIead, H8pUr 

Sembal Road, BahjoI, 
Moradabad-202410, Bat1oI, Chandaual 

Ne.r Oak Bunglow, Kanpur 
R~212801, Fatehpur, Fatehpur 

Vayu Vlhar Colony, PathoII, Agra·282010, Agra, Agra 

Near Dukh Haran Nath Mandlr 
Gonda, Gonda 

Near Govtnd TalkiH 51mbhaoU-246207, SImbhaoII, Gam 
Mukte8hwar 

Village & P.O. Ohoom MMIIcpur, Oadri-201 001 , Dhoom 
Manlkpur, DelhI 

Chaundauel Ro.d-20241 0, BahjoI, Chandaull 

KhuehMlgam Road, Anoopehahr 
Bulandlhahr·2033al, Anoopehahr, Anoopehahr 

G.T. Road-204216, SlIcMdra AIIo, SIkandra Rao 
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116. S.K. Academy Bljoll, Hadour Road, Meerut-206001, Bljoll, Meerut 

117. Royal Mount Vlbhav Khan-2 Gomlt Nagar, 
Academy Lucknow-228016, Lucknow, Lucknow 

118. Siddharth Public Guba Garden, Kalyanpur, Kanpur-208017, Kanpur, Kanpur 
School 

119. Brilliant Public Shankar Vlhar Colony, Ramghat Road, 
School Quaral-202001, AUgarh, Koll 

120. St. xavier'. High Mahuwarlya Road, 
School Laxmanpur-228001 , Sultanpur, Sultanpur 

121. Hilton Convent Avu Vlku Colony-244221, Jyotlba Phule Nagar, Amroha 
School 

122. Woodland Rarnaarlya Rajahl 
Academy Gorakhpur-273006, Gorakhpur, Gorakhpur 

123. India Today Ramp";r Manlharan, Oelhl Road 
Convent Academy . Shahranpur-247451, Rampur, Rampur 

124. The AV8nue Pubtlc G-Pocket Ganga Nagar-260001 , Meerut, M .. rut 
School 

125. Himalayan Public Roork •• Road Muzatfamagar-251 001 , 
School Muzaffarnagar, Muzaffarnagar 

128. Laklhya PubHc Lakahya Public School, Deihl Road, Baghpat 
School 

127. DMne Salnlk Lahartara, D.L.W. Raod Shlvdaspur, 
School Varanul-221 001, Varanul, Sadar 

128. Krllhna Krishna Nagar, Opp. ReHance Petrol Pump, 5 Km Deihl 
Intemational G.T. Road-202001, Allgart' A1igarh 
School 

129. JBM Global A-ll, Sector-l32, Noida-201301, Nolde, Nolda 
School 

130. Jingle Bella Chhotl Bihar, Near Mahanagar, Pllibhlt By-pass main 
Public School Road, 243001, BareiHy, Barellly 

131. Kedriya Got. I.T.1. Campus Deorla-274001, Deorla, Deorla Sadar 
Vldyaleya 

132. Gurukul V\dva ViII. Bahadurpur, Bargon Road 
Peelh Saharanpur-247664, Saharanpur, Deoband 
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133. St. Xavier's High Allwal Azambgarh-276001, Azamgarh, Azamgarh 
School 

134. Archlea Higher E-Block, Shyam Nagar, Kanpur-208013, Kanpur Kanpur 
Secondary 
School 

135. Pinewood School Pinewood School, Bljnor Aoad, Amroha, U.P. 

136. DGR Public oGR Public School, Patla, Modi Nagar, Ghazlabad 
School, Patta U.P.-201204, Modi Nagar, Modi Nagar 

137. Toollka Public Jamuna oeva, Mau Road 
School Ghazlpur-233001, Ghazlpur, Ghazlpur 

Upgl'lKMlion 

138. Padmawatl 11th Km. Plllbhlt Road, PO Mudla Ahmad 
Academy Nagar, Barellly, 243122, Bareilly Bareilly 

139. Vrlndavan Public Village Ohare,., P.O. Prem Nagar 
School Vrlndavana-281 003, Vrlndavan, MathurL 

140. JP Internatlonl , A Sector Omega 1, Greater Nolda-201308, oadrl 
School 

141. Renal.anee Near Char-Yur, O. M. Colony Road-203001 , Bulandehahr, 
School Bulandaharhr 

142. Maharena Pratap YoJna No. 1 t Awu V1ku Keahavpuram 
Education Centre Kalyanpur-208017, Kanpur 

143. Bakahl Memorial Lal Ganl, Dian. Rae BareJlly' UP.-229208, Lal Gaol, Lalganl 
Public School 

144. Saruwatl Modery'l Pratap Singh Wale, Hambran 
School Road, Ludhlena-141008, Ludhlana, West Ludhlana 

145. Shrl Ramkrlshna Academy, Shrl Swami Narayan Mission Near, Valek Patlya 
Harlkrlahna Sural Kamraj Road-395008, Surat, Kamrej 
Academy 

146. Ascent Delta-II HS 11 B, Greater Naida, Gautam Budh 
International Nagar-201308, Greater Naida, Surajpur 
School 

147. Avadh Avadh Intematlonal School, Aahapur, oarahan Nagar, 
International Falzabad (U.P.)-224135, 224135, Falzabad, Sader 
School 

148. Saint Angels Chamrawal Road (Chandlnagar Road) 
Public School Baghpat-250809, Baghpat. Baghpat 
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149. 

150. 

151. 

152. 

153. 

154. 

155. 

156. 

157. 

158. 

159. 

160. 

161. 

162. 

163. 

164. 

165. 
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Golden Public 
School 

M.S. School 

Sheerwood 
College 

SM Guru Teu 
Bahadur Public 
School 

SharadaPublic 
School 

Lucknow Public 
School 

Maharana Prat8p 
Education Centre 

DAVPubllc 
School 

Bethesda 
Christian Academy 

Bhal Gurdaa 
Academy 

M.V. Convent 
Inter College 

Oayawanti punj 
Model School 

The Jain 
International 
School-Kanpur 

Holy Point 
Academy 

Avadh Collegiate 

vanaatha/l Public 
School 

Indue Valley 
Public School 

AUGUST 14, 2007 
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Pachenda Road, Gandhi Colony, Muzaffamagar-261 001 , 
Muzaffamagar, Muzaafarnagar 

2nd Basal Road, FJrozabed Road, Tundla, Dial. 
Flrozabad-2B3204, TundIa, Tundla 

Olldar Nagar, Khatl Baba-284003, Jhanal, Jhanei 

VI"age Poet Mahangapur Dlatt. Lakhlmpur Khert, 
Uttar Pradeeh-282802, Palla, Palla Kalan 

Baudh Partpath, Tulaipur Road, Balrampur-271 201 
(UP)-271201, Balrampur, Balrampur 

Sector-I, L.D.A. Colony Kanpur Road 
Lucknow-226012, Lucknow, Lucknow 

YoJna No. 1 KHhavpuram 
Ka/yanpur-208017, Kanpur, Kanpur 

DAV Public School, Meerut Road, Baghpat, 
U.P.-250609, Baghpat, Baghpat 

Bethesda Nagar, Goyna, Modlnagar Road, 
Hapur-2451 01 , Hapur, Hapur 

Guru Ki Nagarl Pandorl, Ran Singh TerM Taran 
Road, Amrlt8ar-143401, Tamtaran, Tamtaran 

Raja Ram. Arya Marg, Sulem Saral 
Allahabad-211 001 , Allahabad Sader 

ViUage Sltamarhl District Sam Ravldu Nagar 
(Bhadohl) Uttar PradHh-221309. Sltamathl, Gyanpur 

Malnawati Marg, Azad Nagar, Blthoor 
Road-208002, Kanpur, Kanpur 

Seehpura (VIV8k .Vihar) Etawah Road 
Bharthana-208242, Bharthana, Bharthana 

Oaroga Khera, Kanpur Road 
Lucknow-2271 01 , Lucknow, Lucknow 

Sector-3 
Vasundhra, Ghazlabad-201012, Ghazlabad,' Ghaziabad 

Plot No.1. S8CtOr-62, Nolda (U.P.)-201301. Noida, 
Gautam Budh Nagar 
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166. P.C. School 0-" GoYind Puram 

Ghaziabad-201 001 , Ghatabad, Ghazlabad 

167. Naa.nda ShIk8han V & P Udharanpur·M 112", Haretol, Shahabad 
Sanathan 

-168. Taxalla PubUc Ph .. e 1 It, Sector·2 
School Shardhapuri, Kankertchera·260001 , Meerut, Meerut 

169. SIehpaI Singh Huanpur· Taharpur, R.;Naha Road. 
Convent School Saharanpur·247001, SahatMpur, Saharanpur 

170. Maharishi Vidya Maharilhi Vidya Mandlr, Ooorwanl Nagar, 
MandIr Nalnl-211008, Allahabad, Karchhana 

171. RPM Public School KOla Road, Hathraa, 2~ 101, Hathru, Hathraa 

172. Dr. Jagdllh RaDway . Road-202393, Olbal, Dibal 
Memorial Public 
School 

173. Shr .. Narayan Ashram Shlvkuti Pott· 
Mahaprabhu TeHarganj-211004, Allahabad. Chall . 
Public School 

174. DeIhl PubUc Oevrakh, Nain1Allahabad-211 009, Allahabad, Karchhana 
School, Allahabad 

175. Vishnu 8hagwan Jhalwa 
Public SchoOl Plpalgaon, Allhabad, UP·211012, Allahabad, Allahabad 

176. Smt. Srldevl Vamanpura, Kirwali, Agra, 282001, Kirwell, Agra 
Awaslya 
Vidyapeeth 

177. st. Vivekanand Sadabad, Hathru UP-281306, S.dabad, Sadabad 
Public School 

178. Ravl Children'.· Near Dukh Haran Nath Mandlr, Patel 
Academy Nagar, Gonc:la-271 001 , Gonda, Gonda 

179. Mae Bhagwatl Vayu Vihar Colony, Patholi Fatehpur Sikri 
Public School Road, Agra-28201 0, Agra, Agra 

180. st. VMtkanand Sadabad, Hathras, UP-281306, Saclabad, Sadabad 
Public School 

181. The Sanekar Shyampur Marg, Garh Road, Hapur-2451 01 , Hapur, Hapur 
School 

182. St. Xavier', High Nagheta Road, Kumya, Hardaoi, 
School Sadar Hardol 
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183. Agra Vanathall Jhama Nata Chaleur, Ferozabad 
Vlctyalya Road, Agra, 282008, Agra, Etmadpur 

184. S1 Xavler'l High Bilhnu Pura, DiItt. Balrampur, Uttar 
School Praduh, 271201, BaJrampur, Balrampur 

185. The Pillara Public Civil Linea, Goralchpur, UP, 273001, Gorakhpur, 
School 

186. Aleent Delta " HS 11 B, Greater Noleta, Gautam Budh 
Intematlonal Nagar, 201308, G .... ter Noleta, Surajpur 
School 

187. Heritage Heritage Intematlonal School, Talanagrl, Ramghaa 
Intematlonal Road, Allgarh, 202001, Allgarh, Allgarh 
School 

188. Maharilhl Vlclya Vlllage-Bahchoia Poet-Saini Mawana 
Mandlr Road, 250001, M .. rut, M .. rut 

Vlclya GI'8ITI, M .. rut-Hapur Highway, Panchl, Oppo. 

189. MS Heritage La/pur, DIet-M .. rut, (UP), Pin 
School 245208, 245208, Panchl, M .. rut 

190. D.A. V. Public Airport Road, Sliwa, Babatpur, 
School Varanul, 221008, Varanul, Plndra 

191. Stella Marla Civil Llnel, Sultanpur, 228001, Sultanpur, Mlranpur 
Convent School 

192. DP Modem Public Ram Park Extn., Lonl, Ghazlabad, U.P., 201102, Ram Park 
School Lonl, Ghazlabad 

216, Welt end Road, M .. rut Cantt. 

193. Darahan Academy U.P., 250001, Meerut, Meerut 
Florence 

194. Nightingal" 05832, 243601, Budaun, Budaun 
Public School 

195. Maa Anjani Public VIII. & Poet Dakhlnara, Etah 
School Road, Shlkohabad., 205135, Shlkohabad, Shlkohabad 

196. Momlng Star Karrner Road Oral, 286001, Oral, Oral 
Children'. 
Academy 

197. Karamdevl S-1, Barra-B, Kanpur-208022, 208022, Kan~r, Kanpur Nagar 
Memorial Acader!'Y 

198. Bethany Convent Bethany Convent School Nalnl, Post-
School Allahabad (U.P.), 211008, Allahabad, Naini 
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Blue Diamond 
Public School 

Maharl8hl Vldya 
Mandlr 

Divine Pubflc 
School 

Bethany Convent 
School 

SGRRPS 

Swami Vlvekanand 
Public School 

Gyanathall Public 
School 

St. Mary's 
Academy 

Lal Radhey 
Shyam Academy 

Sunbeam School 
Varuna 

Seth Anandram 
Jalpuriya School 

Vldya Sagar 
School 

Takahuhlla 
Public School 

Shree Senaten 
Dharm Education 
Centre 

Maharishi Vldya 
Mandlr 

St. R.C. Convent 
School 

Sumitra Modem 
School 

Khaitan public 
School 

4 

Sadopur Kl Jhui, Dad", GaJtam Budh Nagar, 
U.P., 203208, Dad", Dadri 

Jhansl Road, 285001, Oral, Oral 

Blchhla Near PAC Camp, 273014, Gorakhpur, Not 
AppIlcabfe 

Bethany Convent School Nalnl, Poet 
Allahabad (U.P.), 211008, Allahabad, Nalnl 

SGRRPS Gheziabad, 201001, Ghezlabad, Ghazlabad 

Swami Vlvekanand Public School, VIII. & P.O. Satwai Via 
Rohta, Meerut, 250502, 20502, Meerut, Meerut 

Gyanathall Public School Bye P... Road Mlranpur 
Pradesh, 251315, Mlranpur, Janaath 

Sarsawa P.C., Ambala Road, 247232, Sarsawa, Saharanpur 

Begam Pur Mall, Kotwali Road Nagina 
(Bljnor), 246782, Naglna. Naglna 

Central Jail Road. Sikraoul. 221002. Varanul. Varanasl 

Sector 14-C. Vuundhara 
Ghaziabad. 201012. Ghazlabad. Ghazlabad 

Mohan Nagar BinauN Road. 250811. Baraut. Baraut 

Anta Chouraha, Bljllpura, 242001. Shahjahanpur. Sader 

1181288. Kalishalpuri. Kanpur-2006. 208012, Kanpur 
City, Kanpur City 

Kuchhechha. getwa Nagar. 210301, Hamirpur, Hamirpur 

ST. R.C. Convent School, 247n3. Jhinjhena, Kalrana 

464. Vijay Laxmi Nagar, Terwa. ChiHoIa. Lakhlmpur 
Road, DlItt. Sitapur. 261001. Sltapur, Sltapur 

Sector-S, Rajinder Nagar. Sahibabad 
Ghaziabad. 201005. Ghazlabad, Ghazlabad 
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217. Sant Shri Aeanlmjl Mathura Road, Slkendara Agra. 282007, Agra, Agra 
Public School 

218. Amity HS-1, Seotor-8, Vaaundtara Yojna, 201012, Vuundhara 
Intematlonal 
School 

219. Arcadian Public Nauhjheel Bajne Road BeIne 
School Mathura (U.P.), 281201, Mathura, Mant 

220. Dayanand NH 86, AfzaIpur, Ramalpur, on Main Hamirpur 
Dlnanath Road, 209214, Kanpur, Kanpur Nagar 
Education Centre 
(DDEC) 

221. Mayoor School 1. Sector-126 Expresaway Nolda, 201304, Nolda, Noida 
Mavl Road Parlkahft Gam 

222. D.M. Public School Meerut, (U.P.), 250004, MHrut, Mawana 

223. Lotus Valley Plot No.2, Sector 126, Expresaway., 201304, Nolda, Noida 
Intemational 
School 

224. Vanita Public C/o Kaahi Anethalaya Aa8ocIation, Lahurablr Varanasi 
School Cannt.-221002, 221002, Lahurablr, Varan .. i Sadar 

225. Jal Academy ShNpuri Road, J~, 284419, Jhan~, Jhanal 

226. Gaurav Memorial 673, Bithoor Road, Kalyanpur 
Intematlonal Kanpur, 208017. Kanpur. Kanpur 
School 

227. St. Dominic's Sec Baaantar Mathura Cantt, 281002 
School U.P., 281002, Mathura, Mathura 

228. Central Academy Sector-1, Yojn. 3 Jhual, 
AIlahabd, 211019, Allahabad, Phulpur 

229. SM Ramawaroop Vlnage-Anaura. Near Indira Canal, Faizabad 
Memorial Public Road, 227105, Lucknow, Lucknow 
School 

230. Adarah Public 8-193 Sector 52, 201307, Noida, Dadri 
School 

231. Amardeep School Vlbhav Nagar, Flrozabad, 283203, Firozabad, Firozabad 

232. Sanskaar Jayantlpur, SUIem Sarai, 211011, AHahabad, 'Sadar 
Intemational 
School 
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2 
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1. 

2. 

3. 

4. 

5. 

6. 
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8. 
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RyM 
International 
School 

JP International 
School 

Dewan Public 
School 

International 
BiehopConrad 
School 

HS-e, Block E. Beta 1, G ...... r Nokta-201308, Surajpur 

Sector 3A Omega 1, Greater Nolda-201308. Dadrl 

Deihl Road, Rlthanl, Meerut-250001 , M .. rut, Meerut 

Modem V1Uage Dohn. P.O. 
Bhojlpura-243302, Bar.HIy, B..uly 

Maharuhtn 

School name 

3 

SahIkar Vldya Mandlr & Jr. (SC) 
eouege 

Sona I Ef9IIh Medum School 

Aahirwad Shlklhan p.....,. Mandai 

Klahor Suryawanahl 
IntemationII School 

Chhatrapati Shlvljl Public 
School 

Kukadl Valley PublIc School 

Army School. Karnptee 

PadmaIhrI ShankarrIO Bapu 
ApegIOnkar Er9IIh School 

Sanskar Vldya Sagar 

Addr ... 

4 

VIdya Nagri, ChllcMli ROIId 
BuIctIana, 443001, Bulcttana. BuIcthana 
Sr. No.-17815 + 6 Bhekaral Nager Furaungi 

Hadapeer Pune-412308. Pun_, Hawaii 

Ramwadi. Bail 8a%ar. Kalyan (E). 421301. 
Kalyan, KaIyan 

Pott Box 608; Panchavati Poet Office; 
NMhIk~, NuhIk, 0Ind0ri 

ViUage-HamamaI HIlI. P.O. Morane. Laling 
Tal. & Diet. Dhule-424001, Chute DhuIe 

At POll Yedgaon. Tal..Junnar. Dist.-Pune 
410504, Yedgaon, Junnar 

Army School. Kamptee. The Mall Road. Kamptee 
Cantonment, Kamptee-441001. Nagpur. 
Kamptee 

PSBA English School Aditya Nagar Garkheda 
Prisar 
Au~1005. Au~. Au~ 

KDK College of Engg. CImpus Nandanvan 
Nagpur-440009. Nagpur, Nagpur 
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10. Late Mri. HoUllbai JIYapaJ At/Poet.: Nlmshlrgaon, Til.; Shirai, DItt.: 
Mlgdum Public School KoIhapur [M ••. ), 416101, Nimahirgaon, Shirol 
Nimahirgaon 

11. Vlttal Public School Vlttaldham, At Poat MajrilChampa, Tah, Umrer 
Dist. Nagpur, 441203, Umrer, Umrer 

12. Sunshine Academy, Wardha Sunshine Academy, Swewagram Road 
Wardha, 442001, Wardha, wardha 

13. Arya Gurukul Vidyanagar, Nandivlli Village, Haji malang 
Road, 421306, KIIyan E. Kalyan 

14. Spring Dale School Sahaker Nagar, 
Bhandara, 441904, Bhandara, Bhandara 

15. Prakash Shete Engllah Public Shri Radhaawami Bahuddeshiya Vlkas Mandai 
School Nalegaon Nalegaon, 413524, Nalegaon, Chakur 

16. Arya-The School of AlP-Andoor, 416205, Kolhapur, Gaganbavda 
Intemational Studies 

17. New Garden English School College RaOO post 
Office, 422210, Saikheda, NIPHAD 

18. Macaroon Students Academy Wanl, Mauza-Wadagaon VIIlege, Tal Wani, Diat-
YaYatmal, 445304, Wani, Wadagaon 

19. New Horizon Public School Sector 13, Khanda Colony, New Panyel 
West, 410206 Panyel, Old panyel 

20. Puma Kayeri Education Sarata Market, 811100, 431112, Siliod SillOO 
Society's UtHe Wonders 
English School 

21. SND English Medium Public At. Post Nagar Manmad Road, Dlrade Complex, 
School Yeoia Tal Yeoia Diat. Nasik, 423401, YeoIa, Yeoia 

22. Pravara Public School Prayara Public School 

23. Manlkgarh Cement Er9lsh Pravaranagar, 413712, Prayarangar, Rahata 
School & Jr. College Post-Gadchandur, Taluka-Korpana, Dlat 

Chandrapur 

24. Seth Praful Patel. Public Maharaahtra, 442908, Chandrapur, Korpana 
English School Adhariwadi Jail RaOO Ummbarde 

25. Panchgani Intemational Gaon, KoIlwali, Kalyan, 421301, Kalyan Umbarde 
School Gaon Kolivali, Kalyan 

26. Bherati Vldyapeeth' English Khinghar Road, Godvali, 412805, Panchagani, 
Medium School, Dhankewadi, Mahablieshwar Dhankawadi Pune 43,411043, 
Pune PUnt, Puna 
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27. K.C.E. Socletyl OrIon EngIiIh K.C.E. SocalyI Orion EngIiIh medium School 

Medium School Jalgeon BIhInaI VIdyangIn, JlIglOn 
425002, 425002, Jllgaon, Jalgaon 

28. Carmel HIgh School Ohmanora R08do442606 
(M.S.), 442606, GBhlroIl, Gadchlroli 
Plot No. 26 C. Old M.H.B. colony. Opp. Vaidya 

29. Leaming Panorama Kumar Garden, GonIi Link Raod, Borivali (W~, 

Foundation Mumbal 400092, 400032, Mumbal, Borivali 

30. Sheth Vidya Mandir Vaunt Nagri, VuaI (E), 401205, Vasal RO, Vasal 
Nandepera Road, NR. Maharuhtra Soya 

31. Swamleela Intemational Plant, AT·WanjrI Taluka Wani. Dlttrict· 
School Yavatmal, 445304, Wani, Wanl 

32. Param PooJya Shree AT·UmaI., post·Dhanwad., 425003, Umal., Jalgaon 
Ramkrlshna Saruwati 
Gurukul 

33. PRMSS, Anuradha English Anurldha English Medium School, Anuradha 
Medium School, Chlkhll, Diat. Nagar, SakegtIon Road, Chikhli, Dist. 
Buldana, Maharaahtra BuIdana, 443201, Chlkhll, Chllkhli 

34. Bharatiya Vidya Bhavan's At-ASHTI (Khurd) Po-Walni TH + Olst. 
Bhagwandu Purohit Vidya Nagpur, 441501, Nagpur, Nagpur 
Mandir. Ashti. Nagpur 

35. Pratibha Intemational BIIDck 0·111, Plot No. 3 Behind Mehta 
School Hospital off, Mumbal.pune Road .• 411018, Plmpari 

Chinchwad, Puna 

36. Chhatrapati Shahu ~aya New Palace Area, 416003, Kolhapur, Karveer 

37. Nuhlk Education SocIety'I KaIw Gaily, DwarU. 422011, Nuhlk, Nuhlk 
Hightlier's Academy 

38. Suryakanta Devi Pote Public Kama Boad (GIjanIn 
School TownehIp), 444803, Amaravati, Amravati 

Secondary 

39. The Jain Intemational School Yerla Vln.ge, Near Alaram Bapu 
Ashram, 440001, Feateri, Nagpur. 

40. Bharti Vldyapeeth God's 8haraIi VIdyapeeth Gods VIIIey International 
Valley Intemational School School, 412805, Panchg.ni, Mahabale8hwar 

41. Mu~ibhal Mehta Intemational Gokul Town Ship, Vlrer Wftt Thane 
School Distric, 401303. Vlrar, 

42. Patuck Tech High School. 100. Nehru Road. Patuck Complex. VakoIa 
EngliBh Medium Bridge, SanIaoruz(E). 400065. Mumbal. AncIleti 
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43 .. Smt. S.M. Chokhawlll l..IttII BehInd SarvIJanlk Guj. HIIchooI, AT. POit TA. 
AngIu'I Acadlmlc Nawapur DlI1. Nandurblr, 426416, Nlvapu" Na'MJ)Ur 

44. Oll .. gram Convent Engllih Dlleagram School, Ballirpur Poat. 
Medum School Chanclrapur 0111, Mahlrutra· 

442701, 442701, Belllrpur, Ballirpur 

45. Shli P.G. Public School Chlupll., 426412, ChiUpaJ., Nanclurbar 
Alha Nagar Opp. KanaIda Sanlkruti 90 Feet 

46. Ryan Intematlonal School Road Kandlvll Eat, 4030101, Mumbal, Kancllvli Eat 
Wlrdhaman Nlgar, Ring Road 

47. LaIItha Public School Nagpur, 440008, Nagpur, NIgpur 

48. Param Poojya ShIM At·Umale, Post·Ohanwad, 425003, UrnaIe, Jalgaon 
Ramakrishna SanunNlti 
Gurukul 

49. Chanda Public School Oatala Road, Ramnlgar, Chandrapur 
Mahlruhtra, 442401, Chandrapur, Chandrapur 

50. Shlvam Public Shoo! 29 Shlvam T1laknagar Near Nehru English School 
Nanded~ 431805, Nanded, Nancled 

51. ST. Annet Public School Owarakanagari, Warro,.., Andawan Post, Diet 
Chanclrapur, 442914, Chandrapur, Chandrapur 

52. St. MIchael'. Er9ish School Naglnabag MI .. 1on Compound, 
Chandrapur, 442401, Chandrapur, Chandrapur 

53. Ohrw Academy Malpanl CampU8, Ohancllarphal,' Akole R0ad-422803, 
Sangamner, Sangarnner 

54. ST. Vincent Pdotti School P.O. No. 18, Pailotti Nagar, Anat Nagar, Nagpur 
440013, Maharuhtra, 440013, Nagpur, Nagpur 

55. Oondaicha Education Rotary Bhuwan, Rotary 
Society's Rotary English Marg, 425408, Oondalch., Shlndkheda 
School 

56. City International School Near Ganga Savera Complex, Wanowrie, 
Wanowrie Pune-411040 

57. Creative Multipurpose Near Vldyaeagar College Khalri-8ijewada 
Sheetalwadl, Ramtek Diet. Nagpur 
(Maharaahtra State), Pin-441 
108, 441108, Sheetalwadi, RImtiIk 
Sr. No. 79-81·8().7&14 (New), Opp. Rajaram Gas 
Agencies Behind Bharathl Vldhyapettl 

58. Sarhad School Katraj, Pune 411046. 41046, Pune, Haveli 
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SRAVANA 23, 1828 (SMI) 250 

3 

BIoIIorn Public School 

Vldyl PrabodhInl Pruhlll 
Engllih Medium 

Tllak Public School 

Rayln International School 

Tender Car. Home 

Sandlpanl 

ROYII Public School 

Narayana Vldyalayam 

Jawahar NavodaYI Vldyallya 
Balla, Dial Plltlhanl 

School of Schools, 
Gldchlroll 

School of SchoIlrs, Amravlti 

School of Scholars, Wardha 

St. Peters School 

Global Indian International 
School 

Sanskar BI'Iarati Public 
School 

School of SchoIarI, AkoIa 

Raigad Military School 

S.No. 8012, Mumbll-Pune By PUB HlghwlY, 
TlthlWlde, Pun .... 11033, 411033, Pune, Pune 

Dr. Moonj. Marg, Ram Bhooml, Nulk'Q, 
422005, Nulk, NuIk 

Plot -31, Sector 25, Nerul (E), Near Seawoods 
Station, NIYI M~, 400706, Navl Mumbal, Than. 

8thlnd S.R.P.F. Mantha Ring Road, Sal 
Nagar, 431203, Jalna, Jllnl 
Gut No. 115, NamcI1ari Fa""', Beed By. 
pili, 431001, Aurangabad, Aurangabad 

Near Frelndl Colony AmrlvllI·Katol By Pa •• 

Hazar! PIhId, Napr, 440023, Nagpur, 
Nagpur 

VIdya Nlgar-Bhlndlrl-441904, Bhandara 

Kutala, Ghuggul Road, AT 
PadoII, 442408, Chandrlpur, Chandrapur 

At-Balaa, (MAU Campus 
431402, Parbhanl, Parbhanl 

Chamorlhi Road, Popat BuIlding, 
Gadchlroll, 442805, Gadchiroll, Gadchlroll 
Camp, High Court Bold 

Amravall, 444602, AmravIII, Amravall 
At : Sawang! (Meghe) Tahall & Distt. 

Wardhl, 442004, Wardha, Wlrdha 

St. p..,. School, Bell, Bhandara, 441906, 
Bhlndarl, Bhandara 

Survey No. 174 1n, Swarganga. Vallabhnagar, 
Plmpr!, 411017, Punt, Pun. 

Marda RIOd, Tal. Warora, Dlat Chandrapur 
(M.S), 442907, Warora, Wlrora 

KIIhav Nagar, Gorakahan Road 
AkoII-444005, Alcala, AkoIa 

Bahram Baug, New Unk RIOd Near Everahine 
Towers, Oahiwara, Jogeshwari(W). 
Mu1llbai-4OO102, Mumbal 
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UpgrMislion 

76, 

n. 

78, 

79. 

80. 

81. 

82. 

83, 

84, 

85. 

3 

Sri Guru Harkrlshan Public 
School 

Fort Intemational Academy 

Tull Public Sc~ool 

Slnhgad Public School 

Hon. Sharad Pawar Public 
School 

Atomic Energy Central 
School·3, Tarapur 

i ' 

St, Joseph's Convent School 

Jawahar Navodaya Vldyalaya 
Ratnaglrl 

Bhartl Krishna VIdya VIhar 

Tull Public School 

State",.",.,,, 
No. of schools which MVfI bHn gmnItK/ .lfIMtJon by 

eSSE for fI1tI a.sion 2OO8-(Jg fa on 10.08.2(07) 

State Name Total Application 

2 

Andaman and Nicobar I.!andl 2 

Andhra Pradesh 2 

Arunachal Pradesh 3 

Chandigarh 2 

Delhi 1 

Gujarat 2 

Haryana 2 

Kamataka 3 

4 

Bezonbagh, Kadbi 
Chowk., 440004, Nagpur, Nagpur 

AlP: Rakahi, Tal: 
Panhala, 416201, Kolhapur, Panhala 

Tull Vldya Nagar!, Near Koradi Octroi Post. 
Bokhara Road, 441111, Nagpur, Nagpur 
STES, S.P.S., Gat No.3091310, KUlgaorI (BK.), Off 
Pune-Mumbai Expr8laway 

Lonavala, PUnt, 410401, Lonavala, Maval 

AT: Post Manur, Taluka 
Kalwan, 423501, Manur, Kalwan 

Anuvlkas Town Ship, Tarapur, Bollar, Thane 
District, Maharaahtra-401 
504, 401504, Tarapur, Thane District 

Soug Colony Jalgaon, 425002, Jalgaon 

At Padave Rajapur Taluk, 416702, padaw, Rajapur 

Bharti Krishna Vldya Vlhar Rawal Bhavan, 
Near TalangkhedI Garden Nagpur 44000', Nagpur, Nagpur 

Tull Vldya Nagarl, Near Korad! Naka, Bokhara 
Road, 441111, Nagpur, Nagpur 

2 

Kerata 3 

Lakahadweep 1 

Madhya Pradesh 

Manlpur 2 

Punjab 5 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 4 

Uttaranchal 1 

West Bengal 

Total 37 
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Code of Ethic. for Media 

368. SHRI DALPAT SINGH PARSTE: Will the Mlnleter 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether any lapae hu been noticed on the part 
of media during the recent GuUar agitation in various 
parts of the country, particularly In Rajasthan; 

(b) if so, whether the Government hu felt the 
necessity to evolve a code of 'ethics' for reporting such 
events; 

(c) if so, whether any State has approached the 
Union Governmentlthe Ministry of ,Law in this regard; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Role of 
the media during Gujjar agitation has come to the attention 
of the Govt. The Supreme Court of India hu also taken 
suo motu notice of the damage done during recent Gujjar 
agitation and set up a committee headed by Shri F.S. 
Nariman to examine the role of media in the cases where 
there is destruction/damage to properties and loss of lives 
or injuries to persons. A nominee of Ministry of Infonnation 
and Broadcasting is also one of the members of this 
committee. The first meeting on the committee wu held 
on 30.7.07. 

(c) to (e) No such request has been received from 
any State in this regard. 

Development of Border ArM. of Aaum 

369. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government of Assam hu submitt.d 
to the Union Government any special 8cheme for 
development of border areas of Assam; 

(b) if so, the salient features and details of the 
scheme; and 

(c) the action taken by the Union Gov.rnment in thil 
regard? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
I 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a> and 
(b) Under Border Area Development Programme (BADP) 
Govt. of Aaaam hu submitted their Annual Action Plan 
for the year 2007 -os proposing special works in the 
identified border blooka relating to deveJopment of Model 
Vlllagu, link reade, brldgnlcul)ltlrts, community c.nt.rs, 
drinking water facilltle8, electrification in vUlages, solar 
street lights. 

• (c) The Annual Action Plan has been approved and 
fI~ installment of Rs. 1344.67 lakh out of the total 
allocation of Rs. 2017.00 lakh has b.en reI.ased to the 
State Government. 

Authentication of Certlflcat •• 

370. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the location8 of the centre. where auth.ntlcation 
of c.rtificates of educational qualifications for the p.rsona 
Meking employment in Arabian countries Is being don, 
in the country; 

(b) whether the Govemment is aware of the hardships 
being faced by the persons coming from distant places 
to N'ew Delhi for this purpose; 

(0) whether the Government propoee. to open more 
authentication centre. In the country to eave the job seek.... from the ordeal of long travel; and 

(d) If so, the details of places Identified for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) (a) The StateelUTs of Andhra Pradeah, 
Bihar, Chandlgarh, Dadar & Nagar Hav,lI, Delhi, Gao, 
Haryana, Himachal Padesh, J&K, Jharkhand, Kamataka, 
Kerala, Maharashtra, Madhya Prade.h, M.ghalaya, 
Mlzoram, Orissa, Pondlcherry, Punjab, Rajuthan, Sikklm, 
Taml Nadu, UP, Uttrakhand, and West Bengal, hav, aetup 
auth.nticatlon c.nt..... (Th. details are ann.x.d .. 
Statement,. 

t. 
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(b) The authentication done by the StatelUT hu to 
be endorsed by the Ministry of External Aftalra and for 
this purpose the applicant stili hu to come to Deihl. 
Mo.t of the foreign mlulon. bUld In Deihl aocept 
authentication of document. by MEA only. 

(c) and (d) All Statla/UT. have agreed to open 
authentication centre.. Mo.t of them have already 
done '0. Some Statellur. have opened more than· one 
centre. 

1. Kerala 
(Three RACs) 

2. Karnataka 

3. Maharashtra 

4. Andhra Pradeeh 

5. Tamil Nadu 

6. Punjab 

7. West Bengal 

8. Goa 

'ta,.",.", 

1. SM K... Goplnathan Nair, Regional Authentication OffIcer, LotUi Villa. 
SUthamangaJam, Thlruvananthapurarn, 
Til: 0471·5575212 (0) 

2. Shrl Paul08e C. John, Regional Authentication Officer, 
4OI821D-A, Dorel Swami Iyer Road, Ermakulam, 
Tel: 0484-15583832, 5683834 (0) 

3. Shrl K. Saleem, Regional Authentication Officer, 
2nd Floor, CDA Building, Zamorln's Square, Railway Station Link Road, 
Kozhikode, Tel: 0495-2304882,. 2304885 (0) 

Shrl H.C. Nagendra, Deputy SecretarylShri C. Buavaraju, 
Under Secretary, Home Department, Pueport and Foreigners, 
Room No. 220, lind Floor, Vldhana Southa, Bangalore, 
Tel: 080-22082640, 22092371 (0) 

Smt. Madhurl Kokane, Joint Secretary, 
School Education and Sporta Department, 4th Floor Mantralaya Annexe, 
Mumbal·400032. Tel No. 02222024237 (0), 24367773 (R) 
[New appointed officer - Smt. Selma Dhandhere, Joint Secretariat 
(Higher & Tech Education) 

Shri Padmanabha Swamy, Additional Secretary (GPM & AR)/Shri W. Gane.han, 
Joint Secretary, 
General Admlniltratlon Department, Old Reception Hall, Near Old Main Gate, 
A.P. Secretariat Buildings, Hyderabad. 
Tel: 04D-23454123 (0) [New appointed Officer Shri D. Rama Krishana, JS(GPM 
& AR), General Administration, AP Secretariat, Hyderabad. 

Public (Foreigners) Department, Near Chief Secretary Office, Old Building, 
third Floor, Chennai·9 

(I) Smt. Joginder KaurlShri Bakhahl Ram, Under Secretary, Department of Non-
ResIdent Indian Affairs, Government of Punjab, Ground Floor, Mini Secretariat, 
Sector-9, Chandlgarh. 

(Ii) Dr. Atamjlt IIngh, Deputy Director (Colleges), 
Director of Public Instruction (C) Punjab, Chadlgarh. 

Shrl Raychaudhurl, Joint Secretary to the Govemment of West Bengal, Horne 
(ForeIgnera' & NRI) Department Writers' Building, Kolkata-7QOOO1 

12. Dr. B.A. Gomes, Director of Higher Education, Government of Goa, Junta 
House, 2nd 11ft, 5th Floor, Pane)l, Goa. [Phone No. 2425582185, Fax No. 
2425582, Mobile No. 9822802572] 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

WnrtM AnIIww. 

Rajuthan 

UT of 
Chandlgarh 

Meghalaya 

Bihar 

Madhya PradMh 

Mizoram 

Jammu and Kahmlr 

Dadra and Nagar 
Haveli, UT 

Sikklm 

Delhi 
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(I) Or. Cella Pinto, Director of Education, Government of Goa, Panj~oa. 
(1/) SM Alelxo F. Da eo.ta. S.... DINOtor of Cra""" Training, Shram Shalctl 

Shavan, 3rd, Floor, Patto Plaza, P_I, Goa 403001 
(Iv) Dr. Chandruekhar, Director, Directorate of Technical Education, Alto 

Prvorlrn-Goa, Tel: 0832·2413571, Fax No: 2413571 
(New Appointment Shrt Shukar G. Nayak Director of Higher Education,) 

(I) Or. O.P. Gupta, OffIcer on Special Duty (OSD), Department of Higher 
Education, Room No. 203, 2nd Floor, Main Building, Government Secretariat. 
Rajuthan, Jalpur: Tel No. 0141·2227017 (0), _9132131 
(Mobile), 0141·2227017 
(R .. ldence Add ...... Dr. O.P. Gupta, F-40, Vallhall Nagar, Jalpur (R.,uthan) 

(II) Shrl MadhUiudan Sharma, Tele: 0141·222n24(0), 8828015621 (Mobile), 
0141·22273i5 (Fax) 

(II) SM Loknath Sonl, 
Tel: 0141·2227399 (0), 0141·23557571, 9829015622 (Mob), 0141·2273951 

(I) Sml. Kamla Balna, Dlltrlct Education OffIcer, UT, Chandlgarh 
(II) Sh. Guizar Singh, Deputy Director AduH Education, UT, Chandlgarh 

Srntl R. V. Suehlang, lAS, Commlllioner & Sec ..... ry, Education Department. 
Government of Meghalaya, Shillong. 

Srt Gopal JI, Dy. Director, Higher Education, Human Reeource Development 
Oeptt. Govt. of Bihar, Patna. (1) Shrl Sunil Kumar, Dy. Director, (Higher 
Education), Govt of Bihar, Patna. 

Dr. Radha Ballabh Sharma, Additional Director & In-charge of Academic & Co-
ordination Cell, Directorate of Higher Education, Satpura Bhawan, Bhopal, 
Madtlya Pradeah-482004 

Shrl R. Mallawma, Under Secretary, Higher & Technical Education Department, 

Govt of Mizorarn, Mizoram 

(I) SM R.K. Sharma, Special Secretary to Government, Technical Education 
Department, J & K Civil Sd. JammulSrinagar. Phone (J) 0191·2548284, (K) 
0194-2485765, 9419140856(M) 
Prof. (Or.) All Mohammad Mlr, Principal, S.P. CoIl., M.A. Road, Srtnagar 

(J & K), Fax No. 0194-2476828, Mob-9419010839, Realdentlal Add ..... 
Chandpora, Harwan< Sri nagar, Kalhmlr 191123, : Phone-0194-2482158. 

(I) Shrl V.C. Pandey, Director of Education, and (U) Shrl D. Balalah, Aaaiatant 
Director of Education, (Admin) of the Adminlltratlon· of Dadra and Nagar HaveII, 
UT, SIIvasaa. 

Mr. G.B. NiroulB, Joint Director (Examination) and MI.. DekI Topeden, Deputy 
Director (Examination), Human Reeouree Development, Govt. of Slkklm, 
Gangtok, Sikklm. 

Shri D.M. Khaneta, Authenticating OffIcer, Government of National TerrHory of 
Delhi, Directorate of Education, Authentication Cell, Near Deihl Unlveralty Metro 
Station, Lucknow Road, Delhi·54 Tel No. 23814541. 
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19. Jharkhand Shri P.K. Lahars, Director, (Administration), Shri Slrli Khakha, Deputy Secretary, 
Human Reaource Development and Shrl Shekhan Kumar Verma, Under Secretary, 
Human Reeource Department, Jharkhend Ranchl. 

20. U.P. Shrl B.N. Batham, Special Secretary (HE), Department of Higher Education 
Luoknow Sectt. (UP) Tel No. 0622-2237918(c) and 2205454 (R) Fax No. 2235594 

21. 

22. 

Pondicherry 

Orissa 

Director, (Higher & Technical Education), Chief Sectt. Education, Govt. of Pondicherry 

Shrl Bljay Shankar Deo, J.S. and Shrl Chaturbhuja Mallick, JS, Dept. of Higher 
Education, Bhubeneahwar, OrIssa 

23. Haryana Shrl S.K. Kalla, Dy. Director (Colleges-I), 010 Higher Education, Commissioner and 
Sh. V.S Malhan, Asatt. Director (Colleges, VII), Harayana (Chandlgarh) 

24. Uttarakhand K.S. Blst, 'Under Secretary (GED) & Sh. N.S. Dunganyal Ph. 0135-2712802, Secy. 
GAD, Mr. M.S. Khan, Ramesh Rawal, Fax 2712096 (ARO) 

25. H.P. Sh. P. Mishra, Secretary (Edcuatlon), Shimla (H.P.), Ph. 0177-2621894. 

Youth Parliament 

371. SHRI NAVEEN JINDAL: Will the Minister of 
PARLIAMENTARY AFFAIRS be pleased to state: 

(a) whether YoUth Parliament Competitions are to be 
held in all the schools and colleges of the States every 
year; 

(b) whether a number of States have not held the .. 
competitions; 

(c) If so, the details thereof during the last three 
years, State-wise; and 

(d) the financial assistanc:e provided to various States 
for holding this competition during the lut· three years, 
State·wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) No Sir. 
However, the All India Whip.' Conference had 
recommended that all States ahould take .teps to 
implement the Youth Parliament Scheme on the pattem 
adopted by the Central Ministry of Parliamentary Affairs. 
The Central Scheme envisages the conduct of the 
Competitions in selected schools only .mt not In aU the 
schools. Further, it is not mandatory on the part of States 
to conduct Youth Parliament CompetitIons In the schools 
and colleges. 

(d) Details of Financial Assistance provided to various 
States for holding Youth Pariiament Competitions during 
the lut three years is as under: 

S.N. Flnlnclal Name State! Amount of 
Year Union Territory Assistance 

(Rs.) 

1. 2004-2005 (i) Chandigarh (Union 32,163/-
Territory) 
(ii) Haryana 87,8561-
(iii) Karnataka 1,00,0001-

2. 2005-2006 (I) Kamataka 1,00,000/-
(ii) Haryana 1,00,0001-

3. 2006-2007 (I) Haryana 99,985/-

Recognition of Bu.lna.. School. 

372. SHRI G.M. SIDDESWARA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a> whether All India Council of Technical Education 
has withdrawn recognition of certain Business Schools; 

(b) H so, the details thereof a~d the reasons therefor; 

(c) the fate of students In these Institutions; and 

(d) the steps taken/proposed to be taken to safeguard 
the Interests of the students? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) As per the Intormatlon 
fumished by All India Council ot Technical Education 
(AiCTE), the Council has withdrawn the approval of Amity 
Business School, Noida due to non-fulfillment of norms 
prescribed by AICTE. However, students pursuing the 
programme were permitted to complete their programme. 

[Trsnstllltionj 

leaving of Job. by Perean"" of PMF 

373. SHRI lAXMINARAYAN PANDEY: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of HOME AFFAIRS bt pleased to 
state: 

(a) whether a large number of personnel ot Para 
Military Forces (PMF) are leaving their jobs every year; 

(b) if so, the reasons and total number of the said 
personnel leaving their jobs during each of the last three 
years, as on date, maleltemale-wise and force-wtae; and 

(c) the steps tak~n by the Govemment to check such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The details of personnel leaving ttleir job are 88 
under: 

Force Male! Femaie Vear 

2005 2006 2007 

2 3 4 5 

BSF M 17464 16210 7199 

F 03 04 03 

ITBP M 247 196 44 

F 03 06 02 

SSB M 10 64 61 

F Nil Nil Nil 

CISF 

CRPF 

AlRlftes 

2 

M 

F 

M 

F 

M 

F 

3 

1163 

11 

2288 

1167 

02 

The mlln causes are: 

4 

853 

18 

2954 

1956 

01 

(i) Family/PersonallDomestlc problems. 

5 

364 

04 

1172 

1430 

Nil 

(II) Separation from family for long durations. 

(III) Difficult duties in remote or hard areas. 

(Iv) SlcknesslMental depresslonlPsychiatrtclemotionai 
ca .... 

(v) Fear of punishment for wrong doings. 

(vi) Attractive altemative employment. 

(c) The following .tepa have been taken: 

(i) Transparent leave policy. 

(ii) Regular interaction, both formal and informal 
between Commanders/officers and troops. 

(ill) Revamping of grievances redreaaal machinery. 

(iv) Provision ot telephone taciliti.. to the troops to 
facilitate being in touch with family members and 
to reduce tension. 

(v) Yoga C188l88 tor better stress management. 

(vi) Recreational and sports facilities. 

(vii) Basic amenitieslfacllitles tor troops and their 
families. 

(viii) Better medical facilities. 

Self-Employment to Weave,. and Craft.men 

374. DR. DHIRENDRA AGARWAL: Will the Minister 
of TEXTILES be pleased to state: 
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(al the financial ... Istance provided to t.he. craftlmen 
and weavers in the country Including Jharkhand to .art 
aelf-employment during each of the lut three yeara, State 
and Union Territory-wise; and 

(b) the number of craftsmen and weavera benefited 
from thia scheme during the said period, State and Union 
T.rr!t:ory-wlse? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Gov.rnm.nt do.s not have any sch.m. both in the 
Handicrafts and Handloom Sectora, for direct financial 
usistance to artisans & weav.ra for the Hlf .mployment 
In the country Including the stat. of Jhatkhand. 

However, for the development of both the .. aectora, 
the Govemm.nt has been impl.m.ntlng various schemes, 
which provide assl.tance to the artisan. as well as to 
handloom w.av.rs. In the handicraft sector, the achemee 
proposed for implementation during the 11th Five Ve., 
Plan Include: Ambedkar Hastshilp VIku Vojana; M.rketlng 
Support and Service Scheme; Dealgn & Technology 
Upgradatlon Scheme; W.If.re Sch.me; HUrMn Reeource 
Development Sch.me and R •••• rch • Dev.lopment 
Schem.. In the handloom .ector, concerted efforta are 
being made through the schemM and programrnea to 
increase production, productivity, and the 8ffIcIency 01 
weav.rs and enhance their Income and soclo-economlc 
status by providing .klil upgradatlon, Infraltructure and 
input supports to them. 

lIIepl Actlvltl.. In Border Are •• 

375. SHRI AVINASH RAI KHANNA: win the Mlnl8t.r 
01 H0ME AFFAIRS be pleased to stat.: 

(a) whether lSI agents and .muggl .... are. u.lng 
intemational border for Illegal activities as reported In 
RlIshtriYII SlIhll,." dated June 11, 2007; 

(b) whether the security forces are facing dlfflcultlet 
in monitOring the border areas; and 

(c) if so, the details 01 the efforts being made by the 
Government to check these activities? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (al and 
(bl Border Security Force is deployed on Indo-Pal< Border. 
In the Gujarat sector, the Rann of Kutch area I. 
inhospitable and during monsoon time, ,:"ovement Is 
difficult. As such, there are difficultlea in monitoring the 
porder area of Rann during monsoon. Howev.r, BSF 
constantlY dominates the International border through Its 
120 Border Outposts. During the last three years, the 

following nu~'" of peraona were Intercepted by BeF 
from thl8 area lOme 0," whom we... I'IPOrtedly ICtIng on 
behalf of the operatlv .. : 

2005 

2008 

2007 (Upto July) 

104 Noe, 

88 Noe. 

35 NoI. 

(c) Gov.rnment ha •• pprov.d con.tructlon of 
310 km of . fencing along with border road and 310 km 
of floodlighting on the Gu).,.t border. Of theIe,217 km 
of fencing and 202 km of floodlighting hu already been 
completed. BSF have aIIo floating BOP, In Creek area. 
Beeldea fencing and fIoocIIghtIng, modem and hi tech 
.urvllilance equipment' have aIao been Introduced. BSF 
alto conducta epecIal operation and maintain coordination 
with other aecurltyllnt.Hlgence agenclea. 

/E~J 

lahlty8 AoIIdemy '"m. 
376. SHRI NARAVAN CHANDRA BORKATAKY: win 

the Mlni8ter of INFORMATION AND BROADCASTING be 
pIeue to atate: 

(a) whether the Sahltya Academy makel filme on 
.mlnent literary flgu .... from time to ...... ; 

(b) If so, the detail. th.reof; 

(c) the number of .uch film. made on the IIt.rary 
figu.... of the North E_ during each of the· lut three 
yeara along with namea of the Hterary flguree; 

(d) tt:MI funda allocated for the purpoee during each 
of the last three yea,. Including the current year; 

(e) the details thereof; and 

(f) the names of the wrttera In whos. names fllme 
are made or propoeed to be made this year? 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) to (f) The 
Infonnetion is being collected and will be laid on· the 
Table of the House. 

rrMfI$/slionJ 

3n. SHRI RAGHUVEER SINGH KOSHAL: WII the 
Mlnist.r of HOME AFFAIRS be pIeued to etate: 
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(a) whether the Government II aware about the 
dilapidated oondltlon of the roadl that provide aooen to 
Indo·Chlna border are .. ; 

(b) If 80, the detalll thereof; 

(c) whether the Government hal HI'IOtIoned fundi 
for improving the oondltlon of roadI leading to Indo-Chlna 
border area; and 

(d) if 10, the Stat.wlle deta!1I thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(d) India·Chlna border II characterized by high altitude 
terrain and relatively thin habitation which hu l'IIulted In 
Inadequate road oonnectlvlty In are .. cion to the border. 
To redress this situation, the Government have decided 
to undertake the construction of 27 road links totaling 
608 km In the border area In the Statea of Jammu & 
Kashmir, Himachal Pradelh, Uttarakhand, Slkkim and 
Arunachal Pradesh at an estimated cost of RI. 812.00 
crores. The work of conltructlon of thele roadl II 
expected to commence from 2007·08. 

/Engli§hJ 

FM Station I In Tamil Nadu 

378. SHRI S.K. KHARVENTHAN: WIN the Mlnllter of 
INFORMATION AND BROADCASTING be pleHld to 
state: 

(a) the number of FM stations located in Tamil Nadu, 
city-wise; 

(b) the details of the area of coverage of each of 
the FM stations; 

(c) whether the Government has any plan .to expand 
the coverage or to open more FM stations In the State; 

(d) if so, the details thereof; 

(El) the time by when the proposal i8 likely to be 
implemented; and 

(f) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) 8 All 
India Radio (AIR) F.M. Stations are operating in Tamil 
Nadu pesently. City-wise locations and coverage of these 
8 stations are given In the enclosed Statement-I. Private 
FM stations located in Tamil Nadu, city-wl8e has also 
been indicated in the enclosed Statement-II. The area of 
coverage of each Private FM Station depends upon 
technical parameters of Tranlmitters/antenna and on 
various physical Variables. 

(c) to (f) So far u AIR Ie concerned, 10 K:N FM 
Tranamltter at Dharmpurl and 100 W FM relay centre at 
Ooty and Thanjavur are technically ready. AI part of 
ongoing projectl two FM tranlmitters (1 0 KW each at 
ThlrunelveUI and Madural are under Implementation. 
Completion of thell projectl will depend on approval and 
availability of fundI and decilion on Operation & 
maintenance ltaft. 

AI regardl private FM Radio, a policy of FM Radio 
Sroadoutlng Service through private agencl .. w .. notified 
In July, 2005. A total of 337 channe. were put on bid 
under th" Ihceme. Thll lnolud .. 27 Channell In 7 cltlea 
In Tamil Nadu, Out of 27 Channels, 23 Channels were 
allotted to Privata Operatorl. For 4 vacant channell, 
Tender Notice Inviting pre·quallflcatlonl bldl from Private 
Operators has been ISlued on 8-6-2007. 

Statement 
eo..,. 01 AH IndM ~dio FM r,.nsmiftBr 

In Tilmll NlldlJ 
Approximate ----------------------------

S.No. Power Coverage Area (in 
thoullllCl 8q Km.) 

1. Chennal 20 KW 3.0 

2. Chenna! 20 KW 3.0 

3. Nagercoll 10 KW 4.2 

4. Kodalkana! 10 K:N 37.8 

6. Colmbatore 10 K:N 3.6 

6. T1ruchlrapaJlI 10 KW 3.04 

7. Madural 1 KW 1.02 

8. Vercaud 100 W 8.6 

SI.No. Name of No. of FM Stations 
the City In operation 

1. Chennai 7 

2. Colmbatore 

3. Thirunelveli 

/Trsn816tionJ 

Export of Agrlcunural Product. 

379. SHRI RAMDAS ATHAWALE: Will the Minlater 
of COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether the Government Is planning to export 
agricultural products like wheat and rice; 

(b) if so, the details thereof, till date; and 

(c) the details of foreign exchange eamed therefrom? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) As 
regards wheat, the export i8 currently banned. Rice is 
freely permitted for export under the Foreign Trade Polley 
in force. However, export of Basmatl rice Is subject to 
registration of contracts with APEDA. 

(c) During the last three years, details of foreign 
exchange eamed from export of rice and wheat is as 
under: 

Basmati Rice 

Non Basmali 

Wheat 

Source: DGCIS 

jEng/ish} 

Value in (Million USD) 

2004-05 2005-06 2006-07 

628.49 

878.01 

324.90 

687.34 

717.85 

125.93 

Vigilance In Coastal Area. 

614.00 

940.98 

7.99 

380. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has stepped up vigil in 
Pak Strait, Gulf of Mannar and the coastal areas in Tamil 
Nadu along the intemational border; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to protect 
and 10 safeguard the lives of the fishennen and their 
families in the coastal region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHR/MATI V. RADHIKA SELVI): (a) and 
(b) The coUlal areas In Tamil Nadu .. also the regions 
of Pak Strait and Gulf of Mannar are being clolely 
guarded by the Indian Navy and Coast Guard with 
assistance from the State Coastal Police. On receiving 
Inputs from various Intelligence agencies, the Govemment 
of India keeps l88ulng directives to Coast Guard and 
State Govemment to step up the vigil in the region. 

(c) The State Govemments of Coastal States issue 
regular Instructions to the flshennen not to go for deep 
sea fishing to avoid apprehension. Cout Guard and State 
Government are allo given directions to provide all 
poAible help to the flshennen in the event of any 
exigency. 

Fish Export 

381. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total export of fish during of the last three 
years, category-wise and country-wise; 

(b) the details of foreign exchange eamedtherefrom, 
category-wise and country-wise; 

(c) the steps contemplated to protect the prawn export 
industry of West Bengal and Kerata from the adverse 
effect of the Import policy of Westem countries; 

(d) and if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRt JAIRAM RAMESH): (a) and (b) A 
Statement is Annexed. 

(c) and (d) India is proactively involved in improving 
the quality of prawns exported from the country in general 
and West Bengal and Kerala In particular, to match the 
standards specified by western importing country 
requirements. To this end, processes are being improved 
at all levels-hatcheries, fanns, feadmlls and processing 
units. 

Statement 

Quantity In Tonnes = Q 
Country group 

JAPAN 

2 

Q 

$ 

Export 08ts. Counhy-wise 

Foreign Exchange Eamlngs In US Dollars = $ 
2006-2007 2005-2006 2004-2005 

3 

67437 

299.20 

4 

59785 

262.79 

5 

57832 

266.96 



269 Wrilttln AnsWflI5 SRAVANA 23, 1929 (£9.-, to au.tIonI 270 

2 3 4 5 

USA Q 43758 66817 50046 

$ 297.08 372.62 346.52 

EUROPEAN UNION Q 149160 138842 117142 

$ 610.86 484.02 405.4 

CHINA Q 203513 137076, 124826 

$ 259.08 191.99 154.1 

SOUTH EAST ASIA Q 87850 80140 63842 

$ 138.43 13270 139.77 

MIDDLE EAST Q 23599 22270 16624 

$ 82.56 69.64 54.7 

OTHERS Q 56924 40234 30418 

$ 187.75 13044 112.03 

Total Q 612641 512164 481329 

$ 1852.93 1844.21 1478.48 

Expott of AMIintI Products from Indi. C.Mgo'Y-will' 

Quantity In Tonnel .. Q Foreign Exchange Eamlnga In US Dollars • $ 

Item group 2006-2007 2005-2006 2004-2005 

2 3 4 5 

Frozen Shrimp Q 137397 146180 138085 

S 997.64 970.43 938.41 

Frozen Fish Q 270751 182344 159889 

S 321.95 225.94 188.69 

FR Cuttle Fish Q 55701 49651 44239 

S 175.75 124.48 104.89 

FR Squid a 47252 52352 48124 

S 126.25 130.49 106.63 

Dried Item Q 24293 14167 9692 

S 40.75 30.03 27.09 
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Live Items Q 

S 

Chilled Item Q 

S 

Others a 
S 

Total a 
S 

(TI7IMt.lionj 

Sarva Shlkaha Abhlyan 

382. PROF. PREM KUMAR DHUMAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the total number of projects being run under the 
o Sarva Shlkaha Abhlyan In the country, State wise; 

(b) the total number of teachera and students In the 
centers, State-wise; 

(c) the total number of buildings proposed to be 
constructed under the Sarva Shlkaha Abhlyan, State-wise; 

(d) whether the Government Is providing untrained 
casual teachers and giving adhoc appointments In place 
of appointing regular trained teachers under the Sarva 
Shlksha Abhiyan; and 

<e) if so, the reasons therefor and the It8p8 taken 
by the Government to improve this situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Sarva Shlkaha Abhlyan (SSA) 
programme is toeing Implemented In all districts of all 
States/UnJon Territories of the country aiming at 
universalisation of elementary education for children in 
the 6-14 year age group. 

3 4 5 

2478 2588 2282 

14.22 13.99 11.31 

7200 6080 3988 

28.63 18.4 15.16 

67571 80841 55250 

149.72 130.46 108;29 

812841 512184 481329 

1862.93 1844.21 1478.48 

Details of teachers and school buildings sanctioned 
under the SSA programme till 2007·08 are given In the 
enclOHd Statement. 

(d) and (e) Teachers are recruited by States/UTs as 
per their norms, rules and regulations. 

SllIltI-wiH THCh.,-s 8IInclionsd lind School Buildings 
MnctIontHi uncfBr SSA 

SI.No. State/IJT Teachers School BuIldIngs 
Sanctioned Sanctioned 

(Up to 2007.Q8) (Up to 2007~) 

2 3 4 

1. Andhra Prade8h 37933 9189 

2. Arunachal Praduh 3054 951 

3. AasIm 5410 7132 

4. Bihar 220046 18010 

5. Chhatiagarh 53391 1&403 

8. Goa 201 0 
\ 

7. Gujara' 1848 835 

8. Haryana 8090 2053 

9. Himachal PradeIh 3414 0 

10. Jammu and Kashmir 25426 8931 
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11. Jharkhlnd 

12. 

13. 

14. 

15. 

16. 

Kamataka 

Kerala 

Madhya Plldtlh 

Maharuhtra 

Manipur' 

, 17. MeghaJaya 

18. Mizoram 

19. Nagaland 

20. Ori ... 

21. Punjab 

22. . Rajuthan 

23. Sikklm 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradeah 

27. Ultaralchand 

west BengaJ 

3 

83709 

22404 

498 

92715 

1238 

123 

70n 

881 

188 

88724 

3304 

111132 

488 

20542 

3326 

251745 

5851 

92681 28. 

29. Andaman and Nioobar IIIandI 130 

30. 

31. 

32. 

33. 

34. 

35. 

Chandigarh 

Dadra and Nagar HavtIi 

Daman and Diu 

Delhi 

Lakahadweep 

Pondichtny 

Total 

{English} 

785 

797 

129 

28 

21 

42 

1127207 

16531 

2974 

523 

40813 

14016 

988 

1107 

1049 

188 

112e7 

514 

8340 

50 

8510 

1182 

40674 

4124 

4 

24 

128 

12 

6 

6 

38 

216237 

Survey on Functioning of Elementary Schoola 

383. SHRI PRALHAD JOSHI: win the Minister of 
HUMAN RESOURCE DEVELOPMENT pleased to state: 

(a) the number of elementary echoole In the country 
functioning without blackboardl; 

(b) the reuons therefor; 

(c) whether a survey to thle effect wu conducted by 
National University of Educational Planning and 
Administration (NUEPA); 

(d) If so, the details of the survey revealed by this 
organization; 

(e) whether the Government hu coneldered the 
IUrvey report of the aald organization; and 

(f) if 80, the meuurea taken/proposed to be taken 
by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (-> and (b) AI per Dlatrlct Information System 
for Education (DISE 2005·06), 89,407 schoola at the 
elementary level have been reported to be without 
blackboards. 

(c) to (f) National University of Educational Planning 
& Admlnlatratlon collecta the data annually through Dlatrict 
Information System which covers schools up to elementary 
level. DISE data has revealed that school facilities like 
drinking water, common tOilets, separate toilets for girts 
etc. have shown Improvement over the previous year. 
DISE data has also revealed that Pupil Teacher Ratio, 
Enrolment, Traneltion Rete and Gender Parity Index have 
improved. 

AnooItdlon for Rubber 

384. SHRI NARAHARI MAHATO: Will the Minleter of 
COMMERCE AND INDUSTRY be pleued to atate: 

(a) whether India and other Allan countrlea producing 
Rubber, Tea and other cash crops propose to form an 
aaaoc:lationiorganization on the lines of the 011 producing 
countri .. ; 

(b) if 80, the datalls thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) India Is 
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already a member of various Inter-Governmental 
organizations viz. Inter-Governmental Group on Tea, 
International Coffee Organisation, Association of Natural 
Rubber Producing Countries, International Pepper 
Community, etc., set up for bringing together major 
producing and consuming countrle. of theee commodities 
for the purpose of Interacting on various policy iSlues 
concerning these sectors. 

Propo .. I. Under nus 

385. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleaaed to 
state: 

(a) whether the Govemment of GuJarat had sent two 
proposals for approval under Industrial Infrastructure 
Upgradation Scheme (flUS) during 2004 and 2005; 

(b) if so, the present status of these pending 
proposals; and 

(c) the. time by when both the projects are likely to 
be cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) During 2004 and 2005, 13 proposals 
were received from the State of Gularat under Indultrial 
Infrastructure Upgradatlon Scheme(IIUS). 4 proposals were 
sanctioned, 4 rejected and 6 proposal. could not be 
considered because the entire tenth plan allocation of 
Rs. 675 crore stood committed for the sanctioned projects. 

Helpline for Women 

386. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to sat up round 
the clock helpline for women in the country; 

(b) if so, the details thereof, State-wiselUnion Terrltory-
wise; 

(c) the help likely to be provided through this he/pline; 
and 

(d) the details of the Institutions/agencies enlisted to 
provide this service, StateiUnlon Territory-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (c) This Ministry is 
running Scheme of "Swadhar-A Scheme for Women in 
Difficult Circumstances" under which Helpline facilities are 
available. This is a toll free telephone facility that can be 
acc.sed by any women in dlatreSl. 

(b) and (d) The State/Union Territory-wise details of 
the Instltutlonalagencl. are available at the website of 
the Ministry namely www.wed.nic.ln. 

SEZ for Textile Units 

387. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to &tate: 

(a) whether the Government has received any 
proposal from the Govemment of Tamil Nadu for setting 
up of export oriented textile units under the Special 
Economic Zones (SEla) Scheme; 

(b) If so, the details thereof during each of the last 
three years; and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
Government has granted formal approval to ETL 
Infrutructure Services Limited to set up a sector specific 
textile SEZ In Uthukuli Village, Erode District, Tamil Nadu 
in an area of 101.62 hectare •. This SEZ has not been 
notified so far. Approval 'In principle' has been granted to 
RNB Infrastructures Private Limited to set up an SEZ in 
Coimbatore District, Tamil Nadu over an area of 107.24 
hectares; and to Best & Crompton to set up a textile and 
apparel park In Krishnagiri District, Tamil Nadu, over an 
area of 120 hectares. 

Development Board for Konkan Region 

388. SHRI MILIND DEORA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment of Maharashtra has been 
coordinating with the Minl8~ry of Home Affairs for 
establishment of a separate Development Board for 



277 SRAVANA 23, 1929 (s..t.) 278 

Konkan Region on the line. of Vidarbha end Marathwada; 
and 

(b) if so, the details thereof? 

THE MINISTER 'OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
Govemment has received a Resolution passed on 20th 
February, 2005 by both the Houses of Maharashtra State 
Legislature recommending the establishment of a eeparate 
Development Board for Konkan region of the State. 

(b) The Planning Commiaaion, who were consulted 
in the matter, are of the view that backwardneea by ltaelf 
is not a reason for constitutional amendment as there 
are other instruments available to the Centre and State 
Govemments to gear up their developmental machinery. 

(Translation} 

Repealing of Armed FOrcH Special Powe,. Act 

389. SHRI SYED SHAHNAWAZ HUSSAIN: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has set up an 
Administrative Reforms Commission to repeal the Armed 
Forces Special Power Act; 

(b) if so, whether the Commlsaion has submitted ita 
report; 

(c) i.f 80, the details of recommendations made by 
the Commission; 

(d) whether the Govemment has considered the 
recommendations; 

(e) If so, the details thereof; 

(f) If not, the reasons therefor; and 

(9) the steps taken by the Govemment to check the 
violation of human rights by the Armed Forces? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(f) The Second Administrative Reforms Commlsaion In Its 
Fifth Report on 'Publlc Order' has, interalia, made 
recommendations regarding the Armed Forces (Special 
Powers) Act, 1958. These recommendations of the 
Commission along with the recommendations of Justice 

B.P. Jeevan Reddy Commltt.. on review of the Armed 
Forces (Special) Powers) Act 1958 are being examined. 

(g) For preventing misuse of POWef8 under the Armed 
Forces (SpecIal Powers) Act, 1958, the Army Headquarters 
have issued guidetlnea containing 'Do'. & Don'ta' for the 
Armed Forcea deployed In Counter Insurgency Operations. 
Violation of these guidelines by members of the Armed 
ForceS make them liable for prosecution under the Army 
Act. In addition, the Chief of Army Staff has issued 'Ten 
Commandments' to the troops deployed In Counter 
Insurgency Operations to guide them while conducting 
the operatlona. The Human Rights Cen established at 
varioue levels of Army regularly monitors human rights 
violation, if any, by the members of the Armed Forces. 
The troops are sen.1ti8ed at regular Intervals regarding 
the Importance of upholding Human Rights. 

/El1flIi$h} 

Malnourished Children and Women 

390. SHRI RAGHUNATH JHA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether more than half of the women and children 
in India are suffering from severe malnutrition and chronic 
undemc)urishment, 

(b) if so, whether there I, any proposal to distribute 
foodgralns free of coat to women and children suffering 
from malnutrition etc.; 

(c) If 80, the details thereof; 

(d) if not, the reasons therefor, and 

(e) the steps taken to wipe-out malnutrition and 
undemourishment among women and children in the 
country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a> No, Sir. As per National 
Family Health Survey-3 (2005-2006), 19.1% children are 
severely malnourished and 33% women have chronic 
Energy Deficiency. 

(b) to (d) Free food supplements are giY,en to children 
(6 months to 6 years) and pregnant and lactating women 
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under the Integrated Child Development Serv1ce8 (ICDS) 
Scheme. Children suffering from severe malnutrition 
receive double the quantity of supplementary food for 
300 days in a year. 

Undernourished adolescent girls weighing less than 
35 kg. receive 6 Kg. of wheat/rice per month under the 
Nutrition Programme for Adolescent Girls implemented In 
51 districts. About 12 crore children are receiving mid 
day meals in schools under the National Programme for 
Nutritional Support to Primary Education. 

(e> The Government is .. ized of the problem of 
malnutrition and Is Implementing a number of achem .. 
which directly or indirectly Improve the nutritional atatua 
of women and ~hildren. Some of these ara .. under: 

(i) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child 
Development); 

(II) National Programme for Nutritional Support to 
Primary Education (Mid Day Meal Scheme) 
[Department of Elementary Education & LIteracy]; 

(iii) Nutrition Programme for Adolescent girls in 
51 districts to provide free foodgralns to 
undemourished adolescent girls and pregnant 
and nursing mothers (Ministry of Women & Child 
Development); 

(Iv) Nutrition Education and Training Programmes of 
Food and Nutrition Board (Ministry of Women & 
Child Development); 

(v) National Rural Health MiSsion including Iron and 
Folic Acid and Vitamin A Supplementation 
programems and Integrated Management of 
Neonatal and Childhood Illness (Ministry of 
Health & Family Welfare); 

(vi) National Iodine Deficiency Disorders Control 
Programme (Ministry of Health & Family 
Welfare); 

(vii) Targetted Public Distribution System (Department 
of Food & Public Dletrbrtion); 

(viii) Accelerated Rural Water Supply Programmel 
Swajaldhara and Total Sanitation Campaign! 
National Rural Employment Guarantee 
Programme (Ministry of Rural Development). 

Expert Committee. to examine Military 
Situation In Jammu and Ka.hmlr 

391. SHRI ADHALRAO PATIL SHIVAJI RAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHR~ RAVI PRAKASH VERMA: 

Will. the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government has set up two 
expert committees to exarnine the ground situation of 
Jammu & Kashmir and undertaken a review of the armed 
Forces Special Powers Act; 

(b) if 80, the details thereof; 

(c) whether these expert committees have 
recommended for demilitarization in Jammu & Kashmir; 

(d) If so, the details of recommendations made by 
the said committees separately; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) There have been demands and reports, from 
time to time, about reduction in the level of security force 
deployment In Jammu and Kashmir in view of the overall 
Improvement In the security environment. The approach 
of the Government is to ensure that the deployment of 
security forces is related to the scale of problems and 
requirements on the ground. In this context, it has been 
decided to constitute a Committee under the Chairmanship 
of the Defence Secretary to examine the overall situation 
and sect.llity forces deployment in the light of the approach 
of the Government as stated above and to determine 
whether there is need to relocate and configure the 
existing security forces deployment. 

The Committee would also conduct a paraHeI exercise 
to review the application of the Armed Forces (Jammu 
and Kashmir) Special Powers Act 1990 to different areas 
of J&K. The review would be carried out In conformity 
with the legal requirement of a periodic review of the 
application of the Act. 

(c) to (e) The Report of the Committee has not yet 
been submitted to the Government. 
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lneluelon In ST Uat 

392. DR. ARUN KUMAR SARMA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government of Assam had furnished 
a report in 2005 regarding incluaion of six communities 
of Assam in the Scheduled Tribes (ST) nat as required 
by the Registrar General of India and National 
Commission for Scheduled Castes and Scheduled Tribes; 

(b) whether on eartier occasions the Govemment of 
Assam, National Commission for Scheduled Tribes, 
Registrar General of India, concerned Select Committee 
and Standing Committee of Partlament also recommended 
for inclusion of the 'Konch Rajbonshls' and other 
communities into the ST list; 

(c) if so, the details of such recommendations made 
therein, community-wise and the action taken by the 
Government so far; 

(d) the reason for delay in implementing those 
recommendations; and 

(e) the tune by when the said community Is likely to 
be included in the ST list? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) Yes, Sir. The State Govt. of Assam has 
. in 2005 sent a copy of the report regarding the social 
status of Koch Rajbongshis, Tai-Ahom, Chutia, Moran, 
Matak and Tea & Ex· Tea Garden Communities living In 
Assam, recommending the Inclusion of these communities 
in the Scheduled Tribes list of Assam. 

(b) to (d) In 1993, the State Government of Assam 
recommended the specification of Koch Rajbongshi as a 
Scheduled Tribe, but the report appended to the State 
Government's recommendation was found contradictory 
and the RGI had rejected the claim. Later, the State 
Government sent a revised report, on basis of which In 
1995 the RGI supported Its inclusion in the list, without 
connecting it with the earlier report. 

On 27.1.96, an Ordinance effecting the inclusion of 
Koch Rajbongshi in the list of Scheduled Tribes of Assam 
(excluding autonomous districts of Assam) was 
promulgated. The Ordinance w~ re-promulgated thrice 
on 27.3.1996,27.6.1996 and 9.1.1997 for giving continued 
eftect to the inclusion. The Ordinance lapsed on 2.4.1997. 

The ConItitutIon (Scheduled Tribes) Order, (Amendment) 
BiI, 1898 was Introduced In the Lok Sabha on 12.7.1996. 
The aforesaid BiiI was referred to the ·Select Committee" 
of the Lok Sabha on 02.08.1996. The Select Committee 
submitted Ita report on 14.08.1997. The report of the 
Select Committee was circulated among the State 
Government of Assam, the Registrar General of India, 
National Commission for Scheduled Cutes and Scheduled 
Tribes. The Government of Assam and the Registrar 
General of India had recommended the inclusion of Koch 
Rajbongahl In the list of Scheduled Tribes of Assam 
(though In March 1997, the Govt. of Assam had stated 
that Koch RaJbongahl have been benefited like other 
sections of the society by the process of development 
and it will not be correct to say that they have become 
backward during this period so .. to claim status of 
Scheduled Tribes). But the National Commlslion for 
Scheduled Castes and Scheduled Tribes did not favour 
Its lpeclflcation as a Scheduled Tribe. However, In 2002 
the National Commission changed their stand and 
recommended the Inclusion. They also referred the case 
to RGI for the justification for Inclusion, but the RGI 
rejected the claim of Koch Rajbongahl community. 

The RGI has commented eight times (1981, 1992, 
1995, 1997, 2000, 2003, 2005 and 20.3.2006) on the 
proposal for Inclullon of Koch Rajbongahl Including the 
above referred reference of 2005 (on 20.3.2006). Similarly, 
In the case of the other aforeclted communities, RGI has 
rejected the claim for their inclullon in the list of 
Scheduled Tribes of Asaam several times. 

(e) As the modalities require consent of the concerned 
State Government, Registrar General of India and the 
National Commission for Scheduled Cutes/Scheduled 
Tribes for modification in the lilt of Scheduled Tribes and 
this takeS time, therefore, no spectflc time·frame can be 
mentioned at present. 

/T,..nsllltlonj 

Clolure of NTC MIIII 

393. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of TEXTILES be pleased to state: 

. (a) the number of NTC mills lying Cl0880 in each 
State/Union Territory including Maharashtra ·for the last 
five years; 
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(b) the number of work.,. given Voluntary Retirement 
80 far and the amount thereof, State and Union Territory-
wise; 

(c) the number of textile mlUs modemleed 10 far and 
the ltatus of modemlaatlon of the remaining textile milia 
State and Union Territory-wile; 

(d) the number of closed NTC mlill whose land has 
been 801d by the Government, State and Union Territory 
wile; and 

(e) the amount received by Ielling of the said land, 
mill-wile, State and Union Territory wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) AI per the 
Revival Scheme for National Textile Corporation approved 
by the Board for Indultrial and Ananclal Reconstruction 
(BIFR), 67 mUll have been cloeed under 10 Act. State 
and Union Territory-wise lilt of cloud mills II enclosed 
as Statement-I. 

(b) AI on 01.08.2007, 55455 employ ... (Including 
48019 workers) have been given Voluntary Retirement 

by paying compensation of RI. 1 M2.88 cro..... State 
and Union Territory-wise details are given in the enclosed 
Statement-II. 

(c) In accordance with the scheme approved by BIFR, 
NTC Ltd. hu to modemlze 22 mills by Itself through 
generation of funds from .. Ie of land amd ... eta. NTC 
has started modernizing Ita thirteen miH. for which orders 
for purchue of machinery have already been placed and 
machinery il In the procesl of installation and 
commiSlionlng. Two milia in the State of Madhya Pradesh 
will be revived now, as the relief & conceasions requested 
for sale of land have been given by the State GoV!. One 
mOl In Mahe could not be taken up for modemlzatlon 
due to labour problem which has now been resolved. As 
regards remaining six milia, It has been decided to 
relocate 4 milia from metro cities to .sub-urban ar.a In 
the same state and revive 2 millIon tum key baals. Lilt 
of these milia ia enclosed as Statement-III. 

(d) and (e) There are 29 closed mills whose land 
has been sold by NTC. Union Territory-wile list giving 
detalla of amount received 18 enclosed as Statement-IV. 

Statement-l 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Milia 

2 

Edward MllII 

Pun. 

Oayalbagh Mills 

Panlpat Woollen MUll 

lIIIdhya PnldMh 

Kalyanmal Milia 

Swadelhi Textile Milia 

Hlra MIlIa 

Indore Malwa United Mills 

Uti! of 67 Aa cIo8tId Unt*r ID Act 

Date of Closure 

3 

06.05.2002 

01.09.2003 

15.05.2004 

31.05,2002 

31.05.2002 

31.10.2002 

31.03.2003 
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2 3 

Chhattlaprh 

8. Bengal Nagpur Cotton Milia 31.10.2002 

III. NTC (U.haruhtre North) Ltd. 

9. Kohlnoor Milia No. 2 01.08.2002 

10. Kohinoor Milia No. 3 01.08.2002 

11. India United Mills No. 4 31.10.2002 

12. India United Milia No. 2 31.3.2004 

13. India United Milia No. 3 31.3.2004 

14. Jam Mfg. Milia 31.3.2004 

15. Shri Sitaram Milia 31.3.2004 

18. Model Mills 6.8.2004 

17. R.S.R.G. Milia 5.8.2004 

18. Vldharbha Mill. 5.8.2004 

19. Kohinoor Mills No. 27.12.2008 

20. India United Milia No. 6 24.1.2007 

21. Bharat Textile Milia 1.4.2004 

22. Digvljay Textile Milia 1.4.2004 

23. Elphlnstone Spg. & Wvg. Mille 1.4.2004 

24. Jupiter Textile Milia 1.4.2004 

25. Mumbal Textile Milia 1.4.2004 

26. New Hind Textile MiHs 1.4.2004 

27. Podar Proce88ors 1.4.2004 

28. Shree Madhusudan Milia 1.4.2004 

Gul·,.t 

29. Petlad Textile Mills 8.5.2002 

30. Rajkot Textile Milia 8.5.2002 

31. Vlramgam Textile Mills 31.7.2002 

32. New Manekchowk Textile Milia 31.7.2002 

33. Mahalaxmi Textile Milia 30.8.2002 
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2 3 

34. Rajnagar Textile Milia 2 31.10.2002 

35. Ahmedabad Jupiter Milia 31.3.2003 

36. Hlmadari Textile Mills 30.9.2003 

37. Jehanglr Textile Milia 30.8.2004 

Andhrll Prlldeah 

38. Adonl Cotton Mills 8.5.2002 

39. Natraj Spinning Milia 8.5.2002 

40. Netha Spinning & Weaving Mille 8.5.2002 

41. Azam Jahl Milli 31.10.2002 

Kemmkll 

42. Mysore MIHa (Merged with MinelVa Milia) 

43. M.S.K. Milia 8.5.2002 

We. 8enpl 

44. Bangasri Cotton Mills 6.5.2002 

45. Bengal Fine S. & W. Mills No. II 8.5.2002 

46. Manindra B.T. Mills 8.5.2002 

47. Jyoti Wvg. Factory 6.5.2002 

48. Central Cotton Mills 6.5.2002 

49. Shree Mahalaxmi Cotton MIHa 6.5.2002 

50. Bengal Luxmi Cotton Milia 25.10.2003 

51. Rampooria Cotton milia 25.10.2003 

52. Bengal Fine S. & W. Mills No. I 25.10.2003 

Bihar 

53. Gaya Cotton & Jute Mills 6.5.2002 

Tamil Nadu 

54. Kiahnaveni Textile Milia 31.5.2002 

55. Om Parasakthi Mills 31.5.2002 

56. Kaleeswarar MIIII "t-: Unit 21.7.2002 
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2 3 

57. Somaaundaram Milia 31.1.2002 

58. Balaramvanna Mlns 6.1.2003 

Uttar P,..eh 

59. Atherton Milia 11.3.2004 

60. Bljli Cotton Milia 11.3.2004 

61. Laxmlrattan Cotton Milia 11.3.2004 

62. Lord Kriehna Tex. Milia 11.3.2004 

63. Muir Mills 11.3.2004 

64. New VICtoria Mills 11.3.2004 

65. Aae Barell Tex. Mills 11.3.2004 

66. Shri Vlkram Cotton Mills 11.3.2004 

67. Swadeahi Cotton Milia 11.3.2004 

sr.,.",."t-II 

Numb9r 01 wnpIojIHS MtiltKl undtIr MVRS M on 1.8.2007 AIiIwMw ,. sr.ltJ.wi8s 

S.No. Name of the Mills. No. of employees retired Amount Paid 
under MVAS (Aa. In Crore) 

2 3 4 

NTC (APKKM) 

Andhra Prad •• h 

1. Azam Jahl Mills 455 15.87 

2. Netha Mills 126 2.73 

3. Ananthapur Mills 284 7.81 

4. Adoni Mills 104 3.49 

5. Natra; Mills 59 2.23 

6. Tirupathi Mills 4 0.24 

Kamataka 

7. M.S.K. Mills 750 21.6 

8. MinelVa Mills 1687 63.65 
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2 3 4 

9. Myaore S & W Milia Already merged with MInerva Mille 

10. Sree V.Hamma MUla 311 9.43 

Kerele 

11. Cannanore Spg. 0 0 

12. Kerala Laxml 0.04 

13. Vijay Mohinl 0 0 

14. Algappa Mills 108 2.41 

15. Parvathl Milia 224 5.63 

Pondlcherry 

16. Cannanore Mahe 6 0.15 

RMD 180 7.63 

Corporate Office 88 6.14 

Total 4387 148.85 

NTC (DPA) 

PunJab 

17. Suraj Textile Milia 529 12.88 

18. Dayal Bagh Milia 505 11.12 

19. Kharar Textile Mlna 5n 14.4 

20. Panipat Woo/en 631 14.88 

Rala.than 

21. Udaipur Mills 365 9.82 

22. Sri Bijay Cotton 408 9.97 

23. Mahalaxmi Milia 288 7.24 

24. Edward Mills 280 7.89 

RMD 109 4.6 

Corporate Office 31 2.21 

Total 3723 93.79 
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2 3 4 

NTC (Gu ..... , 

25. Amd. New Textile Mills 1156 41.78 

26. Jehanglr Textile MHIa 1115 41.07 

27 & 28 Rainagar No.1 & 2 1400 48.89 

29. New Manekchow Mills 778 27.43 

30. Hirnadri Textile Milia 515 19.43 

31. Ahd. Jupiter Mila 794 27.97 

32. Viramgam Textile MlIII 732 22.43 

33. Pellad Textile Mills 376 11.25 

34. Mahalaxml Textile MiRa 725 23.48 

35. Rajkot Textile Mills 307 9.49 

RMD 21 0.73 

Corporate Office 48 3.1 

Total 7967 277.05 

NTC (UP) 

Madhya Pr1IdHh 

36. Indore Malwa Milia 1841 43.68 

37. Swadeahl Mills 617 16.97 

38. Kalyanmal Mlna 1448 37.12 

39. New Bhopal Mills 301 9.68 

40. Burhanpur Tapti MIHa 707 16.54 

41. Hira Mills 878 22.92 

Chhllttlagerh 

42. Bengal Napr MlIII 1223 31.61 

RMD 25 0.87 

Corporate OffIce 29 1.6 

Total 7067 180.97 
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2 3 4 

NTC (MN) 

Uaha,..ht,. 

43. Indu No.1 498 25.88 

44. Indu No.2 813 39.66 

45. Indu NO.3 490 23.84 

46. Indu no. 4 592 30.4 

47. Indu No.5 342 18.44 

48. Indu No.6 321 15.11 

49. Model Mills 1306 46.52 

50. fl.S.R.G. Mills 621 17.39 

51. Savatram Mills 196 5.7 

52. R.B.B.A. Milia 369 10.99 

53. Vidarbha Mills 628 16.63 

54. Kohinoor Mills 1 510 22.79 

55. Kohlnoor Mil. 2 83 3.95 

56. Kohinoor Mills 3 16 0.67 

57. Tata Mills 266 12 •• 

58. Jam Milia 702 38.68 

59. Podar Mills 333 18.86 

60. Shrl Sitaram MUla 292 13.09 

RMD 21 0.92 

Corporate Office 19 1.33 

Total 8308 380.01 

NTC (8M) 

61. Apollo Mills 251 12.89 

62. Digvljay Mills 869 41.92 

63. Bharat Textile Mills 809 '33.29 

64. Jupiter Mills 739 36.63 

65. Mumbai Mills 805 37.36 
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2 3 4 

66. New Hindi Textile Milia 889 40.73 

67. Aurangabad MUla 16 O.SS 

68. Challaagaon Mills 588 17.86 

69. Nanded Mills 150 5.77 

70. Barahi MUla 6 0.2 

71. Dhule Mills 338 11.43 

72. Poder ProceIIOra 431 19.08 

73. Finlay Mills 1071 49.28 

74. Gold Mohur MIHa 481 23.08 

75. Elphinatone Mills 702 33.49 

76. New City Mills 472 24.79 

77. Sri Madhuaudan Milia 512 21.63 

RMD 4 0.23 

Corporate OffIce 30 2.04 

Total 9163 412.25 

NTC (TN.') 

Tamil Nlldu 

78. Sornuundram MHIa 642 15.97 

79. Colmbatore Murguon 7 0.23 

80. Om Paraskthl MiRa 284 7.39 

81. Coimbodla Milia 241 '8.45 

82. Krishnaveni Milia 223 5.99 

83. Sri RangavHas Mills 7 0.26 

84. Pankaja Mills 4 0.14 

85. Pion .. r Mills 3 0.1 

86. Balaramverma Milia 292 . 6.4 

87. Kalenwllrar-A 216 5.75 

88. Kaleeawarar-B 1 0.03 
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2 3 4 

89. Sri Sarda Mills l' 0.41 

90. C.S. & W. Mills 221 7.19 

Central Texting Lab. 4 0.22 

Pondlcherry 

91. Sri Bharthl Mills 

92. Swade8hl Mills 206 5.86 

RMD 96 2.76 

Corporate Office 57 3.n 
Total 2515 70.92 

NTC (UP) 

Uttar Prad •• h 

93. Muir Mills 1248 38.05 

94. New Victoria Mills 1276 38.08 

95. Swadeshi, Kanpur 1118 34.45 

96. Shrl VlkramCotton Mills 473 12.57 

97. Lord Krishna Milia 513 12.57 

98. Swadeshi, Nalni Mills· 878 25.69 

99. Swadeshl Rae 164 4.41 

100. Swadeshi, Mau 416 10.72 

101. Bijll Cotton MHIs 116 3.45 

102. Laxmlrattan Mills 1143 31.86 

103. Atherton Mills 982 27.09 

RMD 215 8.46 

Corporate Office 11 o.n 
Total 8553 245.38 

NTC (WBABO) 

W .. ta.n .... 

104. Rampooria Milia 207 7.22 

105. Bengal Luxmi MUla 192 6.53 
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2 3 4 

106. Jyoti Mills 101 3.97 

107. Aratl Mills 273 
~ 

10.68 

108. Central Cotton Mills 288 10.7 

109. Bengal Fine No. 175 6.02 

110. Bangasrl MIHs 75 2.79 

111. Laxmi Narayan Mills 388 15.74 

112. Sodepur MI. 308 11.87 

113. Shree Mahaluxml MHIa 152 6.2 

114. Bengal Fine No. 2 52 1.91 

115. Maindra Milia 103 4.11 

Aaum 

116. Associated Mills 98 3.72 

Bihar 

117. Bihar Coop. 321 11.13 

118. Gaya Cotton Mille 153 4.8 

Orl ... 

119. Ori .. a Cotton Mills 133 3.82 

RMD 379 15.14 

Corporate Office 288 18.91 

Total 3884 144.86 

NTC (HC) 108 8.B 

Grand Total 56455 1942.88 

.,.,.",.", RI 

li8t of 22 MIlls PtrJp06«/ lor Rst'M/ 

SI.No. Name of the MiAs Location 

2 3 

KarnNka 

1. Minerva Mills 
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2 3 

Kerala 

2. Algappa Textile Milia Alagappanagar 

3. Oannanore Spg. A& Wvg. Mills Cannanore 

4. KeraJa Laxmi Mills Trlchur 

5. Vijayamohlni Mills Trivandrum 

Mahe 

6. Cannanora Spg. & Wvg. Milia Mahe 

Mahllruhtra 

7. PocJar Mills Mumbal 

B. Tata Mills Mumbal 

9. India United Mill No. 5 Mumbal 

10. Barsh! Textile Mills Barshl 

11. Finlay Mills Mumbai 

Tamil Nadu 

12. Cambodia Mills CoImbatore 

13. Coimbatore Murugan Mills Colmbatora 

14. Pankaja Mills CoImbatore 

15. Pioneer Spinners Mills Kamudakudl 

16. Sri Aangavilas S. & W. Mills Coimbatore 

17. Kaleeawarer MlDs 'B' . Unit Kalayarkoll 

Rala.than 

18. Udaipur Cotton Milia Udaipur 

GUlarat 

19. Aajnagar Textile Mill No. 1 Ahmedabad 

West Benpl 

20. Arati Cotton Mills Oasa Nagar 

Madhya PI'8CIHh 

21. Burhanpur Tapti Mills Burhanpur 

22. New Bhopal Textile Mills Bhopal 
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",.",."t IV 

DtlIlIiIs of s.M of LMId of CIos«I MHAr of NrC .. on 31.7.2007 

SLNo. Name of the StateJMlII Area of Price at which Amount received 
land land sold of the land 
sold 

(In acres) (Ra. In crorea) (As. in crores) 

2 3 4 5 

Andh,. PnlC:t .. h 

1. Natra; MIIII.Nlrmai 70.00 3.11 3.31 

2. Netha MIDs. Secunderabad 9.83 24.02 24.02 

3. Azam Jahi Mills. Warrangal 200.25 49.72 51.19 

Total 280.08 78.85 78.52 

Karnablka 

4. Mysore Mills. Bangalore 18.89 79.18 80.05 

Mysore Mills (Bunglow No. 106) 1.88 37.01 37.01 

5. MSK Mills. Gulbarga 155.20 17.08 16.15 

Total 176.n 133.26 133.21 

Grand Total 465.86 210.10 211.73 

Deihl 

6. Ajudhia Textile Mills. Delhi 4.54 87.01 87.01 

Total 4.54 67.01 67.01 

Pun •• 
7. Panlpat Woollen Mills. Kharar 7.69 12.60 12.60 

Total 7.69 12.60 12.50 

Grand Total 12.23 79.51 79.51 

GuJ.rat 
8. Aajkot Textile Mills AajIcot 8.72 18.20 18.20 

9. Jehangir Mills. Ahmedabad 10.52 26.00 5.00 

Total 19.24 43.20 23.20 

Mah.,..htra North 

10. Vidarbha Mills, Achalpur (Plot No. 1-2) 4.99 0.50 0.50 

Plot ,No.6) 0.89 0.36 0.36 
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2 3 4 5 

Vidarbha Mills, South side milia gate 1.81 0;75 0.75 

11. Model Mills, Nagpur 

Model Mills (Plot No.2) 0.21 0.36 0.36 

Model Milra, (Plot No. 3 plot of old labour chawll) 1.10 1.24 

Model Mills (Plot No.1 Near S.T. Stand) 6.98 9.50 9.50 

Model Milia (plot with 5 Bungalow) 1.49 6.32 6.32 

12. RSRG Milia, AkoIa (Plot No.3) 1.96 0.46 0.45 

Plot No.1 1.10 0.25 0.25 

Plot No.· 2 1.06 0.30 0.30 

RS RG (Plot with Staff auarter) 1.27 0.41 0.41 

13. Kohinoor Mills No.3, Mumbai 4.84 421.00 421.00 

Total 27.70 441.44 441.44 

Madhya Pradeeh 

14. Indore Malwa, Indore 3.95 68.93 81.81 

Total 3.95 68.93 81.81 

South Uaha,..ht,. 

15. Mumbai Textile Milia, Mumbal 16.62 702.22 702.22 

16. Jupiter Textile Mill., Mumbal 10.91 278.60 276.60 

17. Elphinston. MlDs, Mumbai 7.97 441.75 441.75 

Total 35.50 1420.57 1420.67 

Tamil Nadu 

18. Omparasakthi MIlIa, CoImbatore 14.25 4.50 4.50 

19. Kalleswarar 'A' Milia (Sit. No.2) 0.19 0.64 0.64 

20. Krlshnaveni Milia, Colmbatore 4.52 5.20 5.20 

21. Balramvarma MIH., Shencattah 20.22 1.72 1.72 

Total 39.18 11.96 11.96 

Uttar PrldHh 

22. Bi;11 Cotton Milia, Hathru 5.82 4.68 2.64 

23. Swade8hi Cotton Mill., Kanpur 3.23 7.SO 7.50 
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24. 

25. 

26. 

27. 

28. 

29. 

2 

Swadeehl Cotton Mills, Kanpur 

Total 

w ... Ben"al 

Bengal Luxml Tex. Mil., Serampore 

Bangaahrl Textile MIIII, Sukhchar 

Central Cotton Textile Mills, Belur 

Shree Mahalaxml Textile Mills, Palta 

Jyotl Weaving Factory, Kolkata 

Total 

Bihar 

Gaya Cotton Textile Mills, Gaya 

Total 

Grand Total 

Great Grand Total 

(Engllshl 

Flood Affected State. 

394. SHAI SURESH PRABHAKAR PRABHU: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI L. RAJAGOPAL: 
SHRI EKNATH MAHADEO GAIKWAO 
SHRI REWATI RAMAN SINGH: 
SHRI P. KARUNAKARAN: 
SHRI C.K. CHANDRAPPAN: 
SHRI A. SAl PRATHAP: 
SHRI HANNAN MOLLAH: 
SHRI HEMLAL MURMU: 
SHRI M. RAJA MOHAN REDDY: 
SHAI RAYAPATI SAMBASIVA RAO: 
SHRI JUAL DRAM: 
SHRIMATI P. SATHEEDEVI: 
SHRI N.N. KRISHNADAS: 
SHAI PANNIAN RAVINORAN: 
SHRI AOHIR CHOWDHURY: 

3 

1.53 

10.58 

27.72 

28.71 

11.87 

11.24 

4.98 

82.32 

29.30 

29.30 

111.62 

715.86 

4 

4.23 

16.42 

17.00 

61.00 

13.35 

15.41 

13.31 

120.07 

9.02 

9.02 

129.09 

5 

0.32 

10.48 

8.25 

61.12 

13.40 

15.41 

13.31 

109.49 

9.21 

9.21 

118.70 

2441.22 2399.38 

SHRI NIKHIL KUMAR: 
SHRI M. APPAOURAI: 
SHRI TATHAGATA SATPATHY: 
SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of HOME AFFAIRS be pleued to 
atMe: 

(a) the names of States/UTI affected by flood during 
the lut th .... yea,. particularly in 2007; 

(b) whether the Union Govemment h8I appointed 
any Central team to visit the flood affected States; 

(c) H 80, the details thereof and the reportl submitted 
by 8uch teems, StatelUT-wi8e; 

(d) the delalll of lou of live. and property. crape 
and liveatockl due to flood during the .ald period. Statal 
UT-wile; 

(e) whether some State Governments have requested 
the Union Government to provide Central ueistance and 
foodgralna to meet the situation In their reaPective States; 
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(f) If. so, the details of Central ",'stance and 
foodgraina provided by the Union Govemment durtng the 
said period .0 far, StatelUT.wiH; and 

(g) the steps taken by the Union Government to 
tackle the situation In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHlKA SELVI): (a) to 
(g) The nam .. of Stat..ruTs reported damage In varying 
degre.. due to heavy raina, floods eIc. durtng the years 
2005-06, 2006-07 and 2007-08 and deIaIIa of lou of Hfe 
and property are given In the endoeed statement-I. 

The Stat.. of ~ra PradMh, Orleea, Kamataka, 
Kerala and Uttar Pradesh have so far submitted 
memoranda seeking financial ...... nce and foodgralna 
in the wake of heavy rainIIfIoodI of 2007. Inter MlnI8lerlal 
Central Teams have been ~ and deputed to 
these States except Uttar Pradesh, where the T..-n will 

vlalt shortly. The reports of the Central Teams In respect 
of Andhra Pradesh and 0.... have been receiYed and 
are being proceued. Statementl " & III showing the 
aUocation and releue of Central ahare of CeJamlty Relief 
Fund (CRF) as weH as funds releued from National 
Calamity Contingency Fund (NCCF) during the years 
2005-06, 2006-07 and 2007-08 are encIOHd. 

Additional Central uaIatance Including foodgralna for 
the floods of 2007 will beconalclered after proceulng of 
the reports of Central Teama and as per the laid down 
procedure. 

The Government of India has enacted Di'a.ter 
Management Act 2006 and constituted National Dl8aater 
Management Authority (NOMA)· and National Dlaaster 
Respon.e Force (NORF) to specifically addre.. the 
situation caused by varioue natural calamities Including 
floods. 

StIIlrlwlN dtIIMI 01 ~ dIM to htMvy ~ duting IhtI 
JIMIS ~ 2006-07 MId 2007-tJ8 

sr No. 

2 

1. AnIIua P!IdeIh 

2. AnrIIcheI PredeIh 

3. Alum 

4. Bihar 

5. . ChhIIIiIgIIh 

6. G\4IIII 
7. Goa 

8. HaIyana 

I.MI 
loll 

(No.) 

3 

114 

10 

'll 

51 

37 

213 

0 

11 

CIIII 
loll 

(No.) 

Hell.-
(No.) 

4 5 

_ 120404 

838 11572 

736 .. 
470 22165 

7513 '.,122 
o 0 

66 3847 

• 7 

3.34 247 

0.12 

0.33 7 

0.58 25 

0.41 37 

3. 2113 

0.00 

0.12 6 

(Provlalonal) 

YIIII 

200H7 3»741 (a on 13.8.07) 

CIIIIe .... Clapped I.MI . CIIII Hell.- Cropped 
loll ..... .. loll loll dMIIgId .. 

(No.) (No.) IIIdId (No.) (No.) (No.) aIItdId 
(In iIIIh IlL) (In IIIdI IlL) 

• 8 10 11 12 13 14 

318308 322074 '.14 57 47172 202420 0 .• 

" 
20 2387 0.11 37 10081 3.55 

19 17447 0.75 257 102 1D27 11.31 

9863 151120 0.15 10 38 12288 0.022 

8421 161825 7.47 32t f107 2It57 4.68 

5 0.00 2 438 
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2 

9. HimIcIIII PIIdeIh 

10. .IaInJoo & KIIhmir 

11. Jhalkhlnd 

12. KImatIka 

13. Kerala 

14. Ma<IIya ~ 

15. Maharutn , 
18. ManipIJ' 

17. MeghaIaya 

18. MizOlWll 

19. Nagaland 

20. Orisea 

21. Punjab 

22. Raj as thin 

23. Sikkim 

24. Tllllil Nadu 

25. Tripurl 

26. Uttar PradeIh 

27. lJnarakhlnd 

28. Wtst Bengal 

29. PInb::heIy 

SI.~o. . State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

SRAVANA 23, 1829 (.w.t 

3 4 5 

15 3081 2B72 

367 3 88 

180 13000 110498 

131 1509 20527 

88 45838 223022 

8 

0.51 

0.01 

2,43 

0.80 

0.05 

7 • • 10 

841 43711 0." 

2i. 1J77 11135 0.81 

5 101 3011 0.03 

123 23e IM40 1.56 

180 . _ 114435 O.M 

,. 8107 1_ 

1101 31251 581224 10.00 423 13417 594518 12 .• 

2 

15 

22 

25 

12 

10 

115 

8 

116 

17 

27 

214 

5410 

288 

435 12961 

63 

252 ,. 757852 

203 

113 

7 

4 

258 72729 

m 1712 

481 

3 

258.08 

21.23 

0.01 

US 

1.04 

.90 I. 11)368 3.08 

I 18 224 0.02 

0.34 148 42253 254844 17.38 

D.28 

4,47 23 

3.17 SOl 

38 

.... ""'" II 

258.06 

21.23 

17 444 17.37 

8 

., 110575 0.45 

211 

5 

270.1)6 

21.84 

215 neg. 

8 

335.48 

21.84 

11 12 13 14 

41 388 0.004 

172 3461 57147 0.39 

23S 2772 50399 0.96 

290 17808 0.04 

113 1477 47045 

32 

7 

51 

28 

170 

14 

883 27810 1.37 

200 0.078 

503 1232 neg. 

108 • 
3 

141 203700 29.55 

20 . 50 

112 .3721 357157 Ul 

2 12 Mg. 

(Ra. In crorea) 

2007-08 

7 8 

284.51 21U9 

22.48 11.24 
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2 3 4 5 6 7 8 

3. Allam 144.79 72.40 148.97 221.37 153.38 78.88 

4. Bihar 1".e9 55.85 114.92 55.86 118.31 174.07 

5. Chlttlagam 83.81 41.91 86.23 150.33 88.76 22.19 

8. GOI 1.68 0.79 1.66 2.45 1.74 0.87 

7. Gujarat 184.50 184.50 193.73 248.87 203.41 48.57 

8. Harylna 93.28 83.95 97.95 107.28 102.85 51.43 

9. Himachal Pradesh 75.52 75.52 n.70 n.70 79.99 40.00 

10. Jammu & Kashmir 64.84 84.84 88.72 88.72 88.88 34.34 

11. Jharkhand 94.58 94.58 97.28 48.64 100.15 48.84 

12. Kamataka 86.00 86.00 90.28 113.98 94.81 71.11 

13. Ker.a 84.13 64.13 67.33 67.33 70.70 70.70 

14. MadhYI Pradelh 190.67 190.67 196.18 248.67 201.97 SO.SO 

15. Maharaahtra 167.18 187.18 175.54 220.00 184.31 47.70 

16. Manlpur 4.17 4.29 4.42 10.67 

17. Meghalaya 8.47 4.24 8.71 12.96 8.96 4.48 

18. Mizoram 4.94 2.47 5.08 5.01 5.23 a 

19. Nagaland 2.87 1.44 US 3.03 4.39 

20. Orlsla 226.16 226.16 232.88 291.34 239.53 81.11 

21. Punjab 109 .. 52 54.78 115.00 112.28 120.74 67.50 

22. Rajasthan 311.73 311.73 327.32 413.88 343.88 85.50 

23. Sikkim 13.15 13.15 13.53 13.93 13.53 

24. Tamilnadu 158.81 78.41 184.85 243.06 172.88 a 

25. Tripura 9.64 9.92 14.6 10.21 10.07 

26. Uttar Pradesh 221.95 221.95 '228.36 228.36 235.10 117.55 

27. Uttarakhand 71.02 71.02 72.44 36.22 73.93 36.22 

28. West Bengal 178.05 176.05 181.12 181.12 186.47 93.24 

Total 2958.32 2822.94 3073.34 3521.06 3194.14 1287.31 

OCer,tral share of CRF has not been reIeaHd for want of information relating to cr.dItIng of earlier rei ..... and utilization certificate. 
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"'temen, In 
11 ... of __ ~ !tom NCCF tAmng 2005-06, 2006-07 MId 2fJ07.Q6 

(Ra. In crore) 

SI.No. State ANl8tance Releued 

2005-06 2006-07 2007..()8 

2 3 4 5 

1. Andhra Pradesh 100.00 203.08 17.8 

2. Arunachal Prade8h ea.44 44.38 

3. A88am 

4. Bihar 

5. Chhattisgarh . 

6. Goa 

7. Gujarat 304.31 546.89 

8. Haryana 

9. Himachal Pradesh 112.97 26.14 

10. Jammu & Kashmir 309.n 13.61 

11. Jharkhand 

12. Kamataka 368.85 314.97 

13. Kerala 17.94 50 

14. Madhya Pradesh 30.86 

15. Maharashtra 857.26 588.80 188.92 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 0.81 

20. Orissa 26.00 

21. Punjab 

22. Rajasthan 100.00 

23. Sikkim 5.20 

24. Tamllnadu 1131.91 

25. Trlpura 
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2· 3 

26. Uttar Pradeeh 

27. Uttarakhand 

28. Weal. Bengal 

Total· 3081.44 

R •• ldentlal Sohool. 

395. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

<a) the number of residential echools funded by the 
Union Government, State-wise, and U.T.-wlse; and 

<b) the number of studenta who have been benefited 
from these residential achoola? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) There are three IChooI ay8leml which are 
funded by this Ministry and managed by Autcnomoua 
Organizations viz. Kendrtya Vldyalaya Sangathan (KVS), 
Navodaya Vldyalaya SamItt (NVS) and Central TIbetan 
School Administration (eTSA). Kendriya Vldyalayu are 
not residential schools. The StatelUT·wIH break-up of 
Jawahar Navodaya Vldyalaya. and residential CTSA 
Schools Is given In the' encloeed 8tatement. 

(b) 1,91,111 etudente from Jawahar Navodaya 
Vidyalay .. (JNV.) and 3239 atudentIi hom CTSA achooIa 
have benefited from the .... 1dentIaI achoola during the 
year 2006-07. 

ThtI SllIleIlJT-wistI numbtlr 01 frIIIIdMlMI 6ChooItI IundtKI 
by /he Ministry of HUfT7W1 R*IOIIIW OtItIfIIDpmtInI 

SI.No. State No. of No. of CTSA 
.IN. 

2 3 4 

1. AndhrI Pradesh 22 

2. AnNChal Pradeah 18 

7.08 

1982.06 

2 

3. AlaIn 

4. BIhar 

6. Chhattllgarh 

8. DelhI 

7. Goa 

8. Guiaral 

9. Haryana 

10. Himachal Pradeah 

11. Jammu & Kashmir 

12. Jharkhand 

13. Kamallka 

14. Knill 

15. Madhya Pradeah 

18. 

17. Manlpur 

18. 

19. 

20. 

21. Ortaaa 

22. 

23. 

24. SIddIn 

25. TImiI Nedu° 

3 

25 

37 

18 

2 

2 

18 

19 

11 

14 

21 

27 

14 

48 

31 

9 

7 

3 

10 

29 

17 

32 

4 

o 

320 

5 

250.23 

4 

02 

01 
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2 

26. Tripura 

27. Uttar PradeIh 

28. Uttarakhand 

29. WIlt Bengel 

Sub-TOIII 

U.T. 

3 

3 

86 

12 

14 

529 

1. AndamIn & NIcobIr IIIInd 2 

2. 

3. 

4. 

5. 

6. 

~m '1 

oadra & N. Haveli 

Daman & DIu 

Lakshadweep 

Puduc:herry 

Sub-TOIII 

GrInd TOIII 

2 

4 

11 

4 

01 

08 

Nil 

08 

"'amU Nadu State hal not opted tor the Navodaya Vlclyalllya 
Scheme. 

An Subject In School CurriculLm 

396. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government propoaes to include the 
Right to Information (RTI) Act as a IUbtect In echooI 
CUrriculum In all Government and private echooll of the 
country; 

(b) if so, the steps takenlpropoeed to be ... by 
the Government in this regard; and 

(c) the time by when It i8 IIUIy to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) No, Sir. However, RTI Act Ie mentioned 
in class X Political Science, C&ua XII Sociology and CtMI 
XII Political Science text books brought out by NatIonal 
Council of Educational R .... rch and Training (NCERT); 

........... on fill W ........ Children In JaK 

387. 8HRI BRAJA KlSHORE TRIPATHY: Will the 
Mlnllter of HOME AFFAIRS be pIeued to ate: 

(a) whether the Government hu conltituted any 
comrnIaM to look Into the matter of rehabilitation of 
women and chIIchn euhrIng from mtIttancy In J&K; 

(b) If 10, whether the uId committee * submitted 
Ita report; 

(c) If eo, the ttet..II thereof alongwlth the number of 
women and children affected by militancy; 

(d) the number of women and children reh.tM1Itated 
10 far; and 

(e) the time by when the remaining women and 
chIdren are Jle.1y to be rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) PUI'Iuant to the Second Round Table ConfeNnoe 
on J8mmu and KMhmir held at Srinegar on May 24-26, 
2001, five Wortdng Gtoupe on Jammu and Kuhmlr were 
coneIIIuted. Working Groupol wu on 'ConfkIInoe-buII 
meMU,.. acrou eegmenta 01 IOCiety in the State'. The 
Group WM entruat.d with the theme to evolve ~ 
IChemee to rehabilitate all 0IJNne and wIdowa affected 
by mIIn.ncy. The Group In Ita report Me recommended 
the formulation of a echeme for thIe putpOM. 

There is already a RehebIIIatIon Council functioning 
In the State of Jammu Md Kuhmlr IInce 1898, which Ie 
looking after the rehabUltatlon of wldowl, orphanl, 
~ and old men and women, whole bread-
winner hu been Idled or ~ by mIIItMcy. The 
daIII of beneIcIMeI to be covetwd under the IChemee 
of the RehabIIIlIdion CouncIl during the year 2007 -os .... 
.. under: 

5273 

8600 

3804 

173n 

The RehebIIitation Council hal provided ..... noe 
during 2008-07 to: 
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Widows 4451 

Orphans 6216 

Others 1686 

Total 11,232 

All identified beneficiaries have been covered under 
the scheme and their number 18 being updated .. and 
when fre8h applications are presented. . 

COlli CrI.l. at NALCO 

398. SHRI TATHAGATA SATPATHY: 
SHRI CHANDRA SEKHAR DUBEY: 

Will the Minister of MINES be pleased to atate: 

(a) whether the Govemment I. aware that NAlCO In 
Orissa has reached a crlaia stage due to Inadequate 
supply of coal; 

(b) if 80, the reasons therefor and the ateps taken to 
addre.. the problem; and 

(c) whether the production of Aluminium h .. been 
affected recently as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Yea, Sir. 

(b) NAlCO has informed that the reuone for 
inadequate supply of coal are lower raielng at the 
Bharatpur minM of Mahanadl Coalfletde Umlted (MCl) 
during peak summer months, equipment related problema 
at Bharatpur mines affecting coal transporlation to 
NAlCO's loading point. non-avallabtllty of railway rakes 
for transportation and lOme local iUu... NAlCO hu 
purchased imported COlli to blend with local coal and hu 
got allocation of 75 rake8 of coal from Bharat Coking 
Coal Limited as a special one time measure, againat 
which receipt has commenced from 7th August. 2007. 

(c) Due to low coal supplies, at present ffve units of 
the Captive Power Plant are in operation as against the 
normal operation of seven unlta, as a result of which 
there is shortfall of power availability fro~ captive units 
for production of aluminium in the amelter. However, 
aluminium production is being maintained by NAlCO by 
purch8l'ling around 100 MW power from State Grid. 

Communal Violence 8111, 2005 

399. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the various organiaatlonalgroups have 
opposed the proposed Communal Violence (Prevention, 
Control and Rehabilitation of Victims) Bill, 2005 In Its 
present form and have demanded Its withdrawal; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): 
(a) and (b) Representations have been received from 
80me organisations/groups suggesting, inter alla, to include 
targeted mass crimes; all gender-based crimes beyond 
echedule of offences; Increased accountability of State 
Govemment authorities; national uniform entitlements of 
relief and rehabilitation for victims of communal violence; 
etc. within the ambit of the Bill. Suggestions have al80 
been received to remove violence between different 
groUp8, caste8 or ethnic groupa from the purview of the 
Bill and restricting the Bill to deal with communal violence 
only; requirement of receipt of request from State 
Govemments for deployment of armed forces by Central 
Govemment; requirement of Govemment's 88nction tor 
prosecution of public .. rvants. The groupe have also 
urged the Govemment to redraft the Bill keeping In view 
their obeervatlons. 

The afore88ld Bill was introduced in Rajya Sabha on 
5.12.2005 and it was referred to the Department-related 
Parliamentary Standing Committee. The Bill was also put 
on website and con8ultatlons were held by Govemment 
at various places. The Standing Committee obtained the 
views of the State Govemments and political parties and 
also heard legal and constitutional experts, NGDs, etc. 
and after examining thaBiI! clause by clause submitted 
Its report to too Parliament on 13.12.2006 making various 
observations/recommendations. Keeping In view the 
Standing Committee report and \ after consulting the 
Miniaby of Law and Justice, the offICial amendments have 
been Introduced in the Bill and a Notice has been given 
in Rajya Sebha on 9.3.2007 for consideration and p888ing 
of the But along with the official amendments. Notices of 
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amendments were also given in Rajya Sabha on 
27.4.2007 by Shrl Pruanta Chatterjee and Shrl MoInul 
Hassan, MPs incorporating some of the .uggestlons 
mentioned above. 

(c) Does not arise in view of the position atated 
above. 

Shortage of 1nfr88tructure In AnganWildI Cent .... 

400. SHAI ASADUDDIN OWAISI: 
SHAI N.N. KAISHNADAS: 
SHAI HANSRAJ G. AHIA: 
SHAI CHANDRA BHUSHAN SINGH: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the condHion of Anganwadl Centres In 
the country is satisfactory, 

(b) if so, the details thereof and If not, the reasons 
therefor; 

(c) the total number of Anganwadl Centres functioning 
in the country at present and number of such centres 
having no basic infrastructure; 

(d) the number of children benefited under the 
Integrated Child Development Services (ICDS) Scheme 
during each of the last three years, Including current year, 
State and Union Territory-wise; 

(e) the total grant provided by the Govemment to 
the States for this Scheme during each of the lut three 
years including current year, StateJUT-wl .. , and 

(f) the steps taken or being taken by the Govemment 
to improve the conditions of Anganwacli Centres in the 
States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHUAY): (a) and (b) According to a ItUdy 
titled 'Rapid Facility Survey of Infrastructure at Anganwadi 
Centres' conducted by the Ministry through National 
Council for Applied Economic Research (NCAER), New 
Delhi during 2004-05, 46% AWCs were running from 
pucca building, 21% AWCs from seml-pucca buildings; 
15% from kutcha building, 9% in open space and 6% 
from other places; about 9% were ruMlng from the hou8e 

of AWW. and 8.81% from Helper'. houee It was also 
found that 48% of AWes did not have tonet facilities & 
27% lacked drinking water facHltles The survey covered 
a total of 287,884 AWCs In the country. 

The ICDS Scheme envisages that AWCs should be 
set up in buildings/accommodation owend by the 
Government of local bodies. Alternatively, the 
aocommodatlon would be proyidecI by the local community. 
The Scheme also envisages hiring of building for which 
grant at stipulated rete is also released by the Govemment 
of India. 

(c) There are 844743 operational anganwadl centres 
out of 1062838 .. nctlonecl Anganwadl cent.... In the 
country II on 31.3.2007. As per reports received from 
19 Statei, 208004 AWCs do not have drinking water 
faclUty and 91298 AWes do not have child friendly toile". 
Similarly, 163254 AWes are running from pucca building, 
9889 AWCs fonn Kutcha building, 51974 AWC. from 
rented buildings, 68876 AWC. from buildings Owned by 
the community allotted to AWC. and 6681 AWes from 
open apace. 

(d) Statement-I Indicating the number of children 
(6 months to 6 years) who received supplementary 
nutrition and children (3-6 years) who received pre-school 
education during the last three years, State-wl.e, Is 
enclo8ed. 

(e) Statement II and III indicating funda releaMd to 
the State. during the last three yea.. including current 
year, StatelUT-wl .. , In respect of maintenance of ICDS 
Projects and supplementary nutrition are enclosed 
respectively. 

(f) Although the Scheme does not provide for 
construction activity, the Govemment has, .. a special 
case, sanctioned construc:tion of 47872 Anganwadi Centers 
(AWCs) in North Eutem States out of NER component 
of the budget of the Ministry during 2001-02 to 2006-07. 

The GoverMlent under the propoeed revamped ICDS 
Scheme Is aiso contemplating Infrutructural development, 
during 11th five yur plan. 

To augment the Infrastructurel facltitles in the AWes, 
the Government is seeking a."stance through 
convergence with the following teheme of the line 
Ministries:-
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• Total Sanitation Campaign and Accelerated Rural 
Water Supply Programme-Department of 
Drinking Water Supply. 

• Backed Region Grant Fund-Ministry of 
Panchayati Raj. 

• Scheduled Caste sub Plan-Mlnlatry of Social 
Justice & Empowerment. 

• Tribal Area Sub plan-Minl8try of Tribal Affair.. 

~ MPlAD-Minlstry of Statistics & Programme 
Implementation. 

With the assistance from the World Bank conetructIon 
of 57447 AWCa, along with lnetallation of 31388 hand 
pumps. was aanctloned In 20 sat.IUT. under the va~ 
Projects viz. ICDS-I, II. III and ICDS-APER. Construction 
of these AWCs was sanctioned during the currency of 
these projects over a period of 15 years (1991-92 to 
2006-07). 

Rent for Anganwadl Centre. ha. been revl.ed 
pet10dIcaIIy and the ...... IWIaIon hu been approved 
w.e.f. 1.2.2007. For AWe In RurallTrtbal projecta the rent 
heI been reviled from Re. 100/- p.mJAWe to Re. 2001-
p.mJ AWe and for Urban Projecta from R.. 500/- p.mJ 
AWC to R.. 7501- p.mJAWC. 

Apart from thl., all the State GovemmentliUT 
Admlnlatratlool have been addrs.ed to seek support for 
creation of Infrutructural fdtIM In the AWe. In .,... 
indemnified under Scheduled CaIte Sub-PlanlTrIbal Sub-
Plan from the funda available under the Schernell 
P~ ....... r.ct by the MInIRy of SocIal Justice 
& Empowerment and Ministry of Tribal AIfair. reepectIveIy. 
States have allo been advleed to utIIze the ~18tanc:e 
of HAMRD under Rural Infrulructure Development Fund 
(RIDF)-XII plan for, the purpoee. 

...,...,.", , 
SttIMwIH no. of childRJn (6 tnofIIh6-6 )'NI1I) ~ ..,.",.",.", nuIIiIIDn WId 
p~ «iuc61ion undfIr ICDS ScIIMM tbfng 1M .., ""- ~III 

51. No. StateNT No. CJI CItIhn (II monIhI • II )WI) tMIbIr CJI diIrhn 1M V-) 
IICIMcI ~ rUiIm IDIndId r-c:fIooI educIIIon 

~(u 2CJ06.OII (u on 20Q8.07(a 2004-06 (a 2CJ06.06 (u on 200647 (a 
on 31.3.2005) 31. 3.200II) on 3t.3.2OO7) on 31.3.2005) 31.3.200II) on 31.3.20(7) 

2 3 4 5 6 7 8 

1. Andhra PI'IdeIh 2423088 2484788 3256115 1584251 1528018 1830381 

2. Arunachal PIIdeIh 83183 81484 141241 29005 37981 80208 

3. Assam 1103138 1210013 1114388 7811153 894811 850590 

4. Bihar 2102141 4018281 3483584 15551n 2222702 1937398 

5. Chhattlsgarh 1418134 143OZ21 1852830 80nllS 588000 731781 

6. Goa 38731 38571 43728 111149 18808 19451 

7. Gujarat 1643694 1686728 1741046 1428082 1404500 911982 

8. Haryana '. 933860 954988 1118038 441884 45M52 525398 

9. Himachal Pradelh 319845 349645 347244 110402 121738 111025 

10. Jammu & Kashmir 182978 273NO 424788 107385 121325 203247 
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2 3 4 5 e 7 8 

11 JhlrkhInd 425240 1423881 1808512 427412 788858 13~ 

12. Kamataka 2511N7 M40327 3075047 1283121 ,.,46 1504243 

13. Kerala 822125 1102856 
15_ 

S40837 524205 523328 

14. Madhya Pradesh 2841158 2860882 3118802 1518113 1544086 1808548 

15. Maharashtra 3304434 4837317 
" 

5108760 1788853 2705844 2847_ 

16. Manlpur 0 178806 258187 111851 113822 114107 

17. Meghalaya 188194 191321 'IJTT13 90331 98438 131835 

18. M1zoram 113925 114114 125811 50021 50481 57617 

19. Nagaland 243S3O 2e3075 301539 IM459 105885 109788 

20. Ori881 3685151 3717588 3770585 942078 943705 985333 

21. Punjab 438318 552324 884528 419888 441890 435808 

22. Rajuthan 2711322 2549408 2594188 1334907 1264447 1212438 

23. Sikkim 33068 30933 ·31820 13786 10183 11400 

24. Tamil Nadu 1842887 1728249 1882206 1130007 10839115 1193698 

25. Tripura 148205 148205 233427 101052 101052 123895 

26. Uttar Pradesh 8117582 7781M3 18041539 343IM84 4081381 8155442 

27. Uttaranchal 372310 378258 538844 178444 182138 192550 

28. West B6ngaI 3898175 3880402 2998314 1502012 1841755 2488488 

29. A & N lliands 21283 23378 21t06 10086 9709 9912 

30. ChlJldigarh 31723 34583 32168 131i09 14557 13938 

31. Delhi 405887 317807 428922 188199 151554 183855 

32. Oadra & N HaveU 12520 11935 11935 S019 4880 4980 

33. Daman & Diu 6977 7094 8894 4213 3587 3089 

34. Lakshadweep 3877 4013 5758 4C)2.4 4018 2540 

35. Pondicherry 31784 29446 29518 7744 S894 8307 

All India 40337104 4&717707 58185339 21841290 24492450 30011428 
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StaMment " 

sr.t.-wistI PosItion of Funds trIItNIstKI undtI, ICOS ScMmtJ (GtIMrsI) tItHing 1M 
YN' 2OtU-05 to 2OO7.(J8 (TIll 8.8.2007) 

SI.No. State 2004-05 2005-06 2006-07 2007-08 
Funds released Funds released Funds releued Funds releued 

2 3 4 5 

1. Andhra Pradesh 72n.34 14750.69 218n.87 16407.02 

2. Bihar 9408.47 6036.11 20976.12 5082.36 

3. Chhattlsgarh 3276.49 4412.01 4581.5 4843.47 

4. Goa 286.33 373.53 397.96 105.55 

6. Gujrat 12405.58 9917.54 12732.82 8010.22 

6. Haryana 4674.34 5312.47 6015.49 3780.47 

7. Himachal Pradesh 2617.26 3480.88 2882.29 2206.66 

8. Jammu & Kashmir 3467.78 4989.19 5410.99 1636.65 

9. Jharkhand 3824.62 4288.33 7845.37 4115.16 

10. Kamataka 11023.50 14176.11 19122.28 3161.61 

11. Kerala 5546.74 5725.65 8115.91 2207.69 

12. Madhya Pradesh 8263.10 9498.46 13002.16 8198.59 

13. Maharashtra 11930.96 18808.92 20433.15 11337.85 

14. Orissa 9988.40 10800.89 12137.96 6373.98 

15. Punjab 3904.27 5591.61 5861.82 2722.13 

16. Rajasthan 7849.87 7459.n 13809.14 6471.80 

17. Tamil Nadu 12303.16 15212.94 12786.6 8233.69 

18. Uttaranchal 1723.n 2861.67 1676.39 882.47 

19. Uttar Pradesh 15100.87 31989.58 24768.42 19929.74 

20. West Bengal 12633.07 19391.00 17182.73 11871.46 

21. Delhi 1118.36 1290.03 1379.78 657.55 

22. Pondicherry 218.89 233.68 195.22 115.63 

23. Andaman & Nicobar 185.39 212.82 174.11 109.55 

24. Chandigarh 155.26 156.87 163.41 136.00 
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2 3 4 5 

25. Dadra & Nagar Havell 48.27 70.10 82.33 28.14 

26. Daman & Diu 38.98 47.74 58.78 29.86 

27. Lakahadweep 25.15 42.67 38.34 21.20 

28. Lie 500.00 800.00 1200.00 200.00 

29. Arunachal Pradelh 1697.61 1780.28 3145.86 938.38 

30. Assam 15799.37 22462.58 18077.48 4580.29 

31. Manlpur 2054.65 1864.87 3831.405 770.78 

32. Meghalaya 1450.81 2158.36 2114.926 763.83 

33. Mizoram 781.68 .1478.66 1573.265 340.90 

34. Nagaland 1368.60 2631.64 2471.215 726.72 

35. 81kklm 332.68 354.76 182.8 192.87 

36. Trlpura 1414.45 2779.91 4475.41 1073.64 

Total 172854.87 229940.10 289138.48 136033.81 

Sr..".", '" 

(Rupeea In lakh) 

81. No. StatelUT Releuecl 2006-08 Released 2006-07 Releued 2007-08 
(As on 08.08.07) 

2 3 4 5 

1. Andhra Pradesh 4745.42 9062.04 2310.20 

2. Bihar 8280.92 11828.92 4213.59 

3. Chhattlsgarh 3133.33 2963.64 1343.20 

4. Goa 116.13 175.41 35.12 

5. Gujarat 3339.82 4297.21 1345.00 

6. Haryana 1810.82 2829.56 970.85 

7. Himachal Pradesh 660.00 629.83 300.13 

8. Jammu & Kashmir 343.56 653.20 317.69 

9. Jharkhand 761.49 11154.47 1355 .• 
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2 3 4 5 

10. Kamatm 7379.97 9407.85 2472.11 

11. Kerala 1738.28 3886.11 em.07 

12. Madhya Pradesh 5467.88 5770.97 3037.82 

13. Maharashtra 9888.23 8443.33 3306.69 

14. Orissa 8887.98 8648.40 2188.36 

15. Punjab 1246.53 3138.07 819.88 

18. Rajasthan 6534.27 8671.67 2227.28 

17. Tamil Nadu 3703.59 3451.94 832.62 

18. Uttar Pradesh 18126.13 41902.46 11914.89 

19. Uttarakhand 705.72 1347.89 344.87 

20. West Bengal 6348.24 5916.07 3206.09 

88977.09 141838.56 43227.00 

21. A & N Islands SO.39 93.67 19.98 

22. Chandigarh 76.33 154.76 31.20 

23. Dadra & N Havell 22.59 22.59 17.62 

24. Daman & Diu 13.74 13.74 

25. Lakshadweep 7.52 39.91 5.57 

200.57 324.67 74.37 

26. Delhi 737.49 694.29 401.73 

27. Pondlcherry 85.72 55.03 27.75 

·823.21 749.32 429.46 

28. Arunachal Pradeeh 113.41 879.SO 202.65 

29. Assam 3068.67 3711.54 2922.38 

30. Manipur 884.58 914.32 346.34 

31. Meghalaya 887.17 1023.42 305.50 

32. Mlzoram 471.24 488.97 190.67 

33. Nagaland 929.07 1188.71 445.40 

34. Slkklm 118.46 95.77 34.93 

35. Tripura 407.06 707.69 410.15 

6457.88 9010.02 4860.00 

Total 97458.55 151920.57 48590.86 
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Regulatory Authority for Higher IdUClltlon 

401. SHRI M. SREENIVASULU REDDY: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there Is a lack of uniformity In the higher 
education policy of the country; 

(b) if so, the details and the reasons therefor; 

(c) whether the Government propoaes to .. t up an 
Independent Regulatory Authority for Higher Education 
(IRAHE) and a National Commission for Higher Education 
to ensure uniformity in higher education .. reported in 
the Times of India deted June 1, 2007; 

(d) If so, the details thereof; 

(e) the role that would be a.signed to the 
Commission for Higher Education; and 

(f) the time by when a final deciaion is Ukely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Separate Statutory 
Professional Councils have been established for various 
Professional discipline to maintain the standard of 
education in respective diacipline. 

(c) to (f) A proposal to set up 'National Convnlaalon 
on Higher Education', .. the independent regulatory 
authority, was formulated for· inter-d.partmental 
consultation. How.ver, the proposal is being reformulated 
in the light of the observations of various atake-holde .. , 
involved. 

Introduction of .... EamlMtlon Syet .... 

402. SHRI ABU AYES MONDAL: WiD the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Governm.nt haa proposed to 
introduce new pattern of questions for CBSE clua-X 
examination in the coming year; 

(b) If 80, the details thereof; 

(c) whether there are reports from .xperts on the 
...... ment and evaluation proceas also; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes air. 

(b) Keeping in view the National Curriculum 
Framework, 2005, C.ntral Board of Secondary Education 
(CBSE) has proposed the following for Clua X Board 
Examination 2008: 

(i) Incre ... the number of very short type question 
In Science, Social Science and Mathematics. 

(II) Introduction of que.tlons In n.w formata to 
Include dlagram/lUustratlon baaed questions, data 
baaed questions, .klll baaed questions, context-
based queatlona and application-oriented 
questiOns. 

(iii) Incluaion of questlona on ...... ment of higher 
order thinking akills of learners. 

(c) and (d) The National Focus Group on Examination 
Reforms, constituted by National Council of Educational 
R .... rch and Training (NCERT), hed auggested major 
changes in the exlatlng examination pattern with special 
emph .. is on Inclusion of objective type questions, and 
questions related to .... asment of higher mental ability 
of leame,. like re .. onlng, problem solving, creative 
thinking and logical thinking. 

{Tf1Insllltionj 

Traneml •• lon of Programme. In Border Am. 

403. SHRI SURAJ SINGH: 
SHRI RAMJI LAL SUMAN: 
SHRI DALPAT SINGH PARSTE: 

Will the Minlater of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether installation of powerful transmitters acroaa 
the border by neighbouring countries particularly China 
h.. affected tranamiuion of programmes of Doordarahan 
and Akashavani in the cities, towna and villages of the 
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country which II. near the border are.. ... reported In 
the Times of India dated Jun. 23, 2007; 

(b) if so, the details in this regard; 

(c) the steps taken by the Government to check thie 
impact on transmission in the aforesaid p.rts of the 
country; and 

(d) the time by when the said border areu are Iik.1y 
to be freed from the impact of foreign transmitt.rs? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINiSTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) .nd (b) No, Sir. 
Although Chinese TV Signals are received in some areu 
of Arunachal Pr.desh during favourable •••• 0n.1 
conditions, however, Doordarshan transmillion is not 
affected by the foreign TV signais. Similarly, though 
Chinese radio channels are audible on different 
frequencies in Arunachal Prade.h, but coverage of AIR 
transmitters in Arunachal Pr.delh has not been affected 
by Chinese transmitters. 

(c) and (d) A Special package for expansion of 
Doordarshan and All India Radio Coverage in North East 
Region and Island territories of Andaman & Nicobar and 
Lakshadweep has been approved by the Govemment in 
May, 2006. With the launch of ~DD Direct Plus" (free to 
Air DTH service of Ooordarshan) both AIR and TV signals 
can be received all over the country including NE Region 
except Andaman & Nlcobar Islands with the help of small 
size dish receive system. 

[English} 

Natural Ols .. t.rs 

404. SHRI SANAT KUMAR MANDAL: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether various State Governments sought for 
early release of fund earmarked for rescue and relief 
against natural disasters; 

(b) if so, the details thereof, State and Union Territory-
wise; and 

(c) the time by when a final decision Is .likely to be 
taken in this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c) The States of Andhra Pradesh, Karnataka .nd Kerela 
h.ve only requested for .dv.nce release of their 2nd 
instalment of Centrsl share of Calamity Relief Fund (CRF) 
for the year 2007-08 for undertaking relief operations In 
the arell affected by floods. 

The Govemment of India hsve accordingly r.I .... d 
Central share of CRF, in advance, amounting to 
Rs. 142.255 crore to Andhra Pradesh, 47.405 crore to 
Kamataka and Rs. 35.35 crore to Kerala. 

Cotton Corporation of Indl. 

4015. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI V.K. THUMMAR: 

Will the Minister of TEXTILES be pleased to stat.: 

(a) wh.ther the Cotton Corporation of India (CCI) is 
functioning satisfactorily; 

(b) If so, the details ther.of and If not, the reasons 
therefor; 

(c) whether any review of the functioning of CCI has 
been carried out; 

(d) if so, the outcome thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes 
Sir. The Cotton Corporation of India Ltd (CCI) was set 
up in 1970. Over the years, its operations have undergone 
significant changes keeping pace with the deveiopments 
which have taken place in Indian cotton economy in the 
past. In addition to commercial operations, CCI undertakes 
Minimum Support Price (MSP) operations in cotton without 
quantitative limit whenever market prices of kapas touch 
MSP. Technology Mission on Cotton (TMC) with four Mini 
Missions has designated CCi as implementing agency 
for Mini Missions III and IV of TMC, which pertain to 
improvement of marketing infrastructure and modemization! 
technological upgradation of the existing ginning and 
preSSing factories. As 01 June, 01, under MM-Iil, 
development of 229 market yards (including new market 
yards and also improvement of existing ones) have been 
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sanctioned, out of which work on 112 market y.rds have 
been completed and under MM-IV, modemlzation of 905 
ginning .nd prMSing factorlee, have been sanctioned, 
out of which 563 factori.. have been completed. CCI 
paid dividend .mounting to Rs. 2.5 crore, Rs. 5 crore, 
Rs. 5.41 erore .nd Rs. 5 crore during the year 2002-03, 
2003-04, 2004-05 and 2005-06, reapectlvely. 

(c) and (d) The performance of the Cotton Corporation 
of India (CCI) are reviewed on regular basis In R.view 
Meetings held by the Secretary (T.xtiles) with Managing 
Director of the Corporation and also by the Parliamentary 
Commmee. Nothing .dv ..... has come to the notice of 
the Govemment of India. 

(e) Question does not arise in view of (d) abov •. 

Supply of Study ......... 1 

406. SHRI MAHAVIR BHAGORA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pie.s.d to 
state: 

(a) whether text-books and other study material under 
Sarva Shlksha Abhiyan are being made available In time; 

(b) if so, the details thereof, Stat.wls. and Union 
Territory-wise; 

(c) if not, the reasons therefor; 

(d) whether cases of diversion of books to Ineligible 

8tudent8 or charging money for providing books have 
come to the notice of the Govemment. 

(.) If eo, the details thereof, State and Union Territory-
wise; 

(f) the remedial atepa taken by the Govemment in 
this regard; and 

(g) the time by when the targets of Sarva Shiksha 
Abhiyan .re likely to be achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (.) to (c) The s.rva Shlksha Abhiyan provides 
for grant of free textbooks to all girts, Scheduled Caste 
and Scheduled Tribe children .t primary and upper primary 
level within an upper ceiling of Rs. 150 per child where 
the State Govemment does not provide the sarne from 
Its own budget. The details of free textbooks distribution 
In 2006-07 under Sarv. Shiksha Abhlyan are given in 
the encloaed statement. 

(d) to (f) It has been reported that in Asaam, Tripura 
and Haryana distribution of textbooks was made to some 
ineligible children. The Govemment of India has directed 
the States of Assam, Haryana and Tripura to credit the 
amount involved in distribution of free textbooks to 
Ineligible children, to the SSA account from the funds of 
the State Govemment. 

(g) The Sarv. Shiksha Abhiyan aims to universalize 
elementary education by 2010. 

s.,.",."t 

ProgrtItIS of F,. TtIXIbook dI8I1'Ibution In 2006-07 undtN SSA 

S. No. Statel UT Target for 06-07 Achievement Percentage of 
Achievement 

2 3 .. 5 

1. Andaman & Nicobar Island 7450 7458 100% 

2. Andhra Pradesh 416174 416174 100% 

3. Arunanchal Pradesh 134286 134286 '\.00% 

4. Assam 2849165 2849165 100-10 

5, Bihar 7575118 4872415 64% 

6. Chandigarh 32000 31510 98% 
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1 2 3 4 5 

7. Chhattisgarh 2984739 2954739 99% 

8. Daman & Diu 7842 7842 100% 

9. Delhi 220336 220336 100% 

10. Goa 60270 60270 100% 

11. Gujarat 485445 416980 86% 

12. Haryana 1375661 1375661 1000;. 

13. Himachal Pradesh 215056 207989 97% 

14. Jammu & Kuhmir 786202 786202 100% 

15. Jharkhand 3421904 3421904 100% 

16. Kerala 1749514 1748162 1000;. 

17. Lakshadweep 11985 0 0% 

18. Madhya Pradesh 8043341 8043341 100% 

19. Maharashtra 8954044 8954044 100% . 
20. Manipur 321951 276120 86% 

21. Meghalaya 560570 560570 100% 

22. Mizoram 197376 197378 100% 

23. Nagaland 33678 36874 1090;. 

24. Orissa 3402376 3402376 1000;. 

25. Punjab 2043712 2043712 100% 

26. Rajasthan 424034 424034 100% 

27. Sikkim 20398 6422 31% 

28. Tripura 618344 618344 100% 

29. Uttar Pradesh 15917311 15917311 100% 

30. Uttarakhand 886645 878779 99% 

31. WBst Bengal 3120658 3120658 100°4 

Total 66877585 63991054 96% 
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EdUClltionally Beckward Districts 

407. DR. CHINTA MOHAN: 
SHRI RAJ IV RANJAN SINGH "'lALAN-: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to state: 

Ca) whether 350 districts in the country are identified 
by University Grants Commission as educationally 
backward; 

(b) if so, the number of such districts and grounds 
on which these districts are identified as educationally 
backward; 

Cc) the targets fixed for promoting education in these 
districts; and 

Cd) the time frame fixed to achieve these targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Ca) to Cd) The University Grants 
Commission CUGC) has identified, baaed on a Study 
Commissioned by it, 376 educationally Backward Districts 
which have Gross Enrolment Ratio (GER), Ie .. than the 
national average. The University Grants Commission 
provides Special Development Grant for universities in 
Backward Areas. It is also proposed to assist State 
Governments, to incentivise them to establish one college 
in each district, which has a low Gross Enrolment Ratio, 
during the XI Plan, subject to availability of resources. 

{Eng/ish} 

Increa.. In the Number of Engln .. rlng 
and Medical College. 

408. SHRI K.J.S.P. REDDY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has constituted any 
Committee to look into the matter of increasing the 
number of engineering and medical colleges in the country 
particularly in Andhra Pradesh; 

(b) if so, the details thereof alongwith the salient 
features of the recommendations received so far; 

.. 
Cc) whether the Government of Assam and other 

States in the North East have latefy approached the Union 
Government for increasing the number of seats in the 
different Technical and Medical Institutes to cope with the 
increasing demand for admission to different Technical 
and Medical courses; 

(d) if so, the number of additional seats sought to 
be added and their original capacity, indicating the 
percentage of seats to be increased; and 

(e) the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) The information is being 
collected and will be laid on the Table of the House. 

Attack on Arnamath Pilgrims 

409. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI RASHEED MASOOD: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI BACHI SINGH RAWAT MBACHDA" 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

Ca) whether incidents of militant attack on Amamath 
pilgrims have increased in the recent past; 

(b) if 80, the number of pilgrims killed/injured in each 
of such incidents; 

Cc) whether the Government has made any 
investigations of such Incidents; 

(d) if 80, the findings thereof; 

(e) whether it Is fact that a major conspiracy of attack 
on Amamath Pilgrams have been unearthed by the military 
recently; 

Cf) If so, details thereof; 

(g) the action taken by the Government on the report 
of Sengupta Commission constituted after death of 300 
pilgrims In the year 1996; and 

(h) the steps taken by the Government to check the 
activities of terrorists? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRtPRAKASH JAISWAL): (a) 
to (d) No, Sir. ,.. per the report of the State Govemment 
of Jammu and Kaahmlr. 80 far, In two separate attacks 
directed against Amamath pilgrims on July 17 & 21, 2007 
at Base Camp Bahal and Pahalgam respectively. two 
persona were killed and 28 others including 10 pilgrims 
Injured. 

(e) and (f) No. Sir. 

(g) The Govemment of India had accepted the report 
of Sengupta Committee and sent a copy of the same to 
the State Govenvnent of Jammu and Kashmir for taking 
n8Cftsaary foUow up action. Since Shri Amamath Yatra Is 
conducted by the State Government. the State 
Go~ had taken appropriate remedial measures for 
improvement of Infrutructure, providing ahelter, restriction 
on number of Yatrls, etc. on the basis of the 
recommendatlonslsuggeatlona made by the Committee. 

(h) As per the AIpOrt of the State Govemment, In 
view of the Increued terrorist threat, various steps have 
been taken for the security of Amamath pilgrims, which 
include the foRowing:-

(i) Security Forces depfoyed on constant alert and 
Road Opening Parties (ROPs) have been further 
strengthened; 

(II) Intenswe patrolling of routes leading to Holy 
cave being canted out with aurpriae checking 
of vehicles; 

(Iii) Special naJcu. eatabH8hed en-route and thorough 
checklngl frialdng being carried out; 

(iv) Doorframe mea.I detectors and X-ray machines! 
gadgets Installed at Holy Cave, Sheshnag, 
Chandanwari, Ashmuquam and Base Camp. 

(v) Emphasis laid on various security IInteHlgence 
agencies to generate actionable intelligence to 
thwart the evil designs of terrorists and ensure 
security and safety of yatris. 

In addition to the above mentioned steps, additional 
Central Paramilitary Forces and Dog Squads have been 
provided to' the State Government for the ,security 
arrangement8 for the Amamath Yatra 2007. 

FDI In Tobacco Indual" 

410. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment proposes to formulate a 
policy to allow FDI to ensure better prices to tobacco 
farmers of their produce without affecting the Interests of 
traders and manufacturers and to frame guidelines to 
check trade in contrabands; 

(b) if so, the details thereof; 

(c) the Foreign Direct Inveatment In tobacco Industry 
and Its impact on farmers, exporters and manufacturers; 
and 

(d) the steps taken by the Govemment to safeguard 
the Interest of tobacco Industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) As per the extant policy, Foreign 
Direct Investment (FDI) up to 100% is allowed. with prior 
Government approval, in the tobacco sector for 
manufacture of cigars and cigarettes of tobacco products. 
subject to Industrial licence and conditions thereof under 
the Industries (Development & Regulation) Act, 1951. 
There is no proposal to review the FDI policy In the 
sector. 

(c) and (d) While formulating the policy on FDI, 
Interests of all stakeholders are taken into account. 

Bike Stunt. In Deihl 

411. SHRI J.M. AARON RASHID: 
SHRI P.S. GADHAVI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the cases of bike stunts/gangs of bikers 
are on the increase in Delhi roads as reported in TIfT1tI8 
01 Indi8 dated July 25,2007; 

(b) if so, whether the Govemment has taken any 
action against bikers for rioting, ruckus ~nd performing 
stunts in Connaught Place and other areas; 



349 Written Al7$wtJlS SRAVANA 23, 1929 (~ 350 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) the action taken by the Govemment on the 
observations of the Supreme Court in this regard; and 

(f) the steps taken by the Govemment to check such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(d) Some incidents of stunt by bikers have been reported 
during the Guru Parva celebration in the night intervening 
in 22nd 123rd July, 2007 as reported in news item In 
question. Delhi Police has registered tv.:o cues vide FIR 
No. 473 dated 23rd July, 2007 under section 147/1481 
149/186/353/332/446/427 I PC and the Prevention of 
Damage to Public Property Act, 1984 at Police Station 
Connaught Place, New Delhi and FIR No.2 .... dated 
23rd July, 2007 under Section 147/1481149/18613231427/ 
353/332/394 IPC at Police Station Mandir Marg, New Delhi 
and arrested 45 persons including 11 junenlles. 

(e) and (f) The steps taken by Delhi Police to check 
such incidents include keeping strict watch by all the 
DivisioniBeatiTraffic staff in their respective areaslpolnts; 
keeping a watch over the intruders and bikers found 
roaming in their area, taking legal action Immediately 
against the offenders If such Incidents come to notice; 
conducting motorcycle/foot patrolling round-the-clock; 
checking of vehicles dally by putting barricades on the 
roads; installation of police pickets at important places; 
deployment of PCR vans at important points etc. 

[Translation} 

aangladeah Refugeea 

412. SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Bangladeshi people are residing in the 
country; 

(b) if so, the details and total number of Bangladeshi 
people residing in the country, State-wise; 

(c) If so, the action taken by the Government against 
them; 

(d) whether the Govemment hu not repatriated 
Bangladeshi people 80 far after identifying them; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) According to available reports, Bangladeshi 
nationals have been using porous Indo-Bangladeah border 
to enter into India illegally. It Is dJffIcuIt to make a reaIIetic 
estimate about the number of such Illegal Bangladeshi 
immlgran18 becauee they enter IUnwptIIIouIIy and are able 
to mingle easily with the local population due to ethnic 
and IIngulltic eimilaritiee. 

(c) to (e) The State GovemmentalUT AdmInistrations 
have been empowered under aectlon 3 (2) (c) of the 
Forelgnera Act, 1946 to detect and deport foreign nationals 
Illegally staying in India. Admlnlatrative irwtructlon8 are 
188ued from time to time requeating the State 
GovemmentaJUT Adminiatrations to detect and deport 
illegally staying foreigners. 

{English} 

Dutha .. to Fall In Manholn and lawere 

413. SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Will the Minister of HOME AFFAIRS be pleaaad to 
state: 

(a) the total number of chIIdrenlpel"lOl18 ·lnjuredldladl 
survived due to faUlng In open manholes, bore-wails and 
sewers In Deihl during each of the lut three years, 
separately; 

(b) whether the Govemment hu taken any action 
against the responsible offlclala of cMc agency; 

(c) if 80, the details thereof; and 

(d) the steps taken by the Government to check 
such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): <a) The 
number of children/persons reported to have injured and 
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died in Delhi due to falling in open manholes, bore-weHs 

Year Children 

Injured 

2004 

2005 

2006 

2007 (upto 31.7.2007 

(b) and (c) These Incidents were inquired Into and 
three municipal employees were removed from municipal 
services. 

(d) To check such incidents In future, necessary care 
is being taken to ensure that the manholes of the covered 
drains are kept in order and instructions have been Issued 
for providing railings on both sides of the open drains/ 
nallahs and also to provide/replace the manhole covers 
on all covered drains. 

Internet Connectivity for Education 

414. SHRI ANWAR HUSSAIN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to provide 
connectivity to all schools and colleges in the country 
through internet communication; and 

(b) if so, the total number of schools and colleges to 
be connected through internet in the country including 
North Eastern States, State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY .OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Under the centrally-sponsored scheme 
of "leT @ School", there is provision for internet 
connectivity in Government and Government aided 
secondary and higher secondary schools subject to 
availability of telecom infrastructure in the vicinity and 
based on the viable proposals received from the State 
Governments. 

Internet connectivity has already been provided to 
149 universities including those in the North Eastern 

and severs during the last three years Is 88 under: 

Died 

2 

2 

2 

3 

Persons (other than children) 

Injured Died 

2 

3 

Region. The question ot covering all eligible colleges 
would arise only if resources 80 pennit during the Xlth 
Plan. 

A ..... ment of College. end Unl".,.ItIH 

415. DR. M. JAGANNATH: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment has recently decided to 
make the compulsory assessment of all coUegee and 
universities mandatory in the country and give ratings 
based on their quality of education and academic 
performance; and 

(0) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

Drought AelI~ 

416. SHRI DUSHYANT SINGH: 
SHRI ANANTA NAYAK: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the drought, floods and Cyctone related 
problems have been included under Disaster Management 
Programme; 
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(~) If so, the details thereof; and 

(c) the steps taken to provide relief and rehabilitation 
to . the persons affected by recent floods drought and 
cyclone? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c): Refief assistance in the wake of natural calamities is 
provided to the States under the Schemes of Calamity 
Relief Fund (CRF) and National Calamity Contingency 
Fund (NCCF). The calamities of drought, floods and 
cyclone are included in the list of identified calamities in 
the wake of which relief Is provided as per extant items 
and norms of assistance. 

Provision of relief and rehabilitation to the people 
affected by natural calamities including floods, drought 
and cyclone, is primarily the responsibility of the concerned 
State Governments. Govemment of India supplements the 
efforts of the State Governments by providing logistic 
support and financial assistance. Logistic support Is 
provided by the Govemment of India to the affected States 
in terms of deployment of Army columns, IAF hellcoptera, 
Naval boats & Personnel from National Disaster Response 
Force(NDRF) battalions as well as provision of 
transportation of drinking water and fodder to the drought 
affected areas. The Government of India provides financial 
assistance to the affected States by way of release of 
Central contribution to the Calamity Relief Fund of the 
respective States. Additional financial assistance is also 
provided in the wake of calamities of severe nature from 
NCCF after. following the laid down procedure. 

For the year 2007-08 the allocation of CRF Is 
Rs.4258.85 crore out of which 75% amounting to 
Rs.3194.14 crore is share of GOL Out of 50% share of 
GOI amounting to Rs.1597.07 crore due to be released 
in June 07, Rs. 1412.49 crore has already been released 
to States for relief/rescue work. In addition, on the request 
of the State Governments, second installment of Central 
share of CRF has been released in advance to Andhra 
Pradesh (Rs. 142.25 crore), Karnataka (Rs.47.40 crore) 
and Kerala (Rs. 35.35 crore). 

Licence Fee on Televilion Setl 

417. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI M. APPADURAI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) whether the cost of maintaining Doorciarshan and 
All India RadIO has increased several time~; 

(b) If so, the details thereof and the reasons therefore 
alongwith the details of expenditure incurred by 
Doordarshan and All India Radio separately during each 
of the last three years; 

(c) whether the Government proposes to impose an 
annual 'licence fee' for each televi810n 8eta owned by 
consumera 88 reported In Time8 of India dated July 10, 
2007; 

(d) if 50, the detail thereof and r.a80ns therefore; 
and 

(e) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) The 
details of expenditure by Doordarshan and AIR during 
the last three year are given below: 

(Rs in crores) 

Year DO AIR Total 

2004-05 969.42 722.56 1691.98 

2005-06 1237.04 759.36 1996.40 

2006-07 1150.77 770.62 1921.39 

(c) No Sir. 

(d) and (e) Doesn't arise. 

/Translillionj 

Vocational COu ..... 

418. SHRI DANVE RAOSAHEB PATIL: Will the 
Mini8ter of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Indira Gandhi National Open 
University (IGNOU) has started various new vocational 
courses at the elementary stage this year; 

(b) if so, the details thereof; 
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(c) the number of etudents benefited therefrom in 
the country; and 

(d) the colleges in the country which a,. functioning 
8& a centre for such cou,... of /GNOU and Imparting 
education to the students. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes. Sir. 

(b) and (c) Two new vocational courses viz Certificate 
in Shoe Upper Stitching (CSUS) and Cer1lflcate In Shoe 
Lasting & Finishing (CSLF) have been started during thla 
year. benefiting ninety students. 

(d) Two institutions namely ZETA Leather Exports. 
Gurgaon (Haryana) and Footwear D .. ign & Development 
Institute (FOOl) Nolda (UP) are Imparting Education to 
the students in the courses. referred to in reply to part 
(b) of the question. 

Shtvellnp at Amlirnath 

419. SHRI RASHEED MASOOD: 
SHRI RAKESH SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Shlvalinga have been tempered In the 
holy cave of Amamath; 

(b) if so. the details thereof; 

(c) whether any incidence of iHegal entry by some 
people into the holy cave of Amamath have corne to the 
notice; and 

(d) if so, the action taken by the Govemment against 
the guilty persons and to check such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d): As per the information made available by the State 
Government of Jammu and Kashmir. before 
commencement of Amamath Ji Yatra. forces comprising 
of various units are deployed to sanitize and secure the 
routltrack as also Holy Cave site and such groups do 
have darshans of the Shiv Ungam for divine blessings. 

During the current year·2007. IOOf1 after depIoyrMnt of 
security forces to dlfferenl places on Amamath JI yMra 
track before the official commencement of yatta 10 Holy 
Cave. some Army ISecUrtty forcel jawans performed pooja 
at the Holy Cave collectively .. well .. Indlvlduaiiy duItng 
which they lit AgarbattieslDhoppa. etc. and also ~ 
touched the fully formed Shiv Ungam at Holy cave wiIh 
their bare hands mainly to aeek diving bleselngi. BelIdea, 
some civilians to had Darshana of Shlva Llnpm at the 
Holy cave. 

A religious preacher performed a week long Ram 
Katha/Hawan at the Holy Cave before formal 
commencement of yatra. It has been INmt that 101M 

NRls have utilized helicopter eorties from, BaItaI to the 
Holy Cave to participate In the Ram Katha. Nothtng .. 
could be termed as de8ecration of Shiv Llngam has been 
reported to have happened at the Holy Cave. Slmliariy 
the entry can not be termed .. Illegal. 

fEngliahJ 

Doordar8han Kendra. 

420. SHRI B. MAHTAB: Will the Mlnlat.r of 
INFORMATION AND BROADCASTING be pleued to 
atate: 

(a) whether the Govemment has taken any atepa for 
the upgradation of Doordarshan Kendrul All India RadIo 
in the country during the last three years; 

(b) If so, the detaHs of the Doordarshan Kendra8I All 
India Radio upgraded In the Tenth Five Vear Plan period, 
year·wise and State-wise; 

(c) whether the Govemment propoeM to open any 
new Doordarshan Kendra/All India Radio, parttcularty In 
Oriasa during Eleventh Five Vear Plan; and 

(d) if so. the details thereof. State-wise? 

THE MINISTER OF PARLIAMENTARV AFFAIRS 'ANO 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) y .. , Sir. 
The details in reapect of All India Radio (AIR) and 
Ooordarahan (~O) are attached 88 Statement·1 and 
statement·1I reepecUvely. 

(c) and (d) Eleventh Five Year Plan has not yet 
been finalized. 
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sr.,.",.", I 

J..itII til AIR SItIIIDnII ~ tItKing IhtI XH1 P16n ptlrIod (2002-07) 

St. No. V..,. StatelUnlon Territory Place 

2 3 4 

1. 2OQ2.()3 A&N l"-'d Pqrt Blair 

2. ChhatIIgarh Ralpur 

3. DelhI DeIhl 

4. J&K Jammu 

5. J&K Srtnagar 

6. KMWaka Oharwad 

7. KamMMa MangaJore 

8. Kamataka My8o,. 

e. Ke,.. CaIcut 

10. MMaruhtra Nagpur 

11. Manlpur ImphaJ 

12. MP Indore 

13. N.~ Kohlma 

14. on... Cuttack 

15. RajMthan Jodhpur 

18. Mum GuwahaU 

17. A-runachal Pradeah ltanager 

18. HImIIchaI Pradeah ShtmIa 

19. J&K Srtnagar 

20. ~ Jalpur 

21. U.P. Lucknow 

22. Anctl,. PradeIh Hyderabad 

23. Bihar Patna 

24. Gujarat AhrnecMbad 

25. Gujarat Bhuj 

26. Karnataka BangaJore 
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27. Kerela Trtvandrum 

28. M.P. Bhopal 

29. 2005-06 A&N Island Port Blair 

30. Anc.llra Pradeeh Hyderabad 

31. Haryana Rohtak 

32. Himachal Pradesh Shlmla 

33. Karnataka Gulbarga 

34. Maharashtra Aurangabad 

35. Man!pur Impha/ 

36. Megha/aya ShHIong 

37. Rajasthan Udaipur 

38. Tamil Nadu Madural 

39. Tripura Agarta/a 

4C. UP. Gorakhpur 

41. West Bengal Kureeong 

42. 2006-07 Andhra Pradesh Vijaywada 

43. Delhi Delhi 

44. J&K Kargil 

45. Rajasthan Kota 

46. UP. Kanpur 

Statement " 

List of lJt:Jofrt.mh8n KIJI1CIfBs tpgflIdtKI during /INtI XIh P'-n ptltfod (2002-07) 

Year SI. No. StatelUnlon Territory Location 

2 3 4 

2004-05 1. A&N Islands Port Blair 

2. Andhra Pradesh Hyderabad 

3. Chhatiagarh Ralpur 

4. DeIhl Deihl 
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2 3 4 

6. Deihl CPC 

6. Goa Panajl 

7. J&K Jammu 

8. Jharkhand Daltonganj 

9. Kamataka Bangaiore 

10. Kamataka Gulbarga 

11. Maharuhtra Mumbal 

12. Pondicherry Pondicherry 

13. SIkkIm Gangtok 

14. Tamllnadu Chennal 

16. West Bengal Kolkata 

2006-06 16. Aaaam Guwahati 

17. Bihar Patna 

18. Bihar Muzaffarpur 

19. Gujarat Ahmedabad 

20. Rajasthan Jaipur 

21. Uttar Pradesh Barelfly 

2006-07 22. Andhra Pradeah Vijaywada 

23. Arunachal Pradesh Itanagar 

24. Assam Dlbrugarh 

25. Assam PPC Guwahati 

26. Assam Slichar 

27. Chhattlegarh Raipur 

28. Deihl Deihl 

29. Gujarat Rajkot 

30. Jharkhand Ranchl 

31. Himachal Pradesh Shlmla 

32. J&K Srinagar 

33. KeraJa Trivandrum 
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34. Madhya Pradesh 

35. Madhya Pradesh 

36. Maharashtra 

37. Manipur 

38. Meghalaya 

39. Meghalaya 

40. Mlzoram 

41. Nagaland 

42. Orissa 

43. Orissa 

44. Punjab 

45. Tripura 

46. Uttar Pradeeh 

47. Uttar Pradeeh 

48. Uttar Pradeah 

49. West BangaI 

Textile Export 

421. SHRIMATI MINATI SEN: 
SHRt CHANDRA BHUSHAN SINGH: 
SHRI AVINASH RAI KHANNA: 

Will the Mlnieter of TEXTILES be pleuad to state: 

(a) whether the textile aector hu regiatentd a decline 
in the rate of growth during 2006-07 In comparison" to 
2005-06; 

(b) if so, the details in percentage alongwlth the 
raMOna therefor; 

(c) whether the textUe industry Ie expected to witna88 
a 1088 of over six I8kh jobs In the currant year; 

(d) if 80, the reuona therefor; 

(e) whether the textile Induatry Is likely to suffer heavy 
loss due to shortfall In IJCpOrt; 

4 

Indore 

Bhopal 

Puna 

Imphal 

Tura 

ShHlong 

Kohlma 

Bhubanaahwar 

Sambalpur 

Jalandhar 

Agartala 

Lucknow 

Mau 

Allahabad 

Jalpaiguri 

(f) if eo, the atepa taken In this regard; and 

(g) the staps takanlproposad to be taken to provide 
incantlvetloonc .... ons to boost the textRa exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
There hu been no decline In India's textile exporta. M 
per provisional data, India's textHes and clothing exporta 
during 2006-07 were of the value of US$ 18729.93 millon, 
as against exports valued at US$ 17520.07 mlHlon during 
the year 2005-06, registering a growth of 6.91 %. 

(c) and (d) There Is no such apprehension given the 
steady achievements of the Textiles Industry, eo far. 

(e) to (g) No loss is fo ...... n since there hal been 
no decline in exports. BesIdes, the Govemment has been 
taking a number of stape to modernize the textiles and 
garment Industry and enable It to adopt the modern 

\ 
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management principles and corporate culture. Some of 
the important initiatives taken in this regard are as fotows:-

(i) 100% Foreign Direct Investment is aUowed In 
the textiles sector under the automatic route. 

(II) The Govemment has de-reserved readymade 
garments, hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) . has been made operational from 
1.4.1999 to facilitate the modemisation and 
upgradation of the sector. 

(Iv) A new ·Scheme for Integrated Textile Parks-
has been formulated by merging this "Scheme 
for Apparel Parks for Exports- and the "Textiles, 
Centre Infrastructure Development Scheme-, in 
order to expand the production base of the 
textiles and garment sector. 

(v) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on· man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has been given the option 
of excise exemption. 

(vi) The import of specified textiles and garment 
machinery has been allowed at a coneeulonal 
rate of customs duty to encourage investment 
and to make our textiles product competitive In 
the global market. The cost of machinery has 
also been reduced through fiscal policy 
measures. 

(vii) Duty-free Import of 21 items of trimmings and 
embellishment Items is allowed to garment 
exporters. This can be upto 3% of their actual 
export performance during the previous year. 

(viii) For the speedy modemisation of the textiles 
proceSSing sector, Govemment has introduced, 
w.eJ 20.4.2005, a credit linked capital subsidy 
schetne 010% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(ix) The National Institute for Fashion Technology 
(NIFT) and the Apparel Training & Design 
Centres (ATOCs) are running various courseal 

programmee at various places In the country to 
meet the skilled manpower requirement of the 
textiles Industry, especially apparel, in the field 
of design, merchandising and marketing. 

(x) Facilities like eco-testing laboratories have been 
created to enable exporters to get garmental 
textiles pre-tested 80 that they conform to the 
requirements of the importing countries. 

Achievement Survey 

422. SHRI BAOIGA RAMAKRISHNA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the detaIII of Seventh All India School Education 
Survey conducted by National Council of Educational 
Research and Training (NCERT) In the country particularly 
in Andhra Pradesh;. 

(b) the details of achievement surveys conducted by 
National Council of Educational Research and Training in 
Andhra Pradesh in the main curriculum; 

(c) the lacunae found in the above surveys; and 

(d) the remedial measure, taken by the Govemment 
to improve the standard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The 7th All India School Education 
Survey was conducted with reference date as 30th 
September, 2002. It provides Inter-alia, datalinformatlon 
on the availability of schooling facility, infrastructure, 
number of teachers and their qualifications, class-wise 
enrolment of students, etc. 

Out of 26,648 villages In Andhra Pradesh, 92.97%, 
51.03%, 24.20% and 3.77% villages have primary, upper 
primary, secondary and higher secondary stage schooling 
facility respectively. The corresponding percentages for 
All India are 78.94, 31.41, 11.44 and 3.55. 

NCERT has also conducted Baseline Achievement 
Survey at the end of Clasaes III, V and VIINIlI. The 
mean achievement of Andhra Pradesh vis-a-vis the 
National Average of Classes V and VII surveys is given 
below: 
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Language Mathernallcl EVS S. StucIeI Science 

State National State National State National State National State National 

\1\ Andhra Pradesh State did not participate in CIlIa \1\ Survey. 

V 54.8 58.3 43.5 46.5 44.56 

VII 62.56 52.69 24.95 29.78 

(d) These survey reports do not contain specHIc 
recommendation for Government of India. However, 
findings of these .urveys are made u.e of for 
improvement of educational atandarda in echoola. Andhra 
Pradesh has launched a programme called 'Children's 
Learning Acceleration Programme for SUltainability 
(CLAPS), for enhancing leaming achievement levels under 
the Sarva Shlksha Abhlyan. 

Inspection of Export Finns 

423. SHRI JOACHIM BAXLA: Will the Minilter of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) the number of export firms inspected during the 
last three years; 

(b) the total number of export firms against whom 
complaints have been received by the Govemment and 
have been blacklisted; 

(c) whether the Government proposes to take action 
against the blacklisted firms; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) to, <e) 
Inspections are carried out by the Regional offices of the 
Directorate General of Foreign Trade, 88 and when 
required. Information in this regard Is not centrally 
maintained. The number of firms which Itood blacklisted 
during the last two years and the current year, under 
Rule 7 of the Foreign Trade (Regulation) Rules 1993, is 
as follows: 

2005 

2006 

2007 

950 

990 

898 

60.00 

38.97 35.98 37.33 32.98 

Orders against the defaultIng firms are pueed by 
the authorized officers, acting In quai-judicial capacity, 
under the provlalona of Foreign Trade (Development and 
Regulation) Act, 1992 and Rule8 made thereunder. 

Mlcklay .... 1 Scheme 

424. SHRI ADHIR CHOWDHURY: 
SHRI M. RAJA MOHAN REDDY: 
SHRIMATI K. RANI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pIeaIed to atate: 

(a) whether the Govemmem propos.. to Introduce 
any acheme to provide rnIcI-day meal facility upto Eighth 
Standard atudents of the country; 

(b) H 80, the details thereof; 

(c) the funda allocated to each State and Union 
Territory for this scheme during the current financial year; 

(d) the details of nutrltloua food propoaed to be added 
In the scheme In view of Increased allocation, State and 
Unlon-Territory-wise; 

(e) whether 65°4 of achools are not providing me ... 
to ~Ildren under the Mld-day Meal Scheme Implemented 
In the country; 

(f) if 80, the details thereof; 

(g) the details of various irregularities/complaints 
reported In the Mid-day Meal Scheme; 

(h) whether the Govemment has taken any remedial 
action In the matter; and 

(I) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Union Budget for 2007-08 has 
announced the extension of the Mid-Day Meal Scheme 
to the Upper Primary stage in Educationally Backward 
Blocks. A budget provision of Rs. 7324 crores has been 
made for lower and upper primary stage for the MOM 
Scheme in the current year. The State wise allocation of 
funds for the primary stage is enclosed as statement. 
The actual quantum of funds for Upper Primary stage to 
each State/Union Territory will be finaliaed after formal 
approvals are received for extension of the programme 
to Upper Primary stage. 

(d) The Mid-Day Meal Scheme guidelines, 2006 
stipulate a provision of a cooked mid day meal to children 
studying in classes I - V with nutritional content of 460 
calories and 12 grams of protein. The National Steering-
cum-MonitOring Committee for Mid Day Meal Scheme has 
recommended a nutritional norm of 700 calories with about 
20 grama of protein for Upper Primary stage. 

(e) and (f) The MOM Scheme covers children studying 
in classes I-V in schools run by Government, Local 
Body and Government aided schools and EGS/AIE 
centers. As reported by the States/Union Territory 
Adrninistrat~-, all eligible schooIIIInatitutions have been 
covered under the Scheme 

(g) to (I) As and when complaints come to the notice 
of the Government about inferior quality/unhygienic food 
or irregular supply of mid-day meal or black marketing of 
food grains, State GovernmentslUT Administrations are 
asked to conduct suitable enquiry and initiate corrective 
actions. States/UTs are continuously advised and 
encouraged to establiah syetema to avoid recurrence of 
such Incidents and give full attention to the Issues of 
quality and regular supply of food and prevent misuse of 
resources. States have also been urged to Involve the 
parents, community member., Village Education 
Committee membera and PanchayatJ Raj Institutions to 
supervise the cooking and serving of mid day meal to 
children. 

Statement 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Allocation of elm"" A$$/$MnctI undsr Mid DIIY MsIII SchBmtJ duting 2007-tJ8 

StateslUTs 

2 

Non-NEA State. 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

'/ 

Cooking cost 
(Rs. In Lakh) 

4 

17266.55 

41706.81 

10267.21 

249.12 

10122.78 

5193.20 

1923.96 

2742.94 

17160.93 

13637.88 

Allocation 

MonitOring, Mangement 
and Evaluation (Rs. In Lakh) 

6 

427.87 

1033.49 

264.42 

6.17 

250.84 

128.69 

47.68 

67.97 

425.25 

337.95 
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2 4 5 

11. Kerala 5786.05 143.35 

12. Madhya Pradesh 27971.79 _.14 

13. Maharashtra 27018.31 •• 11 

14. Orissa 18507.49 408.06 

15. Punjab 4831.20 114.76 

16. Rajasthan 24325.41 802.78 

17. Tamilnadu 12035.38 288.24 

18. Uttarakhand 2304.22 57.10 

19. Uttar Pradesh 49419.82 1224 .• 

20. West Bengal 30820.82 768.78 

Total 320880.87 7851.88 

UTa with Leglal8ture 

21. Delhi 3484.85 88.80 

22. Pondlcherry 183.94 4.08 

Total 3858.59 80 .• 

UTa without Leglal8ture 

23. A&N islands 100.38 2.48 

24. Chandigarh 217.80 5.40 

25. D&N Haveli 117.07 2.80 

26. Daman & Diu 44.18 1.08 

27. Lakshadweep 23.89 O.H 

Total 503.10 12.47 

NER St8tH 

28. Arunachal Pradesh 928.14 21.95 

29. Assam 13nO.52 325.87 

30. Manlpur 1071.71 26.35 

31. Meghalaya 2372.31 58.11 

32. Mizoram 389.04 -e.73 
33. Nagaland 761.85 18.02 
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2 

34. Sikkim 

35. TripLlra 

Total 

Grand Total 

Aehabilltation of LIInd Ouateea by NALCO 

425. SHRI JUAL ORAM: WIU the Minister of MINES 
be pleased to state: 

(a) the total number of land ousteea of NALCO; 

(b) whether NALCO has taken any step to provide 
jobs to all the land oustees; 

(c) if so, the number of land oustees who have been 
given jobs so far; 

(d) whether there is a proposal to give Jobs to at 
least one member of each land oustees family; and 

(e) if so, the steps taken In that regard? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) The total 
number of land oustees for National Aluminium Company 
Limited (NALCO)'s Mines & Refinery Complex, Damanjodi 
is 600 and for Its Smelter & Power Complex, Angul 18 
35. 

(b) As a part of rehabilitation policy, NALCO at Ita 
initial stage, had formulated a policy for providing 
employment to one able bodied member of each oustee 
subject to suitability of candidate and availability of 
vacancy. 

(c) Out of 600 land oustees at Damanjodi, one 
member each from 591 land oustees has been provided 
employment and out of 35 land oustees at Angul, S4 
land oustees have been given employment in the 
Company. 

(d) and (e) NALCO has intimated that the Company 
stands committed to provide employment to at least one 
member of each land .oustee family. However, the 
Company has not been able to provide employment in 

4 6 

384.84 8.63 

1723.98 40.77 

21362.39 505.23 

346414.75 8680.02 

respect of the remaining ouat... .. on date due to 
reuone like non-detennination of bonafide nomlneea, lack 
of response from the fammu, etc. 

{TIuI6l1onj 

Downllnking Policy 

426. SHRI TEK LAL MAHTO: WiN the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether certain Important guldelln •• were ISlued 
on 11 November, 2005 under the Downllnklng Policy; 

(b) if so, the details thereof; 

(c) the datal .. of metropolitan citie8 where the laid 
guidelines have been Implemented and the details of 
difficulties faced in the implementation of the 8aid 
guidelines; 

(d) whether the Govemment proposes to effect 80me 
changes In the said guldellnu relating to the Oownlinklng 
Polley; and 

(e) if 80, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, sir. 

(b) The downlinking guidelines require, inter-alia, that 
the entity applying for permission for down linking a 
channel, uplinked from abroad, (i.e. Applicant Company), 
must be a company registered in India under the Indian . 
Companies Act, 1956, irrespective of its equity structure, 
foreign ownership or management control, the applicant 
company must have a commercial presence in India· with 
its principal place of business In India, the applicant 
company must either own the channel it wants to downlink 
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for public viewing: or must enjoy, For the territory of 
India, exclusive marketinwdlstrlbutlon rights for the lame, 
inclusive of the rights to the advertising and sub8crlptlon 
revenues for the channel. The full text of the guidelines 
is available on the Ministry's website (www.mib.nic.ln). 

(c) These guidelines are applicable all over India. 
The cable operatorslOTK operators can transmltlre-transmit 
only those private TV channels which are permitted under 
the downlinking guidelines. The list of such channels Is 
also available on the Ministry" webelte. 

(d) No, Sir. 

(e) Does not arise. 

[English} 

JExport of Onion 

427. SHRI SUBRATA BOSE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantum of onion exported during each of 
the last three years and target fixed for its export during 
the current year; 

(b) whether there is a persistent demand particularly 
from rose onion growers to increase the export quota of 
onions; 

(c) if so, the details thereof; 

(d) whether the farmers are not getting remunerative 
prices; 

(e) if so, whether the Government proposes to 11ft 
the restriction on the export of onion to enable the farmers 
to get remunerative price; 

(t) whether the Govemment is considering to formulate 
a permanent Export policy for onion; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantity 
of onion exported from the country during the last three 
years is given below: 

Year 

2004-05 

2005-06 

2006-07 

(Source: DGCi&S) 

Quantity 

870216 

960507 

1103318 
(from April to December 2006) 

No target has been fixed for export of onions. 

(b) No, Sir. There are no quantitative restrictions on 
export of any variety of onions. 

(c) Does not ariae. 

(d) No, Sir. The farmers are getting remunerative 
prices. The export price has gone up from Rs. 8676.661 
MT in 2004-05 to Rs. 9776.38/MT in 2006-07 {April-
December' 06). 

(e) Does not arise. 

(f) and (g) Export of onion is permitted with 'No 
Objection Certificate' (NOC) from the designated State 
Trading Enterprises (STEs) subject to a Minimum Export 
Price (MEP) fixed by the National Agricultural Cooperative 
Marketing Federation of India Ltd. (NAFED). There is no 
proposal to change the policy. 

[Tl7lns/stion} 

Implementation of Sarva Shlkaha Abhlyan 

428. SHRI HANS RAJ G. AHIR: Will the Minister of 
HUMAN RESOUCE DEVELOPMENT be pleased to state: 

(a) the details of complaints received regarding 
Irregularities in the Implementation of Sarva Shiksha 
Abhiyan; 

(b) whether any enquiry has been conducted In 
regard to these complaints; and 

(e) if so, the outcome of these enquiries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) According to the information furnished 
by the School Education Department" Government of 
Andhra Pradesh, an amount of Rs. 1Wl,98,03,378 of District 
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Primary Education Programme (OPEP)lSarva Shlkaha 
Abhiyan (SSA) had been diverted to unauthorized Bank 
Accounts by the Assistant Accounts Officer of Sarva 
Shiksha Abhiyan, Andhra. Pradesh. An FIR was lodgad 
by the SSA office with the City Central Crime Station on 
2.4.2007. Subsequently, the State Government has 
transferred the case to CID for further Investigation. The 
Government of Andhra Pradesh also has on 5.5.2007 
appointed a retired Judge 0 the High Court as a 
Commission of Inquiry under the Commissions of Inquiry 
Act, 1952 to probe into aU aspects of embezzlement 
including the circumstances or the lapses which led to 
embezzlement and to fix the responslbHlty on the pel"8OnI 
allegedly Involved. The Government of Andhra Pradesh 
has suspended three Accounts Officials and another three 
have been transferred out of the State Project Office of 
SSA/DPEP. In addition, Government of India has 
requested the Comptroller and Auditor General of India 
to carry out a special Audit of Accounts pertaining to 
DPEP and Sarva Shiksha Abhlyan for the period from 
2000-01 till the date through the Anethra Pradesh State 
Accountant General (Audit) to ascertain the veracity of 
accounts. 

[English] 

Unlver •• U •• tlon of Secondary Education 

429. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has drawn out a strategy 
for universalisation of secondary education; 

(b) if so, the details thereof; 

(c) the suggestions sought from various State 
Governments in this regard; and 

(d) thE; allocation made therefor during the current 
year and for the 11th Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) A concept note has been prepared 
for implementing a scheme for universalization of access 
to and improvement of quality of education at secondary 
stage. The main objective of the scheme is to provide 
access to good quality secondary schools within a. 
reasonable distance of every habitation. 

(c) Suggestions of the State Government have been 
Invited on the contours of the scheme Including Its 
components, Implementation structure, method of planning 
and Implementation, monitoring and evaluation, sharing 
of resources between the centre and States, private sector 
participation and other I .. UN of relevance. 

(d) Rs. 1305 erore has been provided In the budget 
for 2007·08 for this scheme. The allocation for the 
Eleventh FIve Year Plan has not yet been finalized. 

{Tmsl6lionj 

Mlnea In India 

430. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of MINES be pleased to state: 

(a) the name8 of the States alongwlth the minerals 
being extracted from the mines located therein; 

(b) the number of mines operating at present 
indicating the number of those lying closed; 

(c) whether the Government has any proposal to 
revive such mines; and 

(d) If 80, the steps taken/proposed to be taken' by 
the Govemment for the revival and opening of cl08ed 
min .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) State-wise 
Information on the mineals Is given in the Indian Mlnftfals 
Year Book published by the Indian Bureau of Mines, a 
copy of which has been supplied to the Parliament Library. 

(b) As per Information available with the Indian Bureau 
of Mines, a total of 2380 mines (excluding, atomiC, minor 
minerals and petroleum & natural gas) were operating in 
the country during 2006-07. Four mines have been closed 
in the country since 2003, as per mine closure plan. 

(c) and (d) Revival of closed mines depends on 
demand of mineral and commercial viability of mining 
operation which are generally CYClical in nature. 

Vacant POltl In UnlveraltlelllKVIIINVa 

431. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will. the Minister of HUMAN R'ESOURCE 
DEVELOPMENT be pleaSed to state: 
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(a) whethar varioua categoriee of poets are lying 
vacant in Central Unlvereltlaa, Kendriya Vldyalayaa and 
Navodaya Vldyalayaa; 

(b) if 80, the detalla thereof alongwlth the re .. ona 
. for their lying vacant; and 

(c) the stepe takan by the Government to fill up 
these posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) In ao far al Central 
Universities are concerned, each Central University Is 
govemed by Its individual Act of Parliament and the 
Statutea made thareunder, in terma of the ralevant 
Statutes, theappolntmenta to the teaching .. well as 
non-teaching poats in a University are made by its 
Executive Council on the recommendation of a Selection 
Committee conatituted In accordance with the proviaions 
of these Statutes. The SelectIon Committee for the posta 
of Professor, Reader and Lecturer and certain other 
specified poets includes, inter-alia, a nominee of the 
President, in hie capacity .. the Vlaitor of the University. 
In view of the foregoing, while this Ministry's role Is limited 

to providing the Visitor's nominees ,to the Selection 
Committees for the posta of Profe .. or, Reader, Lecturer 
and certain other specified posts, the Govemment, through 
the University Granta Commiaalon (UGC), keeps reminding 
the Central Universities to fill the vacant poata. This ia, 
thus, a continuous proceas. According to the Information 
provided by the UGC, 2159 teaching and 4965 non-
teaching posta, as per the details given In the encl08ed 
Statements-I and II, respectively, were lying vacant as on 
31st March, 2007 In the various Central Universities. 

According to the information furnlahed by the Kendrlya 
Vldyalaya Sangathan (KVS) and Navodaya Vldyalaya 
Samltl (NVS), the various categorlea of poata lying vacant 
in Kendrlya Vidyalayu as on 1at July, 2007 and in 
Navodaya Vldyalayaa as on 31st March, 2007 are given 
In Statementa III and IV, reapectlvely. Retirement, death, 
resignation, termination from lervic88, opening of new 
Vldyalayaa, upgradatlon of existing Vldyalayas, non-
availability of eligible candldatea etc. are amongst the 
main re .. ona for theae vacancies. Nearly 450 vacancies 
of teachers in Navodaya Vidyalayas have been filled in 
the month of July/August. 2007 under the special 
recruitment drive. Filling up of these vacancies is a 
continuous process. 

Stlttement I 

Ctlnlrlll UniWltBity-wiss .-.c.nt tMching posI8 S8 on 318t Msn:h, 2007 

SI.No. Name of the University P R L 

2 3 4 5 

1. Aligarh Muslim University 53 98 129 

2. Banara& Hindu University 123 35 369 

3. University of Delhi 81 115 147 

4. University of Hyderabad 15 19 13 

5. Jamia Millia Islamla 20 34 73 

6, Jawaharial Nehru University 47 39 33 

7. North-Eastem Hill University 22 16 10 

8. Pond~herry Unlve~ 8 11 17 

9. Visva Bharati 13 20 49 

10. Tezpur University 10 9 24 

o Total 

6 7 

280 

527 

343 

41 

5 132 

119 

48 

36 

19 101 

43 
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2 3 4 5 6 7 

11. Nagaland Unlvel"llty 17 18 45 5 83 

12. Mizoram Univeralty • 6 7 11 24 

13. Babaaaheb Bhimrao Ambedkar University 9 13 26 • 48 

14. MGA Hindi Vlahvldyalaya 4 4 4 12 

15. Maulana Azad National Urdu Unlvel"llty 2 11 13 

16. University of Allahabad 51 74 104 229 

17. Manlpur Unlvel"lity 21 28 25 74 

Total 500 540 1090 29 2158 

P: Profe .. or 
R: Reader 
L: Lecturer 
0: Others 

"'''''''ntll 

Csntrsl UnI .. /S/ly-wiH VIICIInt non-ftNIchIng po$/s, Gmup-wt., _ on 3161 Ahn:h, 2007 

SI.No. Name of the Unlverllty Gr. A Gr. B Gr. C Gr. 0 0 Total 

2 3 4 5 6 7 8 

1. Aligarh Muslim University 38 47 158 162 403 

2. Banar.. Hindu University 68 50 1136 994 '2248 

3. University of Delhi 30 58 538 249 15 888 

4. University of Hyderabad 7' 2 53 83 146 

5. Jamia Millia Islamia 8 9 80 16 113 

6. Jawaharlal Nehru University 47 27 72 68 212 

7. North·Eastem Hili University 9 26 20 33 68 

8. Pondicherry University 7 12 '45 8 72 

9. Visva Bharati 27 10 105 292 434 

10. Tezpur University 10 5 34 8 57 

11. Nagaland University 14 7 9 7 37 

12. Mizoram University 4 9 19 14 46 

13. Babasaheb Bhimrao Ambedkar University 4 12 2 18 
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14. 

15. 

16. 

17. 

2 

MGA Hindi Vishvidyalaya 

Maul ana Azad National Urdu Univeraity 

University of Allahabad 

Manipur University 

Total 

Gr.: Group 

AUGUST 14, 2007 

3 

6 

2 

7 

288 

4 

3 

2 

5 

270 

StIItenNmt III 

5 

6 

10 

50 

39 

2384 

6 

36 

39 

2008 

7 

16 

Vsnbus categorltls of posts lying VIICIInl in KBndrIys V/oy.9.W)I&S 8S on lsi July, 2007 

S.No 

2. 

3. 

4. 

5. 

6. 

Category 

Principal Grade I 

Principal Grade IIIV1ce Principal 

Headmaster 

Post Graduate Teachers 

Trained Graduate Teachers 

Misc. Teachers (Drawing, Music, Ubrarian, Yoga etc.) 

·'nc,ude some posts of KVS HeedquarterlRegional Offtces 

Stlltem.nt IV 

No. of vacant posta 

120 

47 

123 

1699 

1630 

829· 

VSnOus ca/tIgt:NNIs of posts lying VllCSnl in N8vodsys ~Is)l&S S$ on 31s1 Msn::h, 2007 

8 

8 

19 

89 

90 

4966 

S.No Category No. of vacant posts 

2. 

3. 

4. 

5. 

6. 

Principal 

Vice Principal 

Postgraduate Teachers 

Trained Graduate Teachers 

Misc. Teachers (Drawing, MU8ic, SUPW, Ubrarian, Yoga etc.) 

Non- teaching staff 

26 

80 

570 

641 

231 

1725 

384 
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{English} 

Encroachment of Foreat Land by SALCO 

432. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of MINES be pleased to refer to reply given to 
Unstarred Question No. 1688 and 952 dated August 8, 
2006 and 6th March, 2007 respectively and to state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 

(c) if not, reasons for its delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) The 
Implementation Report in respect of Assurance given in 
reply to Unstarred Question No. 1688 dated 8th August, 
2006 has been sent to Ministry of Parliamentary Affairs 
by the Ministry of Mines on 3rd August 2007. 

For fulfilling Assurance given in response to Unstarred 
Question No. 952 dated 6th March, 2007, Information 
was 80ught from -Bharat Aluminium Company Limited 
(BALCO) and the State Govemment of Chhattiagarh. 
Some clarifications have not yet been received from them, 
and hence, there is delay In fulfilling the Assurance. 

{Tl7lnsMtionj 

Impact of Serve Shlkaha Abhlyen 

433. SHRI MOHAN SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the Impact of Sarva Shlksha Abhiyan on 
Scheduled Castes (SCs), Scheduled Tribes (ST.) and 
Other Backward Clasae8 (OBCs) students and the details 
of Increase In the literacy rate among them during the 
last three years; 

(b) whether the Government proposes to make 
education up to 8th Standard compulsory for children of 
these categorie.; 

(c) If 80, the details thereof; and 

(d) the details of other facilities provided free of cost 
to these children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Sarva Shlksha Abhiyan covers children 
of 6-14 years of age. The Gross Enrolment Ratio for 
primary and elementary level for SC and ST children 
from 2001·02 to 2004·05 is given in the enclosed 
statement. 

(b) and (c) The aim of the Sarva Shiksha Abhiyan 18 
to provide Universal Elementary Education to all children 
in age group of 6-14 years. 

(d) SSA supports children in the 6-14 age group 
studying in Government 8chools where elementary 
education Is free. 

Statement 

Gross Enrolmtlnl Ratio 01 SC studtlnls 

Primary (%) Elementary Level (%) 

2001-02 2002·03 2003-04 2004-05 2001-02 2002-03 

93.0 95.6 88.3 115.3 85.6 81.1 83.4 98.8 

Gross EfIIf)/msnl Rstio (GER) of ST stut:i6nts 

Primary (%) Elementary Level (%) 

2001-02 2002-03 2004-05 2001-02 2002-03 

96.3 98.7 91.37 121.9 88.9 80.5 86.06 102.4 
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{English} 

US-QSP Progl'MlIM 

434. SHRI L. RAJAGOPAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the US Govemment has Invited comments 
from India for giving trade benefits under Its Generaliled 
System of Preferences (GSP) Programme; 

(b) if so, whether the Govemment has submitted Its 
comments; 

(c) if so, the details thereof; 

(d) the details of benefits got by India In dollar terms, 
under US-GSP programme; 

(e) whether the continuance of GSP has been taken 
up in the bilateral meetings held from time to time with 
US officials; and 

(f) if so, the details of the outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. The 
US GSP scheme provides for an annual review to 
examine whether the GSP benefit on specific product 
categories should be continued. The review is done on 
the basis of certain criteria determined every year. During 
the 2006 Review of the GSP programme, the United 
States Trade Representative (USTR) issued notices, 
inviting comments for the review of the GSP status of 
the following categories of items from India:-

(i) Precious Metal articles of jewellery; 

(ii) Non electrical lamps and light fittings; 

(ii) Cucumbers including gherkins, prepared or 
preserved by vinegar or acetic acid; 

(iv) Hand hooked carpets and other textiles floor 
covering, tufted, whether or not made up, of 
wool or fine animal hair; 

(v) Colour television reception apparatus, video 
display diagonal over 32.29 cm Incorporating a 
VCR or a player; 

(vi) Other aromatic nitrile-function pesticides fast 
colour bues and fast color salts of diazo, azo 
or axoxy compounds; 

(vii) Wind powdered electric generating sets. 

(b) and (c) Yes, Sir. India had submitted that for the 
produ.ct categories under the GSP review, moet of the 
production took place In the small scale, cottage or 
agriculture sectors. India had also highlighted the .dverse 
ImplicatiOns of the GSP withdrawal on the livelihoods of 
a large number of workers employed In these sectors. 

(d) India has been a beneficiary of the US-GSP 
programme since Its inception in 1976. During 2006, US 
$5.67 billion worth of India's export ·to the US enjoyed 
GSP benefits. 

(e) and (f) Yes, Sir. India has represented against 
the withdrawal of the GSP benefits. A petition h.d been 
flied in the office of the USTR with regard to Jewellery 
and non-electrical lamps on September 5, 2006. An oral 
statement was made with regard to Cucumber, Hand 
hooked carpets and colour television reception apparatus 
at the public hearing before the chairman a the GSP sub 
committee 0 the USTR on February 16, 2007. In addition, 
the Qovemment raised the issue in the India-US Trade 
Policy Forum meeting in April 2007. The US Govemment 
have decided to allow the continuation of GSP benefits 
to India on Its exports of hand hooked carpets and other 
textile floor coverings. 

Export of P .... nger Care 

435. SHRI RANEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether passenger care are being exported from 
the country; 

(b) it so, the details thereof during each of the last 
three years, model-wise; 

(c) whether there has been any increase In the export 
of p .... nger cars during the current year; 

(d) if so, the details thereof; and 

(e) the foreign exchange eamed therefrom during the 
aforesaid period? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Y.s, Sir. 

(b) Number of p .... nger cars .xported during the 
tast three years are: 

2004-05 2005-06 2008-07 

1,80,870 1,89,990 1,92,746 

(c) and (d) Quantity-wi ... xporte of puaenger cars 
are increasing. As per provisional figure., during April-
July 2007, exports of pusenger cars have regllt.red a 
growth of around 17% over April-July, 2006. 

(e) Foreign exchange .arn.d by p .... ng.r car 
exports during the last three y.ars are as under: 

2004-05 2006-08 

265.87 193.36 

(In US $ mUllons) 

2008-07 
(April-December·2008) 

147.55 

Fall in value realisation ia on account of export of 
higher numbers of amall cars. 

Fund. for Hlgh.r Education 

436. SHRI P. MOHAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleuect to atate: 

(a) whether the allocation of funds by the Govemment 
for higher education for the current financial year is 
adequate; 

(b) if so, the details and percentage In relation to 
GOP; 

(c) whether Knowledge Commission'. observation that 
this allocation may be further increas.d is being 
considered by the Govemment; 

(d) if so, the details thereof; and 

(e) the remedial st.ps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) and (b) Allocation of funds for 
hlgh.r .ducatlon Is made keeping In view the availability 
of r.lOurcea and the priorities vis-a-vis other sectors. The 
GOP for the current year is not yet known. 

(c) to (e) The Govemment has not taken any declalon 
on the recommendationa of the Knowledge Commission, 
which is the subject of wider consultation. 

Job Oriented EduClitlon 

438. SHRI MOHAN RAWALE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
ltat.: 

(a) wheth.r the Gov.rnment propos.. to make 
.ducatlon job orient.d from the 9th claas onward8; 

(b) if so, the details thereof; 

(c) wheth.r the Govemm.nt propo .. s to set up any 
Commission/Committee of .xperts in this regard; 

(d) If so, th.· time by when a final decision Is likely 
to be taken In this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Preaently, there ia no such propoul 
under consideration of the Ministry of Human Resource 
D.veIopment to make education job-oriented from the 9th 
claaa onwards. As per the current Policy, there la general 
education with common aubject8 upto Class 10. Vocational 
atream Is introduced at the higher secondary stage 
(Classes 11 and 12). 

New Dlgl .. 1 Option 

439. SHRI MANORANJAN BHAKTA: Win the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) wh.ther .Ihe Gov.mment proposes to introduce a 
new digital option for television viewers in the country; 

(b) If so, the details thereof; StatelUT-wise; and 

(c) the time by when it is Iik.1y to be introduced? 
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THE MINISTER 'OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) Yes, Sir. 
Conditional Access System (CAS) has for Cable television 
viewEU'S in parts of metropolitan area of Deihl, Mumbai 
and Kolkata from 31.12.2006. CAS is already under 
implementation in Chennai. Though digital transmission 
and distribution has not been made mandatory for 
introduction of CAS but it is seen that almost all of the 
Multi System Operators operating in CAS notified .areas 
have switched over to Digital technology. The Central 
Government at present is evaluating the 8UCC8_ of the 
first phase of Implementation. The State Governments 
will apprise the Central Government of their views on the 
extension to remaining parts of the three metres. 

The relevant notifications giving details of areas 
notified under CAS are given In the enclosed Statement-
I and II. 

The other digital options available for Television 
viewers all over India Is the Direct-ta-Home (DTH) service. 
Apart from Doordarshan's DO Dlrect+free to air service 
there are two other private DTH service providers namely 
Tata Sky & Dish TV. The number of service providers Is 
likely to increase. 

Another recent option for digital content delivery Is 
Internet Protocol Television (IPTV) services by Telecom 
Service· providers. MTNl has started a pilot offering of 
IPTV in Delhi recently. 

Under a pilot project Doordarshan has started ita TV 
on mobile services using Digital Video Broadcutlng-
Handheld (DVB-H) technology In Deihl. 

StIIhJment I 

Ministt}' of Inf0rm81ion lind BIfNldc&sIlng 

NOTIFICATION 

New Deihl, the 10th July, 003 

S.O. 792(E).-In exercise of the powers conferred 
by sub-section (1) of Section 4A, read with Section 9 of 
the Cable Television Networks (Regulation) Act, 1995 (7 
of 1995) the Central Government having been satisfied 
that it is necessary in public Interest so to do, and In 
supersession of the notification S.O.39(E), dated 14th 
January, 2003, hereby notifies the 1 st day of March 2003 

as the date within six months from which it shall be 
obligatory for every cable operator to transmit/retransmit 
programmes of every pay channel through an addressable 
system In the areas specified below, namely :-

(i) In the Municipal Council of Greater Murnbai, the 
area to the West of the main line of Central 
Railway between Chatrapathi Shivaji Terminus 
(CSn station and Sion Railway Station, Including 
the area from Navy Nagar (in the south) upto 
the CST railway Station (In the north), Including 
Ballard Estate, bound by the Sion-Bandra link 
Road and the Mahlm Causeway on the northem 
aide and includes the areas CoIaba, RC Church, 
World Trade Centre, Maker Towers, Narlman 
Point, Cuffe Prade, Fort, Fountain, Bombay Stock 
Market, Prince of Walel MUleum, CIDCO, 
Marine Drive Gateway of India, Hornlrnan Circle, 
Reserve Bank of India, Churchgate, Ballard 
Estate, Town Hall, Shahid Bhagat Singh Road, 
Madam Cam a Road, Veer Nariman Road, 
Mahatma Gandhi Road. Dr. Dadabhal Nauroji 
Marg, Marine lines, Charnl Road, Kalbadevi, 
Thakurdwar, Glrgaum, Waikeshwar Road, 
Nepensea Road, Cumbala Hili. Malabar Hili, 
Grant RoIud, Khetwadi, Breach. Candy, Peddar 
Road. HajIaIi, Mahalaxml, WorN, Tardep, A1tomout 
Road. Dr. Dadasheb Bhadkamkar Marg. Sardar 
VaHabfaai Patel Road, Saat Resta, lata lajpatral 
Marg, Mahalakshml Race Course, Dr. Annie 
Besant Marg. N.M. Joshi Marg, Gokhale Road, 
Dr. Moses Rotld, Prabhadevl, Dadar (West). 
Shivaji Park, Cadell Road, lady Jantshedji Road, 
Sitiadevi Road. Mahim, Gen Arunkumar Vldya 
Marg. 

(iI) In the National Capital Territory of Deihl, the 
area covering Chanakyapurl. Motlbagh, Vasant 
Vlhar, Safderjung, Vasantkunj, Chattarpur, 
Madanglr, Kalkajti, Santa Vlhar, Maharant Bagh; 
bounded in the East by Yamuna River (from 
Delhi-Haryana border near Badarpur to Bhairon 
Marg; bounded In the West by Wellington 
Crescent, Sardar Patel Marg, NH8 (from 
Dhautakuan to Gurgaon Border); bounded In the 
South by Delhl-Haryan border (from Gurgaon to 
Badarpur and Yamuna river); bounded In the 
North by Bhalron Marg, Raj path (from National 
Stadium to V1jay Chowk). Parliament HOUle, 
Talkatora Road upto Ram Manohar Lohla 
Hospital. 
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(iii) In the Kolkata Metropolitan Area, the are .. 
whose northem boundary Is the eastem bank of 
the river Hooghly up to the confluence with 
Tolly's Nalla on the right; eastem boundary 18 
the line along the westem bank of Tolly's Nalla 
starting from its confluence with river Hooghly 
in the north running south down along the 
mouzas of Magurkhali; Southem Boundary is 
along the line following the southem boundaries 
of mouzas Magurkhali, Ramjibanpur, Sajnaberia, 
Gopalnagar, Kalua, Hanspukuria area within 
Police Station Behala proceeding towards the 
southem boundaries of mouzas Kalagachhla, 
Sankharipota, Naoabad, Khanberia, Chandigarh, 
Shibhugli and Rameshwarpur within Pollee 
Station Maheshtola. 

Thereafter the same line following the southem 
Betuabi Rajarampur, Santoshpur, Uttar Raipur, 
Benjan Haria Charial, Eastem and southem 
mouzas of Nischintapur and Southem boundaries 
of mouzas of Uttar Ramchandrapur, 
Raghunathpur, Rajarampur, Achhipur within 
Police Station Budge Budge. 

And then proceeding further westward in a 
straight line and meeting the weatem boundary-
line of District 24 Parganaa In the river Hooghly; 
and westem boundary is the line along the east 
bank of river Hooghly starting from the 
confluence of Tolly's Nalla running south-south-
west where it meets the line of District 24 
Parganas in the river Hooghly. 

(iv) Chennai Metropolitan area. 

[F. No. 91212003-BP&L] 
Rakesh Mohan, Jt. Secy. 

Footnote ;·The Notification S.O. 39(E) dated 14th January, 
2003 was published in the Gazette of India [Extraordinary] 
dated 14th January, 2003 In Part II, Section 3, Sub-
section (ii). 

Stlltement II 

Ministry of Infonnllbon lind BrosdcIIsling 

NOTIFICATION 

New Deihl,' the 31st July, 2006 
,,' 

5.0. 1231 (E).- WHEREAS section 4A of the Cable 
Television Networks (Regulation) Act. 1995 (7 of 1995) 
(hereinafter referred to as the Act) envisages "transmission 

of programme. through an addre .. able .yatem-
[(hereinafter referred to as the Conditional Acceea Syatem 
(CAS)); 

AND WHEREAS the Govemment of India in the 
Ministry of Information and Broadcasting, by notification 
vide number S. O. 39 (E) dated the 14th January, 2003, 
made it obligatory for the cable operators in the whole of 
Chemai and Koikata Metropolitan areas and the areas 
covered by the Municipal Council of Greater Mumbai and 
the National Capital Region of Deihl to transmit or re-
tranemlt programmes of every pay channel through an 
addressable syatem within a period, of six monthl from 
15th January 2003; 

AND WHEREAS the Govemment of India, in the 
Ministry of Information and Broadcasting, by notification 
vide number S.O. 792 (E) dated the 10th July, 2003, 
revised the notified areas to certain specified areas In 
the Chennal and Koikata metropolitan areas and the anta8 

covered by Municipal Council of Greater Mur'nbai and the 
National Capital Region of Deihl In auperaeuion of the 
notification number S.O. 39 (E) dated 14th January 2003, 
to tranemlt or re-transmlt programme. of every pay 
channel through an addreuable lyetem within a period 
of Ilx months from 1 st March 2003; 

AND WHEREAS the Govemment of India, In the 
Ministry of Information and Broadcasting by notification 
vide number S.O. 271 (E) dated the 27th February 2004, 
suspended the operation of the notification number 39 
(E) dated the 14th January 2003 read with notification 
number 792 (E) dated 1 July 2003; 

AND WHEREAS the Hon'ble High Court of Deihl 
passed an order dated the 10th March 2006 In CWP No. 
14464·66 of 2004 flied by MIs. Hathway Cables & 
Datacom Pvt. Ltd. and. Others directing the Central 
Govemment to Implement Conditional AcceIa System In 
the areas notified vide notification number S.O. 792 (E) 
dated the 10th July, 2003 by Govemment of India In the 
Ministry of Information and Broadcasting within four weeki; 

AND WHEREAS the Hon'ble High Court of Delhi 
passed an order dated the 20th July 2006 In LPA no. 
98512006 & CMs 666012006 and 665812006 directing the 
Govemment of India to implement Conditional Access 
System by 31 st December 2006 in the notified areas 
vide number S.O. 792(E) dated the 10th July, 2003 by 
the Govemment of India In the Ministry of Information 
and Broadcasting In terms of the order paseed by the 
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learned single judge dated the 10th March, 2008 for which 
necessary notification shall be issued by 31st July 2006; 

NOW, THEREFORE, In exercise of the powers 
conferred by sub-section (1) of section 4A, read with 
section 9 of the Cable Television Networks (Regulation) 
Act, 1995 (7 of 1995), the Central Govemment, having 
been satisfied that it is necessary in the public interest 
so to do, and having regard to the aforesaid order dated 
the 20th July, 2006 of the Hon'ble High Court of Delhi 
hereby notifies 31 st December, 2006 as the date from 
which it shall be mandatory for every cable operator to 
trBnsmit or re-transmit programmes oj evC)ry pay channel 
through an addressable system in the are.. notified by 
the Govemment of India in th, Ministry of Information 
and Broadcasting vide number S.O. 792(E) dated the 
10th July, 2003. 

[F.No. 9/1612004-B&L (Vol. IV)) 
N. Baijendr. Kumar, Jt. Secy. 

Leglahltlon to Control Private Inatltutlon. 

440. SHRI VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT pleased to ltate: 

(a) whether the Govem"",nt is considering to bring 
a legislation in order to exercise control over admi88ion 
in private vocational educational institutes and In their 
fee structure; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Presently, there is no iuch proposal 
under consideration of the Ministry of Human Resource 
Development. 

S",b.ldlsed Freight Rate. In Agricultural Product. 

441. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has any proposal for 
setting up of cold storage at the 5 Airports in the North 
East Region; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal to 
subsidise freight rates in agricultural productl in order to 
boost exports in the North East Region; and 

(d) if so, the decision taken In thll regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and' (b) Y., 
Sir. APEDA is setting up four waIk-tn-type cold rooms 
and one Centre for Perl.hable Cargo (CPC) at an 
estimated coat of R.. 2.43 crore. to promote the export 
of perlahable produce from North Eutem Region. Theu 
facilities are being provided at airports In AgartaJa, Alzwal, 
Olmapur, Imphal and Guwahatl. 

(c) and (d) Ve., Sir. The Govemment hu extended 
the Scheme for Inland Transport Aulstance for the year 
2007-08 for agriculture products / from the North Eat 
Region including Slkkim. to boost exporta from that region. 

/ 

Clulter Development Scheme 

442. SHRI G. KARUNAKARA REDDY: Will the 
Mlnlater of TEXTILES be pleased to state: 

(a) whether a new scheme called 'Cluater 
Development Scheme' for the development of. handloorn 
.ector h.. been launched recently; 

(b) if so. the sellent features thereof; 

(c) whether this cluster approach I. likely to replace 
the cooperative approach for the development of handIoom 
sector; 

(d) if so, the r ... ona therefor; and 

(e) if not, the steps being taken/proposed to be taken 
to provide assIstanc. to States, particularly Kamataka 
under the said scheme and strengthening the cooperative 
sector in handlooms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Government of India launched new scheme called 
'Integrated Handloom Cluster Development Scheme' in 
the year 2005-06 for holistic & integrated development of 
20 handloom clusters in a time frame of four years at a 
total cost not exceeding Rs. 2.00 crore per cluster. These 
clusters are spread in 12 States, including the State of 
Kamataka, each covering about 6,000 handloome. 

(c) No, Sir. 
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(d) Doe. not arlle. 

(e) Integrated Handloom Cluster Development Scheme 
will be replaced by a proposed new Mlntegrated Handloom 
Development Scheme (lHDS)", which has been formulated 
by merging the components, with or without modifications 
of the Deen Dayal HathkarghaProteahan Yojana, 
Integrated Handloom Clueter Development Scheme, 
Integrated Handloom Training Project and Workahed-cum-
Housing Scheme Implemented during the Xth Plan. In 
the State of Kamataka, Gadag is one of the 20 handloom 
clusters where the cluster development programme is 
under Implementation. Additional five handloom clusters 
I... (I) Mahalingapur- BagaJkot Distt. (iI) Challoakere Town, 
Chltradurga Olatt. (ill) KollegaJ - Chamarajanagar Dlatt. 
(iv) Thimmasandara - Kolar Distt. and (v) Mulakalamuru-
Chltradurga Dlatt. have been selected In the State of 
Kamataka and their diagnostic study has been conducted. 
The proposed new Scheme will cover the weav,rs both 
in and outside the cooperative fold. 

Criteria for Perm' •• 'on of New. Channel 

443. SHRI NAVEEN JINDAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the criteria and guidelines followed by the 
. Govemment for granting permission to starting a News 

Channel; 

(b) the number of such requests received by the 
Govemment aIongwith the permission granted during each 
of the last three years Including current year; 

(c) whether some requests are pending with the Union 
Govemment at present; 

(d) If so, the detailS thereof; 

(e) the time by when such requests are likely to be 
cleared in each case; 

(f) whether there are any discretionary powers to 
relax necessary conditions in sue Cas8S; and 

, 
(g) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Permission for 

starting a New. Channel are given as per the procedure 
preacrlbed In the 'Guidelines for Uplinklng from India' 
which were Issued. on 2.12.2006. These guidelines and 
the application form are avaHabie on the Ministry's website 
(www.mlb.nlc.in). The eligibility criteria is as prescribed In 
para 3.1, for News and Current Affairs TV Channel •. 

(b) Receipt of applications under the uplinking 
guidelines Is an on-going process. No record Is kept In 
the Ministry of incomplete applications which are closed 
or retumed. As many as twenty-five private satellite TV 
channels were permitted to be upllnked from India during 
the year 2005, thirty-seven channels were permitted during 
the year 2006 and thirty-one channel. have been 
permitted during the current year up to 31.7.2007 
Complete list of channels. permitted Is available on the 
Ministry's website. 

(c) to (e) Yes, Sir. As on 31.7.2007, applications of 
59 companies to uplink 99 TV channels from India are at 
various stages of scrutiny. These also require Inter-
Ministerial comments and hence, no definite time frame 
can be Indicated. 

• (f) No, Sir. All the applications are processed as per 
the procedure prescribed in the guidelines. 

(g) Does not arise. 

Review of Llcenelng Policy 

444. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has reviewed the 
compulsory Industrial Licensing Policy; 

(b) if so, the details thereof; 

(c) the number of applications for industrial licensing 
received/cleared/pending for compulsory licensing during 
each of the last three years, State-wise, separately; and 

(d) the steps taken by the Govemment to cater all 
the pending applications for Industrial licensing? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Review of the Compulsory Industrial 
Licensing Policy is a continuous process. Presently only 
five industries are kept under Compulsory Industrial 
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Licensing regime for re .. on. releted to aecurlty and 
strategic concerns, locial reasons, problema related to 
safety and over-riding environmental is.ue. and 
manufacture of products of hazardous nature. 

(c) and (d) Receipt of application. for Industrial 
Licence and their consideration Is a continuing proce .. 
and applications are disposed of in a time bound manner 
by the licenSing Committee in this Department. The 

Licensing Committee meeta at regular Interva. and all 
applications are considered in conSUltation with the 
administrative Ministries/Departments and the State 
Governments concerned. Statement I and II indicating 
the number of Industrial Ucenae (IL) applications received 
and Letter of Intents {LOla)llndultrial Licences granted 
(State-wise) during the years 2004, 2005 and 2006 are 
enclosed. 

sr."""n' I 

SI •• wi6tI dtlMiIs of IL ~Iions /f!JCM'(K/ eluting 1M IMt thIN YMI'S 

Name of the State 2004 2005 2006 Total 

2 3 4 5 

Andaman & Nicobar 0 0 0 0 

Andhra Pradesh 11 33 24 68 

Arunachal Pradesh 0 0 0 0 

Assam 2 1 0 3 

Bihar 0 0 0 0 

Chandigarh 0 0 

Chhattisgarh 3 

Dadra & Nagar Haveli 6 0 7 

Daman & Diu 3 0 0 3 

Delhi 0 0 0 0 

Goa 0 2 

Gujarat 9 10 7 26 

Haryana 8 1 10 

Himachal Pradesh 0 2 0 2 

Jammu-Kashmir 0 1 2 3 

Jharkhand 3 0 4 

Kamataka 7 10 14 31 

Kerala 3 4 2 9 

Lakshatdweep 0 0 0 0 



401 SRAVANA 23, 1929 (&rk4l) 402 

2 3 4 5 

Madhya Pradesh 2 4 

Maharaahtra 21 16 9 46 

Manipur 0 0 0 0 

Meghalaya 0 0 

Mlzoram 0 0 0 0 

Nagaland 0 0 0 0 

Orissa 4 1 7 

Pondlcherry 0 0 0 0 

Punjab 18 28 31 n 
Rajasthan 1 3 5 

Sikkim 0 0 0 0 

Tamil Nadu 31 44 37 112 

Tripura 0 0 0 0 

Uttar Pradesh 6 2 5 13 

Uttaranchal 0 2 0 2 

West Bengal 9 9 2 20 

More than One State 2 0 3 

Withdrawn/closed 0 4 3 7 

Total 143 181 145 489 

sr.tement" 

SlsltlwistJ iMtsils 01 LOIs+OILs gflll1lBd From J."uwy 2(J()I to lJtJctImbtIr 2OfJ(J 

Name of the State 2004 2005 2006 Total 

2 3 4 5 

Andaman & Nlcobar 0 0 0 0 

Andhra Pradesh 12 26 18 56 

Arunachal Pradesh 0 0 0 0 

Assam 0 0 1 

Bihar 0 0 0 0 
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2 3 4 5 

Chandigarh 0 0 0 0 

Chhattisgarh 3 2 0 6 

Dadra & Nagar Havell 4 1 0 6 

Daman & Diu 4 0 6 

Delhi 0 0 0 0 

Goa 0 1 0 1 

Gujarat 8 7 7 22 

Haryana 6 3 0 8 

Himachal Pradesh 0 0 2 2 

Jammu-Kashmir 0 0 0 0 

Jharkhand 0 0 1 

Kamataka 7 14 8 29 

Kerala 2 2 3 7 

Lakshadweep 0 0 0 0 

Madhya Pradesh 0 2 3 

Maharashtra 10 10 8 28 

Manipur 0 0 0 0 

Meghalaya 0 1 0 

Mizoram 0 0 0 0 

Nagaland 0 0 0 0 

Orissa 0 0 0 0 

Pondicherry 0 0 0 0 

Punjab ·15 26 24 65 

Rajasthan 0 0 1 

Sikkim 0 0 0 0 

Tamil Nadu 19 32 33 84 

Tripura 0 0 0 0 

Uttar Pradesh 3 3 7 

Uttaranchal 0 0 2 2 
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1 2 

W.st Bengal 

Location in more than One Stat. 1 

Total 100 

rr,."'Iion} 
Cotton Indu8lry 

446. SHRI AVINASH RAI KHANNA: WII the MInIetitr 0' TEXTILES be pleuecI to 8tate: 

(.) whether the Government Ie ..... of the problema 
being 'aced by cotton Induetry In the country partlcularty 
in Punjab; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemlnent In thle 
regard? 

Year 2004-05 

Area Production 

Punjab 5.09 16.50 551 5.57 

Source : Cotton AdViaory Board (CAB) 

(c) Question does not arise In view of .t»ov •. 

{English} 

Fundi to DAYP In North IEntern Region 

446. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Miniater 0' INFORMATION AND BROADCASTING be 
pleased to state: 

<a) whether the Govemment propoaee to activate the 
functions ot Directorate of Audio and VIeuaI PubIdty In 
the North Eastem Region; 

(b) if so, the details thereof; and 

(c) the total allocation for DAVP for the North Eastem 
Region? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) 
Directorate of Advertising and VISual Publicity (DAVP) haa 

3 5 

11 

o o 1 

136 110 

TH~ MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (aHRI E.V.K.S. ELANGOVAN): (a) and (I) 
The,. Ie no Infonnatlon regarding dIfflcultleelcrieia in the 
cotton IndI*ry In the country particularty In the State of 
P\qIIb. The ~ pvduction of cotton in the COWttry 
.. a wt)ote for the IIIIt five yea,.. ,. .. under: 

Produclion In Iakh beJel 170 kga 

2002-03 2003-04 2004-06 2005-06 2008-07 

138 179 243 244 270 

Source : Cotton AdvI80ry Board (CAB) 

ArM, Production and Yield In the State 0' Punjab for 
the IaIt th,.. yea,.. Ie .. under: 

.Production in lakh bales 170 kgl 

2006-07 

Production YIeld Area. Production 

20.00 .10 5.88 28.00 752 

a ,..... 0Iice at Guwahall and FI8id Exhibition omc.. 
at Guwahall, AgartaIa. Imphal, Kohlrna, Aizwal, .tanager 
and ShlHong, In the Not1h Eastem region. Then otlicel a,. already hoking exhibitions and conducting other 
activIUee for pubIk:Ily of programme. and. poIlcle. of 
Government of India, partlcularty relating to thle region. 

(c) The ... BudgM allocation under Plan for DAVP 
for the Not1h Eaatem region during 2007-08 Is As. 260.00 
1aIchI. 

/7IwIM1Ion} 

Prlm.ry SchooIa In Ol'llm Panch~ 

447. SHRI RAGHUVEER SINGH KOSHAL: win the 
Minl".r of HUMAN RESOURCE DEVELOPMENT be 
pleued to Ita .. : 

(a) whether arrangement for upper primary/middle 
IChooII at all Gtam Panchayat headquarters has been 
made by the Government; 
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(b) If 10, the detda of number of GIWn PMChayat 
hMdquMera haYIn8 middle lChooIIIupper primIIy IChooII 
.t preeent, Stat.wtee and Union T.rrttory·wIaa; 

(c) whether .U Gram Panchay.t h •• clqu.rt .... h.ve 
primary achooIa (upto clue 5); 

(d) If 10, the ~nt dMaill thereof, State-wIM Met 
Union T.rritory-wlM; .nd 

(.) the detaIII of thoee GIWn panct.yat hudquarterI 
t.cIdng the above laid achooll. Stat.wtee and Union 
Territory-wlH? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 
FATMI): (.) to (.) Aa per eltimatlon In 2008, 88% of 
population has acceu to primary IChooIe within 1 km. of 
• habitation, while .bout eeoo Education Gu.rantee 
Scheme centres .. rye the remaining habItationa. The ratio 
of primary IChooII to upper prim.ry achooII In the country 
w .. 2.57:1 in 2005. 

fEfllllitlhJ 

Radio StIItlons 

441. SHRI S.K. KHARVENTHAN: Win the Minister of 
INFORMATION AND BROADCATING b. pl .... d to 
atat.~ 

(.) the number of radio atatlona expected to go on 
.Ir till the .nd of the yur, State and Union T.rritory· 
wiae; 

(b) whether the Government hu r.ceiYed btda for 
daaa-C and D citIea; 

(c) If 10, the detalil thereof; .nd 

(d) the stepa taIwn by the Govamment In thII ragard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (.) The det.lIs of 
All India R.dIo Stations and Prlv.te FM Radio Stations 
which are expected to go on .ir till the .nd of the year 
has been Indicated in Statement I .nd II respectively. 

(b) to (d) A n.w 'polley of exp.nslon of FM 
broadcuting through Prtva~ Operato... wu notified In 
July, 2005. Sub •• qu.ntly, 337 channel. including 
217 chann.1I of ctaaa-C and ct ... ·D cities In 61 cities 
were put on bid. Out of th ... 217 channels, agreements 
were aIgned with .ucceuful bldd .... for 139 ch.nn'" In 
57 cltln as per .nclosed Statement·llI. For the remaining 
78 vacant channa.. of cI..-C and c .... ·D em... pre-
qu.llflcatlon bids have been Invited from prlvat. 
Cornpan/eI through Tender Notification dated 8.6.2007. 

Stlltement I 
0. .. 01 AIR. Slsti0n6 up«:ftId to go on 

., by 1M tIf1(/ of 2007 

S.No. Stat. 

1. Andhra Pradesh 

2. J&K 

3. Maharutra 

4. Manlpur 

5. Oriua 

6. Rajuthan 

7. Tamil Nadu 

8. Trlpura 

Total 

Name of 
the Citie. 

Macherla 

Dlaklt 

Nyoma 

Padum 

Oras 

Expected to go on 
air by the end of 

2007 

Churachandpur 

Ralrangpu,r 

Sora 

Dungarpur 1 

Dharmapurl 

Dharmanagar 

11 

.. .....", II 
0.,.. 01 pm.t. FM CIw1ntII6 ExptItDd Go tJfI IIir by 1M III1tf of 2007 

SI.No. State Name of the Cities Tobe Operationalised By the 
end of 2007 

1 2 3 4 

1. Andhra Pradesh Tirupathi 2 

Vijayawada 2 
Vi8hakhapetrwn 3 

Warangal 2 
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2 3 4 

2. Arunachal PradMh ltanager 

3. Aaeam Guwahatl 2 

4. Bihar Muzzaffa."..,r 

5. Chhati8garh Btlupur 2 

Ralpur 4 

6. Daman & Diu Daman 1 

7. Gujarat Ahmedabad 2 

Rajkot 3 

Surat 4 

Vadodara ': . ~ .' ··,·'),l'" <-

8. Himachal Pradesh Shlmia '.3 

9. Jharkhand Jamthedpur '~ 

Ranchl 4 

10 Kamataka Gulbarga 2 

Mangalore 4 

Myaor8 2 

11. KeraJa Cochln 3 

Kannur 4 

Kozhikode 2 

Thlruvananthapuram 4 

ThriHur 4 

12 Madhya Pradesh Bhopal 

Gwalior 

Indore 3 

Jabalpur 4 

13. Maharashtra Ahmednagar (5 

Akola 2 

Aurangabad 1 

Dhule 
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411 ,....,....,.... 

1 2 3 4 

JaIgIIon 3 

KoINIpur 2 

M~I 
, 

Negput' .. 
Handed 2 

NuIk , 
Pune 3 

SangII 2 

ShoIIpur 2 

'4. Meghlllaya ShIIIong 2 

15. Mlzoram AIzMI 1 

16 0riIea RourkeIa 2 

17. PoIIdicheny PondkNrTy 3 

18. Punjab AmrItaar 3 

P ...... 4 

18. Almer 3 

Jodhpur 4 

Kola 3 

Uc:t.lpur 2 

20. SIddm Gangtok 3 

21. T ..... NIIdu Chennai 1 

Coimbatore 3 

Maduri 3 

Tiruchy 2 

Ti~ 2 

Tuticorin 3 

22. Tripura Agartala 1 

23. Uttar PradeIh Agra 2 

Allahabad 3 

Kanpur 1 

LucIcnow 2 
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2 3 

va,..,. 2 

24. Weat Bengal AIanIoI 1 

Kobta 3 

SIIIgurI 4 

TOTAL 114 

.....,..", . 
Wd f'*-' IQ 

SI.No. State Name of the CItiN C ... go;y Teal CNnneII BId ReceIved 

2 3 .. 5 • 
1. Andhr. Pradesh Ralahrnundry C 4 2 

2 Andhra PradHh TlrunelveH C 3 2 

3 Andhra Pradeeh Tlrupathl C 2 2 

4 Andhr. Pradelh Warangal C .. 2 

5 Aaaam GuwahatI C .. .. 
5 Bihar Muzzatfarpur C .. 1 

7. Ch.ndigarh ChandIgarh C 2 2 

8. Chhatiegarh BIIaIpur C .. 2 

9. Chhatlsgarh R.r C 4 4 

10. J&K Srtnagw C .. 1 

11. Jammu· & Kaehmlr Jammu C 3 1 

12. Jharkhand Ranchl C .. .. 
13. K.rnataka Gulbarga C .. 2 

14. Karnataka MangaIore C .. 4 

15. Karnataka MyIore C .. 2 

16. Kerala Kannur C .. 4 

17 Kerale Kozhlkode C 2 2 

18 Kerale ThINVananthapuram C .. .. 
19 Madhya Pradesh Gwalior C .. .. 
20. Madhya Pradf Itt Sagar C .. 0 
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2 3 ·4 5 6 

21. Maharashtra Akola C 4 2 

22. Maharashtra Aurang8bad . C 3 2 

23. Maharashtra Dhule C 2 

24. Maharashtra Jalgaon C 4 3 

25. Mah6rashtra Kolhapur C 2 2 

26. Maharashtra Nanded C 4 2 

27. Maharaahtra Nulk C 2 2 

28 Maharaahtra Sengli C 2 2 

29 Maharashtra Sholapur C 3 2 

30. Orissa Bhubaneetwlar e 4 3 

31. Orissa Rourkela e 4 2 

32. Pondlcherry Pondicherry e 3 3 

33. Punjab Jalandhar e 4 4 

34. Punjab Patlale e 4 4 

35. Rajasthan Ajmer e 4 3 

36. Rajasthan Blk6ner e 4 

37. Rajasthan Jodhpur e 4 4 

38. Rajasthan KOla C 4 3 

39. Rajasthan Udaipur C 4 3 

40. Tamil Nadu Thrlaaur e 4 4 

41. Tamil Nadu Tlruchy e 4 2 

42. Tamil Nadu TutlCorin e 4 3 

43 .. Uttar Pradesh Allgarh C 2 

44. Uttar Pradesh Barelly C 4 2 

45. Uttar Pradesh Gorakhpur e 4 

46. Uttar Pradesh Jhansl e 4 

47. West Bengal SIHguri e 4 4 

~ 48. Maharashtra Ahmednagar e 3 3 

49. Andaman & Nicobar Port Blair 0 4 0 
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2 3 

50. Ar~nachal Pradeeh /tanagar 

51. Daman & Diu Daman 

52 Goa Panall 

53. Haryana Hlalar 

54. Haryana Kamal 

55. HimachalPradeah Shlmla 

56. Manlpur Imphal 

57. Meghalaya Shutong 

58. Mizoram Alzwal 

59. Nagaland Kohlma 

60 Sikkim Gangtok 

61 Tripura Agartala 

TOTAL 

Modemlutlon of Hie Milia 

449. SHRI K .C. PALLANI SHAMY: Will the MlnlIter 
of TEXTILES be pleased to state: 

(8) whether NTC is wooing private players for 
modemisation of the Mills; 

(b) if so, the details thereof; 

(c) whether It Is alsoproposec:l to develop mini textile 
hubs on mill land; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) It 
has been decided to seek private partnership to modernize 
and run some of NTC mills through joint venture route. 
The proposal for Joint Venture hal been approved by 
the Board fot Industri,al and Financial Reconstruction 
(BIFR) and Group of Ministers' (GaM).. a part of the 
Revival Scheme for NTC, to be Implemented by the year 
2008. 

(c) and (d) It has been deck:Ied to set up Indian 
Textile Plaza on the vacant land of Jehangir Textile MIlls, 

.. 5 8 

D .. , 
0 2 1 

0 3 3 

0 4 .. 
0 2 2 

0 .. 3 

0 4 0 

0 4 2 

D 4 1 

0 4 0 

0 4 3 

0 .. 1 

217 138 

Ahmedabad which IncfudM setting up of Textile Ma.eum, 
Training Centre, and Exhlbftion Centre etc. To impIM1ent 
the project a memorandum of Underatandng (MOU) hM 
been entered Into wIIh National BuHdlng Constructton 
Corporation (NBCC) for developing the Indian TeJdlle PIua 
at a coat of As. 180 croree. 

rr,.".alionj 

Report of iodine In Rook Belt 

450. PROF. PREM KUMAR oHUMAL: Will the 
Minister of MINES be pIeued to etate: 

(a) whether the Govemment haa conducted any 
survey with regatd to reported availability of adequate 
iodine content in rock salt found In Orang region of MancI 
diltrlct In Himachal PracMh; 

(b) H 10, whether the Govemment hM."en 8f'Ii 
action to set up a project In thIa regard; end 

(c) H eo, the detallI thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBAAAMI REDDY): (a) and (b) No, 
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Sir. The Geological Survey of India (Gal) which II the 
premier exploration agency under the Miniltry of MiMe 
ha. not conducted any study regarding availability of 
iodine content In the rock salt depoIIt In the Dring region 
of Mandl district in Himachal Pradeeh. G81 hal aIIo not 
set up any project in this regard. 

(c) Doe& not arise. 

{English} 

Special Economic ZonH 

451. SHRI PRALHAD JOSHI: WI the MinIItIr of 
COMMERCE AND INDUSTRY be pIeaMd to Itate: 

(.) whether the land Ie being IICqUInId on Nt+8, DeI1I-
Jalpur Highw.y for setting up of Spectal Economic Zone 
(SEl); 

(b) If so, the details thereof; 

(c) whether .. per the SEl no,,", the land belonging 
to existing Industries can be diverted for SEll for other 
Industries; 

(d) If so, the details thereof; and 

<e) If not, the I'888OnI therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) LanG' 
land usage is a State subject and the land .cqulaHion Ie 
carried out by respective State Govemmenta. AI the State 
Govemments have been informed on 16th June, 2007 
that the Board of Approval wHI not approve any Special 
Economic Zones (SEZs) where the State Govemrnenta 
have carried out or propose to carry out compulaory 
acquisition of land after 5th April, 2007. 

(c) to (e) The Special Economic lonae RuIea, 2006 
prescribe that the identified .rea for .. ttIng up the SEl 
should be vacant and contiguoul. Further the developer 
must have legal possession, lease hold rights for a period 
of twenly years or more and/or Irrevocable rlghta to 
develop the said area as SEl which should aIIo be free 
from encumbrances. 

Vialt of UZbekistan DeIeg8tJon 

452. SHRI E.G. SUGAVANAM: WID the Mlnilter of 
T~XTILES be pleased to state: 

(a) whether a trade delegation from Uzbekistan hal 
vllited India and shown Interest to set up lextile units In 
the country particularly In Tamil Nadu; 

(b) If 10, the detalle alongwlth the locations Identified 
for setting up of textile unite In the country; and 

(c) the time by when the .. unite are likely to be Ht 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) y .. , Sir. A 
deIegatton from Uzbekiltan visited India during July, 2007. 
However, the purpoae of visit of the delegation wu to 
attract Indian Inve.tment In the textile, .ector In 
UzbekIIIan. 

(b) and (c) Do not art.e In view of the (a) above. 

463. SHRI MILl NO DEORA: Will the Mlnl,'er of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
etate: 

(a) whether the Union Govemment hu received 
proposal' from State Governments particularly from 
Maharuhtra for financial U8Ietance to Implement the 
revised ICheme of Vocational Education & Training (VET) 
In the States; 

(b) If 10, the details thereof, St .... WIH; and 

(c) the action taken by the Government In thII regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not artae. 

rr--Honj 
Induatrlel Growth 

464. SHRI RAMDAS ATHAWALE: 
SHRI AVINASH RAI KHANNA: 

Will the Minlater of COMMERCE AND INDUSTRY 
be pIeued to Itate: 

(a) whether the Industrial growth rale has shown a 
decline during the Iut three y..... as compared to the 
pNYiouI yea ... ; 
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(b) If 10, the deWill thereof aJongwIIh the IUIOI'W 
therefor; 

(0) the .tepa taken by the Government to Improve 
the Hid growth ... ; 

(d) whether the International Monetary Fund (IMF) 
has held the Indian Govemment reeponaIbIe for the ukI 
decline In growth-rate; and 

(e) If so, the. reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POliCY AND PROMOTION ,MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (8") to (c) According to the Grou Dorneetlc 
Product (GOP) ntlmat.. releued by Central Statlltlcal 
Organisation (CSO) the Induatrlal growth rate In 2006-07 
was 10.9 per cent. The Induatrlal growth rate aInce 2000-
01 is given below: 

(Growth In percent) 

2000-01 

2001-02 

2002-03 

2003-04 

2004-05 

2005-06 (Quick Eltlmate) 

2006-07 (Reviaed Eatlmatn) 

(d) No, Sir. 

(e) Doe8 not arlae. 

/Englisll} 

Fau Currency 

8.4 

2.7 

7.1 

7.4 

9.8 

9.8 

10.9 

455. SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI NAVJOT SINGH SIDHU: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of HOME AFFAIRS be pIeued to 
state: 

(a) the dItaIII of counterfeit currency .. Ized In current 
year tiN dale In capttal and other parla of the country; 

(b) wtwther the Govemment h .. conducted any probe 
regarding Involvement of lSI and other agencies In this 
regard; and 

(c) If 80, the outcome thereof and .teps taken by 
the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) 
According to Deihl POlice, fake currency of the amount 
equivalent to Re. 85967801- seized In Deihl during the 
2007 (upto 31 .. July). As per the information made 
available by the National Crime Recorda Bureau, fake 
Indian currency of the amount approximately equivalent 
to Rs. 62907389/- .. Ized during the year 2006. 

(b) and (c) IrnRIgenoe Inputs suggeet strong .uapiclon 
of Involvement of lSI and other agencle. In this regard. 
'Police' and 'Public Order' are State .ubJecta .. per the 
Seventh Schedule to· the Con.tltutlon of India and .. 
IUCh reglltratlon, InV8ltlgation and prevention of crime 
Including ca.e. of fake currency I. primarily the 
rnponalbiUty of the State Govemmenta. However, the 
Govemment ha. taken a number of Itep. to curb 
circulation of fake currency note. In the country which 
Inter-alia Include .hartng of Intelligence with the State 
Govemment; shoring up of vigilance by the Border 
Security ForceICuatorna authorltle. to prevent .muggllng 
of fake currency nOIel Into the country; dl88emlnation of 
Information on .ecurlty fe.ture. through print and 
eIectionlc media for the benefit of public etc. 

Haul Actlvltle. 

458. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RUPCHAND MURMU: 
SHRI HEMLAL MURMU: 
SHRI PRABODH PANDA: 
DR. M. JAGANNATH: 
SHRI AVTAR SINGH BHADANA: 
YOGI ADITYA NATH: 
SHRI NAVJOT SINGH SIDHU: 
SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 
SHRI DHARMENDRA PRADHAN: 
SHRIMATI KARUNA SHUKLA: 
SHRI KAILASH BAITHA: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of HOME AFFAIRS be pleased to 
8tate: 
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(a) the Itepa ~Ing taken by the Govemment to 
rehabilitate the victims of Naxalism Blongwlth the detalle 
of fund allocated for the purpose during the said period, 
State-wise; 

(b) the details of Naxal activities during the last three 
years particularly in 2007; 

(c) whether the Government has undertaken any 
study regarding nexus of naxalltes with Maolel of Nepal 
and terrorists; 

(d) whether any internal assessment report has been 
prepared by the Government on the naxalite lituatlon; 
and 

(e) if so, the detaIls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

<a) to <e) StateI have their relpeClve poIIcIea for providing 
relief to victims of naxBl violence. Under the Security 
Related expenditure (SRE) Scheme of Mlnlatry of Home 
Affalra, Rs. 1 lakh for every cMllen killed and RI. 3 lakh 
for every security personnel killed is relmbul'lled to· State 
Governmentll. 

State-wise details, of naxal violence during lut three 
years and in 2007 (upto July) are given In the encloeed 
atatm"nt. 

The Central Government has been maintaining a 
close and continuous watch on the activities of the 
naxalltes, Including periodic visits to the various Stat .. , 
and detailed consultation. with the State Government 
authorities about various developmentll and the stepa 
required to check and control naxallte activItIeII. Monitoring, 
review and evaluation of the naxaJ aItuatIon for appropriate 
counter actionl Is a continuous proe .... 

St."ment 

StsltJ-wistI tIXftInI 01 nus' vIoItmctI during 2004 to 2007 (J~ 2007) 

Name of States 2004 2005 2006 2007 as on 31.7.2007 
(31.7.2006)· 

Incidents Deaths Incidents Deaths 'Incidents Deaths Incidents Deathl 

Andhra Pradesh 310 74 535 208 183 47 82(122) 26(24) 

Bihar 323 171 186 96 107 45 87(75) 39(38) 

Chhattisgarh 352 83 385 168 715 388 399(463) 259(306) 

Jharkhand 379 169 312 119 310 124 259(191) 71(75) 

Madhya Pradesh 13 4 20 3 6 8(5) 2(-) 

Maharashtra 84 15 94 53 98 42 63(63) 13(28) 

Orissa 35 8 42 14 44 9 47(29) 12(6) 

Uttar Pradesh 15 26 ' 10 11 5 4(8) 2(4) 

West Bengal 11 15 14 7 23 17 12(16) 2(12) 

Kerala 5 2 4(1) 

Karnataka 6 1 8 8 10 6(5) 5(-) 

Haryana 2 

Total 1533 566 1608 6n 1509 678 911(967) 431(491) 

"Figures in bracket show details of the corresponding period of 2006. 
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Prog,.mmn for TrlbIIl. 

457 SHRI KINJARAPU YERRANNAIDU:· Will the 
Minister of TRIBAL AFFAIRS be pl .... d to stat.: 

(a) whether the Ministry of Tribal Affairs has 
conducted any study to know the totai number of educated 
persons among the tribal population; 

(b) if so, the details thereof; 

(c) whether the Government h .. formulated any 
programme in this regard; 

(d) if so, the main fe.tur. of the programme; and 

(e) the details of the allocatlonl made and 
expenditure incurred under the said programme during 
each of the last three years? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 
KYNDIAH): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Ministry of Tribal Affairs has not formulated 
any specific programme to know trie total number of 
educated persons among the tribal population. The 
Census data Is referred to. 

Hike In Cement Price 

458. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMERCE AND INDUSTRY pleased to 
state: 

(a) whether cement manufacturers have squeezed 
supplies by as much as 40-60%; 

(b) if so, the details thereof; 

(c) whether such move by manufacturers Is to 
maintain the high prices of cement in the country; • 

(d) if so, the reaction of the Govemment thereto; 
and 

(e) the action taken by the Govemment against the 
manufacturers found responsible ther.for? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 

KUMAR): (a) No Sir. The production and despatch .. of 
cement have been ·Increallng every year. The production 
of cement by large plants in 2006-07 stood at 155.66 
million tonne registering a growth of 9.17% over the 
production In the previous year. The capacity utilization 
In the Cement Industry was 94% during 2006-07 and 
98% during first quarter of this year. 

(b) to (e) Do not arise. 

us Patent. on Yoga 

459. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI SANTOSH GANGWAR: 
SHRI C.K. CHANDRAPPAN: 
PROF. VUAY KUMAR MALHOTRA: 
DR. RAMKRISHNA KUSMARIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the US Patents & Trademarks otnce 
(USPTO) has sanctioned yoga related copy rights tracle 
marks on yoga accessories and yoga trade marks so far 
and an application for grant of patents of yoga practiced 
in steam room Is under its consideration; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken up the matter 
with the US Govemment; and 

(d) if so, the details thereof and the reaction of US 
Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b)' A search of United States Patent 
and Trade Mark Office (USPTO) database by the 
Controller General of Patents, Designs and Trade Marks 
shows that the USPTO has granted 168 patents mainly 
In yoga related devices and accessories, such as, yoga 
mattresses, grip block, yoga socks, devices for stretChing, 
etc. Similarly, there are about 3700 trademarks on yoga 
accessories which have been listed in the database of 
registered and pending trade marks by USPTO. However, 
the search of USPTO database has not produced any 
resuh with regard to pendency of any application for grant 
of patent on yoga practiaed in steam room. 

(c) No, sir. 

(d) Question does not arise. 
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SEZa 

460. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 

(a) whether the Environment Support Groups have 
criticized the Government's Special Economic Zonel 
(SEZs) Policy particularly for falling to addre •• the 
environmental issue8 related with It; 

(b) If 80, the details thereof; and 

(c) the steps taken by the Govemment to add,.... 
the environmental concem and social impact of SEls? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
Special Economic Zones have to abide by the 
environmental laws and detailed notifications and 
instructions regarding the legal requirement. and 
procedure for environmental clearances for the Special 
Economic Zones have been Issued by the Ministry of 
Environment & Forests. Also, the Letter of Approval l18ued 
to the Special Economic Zone (SEZ) developers under 
the provisions of the SEZ Rules, 2006, Inter-alia Include 
conditions that the developer shall conform to the 
environmental requlrement8 and that he 8hall obtain 
required approval from various statutory authorities under 
relevant statutes and regulations of the Govemment of 
India and the State Govemment and the local bodies. As 
per information available, In the 136 newly notified SEls, 
Rs. 46705 crores have been Invested and 40153 direct 
jobs have been created. 

Death of Prteoners In Jail 

461. SHR!" ASADUDDIN OWAISI: 
SHRI SYEO SHAHNAWAZ HUSSAIN: 
PROF. VIJAY KUMAR MALHOTRA: 
SHAI SANTOSH GANGWAR: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of Male/Female prisoners who 
died In different jall8 Including Tlhar Jail 8eparately, during 
each of the last th.... years, year- wIN; 

(b) whether the Government has constituted any 
Committee/conducted any Inquiry to probe the caUH8 of 
auch deaths; 

(c) If 80, the detall8 thereof; and 

(d) the 8tep8 taken by the Govemment agal,., the 
officials found guilty and to check 8uch 1nc1dent8 In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
The Information relating to death of prisoners Is not 
maintained Jail-wise. However, as per the data complied 
by the National Crime Record Bureau (NCRB), the total 
number of malelfemale prisoners who died In different 
jalll Including Tlhar Jail In the country during 2003 to 
2005 are as under: 

Year 

2003 

2004 

2005 

Male prl80ner Female prisoner 

1044 16 

1144 25 

1341 48 

Total 

1060 

1189 

1387 

(b) to (d) ·PrIson.- II a state 8ubject under LIst II of 
the Seventh Schedule to the Conatltution and Prison 
Administration Is the responslblUty of the respective State 
Govemments. 

However the Model Prison Manual circulated to atl 
State Govemments prescribes various measures auch .. 
keeping the prisoners under eafe and humane condltiona, 
providing medical facilities etc. In c .. e of death of any 
prisoner, the postmortem il required to be conducted 
immediately. A full report on the cfrcumatancea of death 
of prisoner Is required to be lubmltted and lultable action 
against the guilty officials II to be taken as per law. 

The National Human Rights Commilsion have allo 
l18ued an advisory to all the State Governments directing 
that the concemed District Magistrates and Superintendent 
of Police Ihould be Instructed to report to the Secretary 
General of the Commission about such Incidents within 
twenty four hours of the occurrence or of these officers 
having come to know about such incident.. Failure to 
report promptly would give riae to the presumption that 
there !Nu an attempt to suppress the incident. 
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C'rcu'8t'on of Indlen Newspapera 

462. SHRI ABU AYES MONDAL: WIU the Minister of 
INFORMATION AND BROADCASTING be pleased to 
stale: 

(a) whether the circulation of the Indian newspapers 
has been increasing over the years; 

(b) if so, the details thereof, during each of the last 
three years including current year; 

(c) whether the Government proposes to support 
small and medium newspapers financially to increase their 
circulation; 

(d) if so, the details thereof; 

(e) whether the Govemment also proposes to review 
the norms to empanel newspapers with DAVP from three 
years to one year accordingly; and 

(f) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(b) The details of circulation for the year 2003-04, 
2004-05 and 2005-06 are given in the enclosed statement. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) The norms to empanel newspapers with 
DAVP were reviewed recently and the foNowing provisions 
have been made with effect from 15.5.2007 in the 
Advertisement Policy: 

(a) To provide spec.al encouragement for 
newspapers in vernacular languages like Urdu, 
Sanskrit, Kashmiri, Dogri, Khasi, Santhali, Bodo. 
Konkani, Maithali, Manipuri and Nepali 
languages, empanelment can be considered after 
12 months of publication instead of 3 years. 

(b) In order to tap the readership potential of mass 
circulated newspapers, with a circulation of one 
lai<h and above, such Newspapers would be 
made eligible for empanelment after a period of 
1 year of publication. The circulation claim of 
such Newspapers will be accepted only if 
certified by RNI or ABC. 

StllteIMnt 
CI~1IIIIon of NtI~ dutlng 2003-04 to 2OO5-0fJ 

Year 

2003-04 

2004-05 

2005-06 

rr,.nslallDnJ 

Circulation 

133087588 
156719209 

180738611 

Apparel Perk Scheme 

483. SHRI MAHAVIR BHAGORA: 
SHRI KASHlRAM RANA: 
SHRI BADIGA RAMAKRISHNA: 
YOGI ADITYA NATH: 
SHRI GANESH SINGH: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of projects sanctioned under Apparel 
Park for Exports Scheme (APES), Textile Centre 
Infrastructure Development Scheme (TCIDC) and Scheme 
for Integrated Textile Park (SITP) alongwlth the projects 
completed during each of the last three years and the 
current year. State-wise; 

(b) whether the production has been started In all 
the projects under the said schemes; 

(c) if so, the details thereof and If not, the reasons 
therefor; 

(d) the time by when the production in these projects 
is likely to be started; 

(e) the number of jobs generated alongwith the detaHs 
of the targets fixed under the said scheme during the 
above period; and 

(f) the details of the funds provided and spent so far 
under the sald scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) Number 
of projects sanctioned under the Apparel Park for Exports 
Scheme (APES), Textile Centres Infrastructure 
Development Scheme (TCIDS) and Scheme for Integrated 
Textile Parks (SITP), year-wise and State-wise, is as 
under:-
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State 

Andhra Pradesh 

Gujarat 

Haryana 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Prad(;j~h 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

APES 

2 

(b) to (d) The TelOS was aimed at Infrastructure 
development of the exiting textiles clusters where textile 
units are already functioning. Out of the 12 projects 
sanctioned under the APES, only one project Is reported 
to be completed. Projects sanctioned under the SITP are 
at their initial stage of execution and it is expected that 
all the projects will be completed by 2008-09. 

State APES 

2 

Andhra Pradesh 3.04 

Gujarat 9.61 

Haryana 0 

Jammu & Kashmir 0 

Kamataka 13.19 

Kerala 12.61 

Madhya Pradesh 1.69 

Maharashtra 4.18 

1 

1 

2 

2 

TOIOS 

1 

1 

1 

2 

3 

3 

SITP 

4 

5 

3 

3 

3 

(e) Projects sanctioned under the SITP during the Tenth 
Five Year Plan envisage employment generation for 5.70 
Lakh persons (Direct I Indirect). As the TelOS and APES 
were primarily aimed at infrastructure development, no target 
was fixed as such for employment generation. 

(f) State-wise release of funds for the projects 
sanctioned under the APES, TelOS and SITP are as under:-

(In crore Rupees) 

TelOS SITP 

3 4 

4.10 22.22 

12.04 36.00 

10.26 0 

0.29 0 

0 2.12 

3,13 0 

4.58 0 

27.11 31.17 
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Punjab 0.94 

Rajasthan 0.98 

Tamil Nadu 23.76 

Uttar Pradesh 26.29 

West Bengal 0 

o No project sanctioned under the acheme. 

{English} 

Pollcle. and Norm. for Private Radio Opel'lltor. 

464. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Task Force set up by the Govemment 
to consider the policies and norms for participants of 
private radio operators for wide coverage of population In 
the country has submitted their report; 

(b) If so, the details of the recommendations made 
by the said Task Force; 

(c) The action takenlbelng taken by the Govemment 
on such recommendations; and 

(d) The number of FM Radlo Stations being operated 
under All India Radio and operating under private sector 
separately, State-wise ? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

3 4 

0 0.00 

22.79 23.39 

20.72 23.16 

0.00 tp 

0 4.00 

(SHRI PRIYA RANJAN OASMUNSI): (a) Yes, Sir. The 
Govemment on 24.7.2003 constituted a Committee under 
the Chairmanship of Or. Amit Mitra, Secretary General, 
FICCI to make recommendations for FM radio 
broadcasting through Private agencies. 

(b) The Committee submitted its recommendations to 
the Ministry In November, 2003. The recommendations of 
the Committee are available on the Ministry's website 
www.mib.nlc.in. 

(c) The Government. after examination of the 
Committee's recommendation and other relevant factors, 
approved a new policy of expansion of FM Radio 
broadcasting service through private agencies (Phase-II) 
which was notified on 13.07.2005. Under the new policy, 
the Govemment Invited bids for 337 channels In 91 citles 
across the courmy. Out of 337 channels, agreement was 
signed with private operators for operatlonalisatlon of 245 
channels after successful bidding. Presently 102 FM 
channels are operational including 21 FM channels 
operationalised under the Phase-I scheme. 

(d) The number of FM Radio Stations being operated 
under All India Radio and private sector, State-wise has 
been indicated in the enclosed statement. 

Statement 

SI.No. State AIR Private Total 
FM FM 

2 3 4 5 

1. Andhra Pradesh 12 5 17 

2. Assam 5 2 7 

3. Bihar 3 4 
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2 3 5 

4. Chhattisgarh 4 0 4 

5. Chandigarh 0 2 2 

6. Delhi 2 8 10 

7. Goa 1 3 4 

8. Gujarat 5 8 13 

9. Haryana 3 8 8 

10. Himachal Pradeeh 5 0 6 

11. Jammu· & Kashmir 7 2 8 

12. Jharf(hand 5 0 5 

13. Karnataka 14 7 21 

14. Kerala 7 0 7 

15. Madhya Pradesh 13 7 20 

16. Maharashtra 16 8 25 

17. Manipur 0 1 

18. Meghalaya 2 0 2 

19. Mizoram 0 1 

20. Nagaland 1 0 1 

21. Orrisa 6 3 9 

22. Punjab 3 5 8 

23. Rajashthan 12 7 18 

24. Sikkim 0 0 0 

25. Tamil Nadu 8 9 17 

26. Tripura 3 0 3 

27. Uttaranchal 1 0 

28. Uttar Pradesh 9 11 20 

29. West Bengal 8 7 15 

30. Union Territory 4 0 4 

Grand Total 161 102 263 
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485. SHRI J.M. AARON RASHID: 
SHRI P.S. GAOHAVI: 

Will the Minister of HOME AFFAIRS be pleued to 
state: 

(a) whether the traffic management in the NCT of 
Delhi is far from satisfactory as compared to other 
developed countries; 

(b) if so, whether the Govemment proposes to appoint 
Integrated Traffic Management Group therefor; 

(c) if so, the details in this regard; and 

(d) the time by when this group is likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHlKA SELVI): (a) to 
(d) Traffic management in Delhi cannot be compared with 
traffic management in developed countries. Traffic 
management involves management of drivers, vehicles, 
roads, and environment. Delhi has the highest registration 
of motor vehicles in the country. In addition road geometry, 
constraints on parking space, inadequate training of drivers 
and lack of public discipline etc. have made regulation 
and control of traffic and extremely challenging task. 
Besides, there is heterogeneous traffic moving on the 
same road, with cfifferent speed which also 810ws the 
discharge of traffic. There is no proposal finalised by 
Government of NCT of Delhi to appoint Integrated Traffic 
Management Group. 

Facllltl.. to Prisoner. In Jail 

466. SHAI PAABHUNATH SINGH: 
SHAI RAGHUNATH JHA: 

Will th9 Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total strength of prisoners in TiharJail, Delhi; 

(b) whether inhuman treatment is being meted out to 
the prisoners; 

(c) if so, the reasons therefor; 

(d) the details of the basic facilities being provided 
to the prisoners including education, training for 
rehabilitation and Medical facilities; 

(e) whether the monna and innovation introduced 
by the then Chief of JaU atHI continue to be observed In 
the Tlhar Jail; 

(f) If 10, the details thereof; and 

(g) if not, the reasona therefor? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) As 
on 9.8.2007 the total strength of prisoners in Tlhar Jail 
was 11,487. 

(b) No, Sir. 

(c) Does not arise in vlaw of (b) above. 

(d) The facilWes being provided to the prleonars in 
Delhi Jans include:-

(i) Food, clothing and bedding. 

(Ii) Madlcal facilities. 

(Iii) Free legal ald. 

(Iv) Education and library facility. 

(v) Mediation and spiritual activities. 

(vi) Vocational training. 

(vii) Sports and cultural activities. 

(viii) InterviewlMulakat with relatives and friends. 

(ix) Grievances redre ... '· aystem. 

(a) and (f) Yes, Sir. The refonns and innovation being 
obsarved in Tlhar Jail include:-

(i) The meditational, educational, vocational, 
cultural and aports activities fonn the daily 
routine of the pri80ners. 

(ii) Tha interview process between the prisoner and 
visitor has further been improved with the 
introduction of tele-booking and Central Public 
Relation OffIces. 

(iii) A model Interview room has been constructed 
in Central Jail No.3 to facilitate bettar 
communication between the prisoner and his 
visitor. 
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(Iv) A drug ~-addlctlon center with 120 beds 
provision h.. been inaugurated In Central Jail 
NO.3. 

(v) A Legal Aid Counseling Centre has recently 
been inaugurated In Prison Complex to 
strengthen the legal aid actlvitle. in Jail •. 

(vi) To decongeet the prison and for the expeditious 
disposal of undertrial cases, Plea Bargaining 
Courts were organized. 

(vii) Process of introducing new gas pipe lines in 
Jail Kitchens instead of gas cylinders has been 
initiated. 

(viii) A new jail complex conSisting of 6 jails is 
coming up at Mandoli for lodging around 3500 
prisoners. 

(ix) A court complex has been established in Tihar 
premises to dispose of the cases of minor 
offences. 

(g) Does not arise in view of (e) above. 

Health Drink and Pili from Tea Extract. 

467. SHRI ANWAR HUSSAIN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(8) whether the Tocklai Experimental Station in Jorhat, 
Assam has developed an exotic health drink and pHI from 
tea extracts; 

(b) if so, the way in which Government is promoting 
it; 

(c) whether the Tea Board of India has any plan to 
promote this new scientific development; 

(d) if so, whether the Government has any plan to 
provide more funds to Tocklai for research in this field In 
the current financial year; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Tocklai 
Experimental Station has developed "Tea Tablets- and 
"Tea Soft Drinks- (which are of high antioxidant value) 
out of tea extracts. A Research Scheme under 10th Plan 

on ·Product DlversHication In Tea- wu spon.ored by Tea 
Board to Tea Re.earch AI8oc:latlon, covering luch areu 
of research. 

(b) and (c) Tea Board Is keen to promote the.e 
products after seeing the feasibility for commercialization 
in future. Experimental samples have been exhibited! 
presented in several workshops/conferences. 

(d) and (e) Funds are being provided continually to 
the Tocklai Experimental Station of Tea Research 
As.ociation by the Government through the Tea Board 
for undertaking various Research and Development (R&D) 
activities in taa. 

Ob.cene Programme. on Televl.lon 

468. SHRI RAGHUNATH JHA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether private TV channels and Doordarshan 
telecast obscane sariala/programmas atc. without any 
check; 

(b) H so, whether there Is any proposal to make it 
mandatory for TV sarlals/programme. etc. to obtain 
Censor Board clearance before telecast; and 

(c) If not, the manner in which tha Government 
ensure that obscene programmes/serials etc. are not 
broadcast on television by private TV channels, 
Doordarshan etc.? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Question does not arise. 

(c) All programmes and advertisements telecast on 
TV channels transmitted/retransmitted through the cable 
TV network, are required to adhere to the Programme 
and Advertising codes prescribed under the Cable TV 
Networks (Regulation) Act, 1995 and rules framed 
thereunder. Action for violations of the Codes can be 
taken by any authorised officer i.e. OM, SDM or 
Commissioner of Police or any other officer notified in 
the official gazette by the Central Govt. or State Govt. 
The Central Govt. has also constituted an Inter-ministerial 
Committee (IMC) under Section 20 of the Act to look into 
the violation of Programme and Advertising Codes 
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prescribed under the Act and Rules framed thereunder. 
The Committee either suo-motu or on receipt of complaint, 
examines cases of violation of the Cod... Show cause 
notices are issued in the first instances to TV channels 
for telecasting objectionable programmes! advertiaementa 
in violation of Codes. Further action is taken as per rule •. 

Withdrawal of Financial Support 

469. DR. M. JAGANNATH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a working group of Planning Commission 
has recently suggested that strict action including 
cancellation of accreditation and withdrawal of financial 
support against universities and other institutions which 
are not implementing reservation policy; and 

(b) if so, the action taken/proposed to be taken on 
the suggestions of the said working group? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Planning 
Commission's Working Group on Development of 
Education of the SC/ST/Minorities/Girls and other 
Disadvantaged Groups for the 11th Five Year Plan has 
given such a recommendation. However, the 11th Plan 
has not yet been finalized. 

Export of Marine Products 

470. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Union Government has chalked out 
an ambitious strategy to boost the export of marine 
products: 

(b) if so, the details thereof; 

(c) the names of the States identified for the 
development of brackish water aquaculture; and 

(d) the other steps taken by the Union Government 
to boost the export of marine products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) Yes, Sir. 
Among the major initiatives taken up by the Marine 

Products Export Development Authority (MPEDA) to boost 
India's marine product expor1& are those related to (I) 
market promotion measures, such .s participation In 
leading seafood fairs .broad and buyer seller meets; (II) 
brand promotion of Indian marine products; (iii) biennial 
organization of the India Intemational Sea Food Show; 
(iv) awarene.. generation among farmers to facilitate 
improvement of quality of marine products commensurate 
with importing country requirements and among fishermen 
to improve catching practices; (v) expansion of area under 
aquaculture for shrimps and scampi, and (vi) facilitation 
of technology upgradation in processing units, boats, 
fishing gear etc. Development of brackish water 
aquaculture has been taken up in the maritime States of 
Gujarat, Maharastra, Kerals, Kamataka, Goa, Tamil Nadu, 
Andhra Pradesh, Ortssa and West Bengal. 

[Trans/s/ion} 

Export of Iron Or. 

471. SHRI RASHEED MASOOD: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has decided to reduce 
export of iron ore from the country; 

(b) if so, the reasons therefor; 

(c) whether steel companies of China have decided 
to put a check on import of iron ore from India; 

(d) if so, the reasons therefor; and 

(e) the steps taken/proposed to be taken by the 
Government to boost the export of iron ore? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. 

(c) and (d) Government is not aware of any decision 
of Chinese steel companies to put a check on the import 
of iron ore from India. 

(e) Government permits export of iron ore with iron 
content upto 64% without canalization. While export of 
iron ore with more than 64% iron content is canalized 
through MMTC Ltd., Goverment permits export of iron of 
iron ore fines with more than 64% iron content against 
licence by prIVate mine ownerslleaseholders. 
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Package for CoffM Growwa 

472. SHRI B. MAHTAB: Will the Mlnl.t.r of 
COMMERCE AND INDUSTRY be pI.ased to stat.: 

(a) whether the Gov.rnm.nt ha. announc.d a 
package for coffee growers; 

(b) if so, the details thereof; 

(c) whether the benefits of the package have reached 
the coffee growers; and 

(d) the steps proposed to be taken to increase the 
areas . under coffee cultivation? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. The Coffee Relief Package sanctioned by the 
Govemment of India on 8th June, 2005 for the coffee 
growers envisages 88 follows: 

(i) Sharing the total Interest burden on Special 
Coffee Term loan (SCTl) estimated to be R •. 
287.10 crore for the 3 year moratorium period 
equally amongst the banks, government and the 
loanee growers to the extent of V3rd each. 

(ii) Requesting the Banks to lower the interest rates 
charged on SCTl from the existing 11 % to 9% 
or the rate applicabl~ to agricultur. sector 
whichever is lower during the r.mainlng 
repayment period of SCTl loans. 

(iii) Writing off of coffee developmental loans along 
with interest amounting to around Rs. 24 cror., 
due from the Coffee Board to the Govemm.nt 
of India and waiving by the Coffee Board of the 
old developmental loans amounting to around 
Rs. 64.59 crore extended by the Board to the 
small coffee growers (having holdings below 
10 hectares); 

(iv) Continuing the Interest Subsidy Scheme for small 
growers at the rate of 5% and large growers. at 
the rate of 3% for the remaining period of the 
X Plan which would be 'reduced by one percent 
in the case of those growers who received the 
benefits of the reduced interest burden on SCTl 
during the moratorium period. 

(c) Yes, Sir. 

(d) Considering the fact that there i. not much ac0p8 
to expand coff.. area In the traditional coffee growing 
atates like Kamataka, K.rata and Tamil Nadu, efforts are 
on to expand coffee area in the non-traditional coff .. 
growing states lik. Andhra Prad.sh, Oriua and the North 
East. 

~ .. t Export 

473. SHRI HITEN BARMAN: Will the Mlnlst.r of 
COMMERCE AND INDUSTRY be pl .... d to atat.: 

(a) the quantum of meat .xported during each of the 
last three years, country-wlae; 

(b) whether the Government Is cont.mplatlng to 
impose ban on the export of meat; 

(c) If so, the time by when It Ie likely to be Impoa~ 
and the benefits. expected to be accrued from this ban; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Details of the 
quantum of Meat exported country-wise are available at 
DGCI&S website. 

(b) to (d) At the moment, there is no need to 
contemplate ban on export of meat. 

Setting up of Eklavya Model School. 

474. SHRI JUAl ORAM: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) the scheduled districts In the country where 
Eklavya Model Schools have been set up; 

(b) whether the Government has a proposal to set 
up more Eklavya Model Schools in the country; 

(c) If so, the number of such Eklavya Model 
Residential Schools proposed to be set up in 2007·08; 

(d) whether any review has been made on the 
working of these schools since they are set up; 

(e) if so, the details thereof; 
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(f) whether such Model Schools have not yet started 
functioning In lome Statel: and 

"""""'nt 

(g) if so, the direction given by the Union Govemment 
to the State Governments to make luch schools fully 
functional? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) A list of partlylwholly scheduled districts 
In the country having Eklavya Model Residential achoole 
(EMRSs) is enclosed as Statement. 

(b) No, Sir. 

(c) Does not arise. 

(d) 'and (e) A study was carried out during 2006 by 
the National Institute of Educational Planning and 
Administration (NIEPA) at the behest of the National 
Advisory Committee (NAC). The study covered four States 
one each from Eastern, Western, Northem and Southem 
Regions. In the study, the Initiative of setting up of EMRS 
was appreciated. It also highlighted certain shortcomings 
and the same were brought to the notice of all the 
concerned States. Further, The Standing Committee 
constituted by the Ministry of Tribal Affairs also reviewed 
the setting up and functioning of. the Eklavya Model 
Residentiai Schools in its meeting held on 18.10.2006 
wherein following important issues were discussed: 

(1) The future management of these schools viz 
formation of the Eklavya Vidyalaya Samiti (EVS) 
as registered society under the Central 
Government. 

(2) Revision of recurring/non-recurring cost norms. 

(3) Need for at least one such school in each ITOPI 
ITDA. 

(4) Increase in number of sections/students in each 

school. 

(f) Yes, Sir. 

(g) All those States in which the sanctioned EMRSs 
have not yet started functioning have been directed to 
undertake steps to make the schools. operational in 
2007-08. 

S.No. Name of the State 

2 

1. Andhra Pradesh 

2. Chhattlagarh 

3. Gujarat 

".-

4. Himachal Pradesh 

5. Jharkhand 

6. Madhya Pradesh 

Name of the OIatI1ct 

3 

Adllaba 

East Godavari . 

Warangal 

Mahaboobnagar 

Bast.r. 

Ranker 

Sarguja 

Raigarh 

Dantewade 

Jashpur 

Sabaricantha 

Narmada 

Valsad 

Surat 

Navsari 

Dang 

Dahod 

Panchmahal 

Kinnaur 

Ranchi 

West Singhbhum 

Dumka 

Sahebganj 

Jhabua 

Ratlam 

Badwani 

Dhar 

Betul 

Seoni 
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7. 

B. 

9. 

2 

Maharashtra 

Orissa 

Rajasthan 

3 

Mandla 

Anuppur 

Dlndorl 

Chindwada 

Umaria 

Sindhi 

Nuhlk 

Thane 

Amravati 

Na.gpur 

Mayurbhanj 

Sundergarh 

Koraput 

Rayagada 

Keonjhar 

Gajapatl 

Kandhamal 

Nawrangpur 

Udaipur 

Banswara 

Dungarpur 

Sirohi 

WTO Conference 

475. SHRI SUBRATA BOSE: 
SHRI SARVEY SATAYANARAYANA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has any strategy for 
talk at the next round of WTO conference; 

(b) if so the details of iR8U8S intended to be discussed 
therein: 

(c) whether the Govemment hu drawn attention of 
the WTO to eliminate the existing barrlert on Its servlc .. 
export; 

(d) If so, the details thereof; 

(e) whether any agreement amongat WTO membar 
countries to comply to the foreign Investment In education 
sector; 

(f) If so, the details thereof; and 

(g) the steps taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
main elements of India's strategy at the WTO continue to 
be u follows: 

(I) Increased market access, particularly in 
developed countries markets, for India's 
agricultural and industrial products; 

(ii) Full development of India's vast potential in the 
services sector with special emphasis on areas 
of export Interest to Indill and other developing 
countries, such as information technology, 
professional services, and easy access for 
professionals and skilled persons into developed 
countries markets; 

(iii) Collaborative action with other developing 
countries to use the WTO as an instrument for 
global development, with emphasis on the 
problem of the poorest people; and 

(iv) Protection of sensitive and vulnerable sectors in 
India, especially in agrlcuhure. 

(c) and (d) Yes Sir, India has emphasised at the 
WTO negotiations, the need to remove explicit and implicit 
barriers to trade in services. These include disciplining of 
Domestic Regulations which act as barriers to effective 
market access. In order to pursue its interests in services 
negotiations India has sponsored requests in Cross Border 
Supply (Mode 1) and Movement of Natural Persons (Mode 
4), and is the coordinator of the plurilateral groups in 
these areas. India is also the co-sponsor of plurilateral 
groups on Computer and Related Services (CRS) and 
Architectural, Engineering and Integrated Engineering 
Services. 
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India has also made specific requ .. ta to Ita Important 
trading partners in Accountancy Services, Architecture 
Services, Computer Related Services, Health Servic ... 
Construction and Related Services, Engineering and 
Integrated Engineering Services and Financial Services. 

(e) No Sir, 

(f) and (g) Does not arise. 

ITf'8nslsh'on} 

Export of Iron Or. 

476. SHRI HANSRAJ G. AHIR: 
SHRI MOHO. TAHIR: 

Will the Minister of MINES be pleased to state: 

(a) the quantum of iron-ore exported from the country 
as on date, year-wise; 

(b) whether the Govemment is reconSidering the 
export policy in respect of iron ore for keeping its reserve 
safe in the interest of the nation; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether India has sufficient reserves of Iron; 

(f) If so, the details thereof; and 

(g) the details of assessment regarding difference 
between import and export of iron ore for the last three 
years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) As per 
information given by Department of Commerce, iron ore 
export during last three years is given below: 

Year Quantity (in Million Metric tonnes) 

2004-05 78.14 

2005-06 89.27 

2006-07 93.11 

(b) to (d) Export of minerals in India continues to be 
guided by the EXIM Policy notified by Govemment. ThiS 
policy regulates and promotes judicious use of iron ore 

for domestic purpoH and export of surplus quantity. A 
high level committee under the Chairmanship of Shri 
Anwarul Hoda, Member Planning Commiasion, took up 
export of iron ore .. one of the Issues, not specifically 
Included In Its Terms of Reference, whose resolution was 
considered crucial for stimulating Investment and 
technology flows into the mining sector. The Govemment 
had also considered the Iisue of restricting iron ore 
exports in view of domestic demand, taking into account 
the employment and investment concerns of the mining 
industry. 

(e) and (f) As per available information, India has 
sufficient resourc .. of Iron ore, estimated at 25.25 billion 
tonnes, which continues to increase. Reserves, which are 
a function of detailed exploration, are estimated at 7.21 
billion tonnes. 

(g) The difference between export and Import of iron 
ore for the last three years are as under: 

(Quantity in Million Metric Tonnes) 

Year Export Import Difference 

2004-05 78.14 0.49 77.65 

2005-06 89.27 0.61 88.66 

2006-07 93.11 0.26 92.85 
(Provisional) (April-December, 

2006) 

fEnglish} 

Sub.ldle. given to Export.r. 

4n. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether at a time when Indian exporters were 
facing pressure due to rise in the value of the rupee, the 
World Trade Organisation (WTO) has asked India to relook 
the duty neutralization incentive given by the Govemment 
to exporters; 

(b) if so. the precise demand of the WTO, and the 
estimated annual amount of subsidy given by Govemment 
to exporters on this account; and 

(c) the Govemment's response to this demand of 
the WTO? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI. JAIRAM RAMESH): (a) The Wortd 
Trade Organisation (WTO) has not made any request to 
India to review Ita duty neutralisation &chem ... 

(b) and (c) Does not ari8e. 

Qu.lhy School 

478. SHRI RAVI PRAKASH VERMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment Is planning to open one 
quality school in each district of the country; 

(b) if so, the detliils of the scheme prepared by the 
Union Government in this regard; and 

(c) the time by when these &chemes are likely to be 
implemented in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Under the Navodaya Vidyalaya Scheme, 
one' quality residential school viz. Jawahar Navodaya 
Vidyalaya (JNV) is opened in each district of the country. 
JNVs are co-educational residential schools to provide 
good quality modem education. Students in the JNVs are 
admitted in class-VI and provided free education upto 
class-XII. At present, 540 JNVs are functioning throughout 
the country. 

[Trans/a/ion} 

Extraction of Granite 

479. SHRI SUBHASH SURESHCHANDRA 
OESHMUKH: Will the Minister of MINES be pleased to 
state: 

(a) whether the Government has some special 
schemes to improve granite extraction; 

(b) if so, the details thereof; 

(c) the total quantity of granite reserve at present, 
State-wise and Union Territory-wise: 

(d) the quantity of granite exported during each of 
the last three years: 

(e) whether the granite uport h .. been badly affected 
during recent y .. rt; 

(f) If so, the details alongwlth the reason. therefore; 
and 

(g) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Granite 
Is a minor minerai defined under Section 3(e) of the 
Mines and Minerai. (Development and Regulation Act, 
1957 (MMDR Act) and as per Section ~S of the MMDR 
Act, 1957, ali powers to make rules and grant mineral 
concessions for minor minerals have been given to the 
concemed State Govemment. The Central Govemment 
has notified the Granite Conaervatlon and Development 
Rules, 1999 on 1st June, 1999, to conserve the granite 
resources and to prescribe a uniform frame work with 
regard to systematic and scientific exploitation of granite 
throughout the country. 

The Central Govemment has constituted a Granite 
Development Council (GOC) Including various stakeholders 
to discuss and redress issues raised by granite industry. 

(c) As per available information, resources of granite 
(as per United Nation Framework classification) as on 
1-4-2000 are as follows: 

State 

Andhra Pradesh 

Assam 

Bihar 

Chattisgarh 

Gujarat 

Haryana 

Jharkhand 

Kam.taka 

Kerala 

Madhya Pradesh 

Maharasthra 

(In '000 cu.m) 

2 

2405890 

583950 

877612 

50057 

421296 

34000 

8847364 

9307678 

2808 

1994084 

1158847 
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1 , 2 

MeghalaY8 286467 

Orisa8 1843060 

Rajasthan 8525208 

Tamil Nadu 559435 

Uttar Pradresh 494819 

West Bengal 33426 

All India Total 37426001 

(d) to (g) As per available Information, quantity-wise 
export of granite during the years 2003-04, 2004-05 and 
2005-06 Is as follows: 

Year 

Quantity 
(in tonnes) 

2003-04 

2098169 

2004-05 2005-06 

2608566 2841066 

The export of granite has increased in past few years. 

(English} 

Setting Up of Navodaya Vldyelayel 

480. SHRI NARAHARI MAHATO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to set up 
Navodaya Vidyalayas for providing technical education only 
to the students belonging to the Scheduled Castes and 
Scheduled Tribes in each district of all States; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) There is no proposal in this Ministry to 
set up Navodaya Vidyalayas for providing technical 
education only to the students belonging to the Scheduled 
Castes and Scheduled Tribes in each district of all States. 
There is provision for reservation of seats for Scheduled 
Castes and Scheduled Tribes in each Navodaya Vidyalaya 
under the existing scheme. 

Import of Natural Rubber 

481. SHRI RANEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to Itate: 

(a) whether the Government has made any 
agreement to give sanctions to companies for the Import 
of natural rubber to India; 

(b) if so, the details thereof; 

(c) whether there has been any export of natural 
rubber from India to any foreign country; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Import 
of Natural Rubber in India is free. 

(c) and (d) Yes, Sir. The quantity of exports of Natural 
Rubber from India to various countries during the year 
200~06 and 2006-07 were 73,830 tonnes and 66,545 
tonnes, respectively. 

FDI In Higher Education 

482. SHRI VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Group of Ministers set up on Foreign 
Direct Investment in higher education has recommended 
50 per cent FDI in higher education and suggested that 
only well recognised and established universities from both 
India and abroad should be allowed to set up campus in 
the country; and 

(b) if so, by when a final decision is likely to be 
taken to introduce amendments to be incorporated in the 
University Grants Commission Act in this regard ? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The present policy of the 
Government permits Foreign Direct Investment (FDI) upto 
100% on the automatic route In the education sector. A 
legislative proposal on entry and operations of foreign 
educational institutions in the country is under 
consideration of the Government. Amendment of the 
University Grants Commission Act, Is not contemplated, 
for this purpose. 
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Progr'llmmn. on Populatlon Growth 

483. SHRI M.K. SUSSA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the specific programmes organized on an all India 
basis on the Wortd Population Day on July 11, 2007 to 
bring down the population growth during the 11th Five 
Year Plan; and 

(b) the estimate of population of the country on Wortd 
Population Day and the population growth reglltered 
during the 10th Five Year Plan, State-wl,e Including North 
Eastern Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
The Jansankhya Sthirata Kosh (National Population 
Stabilisation Fund), which is society under Ministry of 
Health and Family Welfare organized an event e)n Wortd 
Population Day i.e. 11 th July, 2007 at national level at 
New Delhi in partnership with the Nehru Yuva Kendra 
Sangathan, National Service Scheme and National Literacy 
Mission. Over 500 adolescents and youths from 
underserved villages of eight states viz. Uttar Pradesh, 
Bihar, M. P., Rajasthan, Uttaranchal, Jharkhand, 
Chhattisgarh and Orissa also participated. The motive 
was to educate this cohort of young people to Imbibe 
lessons about responsible parenthood so that they can 
act as youth leaders to propagate the ideas on therr 
return. 

The programme was addressed by Union Health 
Minister for Health and Family Welfare, Union Minister 
for Youth Affairs and Sporta & Panchayatl Raj and Minister 
of State for Health & Family Welfare. 

Many States and Districts have also reportedly 
organised programmes on the occasion of World 
Population Day. 

(b) The estimated population of India as on 1st July, 
2007, is 1134,023 thousand. State-wise estimated growth 
rates between 2002-2007 based on the projections made 
by the Technical Group on Population Projections are 
given in the Statement enclosed. 

• .",tement 
EsllnvMd SMt.-wIH gf'DWlh MIN during 2002-2()()7 

(Tenth FlvtI YNr ~n)-

StatelUT 

India 

Jammu and Kashmir 

Himachal Pradesh 

Punjab 

Chandlgarh 

Uttarakhand 

Harvana 

Deihl 

Rajasthan 

Uttar Pradesh 

Bihar 

Sikklm 

Arunachal Pradesh 

Nagaland 

Manipur 

Mizoram 

Tripura 

Meghalaya 

Assam 

Growth rate durtng 
1st April, 2002 to 
311t March, 2007 

2 

7.90 

7.64 

5.97 

6.80 

26.05 

8.44 

9.98 

15.03 

9.89 

10.11 

8.86 

6.38 

6.28 

6.02 

6.46 

6.32 

6.48 

6.29 

7.31 

North Eastem region (including Slkklm) 7.01 

West Bengal 

Jhartchand 

Orissa 

Chhattlsgarh 

Madhya Pradesh 

Gujarat 

5.95 

8.34 

5.43 

8.22 

9.70 

8.18 
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2 

Daman and Diu 33.33 
Dadra and Nagar Haveli 26.46 
Maharashtra 8.03 
Andhra Pradesh 5.73 
Karnataka 6.23 
Goa 13.79 
Lakshadweep 15.63 
Kerala 4.38 
Tamil Nadu 4.18 
Pondicherry 17.86 
Andaman and Nicobar Islands 18.58 

'Source: Table II, Population Projection. for India and State. 
2001·2026, Report of the Technical Group on Population 
Projecllons, May 2006, National Commission on Population, 
M/O Health and Family Welfare. 

Fenolng of Indo-Banglade.h Border 

484. SHRI NARAYAN CHANDRA BORKATAKY: Will 
U~e Minister of HOME AFFAIRS be pleased to state: 

(a) the total area on Indo·Bangladesh border which 
has completed fencing, Statewise; 

(b) the total funds spent on fencing till date; and 

(c) the steps taken by the Government to make the 
Indo· Bangladesh border fully protected from Infiltration? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and (b) 

Name of Fence Exp. 
the State Completed Incurred 

(in Km) (Rs. in Cr.) 
(as on 31.7.2007) 

West Bengal 1180.00 931.06 

Assam 197.38 241.36 

Meghalaya 380.12 370.35 

Tripura 658.06 1056.32 

Mizoram 91.01 278.44 

Total 2506.57 28n.53* 

'This also includes expenditure on construction of 3220 km. of 
roads, 277 km of floodlighting and 22810 mtr of bridges. 

(c) To cheek Infiltration from across the border the 
Govt. of India has take'n the following steps: 

(I) Augmentation of strength for patrolling/naka 
duties; 

(iI) Close co-ordination with other Agencies Including 
State Governments; 

(iii) Conduct of speeial operations; 

(iv) Erection of border fenCing and construction of 
border roads 

(v) Round the clock surveillance of the border by 
patrolling; 

(vi) Up-gradation of Intelligence network; 

(vii) Construction of 2n km8 of floodlighting on Indo-
Bangladeah border In West Bengal as a pilot 
project. 

Import of Cement 

485. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to 8tate: 

(a) whether Paki8tan has offered export of cement to 
India; 

(b) if so, the quantity of cement proposed to be 
Imported from Pakistan; 

(c) whether the Govemment has any proposal to ban 
export of cement from India in view of shortage; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
shortage of cement In India has prompted imports from 
all producers, including Pakistan. TIll date, 15 applications 
have been received from Pakistan seeking BIS 
Certification Marks Ucense, as it is mandatory requirement 
for any cement to be imported into India. Since these 
applications are at different stages of processing in Bureau 
of Indian Standards (BIS), the cement to be imported 
ftom Pakistan cannot be quantified at this stage and will 
be open to market forces. 

(c) No Sir. 

(d) Does not arise. 
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Onllrie liT and 11M Cou ..... 

485. SHRI E.G. SUGAVANAM: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the names of institutes In the country which are 
presently offering liT and 11M courses, State-wl.e alongwlth 
the break-up of students; 

(b) whether the Distance Education Council (DEC) 
has allowed major Institutes in the country to offer on-
line liT and 11M courses; 

(c) if so, the details thereof and the namel of 
Institutes identified for the same; and 

(d) the time by when the courses are likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT(SHRIMATI D. 
PURANDESWARI): (a) to (d) The Infonnation Is being 
collected and will be laid on the Table of the House. 

A •• I.lance to Unlveraltle. 

487. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether a number of universities have sought 
financial assistance to set up national centre to study 
natural calamities and disaster; 

(b) if so, the details thereof, university-wise; 'and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The University Grants 
Commission (UGC) Is not having any spec:Hic scheme to 
provide financial assistance to universities to set up 
national centre to study natural calamities and disaster. 
However, UGC provided financial assistance to five 
universities, for conducting courses at PG level on Disaster 
Management, during Xth Plan period, under its' 'Innovative 
Programmes' . 

Sting Operation 

488. SHRi SURESH PRABHAKAR PRABHU: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI MILIND DEORA 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government has any plan to bring 
new conduct code for TV Industry for .ting operations as 
reported In the Hindustan Times dated July 20, 2007; 

(b) If so, the details thereof; 

(c) whether the Govemment has also discussed this 
issue with the representatives of TV industry; 

(d) ,If so, the response given by them; and 

(e) the further steps taken or likely to be taken by 
the Govemment In this regard? 

THE MINISTER OF PARELIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) Yes, Sir. The Govt. Is planning to bring a new 
content code but it Is not focussed on sting operations. 
Details may be seen at www.mib.nlc.in 

(c) to (e) A eommlHe. has been constituted for 
reviewing Programme and Advertising Codes prescribed 
under the Cable TV Networks (Regulation) Act 1995 and 
rules framed thereunder and the guidelines for certification 
of films prescribed under Cinematography Act 1952 and 
drafting a new content code. The Committee comprises 
of the representatives of TV Industry' apart from several 
civil society groups and the Code has been discussed 
with them. Responses have been both for and against 
the Code. However, the final recommendations of the 
Committee are yet to be received. 

Growth In Mining 

489. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of MINES be pleased to state: 

(a) whether the production in the mining sector has 
risen considerably from January, 2007 to till date; 

(b) if so, whether the overall performance would 
receive a boost by a three fold improvement in mining 
output and robust growth in manufacturing and 
intermediate goods: 

(c) If so, whether the Ministry of Mines has fixed any 
target In this regard; 

(d) if so, the details thereof; and 

<e) the steps taken/proposed to be taken by the 
Government to achieve the target fixed in this regard? 

THE MINISTER OF .STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) As per 
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information available with Indian Bureau of Mines, there 
has been a 5.5% growth In the index of mineral production 
for the period January to June in the year 2007 as 
compared to the same period In the previous year. 

(b) to (e) The robust growth in the demand for metals 
is likely to drive the perfonnance of the mineral industry. 
With the enunciation of the National Minerai Policy in 
1993, the mineral sector has been liberalized and the 
growth in this sector is driven by the market demand. 

Nltharl Ca •• 

490. SHRI BRAJA KISHORE TRIPATHY: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
DR. RAMKRISHNA KUSMARIA: 

Will the Minister of HOME AFFAIRS be pleased to 
st,ate: 

(a) the present status of CBI ,investigation into 
kidnapping, rape and murder of children In the Nithari 
village in Uttar Pradesh: 

(b) the number of children and women murdered in 
the said incident; 

(c) the number of children and women identified 80 

far; 

(d) the number of suffering families provided financial 
assistance; 

(e) whether the Govemment has received any report 
from National Human Rights Commission (NHRC) in this 
regard; and 

(f) if so, the details of recommendations of NHRC 
and action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
As infonned by the Central of Bureau of Investigation 
(CBI), a total of 19 cases pertaining to the Nithari incident 
have been registered. Till date charge sheets have been 
filed in 11 cases in the court of SJM (CBI cases) 
Gaziabad. Remaining 8 cases are under investigation. 

(b) CBI has registered 19 cases pertaining to the 
murder of 18 children/women. 

(c) As per CBI report, the identity of 8 chlldrenlwomen 
has been conclusively established .by DNA te8ts whereas 
Identify of 3 victims was established through Identification 
of clothes and other belongings by the parents and relative 
of the deceased, confession of the accused recorcf9d 
under section 184 Cr. p.e. and other circumstantial 
evidence. Identity of remaining victims is being ascertained 
through skull superimposltlpn test being carried out at 
CFSL Chandigarh. 

(d) As per infonnation avaHable with the Central 
Govemment, Govemment of Uttar Pradesh has provided 
financial assistance to families of 17 victims. 

(e) and (1) Yes, Sir. In view of the investigation 
already in progress in the cases of missing children in 
the Nlthari village, the Commission in its proceedings 
dated 2nd July, 2007, closed all the cases pending with 
the Commission in this regard. However, considering these 
incidents of miSSing children as symptomatic, the matter 
was upgraded and recommendations were issued to 
contain the problem of missing children in the country. 

The recommendations of NHRC have been received 
very recently. Appropriate action on the recommendations 
will be taken by way of follow up with the State 
Govemments and other measures in consultation with 
the Ministries concemed. 

Centr.' Unlver.'t'e. 

491. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI C.K. CHANDRAPPAN 
SHRI B. MAHTAB: 
SHRI ADHIR CHOWDHURY: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI ANANTA NAYAK: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to set up 30 
New Central Universities of Intemational Standards or at 
least one Central University in each State and degree 
college in each district in order to improve the aCCflSS to 
higher education as reported in the Hindu dated June 
23, 2007; 

(b) if so, the details thereof, State-wise; and 

(c) the steps being taken by the Govemment in this 
regard? 
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THE MINISTER .oF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) It Is proposed to establish 30 
Central Universities during the Xlth Plan and the first two 
years of the Xllth Plan period, subject to the Plan being 
finalized, and to provide assistance for establishing one 
college in each district with low Gross Enrolment Ratio in 
higher education. 

(b) and (c) Action for establishment, in the first 
phase, of one Central University in each of the 16 States 
which do not have a Central University 80 far, namely 
Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal 
Pradesh, Jal"mw and Kashmir, Jharkhand, Karnataka, 
Kerala, Madhya Pradesh, Orissa, Punjab, Rajasthan, Tamil 
Nadu and Uttarakhand, has already been Initiated. 

Rehabilitation of Trafficking Victims 

492. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHAI PAATIK P. PATIL: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether any proposal of rehabilitation project for 
the children affected by the Trafficking and Harassment 
has been received from any NGOslOrganlsations for grant-
in-aid through National Children Fund, 

(b) if so, the details thereof, State-wise; 

(c) whether the incidents of human trafficking have 
increased during the recent past; 

(d) if so, the details during each of the last three 
years. State/Union Territory-wise; 

(e) whether the Government has prepared 
rehabilitation plan for victims of human trafficking; 

(f) if so, the details thereof; 

(g) the time by when the said plan is likely to be 
implemented; and 

(h) the steps taken by the Government for the 
rehabilitation of the trafficking victims and the grant-in-aid 
provided to the NGOs organisations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) The Information I. given in the enclosed 
Statement-I. 

(c) As per Information furnished by National Crime 
Aecords Bureau, a total of 5510, 5748 and 5908 cases 
under Immoral Trafficking (Prevention) Act and 231, 245 
and 223 cues under various sections of IPC [Procuration 
of Minor Girls (Section 366-A IPC), Seiling of Girls for 
Prostitution (Section 372 IPC) and Buying of Girls for 
Prostitution (Section 373 IPC)) were reported In the 
country during 2003 to 2005 respectively. 

(d) Statement-II is enclosed. 

(e) to (g) A 'Comprehensive Scheme for Prevention 
of Trafficking and Rescue, Rehabilitation and re-integration 
of Victims of Trafficking and Com:nercial Sexual 
Exploitation' has been included in the Annual Plan 2007-
08. The scheme has specific comporlents for prevention 
of trafficking, rescue, rehabilitation and repatriation of 
victims. 

(h) The Ministry of Women and Child Development 
runs Swadhar Shelter Homes which provide shelter, food, 
clothing, counseling, lehabilltation and other facilities to 
women In diffllcult circumstances Including trafficked 
victims. A pilot project on combating trafficking of women 
and children for sexual exploitation is also being 
implemented. 

St.tement-I 
Stllte-wise infolTTlllh'on ffII/IIrding rtJCtIipt of Project 
Proposals on Rehllbilitlltion of Tl'llfficking VICtims 

during 2004-05, 2005-06 and 2006-07. 

SI.No. State No. of Proposals received 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8, 

2 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Delhi 

Gujarat 

Haryana 

Jharkhand 

Karnataka 

3 

31 

6 

3 

6 

7 

7 

4 

21 
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9. 

10. 

11. 

12. 

13. 

2 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

SRAVANA 23, 1929 (S6ks) 

3 

22 

73 

23 

2 

14. 

15. 

16. 

17. 

18. 

sr.temen"'" 

2 

Tamil nadu 

Uttar pradesh 

Uttaranchal 

West Bengal 

N.E. Region 

3 

4 

103 

2 

19 

15 

466 

Cases Registef8d Under fmmomf TmHic (P) Act, 1956, PfOCIIM/ion of Minor Girls (Sse. 366 AfPC), Selling of Girls 
fer Prostitution (Sse 372 fPC) snd Buying of Girls for Prostitution (Sse. 373 fPC) Outing 2003-20()5 

51. 
No. 

5tatelUT 

2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

Immoral Traffic (P) 
Act, 1956 

Procuration of 
Minor Girls (Sec. 366-A 

IPC) 

Selling of Gil1s for 
Prostitution (Sec. 372) 

IPC) 

Buying of Girls for 
Prostitution (Sec. 373) 

IPC) 

2003 2004 2005 2003 2004 2005 2003 2004 2005 2003 2004 2005 

3 4 5 

349 405 681 

o 
22 

9 

7 

25 

74 

57 

5 

2 

6 

o 
28 

24 

9 

28 

33 

62 

4 

11 

3 

o 
25 

28 

6 

38 

59 

85 

4 

3 

13 

1361 1170 1241 

159 168 225 

33 23 19 

179 309 222 

o 

o 

o 
o 
5 

6 

46 

o 
12 

o 

~ 

2 

3 

4 

o 
5 

7 

13 

20 

o 
o 
o 

7 

60 

o 
8 

7 

5 

o 
o 
o 
5 

4 

20 

2 

14 

o 

o 
o 

8 

48 

o 
o 
5 

o 
o 

12 

o 
o 
o 
4 

7 

21 

4 

5 

o 
4 

o 

9 

o 
o 
o 
o 

o 
o 

o 

o 
o 
o 
o 

25 

3 

o 
o 
o 

10 

o 
o 
1 

1 

o 

o 
o 

o 
o 
o 
o 
o 
o 

o 
3 

o 
o 
o 

11 

2 

o 
2 

o 
o 

o 
o 

o 
o 
o 
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2 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 
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11 

54 
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4 
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22 
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4 

29 
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o 26. Uttar PrCldesh 47 44 31 28 23 3 

27. Uttaranchal. o 4 2 7 32 9 o o o 
28. West Bengal 152 121 74 12 13 20 6 12 44 18 2 

Total (States) 5445 5611 5742 171 205 145 36 19 50 24 21 19 

29. Andman and 
Nicobar Islands 

30. Chandigarh 

31 . Dadra and Nagar Haveli 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 
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---.-.--- -------------------------------------
Total (UTs) 64 137 166 o o o o o o o o 9 

Total (All India) 5510 5748 5908 171 205 145 36 19 50 24 21 28 

Source: Crime in India 

Minority Inatltutlons 

493. SHRI ASADUDDIN OWAISI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has received any 
request from minority Institutions for accreditation with 
the National Institute of Open Schooling; 

(b) if so, the details thereof; and 

(c) the number of minority institutions 80 far granted 
accreditation in the country, State and Union Terrltory-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) National Institute of Open Schooling 
(NIOS) has received 116 applications from minority 
institutions for accreditation since June, 2006. Out of 
these, 63 applications have been found eligible of which 
20 have already been granted accreditation. 

(c) The details of minority accredited institutions, 
accredited vocational institutions and accredited agencies 
are 88 under: 
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State/UT Als AVI. AM 

Madliya Pradesh 01 

Uttar Pradesh 03 01 01 

Haryana 01 

Bihar 01 01 

Kamataka 02 

Maharashtra 02 01 

West Bengal 03 

Delhi 02 

Chandigarh 01 

Total 11 01 08 

Total number of Accredited Institutions III 11 + 01 + 08 • 
20 

Tea Garden. 

494. SHRI S.K. KHARVENTHAN: 
SHRI K.C. PALLANI SHAMY: 
SHRI BASU DEB ACHARIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the number of tea gardens closed In the eastem 
and southem regions in the country aJongwlth the reasons 
'for closure and the number of workers rendered 
unemployed during each of the last three years; 

(b) whether the Govemment has started any talks 
with the public sector banks to work out revival strategy 
for the old/closed tea gardens; 

(c) if so, the details and its outcome; and 

(d) the steps taken to further promote the tea 
industry in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) As per avaHable 
information as on 1.4.2007, 33 tea gardens are lying 
closed, of which 17 are in Kerala, 14 in West Bengal. 
and 2 in Assam. The depressed price situation since 
mid- 1999 coupled with other factors like high cost of 

production and low prices of tea have affected the viability 
of tea gardens resulting in the closure/abandonment of 
some of the tea gardens in the country. The total number 
of workers affected due to closure is about 31,000. 

(b) and (c) The Govemment of India after in-depth 
examination of the causes of closure of tea gardens and 
in consultation with major public sector banks and others 
concerned, has recently announced a rehabilitation 
package for closed tea gardens. The package envisages 
restructuring the outstanding bank loans, waiver of 
accumulated penal interest on these loans, waiver of Tea 
Board loans, provision of fresh working capital after 
regularization of old accounts with the banks, provision 
of long term finance through Special Purpose Tea Fund 
Scheme of Tea Board for undertaking replantingl 
replacement/rejuvenation of old tea bushes and al80 
Improving the manufacturing facility in the factory through 
quality up-gradation scheme of Tea Board. 

(d) Several Plan schemes are being implemented 
through the Tea Board for the overall development of the 
tea sector including the scheme of Special Purpose Tea 
Fund for financing replantation/rejuvenation activities aimed 
at improving the age prOfile of old tea bushes. 

/Translation} 

Deen DIIyal Hathkllrgha Protsahan Yo)ana 

495. SHRI MAHAVIR BHAGORA: Will the Minisler 
of TEXTILES be pleased to state: 

(a) the details of projects Implemented under 
Deendayal Hathkargha Protsahan Yojana, State and Union 
Territory- wise; 

(b) the details of funds released and persons 
benefited under the scheme during each of the last three 
years, State and Union Territory-wise; 

(c) the provisions for Centre and States share of 
funding under the said scheme; 

(d) whether the said scheme has been reviewed; 

(e) if so, the outcome thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The details 
of projects Implemented under Deen Dayal Hathkargha 
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Protsahan Yojana, State-wise, Union Territory-wise are 
given in the enclosed Statement-I 

(b) Statement-II showing funds released and number 
of persons benefited under the scheme during each of 
the last three years, State and Union Territory-wise Is 
enclosed. 

(c) As per the provisions under the Deen Dayal 
Hathkargha Protsahan Yojana the share of funding for 
Center and State is in the ratio of 50:50 for all the States 
except in the case of the States falling under the North 
Eastern Region, Sikklm, J&K, Himachal Pradesh, 
Uttaranchal, Chhattisgarh and Jharkhand where the 
funding is in the ratio of 90: 1 O. In respect of Implementing 
agencies which have 100% beneficiary members 88 SCI 
ST /WomenlMinoritlee, the funding Is 75:25 between the 
Center and the State. 

(d) to (f) Yes, Sir. The scheme has been reviewed 
on the basis of evaluation report submitted by the National 
Institute of .Small Industry Extension Training (NISIET), 
Hyderabad and also In consultation with the Planning 
Commission. In consonance with the suggestions of the 
Planning Commission and the recommendations in the 
Evaluation report of NISIET, Hyderabad, it is proposed to 
amalgamate the components of Deen Dayal Hathkargha 
Protsahan Yo;ana under the proposed Integrated 
Handloom Development Scheme (IHDS) to be 
implemented during the 11'" Plan period. 

Stlltement-l 
ProjsclS Sanctioned Under 0tJtm Oays! Hathkatgha 

Protsshan YO/Sns 

S.No. State Number of Projects 
Implemented 

1. 

2. 

3. 

2 

Andhra Pradesh 

Bihar 

Chhattlegarh 

3 

181 

11 

47 

1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

1. 

2. 

3. 

4. 
5. 

6. 

St.t.",."t'" 

2 

Gularat 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kemataka 

Kerala 

Madhya Pradesh 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar . Pradesh 

Uttaranchal 

West Bengal 

Total (A) 

N.E. States 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Nagaland 

Tripura 

Total (B) 

G. Total (A + B) 

to OIJllllions 

3 

99 

6 

6 

54 

295 

18 

2 

1227 

651 

25 
100 

2726 

29 

401 

324 

457 

16 

1228 

3954 

Funds RtlMuttId III7d Btlntllicialitls CovsrtKI during the YeaIS' 2004-05, 2005-tJ6.nd 2006-07 
under the DtItIn Dllyal Hllthkarghs Protsshan Yoj.ns 

472 

(Rupees in lakh) 

2004-05 2005-06 2006-07 
SI.No. State Total Beneficiaries Total Beneficiaries Total Beneficiaries 

(Released) (Released) (Released) (Provisional) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 363,496,28 48253 656.11800 63676 991.13343 120000 

2. Bihar 0.00000 0.00000 0.00000 
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2 3 4 5 6 7 8 

3. Chhattisgarh 11.20316 147 4.60819 7.45423 2000 

4. Delhi 0.00000 0.00000 0.00000 

5. Gujarat 0.00000 0.00000 13225 488.14417 30000 

6. Harvana 0.00000 0.0000 0.00000 

7. Himachal Pradesh 96.81991 27.49570 445 112.08979 3500 

8. Jammu and Kashmir 20.42000 25.37136 0.0000 

9. Jharkhand 0.00000 3.22000 100 22.57500 700 

10. Karnataka 104.76438 21935 1050.00425 19434 70.25350 10000 

11. Kerala 523.73295 12700 285.41308 320.78963 25000 

12. Madhya Pradesh 40.19176 1400 30.32594 870 6.33119 900 

13. Maharashtra 0.00000 0.00000 259.85246 5000 

14. Orissa 123.35634 31337 190.81042 20096 1525.19189 116300 

15. Punjab 0.00000 0.0000 15.00000 300 

16. Rajasthan 43.38821 19644 0.00000 1170 40.46361 1000 

17. Tamil Nadu 3375.20322 108000 4226.94507 161038 1894.69730 125000 

18. Uttar Pradesh 931.51580 9551 1048.53625 4403 798.37733 20000 

19. UttaranchaJ 53.49308 831 0.00000 31.76009 300 

20. West Bengal 881.37431 23795 382.14574 21488 363.88638 30000 

Total (A) 6660.93940 277593 7931.00000 305943 6748.00000 490000 

N.E. States 

1. Arunachal Pradesh 0.00000 0.00000 0.00000 

2. Assam 0.00000 237453 11.12326 277600 202.07338 700 

3. Manipur 426.35435 248.05772 6986 23.23000 

4. Meghalaya 0.00000 0.00000 0.00000 

5. Mizoram 7.75896 0.00000 11.87362 3000 

6. NagaJand 268.25000 870.81275 7212 462.B23oo 
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2 ·3 4 

7. Tripura 29.50000 

8. Sikkim 0.00000 

Total (8) 731.86333 237453 

Others 

3. Delhi 100.00000 

Total (C) 100.00000 

G. Total (A + B + C) 7400.80273 515046 

. {English} 

laauenee of Multlpurpo.. NMlonel Identity Cerci 

496. SHRI G.M. SIDDESWARA: 
YOGI ADITYA NATH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment has launched 
Multi-Purpose National Identity Card (MNIC) scheme 
recently as reported in the Hindu dated May 26, 2007; 

(b) if so, the names of the States where this scheme 
has been launched; 

(e) the time by when the said scheme Is likely to 
be implemented in all States; 

(d) the criteria adopted by the Govemment to cover 
the citizen of the country under the scheme; and 

(e) the total funds granted by the Government 
towards the scheme and total funds utilized so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODlYA GAVIT): (a) 
to (d) Yes, Sir. The distribution of identity cards under 
the Pilot Project on MNIC has been commenced from 
26th May, 2007. The Pilot Project has been under 
implementation in the selected areas of twelve (12) states 
and one (1) Union Territory namely Andhra Pradesh, 
Assam, Delhi, Goa, Gujarat, Jammu and Kashmir, 
Rajasthan, Tripura. Uttar Pradesh, Uttarakhand, Tamil 

5 6 7 8 

0.00000 0.00000 

0.00000 0.00000 

1129.99373 291793 700.00000 10000 

0.00000 0.00000 

0.00000 0.00000 

9060.99373 597741 7448.00000 500000 

Nadu, West Bengal and Puducherry since November, 2003 
and covers a population of 30.95 lakhs. Under the Project 
identity cards would be given to those who are 18 years 
of age and above and who have been able to give proof 
of citizenship at the time of verification. 

The Govemment proposes to implement the scheme 
in the entire country after the results of the Pilot Project 
are available. 

(e) An amount of Rs. 44.36 cror .. has been 
sanctioned for the Pilot Project, out of which Rs. 15.86 
crores has been spent so far. 

Uberahan Commllaton 

497. SHAI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WIH the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has extended the term 
of the liberahan Commission; 

(b) if so, the details and the reasons therefor; 

(c) the number of time extension has been given to 
liberahan Commission so far; and 

(d) the time by when the said Commission is likely 
to complete its findings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
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and (b) Yes, Sir. The work relating to finalisation of 
findings of the Uberhan Ayodhya Commission of Inquiry 
is In progress and as such the Govemment has extended 
its term upto 31 11 August, 2007. 

(c) The Govemment had extended the term of the 
Commission on 40 occasions. 

(d) The report on findings of the Commission is 
expected to be submitted to the Government within the 
extended term of the Commission. 

Road Accident. In Deihl 

498. SHRI J.M. AARON RASHID: 
SHRI P.S. GAOHAVI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether road accidents are. on the increase in 
NCT of Delhi; 

(b) If so, the total number of persons killedlinjured 
during each of the last three years; 

(c) the action taken by the Govemment against the 
accused persons including Blue Une Buses; 

(d) the steps taken by the Govemment to check 
such incidents in future; 

(e) whether the Govemment proposes to formulate 
plans for the regulation of traffic in Delhi on the lines of 
traffic managed by countries like UK, Singapore and 
Malaysia; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V.' RADHIKA SELVI): (a) to 
(c) The requisite information is given below: 

Year No. of Road No. of No. of klUed 
Accidents injured 

2004 9092 7896 1977 

2005 9375 8274 2049 

2006 9299 8280 2169 

2007 (Up to 
31 81 July) 5013 4548 1227 

Action taken against drivers/buses involved in 
accidents Includes suspension/cancellation of driving 
licences of drivers, punching of driving licence for traffic 
'violation suspension/cancellation of permit of buses, etc:. 
and arrest/prosecution of drivers under relevant provisions 
of law. 

(d) The steps taken by the Govemment to check 
such incidences In future are given In the enclosed 
Statement. 

(e) and (f) As per the Transport Department, 
Government of NCT of Delhi, no such proposal Is under 
consideration. 

St •• ment 
The steps taken by Deihl Police to check road 

accidents in Delhi include: 

1. Education awareness of general public by 
distribution of Road Safety Uterature among 
various categories of road users with an object 
of Inculcating better road dieciplines among them. 

2. Special emphasis on defensive driving, lane 
driving, driving at roundabouts and general traffic 
rules to be observed on Delhi roads. 

3. Installation of Public Address System on major 
Intersections to guide general public. 

4. Regulation of traffic jointly by Traffic staff and 
PCR staff on selected locations and mobile 
patrolling by Traffic ZOS. 

5. Bus stand management on selected bus stands 
with the help of locai police. 

6. Removal of obstruction from bus stands on major 
corridors. 

7. Training of professional drivers of buses and 
commercial vehicles. 

8. Taking out Mobile Exhibition Van to different 
places for Road Safety Training activities and 
refresher courses. 

9. Rigid enforcement of traffic rules in Deihl. 

10. Special prosecution drives against DTe, Private 
buses and heavy commercial vehicles from time 
to time. 
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11. Concerted action against drunken driving, 
reckless driving, mlno.r's driving, red light 
jumping, over speeding etc. to reduce road 
accidents. 

12. Arrest of drivers found indulging in reckless 
driving. 

13. Cancellation of permits of commercial vehicles. 

14. Computer based road accident analysis system 
for scientifically analyzing road accidents on 
various important parameters and identification 
of Black Spots. 

15. Ensuring conflict free traffic circulation plans in 
important parts of Delhi. 

16. Segregation of fast moving traffic from slow 
moving traffic. 

17. Closure of gaps in the central verges on 
accident-prone roads. 

18. Provision of bus bays, yellow boxes, bus boxes 
etc. on city roads. 

19. Introduction of traffic signals/blinkers in accident-
prone areas. 

20. More police presence in accident-prone areas. 

21. Taking up with civic agencies for various 
engineering improvements viz. geometric designs, 
provision of street lighting, construction of speed 
breakers, provision of iron railings on central 
verges, installation of road signs, painting or road 
markings, carpeting of roads, junction 
improvement etc. 

22. Synchronization of Traffic signals in important 
travel corridors. 

23. Expansion of Area Traffic Control System. 

24. Prosecution of traffic violator through Interceptors. 

25. Prosecution of traffic violator through Red Speed 
Check Camera. 

26. Prosecution of traffic violators through Simputers. 

27. Monitoring of traffic through Traffic Video 
Monitoring System. 

[Tl1Ins.tIon} 

Drop out Aate In A.".. A ..... 

499. SHRI PRABHUNATH SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether meritorious students of rural areas are 
forced to give up their studies mid way to eam their 
livelihood due to lack of achools; 

(b) H so, whether the Government proposes to open 
residential schools for boys also in rural areas on the 
lines of Kasturba Gandhi Balike V1dyalayas; 

(c) if so, the details thereof; 

(d) H not, the reasons therefor; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
C:ATMI): (a) As per the Selected Educational Statistlca, 
2004-05 (with reference date 30.9.2004), the drop out 
rate for classes I to X was 61.92%. Separate drop out 
rate for rural areas is not available. 

(b) and (c) There is no proposal at present to open 
residential schools for boys in rural areas on the lines of 
Kasturba Gandhi Ballke V1dyalayas. 

(d) and (e) The Sarva Shiksha Aabhiyan being 
implemented at elementary stage provides for opening of 
new schools in habitations which do not have schooling 
facilities and strengthening of existing school infrastructure 
through additional classrooms etc. 

{English} 

Newa-on-Phone 

500. SHRI ANWAR HUSSAIN: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether there is any plan to start news-on-phone 
service at the Regional News Unit of AiR, Guwahati; 

(b) if so, whether there is any scheme for full 
upgradation and digitalization of News Unit of AIR, 
Guwahatl; 
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(c) If so, the details thereof; and 

(d) the time by when this Plan is likely to be 
implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROA~CASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
Ves, Sir. 

(b) and (c) Ves, Sir. Prasar Bharati has informed 
that a scheme for upgradatlon and digitalization of 
Regional New8 Unit at Guwahati has been proposed In 
the draft XI Plan, which is yat to be approved. 

(d) News-on-Phone service Is likely to be 
implemented during 2007"()8. However, the scheme for 
upgradation and digitalization of RNU at Guwahati will be 
implemented after approval of XI Plan. 

fTmnslahOn} 

Right tb Education Bill 

501. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the present status· of Right to Education Bill; 

(b) whether the Govemment has given concession 
to States for Implementation of Right to Education Bill; 

(c) if so, the reasons for giving concession to States 
for implementation of Right to Education Bill; 

(d) the names of States which have lodged 
objections to implementation of Right to Education Bill; 
and 

(e) the details of the rnain objections raised by State 
Governments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) In pursuance of Article 21A of the 
Constitution, which makes education a Fundamental Right 
for children In the age group of 6-14 years by providing 
that "the State shall provide free and compulsory 
sducalion to all children of the age of six to lourfHn 
YtJars in such manner as the State may, by law, 
determintJ~ a draft Model Right to Education Bill, 2006 
was formulated and circulated as framewort< to the Statest 

UTs with a view to seek their comments thereon. In order 
to motivate and incentivise the State Governments to 
adopt the Model Right to Education BIH, 2008, it was 
proposed that the scale of funding under Sarva Shikaha 
Abhlyan (SSA) be made contingent upon enactment of 
appropriate State Acts on free and compulsory education 
where none exist, or suit~ adaptation of existing Acts. 
The comments from 23 States/UTs have been received. 

The main objections raised by the States and UTs 
relate to the following issues: 

1. Proposed replacement of the Central Legislation 
by a Model Bill for State Legislation. 

2. Unkage of SSA funding with StatelUT enactment 
of Model Right to Education BiH or modification 
of existing StatelUT Acts 

3. Making elementary education flret charge on 
revenues of each State Govemment, next only 
to law and order. 

4. Financial liability for free and compul80ry 
education to be brone by the StatealUTs. 

/English} 

Reconelderatlon of New National MI.,.,.I Policy 

502. SHRI ANANDRAO VITHOBA ADSUl: Will the 
Minister of MINES be pleased to state: 

(a) whether some State Governments have 
requested the Union Government to reconsider the draft 
of the new national mineral policy and evolve consensus 
of aU States on it before its consideration by the Union 
Cabinet. 

(b) if so, the details thereof; arid 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
MINES (DR. T. SUBBARAMI REDDV): (a) to (c) Some of 
the Chief MInisters had given a representation to Prime 
Minister on 31.12.2006. Their points of view were duly 
discussed in several meetings of their State officials and 
the suggestions were given due consideration. Recently 
the same points were again raised by some of the Chief 
Ministers and these were again discussed In a meeting 
with Central Government on 6.8.2007. The NatiofMll 
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Mineral Policy iI~ under consideration of the Central 
Government. 

[Translation} 

Sarva Shlkaha Abhlyan 

503. SHRI RASHEED MASOOD: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has approved the 
proposal of Government of Uttar Pradesh to open 800 
primary schools; and 

(b) the number of higher primary schools and 
additional class rooms to be constructed by the 
Government under Sarva Shiksha Abhiyan in Uttar 
Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The annual work plan and budget 
approved for the Sarva Shiksha Abhiyan programme for 
Uttar Pradesh for the year 2007-08, interalia, includes 
opening of 813 new primary schools, construction of 5512 
upper primary schools and 31,535 additional classrooms. 

[Eng/ish} 

Import of Apples and Fruits 

504. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: . . 

(a) ~r permission of import of apples and other 
fruits under Open General Licence Scheme Is adversely 
affecting fruit-growers in Himachal Pradesh and Jammu 
and Kashmir; 

(b) if so, the details thereof; 

(c) whether any survey or study has been conducted 
in this regard; and 

(d) the steps taken or propc)eedto be taken by the 
Government for promoting export Of. domeetic apples and 
other fruits? 

THE MINISTER OF STATE IN THE DEARTMENT 
OF COMMERCE~ ·MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Department of Agriculture & CooPeration. has suggested 

that the import of applee and other fruits under the Open 
General Licence has increased the avallablHty of such 
fruits in the country, due to which the fruit produced In 
the country are not getting competitive/good price. 

(c) Department of Commerce has not conducted any 
study in this regard. 

(d) To promote export of apples and fruits, APEDA 
(Agricultural & Processed Food Products Exports 
Development Authority) takes a number of measures 
including participation in fairs, promotional campaigns, 
setting up and up gradation of laboratoriaa, setting up of 
centers for perishable cargo, pack houses and other 
infrastructural facilities, Implementation of residue 
monitoring plans and market access initiatives. Besides 
that Agrl Export Zones hav~ been set up for apples and 
for other fruits. APEDA has been extending financial 
assistance to exporters under its schemes for financial 
assistance for Infrastructure Development, Market 
Development, Quality Development, Research & 
Development and Transport assistance. A Vlshesh Klishi 
and Gram Udyog Yojana also exists to promote export of 
agriculture products in which a dUty credit &erip equivalent 
to 3.5-5% of FOB value of exports Is granted. 

[Trans/shan} 

Promotion of OffIcial Lengulige 

505. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment makes any effective 
arrangement and organizes programmes and carry out 
research work for promotion and development of the 
official language Hindi; 

(b) if so, the details of amount released in this regard 
during each of the last three years, till date, head-wise; 
and 

(c) the measures taken to enrich and update the 
Hindi scientific glossary particularly of Physics and 
Chemistry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) Department of Official Language in the Ministry 
of Home Affairs makes effective arrangements and 
organizes programmes for promotion and development of 
the Official Language Hindi. Following amounts have been 
utilized during each of the last 3 \years, head-wise: 
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S.No. Narne of the 
. Scheme/ProjecVProgramme 

1. Training on Official Language 

2. Software Development 

3. Regional Rajbhasha ConferenceiSeminars. 
Conference/Seminars 

4. Rajbhasha Awards Scheme 

5. Publication of Books, Magazines, 
Publicity material, etc. 

(c) Commission for Scientific and Technical 
Terminology under the Ministry of Human R.source 
Development continuously takes measures to enrich and 
update the Hindi Scientific Glosaary. Aa far as Physics 

. and Chemistry are concerned the information 18 as under: 

PHYSICS 

Published Work 

The following glossaries/definitional dictionaries of 
physics and allied subjects have been published: 

1. Glossary of Physics 

2. Definitional Dictionary of Physics 

3. Definitional Dictionary of Fluid Mechanics 

Ongoing work: 

(i) Work on publication of School·level Physics 
Glossary is in its final stage. 

(ii) An updated Glossary of Electomlcs and allied 
branches of physics which is also related to 
Engineering has been prepared and sent for 
printing. Work on Definitional Dictionary of 
Electronics is also going on. 

(iii) Work on Definitional Dictionary of Plasma 
Physics is in progress. 

CHEMISTRY 

Published Work 

The following glossaries/definitional dictionaries of 
chemistry and allied subjects have been published: 

Amount Untiliaed 
(Rupees In Lakhs) 

2004-05 2005-06 2006-07 

224.24 193.19 181.63 

111.76 278.20 413.10 

6.64 7.96 7.90 

5.45 7.91 6.10 

13.57 23.92 25.11 

1. Glossary of Chemistry. 

2. Glossary of Steel and Non-Ferrous Metallurgy 

3. Definitional Dictionary of Higher Chemistry 

4. Definitional Dictionary of Chemistry (Organic) 

5. DefInitional Dictionary of MetaHurgy 

8. Definitional Diotionary of Petroleum Technology 

• An updated ChemIstry GIoeury containing 48000 
terms has been recently published. 

• Work on publication of School-level Chemistry 
Glossary is in progress. 

Misuse of Coin. 

506. SHRI HANSRAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to atate: 

(a) whether coins are being mehed for Its misuse In 
the country; 

(b) if so, the number of reported cases of melting 
of coins till date, StatetUnion Territory-wise; 

(c) whether the Govemment has detected any gang 
involved in the misuse of coins; 

(d) if so, the details thereof, State and Union 
Territory-wise; and 

(e) the action taken/proposed to be taken thereon? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): (a) 
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to (e) Requisite information is being collected from the 
State GovernmentslUT Administrations and will be laid 
on the table of the House. 

{English} 

Targets under Serve Shlkaha Abhlyen 

507. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of HUMAN RESOURCE DEVEEOPMENT be 
pleased to state: 

(a) whether the targets fixed for Sarva Shlksha 
. Abhlyan has been achieved during the last three years; 

(b) if so, the the details thereof; 

(c) if not, the strategy and programme laid down for 
the said Abhiyan and the targets laid down thereunder 
for the 11th Five Year Plan; 

(d) the steps taken for replicating the Sarve Shlksha 
Abhiyan in Secondary Education Sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVEEOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Targets and achieYernent for key 
items under Sarva' 5hiksha Abhlyan (SSA) during Iut 
three years are as given below: 

Items Targets Achievements 

Opening of Schools· 240072 193220 

Construction of School 
Buildings 131843 182597 

Construction of Additional 
Classrooms 586766 591916 

Appointment of Teachers 671125 3$4522 

·Targets & Achievements are cumulative figure, ,Ince the 
Inception of scheme. 

(c) The strategy for the 11111 Five Year Plan Is to 
achieve universal elementary education with thrust on 
Quality with Equity under 55A. The 11th Plan allocations 
are finalized by the Planning Commission. 

(d) A Concept Note on the unlveraaJi8ation of acceu 
and quality at the Secondary s. hu been prepared 
which has received 'in pri~ approval' of the Planning 
Commission with certain atlpuIationa. 

(Tmnslstion} 

Rallv Gandhi National Creche Scheme 

508. SHRI SUBHASH SURESHCHANDRA 
DE5HMUKH: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleued to state 

(a) the number of creches set up during each of 
the last three years under Rajiv Gandhi National Creche 
Scheme, State-wise; 

(b) whether there ia no creche in several 
Departmentl, Public Sector Enterprisel under Central 
Govemment and autonomous organlzatlona situated In the 

. country particularly Delhi; 

(c) H so, the reasons therefor, 

(d) whether the Government has directed these 
departments/organizations to set up creches for the 
children of women employees; 

(e) if 10, the manner in which the Government 
proposes to ensure the circulation of these directions to 
these departments/organizations; and 

(f) H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Rajiv Gandhi National 
Creche Scheme for the Children of Wooong Mothers was 
launched w.e.f 1" January, 2006. 13295 new creches 
have been sanctioned during the last two years under 
the scheme. Details about location of creches is available 
on the Ministry website www.wcd.nic.ln. 

(b) to (f) The Ministry of Women and Child 
Development had requested all Ministries/Departments of 
the Government of India emphasizing the need for 
opening creches in their office premises for the benefit of 
their women employees. 

Some of these MinistrieslOepartments have informed 
that none of their female employees require the support 
of creche facilities at their work place However, Crech .. 
are also run by Grih Kalyan Kendra under the aegis of 
Department of Personnel and Training for the welfare of 
Central Govemment Employees in Delhi. 
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/English} 

Non-Governmental Orgenl .. tlon. 

509. SHRI NARAHARI MAHATO: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government is Implementing 
programmes. for Tribal Development through Non-
Governmental Organisations (NGOs) in the country 
particularly State of West Bengal; 

(b) if so, the details of the programmes in progresa; 
and 

(c) the comparative study on the development being 
undertaken in Ninth and Tenth· Five Vear Plan? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KVNDIAH): (a) and (b) Ves, Sir. The Ministry hu been 
implementing following schemes exclusively through Non-
Govemmental Organizations in the country Including the 
State of West Bengal for development of Scheduled 
Tribes: 

(1) Grant-In-aid to Voluntary Organization.: It is 
a Central Sector Scheme. The prime objective of the 
scheme is to enhance the reach of welfare schemes of 
Govemment and fill the gaps in service deficient tribal 
areas, in the sectors such as education, health, drlnking 
water, agra-horticultural productivity, social security net etc. 
through the efforts of voluntary organizations, and to 
provide an environment for socio-economic upllftment and 
overall development of the Scheduled Tribes (STs). Under 
this scheme various projects viz. Residential/Non-
Residential Schools, Hostels, Mobile Dispensaries, 10-
Bedded Hospitals, Computer Training Centres, Mobile 
Library-cum-Audio Visual Unit, etc. are covered. During 
2006-07, about 51 0 such projects of NGOs were funded 
in the country and out of them, 34 were in West Bengal. 

(2) Educational Comple. In Low Literacy Pocket. 
for Development of Women's Literacy In Tribal Areas: 
It is also a Central Sector Scheme. Under this scheme, 
the Ministry provides financial assistance C Rs.90001-
per ST girl per annum for free schooling, boarding and 
lodging, uniforms, books, food etc. Besides this, the 
organization running the educational complex is also 
required to impart training in craft/vocational education 
and practical training in agriculture, horticulture, poultry 
and related subjects. During 2006-07, about 84 
educational complexes of NGOslState owned autonomous 

societies were funded, and out of them one educational 
complex has been funded in West Bengal. 

There are two other schemes viz. Vocational Training 
Centre (VTC) in Tribal Areas and Development of Primitive 
Tribal Groups (PTGs), which are Implemented through 
State Governments as well as NGOs. The details of these 
schemes are as under: 

(I) Vocational Training Centras (VTC) In Tribal 
Areas: The main aim of the scheme is to 
develop the skills of the tribal youth to enable 
them to get employment or beCOme self-
employed. It aims to improve their socio-
economic condition by enhancing their income. 
During 2006-07, about 9 projects ofNGOs were 
funded. There was no recommendation for a 
project of VTC from We.. Bengal during 2006-
07. 

(II) Developm.nt of Primitive Tribal Group. 
(PTG.): It i. an exclusive scheme for 
development of Primitive Tribal Groups (PTGe). 
It is a very flexible· scheme. Any activity/work, 
which is very crucial for the survival, protection 
and development of PTG., can be taken up 
under this scheme. The actlvttlealworks may 
Include provisions for housing, land distribution, 
land development, agricultural development, cattle 
development, income generation programmee, 
health care, infrastructure development, aoclaI 
security etc. During 2006-07, about 38 projects 
of NGOa were funded. There was no 
recommendation for a project of NGO from West 
Bengal during 2006-07. 

(c) No comparative study on development undertaken 
in Ninth and Tenth Five Vear Plan has been conducted 
by this Ministry. 

Aaalatanee for Profe •• lonal Education 

510. SHRI VIJOV KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has sanctioned Central 
assistance to the Governments of Bihar and Uttar Pradesh 
for professional education; 

(b) if 80, the details thereof during the last two 
years; 
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(c) whether the Govemment of Bihar has sent any India Council for Technical Education proltdes financial 
proposals in this regard; and assistance to its approved technical institutions under 

various Faculty Development and R .... rch & Institutional 
(d) i! so, the details of the proposals finalized! Development Schemes. The details of grant-In-aid released 

pending thereof? by the AICTE In last two year under various IChemes to 
technical institutions in Bihar and Uttar Pradesh are given 

THE MINISTER OF STATE IN THE MINISTRY OF in the enclosed Statement. 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) No, Sir. However, the All (0) and (d) No, Sir. 

sr."""nt 
(As. In Lakha) 

Sl.t~. Name of the ScherM BIhar Uttar Pradelh 
2005-2006 2006-2007 2005-2006 2006-2007 

No. of Amount No. of Amount No. cI Amount No. of Amount 
Ca_ Cues Cases Ca_ 

1. MODROBS 0 0 11 8 68.82 10 84.15 

2. Quality Improvement Programme 0 0 0 0 5 70.48 1 4.27 

3. PG Scholarship 2 79.65 27.96 11 175.95 15 338.04 

4. Travel Grant 0 0 0 0 11 5.71 11 4.76 

5. Research Promotion Scheme 0 0 0 0 9 69.02 10 117.3 

6. Nationally Coordinated Project 0 0 0 0 0 0 20.9 

7. Enterpreneurship Development Centre 0 0 0 0 5.6 8 

8. Industry Institute Partnership Cell 0 0 0 0 1 7 0 0 

9. Professional SocieitiealBodies 0 0 0 0 0 0 2.25 

10. National Doctoral Fellowship 0 0 0 0 3 5.07 19 34.59 

11. Career Award for Young. Teachers 0 0 0 0 1 2.79 2 5.25 

12. Emeritus Fellowship .1.05 0 0 13 17.74 9 13.44 

13. Visiting Professorship 0 0 0 0 0 0 0 0 

14. Staff Development Programme 0 0 9 0 3 2.06 8 7.43 

15. Seminar Grant 0 0 0.75 4 3.49 33 18.5 

Total 3 BO.7 3 39.71 70 433.73, 121 658.88 
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Earthquake Aealatant Building. 

511. SHRI K.S. RAO: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the details of recommendations made by the 
National Disaster Management Committee (NDMC); 

(b) the details of steps taken to make multi-storey 
buildings and structures of National importance earthquake 
resistant: 

(c) whether the Government proposes to make It 
mandatory for retrofitting of existing residential multi-storey 
buildings in earthquake prone zones; 

(d) if so, the details thereof; and 

(e) if not, the steps taken by the Govemment to 
implement the recommendations of the NDMC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) The 
National Disaster Management Authority (NOMA) has laid 
down guidelines for the -Management of Earthquakes· In 
April 2007 with a view to reduce earthquake risk, and 
minimize the impact, loss of lives and damage to property 
caused by earthquakes. The guidelines prescribe 
measures for Central Ministries and Departments and 
State Governments to prepare disaster management plans 
having specific components oh earthquake risk 
management. The measures are: 

(i) Earthquake Resistant Construction of New 
Structures; 

(ii) Selective Seismic Strengthening & Retrofitting of 
existing Priority Structures and Lifeline structures; 

(iii) Regulation and Enforcement; 

(iv) Awareness & Preparedness; 

(v) Capacity Development (Education, Training, R&D, 
Capacity Building and Documentation); 

(vi) Emergency Response. 

(b) to (e) The responsibility to identify and prioritize 
the existing structures to make them earthquake resistant 
lies with the concerned Ministries and Departments and 
respective State Governments. The Disaster Management 
Act, 2005 stipulates for preparation of State Disaster 
Management Plan by every State having regard to the 

guidelines laid down by the NOMA. The State Disaster 
Management Plan has to inter-alia, include the measures 
to be adopted for prevention and mitigation of disasters 
and the capacity-building and preparedness measures to 
be taken. The guidelines for Management of Earthquakes 
laid down by NOMA recognizes that it is not practically 
feasible or financially viable to retrofit all the existing 
buildings. Union Govemment is implementing a National 
Programme for Capacity Building of Engineers and 
Architects in Earthquake Risk Management to ensure 
seismic safe construction by training of structural engineers 
and architects at reputed institutions. Govemment has 
also sent advisories to State Govemment and Union 
Territory Administrations from time to time to take up 
various disaster mitigation and preparedness measures 
including measures relating to earthquake mitigation and 
preparedness by way of adoption of modem building bye-
laws to ensure seismic resistant construction. 

Aellet Code 

512. SHRI DUSHYANT SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to amend the 
relief code; 

(b) if so, the details of new provisions proposed to 
be incorporated; and 

(c) the steps taken to change the relief code? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c) The Relief CodelManual is prepared by the respective 
State Govemments. It contains details for providing relief 
to the people affected by natural calamities and focuses 
only on post-disaster response and relief. State 
Govemments have been advised to update their Relief 
CodesIManuals with an emphasis on meuurea relating 
to preparedness, prevention and mitigation. 

Inflltnltlon 

513. SHRI DUSHYANT SINGH: 
SHRI JUAL ORAM: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has Identified the 
Intemational Borders where infiltration is on the rise or 
there is a possibility of massive infiltration;. 
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(b) if 80, the details thereof; and 

{c) the steps taken to stop all kinds of infiltration in 
these areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAIMATI V. RADHIKA SELVI): (a) and 
{b) Indo-Bangladesh border is vulnerable to infiltration· on 
account of poor economic conditions on Bangladesh side; 
porous and riverine border; high density of population in 
Bangladesh; . and cultural, religious, linguistic and ethnic 
similArities among the people living on either side of the 
border. However, available reports indicate a decline in 
infiltration during the last ,our years due to erection of 
fencing on Indo-Bangladesh border. 

(c) The Govemment have adopted a multi-pronged 
approach to chtck infiltration from 8C1'OI8. the border which 
includes, inter-alia, round the clock surveillance of the 
border by patrolling and by establishing observation posts; 
construction of border fencing and flood lighting; 
.introduction of modem and hI-tech surveillance equipment; 
upgradatlon of Intelligence set up and coordination with 
the State Governments and concerned intelligence 
agencies. 

{Tl'8nslalionj 

Human Trafflcklng 

514. SHRI AJIT JOGI: 
SHRI MAHAVIR BHAGORA: 
SHRIMATI RUPATAI D. PATIL: 
SHRI CHANDRA MANI TRiPATHI: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) . whelher India has become a hub of. human 
trafficking particularty of women and children from Nepal 
and Bangladesh; 

(b) if so, the details thereof; 

(c) whether women and children who are victims of 
human trafficking are diverted towards flesh trade; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken to check 
human trafficking and flesh trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
to (d) There are no authentic or substantiated reports 
that India has become a hub of human trafficking. 
However, a few incidents have come to the notice of the 
Govemment of India of trafficking In women and children 
from Nepal and Bangladesh, some of whom were being 
trafficked for the purpose of prostitution. 

(e) ·Police- and "Public Order- are state subjects, 
and the State Governments are primarily responsible for 
prevention and combating of crime of human trafficking. 
However; the Union Government is taking several 
measures, in concert with the State Govt. for prevention 
and control of crime of trafficking as well as measures 
for rehabilitation of victims. The Union Govemment has 
advised all the State Govemments to deal with the crime 
of trafficking in a holistic manner and to evolve an effective 
and comprehensive strategy encompassing rescue, relief 
and rehabilitation of victims besides taking deterrent action 
against the law violators. The Ministry of Home Affairs 
has set up a Nodal Cell to coordinate matters relating to 
trafficking in human beings between the State 
Govemments/Union Territory Administrations and other 
related Ministries etc. and organizing co-ordination 
meetings. to review and sensitize Police Officers of the 
StatesIUnlon Territories on the subjeet. 

The Ministry of Home Affairs had also constituted a 
Working Group of Directors General of PoHce of some of 
the affected States to study issues relating to cross border 
trafficking in women and children and make suitable 
recommendations for dealing with the problem. These 
recommendations have been forwarded to the State 
Govemments for evolving a comprehensive strategy for 
effectively dealing with the problem of trafficking. Border 
guarding forces have also been directed to exercise 
vigilance against cross border trafficking. The issue of 
cross-border trafficking was also discussed during the 
reeent meeting of representatives of the SAARC countries 
on the implementation of the SAARC Convention on 
Preventing and Combating Trafficking in Women and 
Children for Prostitution. 

(Englisll} 

Technology In Plantation Sector 

515. SHRI BASUDEB ACHARIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 
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(a) whether the Government proposes to focus on 
new technology in plantation sector as reported in 
Business Line date July 26, 2007; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) Tea Board in collaboration with Indian Institute 
of Technology, Kharagpur wishes to set up an Advanced 
R&D Centre tor tea technology which would include the 
following activities: 

(i) Carry out performance audit of existing 
proceSSing machinery and suggest ways and 
means of making them energy efficient to reduce 
the cost of production. 

(ii) To come out with new proceSSing techniques 
tor various types of teas and design new 
machinery for making good quality tea. 

(iii) To come out with simple mechanical aids for 
reducing the drudgery and improving the 
productivity of workers. 

Rubber and Coffee Boards are also making all efforts 
to improve the productivity and quality of Rubber and 
Coffee. 

Salient Features of Northeast· Thailand 

516. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a proposal to observe 2008 as the year 
of North East Thailand was mooted during the recent 
visit of the delegation led by the Commerce Minister of 
Thailand to the 'North Eastern Region; 

(b) it so, the details and salient features of the 
Northeast-Thailand year to be observed; and 

(e) the steps so far taken and the central aid to be 
given in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) In the course of discussions during 
the visit of Thailand delegation to the North East in June 

2007 there was a suggestion that 2008 may be observed 
as the Year of North East in Thailand. As a follow-up of 
the Thal delegatiQn visit in June, 2007, It has been 
decided to organize a North East India Investment 
Opportunities Week at Bangkok in the first week of 
October, 2007. An Indian Delegation including 
representatives from the North Eastern' States and some 
businessmen interested in the North East would be visiting 
Bangkok during this period. 

Deportation of Bangladeehle 

517. SHRI NARAYAN CHANDRA BORKATAKY: WID 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether thousands of suspected Bangladeshi 
have been detected In Arunachal Pradesh by Police and 
the Public during the 2nd week of July, 2007 and 
reportedly pushed back from Arunachal Border; 

(b) If so, whether they have taken sheltlJr In Assam; 

(c) whether the Union Govemment has asked for 
any report from the Govemments of Assam and Arunachal 
Pradesh In this regard; 

(d) if so, the details thereof; and 

<e) the steps taken/proposed to be taken to deport 
those Bangladeshis from Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): <a) to 
(.e) The Govemment had sought reports from the State 
Govemments of Arunachal Pradesh and Assam. According 
to the information received from the Government of 
Arunachal Pradesh, during regular checking by the 
authorities, persons from outside the State who were not 
found to have valid Inner Line Permits <ILP) were sent 
back. Detailed report from the Govemment of Assam is 
awaited. 

Textile Export Processing Zones 

518. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

<a) whether the Govemment proposes to set up 
Textile Export Processing Zones in the country; 

(b) if so, the details thereof and the allocation 
earmarked therefor; and 
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(c) the time by when the said zones are likely to 
be set up? 

Zones in the TextHeslAppareVWoollen Sectors from various 
agencies/private promoters. Till 31.7.2007, 5 proposals 
have been notified. Formal approval of the Board of 
Approval has been given to 15 proposala, and approval 
has been given In the enclosed Statement. 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) 
Proposals have been received to set up Special Economic 

Stlltement 

SI. No. Name of the Location 
Developer 

2 ::I 

A. Notified SEZ 

1. GIDC (Apparel) Ahmedabad, Gujarat 

2. Neogen Properties Pvt. Thumkunta and 
Ltd. Gollapuram Village, 

Hindupur Mandai, 
Anantpur District, Andhra 
Pradesh 

3. Brandix India Apparel Atchutapuram Mandai, 
City Private Limited Visakhapatnam District, in 

the State of Andhra 
Pradesh 

4. Karnataka Industrial Village Perumenahally, 
Area Development Kokkanagatta, Sumudra 
Board (KIADB) vally, Hamumenthapura, 

Taluk Hassan, Kamataka 

5. MIs. Orient Craft Gurgaon, Haryana 
Infrastructure Ltd. 

State Sector 

4 5 

GJ Apparel 

AP Apparel Park 

AP Textiles 

KN Textiles 

HR Textiles 

S. Formal Approval Gl'llntecI by the Soard of Approval 

1. Gujarat Industrial Ahmedabad GJ Apparel 
Development 
Corporation Ltd. 

2. Neogen Properties Thumkunta and AP Apparel Park 
Pvt. Ltd. Gollapuram Village, 

Hindupur Mandai, 
Anantpur District, 
Andhra Pradesh 

3. Brandix India Apparel Visakhapatnam, Andhra AP Textiles 
City Private Limited Pradesh 
(BIAC) 

4. Orient Craft Gurgaon, Harvana HR Textiles 
Infrastructure Ltd. 

Area (in hectares) 

6 

38.4.13 

141.65 

404.69 

233.307 

114.8318 

38 

141.64 

404.7 

113.35 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

1. 

2. 

3. 

4. 

5. 

Wrilttln AnswtJlS 

2 

Mis. Maharashtra 
Industrial Dev. Corpn. 

MIDC 

Welspun Anjar SEZ 
Limited 

MIDC 

MIDC 

MIDC 

KIADS 

Mridul Infrastructures 
Pvt. Ltd. 

ETL Infrastructure 
Services Ltd. 

Uttar Pradesh State 
Indistrial 
Development 
Corporation 
(UPSIDC) 

MAS Fabric Park 
(India) Priyate Limited 
(MFP) 

SRAVANA 23. 1929 (s.ks) 

3 

Kagal. Maharashtra 

Sutibori. Dist. Nagpur. 
Maharaahtra 

Taluka Anjar. Village 
Varshamedi. Gujarat 

Distt Solapur. 
Maharashtra 

District Val/atmal. 
Maharashtra 

District Pune. 
Maharashtra 

Hassan. Kamataka 

Rajpura. Patiala. Punjab 

Uthukull Village. Erode 
Distt.. Tamil Nadu 

Kanpur. Uttar Pradesh 

Chintavaram Village 
Chlllakru Mand~l. Nellore 
District. Andhra Pradesh 

4 

MH 

MH 

GJ 

MH 

MH 

MH 

KN 

PS 

TN 

UP 

AP 
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5 

Textiles 

Textiles 

Texiles and 
Garment Sector 

Textiles Industry 

Textiles Industry 

Textiles Industry 

Textiles 

Textiles 

Textilea 

Textiles 

Textiles and 
Apparel 

6 

104 

383 

284 

195 

208 

101 

202 

100 

101.62 

103.72 

235 

C. Granted In-principle Approval by· the Board of Approval 

Shreeaumji Real 
Estate Private 
Limited 

MIs. Gokuldas Exports 
Apparel and Textile 
Park Pvt. Ltd. 

MIs. Millet 
Infrastructure Pvt. Ltd. 

Rockman Projects Ltd. 

PNS Infrastructures 
Pvt. Ltd. 

Tehsil Faruknagar. 
District Gurgaon. 
Haryana 

Sangalore 

Sangalore. Kamataka 

Ludhiana. Punjab 

Coimbatore Distt 

HR 

KN 

KN 

PS 

TN 

Apparel 

Apparel and 
Textiles 

Apparels and 
Fashion 
Accessori~s 

Textiles 

Textiles· 

101 

141 

100 

100 

107.24 
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2 3 4 5 6 

6. Hinduja Investments Doddemannugudde KN Textiles and 100 
Private Limited Village. Ramanagaram Apparel 

Taluk. B8ngalore rural 
district 

7. Best and Cromption District Krishnaglri. TN Textiles and 120 
Tamil Nadu Apparel Park 

8. Nirmal Reahy Village Bhokari. MH Textiles and 162 
Private Limited Dohole and Koehimbi Garment Sector 

Bhiwandi Taluka. 
Thane District. 
Maharaahtr. 

9. Welspun An;ar SEZ Village Chaudwar. OR Textiles and 202 
Limited District Cuttack. Orissa Garments 

10. MIs. Arihant Techno Bhiwandl. Mumbai MH Textiles 107 
Economic Park Pvt. Maharaahtra 
Ltd. 

11. MIs. DLF Universal Amritsar. Punjab PB Textiles 160 
Limited 

12. Alok Infrastructure Village Surangl near DNH Textiles 80 
Private Limited Sllvaasa in the Union 

Territory of Dadra and 
Nagar Havell 

13. Lodha Dwellers Village Poeari MH Textiles 360 
Private Limited Amboshi. Chirad. 

Kumbharli. Sakroli. 
Wadi. Karavli. District 
Thane. Maharashtra 

14. MlsOverseaa Chhata. dlsl. Mathura. UP UP Textiles/Garments 100 
Infrastructure Alliance 
(India) Pvt. Ltd. 

15. RNB Infrastructures Pugal Road. Bikaner. AJ Woollen Sector 101.17 
Rajasthan 

16. Austral Coke and Nardana. Maharashtra MH Textiles 100 
Projects Limited 

17. DLF Limited Located at Dankuni WB Textiles 100 
('DLFL') Township, West Bengal 

Coastal Securtty (b) whether the Union Govemment has provided any 
assistance to the State Govemments for setting up and 

519. SHRI S.K. KHARVENTHAN: Will the Minister for the augmentation of the Ceastal Security Forces. 
of HOME AFFAIRS be plea8ed to state: particularly for Tamil Nactu; 

(8) the names of states in which Coastal Security (c) If so. the details thereof; and 
Forces are presently functioning; (d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) The 
Coastal Security Scheme provides for strengthening the 
infrastructure for patrolling and surveillance of coastal 
areas of all the nine coastal States (Gujarat, Maharashlra, 
Goa, Karnataka, Kerala, Tamilnadu, Andhra Pradesh, 
Orissa and West Bengal) and four Union Territories 
(Pondicherry, Lakshadweep, Daman & Diu and A & N 
Island). 

(b) to (d) Upto June, 2007, an amount of 
Rs. 2468.58 lakhs has been released under the Costal 
Security Scheme of which Rs. 309.20 lakhs released to 
the Government of Tamil Nadu. 

Tea Production 

520. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantum of tea produced during each of the 
last three years tilt date; 

(b) whether production of tea is declining; 

(c) if so, the reasons therefor; and 

(d) the steps taken/proposed to be taken to increase 
production of tea? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantity 
of tea produced in the country during each of the last 
three years is given below: 

Year Production (million Kgs) 

2004 892.96 

2005" 927.98 

2006" 955.95 

2007 (Jan-June)" 334.71 

'Estimated. 

Source: Tea Board 

(b) No, Sir. 

(c) Does not arise. 

(d) In order to promote production and productivity 
of tea, Tea Board Is already Implementing a number of 
Plan schemes for de'velopment of the sector under which 
financialltechnical assistance is provided to the tea 
industry. In addition, a SpeciaVPurpoae Tea Fund has 
also been set up for financing replantation/rejuvenation 
activities aimed at improving the age profile of old tea 
bushes. 

1~OO hr •• 

PAPERS LAID ON THE TABLE 

[English] 

MR. SPEAKER: Now, Papers to be laid on the Table. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, 
I beg to lay on the Tabte-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 22 of the Cable Television Networks 
(Regulation) Act, 1995: 

(2) 

(I) The Cable Television Networks (Fifth 
Amendments) Rules, 2006 published in 
Notification No. G.S.R.697(E) in Gazette of 
India dated the 11th November, 2006. 

(ii) The Cabie Television Networks (Amendments) 
Rules, 2007 published in Notification N~. 

G.S.R.286(E) in Gazette of India dated the 
11th April, 2007. 

(iii) The Cable Television Networks (Second 
Amendment) Rules, 2007 published in 
Notification No. G.S.R.4B2(E) In Gazette of 
India dated the 12th July, 2007. 

Two statements (Hindi .and English versions) 
showing reasons for delay in laying the paper. 
mentioned at item Nos.(i) and (ii) of (1) above. 

[Placed in Ubrary. See No. LT~679/o7) 
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[Tf'lInsl8fJOn} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): Sir, 
on behalf of Shri Shriprakash Jaiswal I beg to lay on the 
Table-

( 1 ) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 18 of the Central Reserve Police Force Act, 
1949:-

(i) The Central Reserve Police Force Inspector 
(Ministerial) and Subedar Major (Ministerial) 
Recruitment Rules, 2007 published In 
Notification No. G.S.A. 381 (E) in Gazette of 
India dated the 23rd May, 2007. 

(ii) The Central Reserve Police Force Inspector 
(Stenographer) and Subedar Major 
(Stenographer) Recruitment Rules, 2007 
published in Notification No. G.S.A. 383(E) in 
Gazette of India dated the 23rd May, 2007. 

(iii) The Central Reserve Police Force Inspector 
(Hindi Translator) and Subedar Major (Hindi 
Translator) Recruitment Rules, 2007 published 
in Notification No. G.S.R: 385(E) in Gazette 
of India dated the 23rd May, 2007. 

[Placed in Library, See No .. LT~0I07] 

(2) A copy each of the following Notifications (Hindi 
and English versions) issued under proviso to article 
309 of the Constitution: 

(i) The Central Reserve Police Force Joint 
Assistant Director Recruitment Rules, 2007 
published in Notification No. G.S.A. 379(E) in 
Gazette of India dated the 23rd May, 2007. 

(ii) The Central Reserve Police Force 
Administrative Officer/Section Officer 
Recruitment Rules, 2007 published in 
Notification No. G.S.A. 380(E) in Gazette' of 
India dated the 23rd May, 2007. 

(iii) The Central Reserve Police Senior Private 
Secretary Recruitment Rules, 2007 published 
in Notification No. G.S.A. 382. (E) in Gazette 
of India dated the 23rd May,. 2007. 

(iv) The Central Reserve Police Force Hindi 
Officer Recruitment Rules, 2007 published In 
Notification No. G.S.R. 384(E) In Gazette of 
India dated the 23rd May, 2007. 

(Placed in Library, See No. LT~681/07) 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): I beg to lay on 
the Table-

(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of seotion 
619A of the Companies Act, 1956: 

(i) Review by the Govemment of the working of 
the British India Corporation Limited and its 
subsidiaries, Kanpur, for the year 2005-2006. 

(ii) Annual Report of the British India Corporation 
Limited and its subsidiaries, Kanpur, for the 
year 2005-2006, along with Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned, 
at (1) above. 

[Placed in Library, See No. LT ~682107) 

12.03 hr •• 

DEPARTMENTALLY RELATED STANDING 
COMMITTE8-A REVIEW 

/English} 

SECRETARY-GENERAL: I beg to lay on the Table 
a copy each of the Hindi and English versions of the 
'Departmentally Related Standing Committees (2005-06)-
A Review'. 

[Placed in Library. See No. LT ~3107] 

COMMITIEE ON EMPOWERMENT OF WOMEN 

Thirteenth Report 

/EnghSh} 

SHRIMATI KRISHNA TIRATH ~arol Bagh): I beg to 
present the Thirteenth Report (Hindi and English versions) 
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of the Committee on Empowennent of Women (2006-07) 
on . the subject 'Insurance Schemes of LlC for Women'. 

STANDING COMMITTEE ON INDUSTRY 

Two Hundred-third Report 

[English] 

SHRI P. RAJENDRAN (Cuilon): I beg to lay the 
Two Hundred·third Report (Hindi and English versions) of 
the Standing Committee on Industry on 'The Tyre 
Corporation of India Ltd. (Disinvestment of Ownership) 
Bill, 2007' (Ministry of Heavy Industries and Public 
Enterprises) . 

12.04 hr •• 

ELECTIONS TO COMMITTEES 

(I) Central Advisory Committee for the 
National Cadet Corps 

[English] 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): I beg to move: 

"That in pursuance of clause (i) of sub-section (1) of 
section 12 of the National Cadet Corps Act, 1948, 
the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two 
members from amongst themselves to serve as 
members of the Central Advisory Committee for the 
National Cadet Corps, for a term of one year from 
the date of election, subject to other provisions of 
the said Act." 

MR. SPEAKER: The question is: 

"·That in pursuance of clause (i) of sub-section (1) 
of section 12 of the National Cadet Corps Act, 1948, 
the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two 
members from amongst themselves to serve as 
members of the Central Advisory Committee. for the 
National Cadet Corps, for a term of one year from 
the date of election, subject to other provisions of 
the said Act: 

The motion was adopted. 

(II) Central Silk Board 

THE MINISTER OF TEXTILES (SHRI 
SHANKERSINH VAGHELA): I beg to move: 

"That in pursuance of clause (c) of sub-section (3) 
of section 4 of the Central Silk Board Act, 1948, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, four members 
from amongst themselves to serve as members of 
the Central Silk Board, subject to other provisions of 
the said Act.· 

MR. SPEAKER: The question is: 

"That in pursuance of clause (c) of SUb-section (3) 
of section 4 of the Central Silk Board Act, 1948, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, four members 
from amongst themselves to serve as members of 
the Central Silk Board, subject to other provisions of 
the said Act.· 

The motion was adopted. 

MR. SPEAKER: According to the rules, I come to 
the next item which is Calling Attention. Now, there is a 
request from some hon. Members to raise one matter. I 
have permitted it subject to your consent, that is, those 
whose names are in the Calling Attention. That relates to 
the killing of some people by ULFA militants in Assam. If 
you agree, I take it. There Is only one issue. 

... (Intetnlptions) 

Please wait for my observation. There is only another 
issue of which some agitation was shown this moming. 
But I have requested them for a proper and structwed 
discussion. I shall consider a separate notice. Please give 
it. I will allow it tomorrow. It will be a full discussion by 
way of Call Attention. 

.,. (Intetnlptions) 

MR. SPEAKER: You just give a notice. Your name 
will be included. Please wait. I am allowing this matter to 
be raised because of its importance. 
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12.05 hr •. 

SUBMISSION BY MEMBERS 

Re: Situation arising out of continued killing of 
Hindi Speaking People by ULFA Militant. 

In A ... m 

/Translation} 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, it is a matter of serious concern that 80 Hindi 
speaking people working in Assam have been IdHed by 
the ULFA militants since January. ~oncem had been 
expressed in the House earlier also and we are expecting 
that the government would think over it seriously and 
strive to bring down the incidence of massacres by having 
better coordination with the State Government. Innocent 
children, women have been killed without exception and 
many people have been left wounded but it Is It ill 
continuing. It is being done to force the workers leave 
not only Assam but the valley also and people in 
thousands are migrating from there. Mr. Speaker, Sir, even 
in a Railway Board's examination conducted recently in 
May in Pune, th~ answer sheets of the candidates from 
Uttar 'Pradesh and Bihar were torn and they were also 
beaten up. This separatist tendency is very dangerous 
for lhe country and the biggest cause for concern is that 
the information in regard thereto is coming through none 
than the intelligence network of the Army which is telling 
this and their report says that ... " 

[English} 

MR. SPEAKER: That will not go on record. 

... (Interruptions)" 

MR. SPEAKER: There is no notice for that. 

... (Interruptions) 

MR. SPEAKER: Pleale bring it to me. 

{Trans/6lifJn} 

SHRI RAMJI LAL SUMAN: ... (lnltltnJpIions) I am not 
saying this, it has been published in the newspapers. It 
is a serious matter and hon. Home Minister is present 
here and he ehQuld expr... his views on this. 

>·Not recorded 81 ordered by the ChaIr. 
""Not recorded. 

{English} 

SHRI HANNAN MOLLAH (Uluberla): Mr. Speaker, 
Sir, this is a very serious incident. About 30 people, .mainly 
farmers and agricunural labourers from ethar have been 
killed by KLNLF in Karbi Anglong district of Assam. 
Children and women are not spared and people are 
terrorized there. The Government should take serious note 
of this and ensure the protection of those Hindi-speaking 
people from Bihar who are working in different parts of 
the country including Assam. I demand that the 
Government should make a statement about the action 
taken to protect the people from Bihar. 

{Trsnslstion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, the ULFA terrorists are targeting the 
people in Assam particularly from Bihar, Uttar Pradesh 
and Rajashtan in a planned manner. This mayhem has 
increased further since January. Even so, that in the last 
four days since Saturday night, four Hindi speaking 
~ersons including two each from Rajasthan and Bihar, 
have been killed in Rongbonghat village under Bhokhajan 
Police Station of Onglong district. The dead also include 
a woman. About 29 Hindi speaking persons have been 
killed in the last four days. Mr. Speaker, Sir, I am saying 
this because it is a question related to keeping the 
national unity and integrity intact. Nothing could be a 
bigger example of Terrorism than this. The State 
government is just being a spectator even after watching 
the activities of the terrorists. I want to say that the State 
Government can not keep quiet on this because question 
of law and order is also related to it. 

{English} 

MR. SPEAKER: The State Government is not here 
to. reply to you . 

{Trsnsl8tion} 

SHRI DEVENDRA PRASAD YADAV: Hon. Home 
Minister is sifting here. He 80uld give a statement and 
clarify the action being taken to deal with the terrorists 
by sending special central forces and to maintain the 
national unity and protect the Hindi speaking persons. 
He should explain his action plan by making a statement. 

SHRI RAM KRIPAL YADAV (Patna): Hon. Mr. 
Speaker, Sir, it is. a very serious matter as indicated by 
the incident in which 20-30 Hindi speaking people have 



513 Submission by M~ SRAVANA 23, 1929 (Saka) 514 

been killed and their limbs have been chopped off In 
Assam in the last 3-4 days. The ULFA militants have 
targeted and killed the Blharia and forced them to flee 
from there. They have killed the people settled there for 
100 years and looted their property, It is a very deplorable 
act. 

MR. SPEAKER: All right, but you should speak In a 
little low volume. 

SHRI RAM KRIPAL YAOAV: Sir, the State 
Govemment is not taking any action. I feel that ... • 

{English} 

MR. SPEAKER: Do not mention any other Sarker. 

[TmnslBtion} 

SHRI RAM KRIPAL YAOAV: Sir, I demand that the 
Prime Minister should Intervene without delay. Security 
should be provided to the people of Bihar who are being 
murdered regularty. The Prime Minister should Intervene 
and hon. Home Minister should take cognizance of this. 
One should not sit Idle. These people should be provided 
security in Assam. The House should be concemed on 
this matter. You should take a decision In this regard 
and give some directions to the Govemment. 

MR. SPEAKER: All right. Take your seat please. 

... (Intsnvptions) 

MR. SPEAKER: You should cooperate. 

... (Intsnvptions) 

{English} 

MR. SPEAKER: Not one more word will be recorded. 

... (Intsnvptions)" 

[Tmnslation} 

MR. SPEAKER: The other hon. Members can apeak 
only " you will be quiet. 

... (Inltlnvptions) 

MR. SPEAKER: You should sit quietly. I speak in 
Hindi only .. 

... (Inltlnvptions) 

'Expunged as ordered by the Chair. 
"Not recorded. 

SHRI OEVENDRA PRASAD YADAV: Sir, It 18 • very 
serious matter. 

MR. SPEAKER: It is a serious matter and that is 
why I have alloWed you first to speak on it. 

... (Intsnvptfons) 

{English} 

MR. SPEAKER: Mr. Y.dav, you are misusing this 
opportunity. 

... (Inlflmlpl/on6) 

MR. SPEAKER: Shri Shahnawaz Huuain. 

... (Intstruplions) 

MR. SPEAKER: Do not record all these things. 

...(lnMmlptlons)" 

(Tisns/atlon} 

SHRI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur): 
Mr. Speaker, Sir, I am grateful to you as you gave me 
an opportunity to speak on this serious Issue . 

MR. SPEAKER: It Is an important Issue and that is 
why all of you have been given an opportunity to discuss 
this issue. Please cooperate . 

SHRI SYEO SHAHNAWAZ HUSSAIN: Sir, such 
incidents have been taking place In Assam for the last 
one year and when the Partlament's session is held we 
discuss this issue. The Govemment issues a one iine 
statement that it has provided protection but no action is 
taken at grass root level. Hindi speaking people are being 
killed. More than 30 people have been killed there in the 
last four days. Congress is in power there as well as at 
the Centre. We want that security be provided to the 
people of. Bihar, Uttar Pradesh and all Hindi speaking 
people living there. 

MR. SPEAKER: All people should be provided 
security . 

'Not recorded. 
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SHRI SYEO SHAHNAWAZ HUSSAIN: Sir, all people 
living there should be protected. 

Sir, Ram Kripalji has raised thie iaaue that ULFA 
and the terrorists who have surrendered have been 
provided protection. An inquiry should be conducted as 
to with whom they are connected on whose instructions 
they strike. 

With this I would also like to say that a delegation 
consisting three MPs. of BJP visited Kashmir. I myseH, 
Shri BrIj Bhusuan Singh andSukhdeo Paswanji had gone 
there. We called on the Governor and the Chief Minister 
Shri Gulam Nabi Azad. They also accepted that seven 
thousand people have fled. But as per our Information 
about 40 thousand labourers including the goldsmiths of 
Bihar, labourers from Bengal were asked by Ahmed Shah 
JUani to leave the state and consequently labourers In 
large number are leaving the valley. It is a conspiracy of 
Pakistan to force the labourers to leave valley. We request 
the Government not to issue one line statement regarding 
Kashmir and Assam just as a customary gesture. The 
Government should come forward with concrete 
programme to provide security to the people there 
because every dtlzen of the country has the right to 
work anywhere In the· country. 

MR. SPEAKER: You have raised a very good 
question. Now please conclude. 

SHRI SYEO SHAHNAWAZ HUSSAIN: There is no 
need to create any kind of disturbance in it. The 
Government should come out with • concrete programme 
instead of giving lane excuses. 

YOGI AOITYA NATH (GorakI1pur): Mr. Speaker, Sir, 
whatever has been taking place In Aseam for the last 78 
months, is a matter of concem for all of us and the 
entire country. Sir;·the entire country is aware .8'0 what 
kind of protection ULFA enjoY' In Assam. ULFA has aIao 
links with lSI and Naxallte groups. After all, why Central 
Government is watching silently the massacre Of Hindi 
speaking people in Assam. for such a long time and not 
taking strict action against them. We demand that ..... 
government has no right to be in power If It fa/Is to 
protect citizens there. The Congress Government of 
Assam, under a conspiracy ie trying to disruPt the 
demographic balance of state along with lSI by 
encouraging the massacre of Iaboure,. eapeciaJIy of· Hindi 
speaking areas who have contributed a lot for the 
development of Assam and in that. .. • 

"Not r~.M ordered by the ChaIr. 

MR. SPEAKER: I will eee It. 

YOGI ADITYA NATH: The antk1atlonal and anti Hindi 
speaking activities of ULFA 8houId be checked by uckIng 
that Government ... (lnltlnupIions) 

MR. SPEAKER: You point has already been covered. 
You were to only associate with It. 

... (Inlsnuptions) 

{Eng/ish} 

MR. SPEAKER: You should all associate. 

... (Inlsnuptions) 

{TflInsIIIllon} 

YOGI AOITYA NATH: ... 0 

MR. SPEAKER: Please bring It I'll delete that. 

YOGI AOITYA NATH: The massacr. of Hindi 
Speaking people taking place continuously there, Is a 
dangerous sign. The Govemment must clarify the situation 
and Issue statement regarding the steps being taken In 
this regard .... (InllInuplions) 

MR. SPEAKER: Nothing more will be recorded. 

... (Inltlnuplionl 

MR. SPEAKER: Do not record one word. 

. .. (Inl8nvptions)· 

rrmnsl8lion} 

MR. SPEAKER: You were given opportunity to 
speak. should other members not be given opportunity to 
speak? Please sit down. 

... (Inltlnuplions) 

{English} 

MR. SPEAKER: No more interruptions; I have callod 
him. 

... (Intsnuplions) 

eNot recorded as ordered by the Chair. 
-Not rwc:orded. 
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MR. SPEAKER: Mr. Chowdhury; pleaae take your 
seat. Nothing will be recorded except Shri Prabhunath 
Singh. . 

(InlBnupNons) ...• 

[Translation} 

MR. SPEAKER: Nothing is being recorded. 

(InlBnupNons). ...• 

{English} 

MR. SPEAKER: Do not record anything. 

... (inftlnvplion8) 

MR. SPEAKER: We have one Prabhunath Singh. It 
is enough. I do not want many Prabhunath Singh. 

... (Intsnuptions) 

[Tl'lInslation} 

MR. SPEAKER: What is happening. Please say what 
you want to lay outside. I do not understand. What are 
you saying. 

{English} 

Without my permission anybody can get up and 
say something. 

... (InllJnuptions) 

SHRI RAM KRIPAL YADAV (Patna): We want 
protection. 

[Trans/aNon} 

MR. SPEAKER: You give me protection. 

... (lnlBnuptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker, the State which is being discussed, 
... (Inftlnuptions) 

{English} 

MR. SPEAKER: You see, very hot temper Is going 
on. Do not provoke anybody. 

... (InllJnuptions) 

'Not recorded. 

/TIWIMIiOn/ 

SHRI PRABHUNATH SINGH: Mr. Speaker, the state 
which is being discussed Is represented by the Prime 
Minister himse". Hindi speaking persons in the state, 
particularly Biharis, are being continuously targetect More 
than one hundred persons have been killed since January. 
Among the people who have been killed, are persons 
who run 'paan' or tea stalls. Abductions of entire families 
take place and five, seven or even fifteen persons are 
murdered at a time. The number of such killings has 
crossed the one hundred mark. This issue had been 
discussed In the House e.rlier also and the hon. Home 
Minister had given the assurance that Blharla and Hindi 
speaking people would be provided protection in the state . 
this is not merely a law and order issue. ULFA extremism 
or terrorism cannot be linked only to failure of law and 
order system. It is also the duty of the Union Government 
to tackle the problem by providing security to the Hindi 
speaking people in the state, particularly the Biharl 
labourers who are being killed ... (Inftlnuptionsr 

MR. SPEAKER: What Is this? This won't do. 

... (In_lTI.Ip/IoIu) 

{English/ 

MR. SPEAKER: this Is not right. 

... (InlBnup/Ions) 

[TranslsNon} 

SHRI PRABHUNATH SINGH: That Is because the 
hon. Minister gives assurances and despite his assurances 
HlndJ.speaking Blharls are being killed. you .... • 

MR. SPEAKER: Prof. Rasa Singh Rawat. 

... (InllJnup/ions) 

SHRI PRABHUNATH SINGH: Otherwise the killings 
will go on unabated. Anyone's resignation from the House 
and the announcement of compensation by the 
govemment would not do .... (InllJnupNons) 

MR. SPEAKER: Please sit down. 

. .. (InllJlTUplions) 

·Not recorded as ordered by the Chair. 
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SHRI PRABHUNATH SINGH: I would like to request 
the government and Soniajl, through you, to give due 
consideration to this serious issue and to take appropriate 
steps to protept the life and property of Blharls. 

[English} 

MR. SPEAKER: She is an hon. Member of the 
House. She is not a Minister. 

•.. (Inttltnlptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Please allow me to associate with this Issue. 

... (In1tl17Vplion$) 

MR. SPEAKER: You will also be usoclated with 
this Issue. 

... (InltllTUplions) 

{TI'Bnsl8tion} 

PROF. RASA SINGH RAWAT (Ajmer): Hon. Mr. 
Speaker, Sir, I have to say with sorrow and anger, that 
people from Rajasthan in Kardayang district in AIeam 
are being forced to flee the place. Their faml... are 
being terrorized, and kidnapped.· The.. people had 
migrated to that district in search of a livelihood hundreds 
of years ago and are running small busineu there. 
Hundreds of persons have been killed during the last six 
months. Assurances have been given in the House that 
efforts are bei,ng made to root out the terrorism prevalent 
in Assam and that the Army . is being posted there to 
provide security. But I am sorry to say that killings are 
continuously taking place In the various districts. in the 
state one after the other. Both life and property are at 
stake. Compensation should be provided to the victims 
of terrorism. Lakhs of rupees in compensation should be 
paid to the families of those who have been killed but 
that is not being provided and these people are not being 
taken care of either. Therefore, I would like to request 
the government, through you, that the government should 
make some concrete announcements on the eve of 
Independence Day in order to safeguard the sovereignty; 
unity, communal harmony in the country and to promote 
peace amongst all sections of the country. The Home 
Minister and the han. Prime Minister 'merely issue 

"Not recorded 88 ordered by the Chair. 

atatements denouncing the aets of terrorism whereas 
terrorist activities are being carried out unchecked and 
innocent people are being killed. The government should 
come forward to safeguard the life and property of these 
people and .... 

MR. SPEAKER: This is worth associating. You have 
spoken very well. 

. .. (Inltlrruptlons) 

[English} 

MR. SPEAKER: Prof. Vljay Kumar Malhotra, do you 
want to speak on thle? 

fTrMMlIon} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Mr. Speaker, I would like to say that a full discussion 
should be held on thle I .. ue Instead of merely allowing 
it in zero hour. 

MR. SPEAKER: If you wish to aasoclate. then send 
a slip. I am ready for this. You give a notice. 

... (InltlnuptIons) 

[English} 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I am 
only just suggesting that a statement may be made by 
the Home Minister on thie issue because It is a serious 
collapse of the law and order situation in regard to Hindi 
speaking people in the country. ... (Inltlrruptions) 

fTrsnslstion} 

MR. SPEAKER: Alright, MaJhotraji's suggestion would 
be put on record, not his. 

[English} 

SHRI GURUDAS DASGUPTA: I am only 
supplementing. ... (InltlmJplions) 

MR. SPEAKER: It Is because you are speaking 
without my permission. 

SHRI GURUDAS DASGUPTA: Sir, I seek your 
permisalon. ... (Inltlrruplions) 
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/Translllh"on} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the horrifying genocide in Assam, is a mater of Hrious 
concern. People are being tortured and diamenm.rect. 
l1indi speaking people are being hounded out of the state. 
Every person knows that ULFA and the lSI are hand-In-
glove in the state. They are in collusion and are operating 
under a conspiracy and everyone knows this. I do !lot 
agree with Shri Prabhunath Singhji that this should be 
investigated. It is evident... .. 

/English} 

MR. SPEAKER: Leave it, this will be deleted. 

... (Intflnuptions) 

MR. SPEAKER: You cannot do that, Malhotra Sahebl 

... (Inlflrruptions) 

PROF. VIJAY KUMAR MALHOTRA: .. : 

MR. SPEAKER: I will look into it. 

... (InltlrrupliDns) 

MR. SPEAKER: I am deleting it. 

... (IntsfTlJptions) 

MR. SPEAKER: Bring that to me. I will delete that. 
The name of state govemment will not figure. 

PROF. VIJAY KUMAR MALHOTR~ .. * 

MR. SPEAKE~:. Very well. Shri Dasgupta wants to 
make a constructive suggestion. 

SHRI GURUDAS DASGUPTA: Sir, I am only sorry 
that an issue of national importance is being made a 
matter of political corroboration .... (lnlflnvplions) 

MR. SPEAKER: Mr. Dasgupta, you give your 
suggestion. 

SHRI GURUDAS DASGUPTA: All right, 
Sir .... (lntflrrupfions) 

/Translation} 

MR. SPEAKER: You leave it, what is the benefit. 
You have made a very good speech, your whole speech 
is on record. 

'Not recorded as ordered by the Chair. 

/EngIi6h} 

SHRI GURUDAS DASGUPTA: Sir ... 

MR. SPEAKER: Please, only make a suggestion. 

SHRI GURUDAS DASGUPTA: Sir, I am only 
demanding that the Minister of Home Affairs must make 
a statement with regard to such incidents which are 
hawening not only In Assam. 

... (Inhllrupl/on8) 

MR. SPEAKER: Hon. Members, you may send your 
names to asaociate on this lsaue . 

... (InlfJnuptions) 

MR. SPEAKER: He has not given a notice . 

... (InlfJnupIIons) 

SHRJI GURUDAS DASGUPTA: Sir, th_e incidents 
are happening not only in Assam, other people are· aI.o 
being thrown out. Even Bengalis are being thrown out 
from Maharashtra .... (InlfJnuptions) 

MR. SPEAKER: Nothing more. Sorry, I cannot make 
it a debate here today. 

SHRI GURUDAS DASGUPTA: It is not a debate. 
But we want a statement, Sir. 

MR. SPEAKER: Very well. But how many times 
would you go on repeating this? 

SHRI GURUDAS DASGUPTA: Why the agriculture 
labour and common labour are being targeted, is a matter 
of serious concem .... (InlfJrruptions) 

MR. SPEAKER: Every ~on. Member wants to 
make a suggestion without giving a notice! No, it cannot 
be. 

.., (IntefTlJp'tions) 

MR. SPEAKER: Now, the Calling Attention-
Dr. Pandeya. 

. .. (Intflnuptions) 
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SHRI GURUDAS DASGUPTA: Please understand 
that it is the agony of the situation. It is an agony that 
even after 60 years of Independence, the Govemment 
cannot protect the agricu"ural labour and the normal 
labour all over the countryl This is my agony. I express 
it with deep regret. 

MR. SPEAKER: Please bring that to me. I would 
see as to how much is permiseible. 

Dr. Pandeya, please allow me two more minutes. 
Shri Krishnadas is very agitated. Let him make his 
submission, 

Mr. Krishnadas, you please be very brief and to the 
point. I am allowing only one hon. Member on this Issue. 

SHRI N.N. KRISHNADAS (PaIghat): Yes, Sir. I would 
be very brief and also to the point .... (lnltNnJplions) 

MR. SPEAKER: Those han. Members, who wish to 
associate, may send their names and their names will be 
added as associated. 

... (InftlnupIfon8) 

SHRI N.N. KRISHNADAS: Mr. Speaker, 
Sir .... (Inhlnuplions) 

MR. SPEAKER: Hon. Member, I have already 
promised to you. If you give a proper "notice, I will 
accommodate you. 

Hon. Members, Shri Anwar Hussain, Shrirnati Ranjeet 
Ranjan, Shri Vljoy Krishna, Shri Site Ram" Singh, Shri 
Furkan Ansari, Shri Vlrendra Kumar, Shri Shallandra 
Kumar, Shri Harin Pathak, Shri Rajiv Ranjan Singh, Shri 
Srichand Kriplani, Shri Dushyant Singh, Prof. Mahadeorao 
Shiwankar, Shri Raghuranath Jha, Shrl Ramesh Dubey, 
Prof. Prem Kumar Dhumal, SM Glrdhartlal Bhargava, Shri 
Kiren Rijiju and Shri Bhanwar Singh Dangawas have been 
allowed to associate with this matter. 

... (Inlsnvplions) 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker. Sir, the 
han. Home Minister is present here, It is such a serious 
matter .... (Inlsnuplions) It is a matter· pertaining to the 
people of Bihar. 

SHRI DEVENDRA PRASAD YADAV: The. Home 
Minister is present here and he wants to speak. 

(English} 

MR. SPEAKER: Very weH if the han. Home Minister 
wants to speak. But this habit is wrong. However, the 
hon. Minister Is kind enough to react. Let us hear him, 
now. 

{Translslion} 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I can understand the agony expressed by 
the han. Members of this House. I, myself and on behalf 
of all the hon. Members of the House, condemn the 
genocide taken place and would like to fully sympathise 
with the people whose kith and kin have been killed. 

/English] 

MR. SPEAKER: I think, the House joins you in that. 

SHRI SHIVRAJ V. PATIL: Yes, Sir. I can understand 
the agony expressed by the han. Members on the floor 
of the House. 

{Translslion} 

Today the Minister of State in the Ministry of Horne 
Affairs has gone to Assem and he will be back tonight 
or by tomorrow after taking stock of the situation prevailing 
there. We have sant a Committee of some officers with 
special security there yesterday. They will come back with 
complete Information. We have been In contact with" the 
Chief Minister, the Chief Secretary and D.G. of Assam 
and have g£.thered all the Information from them. I would 
like to submit very politely that such incidents do occur 
and have been occurring there despite the efforts made 
by the Govemment as well as the Chief Minister of Assam 
because Assam Is a very large region with plenty of 
bushes and hills. We sympathise with them for that. We 
discuss the problem with them and I would like to share 
with you whatever we intend to do, what we have done, 
they have done,. and whatever I have been told. After 
reviewing aU this they have come to the conclusion that 
these incidents are occurring In two districts and they 
have decided to increase the number of police stations 
in these two districts. They have also decided to Increase 
the number of police force in these'two districts and in 
localities where these people are living. The third decisbn 
is that as there can not be a police station everywhere 
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and in every village despite having so much pOlice force 
there, so, patrolling would be done there on a large scale. 
The fourth decision is that as these incidents occur at 
night, therefore, patrolling would be increased at night. 
Sometimes these assailants come in police and army 
uniform, so, the District Collectors and other senior officers 
the DSPs of the districts and other officers of the villages 
have been asked to keep a vigil on that. The fifth thing 
is that if the people come to know about any such thing 
anywhere, all the people living there should help them. 
They have taken all these steps. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Steps are being 
taken for the last one year .... (Interruptions) 

{English} 

MR. SPEAKER: Let him complete. 

'" (Intenuplions) 

MR. SPEAKER: He has volunteered to reply to you. 
He is responding to you though he is not obliged. 

... (Intenuptions) 

MA. SPEAKER: No please. Do not record anything. 
Only the hon. Minister's speech will go on record. 

(Intenuptions) .... 

MR. SPEAKER: Only the han. Minister's observation 
will go on record. 

(Intenuptions) .... 

{Translation} 

MR. SPEAKER: Harin ji, please sit down. 

SHRI SHIVRAJ V. PATIL: They have taken all these 
steps and have told us that they will discuss with us and 
do whatever more is required to be done and implement 
suggestions if there are any. Now, here, the third question 
arises-what we have done for them from here? I 
would like to submit that we have already deployed about 
110 companies of CRPF there for this purpose 
... (Interruptions) 

'Not recorded. 

{English} 

MR. SPEAKER: What is all this going on? Will you 
not allow the Minister to reply? He Is suo motu 
responding. 

... (Intenuplions) 

MA. SPEAKER: Do not record even one word. Not 
one word will be recorded. Only the 'hon. Minister's reply 
will. go on record. 

. .. (Interruptions)" 

[Tl'llnslsllon} 

MA. SPEAKER: You are the ones who encourage. 

... (Intsnuplions) 

SHRI SHIVRAJ V. PATIL: I want to inform the House 
that we have told them to appoint a Nodal officer for this 
purpose only, which they have appointed, who will 
coordinate with the para-military forces personnel. A large 
number of army and CRPF personnel are already 
deployed there to safeguard the borders and as such 
there is a huge strength of force in total but the area is 
such that they can not· be deployed at every place. Hence 
we, have told them that the Chief Minister ahould himHlf 
be present in Unified command meeting and have 
empowered him to take help from the Army, the CRPF 
and their police forces for doing whatever is required. 
We have assured them that if they require more help 
like providing helicopters to evaquate the people from 
the places where Incidents occur, we will readily provide 
them. We have been passing the information received 
from intelligence agencies to them but It is very much 
desirable to understand that Assam is a province having 
common borders with other provinces and we have also 
to take care of other parts of the country. 

Mr. Speaker, Sir, lastly, with all, humility I would like 
to know the reason behind the conflict with people 
migrating from other states, such as' with Hindi speaking 
people in Assam and other states. In some of the states 
it is against Hindi speaking people when they go to these 
states in search of job, say southern Indian states. It 18 
sheer narrow-mindedness. But, as he has said such 
incidents should not be taken politically. If there is a 
need to hold a detailed discussion on· this Issue, the 
Government is prepared for It. " would benefit all Of 
us .... (IntelTUplions) 

"Not recorded. 
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(English} 

MR. SPEAKER: What are you doing? He was not 
obliged to reply. He has responded. 

... (InlBnuptions) 

(Transl8tionj 

SHRI SHIVRAJ V. PATIL: If the hon. Members have 
some suggestions, I would surely accept that and I would 
apprise the Members of the steps taken by the 
Government. 

{English} 

SHRI HARIN PATHAK (Ahmedabad): Sir, please 
allow me for a minute .... (In/Bm,fOlJi:ms) 

(Translillion} 

MR. SPEAKER: What is the going on? 

... (InlBnupIions) 

(English} 

MR. SPEAKER: Nothing will be recorded. This type 
of unruly behaviour Is not correct. 

(Inltlrruptions). .. • 

MR. SPEAKER: He was not obliged. He has very 
kindly responded on his own. He has given an elaborate 
reply. Nothing more. 

... (Intsrruptions) 

MR. SPEAKER: Not one word will be recorded. 

(Interruptions). .. • 

MR. SPEAKER: Please tell me what do you want. 

(Tl1Insllltlon} 

What do you want. First you sit down. Please Haten 
to me. I am. highly grateful to you. There is a procedure 
under which the Call Attention motion was to be taken 
up. I am obliged to the hon. Members whose names are 

"Not recorded. 

In the Call Attention Motion because of the Importance of 
this matter. I have called at least ten hon. Me...nbers who 
had given notice. I have given opportunity to all of them. 
The hon. Minister was not obliged to reply. But $UO moIII 
he volunteered to reply. I believe he has given a falr 
reply. 

... (Intsrruptions) 

MR. SPEAKER: Please listen. This is not the way 
to behave. 

... (lnlBlTuptions) 

/TMnSIB/ion} 

MR. SPEAKER: What are you telling? Will you not 
allow the speaker to speak. 

... (lnftlmJptlons) 

(English} 

MR. SPEAKER: So long as I am here, I will not 
allow you then to speak at all. 

... (Interruptions) 

(Tmnslslion} 

MR. SPEAKER: Since I am the Speaker, I would 
no doubt speak. 

... (InlBrruptions) 

{English} 

MR. SPEAKER: There should be a proper debate 
and discussion. 

(T"'nsI8tion} , 

You give a notice. Suggestions have come from 
both the sides. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, two 
issues have emerged out of it. The Minister of Home 
Affairs has not made a mention of UlFA in his statement. 
Secondly, when Army, CRPF and other agencies are 
deployed there, why such inciden,ts are still taking 
places? .. (Interruptions) 
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MR. SPEAKER: Make him Minister in the name of 
ULFA. 

[English} 

SHRI GURUDAS DASGUPTA: Sir, it Is an extremely 
disappointing statement. 

... (IntBmJptions) 

MR. SPEAKER: Very well. 

... (Inf9nuptions) 

[Trans/ation} 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it would 
involve a lot of work for me· and I will have to take 
action on many fronts. 

MR. SPEAKER: It will invite ULFA every where. 

... (lntBnuptions) 

MR. SPEAKER: The hon. Members, who are not 
satisfied may give notices. 

[English} 

I will consider. 

Now only Mr. Krishnadas is allowed to speak. No 
more hands to be raised. 

SHRI N.N. KRISHNADAS: Thank you, Sir. I express 
my unconditional and sincere regret on the incident 
occurred in the morning, whatever it may be. 

MR. SPEAKER: Thank you. 

SHRI N.N. KRISHNADAS: Sir, we are thankful to 
you for giving us this opportunity. 

MR. SPEAKER: Giving you only; no 'us'. 

SHRI N.N. KRISHNADAS: Sir, this is a very-very 
serious and genuine and realistic matter which concerns 
the entire people of Kerela. There was a proposal to set 
up a' new Division centralized at Salem in Tamil Nadu. 
Tamil Nadu is our neighbouring State and we are having 
very good relationship with them. They are our brothers 
and sisters. We are not opposed for setting up of a new 
Division at Salem. This is not a question between Tamil 

Nadu and Kerala. Our case Is with the Indian Railways 
only. 

So, the proposal was to set up a new division, the 
formation of a new division. It should be a fonnallon and 
not bifurcation of a division. Instead of forming a new 
division centralised at Salem, now the Indian Railway 
proposes to bifurcate the existing Palakkad Division into 
two, taking . away the major, portion, and giving it the 
name as Salem Division. There are certain conventions, 
traditions and rules which are being followed by the Indian 
Railways. It is deadly against the convention followed by 
the Indian Railways. Our request is that when the proposal 
came up, we had expressed our anxiety and anguish 
about the existing Palakkad Division and its future. At 
that time, hon. Railway Minister had given an assurance 
on this floor that there was nothing to worry about It and 
the issued would be settled amicably in consultation with 
the hon. Chief Ministers of both the States of Kerala and 
Tamil Nadu. This was the situation . 

Now, unilaterally the hon. Minister of State of 
Railways has declared its Inauguration of Salem Division 
on 14.9.07, without consulting both the Chief Ministers 
as was assured on this very floor. It is deadly against 
the assurance which was given by the hon. Railway 
Minister on the floor. So, this is our request to the 
Govemment, through you. We met several times hon. 
Prime Minister, several times hon. Minister of Railway, 
Shri Lalu Prasad and also the UPA Chairperson to 
express our anguish and anxiety and apprised them of 
the worry of the people of Kerala. Now, without taking 
into account the sentiments of the people of Kerala, 
unilaterally the Minister of State of Railways has declared 
the inauguration of Salem Division, that is, newly fonned 
Salem Division. 

MR. SPEAKER: I must compliment you that you 
have very ably presented your case. 

SHRI N.N. KRISHNADAS: So, our request is that 
without consulting both the Chief Ministers, as was 
assured on the floor, they cannot Inaugurate this newly 
proposed Salem Division before finalising the territorial 
jurisdiction of this Divialon .... (/ntBntfOhOns) 

MR. SPEAKER: You give a notice. I will allow 
the matter tomorrow. He will be forced to give the 
reply. 

... (/nf9nuptions) 
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SHAI N.N. KAISHNADAS: Sir, the setting up of 
newly proposed Salem Division should take into account 
our sentiments, the sentiments of the people of Kerala. 

MA. SPEAKER: I appreciate your agony. 

SHAI N.N. KRISHNADAS: Our demand is that in 
setting up a new Division, there should be a new railway 
zone for Westem Coast also, containing newly proposed 
Salem division the existing Trivandrum Division, existing 
Palakkad Division and area of Konkan 
Railway .... (Interruptions) 

MA. SPEAKER: Is there anything to be said 
tomorrow? 

... (Interruptions) 

MA. SPEAKER: Name should be recorded and 
nothing else. Only names are to be recorded. You please 
send your names. 

Shri N.N. Krishnadas, you have very ably presented 
your case. I compliment you. I am sure, the matter will 
be looked into. I have given a suggestion to you. If you 
accept, then there will be a very good result, I am sure. 

... (Interruptions) 

MA. SPEAKER: I am thankful to you for your 
co-operation. Dr. K.S. Manoj is allowed to associate in 
the matter. 

. .. (Interruptions) 

MA. SPEAKEA: Item No. 10. 

... (Interruptions) 

12.49 hrs. 

WITHDRAWAL OF MEMBER OF HOUSE 

SHR1 p.e. THOMAS (Mwattupuzha): Sir, I also want 
10 say. 

... (In/tlrruplions) 

MA. SPEAKER: No. From the beginning, you are 
disturbing the House. 

Item No. 10-Dr. Laxminarayan Pandey. Nothing else 
will be recorded. 

(Interruptions) ... • 

·Not recorded. 

SHAI P.C. THOMAS: There have been apologies 
expressed from all sidee, not one. 

MA. SPEAKER: Thank you. 

SHRI P.C. THOMAS: But we would like to 
say ... (In/tlrrupb'ons) 

MA. SPEAKER: No, it will be tomorrow. No more 
now. I will not allow one word to be recorded. I am 
sorry. 

(Inte17Uplions) .... 

MR. SPEAKER: Only Dr. Laxmlnarayan Pandey's 
speech will be recorded . 

(/nltlmJp/ions) ... .. 

MA. SPEAKEA: Mr. Thomas, you are very unfair 
today. You are showing irresponsibility. I am sorry to say 
that. Nothing is being recorded. Why are you saying? 

(Inl8rruplions) ... .. 

MA. SPEAKER: No, it will not be recorded. It Is not 
being recorded. Why are you saying? It will not be 
recorded. I will not allow the Minister to respond. 

... (Interruption) • 

MA. SPEAKER: He will not be allowed to respond. 
Please take your seat. 

(Inl8nup/ions) .... 

MA. SPEAKER: You are committing a breach of 
privilege. Your caee will go to the Privileges Committee, 
if you do not stop. This is very unfair. 

I will have to name you. You want to be hero today. 

SHRI P.C. THOMAS: My only request is that my 
privilege motion ... (Interruptions) 

MR. SPEAKER: It will not come up. 

SHRI P.C. THOMAS: It Is already submitted 
yesterday .... (Interruptions) 

MR. SPEAKER: It will not come up. 

·Not recorded. 
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MR. SPEAKER: I will not conalder it. 

'" (Inf6nupt1ons) 

SHRI P.C. THOMAS: Sir, I only request that the 
hon. Railway Minister may dispel the fear of the Members 
In this House .... (lnlsrruptlons) 

MR. SPEAKER: You are spoiling the Kerela case. I 
would not touch it. I would not touch that subject. 

... (IntsfTlJptions) 

MR. SPEAKER: Now, enough is enough. I have no 
patience any more. Give me the Rule Book. 

... (IntsfTlJptions) 

MR. SPEAKER: No, I have no patience. Will you 
move a Motion for Suspension? 

... (IntsfTIJptlons) 

THE MINISTER OF EXTERNAL AFFAIRS (SHAI 
PRANAB MUKHERJEE): I would request the hon. Member 
to please sit down. Otherwise, I will be compelled 10 
move a Motlon .... (lntsnuptions) PleAse take your seat. 

MR. SPEAKER: Piease take your seat. 

... (IntsfTIJptlons) 

SHRI P.C. THOMAS: Sir, this is not a small 
matter .... (Intsnuptions) 

MR. SPEAKER: What are you doing? 

.. . (Intsnuptlons) 

SHRI P.C. THOMAS: I request for my privilege 
notice. The hon. Minister for Railways is 
here .... (Intsnupllons) 

MR. SPEAKER: He is a very strange person. 

... (IntsfTIJptions) 

MR. SPEAKER: Mr. Thomas, am compelled to 
name you under Rule 374(1). 

SHRI P.C. THOMAS: Sir, I am not standing in the 
way, but the hon. Minister may say .... (lntsrruptions) 

MR. SPEAKER: Mr. Thom .. , I am compelled to 
name you under Rule 374(1). 

... (Inlsnuptlons) 

MR. SPEAKER: What is happening here? I am 
oompelled to name him under Rule 374. I would direct 
you to withdraw. 

... (Inlsnuptions) 

SHRI P.C. THOMAS: Mr. Speaker, I would request 
you to direct the hon. Mlniater to say whether the 
inauguration Is fixed or not. this is my only request to 
you .... (lntsfTIJPtions) 

MR. SPEAKER: Mr. Thomas, I direct you to withdraw 
from the House under Rule 373. 

... (Inlsnuptions) 

SHRI P.C. THOMAS: The hon. Railway Minister is 
present here. He may kindly say whether the inauguration 
is fixed or not.. .. (InltNnJpti0n8) 

MR. SPEAKER: If he does not withdraw, then you 
have to move a Motion for Suspension. 

... (Intsnuptions) 

MR. SPEAKER: Nothing will be recorded . 

(Inlsnupfions) ...• 

MR. SPEAKER: You win not be allowed to stay 
here. I have never seen this in my 37 years of 
Parliamentary life. You are behaving in this manner . 

'" (InMI'TUpIions) 

SHRI P.C. THOMAS: I have already requested 
you .... (Intsrruptions) 

MR. SPEAKER: Please move a Motion for 
Suspension. He has to be suspended. You move a Motion 
for his Suspension . 

... (lnlsfTIJPtions) 

SHRI P.C. THOMAS: express my 
regrets .... (Intsrruptions) 

°Not recorded. 



535 AUGUST 14, 2007 CsNing AtMnlion to Malttlr of 
Uf9tJf71 Public Impon.~ 

536 

MR. SPEAKER: No, there is no question of 
expressing regrets. You are behaving abominably, and In 
a disgusting manner. 

... (Intsnuptions) 

SHRI P.C. THOMAS: I have already expreaed my 
regrets .... (Int8ITUplions) 

M~. SPEAKER: Your expression of regret is 
meaningless. I have asked you to withdraw from the 
House, and you have to do it. Otherwise, you wiD be 
suspended. I have asked you to withdraw from the Houae. 
You have to go out of the House, and you cannot come 
back without my permission. You have to go out. 

... (Intsnuplions) 

SHRI P.C. THOMAS: I will obey you, and I will go 
out of the House .... (lnlenuplions) 

MR. SPEAKER: You tender your apology. 

... (Inlenuplions) 

SHRI p.e. THOMAS: I am going out of the House, 
but I request the 'hon. Railway Minister to Jdndly say 
whether the inauguration is fixed or not .... (lnt.fT'LJJI/Dn$) 

MR. SPEAKER: You have to withdraw from the 
House under Rule 373. 

... (Inlenuptions) 

(Shri P. C. Thomas IhtIn wllhdfllw hrNn thtI HOUStI.) 

MR. SPEAKER: Hon. Member, please take' your 
seat, otherwise it will also happen to you. 

... (Inlsnuplions) 

MR. SPEAKER: What is happening In this House? 
I am allowing all opportunities to you, and you are 
deliberately wasting the time of this House. this Calling 
Attention is an important matter, and he is waiting very 
patiently because there were other urgent matters. Hence, 
I have allowed others to mention it. Now, it is his CalHng 
Attention, and he' was entitled to raise it at 12 o'clock. 
He is waiting patiently, but others are creating this type 
of disturbance in the House. Will unruly behaViour become 
a common feature? 

Dr. Pandey, I am very sorry. 

... (Inltlnvplions) 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, I also 
tender my apology to you .... (lntsnuptions) 

12.50 hr •• 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Sale of spurlou. drug. In the country causing 
aerIou. heelth hazard. to the people and .tep. 

hlken by the Government In regard thereto 

{Tf'IInsllltion] 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker, Sir, I would like to call the attention of hon'bIa 
Minister of Health and Family Welfare towards the 
following matter of urgent Public importance and request 
him to Issue a statement in this regard . 

·Sale of spurious drungs in the country causing 
serious health hazards to the people and steps taken by 
the Govemment in regard thereto. 

[English] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Sir, the 
manufacture, sale, distribution of spurious drugs is a 
clandestine activity generally indulged by anti-social 
elements and generally carried out by unlicensed 
manufacturers. The State Governments are 
responsible to monitor the quality of drugs moving in the 
market as they are the licensing authorities for the 
establishments engaged in the wholesale and retail sale 
... (Inlsnuplions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, let It 
be laid on the Table of the House. 

MR. SPEAKER: Are you for that? 

SOME HON. MEMBERS: Yes, Sir. 

MR. SPEAKER: Mr. Minister, you can lay the rest 
of the statement on the Table of the House. 

, 
DR. ANBUMANI RAMADOSS: This is an elaborate 

answer, Sir. 
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MA. SPEAKER: Very we", they will uk questions 
and you can answer them. 

DR. ANBUMANI RAMADOSS: I would like to lay 
the rest of the statement on the Table of the House. 

"As a part of their function, the Inspectors appointed 
by the States carry out market surveillance by drawing 
samples from sales establishments, hospitals and 
manufacturers and get them tested at their respective 
Government laboratories. 

Trading of counterfeit drugs is reported the world 
over. The extent of counterfeit drugs in the country Is 
difficult to assess. As per the information available, on 
an average 40,000 samples are got tested by the States 
from their laboratories and the incidence of spurious drugs 
reported for the years 2004-05, 2OOS-06 and 2006-07 is 
between 0.182 and 0.29 per cent. The media reports 
and figures quoted in media in this regard are 
exaggerated and not substantiated by facts. 

Two pilot studies were conducted-one by the 
Government and the other by a Private Professional 
Body--and both do not indicate any significant incidence 
of spurious drugs. 

In view of the concerns expressed in Parliament, 
public and media in the year 2003, the Govemment of 
India constituted an expert committee under the 
Chairmanship of Dr. A.A. Mashelkar with two main 
objectives-one to upgrade the regulatory system at the 
States and the Centre to that of giobal standards and, 
two, to assess the counterfeit drugs and initiate action to 
curb the trade of counterfeit drugs. 

Government has taken many steps to contain this 
social evil. In pursuance of the recommendations of the 
Expert Comriittee set up under the Chairmanship of 
Dr. A.A. Mashelkar, Director-General and Secretary, CSIR, 
Government had introduced a bill in the Parliament for 
the amendment of the Drugs and Cosmetics Act, 1940, 
to provide for stricter penalties, provision for special courts 
for speedy trial of drug related offences, compounding of 
offences, authorizing the police also to file prosecution 
for drug related offences and making ail drug related 
offences cognizable and non-bailable. The draft Bill was 
referred to the PariiamentalY 

• ...... This part of the speech was laid on the Table of the 
House. Also Placed in Library. 5BB No. LT-6679/07) 

StaQdjng committee and the recommendations of the 
Committee have been incorporated and the revised 
Bill Is expected to be introduced in the current session 
of the Parliament. The proposed punishment for 
counterfielt and spurious drugs in this Bill has been made 
more stringent with life imprisonment and/or fine of 
Rs. 10 lakh. 

Govemment of India is also implementing as-year 
World Bank Aided Capacity building Project for Food 
Safety and Quality Control of Drugs with a total project 
cost of Rs. 354.25 crore. Under this project, 23 States 
and 7 Central drug laboratoires are bing strengthened by 
new laboratories, renovations and extensions and providing 
the latest sophisticated equipment. This would enchanee 
the capacity of the laboratories to deal with larger number 
of samples speedily. Assistance Is also provided to States 
for providing National Acredltation board for Laboratories 
(NABL) accreditation of the laboratories, funding for 
manpower and training of drug regulatory staff under the 
project and a strong media compaign for the education 
of the consumers in Drug purchase and use has also 
been initiated. 

Since the success of eradicating the problem of 
spurious drugs depends upon adequate measures taken 
by State Govemments, I have taken up this issue in 
detail with all Chief Ministers in nation~1 level meetings. 
Detailed guidelines have been Issued to the State 
Governments to undertake focused surveiffance over 
possible movement of spurious drugs. Specific training 
programmes for regulatory officials of State Govemments 
on the logistics of intelligence work. prosecutions, etc., 
have bettn conducted. Schedule-M o.f the Drugs and 
Cosmetics Act has been amended to make it at par with 
intemational standards and it has been made mandatory 
for the manufacturers of drugs to comply with the 
requirements of the schedule for quality control of products 
manufactured by them. 

A Bill is being Introduced in this session of 
Parliament providing for the creation of a Central Drug 
authority 'or strengthening the regulatory system for 
licensing and control of drugs. 

The Govemment is taking &II possible steps to check 
and mitigate this social evil and I appeal to all the hon. 
members to ensure quick and smooth passage of the 
proposed legislations in this regard." 
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[Translation} 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, I 
have read this statement not only once but three to four 
times and I am really disappointed that hon'ble Minister 
has not taken this issue as seriously as he should have. 
Probably, he is not concemed enough about the health 
of common people in the country. The business of making 
spurious drugs is going on illegally and trade worth 
thousands of crores of rupees is being carried out. In 
whatever has been stated by him in this regard a lot of 
blame has been put upon the state govemments. I do 
not understand as to how far it Is justified to hold the 
states responsible for this or to leave the matter to them 
regarding this national issue, which is related to the 
National Health policy of the country? 

I would like the hon. Minister of Health and Family 
Welfare to seriously ponder over this issue. This issue is 
similar to mass genocide. I would like to know as to how 
and when the measures suggested by him are going to 
be implemented? I believe that this work can be executed 
properly and timely only when we express some concem 
towards this. 

Hon'ble Minister of Health and Family WeHare has 
also talked about a Committee constituted under the 
leadership of Dr. Mashelkar. He has also stated that the 
Committee has made certain recommendations also. I 
am aware of those recommendations and also that the 
hon. Minister would like to present a Bill based on the 
recommendations made by the Parfiamentary Committee 
on the same recommendations. I would like to know as 
to when that Bill would be presented? Whether the Bill 
has been redrafted? Because the previous Govemment 
had also brought a simUar Bin. Would this BUI also include 
all the concems expressed regarding such companies 
about which it has been known that they are engaged in 
production and sale ot spurious drugs. It is an important 
issue. As the hon. Minister has stated that he wants to 
bring this Bill in the current session itself, I would like 
the hon .. Minister to give an assurance that this Bill would 
be presented in this session itself. 

Mr. Speaker, Sir, I would like to bring one more 
thing to your notice. Hon'ble Minister wants to set up a 
Central Drug Authority. It is a good proposal. But a 
provision has already been made for such an authority. 
Besides, there is also a Central Drug Policy. How far is 
that policy being implemented? What has' been the 
outcome of that policy? Whether any efforts would be 

made to bring such a policy, which is integrated and 
comprehensive, by reviewing the Central Drug Policy so 
that an Integrated Drug Policy could be evolved for the 
entire country. Both, the Bill and the Drug Policy are at 
their 0\'Yfl respective places. Since, they are going to 
give certain rights to the Police as well as the State 
Govemments under the Bill, they must elaborate on them. 
Whereas, under the Central Drug Policy the quality of 
drugs, their formulae etc. are deliberated upon. Ita 
implementation must be explained. 

Mr. Speaker, Sir, I would like to tell as to how the 
business of spurious drugs is flourishing in the country. 
There is only one formula for preparing any medicine 
under which registrations of brand name is sought. 
Medicines like Analgin, Novalgin, Etanol etc. are all 
registered but one more medicine is mixed with that 
registered medicine and that is named differently. This Is 
sold openly in the market. The common man is unaware 
of this because the 'wrapper' is similar. 

Mr. Speaker, Sir, I would like to draw the attention 
of han. Minister of Health and Family Welfare towards 
one more thing. The licence of a Pharmacist is issued to 
one person only for selling medicines but as many as 
5 to 6 people sell medicines. There is only one pharmacist 
and the rest of the people are not trained in the field of 
medicine. Therefore, a mistake can be made at the shop 
where the drug is sold and spurious drugs can be sold 
88 well as purchased easily. It Is State Govemment's 
responsibility to appoint pharmacists and issue licence to 
them but the Union Govemment must also direct the 
State Govemments that only trained pharmacists will work 
with the shops selling medicines. Those who are either 
trained or have sought some kind of training in this regard. 
I would like to make one more request in this regard 
and seek an explanation as to how fare they are going 
to set up a Special Court along with giving special rights 
to the Police forces. Under whose jurisdiction this would 
fall and who will govem the police force?, Whether It 
would be under the Union Government? I would request 
hon. Minister of Heahh and Family Welfare to explain as 
to what would be the type of composition and nature of 
the court. I would further like to draw your attention 
towards this that a number of times the doctor prescribes 
us a prescription and on the basis of the same we 
purchase the mediCines, but these days, it has been 
seen that if one goes to a medicine shop and asks for 
some medicine for blood pressure, the ahop keeper would 
immediately give him any medicine like Ethelol, etc. 
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It should al60 be ensured that medicines are not 
sold without the authorization or prescription of a doctor. 
Otherwise, no information is available as regards the 
medicine being given and the kind thereof. I have seen 
many ill effects of these fake drugs like how allergy results 
from the anti-allergy medicines because they are fake 
and thus people suffer as a resuh thereof. I have also 
seen such patients who became so much sick after taking 
anti-allergy medicines that they suffered for atleast 15-20 
days. What provisions are you making in this regard 60 
that their quality can be checked? Hon. Health Minister 
said in the beginning that the manufacture, sale and 
distribution of fake drugs is a secret activity. But, I cannot 
understand as to how it can be a secret activity when 
they are being sold openly. A racket has been unearthed 
in Madhya Pradesh, Andhra Pradesh during previous years 
and recently in Orissa. If it is a secret activity, then does 
not the Central Govemment have some Agency? How 
do the people manufacture medicines secretly? Anti-social 
elements are involved in this work and generally fake 
medicines are manufactured without licence. I think 
medicine is also a central subject. The state govemments 
are responsible for monitoring the quality of the drugs 
reaching the market. Not only the State govemments the 
Central Government is also responsible as it controls 
these drugs and their quality and takes action under the 
Central Act regarding their formulations. I would like to 
know from the hon. Minister whether the Government 
has obtained any information regarding turnover of the 
fake drugs which is pegged at between three thousand 
to ten thousand crore rupees or fifty percent of the total 
drugs turnover. Please, clarify as to the actual turnover 
of fake drugs and what could be the other measures to 
check it? 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir, the whole statement of the hon. Minister is 
60 irresponsible I am using this word because if one 
reads even its first para, it becomes clear as to how 
irresponsible our hon. Health Minister is, the way he has 
passed the whole responsibility on \he state government. 
Not only this, even his statement begins with saying that 
this work is being done by the anti-social elements. 

[English} 

generally carried out by unlicensed manufactures. 

[Translation! 

I would like to know the procedure of giving licence and 
the action being taken by the Central Government to 
check manufacturing by the unauthorized persons? 
Secondly, in his statement he says that the figures in the 
media. 

[English} 

"which are exaggerated and not substantiated by facts.· 

[Tl'llnsI6tion} 

But not only media is gIVIng these reports, the 
Chairman of IMA who is considered a responsible person 
Is also corroborating the same figures. There are drug 
Inspectors who take the samples which are to be tested 
and confirmed by the laboratories. I would like to know 
whether all the laboratories I. II. seven laboratorle. 
including the Central Laboratory are working to their 
capacity, yet are they well equipped? I have seen the 
laboratories in Murnbai and Delhi. Once, I was the 
Chairperson of a sub-committee and during that time I 
had seen both of them. 

[English} 

They are not well equipped. 

13.00 hr •. 

[Transltllion} 

Thirdly, are these laboratories as per the norms? Hon. 
Minister should also reply whether timelv results are 
provided by investigating the samples given to thern. 

[English} 

MR. SPEAKER: There will be no lunch recess today. 

[Trans/sh'on} 

SHRIMATI SUMITRA MAHAJAN: Sir, now a Bill is 
going to be introduced which I welcorne and want that it 
is introduced soon. But one more thing is written in hon. 
Minister's statement after reading which I feel sad becausa 
It is not necessary that more poor people die due to 
spurious drugs. Whoever will take them, he will die. But, 
hon. Minister has said that 

[English} 

"the Government is also implementing a five year 
World Bank aided Capacity Building Project etc." 

[Translation} 

Many things have been mentioned therein and it is worth 
cror.. of rupees. I would like to know whether the 
Government of India will take care of the heahh of the 
people of the country, our laboratories will be upgraded, 
training will be imparted and public awarenesa will be 
created only when World Bank will provide aid? What is 
the purpose of the Ministry If the Governrnent will not do 
anything on its own? 

Sir, I would like to know one thing more. Now talks 
are going on about setting up an authority, the 
recommendation for which dates back to 1975. They are 
saying that now Bill will be introduced and we will set it 
up. Have you made any time bound programme for it? 
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[Shrimati Sumitra Mahajan] 
I would like to know one thing more. The prices of 

drugs have increased so much that they have become 
out of reach of the common man. Is it also one of the 
reasons that cheaper and spuriouScirugs are entering 
the market. Whether the persons manufacturing spurious 
drugs are affectihg our policy in one-way or the other? 
Whether it is true or not? I would like to know the 
answers to all these questions from the hon. Minister. 

{English} 

MR. SPEAKER: Shri Basu Deb Acharia, you are 
entitled to put only questions. 

SHAI BASU DEB ACHAAIA (Bankura): The State 
of the Minister does not show the situation is so serious. 
In a State of our country, Orissa, the situation has become 
so serious in regard to the circulation of spurious and 
counterfeit drugs. The Opposition Parties in the State 
have decided to observe a day's bank demanding the 
CBI inquiry on certain incidents which have taken place 
in Orissa resulting in deaths because of the use of 
spurious and counterfeit drugs .... (lntsnuptions) They are 
coming from various States. It is not only pertaining to 
one State .... (Interruptions) 

MR. SPEAKEA: You are holding a meeting between 
yourseif. 

... (Interruptions) 

SHAI BASU DEB ACHAAIA: This is not pertaining 
to one State. The situation is same in almost in every 
State. Drugs are the essential components meant for the 
healthcare of the public. Quality of drugs is of paramount 
importance as these are consumed mostly by ailing 
patients. Circulation of spurious drugs is of great concem 
to everybody, namely, drug industry, regulator, those who 
are in medical profession and the general public. The 
IMA. the World Health Organisation and the Federation 
of Medical and Sales Aepresentatives of the country 
have been campaigning for several years against 
circulation of spurious drugs but no concrete action has 
been taken to stop the circulation of spurious and 
counterfeit drugs. 

Hon. Minister has described the circulation of 
spurious drugs as a social evil. We do not consider it as 
a social evil but as a criminal act. When a criminal act 
is being perpetrated in our country continuously for several 
years. why has no concrete action yet been taken? There 
is no stringent law prevailing in our cbuntry today. A 
number of CommiUees were appointed by the Govemment 

of India, starting from Hathl Committee to Dr. Ma8helkar 
Committee. But the recommendations of those Committees 
are yet to be implemented. 

Today, the total tum over in pharmaceutical Indu8try 
is more than As. 30 crore; in one report, It 18 said that 
the percentage of the spurious and counterfeit drug is 30 
per cent and some other report says that it is 40 per 
cent. If 40 per cent of the drugs are counterfeit and if 
they are consumed by the patients, you can imagine 
what will happen to the patients. There have been deaths 
every year because of prescription of these drugs not 
only by the rural quacks but also by the Govemment 
hospitals, which are being supplied to the patients. 

The hon. Minister has stated that several measures 
are to be taken. May I know from the hon. Minister 
whether the Govemment has ascertained the percentage 
of spurious drugs? What he has stated in hIs statement 
is that the figures stated by various organizations are 
exaggerated. How can the Government come to the 
conclusion that the figure is exaggerated? 

MA. SPEAKEA: Please put your question. 

SHAI BASU DEB ACHAAIA: Even the WHO has 
stated that the drugs which are cotAing from outsIde, up 
to 30 per cent of the drugs which are imported into ttU 
country, are spurious. If the production cost of one tablet 
is Ae. 1, it is sold to the people at Rs. 10. The UPA 
Govemment. In its programme, is committed to reduce 
the price of drug so that the price will be affordable to 
the poor patients. So, I would like to know what action 
has been taken to reduce the price of drug. This issue 
of price does not pertain to the Ministry of Health and 
Family WeHare, but the Govemment is answerable to 
this House. 

Secondly, as the situation has become so seriou8, 
what stringent measures-in addition to enactment of a 
legislation-the Govemment proposes to take to cut the 
circulation of drugs and also to take action against those 
who are manufacturing them. Sir, you will be surprised to 
know that the number of manufacturers has increased 
enormously, whereas the testing facility in our country, 
since 1995 has remained the same. 

MA. SPEAKEA: You are entitled to put questIon 
only. Please put your question. Please cooperate. Prof. 
Malhotra. 

SHAI BASU DEB ACHAAIA: There has not been 
any augmentation in regard to testing facilitIes, 
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commensurating with the increase in the number of 
manufacturers. Thank you. 

MR. SPEAKER: Please conclude. You know the 
rules very well. You have to ask a clarification. 

Thank you very much for your cooperation. Prof. 
Malhotra. 

(Trans/ah'on] 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Mr. Speaker, Sir, this issue is neither a political ilSue nor 
is it related with any state govemment or the central 
govemment. It is not a new issue. It is a very serioua 
issue. I only regret that the hon. Minister whom I respect 
very much has given a statement which reflect8 that he 
has taken this. problem carelessly. He has said: 

/English] 

"The incident of spurious drugs reported for the year 
years 2004-2005, 2005-06 and 2006-07 is betw .. n 
0.182 and 0.29 per cent.· 

/Trsns/afion] 

It means only one fifth of one percent. If 99 percent 
drugs are genuine then what action the Govemment can 
take? 

(Englishj 

'Media Reports, and the figures quoted In Media are 
exaggerated. 

/Trsnsl8fionj 

you did not need to say this. You have relied on the 
statement of Drug Inspectors. Drug Inspectors are In 
collusion with spurious drug manufacturers. Thus they 
have a nexus in the racket of spurious dfugs worth biHIona 
of rupees. Instead of taking action against them, he is 
saying that there is no problem at all. 

Further, it has been said that in the drug businesa 
of nineteen thousand crore rupees, Rs. four thousand 
crore business is of spurious drugs. A statement about 
UP has been issued by the Chamber of the state that 

[Eng/ishj 

twenty percent of the drugs 'sold in Uttar Pradesh are 
fake. This is the study made. 

/TflInsllltionj 

Some people put this figure at 40 percent some at 30 
and others put it at 20 percent. 

/Ef1/lIishj 

They are mass murderers. 

They are committing mass murders. The condition Is very 
lerious. Instead of hanging the spurious drug 
manufacturers publicly he II saying that there Is no 
problem, condition Is not serious. Only point two percent 
CU88 have come to light and there il no problem. It hal 
also been said that they are going to ,increase the 
punishment from five to ten years. 

Mr. Speaker, Sir, I would like to say that there is no 
doubt that It is a state lubject. But It is true for Ayurvedic 
.. well .. other medicln... It Is also taking place in 
Ayulh and all Allopathic medicines. Recently a TV 
Channel In a sting operation had shown that how these 
spurious drugs are manufactured openly everywhere. How 
can we say that theee are only exaggerated figures when 
luch factories are being run openly at various places. 
There is need to take strict action in this regard. So" the 
hon. Minister, instead of belittling the problem should rise 
above the political plank .... (/nftmuptions) 

[Eng/I$hj 

SHRI GURUDAS DA~GUPTA (Panskura): Is It fit 
for liberalization? " ' 

/T,."..tIonj 

PROF. VIJAY KUMAR MALHOTRA: Drugs also being 
imported. Other things are also happening. We would 
like to request the hon. Minister to take this issue 
.. rlouely, take strict action and save the country from 
such people. 

[English] 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, the 
Statement made by the Minister, on behalf of the 
Govemment, is very much evasive and contradictory. It 
intends to shift the Central Govemment's responsibility to 
the State Govemments. The Statement says that the State 
Govemments are responsible to monitor the quality of 
drugs moving in the market. In another sentence the 
Statement says that the trading of counterfeit drugs is 
reported the wortd over. On the one hand the Government 
NY' that there is no luch alarming situation and on the 
other It says that it is reported the world over and hence 
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[Shri Braja Kishore Tripathy) 

the Government Is completely helpless to control this world 
over drug trading In the country. This has created 
contusion in the minds of entire country. In my opinion 
this spurious drug trade is spreading because of lack of 
stringent laws in the country. 

Sir, the hon. Minister is supposed to be the Member 
of Indian Medical Association which has assessed that 
35 per cent of the drugs sold in India are fake drugs. 
This is the statement of Indian Medical Association and 
not mine. The hon. Minister is supposed to be a Member 
of this Association. Data collated by the Health Ministry 
for the past decade shows that of the Ie8a than 40,000 
samples tested every year, between 8 and 10 per cent 
did not meet quality standards. This Is the statement of 
the Health Ministry. The Ministry has also stated the same 
before the Parliamentary Petitions Committee. How can 
the Minister say in the Parliament that It is between 0.182 
and 0.29 per cent when the representatives of the MInIstry 
have stated before the Petitions Committee of the 
Parliament that 8 to 10 per cent of the medicines avallable 
in the market are fake medicines or below quality 
standard? According to the World Health Organisation, 
the fake drugs market in India .... (lnltlnuptions) 

MR. SPEAKER: What he said was that out of the 
samples tested, the fake drugs reported are between 
0.182 and 0.92 per cent. 

SHRI BRAJA KISHORE TRIPATHY: Below quality 
standard medicines are fake medicines and are not good 
for the health care. The Government has Itself admitted 
it. It is also injurious. 

MR. SPEAKER: I agree with him that It Is masa 
murder. 

SHRI BRAJA KISHORE TRIPATHY: AccordIng to the 
World Health Organisation, the fake drug market In India 
is worth Rs. 4000 crore and one in four drugs Is spurtous. 
This is WTO's own survey. 

Sir. the European Commission, Taxation and 
Customs Union has alleged that India Is the biggest 
supplier of counterfeit drugs to the European Union. This 
is a shame to us. We are ashamed of It. Nearly one-
fourth of Indian drugs export revenues worth over one 
billion dollar come from European Union market. 

MR. SPEAKER: Come to your queation now. 

SHRI BRAJA KISHORE TRIPATHY: I am not 
exaggerating it. This is the atatemant of .World Health 
Organisation and the European Commission. So, we must 
take it seriousty. 

Now India Is seeing the epidemic of counterfeite of 
life saving drugs. We will make no apology for the ... 
of the term manslaughters to describe this criminal and 
lethal trade. Indeed. we may call It murder. The Minister 
Is not taking It seriously. His own statement sava that It 
Is not so much serious. The former Health Minister In 
the NDA Govemment, Mrs. Sushma Swaraj, had rightly 
proposed death penalty for these merchants of death. 
The call for death penalty for the makers of spurious 
drugs has long been given silent burial. 

MR. SPEAKER: Now please come to your question 
part. 

SHRI BRAJA KISHORE TRIPATHY: Sir, once this 
Bill was Introduced In the Lok Sabha In 2003 but 
unfortunately the Lok Sabha was dIuoIved in 2004. A 
Committee was constituted under Dr. Muhelkar. It hal 
also recommended certain good things. But the Minister 
is sitting over the Bill. I charge that the Minister Is .... 
sitting over the Bill for the last three and 8 haH years. 

MR. SPEAKER: That word will be deleted. 

SHRI BRAJA KISHORE TRIPATHY: He Is not 
introducing the Bill for the stringent measures which are 
necessary for the country to control the spurious drugs 
market. 

MR. SPEAKER: You put your question. 

SHRI BRAJA KISHORE TRIPATHY: Sir, when is the 
Government going to iniroduce the Bill regarding 
amendment to the Drug and Cosmetic Act, 19401 He 
could say that the Standing Committee Is considering It 
but all these things have been consJdared long ago. He 
is sitting over the Bill. He should tell us when he Is 
going to introduce the Bill ... (Inltlrruptions) 

MR. SPEAKER: If you want, I am prepared to have 
a proper discussion. 

SHRI BRAJA KISHORE TRIPATHY: The country 
requires a legislation for strict penalties in pursuance of 
the recommendation of Dr. Muhelkar Committee with 
provision of special courts for drug related offencea, 
compounding of offences, authorising the police also to 
file prosecution, making all drug related offences 
cognizable and non-bailable. We would like to know 
whether he is considering all these aspects of the 
recommendation .... (lnf8rrupfions) 

MR. SPEAKER: Now no more Mr. Tripathy. You 888 
the rule about the Calling Attention Motion. 

... (Inltlrruptions)' 

·Not recorded. 
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MR. SPEAKER: I am sorry. Now, I would not allow. 
We are violating all the ruIee. 

... (Inltlnuptlons) 

MR. SPEAKER: Nothing more will be recorded now. 
The hon. Minister to reply now. 

(InftJnupllons) ... • 

MR. SPEAKER: Mr. Tripathy, you have apoken for 
more than five minutes. You are entitled to put one 
question only. 

... (InItl11Uplions) 

MR. SPEAKER: Now, do not record anything more. 

(InftJ11UpIions) ... • 

SHRI ANIL BASU (Arambagh): Sir, I aI80 want to 
speak on this. 

... (Inltlnupllons) 

MR. SPEAKER: As directed by me, you eend your 
name to be 88sociated. 

.. . (Inltlnuptlons) 

MR. SPEAKER: I will not alloW, Mr. Buu. 

... (InltlmJptlons) 

MR. SPEAKER: Then, I will ask the Minist.r not to 
reply and go away. I will not allow. 

... (lnftJnvptlons) 

MR. SPEAKER: You have never bothered .ven to 
give a notice. 

SHRI ANIL BASU: Sir, I have given notice. 

MR. SPEAKER: Your name has not come. 

... (Inltlnvptlons) 

MR. SPEAKER: If the hon. Members always disturb 
the House, then I am very sorry about it. Anybody has 
the right to disturb the House any time they like. 

... (lnftJnvptIons) 

MR. SPEAKER: Shri Basu, I have said that I will not 
allow you. You even did not bother to give a notice. 

... (Inltlnuptlons) 

·Not recorded. 

SHRI ANIL BASU: Sir, I had given a notice at 9.40 
a.m .... (lnltNnJptions) 

MR. SPEAKER: Your name has not come In. 
Moreover, five Member8 are allowed to speak In a Calling 
Attention and I have allowed five hon. Members. 

... (Inltlnup/i0n8) 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMAOOSS): Firstly I would like to 
thank all the hon. Members, especially the senior 
Members for bringing this issue to the notice of the 
Govemm.nt .... (Inltlnvptlons) 

MR. SPEAKER: SM Oeo, you come up with anoth.r 
notice, I will allow It. 

... (Inltlnuptfons) 

DR. ANBUMANI RAMADOSS: This Issue of spurious 
drugs is a very serious, very critical and a very crucial 
iaue In this country. I would like to aasure you and 
through you the hon. Members of the House that the 
Government is taking all the steps necel88ry and the 
Govemment considers this 88 a very important laue. 
The Government is taking all steps neceuary to eradicate 
the lsaue of spurious drugs and drugs related with this . 

Sir, firstfy I would Just like to define very shortly the 
parameters. There are different types of drugs. One is 
the standard drugs, which is the normal drug. Then, we 
have sub-standard drugs; adulterated drugs, misbranded 
drugs; and then we have spurious drugs. These are the 
dIn.rent types of drugs prevalent. All standard drugs are 
normal drugs. Sometimes a drug could be sub-standard 
because of the loss of refrigeration with a pharmacist, In 
which caae the manufacturing could have been all right 
but when the drug reached the pharmaclst there may not 
have been proper refrigeration owing to which the drug 
became sub-standard by way of temperature change and 
such other things. A lot of iasues are there. But what.ver 
be the reason It is not conlldered as a standard drug. 

Sir, the Govemment in the last few years h88 taken 
a number of steps. Arst is to increase the. penal and 
legal punishment which the Bill that I intend to Introduce 
in this Session of Partlament envisagea. Second Is to 
improve upon the enforcement authority. We are eetting 
up a Central Drug Authority. I would have introduced this 
Bill in the last Session of Partlament itself, but I was not 
given. the opportunity to do 10 because the Houee got 
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adjourned earlier. But I wanted to do it in the last Session 
itself .... (lnterruph"ons) A"ow me to finish my reply and then 
you can ask your questions and I will reply 
then .... (Interruptions) 

MR. SPEAKER: Shri Basu, I have disallowed your 
question but even then you are insisting on this. 

SHRI ANIL BASU: Sir, you are a legal luminary. 

MR. SPEAKER: But I have to be an i"egal person 
to deal with you! 

DR. ANBUMANI RAMADOSS: Sir. this is a very 
serious issue. I am prepared to listen to the hon. Members 
and as I promised I would reply to all their 
queries .... (Interruptions) 

MR. SPEAKER: Mr. Minister, you may please carry 
on. You can ignore him. His submissions are not being 
recorded. 

(Interruptions) ... .. 

DR. ANBUMANI RAMADOSS: Sir, the next point was 
about upgrading the enforcement authority. But then this 
is a Concurrent subject where both the Central and the 
State Government are part of it. I am not shying away 
from my responsibility but we have to work in tandem. 
Licensing, monitoring, enforcement, drug inspectors are 
all part of the State Govemment. Nevertheless we are 
trying to improve the enforcement authority at the State 
as well as at the Central Govemment level. 

Sir, on this issue hon. Member, Shrimati Mahajan 
asked as to why World Bank funded money was being 
used for this enforcement. World Bank funded money 
was brought in by the last NDA Govemment. It was 
started during the NDA Government. There was a sum 
of Rs. 350 crore for capacity building. In fact, my 
predecessor Shrimati Sushma Swaraj was doing a very 
good work on this and during her tenure there was a 
very important Bill on this for discussion in the Parliament. 
I am continuing from what she had been doing. It is a 
continuous process. 

Some hon. Members have said that the reply given 
is very evasive. But going by the reply I would say that 
it is a very elaborate reply wherein the Govemment has 
said what all steps are being taken. We are a~ training 

°Not recorded. 

personnel at the State as well as the Central Government 
In consonance with the global regulatory pattern. This Is 
a very important point. We have set up a new Pharmaco 
Vigilance Committee to monitor the adverse impact of 
drug arid drug reaction all over the country. Then. we 
have modified Schedule M to make It monitoring 
mandatory for all units In this country and all units lhould 
have good manufacturing practice in consonance with 
global standards. These are some of the things which 
we have taken up which I would not go Into depth. But 
very briefly, I would like to say the other side of the drug 
Industry in our country, namely, the goods side. 

Sir, the Indian drug industry is the fastest growing 
one in the wOrid .... (lntslTUplions) Please give me a few 
minutes to explain. Sir, he is such a senior Member. 
Why does he not give me a few minutes to 
speak? ... (Interruptions) 

MR. SPEAKER: Most reluctantly and painfully, with 
great sorrow, I had to take action against an hon. Member 
who II Uke my own brother. I know him so well. But for 
the sake of the HOUle, I had to do 80. I am not 
threatening but let me not repeat it. Right or wrong, until 
you get me out of here, I will go on enforcing the rules. 
Therefore, please cooperate. Whether I give you an 
opportunity or not, you will find that I have followed the 
rules. I have also allowed, with your kind cooperation, 
two important ISlues to be raised. Now If any Member 
wants to do whatever he or she likes, then there Is 
neither the necessity of the Chair nor the List of Bual".. 
nor the rules. 

There is no need to say anything. I shall leave after 
Dr. Pandey occupy the chair. 

/English} 

Give me a proper notice and I will try you give you 
an opportunity. 

DR. ANBUMANI RAMADOSS Sir, in fact, India has 
the fourth largest volume of pharmaceutical produces In 
the entire world and India has the highest USFDA 
approved pharmaceuticals outside the United States. The 
USFDA is one of the biggest and the most credible bodies 
in the entire world. It is the Food and Drug Administration 
Authority. It is the enforcement authority 'and nearly about 
105 of our drugs are approved by the USFDA and EU 
has approved about 265 bulk items and 60 formulations. 
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Initially, there were only two generic formulations from 
rtldia approYed by the United States. Today, there are 
about 350 generic formulations approved by the USFDA. 
Our pharmaceutical domestic growth last year was about 
1 0 to 15 per cent and export was about 15 to 20 per 
cent. 

And as regards the value of GOP, nearty about 2.5 
per cent of the GOP is due to Indian pharmaceutical 
growth. In monetary terms, I could say that the domestic 
growth is nearly Rs. 36,000 crore and the export is about 
Rs. 24,000 crore. This is the goods side of the industry 
and we are really doing well in the industry. 

Sir, I am not denying that there is a problem. But 
the problem is not to the extent which has been created 
in the media saying that 30 per cent or 40 per cent or 
50 per cent of the drugs are spurious drugs. It is not to 
that extent definitely. And the Govemment also has gone 
into the issue. We are going into it scientifically and we 
are getting a lot of inputs from the associations, the 
manufacturers themselves and also research studies. 

MR. SPEAKER: The matter is serious. I am sure 
that the Government will take care of it. 

DR. ANBUMANI RAMADOSS: Sir, I accept It. I am 
also a doctor and I also know the seriousness of the 
issue and what a spurious drug could do to a 
patient. ... (Inltlnuptions) 

MR. SPEAKER: Certainly, even if it is 0.1 per cent. 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: Sir, I share the concem 
of the hon. Member of the seriousness of the issue. 

MR. SPEAKER: You agree with all that the hon. 
Members have said and then deal with it. 

DR. ANBUMANI RAMADOSS: I share the concem 
of the hon. Member. 

MR. SPEAKER: Shri B.K. Deo, no clarificatiotls are 
allowed. I am sorry. Nothing will be recorded. 

(Interruptions) .... 

DR. Af'lBUMANI RAMADOSS: Sir, two Bills are going 
to be introduced ... (InlBrruptions) I will come to Orissa. 

·Not recorded. 

MR. SPEAKER: Please do not respond to him. I 
have not allowed him. 

DR. ANBUMANI RAMADOSS: In the two Bills which 
are going to be introduced, penal and legal punishment 
are dealt with. We have proposed life imprisonment for 
anybody found to be selling spurious drugs. 

SHRI BRAJA KISHORE TRIPATHY: Why not death 
penalty? 

MR. SPEAKER: You may bring an amendment to 
the Bill in the House. 

DR. ANBUMANI RAMADOSS: That Is the policy of 
the Govemment. The Govemment says that we will have 
life imprisonment and a fine for the person. Earlier, the 
fine was Rs. 10,000 and now we are making It Rs. 10 
lakh. Then we are making it a non-bailable offence and 
trying to have Special Courts for quickening the process 
of penal and legal implications. Of course, the National 
Drug AuthOrity will be the enforcement agency and we 
will try to set it up as soon as it is passed in the 
Parliament and I am sme that after introduction, it will go 
to the respective Committee. It is going to be an 
autonomous professional body and we want it to be on 
the lines of the global bodies like the US FDA and EU. 
On the same lines, we are going to set up the National 
Drug Authority. 

In fact, the hon. Members were asking what was tne 
Govemment doing from 1975. There are Reports from 
various Committees like the Hathi Committee, Mani 
Committee and Mashelkar Committee. Finally, the UPA 
Govemment is going to do what has not been done in 
the last few years. We are going to do what has not 
been done in the last few years. We are moving on 
those lines. ... (Interruptions) 

Coming to the issues raised by the hon. Members, 
Dr. Pandeya was saying that we are shrugging off our 
responsibility. We are definitely ~oncemed about this 
problem. I had a lot of discussions with the authorities 
themselves. In fact, a lot of drug inspectors and drug 
controllers have been suspended at the State level 
because of their inaction. We are depending on the State 
Govemments and the State enforcing authorities for the 
action. Prof. Malhotra mentioned about the samples. 
These samples were lifted by the State Governments. 
That is t~ information which I have to give to the entire 
House. 
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In this Session both the Bills will be 
introduced .... (lnlslnlPoons) Dr. Pandeya was categorically 
saying that some of the chemists and drugglets In the 
country are un licenced. But according to law and 
according to the Act all of them must have licence. Not 
only the unit should have the licence but also the persons 
who are working there and those who are managing it. 
Without licence they cannot carry on their activities. 

It is said that medicines are given without 
prescriptions. Drugs are made available over the counter. 
Since the number is huge-there are a lot of units in 
this country which have rural and urban baae-we are 
not in a position to monitor each and every unit. But 
then we are trying to regulate them through the reapective 
councils so that they can take action against them If 
anybody gives information about them. 

Shrimati Sumltra Mahajan mentioned about unHcenced 
manufacturing. This is a clandestine operation. Dr. 
Pandeya was right in saying that most of these units 
who are doing this get the licence to manufacture a drug 
on the normal pattern. But during night or so, they 
manufacture these drugs clandestinely. This Is very 
rampant and we are trying to take cognizance of it. If 
any hon. Member or anybody else gives information about 
this, we will take action immediately. I am not finding 
fault with the media and saying that It is exaggerated. I 
would also like to thank the media. Whenever there are 
some string operations, etc. immediately we send our 
officers. We need all necessary information from all parts 
of the country to take action against them. 

There were some figures which were supposedly 
made by the Indian Medical Asaociation. We approached 
the IMA to know whether they had given the statement. 
They had denied it. We asked the IMA whether they 
gave those figures. They said, "We have nothing to do 
with the statement.· This is the status of it. 

An hon. Member raised the issue about the labe 
and asked whether they are wol1<lng properly. We are 
trying to see that they work properly. It Is a continuous 
process. It is a World Bank aided project. We are 
spending nearly Rs. 350 crore on that. All the drug testing 
labs, both the Central Government and the State 
Governments are being modernized. Some of them have 
already been modernized. Modernilation is In regard to 
nol only infrastructure but also In regard to man power. 
We are trying to train the man power in accordance with 
the global standardl. We see to It that it takes place 
concurrently .... (InMrrupoons) 

MR. SPEAKER: Do not reply to him. 

... (lnMHUpIions) 

DR. ANBUMANI RAMADOSS: Shri Basudev Acharia 
mentioned about WHO. He has asked whether WHO has 
stated that thirty per cent of the drugs In India are 
spurious. We asked the WHO about It. They have given 
a written reply to us saying that they have not issued 
any statement as such .... (lnMnupIions) There is nothing 
to laugh in this. 

This is a serious Issue. We are not denying that this 
issue is not there in the country. We are trying to take 
all necessary steps to mitigate this problem. We are trying 
to improve the legal and penal punishment against 
anybody who is caught having these spurious drugs. 
Definitely, in the Amended Bill, which win be introduced 
shortly, there will be very stringent action taken against 
them. We are considering Mashelkar and Hathl Committee 
Reports. First, we are considering Mashelkar Committee 
Report. He has also recommended two parts. One Is the 
enforcement part, and the sacond is the penal legal part 
again which we have incorporated. 

Then a point was raised about the increase in testing 
facility. This is one of the good points which has been 
raised by the hon. Members. The Government has .. t 
up the required infrastructure, lab testing facilities and 
training of the manpower, etc., and currently now 40,000 
samples are being tested annually which is not enough. 
I agree with it. We need a minimum 100,000 samples to 
be tested every year. That is why, we are giving a lot of 
funcla to the State Governments for requisite training of 
the personnel because they have the maximum manpower 
to teat theae facilities. 

Sir, Prof. Vijay Kumar Malhotra has alleged that I 
have given a very irresponsible reply. But then this Is a 
very elaborate reply and I would Hke to contradict him. 
He is a very senior Member and a very good friend of 
us. There are a lot of Committees In the Ministry of 
Health also .... (lnI9nUpllons) 

MR. SPEAKER: He is energislng you. 

DR. ANBUMANI RAMADOSS: He was also asking 
in Uttar Pradeah what was the action taken In this regard. 
In fact, in Uttar Pradesh, In Meerut, we have luepended 
the DNg Controller and the Drug Inipect0f'8 who are 
there. A lot of raids have been happening In that area. 
He was asking about the policy of the Government and 
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also about the death penalty. In fact. I am continuing 
what my predecessor has recommended to the 
Government and the decision of the Govemment is that 
rather than death penalty, we will give a life imprisonment 
and will increase the fine. That is what we are trying to 
do .... (Interruptions) 

MR. SPEAKER: You cannot impose a penalty; the 
court has to impose a penalty. 

DR. ANBUMANI RAMADOSS: Sir we are 
recommending. 

MR. SPEAKER: Even if there is a prOvision for death. 
you cannot impose a penalty. 

DR. ANBUMANI RAMADOSS.: Sir we are 
recommending it in the Bill .... (lnlsnuplions) 

MR. SPEAKER: We will have a proper discussion in 
my r~m with you. 

DR. ANBUMANI RAMADOSS: Sir I would like to 
welcome Shri Anil Basu in my Chamber over a good cup 
of South indian Coffee .... (lnlsl7llplions) 

SHRI ANiL BASU: Thank you very much. 

MR. SPEAKER: Now you will keep quiet. But please 
do not give an impression that by disturbing the House, 
you wili get Minister's invitation. 

DR. ANBUMANI RAMADOSS: In fact, I have 
responded to Shri Tripathy's questions. I have responded 
about the IMA, WHO and other issues. 

Sir, we have asked EU for their comments and 
reports. We have sent three reminders to the EU. They 
have not responded till date. I am not sitting on the Bill. 
We are definitely bringing the Bill before the House. We 
have introduced one part of the Bill in the last Session 
and during this Session, we will introduce both of them. 
I would like to request the hon. Members to pass both 
these Bills as soon as possible so that we could definitely 
increase the legal penal provisions and set up our Central 
Drug Monitoring Authority to monitor it .... (lnlsrruplions) We 
want to make the enforcement in a proper 
manner .... (Interruptions) 

Sir, with these few words, once again, I would like 
to assure the hon. Members and of course to the entire 
country that the Govemment has taken up this issue 

very seriously. It Ie a very serious isaue. In fact. a number 
of studies have been done in this regard. I have asked 
the private agencies to do a lot of studies since there 
are a lot of clandestine operations. The Government also 
in the next four or five months is going to set up a very 
critical evaluation method. I will be bringing the facts and 
figures in the next Session a8 to what we are trying to 
do. It is going to happen throughout the country in a 
major way. 

So, once again, I would like to assure through you, 
Sir to this House that we are taking this very seriously 
and If Members have any issues, they can bring it to my 
notice .... (Inttll7llpliDn6) 

13.40 hra. 

MATTERS UNDER RULE 3n* 

/English} 

MR. SPEAKER: Matters under Rule 377 are treated 
to be laid on the Table of the House. 

(I) Need to 'aaue • commemorative stamp on 
the Centenary celebration of Lete Shrl 
Paaumpon Muthuramallnga Thevar, a veteran 
freedom fighter from Tamil Nadu 

SHRI N.S.V. CHITTHAN (Dindigul): Pasumpon 
Mutharamalinga Thevar, widely known as Thevar a great 
patriot anc liberator was bom on 30th October 1908 and 
died on 30th October 1963. Within this short period of 
55 years he did yeomen service to Indian Nation. 

He was at first introduced to Subash Chandra Bose 
by Srinivasa Iyyangar at Chennai during the All india 
Congress Conference held on 1927 at his age of 19 
years. Since then he became a veteran Congress man 
and became the President of the Tamil Nadu Congress 
Committee. He stood first in allowing scheduled caste 
people to Sri Meenakshi Temple at Madurai during temple 
entry agitation. 

He was a ferocious orator by which he popularized 
Congress party among the rural masses and made them 
to fight against alien rulers. 

Though Thevar was a staunch Hindu lie respected 
all religions. As a social reformer he gave practical 
suggestions to the govemment like providing land for the 
landless labourers belonging to scheduled caste. Further 
he was a champion for the cause of repeating the 

"Treated as laid on the Table. 
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Criminal Tribes Act of 1911 by which more than 
90 communities were benefited in Madras Presidency 
alone. 

He was also a trade union leader and stood for the 
cause of workers in mills at Madurai for which he was 
imprisoned in 1938. He was a great orator both in English 
and Tamil. He loved Tirukural very much. He visitad Burma 
twice since Independence. He was elected twice both for 
Parliament and state assembly (1952, 1957) one and 
same time. In 1962, again he was elected to Parliament 
but did not attend to it due to ill health. He was a true 
bachelor known for his service and sacrifice. 

To honour this patriot and champion of the down-
trodden, I urge upon the Govemment of India to release 
a postal stamp to commemorate Pasumpon 
Mutharamalinga Thevar birth centenary year which starts 
from 30th October, 2007. 

(II) Need to .. nd a Central Team to ...... the 
losses Incurred In Tee.t. Lower D.m Project 
Stage-III and Stage-IV In DarJaeUng, Wast 
Bengal 

SHRI D. NARBULA (Darjeeling): NHPC (National 
Hydel Power Corporation) has been generating electricity 
through diHerent projects in different States. Two such 
projects have started in Teesta River in the District of 
Darjeeling namely-(1) Teesta Lower Dam Project (TLDP) 
stage-III at Rambi at 27th Mile and (2) TLDP Stage-IV at 
Kalizora. The Govemment of India has been investing a 
huge sum of money for these projects. 

During the recent heavy rain in the Hill Regions of 
Darjeeling many portions of both the Dams (under 
construction) and many materials and equipments of both 
the projects were either destroyed or swept away by the 
Teesta River and a huge loss in crores have been 
incurred. The Central Govemment the Ministry of Power 
should send an enquiry team to assess the losses 
incurred in TLDP Stage-III and TLDP Stage-IV separately. 
It should also enquire whether any human life was 
involved in this loss. Secondly an assessment should 
also be made whether these two projects can be revived 
and if so when will the work start. 

The Government, should also enquire as to the 
persons, experts, technicians under whose i~tructions and 
guidance the work of these projects were in progress for 

·Treated us laid on the Table. 

which the Govemment, sustained such a huge 1088 and 
those if found negligent of their work have to be taken 
to task. 

{TflInslationJ 

(III) Need to extend the .heds over platform 
No.. 1, 2 • 3 at Palanpur rallw8Y station, 
Bana.ontha, GUJerat 

SHAI HAAISINGH CHAVDA (Banaskantha): Mr. 
Speaker, Sir, in my constituency Banaskantha, at the 
Palanpur railway station construction was carried out 
under the model railway station scheme and facilities have 
also been provided there but the sheds at platform No. 
one, two and three are very small and fall short of the 
requirement as a result of which passengers have to 
face several problems during winter, summer and rainy 
season and there luggage gets wet. The demand for 
extending the sheds of these platform is being made for 
years now but it has not been done 80 far. The people 
of this area say that facilities provided at the Palanpur 
railway station are not the sort of facilities ought to be 
provided at the model railway station. It is necessary to 
conduct an inquiry into this. 

Through this House, I would like to request the 
Govemment to construct the sheds at platform Nos. one, 
two and three as per the demand. 

(Iv) Need to evolve e comprehenelve policy 
for the welfare and upllftment of orph.n 
street children In the country 

SHRI K.C. SINGH 'BABA' (Nainital): Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 
Government towards the orphan and children who beg at 
the crossroads and bus stands in big cities. Such children 
remain derived of the benefits of the constitutional 
provision of compulsory free education for children under 
fourteen years of age and the 'Sarv Shiksha Abhlyan' 
being run by the Government. 

Sir, a large number of small children can be seen at 
the crossroads and sub-stands In Deihl, Mumbai, Kolkata 
and other big cities in the country entertaining people by 
performing extraordinary feats and begging. This gives a 
glimpse of the poverty prevalent in our country to the 
foreigners and the people of our country. Some people 
take undue advantage of the helpless situation of the 
children. Their photographs are sold in the name of art 
and people, serve their own interests by making 
documentaries on such children. No one thinks about the 
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welfare of these children. Many non-governmental 
organizations in the country are receiving funda from the 
Government for looking after the weHare of 8uch children 
but no solution seems to be in sight. We all know that 
children of this age need good education and upbringing. 

Sir, through you I would like to urge the Union 
Government, that an effective scheme should be 
formulated to provide primary education to these children. 
These children should also be provided training in sports 
and other fields in accordance with their capability so 
that they get an opportunity to become good players, 
gymnasts and good citizens and It would alao ensure a 
good future for them. 

{English} 

(v) Need to sanction a special rehabilitation 
package for the flood affected district. of 
A ... m 

SHRI ANWAR HUSSAIN (Dhubri): The devastating 
flood of July-August 2007 in Assam has affected 26 district 
out of 27. Death toll has gone up to 23. According to 
Government's assessment altogether 3967 revenue 
villages, 44,19,792 people, 535,586 hectare area of land 
155608 hectare of Agricultural land, 949 houses were 
damaged and 221 Nos. of PWD roads were badly 
affected. 

There were 53 nos. of breaches of embankments 
which have made the situation very critical. Many cattle 
have lost lives including the rhinos. 

Outbreak of water-borne diseases with receding of 
water might follow. The most dangerous curse of the 
flood is erosion. Thousands of hectare of areas of land 
might be eaten up by the Brahmaputra and Its tributaries. 
Arrival of the last wave of flood can not be ruled out. 

I urge upon the Government to sanction special flood 
package for Assam for rehabilitation, seedlings, seeds for 
Rabl cultivation, manure, free tractorlng, food, medicine, 
repairing of roads, embankments, etc. 

(vi) Need for corpus fund of R •• 500 ero,.. for 
the maintenance and development of SaRlar 
Vallabhbhal Patel Memorial, Karam •• d, 
Gujarat 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Government of India and Government of Gujarat have 
helped in building Sardar Vallabhbhai Patel Memorial, 
Karamsad, Gujarat. Now for maintenance and 

development of the memorial, a corpus found of Rs. 500 
cror.. is required. 

I urge upon the Government to release a corpus 
fund of Rs. 500 crores as early as possible, for the 
above purpose. 

{Translation} 

(vII) Need to .. t up an airport In Almer, Raja.than 

PROF. RASA SINGH RAWAT (Ajmer): Sir, Ajmer is 
the heart of Rajasthan. Ajmer is an important city of the 
country historically, socially, culturally and from the point 
of view of religion, archaeology, tourism and education. 
Till 1956 Ajmer had been a 'C' category Union Territory 
due to its distinct geographical, historical and cultural 
Identity. Later it was merged with Rajasthan. There is 
another Important place of pilgrimage near Ajmer, namely 
Pushkar. Every year lakhs of local and foreign pilgrims 
come to pay obeisance at Dargah Sharif in Ajmer and to 
bathe in the holy waters of Pushkar and to visit the 
temples there. Every third tourist who visits the country 
desires to go to Rajasthan, particularly Ajmer and Pushkar. 
Foreigners also visit A/mer and Pushkar in large number 
for sight seeing as well as on pilgrimage. 

Even so, such an important center of education, 
religion and culture has not got air-link even after 
60 years of independence. Ajmer is linked to the entire 
country through National highways and rail routes, still 
the foreign and domestic tourists and pilgrims who desire 
to travel by air have to take road or rail transport from 
Deihl or Jaipur to A/mer which results in wastage of time, 
energy and money. 

Hence, I would like to urge the Union Government 
that an airport should immediately be constructed at the 
city to provide air-link to this place of historical, cultural, 
religious and tourist importance. 

(vIII) N .. d to give 50% shere to Raj •• than from 
the profits e.rned due to exploration of 
petroleum product. from the State 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Sir, 
through you, I would like .to draw the attention of the 
Union Govemment towards the potential of Rajasthan in 
the petroleum sector. Westem Rajasthan is mainly desert 
land which lacks basic facilities but this area is rich in 
minerals and particularly abundant in petroleum. This is 
proved by discovery of oil in Barmer-Sanchor basin and 
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discovery of gas in Jaiselmer district. The local denizens 
are affected by the work undertaken for exploration for 
petroleum and gas and the Union Government receives 
profits from the petroleum resources of the State. 
Therefore, since petroleum reserves aro situated in the 
States, the State Governments should receive a share of 
the profits for the development of essential services 
for the local citizens. The State Governmenta have 
demanded 50% share in the profits from the Union 
Government. 

I would like to request the Union Government to 
take steps to grant 50 percent share of the profits eamed 
from the petroleum products from Rajasthan to the State 
Government. 

(Ix) Need to confer dwelling right. on tribal 
people living In wild life .enctuarle. In 
Madhya Pradesh. 

SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, 
Rajasthan and Madhya Pradesh are among those Stat .. 
in the country which boast of a denae and extenalve 
forest cover. But in the racent times, it has bean obIerved 
that due to lack of proper care and other exigenciH, a 
large part of the forest land has become denuded. Thaaa 
forest lands have been occupied by trlbals and other 
rural population for long years and they earn their 
livelihood through agriculture and by breeding cattle. They 
have never caused any harm to the forests. Even 10. 

efforts are being made from the last some time to evict 
them from the forests and the rationale being given by 
the officers is that they are encroaching up on forest 
land. This is a baseless accusation since these trlbala 
have been living there from generation to generation. The 
work of demarcating and dividing revenue land and forests 
land in Madhya Pradesh has been undertaken recentfy. It 
has posed a threat for the livelihood and residence of 
thousands of tribals. 

Hence, it is my request to the Minister of Environment 
and Forests that a humanitarian approach should be 
adopted in dealing with this manar so that the trlbals are 
also safeguarded a10ngwith the forests. There are habitats 
in Madhya Pradesh whare tribals have worshipped the 
forests as their deity and have protected them. Hence, 
they should not be evicted in the name of demarcating 
forest and revenue lands. 

ex) Need for four-lanlng of ChIttorgarh-HMlIIIIOh 
Road under Nation.. Highway Development 
ProJect on priority bul. 

SHRI SRICHAND KRIPLANI (Chlttorgarh): Sir. there 
is always much traffic on the Chittorgarh-Neemach road 
but the transportation system breaka down due to the 
width of the road being only 7 meta,.. and the people of 
this area have to face to lot of difflcultl ... 

According to a traffic survey conducted In April 2008 
the Chlttorgarh-Neemach road qualifies for four-Ianlng. 

Therefore, Sir, through you I would Uke to reqUHt 
the Govemment, to widen this Chlttorgarh-Neemach road 
In four lane. by giving It priority under the National 
Highway Development Project. 

{Eng/I6h} 

(xl) Need to procure wheat from domaatIc market 
at a higher Minimum Support Price and 
scrap the deIIl to Import .... t from foralgn 
market 

SHRI SUNIL KHAN (Ourgapur): The Govemment has 
decided to import half a million tonnes of wheat at a 
price of $317 to $330 or Rs. 12.700-13,500 a tonne 
after having earlier scrapped a tender to import what at 
an average price of $263 or Rs. 10,500 a tonne in May 
thle year. This will incur a minimum 1088 of Rs. 125 
crore If half a million tonn .. of wheat had been bought 
at May prices. If wheat had been bought In the domeetic 
market the dmerenC8 would have been larger. The market 
prices In India are between RI. 10,000-11,000 a tonne. 
The government has so far bought around 11 million 
tOMes of new season wheat from domestic: farmer at 
Re. 8500 per tonna rafUlhig to raI.. prices even though 
the prevailing open market Price is nearly 20 per cent 
higher than Its fixed procurement price. The Govemmenr. 
buying price .ets the market trend in the country and a 
dip in Its granary stocks can trigger a price r1ae with 
private traders trying to profit as they did Ie8t year when 
grain prices went up 40 per cent. 

Therefore, I urge upon the Govemment to scrap the 
deal to Import wheat at much higher price and procure 
wheat from our own farmers by raising the minimum 
.upport price to the farmers. 

(xII) Need to unction a new railway zone for the 
W .. tem Coa.t. with It. Headquarter. In 
Karala 

SHRI VARKALA RAOHAKRISHNAN (ChlraylnkU): 
There is a long standIng demand by the Kerala 
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Govemment for the Immediate formation of • W ... m 
Railway Zone with Headquarter. In Kerala compriaIng the 
Konkan Railway and Kanyakumari Railway dlvlllon In 
Kamataka and Tamil Nadu etate reapectlvely. The Railway 
administration had not given due conelderatlon In the 
matter of Railway development In KeraJa. The people of 
Kerala feel they are neglected. Thla neglect can be 
rectified by sanctioning a new Zone for the W8Item Coast 
with Its Headquarters In Kerala. 

rr,.nslBfionJ 

(xIII) N .. d to br1ng out a whlte-paper on ... ntlal 
componenta of policy followed for fixing the 
price of petroleum producta 

SHRI RAWI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, the Ministry of Petroleum and National Ga. hu 
recently sent a propolal to the Cabinet Committee of 
Economic Affairs. for increasing the price of petroleum 
products because if the prices are not Incra .. ad, the 011 
companies will have to bear a loss of RI. 62,182 crorel. 
The Ministry of Petroleum and Natural Gu wanta to get 
the prices of petroleum products Increued on the pretext 
of losa but the reality Is In darf(. There Is news of 1ncrH88 
In profit of the oil companl.. during the quarter ending 
in June 2007-08 and according to It the profit of Indian 
Oil, ONGC and Reliance has incr .... d by 11%, 12% 
and 28% respectively. 

In this context, I would like to draw the attention of 
the House to the fact that the dividend of oil refineries 
has increased during April to June in 2007. The dividend 
of Indian 011 Corporation has Increased to 10.70$ (dollar) 
per barrel this year from 6.70$ in 2006. The dividend of 
reliance Industry, BPCL and Mumbal project of HPCL has 
increased from 12$ to 15.40$, from 5.4$ to e," and 
8.08$ to 9.08$ respectively. It Is evident from "eave 
mentioned facts that the oil companies are eamlng and 
the most important thing is that the continuous 
development of petroleum industry In the country indicates 
that this industry is not incurring losses. 

I, therefore, request the Govemment that before hiking 
the prices of petroleum products in the country a white 
paper on petroleum industry in which the price 
determination policy, quantity of production of crude 011 
and gas, capital investment in the companies, the rates 
of Government taxes and the total reserves and surplus 
amount of the companies Including dividend amount 
should be clearly mentioned, be brought out. 

(xlv) ~ to proYide epeelal relief PIIcag. to the 
Government of Blher for the rehablll,ation of 
the ftoocHffectecl people In the State 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
SpeeMr, Sir, about 18 to 17 districts of Bihar namely, 
Sahara, Madhubanl, Poornla, Kat/har, Darbhanga,' 
Samutlpur, Muzaffarpur, Sltamarhl, Khagaria, Begusaral 
etc, were very much attec:ted by the floods due to heavy 
rain and the breaking down of embankments of the rivers 
In Bihar durtng the lut few days. It has caused a great 
loss of life and crop8. The farmers are the worst affected 
by thle natural diaaster because all their cops, cattle and 
hOUMa have been completely destroyed. In this situation, 
I would like to demand from the Government to waive off 
the agricultural loans given to the affected farmers of 
flood-affected dletricta, to give fair compensation to the 
famlll .. who have loat their family members and to make 
speedy arrangementa for rehabilitation of those people 
who.e houses have been destroyed. 

/Engli6hj 

(xv) N .. d to fill up the vacent poat. of Doctora 
and Medical Attendant. In Hoapltal for B .. dl 
worker. In Uulckoodal In TlrunelveU district, 
Tamil Nadu 

SHRI M. APPADURAI (Tenkasl): Under the aegis of 
Baedl Workers Welfare Board, an hospital has been 
constructed In Mukkoodal In Tirunelvell District. This 
hospital with 30 beds Is expected to attend to the needs 
of about 5 lalma of Seedl workers. Five posta of Doctors, 
eightpoeta of Nurses and two posts of Junior Assistants 
are lying vacant and there are only two Doctors and 
Nur... now. Everyday, the OPD receives about 400 
patients. Due to thle In-patients are not admitted for want 
of Doctors and Medical Attendants even when there are 
thirty bade for in-pattent.. The purpose of constructing 
this hoIpItai has not been fulfilled as the posts of Doctors 
and Nurses are lying vacant for more than three years. 
Hence, I urge upon the Union Health Ministry to take 
appropriate action. The recommended demand from this 
hospital for the sanction of Rs. 40 lakhs to purchase 
medicines also lie unattended. I would like to impress 
upon the Union Labour Welfare Ministry caning tor positive 
intervention. The Housing Scheme for the Beedi workers 
with financial asaistance from both the Central and the 
State Govemmenta will. have to take shape as yet. The 
Beed! workers' children ar~ not getting property the 
allowance to pursue education. I urge upon the Union 
Govemment to intervene positively. 
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{Tl'llnMlionJ 

(xvi) Need to open a K.ndrlya Vldyalaya at 
Maharalaanl, Dlltrlct Siwan, Bihar 

SHAI PAABHUNATH SINGH (MaharaJganj, Bihar): Mr. 
Speaker. Sir, Maharajganj is the sub· divisional police 
headquarters of the Slwan district in Bihar. Sub-dlvl8lonal 
police headquarters, railway station, hospital, high 8Ohoola 
colleges many business establishments, thana, block 
headquarters are already there In Maharajganj. Thouaandl 
of working as well as retired employees of the Central 
Government and the State Government reside in 
Maharajganj and the surrounding areas. Maharajganj II a 
densely populated area but there Is not a single good 
school in Maharajganj. These employees have to send 
their children out of Maharajganj for education which 
causes unnecessary financial burden for the employees. 
The need for a good school in Maharajganj Is being felt 
for many years. 

On the demand for the setting up of a Central school 
in Maharajganj. the Hon. Union Minister of Human 
Resource Development had sent a proforma of criterion 
laid down by Kendriya Vidyalaya Sangathan through his 
letter No.F.I·3(19)2004 KVS·1600 dated 30.05.2005 with 
an assurance of setting up a Kendriya Vidyalaya in 
Maharajganj. According to the directions of the Union 
Government, the draft for Maharajganj Kendriya Vidyalaya 
and· a representation of District Collector of Siwan 
regarding the availability of building and land has been 
forwarded to the Union Government but the Union 
Government has not initiated any action as yet for the 
setting up of a Kendriya Vidyalaya in Maharajganj. 

Through you I demand the Government to start 
teaching in the sanctioned Kendriya Vldyalaya at 
Maharajganj of the Siwan District in Bihar at the earliest. 

(xvii) Need to r.I.... a lpeetal flnanclll package 
for rehabilitation of flood affected people In 
Bihar 

SHRI SUAAJ SINGH (Balia, Bihar): Mr. Speaker, Sir, 
Bihar has been struck by natural calamity once again. 
2.83 lakh cubic metre water from Adhwara, Kosi, 
Mahananda and Gandak rivers flowing from Nepal to India 
has flooded Bihar and Uttar Pradesh and wreaked havoc 
in these States. As per the government sources, 8· million 
people in five thousand villages situated in 38 districts of 
Bihar have been affected by floods. More than a hundred 
people have lost their lives. Standing c:;rops. in 9,18,000 
hectares of land is estimated to have got destroyed. More 
than 70,000 houses have got destroyed. There is unrest 

lri the State. Although the people of Bihar have to endure 
nature', fury every year, yet thle year Ita fury has been 
particularly severe. 

Hence, It Ie my requelt to the government that a 
firat Instalment of AI. 5000 crorel be releued for Bihar 
u Immediate relief measure. The flood-affected Ihould 
be provided help expedltloully. For thll, It II neceaeary 
to make relief uilitance available to the village. directly 
or through their respective panchayata. Fortunately, a wide 
network of panchayata Is present In the State and thl' 
network can be uead to make a Justified and effectlv. 
distribution of relief assistance. 

{EngI/$hJ 

(xvIII) Need to Itop mining actlvltla In Vlehakh. 
patnam dletrlct and Httlng up of refinery In 
Vlzhlanegarem dletrlct to .af.guerd the 
Interelte of tribel peopl. 

SHAI KINJARAPU YERAANNAIDU (Srlkakulam): Sir, 
Andhra Pradesh State Govemment Is to undertake Bauxite 
mining In the Agency (tribal) tract of Vlahakhapatnam 
District through the A.P. Minerai Development Corporation 
and to allow the Jindal Group to sat up the alumina 
refinery in Vlzhlanagaram District. The people of the area 
Is organizing big demonstration to stop against the Jindal 
factory. It will result in an ecological disaster in the tribal 
tracts and water resources in the tribal tracts would be 
affected. Any mining activity will lead to deltructlon of 
forests, as everyone knows tribes eke out a living even 
without education by collecting Addaku, Kara kaya and 
other minor forest produce. Such a mega project by the 
Jindal Group would cause massive displacement of 
indigenous people in the agency belt or Vishakhapatnam 
and Vlzhlanagaram districts. If the refinery factory Is set 
up In the region the people would be further migrated 
and face livelihood problem. 

I, therefore, urge upon the Government of India to 
intervene in the matter and instructions may kindly be 
given to the concerned authorities to stop the project 
immediately. 

13.41 hre. 

MERCHANT SHIPPING (AMENDMENT) 
BILL·, 2004 

/El1(IIishJ 

MR. SPEAKEA: Now, we will take up Item 
Number 12. Shri T.R. Baalu. 

·Introduced with the recommendation of the President. 
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THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAAlU): Sir, with your 
permission, I would like to say a few words on the 
Merchant Shipping (Amendment) Bill pending In the Hou .. 
before I move for consideration of the Bill. 

[SHRI V ARKA\.A RAOHAKRISHNAN In III. cn./rj 

Consequent to the tragic events of 11 th September, 
2001 in the US, the International Maritime Organization 
unanimously agreed In November 2001 to develop .nd 
adopt new measures relating to the security of ships, 
and of port facilities by a Conference (known al 
Diplomatic Conference on Maritime Security) of the 
Contracting Governments to the International Convention 
for Safety of Life at Sea (SOlAS 74). 

India has ratified the International Convention SOLAS 
74 on 16th June, 1976 which came Into force on 25th 
·May. 1980. This Convention has been amended from time 
to time to incorporate provisions pertaining to the safety 
of ships. During the Diplomatic Conference on Maritime 
Security held in December, 2002, amendments to the 
SOlAS 1974 were adopted Including the adoption of the 
Intemational Ship and Port Facility Security Code (ISPS). 

The objectives of the ISPS Code are: to establish 
an international framework involving cooperation between 
contracting Governments, Government agencies and 
shipping and port industries to detect security threats and 
take preventive measures against security Incidents 
affecting ships or port facilities used In international trade; 
to establish the respective roles and responsibilities of 
the Government, Government agencies, local 
administration and the shipping and port Industries at the 
national and international level for ensuring maritime 
security; to ensure early and efficient collection and 
eXChange of security-related information; to provide a 
methodology for security assessments so as to have In 
place plans and procedures to react to changing security 
levels; and to ensure confidence that adequate and 
proportionate maritime security measures are in place. 

The ISPS Code will bring about uniformity in 
addressing security-related issues on board ships and 
the ports in our country. The Code envisages three 
security levels commencing from level 1 to the highest 
level, that is, level 3. Each level shall require additional 

me.su.... to heighten the lecUrity of ports .nd ahlpl. 
Each ahlp and port will be guided by an approved Ship 
Security Plan and Port Facility Security Plan. 

In order to give effect to the provIalona of the SOLAS 
1974, each contracting Government II required to 
promulgate lawI, deer ... , orders and regulatlonl as 
considered neceuary 10 as to give full and complete 
effect to the Convention. This Is with a view to enlure 
that ahlps and ports are fit for the service for which they 
are Intended. 

The Merchant Shipping (Amendment) Bill, 2004 w .. 
Introduced In the House on 23rd December, 2004. The 
Bill wa. referred to the DepartmentaJly-related 
Parilamentary Standing Committee on TFanaport, Tourism 
and Culture for examination and report. The Report of 
the Partlamentary Standing Committee was presented to 
the House on 27th July, 2005. 

The Committee, in its report, recommended that the 
Bill be p8l8ed after incorporating official amendments and 
taking into account Its recommendations in respect of 
Section 344A, 344l, 3440 and 344J along with the 
recommendations contained in paras 14, 17, 23, 25, 29, 
37, 45 and 47 of the said Report. The aforementioned 
amendments and recommendations have been considered 
by the Govemment and Included appropriately. 

I, therefore, give notice of my intention to move the 
amendments after the adoption of the Motion that the 
Merchant Shipping (Amendment) Bill, 2004 be taken into 
consideration. 

I beg to move: 

"That the Bill further to amend the Merchant Shipping 
Act, 1958 and the Indian Porta Act, 1908, be taken 
into consideration.-

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Merchant Shipping 
Act, 1958 and the Indian Ports Act, 1908, be taken 
into consideration" 

[Trsnslafionj 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chainnan, 
Sir. I support the Merchant Shipping (Amendment) BUI, 
2004 because it relates to the security and safety of 
merchant ships and certain amendments have been 
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[Prof. Rua Singh Rawat) 
carried out in Merchant Shipping Act 1968 and Indian 
Ports Act, 1908 thereby. Before expreseing my views on 
this Bill I would like to know the reasons for the 
extraordinary delay In presenting this Bill In the House. 
As the Minister has accepted hlmse", thl, Bill was 
introduced In the HOUH on 23 December, 2004 and was 
received back from the departmentally related .tanding 
committee in July 2005 and thereafter Introduced In the 
House in 2007. When It is such an important BlH relating 
to security of ships and ports why ha, the UPA 
government taken such a long time to bring this important 
Bill? This cannot be said to be a proper procedure from 
any angle. Whenever any Intemational agreement or treaty 
Is signed and India confirms it we are bound by Its tenna. 
We are bound by those rules with regard to the ehipa 
coming or plying in our territorial waters their navigators 
and crew as well as regarding construction of porta and 
other matters. HeMe, I would like to ask the hon. Minister, 
through you, that when this Bill was pa88ed by the 
standing committee and sent to the Ministry in 2006 what 
is the reason for the delay In presenting It to the hon. 
Minister. Kindly clarify the reasont for the said delay. 

As I said in the beginning, this Bill relates to the 
security and safety of merchant ships. It also adheres to 
the rules of International Convention of Life at Sea which 
aims to safeguard life at sea-be it on ships or ports. It 
was confirmed by India on 16 June, 1976 and enforced 
on a worldwide scale on 25 May, 1980. Its abbreviation 
is ISPS code. It is the most important code amongst the 
intematlonal codes that relate to the safety of merchant 
ships and foreign ships. As the hon. Minister said, Its 
main objective is 

{English} 

to specify minimum standards for the construction 
equipment operation of ships with their safety. 

(Transla/ion! 

All the member countries have signed the agreement 
relating to minimum standards specified in the world 
conference regarding safety of ships, navigational 
safeguards, and installationbf all required equlpments. 
These terms are binding upon all the member countrl ... 
Since India also signed the intemational treaty in the 
said conference, its terms are binding upon us as well. 
Hence, in my view, this Bill is very important for the 
safety of our ships and I hope that these rules ~ould be 
made applicable in our country soon after this Bill Is 
passed. 

Sometlm.. we read the new. of ihtpe .Inklng, fire· 
in oll-lhips or linking of 'hlp canytng gu off the lhorel 
of Goa. Apart from thle, plratel aIIo loot .mall .hlpa or 
Ihlps . develop leakl and the Ha water starts ·enterlng 
into the Ihips. Such incidents can be heard of to have 
taken place not only with relation to our ships but allO 
the ships of other countries. I .hope that the government 
would make rules to comply with the provisions en.hrlned 
in the Bill and enforce them .trlctty 10 as to ensure the 
safety and security of sallora, 'crew and people working 
at the portl In the country and we do not have to face 
any difficulty in ferrying cargo or panengerl. 

Sir, our country has had a rich maritime trade from 
very early timH. The ancient Vedas say, "Veda yo veenam 
padmantrlchen; patatam vedah navah eamudriyah- which 
shows that our people had knowledge. The Rlehl'a and 
Munl's knew the rout .. of migratory birds and were aware 
of ... routes as well. It lhowl that Ha routes were 
used for trading from ancient time. Our country la 
surrounded by sea from three aides. We not only haVe 
big ports .uch a. Kandla, Peepawav, Mumbai, Kochl, 
Chennal, Koikata and Vlahekhapatnam but many small 
porta as well. This Bill was brought to ensure the lecUrity 
of these ports when the NDA government was In power. 
At that time infrutructural development of the country .. 
a whole was stressed upon In tIeIda as diverse as sea 
trade, aviation, road transport, the construction of golden 
quadrilateral and development of sea routes. The 
government should give credit to the UPA govemment 
for preparing this Bill. It was sent to the Standing 
Committee after the present govemment came to power. 
It was returned In 2005 and now even the year 2007 Is 
about to end. This Bill has been de!ayed too long.. It 
shows that the government is moving forward at a very 
slow pace. 

Now that this Bill has been presented here by him, 
suppOrt this Bill because It is related with maritime 

trade interests, the lives of thousands of marine personnel 
and our security and I think that he will certainly make 
rules and regulations In this regard very 800n and 
implement them so that there Is no negligence with regard 
to the security of our country. 

Recently there had been an incident a few days 
ago. Till now the terrorists have been engaged in 
sabotage here but now the risk of their entering into the 
country through sea-route has increased. It has been 
already reported by the newspapers and recently L TTE 
also had attacked the boats and ships of Navy of our 
country and similarly other terrorists of AI-Qaida. or 
Laahkar-e-Taiba were traced In Bangalore, many terro""s 
from Srllanka have been arrested in Chennai so that as 
of now the sea-routes too, are not safe and their network 
and talks on mobiles were intercepted. It has been clear 
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from tho .. talks that they may attack the lhipe also. So, 
I would like to alert the govemment, through you, that 
they should not consider the sea-routes .. fe and the 
government will be able to .afeguard the merchant ahlpa 
from terrorist and extremist attacks or L TTE or marine 
smugglers with the help of the Navy and proviliona 
contained in this Bill and coordinating with the Informations 
available with the Navy. There are other thinge In the Bill 
as hon. Minister has told that the Bill contains tho .. 
sections which have been amended. One of them is 
regarding registration as initially there was a provision of 
registration only which was started In 1958 but now for 
the words Mregistratlonw the words-regl.tration, certification, 
safety and ncurlty shall be substituted which have literal 
meaning. Security means maritime security and Includes 
any measure to protect ports or ships or any person or 
thing relating directly or indirectly to maritime navigation 
employed by the owners or operators or persons in charge 
of the vessels or managemen1 of port facilities, offshore 
installations and other marine organizations or 
establishments against terrorism, sabotage, stowaways, 
illegal migrants, criminals seeking refuge, piracy, armed 
robbery, seizure or pilferage and any other hostile act or 
influence. That shows the wide ambit of the Bill and 
hence its importance. 

Supporting the Bill I would like to request the 
government that out of the eleven codes mentioned in 
the Bill the last code-internatlonal Civil Security Code-
is very Important and there should not be any kind of 
negligence in this regard and Intemational Ship and Port 
Facility Security Code is the most important code of all 
codes. 

There should not be any kind of negligence. on part 
of the government in complying with this code. The 
government should take care of recognized marine 
organizations because If they are given a contract or 
permission then every care should be taken to see that 
there is no negligence in security. 

Mr. Chairman Sir, there should be no relaxation with 
regard to the norms laid down for security or facilities. as 
any kind of relaxation is not in the interest of the nation. 
The ships are of different weights to cope with various 
trades e.g. one is of 300 tonne or the other is of greater 
weight, they have their specific numbers which indicates 
the name of country of a particular ship to enable one 
to know as to which country it belongs to and wherefrom 
it is coming. They are equipped with indicators for 
directions which need to be ascertained property so that 

they could be traced eully. h has been provided that 
International Martne Organization will give the number of 
a Ihlp. I have said In the beginning that the security of 
merchan1 Ihlpplng Ie an Importan1 aspect with a view to 
canylng out trade. We being algnatory to the intematlonal 
agreement, are bound to HCure the sea-coast of our 
country, strengthen the porta, upgrade our ports and ships 
to brtng It to Intemational level and It Is Imperative for us 
to comply with those agreements. I request the hon. 
Minister to take care of all theae things. 

Mr. Chairman Sir, while concluding I would like to 
say one more thing that Sethusamudram was constructed 
crores of years ago and is related to the faith of crores 
of our people. It lies between Srllanka and India. Hon. 
Minister Is a religious person and the people of southem 
India also repose their faith in It. NASA, many acientista 
lind big leaders have expressed their opinions in this 
regard. Even thousands of sailors of that place are 
opposing it. An efforts to blast it with the help of dynamite 
was made but It has not been destroyed much. The 
government should look for an ahemative route because 
the faith of crores of people is associated with it. It is an 
international heritage. It has more importance from the 
poin1 of view of archaeology. So I would like to tell hon. 
Minister to be free from all prejudices and to take 
measures to save this sethu as well as to prevent 
misplaced dare-devilry of destroying It. 

With these words, I support this Bill. 

/Engllsh} 

SHRI K.S. RAO (Eluru): Mr. Chairman Sir, I rise to 
support this Bill. In fact, I congratulate the hon. Minister 
for· bringing this Bill, though delayed by two years, perhaps 

. which is not in his hands. 

Sir, it is a very important Bill. The reason being, 
particular1y, after globalization, the movement of cargo 
from country to coun1ry is liberalized. So, naturally, the 
quantum of the transport through ships, through waterways 
is substantial and in having agreed to be a part of the 
Intemational Maritime Conference, It is inevitable for us 
also to make the laws accordingly. Unless, we make it, 
the country will suffer very badly and we will be almost 
losing hundreds and thousands of crores of rupees over 
this. Our ships cannot go to the international ports, and 
the other ships cannot come to our ports where 
Intematlonal cargo is handled. 
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What would be the situation? Imagine that situation 
where the prices of comR:\odities will be spiraling In this 
country. The Parliament is discussing day in and day out 
the incr~se in prices and even the dismal Increase 
makes everyone of us get hurt and we are not in a 
position to answer the public on this issue. " thie law 
takes prominence in that regard, it is a welcome. step. 

So, I would request the hon. Minister not only bringing 
in of this law is very important but, as my hon. colleague 
earlier said, the rules and regulations, the decrees, the 
orders must also be made immediately. 

14.00 hr •. 

Our ships and ports should be equipped accordingly 
into international standards. Maybe, It requires a large 
budget. Though it is to be bome by the port and then 
ship owners and all that, yet, if necessary, the Govemment 
must think in terms of going to their rescue by providing 
some loans, if necessary. Otherwise, all of us will suffer; 
the country will suffer, the people will suffer. Particularly 
at a time when we are importing food commodities like 
wheat, oils, edible oils, some of these things will also go 
up. It is necessary that it has to be followed up by 
providing all these most modem equipment. In this 
context, I only wish to bring it to the notice of the House 
that all this was thought of only when there was an 
incident on America on 11 th September without which 
they would not have thought of this. Unfortunately this 
also reflects the cost on the living of the common man 
by increasing terrorism in the entire world. I do not know 
how some of the people are resorting to terrorism in 
various parts of the world and what could be their motives, 
and what they want to achieve out of it. But they are 
putting load on the life of the common man. Because of 
the terrorism the need for not only this law, but also the 
need for equipping ourselves, the need for increasing the 
number of people in this activity has gone up. That means 
the cost on a commodity has gone up. So, these 
measures which have to take care of the security on 
importing some food-grain or exporting some food-grains 
also is loaded to that cost. Who are the sufferers? The 
terrorist are doing extensive damage to every citizen 
including their own citizens. Maybe on some issues they 
are agitated, that is not the right way to solve their 
problem or to achieve their goals. 

Now having seen the terrorism going. on in several 
parts of the world, particularly which is vulnerable in the 
sea, where piracy is there-these days we see lots of 

weapons also being transferred through ships which are 
extensively damaging the human klnd-lt is all the more 
necessary that we have to equip ourselves and the ports 
as well as the ships to the present standards available 
In the global market. 

Sir, we have also to ensure early and efficient 
collection of information. WIt!'l0ut proper information, there 
cannot be proper securtty arrangements. So, Information 
is most important of all and that is to be taken care of -. 
first. Once we get the information, then the other 
equipment can help us to see what kind of protection 
has to be given and in which place it has to be given. 
All these things can be done. So, information is essential 
and information is to be taken care of. 

As far as shipping is concerned, if we observe in 
the recent past, the cost of transport through shipping 
has gone up substantially high. Maybe some of these 
reasons are responsible. Earlier a commodity which could 
be transported from here to say a Gulf country which 
used to cost about $ 20 is flOW costing $ 40. If this Is 
not taken care of, we should not be surprised if it 
becomes $ 100 or $ 200. Naturally, it must be taken as 
a part of our economy. It is only saving our own country; 
it is saving our own people. 

Keeping all these things in our mind, the Bill which 
has been brought up today is in the Interest of our people 
and there should not be any hesitation on the part of 
any Party or any Member to support ihis Bill. The only 
thing that I would like to say is that no Member of BJP 
will lose an opportunity while discussing any issue; let it 
be nuclear energy; let it be food security; let it be common 
man. They will infuse something communal in that regard. 
The hon. Member just now spoke about Sethusamundarm. 
There is no connection between this Bill and 
Sethusamundram. It is connected only with transporting 
materials and cargo to the ports where the international 
cargo is handled and not the domestic cargo. Domestic 
cargo, domestic passengers are in no way connected 
with this Bill. So my humble request to the hon. Member 
is ... (Interruptions) 

PROF. RASA SINGH RAWAT: That is the way of all 
the present ships .... (Inftlnuptions) 

SHRI K.S. RAO: Our former leader, NTR, was also 
discussing on those days 'Rs. 2 per kg' issue on 
everything. 'Rs. 2 per kg' issue is a wonderful thing. It 
has to be done. But he used to discuss about it at every 
occasion, no matter what it was. 
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The hon. Member was alao dllCuuing It In a almliar 
manner. I do not say that he does not have the authority 
but let those things not be mixed with th ... thinge which 
are essential .... (In/tII1IJpUons) 

MR. CHAIRMAN: Now, he has taken a view of his 
own. 

SHRI K.S. RAO: Sir, there is not much to speak on 
this Bill and I support this Bill. 

I would, once again, request the hon. Minister to do 
the needful in bringing the rules and regulations and other 
things immediately so that the country will not lag behind 
and the country also will not suffer on account of this. 

[Transla/ion/ 

SHRI GANESH PRASAD SINGH (Jehanabad): Mr. 
Chairman Sir, the govemment has brought a Bill titled 
Merchant Shipping (Amendment) Bill, 2004. I support this 
Bill. It makes some provisions for \aking measures for 
security of the ships and citizens. It was being reported 
every other day by the newspapers that the criminals, 
terrorists and other people used to travel in the ships in 
hiding and carryon illegal activities. Now the laws have 
been enacted to check these and some amendments 
have been carried out in the existing laws and foolproof 
security arrangements have been made. Amendments 
have been proposed in clause 2, 3 and other sections of 
the Bill. The objective of these amendments is to provide 
more security to the ships. These amendments are being 
made in order to authorize the persons or organizations 
of our country or foreign countries to implement the 
security codes and take measures for security. All these 
things have been mentioned in this Bill. These 
amendments will certainly bring effective security to; our 
shipping transport system. So I support this Bill and 
conclude my speech. 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, Merchant Shipping (Amendment) Bill, 2004 
a bill further to amend the Merchant Shipping Act, 1958 
and Indian Ports Act, 1908. has been presented in the 
House by the Government for further consideration. Th~ 
Bill was prepared during the NDA regime. That dream IS 

going to be fulfilled today. Therefore, I am very happy 
and welcome the hon'ble Minister for bringing this bill. 

Sir, as you already know that various activities ~re 
being carried out in India by the neighbouring .count~s 
of Gujarat as a result of which the state IS faCing 

problema. Not only this, there are a large number of 
fishermen in Gujar. who are caught by the neighbour 
country and kept in jails for years. You must be aware 
that the process of mutual release of some fishermen 
was held the other day. The coast guards there have a 
lot of pressure to provide security and, therefore, there Is 
a great need to incr.... security there. 

Sir, Kandla Is the biggest port in Gujarat where lakhs 
of tonne. of good. are loaded and unloaded to and from 
abroad. Besides, efforts are going on for years for building 
smalier ports in the private and public sector in Gujarat. 
There was a Dhaulera Port in district Ahmedabad where 
goods were brought from allover the country. But, this 
port was closed as the sea receded back too far. Now, 
a new port is going to be constructed there. There was 
a long standing demand for its construction but there 
were many obstacles on the environment front. The 
Ministry of Environment and Forests has now given some 
clearance after fighting for many years. 

Mr. Chairman, Sir, why early clearance is not provided 
for ports? Are we really concerned about the ports and 
want to promote them? There are many small natural 
ports in Gujarat. In respect of their development, many 
proposals are pending with the Govemment for approval. 
I want to request the hon'ble Minister that whatever 
clearance is needed for ports, it should be given 
immediately. 

Sir, there is a great need to develop all the ports in 
our country as stated by Rasa Singh ji. We all know 
very well that our trade has been carried out through 
sea for years. Fruits, clothes etc. were imported through 
sea and our traders used to visit far away lands for 
trading through sea only. Trade through sea is not a oew 
thing for us rather it is an old tradition. Our country was 
first discovered by Vasco-da-Gama through sea itself. But, 
is the sea-route safe today from the point of view of 
security? Can our ships sail to other countries safely 
today? Terrorism is being discussed. Earlier, it was 
confined only to the valley. Dacoits used to live in 
Chambal. But, today it is Impossible to tell as to where 
they are not living. Incidents of looting are rampant 
everywhere. People always have apprehensions in their 
mind that their ships can be looted or blown off. Even 
the sea trade is not safe today. 

Sir, there is a port in Gujarat named as Dhaulera 
port on which lakhs of rupees are being spent by a 
private company. It falls in my constituency. I, therefore, 
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request the hon'ble Minister that col'lltruction work of thlt 
port should be completed. Hon'ble Baaluji Is doing a great 
job lor which I thank him. But, the work Is not gotng on 
at the required speed. In this regard, injustice ie being 
done to Gujarat. Our hon'ble Shankar Singh Yaghela ji it 
sitting here. He is also a Minister and we appreciate him 
for 11is cooperation in the development of Gujarat. I 
request him to raise every question on Gularat 
wholeheartedly and get hon'ble Minister's 888iItanoe. India 
bound goods will arrive on Kandla and other natural porta 
in future. I am recommending Dhaulera port because 
Kandla Is 350 kms. from Ahmedabad. All the goode for 
Rajasthan and UP are sent from this port. A distance of 
200 kms can be reduced if Dhaulera Is developed as a 
port and traders would be able to send their goods In 
less time. 

Mr. Chairman, Sir, I am grateful to you for allowing 
me to speak. 

{English} 

SHRI ADHIR CHOWDHURY (Berhampore, We.t 
Bengal): Mr. Chairman, Sir, I rise to support the Bill under 
the nomenclature Merchant Shipping (Amendment) Bin, 
2004 moved by the hon. Minister. 

It is better late than never. The Bill is very much 
contemporary specially in view of the present global 
scenario. which day after day, is being infected by 
terrorism. 

Sir, being a seafaring nation, India has a long 
experience in any mercantile trade. But in the eartler 
ages. we had experienced the existence of pirates. But 
now it has assumed a new dimension because the 
terrorists are now equipped with more technological 
gadgets and other scientific equipment. So, to deal with 
this menace, an intemational framework was an imperative 
tool, and therefore, Safety at Sea was envisaged and 
India was a signatory to the Convention on Safety of 
Lile at Sea. 

We have our Merchant Port Protection Bill, etc. But 
in the wake of 9/11, we had observed a horrendous 
episode where the aircraft was used as a flying mlasile 
which demolished the Twin Towers in America; In New 
York. the aircraft had been transformed into a flying rnIasiIe 
but in the sea, the ship, in the same way, could be 
transformed into a floating missile. We know that three-
fourths of our earth is covered by water. 

In the preeent acenarto, If we He the modat Ihare 
of our International trade, then we wI1I find out that the 
merchant shipping haa been growing exponentially and 
there is a huge potentiality that hal been lying ahead In 
tel111l of merchant ,hipping. We cannot but pl .. led 
without having an Intemetlonal framework In which Oft 
can also contribute 10 that our mercantile trade could 
alao be lecured. That i, why, an amendment was felt 
nec .... ry, and the Act has been amended to fulfil that 
objective. The International Code for the Security of Shipe 
and Port Facility was limply an amendment to SOLAS 
by the Conference of Contracting Govemmente on 
12.12.2002. 

Sir, there are a slew of functional requirements which 
have been included In the ISPS code. If we remember 
the grim Incident that took place in Bombay In the year 
1993, there the explosive, were brought through the ... 
route and dumped in the Westem eout of our country, 
which wrought havoc in Bombay and entailed a communal 
riot. Sir, even In the Persian Gulf, USS CoM wu attacked 
by t£rrorists. 

When the land route and the air route are being 
sealed, are being given priority, then the terrorlet 
orgarUaatlons, those who have no geography, those who 
do not belong to a nation, those sub-State entities are 
taking the advantage of the vast, open expanse of our 
seashore. Therefore, not only to protect our traders but 
also In view of the growing and alarming menace arising 
out of the terrorist implication, we are also eager to join 
in the international framework so as to protect our trade 
and so as to deter and prevent any terrorist activity which 
may take place by resorting to the sea route. 

Sir, India has a huge coastline. In our neighbouring 
country Sri Lanka also, more often than not, we are 
noticing that the terrorist attacks are being carried out on 
the sea. May I ask the hon. Minister whether the existing 
framework, existing infrastructure under his custody Is 
equipped enough to Implement the ISPS code specially 
in view of the technological advancement that has been 
taken place? Furthermore, the terrorist organisations are 
very adept in using those technological gadgets to carry 
out their nefarious designs. 

Secondly, I wltnt to know whether our Navy is not 
well competent to deal with this menace of terrorism which 
has been prescribed behind the bac::kground of the ISPS 
code. It i, true that insofar as our eecurlty is concemed, 
we are pondering over unified command. Insofar as our 
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nuclear doctrine I. concerned we are pondering over our 
tripod HCUrity system. But, lneofar _ marttIme tra .. aport 
i, concemed, In which lecUrity II an Integral part, to that 
direction that Bill has made IOm8 amendment. Here, I 
want to know what kind of mechanism we are exploring 
In consultation with Navy or any HCUrtty arm that Is 
available in the country to deal with any Impending 
terrorist attack against any of our ports, against any of 
our merchant ships, etc. 

Nowadays our merchant ships are facing a growing 
menace in the whole of Africa specially the region around 
Somalia. There, our Navy Is providing the security to our 
merchant ships. Even In the Malacca Strait which Ie the 
lifeline of our 011 imports, there also the HCurity concema 
have been very much considered not only by India but 
alao by the world leaders. Our Ministry of Shipping, I 
think, is till date, dealing with the growing merchant trade. 
But this ISPS is a new phenomenon, a new aspect which 
Is going to be Included In· thll Ministry. So, I want to 
know whether this Mlnlltry, with Ita own Infrutructure Is 
capable enough to deal with tt .... (1nIwn.IpIItJM) 

MR. CHAIRMAN: Hon. Member, there Is limited time. 
Are you referring to Indian porta? 

SHRI ADHIR CHOUDHURY: Yes, Sir. 

The objective of this amendment, aa has been 
expressed by many Members and what ia Inherent In 
this Bill, is to exchange information and to exchange 
intelligence among various countries which are Included 
in this ISPS Code. Sir, It Is easily conceivable that If our 
ships are not ISPS compatible, then they will not be 
allowed to enter into the ports of any foreign country and 
on the reverse side also, foreign ships will not be allowed 
to enter into our ports. So, In order to run a facile and 
smooth maritime transport, the ISPS code is a neceuary 
and imperative ingredient of our mercantile industry. 
Therefore, there is no hesitation in aupporting this Bill. 

I would simply ask one more question to the hon. 
Minister. Who will incur the expenditure for the 
implementation of the ISPS Code? I think that when we 
go to implement ISPS Code, expendtture win have to be 
incurred. So, who will incur this expenditure? Here, there 
is no mention of any other financial provision that has 
been delegated to any authority, etc. The functional 
requirements of ISPS include gathering and asseeeing 
information with respect to security threat, requiring the 
maintenance of communication protocols for ships and 

port faciHtl .. , preventing unauthorieed ace ... to Ihips, 
preventing the introduction of unauthorized weaponD, 
Incendiary devices, etc. 

Sir, furthermore, you are well aware that now the 
terrorilts are carrying drug cartell through lea routes. 
Will our infrastructure be able to put a check on thoae 
threats? That il also a question becau.e only signing 
the ISPS Code will not be sufficient enough to protect 
our security. We are all to look after the entire gamut of 
eecurlty concern spanning from weapon to drug cartel to 
other Illegal activities. Furthermore, how many ports of 
our country have so far been covered by ISPS Code? 

The flaherrnen are often subjected to various kinds 
of harraament and other problems whenever they are 
venturing into the sea for fishing, especially in the areas 
of Sri Lanka-India seawaters, especially in Kachha Theew 
and other places in and around Kachha Theevu, etc. For 
the lake of thOle fishermen and welfare of those 
fishermen also, we Ihould deVise a way In consultation 
wIIh our neighbouring and Mttoral States so that their 
fishing rights could be protected. I think, our hon. Minister 
II sensitive enough to the welfare of our fishermen 
because he alao halls from that particular· area where 
fishermen have been subjected to various kinds of 
persecution and torture, etc. I would like to support the 
Bill. 

Furthennore, I would also request the han. Minister 
to Implement all the ISPS Codes as soon as possible so 
as to continue our growth in maritime sector. 

/TrMiM/ion/ 

SHRI SAMIK LAHIRI (Diamond Harbour): Mr. 
Chairman, Sir, I thank you veri much for giving me an 
opportU'l1ty to apeak. I do not want to repeat the things 
which have been said so far. I want to draw the attention 
of the hon'ble Minister towards a few points only. There 
is no doubt that the ISPS Code, to which we are also 
a lignatory country, should allo be implemented in the 
country. Today, we should think and take action regarding 
the security of our ports, ships and the shipa arriving 
here. This Bill was referred to the Standing Commtttee 
when it was presented in the House earlier because the 
House deemed it necessary to have expert'l views on 
some lsIue like stake holders, etc. This bill is very much 
nece.sary but why was it sent to the Standing 
Committee? I have with me the report of the Standing 
Committee. I am very sorry to say that the Ministry did 
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not pay heed to any recommendation of the Standing 
Committee. It did not take any initiative to implement 
them. If you will allow, I will quote It. The Standing 
Committee, In Its recommendation, had stated that: 

{English} 

"The Committee recognizes that our Constitution 
empowers the Government to enter into International 
agreements and no subsequent ratification by the 
Parliament is necessary. However, if such agreements 
warrant any legislative change subsequently, then 
powers of the Parliament are final. Therefore, the 
Government should be mindful of that flexibility." 

{Translafion} 

The recommendations of the Standing Committee 
were unanimous because it had representation of all the 
parties. In all, there were eight recommendations on which 
no initiative has been taken. The amendment which was 
there with the original Bill is more of a grammatically 
amendment. The Government has not brought the 
amendment especiaUy on the content. It is true that only 
after 9//11 the issue of security was brought to light in 
our country when USA called for security arrangements 
everywhere. That is why we have finalized this Bill. I am 
talking about the Standing Committee again and again 
because all the parties had taken this decision 
unanimously. 

I would not like to repeat the things said by my 
colleagues till now. I would like to quote as follows in 
order to bring out as to what the suggestion to bring an 
amendment regarding a clear cut Seamen Identity 
Document was: 

{English} 

"The Committee recommends the Department of 
Shipping to rationalize the method of issuing 
identification document. in a completely transparent 
and objective manner without leaving any scope for 
its subjective application in· the future." 

(Trans/alion] 

I know this will not be inserted in the Act. But I 
hope hon'ble Minister will certainly give assuratlce in the 
House that this document which will be given to the sea-
farer and the issue of security of the sea farer in its 

entirety will depend fully on that document. I hope hon'ble 
Mlnleter will putforth hi. views regarding this taeue In the 
HoUH. 

Secondly, I would like to draw the attention of hon'bI. 
Minister towards both section 344(L) and section 344(Q). 
I would like to quote the recommendations of the 
Committee in this regard. 

{Eng/ish} 

"The Committee recommendation states 'such other 
authority. Who are the 'other authorities'?" 

{Translation} 

If they would not clarify this issue other 
authorities may crop up. It should be specified in the Act 
itself. 

Hon'ble Minister must ciarlfy what Is the meaning 0' 
'such authority', who constitutes such authority'? Whether 
it is IMO, or our Ministry or our Pariiament or is it DG 
(shipping)? There is a need to bring clarity in it. After 
this I would like to draw the attention of the hon'ble 
Minister towards section 44(A)(ii) also which states: 

/Eng/ish} 

-against any other hostile Act or influence which is 
now mentioned in chapter II of Section 3 (44A)(ii)" 

{Translation} 

Committee had taken an initiative in this regard that it 
should be made specific. 

{English} 

It is too broad. 

{Translation} 

The provision made in it that. 

[Eng/ish} 

-against any other hostile Act or influence" 

{Translation} 

how we will detef"!'hine who is hostile among them. This 
law may be misused due to this and 'that is why the 
Committee has also stated that seamen may be harassed 
too under this law because 
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[Eng/ish} 

"against any other hostile Act or influence" 

[Translation} 

has not been defined in it. If they do not like trade 
unions in ports and shipping in future, it may be defined 
as an act of hostility and this law may be applied against 
them also. 

(English} 

How the Ministry is going to protect the basic rights 
of the working class. 

ITranslation! 

Therefore the Committee had recommended: 

(English} 

"The Department of Shipping should clearly specify 
and incorporate 'any other hostile Act or influence' In 
the Bill itself so as to make it more comprehensive 
and subject to monitoring." 

[Translation! 

After this if we look at 344(J) about which Committee 
said that it was a contradictory provIsion and 
Ministry should also think over it. Regarding this 
Committee said: 

[English} 

"The Committee recommends that the Department of 
Shipping should revisit the provision of Section 344J 
with a view to protect the right of the Seamen and 
ensure that no harassment is caused to the Seamen 
working in the smaller vessels." 

/Translation} 

It often happens. There is no protection for them 
and especially as our senior colleague Shri Hannan 
Mollahji was saying that such type of harassment is also 
taking place in Andaman. The Govemment should inform 
this House about its opinion by bringing clarity in this 
regard. I would like to draw the attention of hon'ble 
Minister towards another very important iSS,!Je that about 
section 344(M) it is repeatedly said that 

{English} 

human element Is missing, 

fTt»nslah'on} 

there Is no mention of human element about the people 
who are working In the ports and on ships. How they will 
be protected. No provision has been made about it. There 
is no protection about them in it. 

[SHRI DEVENDRA PRASAD Y ADAV in the Ch8/~ 

14.39 hr •. 

The Committee had recommended about this: 

[Eng/ish} 

"The Committee recommends that the shore leave 
be institutionalized within the framework of law 
and a clause be inserted in the proviso to section 
344M", 

/Translation} 

But it is regrettable that not a single recommendation 
out of so many recommendations has been implemented. 
The Ministry has not paid any attention to even a single 
recommendation. It is true that there is no compulsion 
on the part of Govemment to bring the matters related 
to international law before this House. But the Govemment 
should inform the House and keeping its suggestions in 
view it should have conducted an e.nquiry into all the 
matters related to the intemal security of the country and 
the security of ships and ports. This Bill has been 
introduced in the House to amend this Act, which is to 
be passed by the House. Earlier when this Bill was 
introduced it had been referred to the Standing Committee 
with th~ consent of the House. Despite constituting 
members from various political parties the Committee was 
unanimous on this issue but hon'ble Minister did not pay 
any attention to it, he should have informed the House. 
I demand that hon'ble Minister must follow the report 80 

laboriously prepared by all the members of the Standing 
Committee. Hon'ble Minister should in his reply give 
assurance to this House that he would take initiative to 
consider the recommendations given unanimously in the 
report and for this he would introduce further amendment 
in this Bill. 

With this I conclude. 
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{Eng/isl1j 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Chairman, Sir, we are dlscuselng the Merchant Shipping 
(Amendment) Bill, 2004 which intends to further .mend 
the Merchant Shipping Act, 1958 .nd the Indian Ports 
Act, 1908. India had ratified the Int.m.tional Conv.ntion 
on Safety of Lif. at Sea (SOLAS 1974) on 16th June, 
1976 and it carne into forc. on 25th May, 1980. W. 
have rightly annulled all the past Int.m.tlonal treaties; 
and we are now, although late, incorporating all the elewn 
Codes or similar instruments that are made mandatory 
under SO LAS 1974. 

Security of ships and port facilities is very much 
essential for passengers and cargo in the waterways. It 
is also necessarhto d.velop intemational cooperation 
between tbe c~ countries to detect or assess 
the security threat· aNt·::tlke preventive measures against 
security incide'1! .... , At present, the Merchant Shipping Act, 
1958 and Indi.T-"orts Act, 1908 do not contain .11 the 
provisions that are required. Hence, this amendment will 
help us in coming on par with the International standards. 

India is a major sea·fearer supplying country. The 
proposed legislation will help to Improve our ... ·f •• rers' 
employment prospects b.cause of the availability of 
identity documents. This leglelation provides for provision 
of identity document which will be of great help to .. a· 
fearers with regard to their employment prospects 
elsewhere also. The proposed amendment to indian Ports 
Act, 1908 also wiD help In the development of ports and 
putting up the safety facilities which will in tum help the 
international ships to come to our porta. 

Movement of goods on waterways is the most 
economical from commercial point of view. In the 
intemational global trade, all industries are getting more 
and more intereeted in putting up industries near ports. 
Port·based industries are the most attractive industries in 
the global trade now. So, when we develop these porta 
and for which, a lot of infrastructure is required to be 
developed at our ports in the country. We have lot of 
scope because of vast coast for development of more 
ports and providing facilities of intemational standards at 
the existing ports. . 

This would pave way for coming up of more Industries 
in and around port areas of the country as port-baaed 
industries are made more .ttractive. In our coUntry, in 
the past, our share in the international trade was more 

than 20 per cent. Now, our sh.re In the intem.tlonal 
trade is leIS than two per cent or about one per cent. 
Our traditional se. merchants were very c.pable as they 
were occupying the share of more than 20 per cent In 
the Intemational trade. Hence, the Govemment must look 
into this .spect and develop ports to the level of 
Intematlonal standards, which would also increase our 
share in the Intematlonal commercial tr.de. 

In the global arena, everyone is interested In the 
port·based Industries about which I have already stated. 
What Ie now required is, we should buUd up required 
Infrastructure as our ports are lacking in Infrastructure. 
Safety measures are also very much n8Ce8S8ry. We 
should make efforts to create better infrastructure. In the 
sphere of intemational tourism, port-based tourism is &leo 
very much attractive. We have to develop the porta and 
make them aafety on par with international standards 80 
that It would .ttract more tourists to our country. Safety 
measures In porta and development of porta would help 
us to Increase port baaed tourism. 

Lastly, I would Uke to requeat the hon. Minister that 
when he would formulate the rules, he muet enaure that 
the rights of the workers, seamen are well protected, 
because there is .n apprehension that rights of the 
workers and seamen will not be protected with thle 
legislation. He should make an assurance to this House 
that whel1 he frames these rules, he would ensure that 
the rights of workers and s.amen .re protected. With 
theae words, I conclude. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Sir, I 
stand to support the Merchant Shipping (Amendment) BIll, 
2004. I want to say that India has been the seafaring 
nation for centuries to centuries. In those day., our 
.. afarers used to visit China and all the other countries 
which had sea and coaatal areas. W. have the largest 
coastal area. I think, we can boast of having such a long 
coastline which we have been trying to protect because 
there are other hazards because of the coastline. Having 
said that, I must say that this Bill has been due for a 
long time. It should have come much earlier than now. 
But I must say th.t even when It has come today, It Is 
an important legislative BIll and we need to p8A It. Having 
said thle, one of the Members has very rightly put some 
concerns that were taken up in the Standing Committee. 
But I feel that when W8 sign this SOLAS and this 
Convention-the very purpose of SOLAS and this 
Convention means that we are looking after the security 
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of the ships and the people all those concerns are 
met. 

All. tho .. things that were put by the Standing 
Committee automatically come into effect becauH tho8e 
are the il8ues which are sorted out internationally by all 
the concemed countries. I am sure, the Mlnllter whUe 
replying would mention about all the .. things. But I would 
only want to say that even In tho .. days. there used to 
be pirates on the s... Today also there are plr... on 
the sea. 

They are taking a lot of people from one area to 
another, when we have such a long coastal line. Shipe 
are coming to Indla--emall ahips are aIeo engaged and 
the big ships unload their cargo. Human C4rgo aIao comes 
to India. because we have such a long coutal line. It Is 
not possible for really the Cout Guards or the Navy to 
really stop that. That Is a big concem. Human cargo 
goes to other countries also. This I, the problem of 
countries which have long coutal lin... AustraHa h .. 
this problem; we have It; a lot of European countries 
which have long coastal lines have this problem. 

Along with that, port faellitie. alao have to be 
developed. and that involves huge money. 'When the shipe 
come to India for the export and import of cargo. we 
need to really have good port facilities and so, we really 
need to improve and upgrade the infrastructure at the 
ports. This requires huge money. I am sure the 
intemational players would want to come into this area. 
Since we do not have these moneys. I think that there 
is no harm if these facilitl~ are upgraded with·thelr 
assistance. We have the BOOT system or the pure 'T' 
system or other systems. but the most Important thing is 
that our exports and imports are rising. 

When we are doing this. everything cannot be sent 
by air; it has to go by sea also. If it hu to go by .... 
these ships that come into India or go out can be used; 
and for that. we have to have the ports of the international 
standards. So. we should have what is called the 'tum 
around'; this is very Important. They do not want to walt. 
Whenever they come. they would just like to unload the 
cargo and want to 'tum around' and go away because 
for each day the ship is anchored. they will be losing 
hundreds of thousands of crores of rupee. by way of 
demurrage and other charges. So, if our Imports and 
exports have to grow, we need to upgrade the ports and 
we need to do that. This amendment will look after that 
as well, 

May I also say that today Indians have really taken 
up the Merchant Navy? There are a lot of Indians In 
International companies where they are working. It Is a 
good thing because we also have been able to take to 
the sea; and we have been taking to the .ea for a long 
time because this has been our way of life-from Gujar. 
and from Maharashtra. people for centuries have been 
going into the sea. They are very good seamen. When 
we are good seamen. we are employed In intemational 
companies, In Merchant Navi... etc. Those people have 
to be looked after and I am sure, thll will be looked 
after. But I say that we have to really look after them 
personally as to what are the problems that they face. 
when they vialt other countries. They have visa problems; 
they have other contract problema, etc. That must also 
have to be looked into. 

In the end, may I also aay that these are the ships 
which carry nuclear wastes and weapons of mass 
destruction? SOLAS Convention will not be able to look 
after all of them. 

We must be aware of a system that detects It and 
does not allow It to come Into India. Weapons are coming 
Into India through sea. How are we going to really look 
after it? We will not be able to avoid it just by signing 
this Convention. I think we should alao look into this 
concem. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, I am thankful 
to all the hon. Members who have participated In the 
discussion on Merchant Shipping (Amendment) Bill. Eight 
hon. Members. SIShri Rasa Singh Rawat, K.S. Rao, 
Ganesh Singh, Ratilal Kalldas Verma. Adhir Chowdhury, 
Samik Lahiri, B.K. Tripathi and Vijayendra Pal Singh, have 
participated In the discussion. 

As all the Members have already said, the 
Intemational Convention on SOLAS. 1974 was ratified In 
1976 and came into force in 1980. Time and again this 
particular Convention was amended to suit the latest 
developments. As we all know. because of the 9/11 
incident the entire wor1d got awakened to go for the 
latest security arrangementa be it ship, port or any other 
installation. As far as ships are concemed, 1974 SO LAS 
Convention takes care of it. But as far as port facilities 
are concemed. ISPS Code has to take care of it. Because 
of the introduction of ISPS Code wor1d over, as per the 
Intemational Maritime Organisation Convention, we have 
to amend our Merchant Shipping Act 
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[Shri T.R. BaaluJ 

Some 0'; the friends have said that thll Bill wae 
delayed for more than two years. It il correct but it wae 
delayed because of valid reasons. Inter-Ministerial 
discussions warranted to have a smooth passage of the 
Bill. Even in 2007, the Mlniltry of Defence asked for 
some clarifications which we clarified. We never wanted 
to delay this Bill. Cutting across Party line ever/body is 
supporting this Bill. There is no gray area as far 81 this 
Bill is concerned. It is in everybody's interest. Why should 
we delay it? 

I may tell the House that we are not keeping quiet. 
The Ministry is not keeping lukewarm. In spite of the 
delay, I may tell the House that we have 12 major ports 
in our country and all the ports are complying with ISPS 
Code. On 1 sl July, 2004 itself all the major ports are 
complying with ISPS Code. We have got 187 minor State 
Ports and oul of that 41 non-major ports are complying 
ISPS Code. Both the shipyards are complying ISPS Code. 
All the 300 foreign going vessels are complying ISPS 
Code. There are 518 coastal ships and out of that 150 
coastal vessels are complying ISPS Code. 

15,00 hrs. 

So thaI does not mean we were sleeping or our response 
was lukewarm. We have done what best the Govemment 
can do. 

Friends, the steps that we are taking now with provide 
for international framework through which ships and port 
facilities can cooperate to detect and deter the acts which 
threaten the security in maritime transport sector. It would 
not only detect but it would also deter. So, this particular 
amendment is very much necessary. 

As I have already said, this Bill has received a lot 
of support cutting across party lines. I want to reply to 
each and every Member who has participated In this 
discussion. My friend, Mr. Rawat from BJP has asked 
why it was delayed. I have already answered it. I cannot 
answer as far as Setu Project is concerned. It Is totally 
a different subject. Moreover, it may create a lot of 
commotion between myself and some of my friends on 
that side. 

My friend, Mr. K.S. Rao has said that terrorist 
activities are growing now-a-days and that 'it should be 
prevented at any cost. He hae also said that exchange 
of intorm~tion should be properly done. We have taken 

care of all theN things, Once the Bill is passed, sufficient 
rules will be formulated to take care of all his concerns, 

Mr, Ganesh SIAgh and Mr, Kalldu Verma have 
mentioned some of the _u.s. It has been IBid that the 
Govemment of India ahould expeditiously accord approval 
and environment clearance for setting up of small ports 
in GuJarat. As far as small ports are concemed, the 
Central Govemment encourages setting up of minor ports 
in each and every State. So, definitely Gujarat will get a 
minor port with the support of Central Government. If the 
State Govemment recommends the caN, definitely we 
will ... that it Is developed in the 11th Plan. 

Mr. Adhir Chowdhury has raised the isaue of delay 
and has asked whether the existing ports are equipped 
with the modem facmties. I have already answered that 
all the ports are ISPS compliant. 

Mr. Lahiri was very much concemed about some of 
the recommendations made by the Standing Committee. 
He said that all the recommendations of the Standing 
Committee have not been accepted. The Standing 
Committee will recommend but at the same time 
the Government will have Its say. There are 
11 recommendations and out of that four recommendations 
which you have just now mentioned, have been taken 
into consideration. Out of 11 recommendations, four have 
been agreed to. What are those four recommendationa? 
They Include Seamen Identity Document which would be 
finalised and notified during the course of making rules. 
The second one is regarding the hostile act. The hostile 
act has been taken care of In Section 3 (44A)(U). It has 
been adequately covered in the proposed amendment. 
You kindly go through the amendment. 

The next thing is regarding the vagueness of the 
term 'such other authority'. It is said that it could be 
misused. You are correct. Now the term 'such other 
authority' has been replaced with 'designated authority'. 

The designated authority hae been included now. So, 
all his questions have been answered. Next, I come to 
the question raised by Shri Tripathy. He asked about the 
Cruise Shipping Policy. It is on the anvil. It is in the 
process of being formulated. I am the Chairman of the 
Committee and the hon. Minister of Tourism is a Member 
of that Committee. We are making ttle final version of 
the policy. That would be finalised soon and after that it 
would be taken to the Cabinet and we believe it would 
be cleared as soon as possible. 
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The next, question wu about the protection of rights 
of seamen and port workers under the ISPS regime. 
This issue has been taken care of In the proviso to 
Section 344(M) which provides for taking Into consideration 
the human element. It has already been proposed In the 
Bill. I would reque.t the hon. Members to kindly go 
through the Bill. 

Shri Vijayendra Pal Singh talked about some of the 
weapons of mass destruction. He need not have any 
fear on this score. All the ships that are departing from 
our ports are ISPS compliant and these things never 
occur. At the same time there is continuous vigil and 
there Is continuous monitoring whenever our ships are 
either entering our ports or are departing from our porta. 
We are taking all care In this regard. In this regard I 
may inform the House that in the JNPT port we have 
installed a X-ray machine wherein each and every wagon 
will have to go through the X-ray machine. I do not think 
anybody can enter into Indian ports just like that. In fact, 
no port is vulnerable to any acts of violence or any such 
thing. The hon. Member may not worry about that aspect. 

Finally I would like to say that if the hon. Members 
stili want to give any guidance and advice, they are 
welcome to do so. They can write to me and I would 
definitely go through their suggestions and see that proper 
action is taken. 

SHRI SAMIK LAHIRI (Diamond Harbour): How does 
the Government propose to protect the interests of the 
workers who are engaged in the ships and ports? This 
point has been referred by many hon. Members. It Is 
because the workers may be harassed in the name of 
security. 

SHRI T.R. BAALU: The human element has been 
taken care of in the Bill. I would request the hon. Member 
to please go through the Bill. 

MA. CHAIRMAN: The question is: 

"That the Bill further to amend the Merchant Shipping 
Act, 1958 and the Indian Ports Act, 1908, be taken 
into consideration." 

The moh'on was adopted. 

The House would now take up clause-by-clause 
consideration. 

"That clause 2 stands part of the Bill." 

The motion was adopted. 

Cleu .. 3 

Amendment of Section 3 

Amendment made-

Page 2, 

lor line 13, 

$ubsHh.IM M(i1) against any other hostile act or influence 
which threatens the aecurity In the maritime transport 
sector,·. (3) 

(Shrl T. R. Baalu) 

MR. CHAIRMAN: The question Is: 

-That clause 3, as amended, stands part of the Bill." 

Thtl motion WtIS IIdopIr!ld. 

ClaU6e 3, as amendsd, was addtild 10 ths 8ill. 

ClaustlS 1/ and 5 wtllfI sddsd 10 tM BIll. 

Clau .. 6 

In .. rtlon of new Part IX·B 

Amendments made-

Page 3, 

lines 32 and 33,-

for ·or such other authority as may be designated by 

subsHh.IM ·or the designated authority, as the case 
may be,". (4) 

Page 3, 

for lines 39 to 41, 

substiluts "344M.(1) The Central Government or the 
designated authority as the case may be, shall set security 
levels taking into consideration human element such as 
shore leave and provide information thereof to all the 
Indian ships, as may be prescribed", (5) 

Page 4, lines 8 and 9,-

for ·or such other authority as may be designated by 
ir, 
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subSlilul. Mor the designated authority or the 
authorl~ pel'8On, .. the cue may be:. (8) 

(Shri T. R. Baalu) 

MR. CHAIRMAN: The queatlon ta: 

~hat claus. 6, as amended, stand part of the BIll" 

Cia .... 1 

Short tltl. and Commanoement 

Amendment made-

·Page 1, line 4,"":' 

for "2004", sub.sIiIuIs "200r (2) 

(Shrl T.R. BaaJu) 

MR. CHAIRMAN: The question ia: 

"That clause 1, as amended, stand part of the BJD.· 

Clauss I, as SfT1IIndtId, WII8 sddtld to IhtI BII. 

ENACTING FORMULA 

Amendment made-

·Page 1, line 1,-

(Shrl T.R. 8aa1u) 

MR. CHAIRMAN: The question is: 

~hat the Enacting Formula, as amended, stand part 
of the BID: 

Ths motion WII8 IIdopItId. 

Ths Enacting Fonnuls, 8S smtmdtHJ, was 
addtKI 10 Ih6 BiN. 

The Tille was sddtJd 10 Ih6 BUI. 

SHRI TR. BAAlU: I beg to move: 

"That the 8m, .. amended, be palled: 

MR. CHAIRMAN: The queatlon II: 

"That the BHI, .. amended, be puaed .• 

.",. motion W8 MIDp/rItI. 

11.13 n. 
DISCUSSION UNDER RULE 193 

lIt.uon arlalng out of ftoods In varloua 
pIIrta of the Country 

fEflll*hl 
MR. CHAIRMAN: We may now take up Item No. 13, 

namety, the Dtacuulon under Rule 193 regarding the 
flood situation in the country. 

Hon. Members, I have to inform you that Prof. V1jay 
Kumar Malhotra whose name has been lilted for initiating 
the dIacu8aion under rule 193 today has requ.sted the 
hon. Speaker to allow Shrl Ananth Kumar to initiate the 
dtacu .. lon in his place. The hon. Speaker h .. allo 
acceded to his requeat and has allowed Shri Ananth 
Kumar to Initiate the dlacuaelon. 

Now, Shrl Ananth Kumar may Initiate the dl8cU8llon. 

SHRI ANANTH KUMAR (Bangalore South): Sir, I rIH 
with great anguish to speak about the havoc caused by 
the worst ever floods In our country. 

To portray the gravity of fIood8 in our country, recently, 
the United Nations has come out with a statement. The 
UN described it as ~he flood situation In India and 
Bangladesh is the worst in living memory: The sheer 
lize and scale of floods and the massive number of 
peop'e affected pose an unprecedented challenge to the 
delivery of desparately needed humanitarian assistance, 
saYI the UN statement. 

We al80 know the causes of floods. Unfortunately, 
this year, the summer rainfall in the westem and northem 
parts of India was 25 per cent more than usual. According 
to the Central Water Commission, of the 71 large 
reservoirs monitored by the Central Water Commilalon, 
41 have gone above 20 per cent of the total storage 
capacity. Major rivers like the Ganga, Indus and Godavari 
have more water than the average of the last ten years 
as on 21st June. 



597 Oiscll88ion undsr Rulli 1 tJ3 SRAVANA 23, 1929 (S4rk.t) 598 

/Trsl18llllionj 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, through you, I want to give an important Information 
to the hon'ble Minister and the House. We are allO 
debating on this very topic. According to the Information 
received just now, police resorted to lathlcharge on a 
large number of flood affected people In Bellah In Bihar 
in which 100 persons have been Injured seriously. I want 
to apprise the House of this situation through you. Out 
of those people ten persons, including women, are in 
critical condition. It Is a very unfortunate 
situation .... (IntslTUplions) 

MR. CHAIRMAN: Discussion is going on this subject 
now. You should raise your point when there is discussion 
on that specific issue. 

SHRI RAM KRIPAL YADAV: I want to bring to the 
notice of the hon'ble Minister that the situation has gone 
out of control .... (lnlsl7Zlpfions) 

MR. CHAIRMAN: Please, take your seat. 

SHRI RAM KRIPAL YADAV: What could be more 
unfortunate than to lathicharge the persons seeking 
relief? ... (lnlsrruplions) Is this the Government? 

MR. CHAIRMAN: You have brought your point to the 
notice of the hon'ble Minister. 

... (InlBl7Zlplions) 

SHAI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): He 
is giving information about lathicharge who himself was 
associated with the elements which were in power In 
Bihar for 15 years .... (InlBrruplions) 

SHAI RAM KAIPAL YADAV: Firing took place 
there .... (Inlsl7Zlplions) 

MR. CHAIAMAN: Take your seat, pie.... Nothing 
will go on record now. 

(Inlsl7Zlplions) .... 

MR. CHAIAMAN: Ganesh Prasadji, take your seat. 
Nothing is going on record. 

... (In~rrupIions) 

MR. CHAIAMAN: Nothing, except what Anant Kumarjl 
is saying, will go on record. 

(InlBl7Zlplions) ... • 

·Not recorded. 

SHAI ANANTH KUMAA: Mr. Chairman, Sir, the Chief 
Minister of Bihar, Nltilh Kumarjl and the Government 'e 
busy with its relief worka. I would just urge all the 
Members of the House that we should not Indulge in 
politics when there Is flood and relief work Is going on. 

fEf7s7llshJ 

Sir, the whole country Is reeling under severe flood 
situation. It has affected Bihar, Uttar Pradesh, West 
Bengal, Orissa, Maharuhtra, Gujarat, Andhra Pradesh, 
Kerala, Kamataka, Auam and North-East. More than 22 
States are affected; 192 districts have been affected; and 
more t~n 27,472 villages have been totally washed away. 
Nearly 22 lakh hectares of cropped land have been 
destroYed, more than 1,483 persons have lost their lives; 
more than one lakh live stock has been lost; more than 
330 lakh people have been affected; and more than 
6.40 lakh houses have been damaged. All these things 
have happened. 

This Is the brief picture of the entire country. The 
same thing has happenecl In the State of Kamataka also. 
For the first time, because of this severe flood situation 
in Kamataka, there Is a huge loss of As. 4,200 crore. 
Many dlatricts across the State, like Bljapur, Bhagalkot, 
Dharwad, Karwar, Haveri, Belgaum, Davangare, Shirnoga, 
Uttar Karnataka, Dakshln Karnataka, Coorg and Bellary 
have been affected. Many districts have been severely 
affected. 

Our State has already submitted Its memorandum 
for the relief. The hon. Home Minister is preHnt here. It 
pains me to see from the official Press Aelease of the 
Government of India which says that out of the Calamity 
Aelief Fund of As. 4,258 crore for the year 2007-08, 
As. 1,292 crore have been provided for the affected areas. 
We know In the Union Budget, every year ·x· amount Is 
provided for the Calamity Aellef fund. 

In that, one-fourth portion Is given by the State 
Govemments and three-fourth portion is given by the 
Union Government. But I have been informed by the 
Chief Minister, Deputy Chief Minister and Aevenue Minister 
of the Kamataka Government that though they have given 
the memorandum to the han. Prime Minister and to the 
hon. Minister of Home Affairs, till date not a single paisa 
has been released to the State of Kamataka. It is a very 
seriously step-motherly attitude towards the State of 
Kamataka. I do not know why this atep-motherty attitude 
is being shown to the State. I also want to know from 
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the hon. Minister Home Affairs, who Is present here, and 
when he gives his reply-we do not want to know how 
much is provided and how much is budgeted-how much 
amount of money is released to different State 
Governments. I think that is the most important thing. 

Sir, I want to quote the hon. Chief Minister of 
Kamalaka. In a Press Conference he has said: 

"The Centre has always been non-cooperative to the 
Slate of Kamataka. Whenever help Is lought, said 
Kumaraawamy, the Centre should bring a proper relief 
policy.-

This is an anguish of the people of Karnataka. We have 
asked a relief package of more than As. 4,000 crore'. I 
earnestly hope that the hon. Minister of Home Affairs 
and the Union Govemment will come to the rescue of all 
the 20 States including Kamataka Immediately through 
the Calamity Relief Fund. 

Sir if the assessment of the Union Govemment is 
that this is the biggest tragedy in the IMng memory of 
the country in flood situation, then why only Rs. 1,284 
crore has been released? Why has not the entire money 
been released? Why is there no extraordinary grant or 
paCkages for the different States-States like Bihar, Uttar 
Pradesh, Assam and North-East, Orissa, Maharaahtra, 
Karnataka, Gujarat and Kerala where floods have created 
havoc? I always feel that in such a grim situation of 
national calamity, there should not be any partisan attitude, 
there should not be any lip sympathy and there should 
not be any playing of the politics .... (InlBrruptions) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, we have prepared a note and It has been 
circulated it to all the hon. Members. It shows as to what 
is the damage caused in each of the State, to what 
amount of money each of the State is entitled to, wha· 
assistance has been given and what assistance can be 
given to them. Now if you say that we are treating 
Karnataka in a step-motherly manner, probably this is 
nothing but politics. I have put this document in the hands 
of the hon. Members and it speaks about each of the 
State. 

... (Inlenuplions) 

PROF. RASA SINGH RAWAT (Aimer): Sir, we did 
not get it. 

SHRI SHIVRAJ V. PATIL: You just go and collect it 
from the Publication Counter .... (lnltlrruptions) 

SHRI ANANTH KUMAR: Sir, I am only placing the 
anguish of the people of Kamataka which has been 
expreased by the Chief Minister of Kamataka In an official 
Press Conference. 

SHRI SHIVRAJ V. PATIL: That you can say, but you 
do not say that we are giving step-motherly treatment. 

SHRI ANANTH KUMAR: I also know that these 
amounts are budgeted and entitled. We also know that 
this has been recommended by various Finance 
Commissions-etarting from 10th Finance Commission to 
the 12th Finance Commission. This is a mandatory sum. 
What we are asking is this. We want more than the 
ordinary grant. We want a package. If MX· State is getting 
a package, if My" State is getting a package, there should 
not be any step-motherly treatment to the State of 
Kamataka. The State of Kamataka had already given 
one :\.4emorandum In July Itself. Now, again they are 
coming with another Memorandum for more than As. 4200 
crore of relief. Therefore, we are requesting for an 
extraordinary assistance because, for the first time, more 
than 237 people died in the State of Kamataka because 
of the flood situation. 

Shri Shivra] Patil, the hon. Home Minister, visited 
Guwahati and Patna. Shrimati Sonia ii also accompanied 
him. The Assam Government's spokesman said in 
Guwahati: MAssam's floods have ravaged 26 of the 27 
districts since June. The Congress leader also visited 
Eastern Assam. The UPA Chief has assured the Chief 
Minister of all possible assistance: The Assam 
Government's spokesman said this. We have no 
reservation if the U PA Chairperson goes to different parts 
of the country. I do not understand one thing. Later, in 
Patna, Sonia ii and Patit ii held an hour-long discussion 
on the flood situation with the senior Govemment officials 
at Raj Bhavan. It was in Patna. Though Sonia ii stayed 
clear of the media, she interacted wGl the political workers 
Inside the Aaj Bhavan. We have no objection to that. 
The question is that the hon. Prime Minister has been 
elected from the State of Assam. He represents the State 
of Assam. He is the Chief Executive of the country. I 
want to ask the hon. Home Minister one thing. We 
expected that the hon. Prime Minister would visit many 
important States where flood has rav~ged such States. 

SHAI SHIVAAJ V. PATIL: He did visit Karnataka. 
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SHRI ANANTH KUMAR: We expected him that he 
should come to Kemataka. 

SHRI SHIVRAJ V. PATIL: He did go to Karnataka. 

SHRI ANANTH KUMAR: He has not come to 
Karnataka .... (lntsfl'lJptions) He has not come for seeing 
the floods. 

SHRI SHIVRAJ V. PATIL: The level of the debate 
should not be lowered down ... (lntsrruptions) Last year, I 
did go to Karnataka .... (lnterruplions) 

SHRI ANANTH KUMAR: There is no lowering of the 
debate. I have not yielded to yOu .... (lnterrupHons) 

SHRI SHIVRAJ V. PATIL: Last year, I did go to 
Karnataka. I could not go to Assam .... (Interruptions) What 
is this? I traveled with the Ministers and others In 
Karnataka but I could not go to Assam. You do not expect 
the Ministers and the Prime Minister to visit each and 
every place .... (Interruptions) 

SHRI ANANTH KUMAR: My only earnest request 
to the hon. Home Minister is this. The U.N. states that 
this is the worst-ever flood in India in the living memory. 
When it is the case, then I expect the hon. Prime Minister 
of the country to visit Assam, the North-East, Karnataka, 
Gujarat, Kerala and Orissa which are most affected. I do 
not know why he has not visited .... (lnterruplions) 

The hon. Home Minister Shri Shivraj Patil ji can 
definitely accompany the Prime Minister but he is 
accompanying the Congress Presidentl We have no 
objection to that. Therefore, if somebody is lowering this 
tragedy, it is they. They are playing politics with 
this .... (Intefl'lJptions) 

I charge the UPA Government with callousness in 
handling the flood situation in the country. I will come out 
with scientific details. The experts have said that foresight 
and better forecasts are needed. They are responsible 
with the governance. Last year, we had brought forward 
the Disaster Management Act also. They have come out 
with many organizational structures for that. I think they 
are answerable to Parliament and, through Parliament, to 
the entire people of the country about how those systems 
are functioning. 

The Meteorological Department's long-term predictions 
did not warn farmers of the recent deluge and the damage 
it would do to their crops. 

I will quote further, Sir, this year's regional forecasta 
do not reflect the trend of the monsoon. IMD hu said 
that North-West India would receive rains amounting to 
90% of Its long period averagtl. I.e., the LPA, North-east 
India 98% of Its LPA, Central India 96% of its LPA and 
South Peninsula 94% of ita LPA. This indicates an even 
distribution of rainfall as seen in the map. There are 
large parts of the country that have had nearly 200% "f 
what was expected. The Meteorological Department had 
expected 90%, 95% or 98%, Sir, whereu the rains are 
to the extent of 200%. Therefore, I want to know, Sir, 
what is the problem and where are lI'Ie going wrong? 
Why are we failing to forecast and forewarn the country 
regarding the rains, unprecedented rains and floods? 

I want to bring out an Incident. I want to bring out 
a report from the home State of the hon. Home Minister, 
Sir. Recently, on 10th July, 2007, the Comptroller and 
Auditor General's Audit Report for Maharashtra was tabled 
on the Table of the State Legislature on 18th April. It has 
scrutinised the post-flood disaster relief expenditure In 
the year 2005-06. Why are our flood relief programmes 
failing? I think It will be an eye-opener. The Performance 
Audit of the expenditure on preparedness for flood and 
relief rehabilitation to the flood victims indicated that the 
level of preparedness of floods was not adequate. This 
Is CAG Report on the State of Maharashtra. Relief 
assistance was not extended without proper identification 
of affected persons. Financial management was deficient 
and monitoring on relief and rehabilitation activities was 
unsatisfactory. Sir, the CAG Report continues. I want to 
bring it to the knowledge of this august House. No lessons 
were learnt from flood disaster of 2005. The VHP system 
In Nanded and Sangli districts and 3 talukas of Kolhapur 
district were shown non-functional. During the subsequent 
floods disaster of 2006 although the model action plan 
prepared by the Union Government In 1981 that had laid 
down the importance of cleaning of drainage passing 
through residential areas regularly well before the onset 
of monsoon, the CAG's Audit scrutiny found that in none 
of the 10 Maharasthra districts where audit review was 
carried out; instructions were not issued for drainage 
cleaning to the administrative departments, to the district 
authorities and the local bodies. Even after the flood 
disaster in July-August, 2005, long term plans aimed at 
desiltation of rivers, improvement of drainage systems 
were not in place in any of the districts. In the case of 
Mumbai, on the recommendations of the Governmenfs 
fact finding Madhavrao Chitley Committee, desiltation and 
widening of Mumbai's Mithl River was carried out. But, I 
quote-it is very important4ut even here the CAG could 
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not ascertain the claim of the Mumbal Metropolitan Region 
Development Authority of having excavated 12.58 lakh 
cubic metres of silt, debris, rocks from the river. 

/Trsnslation} 

SHRI PRABUNATH SINGH (Maharajganj, Bihar): Mr. 
Chairman, Sir. hon'ble Member Shri Ram Kripal Vadavji 
had just raised the discussion on lathichage in Betia. I 
had talked to the District Magistrate of Betia just now. 
There was no lathicharge in Batia today. Betia is not 
fully affected by flood waters rather people, whOM crops 
have been destroyed by the rains, had ... embled there 
yesterday and started pelting stones at th .. police injuring 
2 policemen. But, not a single person was injured from 
the public. No Member should make falae allegations in 
the House. They should talk responsibly and not Indulge 
in making irresponsible utterances .... (lnltlnuptlons) 

Mr. CHAIRMAN: Take your seat now. 

{English} 

SHRI ANANTH KUMAR: Sir, I would like to bring 
another incident to the notice of this august House about 
non-coordination between the Centre and the States due 
to which floods are occurring repeatedly. I want to quote 
what the Water Resources Minister of the Govemment of 
Assam said. Shri Bharat Chandra Narah, the water 
Resources Minister of the Govemment of Assam old: 

"Though the North Eastern Electric Power Corporation 
(NEEPCO) has denied media reports that It had 
released water from Its Ranga Nadhl Project In the 
neighbouring Statas, the AIaam Government wu not 
satisfied. We suspect NEEPCO has released water 
from Ranga Nadhl. Otherwi8e, how would large tracts 
in Lakhimpur and Dhemall get inundated all of a 
sudden and that too without heavy ralns?-

Sir. I am bringing all these issues to the notice of 
the hon. Home Minister because I feel the entire House 
is with him in controlling the flood situation in the country 
and also to provide relief and rehabilitation to the people 
in flood ravaged areas. The Government of India had 
constituted a Task Force on Flood Management, Erosion 
and Control in August. 2004 when the UPA came into 
power. The reason why I wanted the hon. Pri"18 Minister 
to visit Assam was that he represents the State of Assam 
in Parliament. This Task Force was uked to look into 
recurring flo.)ds in Assam and some other neighbouring 

Stat .. and It wu headed by the Chairman, Central Water 
Commlulon. The TuI< Force lubmltted Ita Report on 
12th December, 2004. This means, It submitted Its Report 
within 8 months of Its constitution. The Task Force had 
recommended a number of flood management works 
amounting to a total of Rs. 4,982.10 crore which Included 
works amounting to Rs. 310.14 crore under Immediate 
works and works amounting to Rs. 2,030.15 crore as 
short-term works and works amounting to Rs. 2,635.81 
crore as ahort-term works category-II to be Implemented 
in 6 months, 2 years and 7 years respectively. The State 
Governments were, however, required to prepare Detailed 
Project Reports of all the schemes and process them for 
approval as per the guidelines of the Planning Commission 
and get the techno-economic clearance by apprising the 
agencies for taking them up for implementation. My 
question Is this. What has happened to the implementation 
of the recommendations of the Task Force? If these 
recommendations had been Implemented for the State of 
Assam and the entire North East, would the floods have 
ravaged Assam now? 

Sir, even the hon. Chief Minister of Bihar has said 
that if the flood in Bihar has to be controlled, it cannot 
be controlled only by the efforts of the Government of 
Bihar, but there has to be a meeting between the 
Governments of India, Nepal, Bhutan and Bangladesh 
and he has requested the Prime Minister to do the needful 
in this regard because only with this International 
cooperation floods in Eastern Unar Pradesh and Bihar 
can be controlled. We expected that there would be a 
meeting at the level of the Prime Minister because this 
Is the third consecutive year of flood In Bihar. 

Sir, the hon. Home Minister said that he has 
circulated a report to hon. Members of Pariiament about 
the action taken to control flood. I also want to draw his 
attention to the Annual Report of the Ministry of Home 
Affairs for the year 2006-07. Under the heading 'Natural 
Calamities in 2006', in paragraph 8.22 it is stated: 

"In the overall scenario, 22 States and 1 Union 
Territory were affected in variant d9grees by various 
natural calamities like heavy rains, flash floods, floods, 
land slides, cloud bursts and cycloniC storms as per 
the preliminary reports received from the States, 47.74 
lakh hectares of cropped area and. about 8.82 lakh 
houses have been affected besides loss of lives of 
2,643 persona and 1,16,783 cattle. The flood situation 
in the States of Andhra Pradesh, ChhaHisgarh, 
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Jammu and Kashmir, Gujarat, Himachal Prade8h, 
Karnataka, Kerala, Madhya Pradeah, Maharuhtra, 
Orissa and Rajasthan was very severe: 

This is last year. I can read the same .tatlatlca like 
this for the earlier year also. Therefore, what we are 
urging and demanding Is that there has to be an 
institutionai mechaniem because even the Intemational 
experts also say this. For example, Prof. Collin Thom, 
Head of the Physical Geography, England's Nottingham 
University says: Myou cannot attribute particular events to 
climate change. But on the other hand, the conditions 
that promote serious flooding will become much more 
frequent-we are gOing to wltn ... every year more and 
more floods, much more frequent-than they are now. 
So, the probability is that we will have more extreme 
events." 

There is another intemational expert. Prof. Grahm 
Chapman of Lancaster University, who has said: Myou 
have to have the society that leams to live with them. 
With floods, the first thing to leam is that you cannot 
stop them, you have to live with them." When this Is the 
case, we expect that the Union Government. the 
Government of India, under the leadership of Dr. 
Manmohan Singh, under the Stewardship of Shri Shivraj 
Patil, as the Home Minister, will come out with more 
serious steps to tackle this flood situation. 

Sir, in 2006-07 Report, the hon. Home Minister has 
given: "The Government have enacted the Disaster 
Management Act on 26 December 2005." Fair enough. 
But in that, in addition, the Act contains provisiOns for 
constitution of National Disaster Response Fund and 
National Disaster Mitigation Fund and similar funds at 
the State and District levels. The Act also provides for 
the specific role to local bodies, including Panchayati Raj 
institutions as well as Urban Local Bodies in disaster 
management. 

My straight question to the hon. Home Minister is 
whether we have a National Disaster Management Fund 
instituted. Have they instituted the National Disaster 
Mitigation Fund? I am asking this because the very Act 
has been brought up by saying that the existing two 
funds, the Calamity Relief Fund and National Calamity 
Contingency Fund are not at all sufficient. Therefore, we 
are coming out with these new measures and the Act 
has been passed in 2005. Now, what has been done? 
What are the precautionary measures taken? These are 
the basic questions. 

I al80 wlnt to bring out one important thing that day 
In and day out, we are requesting, through this hon. 
House, the hon. Home Minister that there should be a 
rev\alon of CRF guideline.. Now, what has happened I, 
that when there is flood and for one hectare, for the 1088 
of. 

SHRI SHIVRAJ V. PATIL: We have revised It. We 
have Incre .. ed it by 35 per cent and we have mentioned 
this in this book. It Is only two months back. 

SHRI ANANTH KUMAR: Sir. this 35 per cent is a 
pittance because per hectare the earlier guideline w .. 
Rs. 1,000. 

SHRI SHIVRAJ V. PATIL: We have already done that. 
We have mentioned that alao. 

SHRI ANANTH KUMAR: What we are demanding is 
that per acre, and not per hectare, Rs. 4,000 should be 
given. 

SHRI SHIVRAJ V. PATIL: That is a different issue. 
. .. (Intsnvptions) 

SHRI ANANTH KUMAR: Rupees 4,000 should be 
given for death, for grievous Injury, for loss of houses, 
for loss of crop, for everything. 

SHRI SHIVRAJ V. PATIL: It is given In the I .. t page. 
You will find It If you look at the last page. Every five 
years, the Finance Commission gives a report and after 
that we revise the norms. Accordingly. after the Twelfth 
Finance Commission's report, norms have been revised 
and In what fashion the norms have been revised is 
given in the last page In this booklet. 

If you just go through it. you will find It. Last time I 
know that you were insisting on that. You have also 
contributed in getting this revised. 

SHAI ANANTH KUMAR: Thank yo\J, Sir. 

Sir, my request to the hon. Home Minister is this. 
He knows the entire thing very well. These CRF 
Guidelines had formed a GoM also. You were the 
Chairman; the hon. Finance Minister and the hon. 
Agriculture Minister were also part of the GoM for the 
review of the CAF Guidelines. But the question is this. 
What were we demanding? We were demanding three 
things in the Pariiament. Firstly, we were demanding 
compensation for the crops loss in dry farming, 
compensation for crop loss in the irrigated lands and 
compensation for crop loss in the horticulture land. But 
mere 35 per cent increase, As. 1000 for 2.4 acre, per 
hectare, is of no use. It is a pittance. 
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SHRI SHIVRAJ V. PATIL: That Is a different ISlue. 

SHRI ANANTH KUMAR: Therefore, we want proper 
revision of the CRF Guidelines. That is what we are 
demanding. 

MR. CHAIRMAN: Mr. Ananth Kumar, how much time 
will you take now? 

(Transllltion} 

SHRI ANANTH KUMAR: Mr. Chairman. Sir, I am 
concluding my point in 2-3 minutes. 

(English} 

Before concluding. my demand to the Union 
Government IS that the hon. Prime Minister should visit 
various States which are severely ravaged by the floods 
like Karnalaka. hIs own State of Assam in North East, 
Gujarat, Orissa, Maharashtra and Bihar. The hon. Prime 
Minister should visit all these States to get a on-hand 
feel of the flood ravages. 

Secondly. we are not satisfied with the review of the 
CRF Guidelines of Increasing a mere 35 per cent of the 
age-Old gratis. It has to be scientific. Therefore the basic 
minimum we demand is Rs. 4000 per acre of crop losses. 

Thirdly, whatever are the recommendations of the 
task-force, they have to be implemented in a time-bound 
manner. We do not have the status paper whether they 
have implemented or not implemented. 

Fourthly, I do not know why this UPA Govemment 
has kept the interlinking of river water in cold-storage. I 
want to go back to that Task Force's report. In that Task 
Force's Report. it has been very clearly said: 

"Construction of storage dams, as proposed will 
considerably reduce the severity of floods and the 
resultant damages. The flood peaks are estimated to 
reduce by about 30 per cent in the Ganga and 
Brahmaputra Basins. 

In view of large variations in rainfall over space and 
time. the country experiences frequent floods in some 
parts and severe droughts In some others. Floods are a 
recurring feature particularly in Brahmaputra and Ganga 
rivers which carry 60 per cent of the water 'resource of 
our country. Flood damages which were of the order of 
Rs. 52 crore in 1953 went up to Rs. 5,846 crore in 1998 

with an annual average of Rs. 1,343 crore affecting 
AIaam, Bihar, Weat Bengal, Uttar Pradesh-Slr, nowadays 
it has come to the down 10uth and Weat alao-besldea 
causing untold human sufferings. On the other hand, large 
ar... In Rajasthan, Gujarat, Andhra Pradesh, Kamataka 
and Tamil Nadu face recurring droughts." 

Therefore, the Task Force chaired by my dear friend 
Shri Suresh Prabhu has come out with a grand plan 
which was planned by Sir M. Visvesvaraya to Dr. 
Ambedkar to K.L. Rao to Rajiv Gandhi that Interlinking of 
river waters in the country has to be completed and 
implemented. That is the only permanent solution for the 
flood control situation in the country. 

Therefore, we urge upon the Union Government that 
there should not be any politics, there should not be any 
partisan attitude, and there should not be any lip sympathy 
and crocodile tears because they have always said: 

(Transllltion} 

'The hand of the Congress with the common man', 
as the slagan goes but the common man and the farmer 
has been washed away by the flood while you are waving 
hands from above doing aerial surveys. 

/English} 

They need to get up and also understand the seriousness 
of the flood situation that is prevailing in the country. 
This is the most crudest floods that the country has 
witnessed in its living memory. according to the United 
Nations. Therefore, they should tighten the govemance 
and give relief to all the flood-affected States immediately 
in a time-bound fashion. 

(Trsnsllltion} 

SHRI HANNAN MOLLAH (Uluberia): Hon'ble Mr. 
Chairman, Sir, my previous speaker has said that current 
flood situation being witnessed by the country today is 
history's worst in the opinion of the United Nations. The 
fury of the floods in the State has not subsided as yet. 
It is a severe flood. I have myself been to Darbhanga, 
Madhubani, Muzaffarpur etc. in Bihar. Nineteen districts 
in Bihar are affected by flood causing huge losses to the 
State. Many shortcomings also came to notice while 
dealing with the situation, e.g. relief did not reach people 
properly and there were not sufficient number of boats. 
I covered 200 kms but could not see even a single boat. 
No relief reached in the first 7-8 days but it started 
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reaching slowly later. Just now the hon'ble Member wu 
saying that it was known that floods would occur. If It 
was known then why arrangements were not made 
beforehand. It was reported that about 393 places In the 
4300km. long embankment, needed repairs but repair 
works have not been started at many places even now. 
It was decided earlier to begin It in May but it is yet to 
take off. It was known that flood would come but even 
then no precautionary measures were taken. Ukewlae, in 
Uttar Pradesh, there are 22 districts affected by flood, 
13 in West Bengal, 14 each In Kerala and Andhra 
Pradesh, 27 in Assam, 9 in Orissa, 22 in Gujarat, 11 In 
Rajasthan besides Kamataka and Maharaathra. It is very 
frightening and crores of people have been affected by 
it. Around 3.5 to 4 crore people have been affected by 
it. In the 60 years of freedom, there is not a single year 
when there was no flood in the country. It occurs 
frequently in Bihar because water flows down there from 
Nepal. Similar situation exists in Bengal and the eastem 
region. Today, even Rajasthan, which is called a desert, 
IS having floods. Gorakhpur is still in dangerous situation 
today .... (Inltlrruplions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
There is flood even in China. 

SHRI HANNAN MOLLAH: Not only in China, but there 
is flood in the whole of Asia. There is flood even in 
London and Germany. It is not a matter to score points 
for political gains. It should be explored as to how to 
deal with the situation unitedly. 

I was going through last 60 years records to find out 
how much money is spent on it on an average. I would 
say that on an average Rs. 1360 crore are spent on it. 
Every year it results in death of 1580 people and one-
lakh cattle. It is a great loss. Every year relief and 
rehabilitation measures are taken after floods. In fact, 
relief has become an industry now. People, other than 
the affected ones derive more benefits from relief work. 
Therefore, there is a need to combat such a situation. 

Recent floods have resulted in land erosion at many 
a places. A number of districts in Bihar and North-Eastem 
region have been affected by land erosion. A highway 
has been swept in Begusarai. In addition to it, several 
river embankments have also faced land erosion. Ganga 
is an example of it. Murshidabad, Maida and Nadia in 
West Bengal have also faced land erosion. Brahmputra 
also faces land erosion. Therefore. there is a need to 
prepare an action plan to check it. For this purpose, first 

we will have to study the reasons that cau .. flood. The 
erosion of embankment has been going on since British 
ere. It reeults in Increa .. In the height of side, whereas, 
the level of surface ,emalns same. If any side gets swept 
away the surface of canal comes In level with the land 
in its vicinity, which leads to flood over there. In DVC 
plan eight reservolra were planned to be constructed to 
check flow of water so that floods can be averted and 
reserved water can be utilized for irrigation. But said plan 
did not materialize and only four reservoirs, out of the 8 
planned earlier, could be constructed. It results In floods 
in Bihar and Bengal every year. Every year, we consider 
25 September as the date for arrival of flood. The 
Jharkhand Government is not prepared to allot land for 
construction of remaining four reservoirs. If said reservoirs 
were constructed as planned earlier, present situation 
could have been averted. Merely strengthening of 
embankment is not going to solve any purpose. We will 
have to construct more and more reservoirs and evolve 
a long-term strategy: otherwise. we will keep facing the 
fury of floods. 

SHRI SHIVRAJ V. PATIL: Who is to do it? 

SHAI HANNAN MOLLAH: Both, the Central and State 
Govemments will have to do it, and if necessary, the 
contribution of public may also be sought. It has to be 
done on massive scale. It has been observed that the 
Govemment formulate plans, but it does not implement 
them in full. 

SHRI SHIVRAJ V. PATIL: Centre has to do it or the 
State? 

SHRI HANNAN MOLLAH: The State, Centre and also 
the local bodies, all these three will have to do it. The 
States are fund starved, so the Centre should allocate 
funds to the States. 

16.00 hra 

Secondly, drainage system is out of order everywhere. 
It is so, because of siltage. So far as floods in Midnapore. 
24 Pragana, Hawrah and Murshidabad districts are 
concerned, the State Government has suggested for 
certain projects for strengthening of drainage system and 
those will have to be completed. A special drainage 
programme has been undertaken to save Mumbai from 
flood. Kolkata also experiences water logging and that 
results in failure of drainage system. The Government 
Will have to consider drainage package programme for 
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[Shri Hannan Mollah] 
the city. Apart from It. 10 far as DVC Ie concemed. we 
would not be able to save the State from fIoode unle .. 
more and more reservoirs are constructed. The Centre 
will have to look Into this aspect also. 

There is no reservoir on river Brahamputra. The 
GovemmElnt are concemed about only constitution of 
committees. It has constituted four commltt.... namely 
Central Flood Control Board. 1954; then Brahmputra Flood 
Control Board. 1979; followed by Brahmputra Board In 
1982 and now in 2007. creation of Brahrnputra Authority 
is underway. This way, four boards have come into 
existence. But if we fail to .88 as to where does the 
problem lie and what needs to be done. what has been 
done and what has not been done. merely constitution of 
boards will serve no purpose. As lnd when, next 
Govemment comes in power that will reverae It. Therefore. 
there is a need to lay emph .. 1e on what responsibilities 
the board has to carry out and how many projects have 
been implemented by it? 

[SHRt MOHAN S,NGH in Ih6 Ch8il) 

16.03 hr •. 

The Govemment will have to take steps to check 
massive land erosion being caused by several rivers 
including Ganga and Brahmputra. Secondly. deforestation 
is a matter of concem. All the trees on river banks have 
been cut, people dig sand there and grow gr.... then 
the banks will be eroded. No steps have been taken to 
protect it. Earlier, there used to be two forest guards per 
ten kilometers of distance. They used to ensure that the 
banks remain intact. That practice is no more in vogua. 
Deforestation is taking place on river banks and no plans 
are afoot to check it. None of our scheme. are 
practicable. We will have to take local people with us; 
otherwise we cannot avert this situation. 

Contingency plan is a must to tackle reat of the 
problems. Contingency plan should be put in place 3-4 
months before on set of rainy season. We should do 
away with the shortcomings if any, in the contingency 
plan. But the Government will have to see to It. 
Helicopters are not made available in time. other items 
required for undertaking flood relief, including food grains 
are not made available in time for dropping. When water 
recedes, it will lead to outbreak of eeverai dleeases. 
Unless we evolve a contingency plan, prepare a team of 
doctors in the event of outbreak of any disease including 

the medicines likely to be required. we will not be able 
to protect the people. The Govemment should make Ita 
intention. clear about the contingency plan. The 
Govemment should prepare a long-term plan and there 
should be constant monitoring of rivers. We will have to 
get overaelves prepared to act according to the way rivers 
react. Flood protection programmes should be 
Implemented properly. All the hous. may collapse when 
the floodwaters recede. Thil year the number of houses 
that are likely to collapse may be Just double of those 
which collapsed lut year. Plans for con8truction of new 
houses have to be worked out right away. Indira Awes 
Yojana should be implemented to the maximum extent 
and the funds provided under It presently should be 
increased 8-10 times. My suggestion Is that maximum 
utilization should be made of NREGP. New roads wlH 
have to be constructed as they have broken away due 
to floods. The programme of providing employment for 
100 days should be run In these al'888 aIao. More houses 
of the poor have collapsed. Their houses should be built. 
If they plan to build their houses then such a scheme 
should be included in NREGP and rules should be relaxed 
for the purpose. Those who have lost their houses should 
be Included in the NREGP and money should be provided 
to them thereunder. It will assist those poor people whose 
houses have collapsed. Thus, there is a need to change 
the NREGP. Women, children and the handicapped 
persons are suffering the most. I have seen their 
condition. They are living on the streets. The animals are 
not getting fodder today. Human beings manage to get 
at least some food but animals are not getting fodder. 
This also is a problem. I think it is the responsibility of 
the state. It is necessary to see the people bearing the 
problem. It is also necessary to increase the CRF. The 
old prices of various items have increased. Prices of 
fertilizers and seeds have also increased. The CRF 
amounts need to be raised to help the farmers fully. 

Talks should be held with Nepal as far as floods In 
North India is concemed. Talks should be held with the 
Govemment of Nepal for the floods In Bihar and Uttar 
Pradesh. All the water of Nepal flows down here and we 
are not able to contain it. This problem cannot be solved 
unless dams are built there. So much electricity can be 
generated from these dams which can cater to not only 
one or two States but the whole of the country. Nepal 
can also become rich from the mon~y which can be 
eamed from that electricity-how is this possible? The 
Govemment should take initiative and talk to Nepal. A 
permanent solution should be found for this. Solution to 
check flood in the areas having excessive floods can be 
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found out. Floods reach every year and dlecUHion allO 
takes place but It is a serious problem needing long-term 
solution. States and the Centre should formulate some 
scheme together to find a solution. Public should allO be 
involved in finding the solution in order to evolve a 
scheme therefor. 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, we 
are having a discusalon on flood and also expre .. lng 
our concern towards the victims, though, this diecualon 
is not taking place for the first time In the House. Floods 
are certain in the season of floods. Mr. Chairman, Sir, 
many States of the country are affected by floods Including 
yours. Uttar Pradesh and Bihar are affected by It. Our 
neighbouring States of Assam, West Bengal, Orissa also 
get affected by it. It is almost certain that floods will 
occur there. That is why we hold discussion and get into 
politicking too. We also get embroiled In whether relief 
has been distributed or not. But, the floods in Bihar this 
time are an unimaginable calamity. The main reason for 
this is continuous rains for more than 20 days from July 
to first week of August especially in those areas In North 
Bihar which are lying along the border with Nepal. Senior 
citizens say that they have never seen such continuous 
torrential rains in their life. The Meteorological Department 
situated in Patna has said in its report that such rains 
were never seen in the previous years. Central Water 
Commission has told that the rivers flowing near Nepal 
were flowing two to three metres above the danger mark. 
Floods were an obvious outcome of such a situation. 
This flood has led to much destruction and all sections 
of people, whether poor or rich, have been affected. But, 
this has troubled the Govemment of Bihar most. About 
19 districts, 187 blocks, 1958 panchayats and 7302 
villages have been affected. 

It is an estimate as it is not possible to know the 
exact figures during the flood. But, it is estimated that 
about 1.25 crore people have become victims of the flood 
with the number of affected families being thirty lakh. It 
is an estimated figure as it is not possible to give the 
correct figures now. About 1.35 lakh houses were badly 
damaged in the floods and it is guessed that more than 
5 lakh houses have got destroyed. Most of the affected 
people belong to poor section who used to live in their 
huts in the low lying areas. During the flood they 
somehow made arrangements for living at higher place 
along railway lines using plastiC sheets or sarees of 
women. It does not matter which Govemment is there 
and whatever relief it will provide, it is just not possible 

to bring back normalcy In the livee of the flood affected 
people. Farmers are In dire straits due to destruction 
caused by flood. Standing crops of paddy, sugarcane 
and other foodgralns have been destroyed In lakhs of 
acres of land. According to the Department of Agriculture, 
crops have been destroyed in 7 lakh hectares of land. 
But, it Is also an estimate and it Is not poesible to give 
exact figures In the present circumstance.. According to 
the Department of Agriculture, crop. worth Rs. 943 crore 
have been destroyed in Bihar. Besides, foodgralns, 
clothe., utensils and other things kept in the houses of 
the people have been washed away In the water. Ther. 
I. no Information about their livestock also-some have 
been washed away, some have died and others have 
escaped to other village •. Thus, there Is much destruction 
everywhere which cannot be denied. 

The Govemment of Bihar is carrying out relief work 
on war footing. The State Govemment Is facing this 
serious challenge with full sensitivity and commitment. 
OffIcers and staff of all the departments are engaged In 
the relief work day and night under the direct leadership 
of the hon. Chief Minister so that every affected family 
gets relief. Not only officials but the Chief Minister himself 
is inspecting and monitoring the situation by visiting flood 
affected areas so that maximum relief material Is provided 
to the victims of flood. He himself Is looking after their 
need of medicines, food and other things. About 5500 
boats are being pressed into service in the flood-affected 
areas in Bihar. Large boats are being sent In trucks by 
the Department of Disaster Management from less 
affected areas to highly affected areas. Housing, clothes, 
food, tarpaulin, medicines, etc. are being provided in relief 
camps set up for 2 lakh 36 thousand people evacuated 
from flood-hit areas. The Chief Minister has constituted 
441 medical teams and these teams have been sent to 
flood-affected areas. These teams are working round the 
clock to provide medical and other assistance to these 
people. 265 animal shelters and 1062 relief camps are 
extending all posalble help to the people. 6900 quintals 
of items such as 'choora', 'sattu', 'chana', 'jaggery', salt, 
matches and candles have been distributed so far. One 
lakh thirty four thousand quintals of wheat and rice, 90 
thousand ploythene sheets and Rs. 7 crore in cash have 
been distributed so far. Bihar Govemment is helping the 
flood-affected people wholeheartedly. It is indisputable that 
despite providing all assistance the Govemment is not 
able to help the people resume a normal life. On the 
request of the Bihar Chief Minister, the Chief Minister of 
Chhattisgarh is making arrangements to send around 300 
tonnes of foodgraln and one lakh polythene sheets out 
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ot which some of the material has been received and Is 
being distributed amongst the people and the rest 18 yet 
to arrive. Once the material is received It will also be 
distributed to the people. Four helicopters have been 
engaged since 2nd of August for dropping food Items to 
places which are inaccessible by boat or other means of 
transport. So far, 36,340 packets have been dropped 
amongst the flood affected people by helicopters. 

Mr. Chairman, Sir despite !III these arrangements by 
the State Government the flood-affected people are stili 
facing lots of difficulties. It is natural to sympathise with 
them. But the flood situation in Bihar cannot be controlled 
by the State Government alone. The major responsibility 
lies on the shoulders of the Union Government. The 
reason for this is that the State Government cannot hold 
talks with Nepal. Talks had been held with Nepal when 
Shri Atal Bihan Vajpayee ji was the Prime Minister. But 
that proved to be futile. Even now, until talks are held 
with Nepal, the problem ?f floods cannot be solved. It 
has become a kind of tradition there that floods will occur 
and relief material will be distributed. Some people are 
drowned, we make speeches in the House which are 
published in the newspapers. In this manner we comply 
with convention. 

Mr. Chairman, Sir, the Bihar Government has 
prepared a plan and submitted it to the Union 
Government. I would like to tell the Hon'ble Minister of 
Home Affairs through you, that Bihar Government has 
made a plan to link the rivers in the State. It cannot be 
said that linking of these rivers would save Bihar from 
floods entirely but the devastation that occurs presently 
can be avoided. In fact, the Gaya region in Bihar is 
facing a drought like situation like situation despite floods 
occurring in rest of the State. Even now, the weather is 
quite hot there whereas it has been raising for the last 
three or four days in Chhapra, which was mentioned just 
now. Different regions of the State face different problems 
because of the floods. whereas on the one hand 
Madhubani, Darbhanga, Sarnastipur are devastated by 
floods, on the other hand Betiah Chhapra, Siwan, 
Gopalganj and Vaishali in North Bihar are suffering from 
water logging since there is no drainage. system in place 
there. Large tracts of low lying areas and crops of fanners 
have been flooded and they are not in a position to 
replant the crops. The farmers will face starvation if there 
are no crops for one year. I would like to bring to the 
notice of the Hon. Minister of Home Affairs that the State 

Government expects Union Government to extend a 
helping hand and In this context the Chief Minister of 
Bihar Shrl Nltiah Kumar hu on 12.08.2007 ... (InMmplhn8} 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UO-OIN SOZ): Would you allow me to speak for 
two minutes? 

SHRI PRABHUNATH SINGH: Take three minutes. 

PROF. SAIF-UO-OIN SOZ: Sir, there is a problem 
because question relating to flood and flood-relief are to 
be answered by the Minister of Home Affairs but certain 
questions being raised In this regard relate to my Ministry. 
I can answer those questions. He raised the matter of 
rivers ... (InfBrruphons) 

MR. CHAIRMAN: Please reply later. Not now. 

PROF. SAIF-UD-OIN SOZ: I have asked for just two 
minutes. Please let me make my point. He was talking 
about what the State Govemment has done for Bihar. 
In'onnatlon about the efforts made or going to be made 
by the Union Government for Bihar should also be 
given .... (IntsrrupUons). Hannan Mollah Saheb said that 
another Brahmaputra Board is being constituted. I would 
like to clarify that a new board is not being constituted 
but the existing Brahamputra board is being given a new 
look .... (lnttlfTupUOns). A Cabinet note has been sent In 
this regard 80 that the entire region· may be benefited. 
What I mean to say is that since this work relates to my 
Ministry, I would like to clarify matters to avoid any 
misunderstanding .... (InterrupUons) 

MR. CHAIRMAN: Hon'ble Minister, you must reply 
when the debate gets over and you would be given an 
opportunity to intervene. 

... (InterruptIons) 

SHRI RAJIV RANJAN SINGH 'LALAN': There will 
not be any misunderstanding. It is the responsibility of 
the Centre. It is a common responsibility. Minister of Home 
Affairs will give a reply to this. You must give him the 
feedback .... (Interruptions) 

MR. CHAIRMAN: If you would like to intervene then 
you would be given an opportunity. 

PROF. SAIF-UO-OIN SOZ: Please listen to me. What 
\ 

I mean to say is that Minister of Home Affairs will give 
a reply to this but what about the questions being raised 
in between as to what does the Union Government 
propose to do for Bihar .... (lnterruptions) 
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MR. CHAIRMAN: You must also reply. 

SHRI RAJIV RANJAN SINGH 'LALAN': Thele Is lack 
of coordination in your Governrnent.. .. (/nMnuptions) 

MR. CHAIRMAN: Hon'ble Minister, debate on flood 
is going on, this includes relief as well as flood related 
schemes. The flood schemes are related to your 
department. Once the debate gets over and a few Hon'ble 
Members have had their word thereafter you have all the 
right to intervene. You are required to give a notice in 
this regard and then you would be allowed to Intervene. 
For now, let the hon'ble Members speak. If Ministers 
themselves will intervene then the proceedings are likely 
to go on till late in the evening. Prabhu ji, you carry on 
with your statement. 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, Bihar 
is a part of the country and I am not saying that the 
Union Government is not concerned about Bihar or does 
not consider itself to be answerable for the same. I simply 
want to say that hon'ble Minister must approve the 
proposal forwarded by the Government of Bihar, by the 
Chief Minister of the State regarding river linking and 
funds should be allocated for the same. Otherwise also 
il any State Government seeks funds then it is not seeking 
any favour, It is their right and they are rightfully asking 
for their rights. So there is nothing like favouring them. 
It is the responsibility of both Union and the State to 
safeguard the lives of the people of the country and the 
Union Government is in no way detached from that. I 
was saying that Hon'ble Chief Minister had met Hon'ble 
Prime Minister and requested him for various things 
including a request for providing resources worth Rs. 11.56 
crore under various items. He has demanded Rs. 5000 
crore for building flood and earthquake proof houses and 
shelter places. Similarly, a demand for Rs. 700 crore has 
been made to overcome the losses suffered in the field 
of agriculture. Rs. 1600 crore have been demanded for 
rehabilitating people and for developing latest flood control 
teChnOlogy. A request has been made for constituting a 
high level task force in order to find a permanent solution 
to the damages suffered by Bihar every year. A request 
has also been made to launch a high level initiative with 
Nepal to find a solution to the problem. An additional 
allocation of 30 lakh quintal of wheat and rice has been 
demanded so that 50 kilogram of wheat alongwith 
50 kilogram rice could be distributed amongst each 
affected family. 180 lakh liters of kerosene has also been 
demanded. A request has been made to increase the 
amount being given to the farmers from Rs. 2000 to 

RI. 5000 for the crop damage suffered by them. There 
I. an •• tlmate of grant of Rs. 212 cror. under the stocks 
and management Jequest for which has been forwarded 
to the Union Government. Rs. 1600 erore are likely to be 
spent for laying of the damaged roads and assistance 
has been sought for the same. I was saying that it is not 
only the farmers who have been affected by the floods, 
Infact, the Government of Bihar has also been affected 
badly. Hon'ble Chief Minister had taken the development 
of Bihar as a resolve and new roads were being laid in 
Bihar all around. But those roads have again been 
converted to pits. Bihar has been badly affected with 
economic burden. Chief Minister of Bihar has kept all 
these things before the Hon'ble Prime Minister and 
through you I would also like to request that Hon'ble 
Minister of Home Affairs, who is present here must 
seriously consider the issues raised by me and help the 
State Government in getting assistance form the 
Government. 

SHRI SHIVRAJ V. PATIL: Mr. Chairman, Sir, I would 
only like to say that when I will be giving a reply, Hon'ble 
Member may not be present here .... (/nttJnuptions} 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, 
would surely be here at that time. 

MR. CHAIRMAN: He is leaving now, he has to leave 
early. 

SHRI SHIVRAJ V. PATIL: I would like to say that the 
Union Government grants three kinds of assistance. Firstly 
CRF, secondly-NCCRF and thirdly-Planning Commission 
provides the assistance. The kind of demand being made 
by Hon'ble Member is funded by the Planning 
Commission. He should not merely issue a memorandum, 
In fact, he should send it in a proper planned rnanner as 
to how many houses have got damaged, how much 
money is required for their repair, how many roads have 
been damaged and the funds required for their repair 
along with the amount due to be paid to the farmers. He 
must forward a plan for all these and we will get it 
reviewed. That issue goes to the Cabinet. Each year 
funds are granted to people of all the regions irrespective 
of their being Tsunami affected, flood or earthquake 
affected. Mr. Chairman, Sir, funds would be granted once 
their plan is received but simply writing a letter will not 
suffice. He will have to present a plan as to how much 
money is required and for what work, then only we will 
be able to help. 



619 Oiscuuion undtlr Rum 193 AUGUST 14, 2007 620 

MR. CHAIRMAN: So far, hon'ble Member is far 
behind the demand made by Uttar Pradesh. For that he 
will have to work hard. We have sought Re. 80 thousand 
erore and his demand is for mere· Rs. 1 ()"20 thousand 
crore. 

SHAI PAABHUNATH SINGH: Mr. Chairman, Sir, we 
have also made a demand. I will convey all the points 
to the State Government as asked by the hon'bla Home 
Minister and I will submit the draft as desired by the 
Central Government. 

Mr. Chairman, Sir, I will conclude with a request. 
People are facing the scourge of flood In BIhar. Flood 
victims in Bihar have not received any asalstance from 
the Centre so far. 

MR. CHAIAMAN: It is not so. You should read the 
book. It is written there. It Is injustice, It Is misinformation. 

SHAI SHIVAAJ V. PATIL: Bihar has just been 
provided As. 700 crore. 

SHAI PAABHUNATH SINGH: Mr. Chairman, Sir, 
Centre is responsible for the losses incurred recently due 
to flood. It should have sent a team to Bihar to review 
the situation but no team was sent there. Two ministers 
did go there and one of them has been embroiled in the 
helicopter controversy. Helicopter was meant for one place 
and he got down at other place and it has become a 
controversy after this news appeared in the newspaper. 
He said that Bihar Government is useless and Is doing 
nothing. He had taken photographers alongwith him and 
has sent the photos to the newspapers. I urge that such 
leaders or Ministers should not do politics because Bihar 
is not a personal state of Nitish Kumar ji, it is an important 
part of the country. The hon'bla Minister should have 
taken Chuda-Meetha with him for his Bihar visit so that 
the flood victims would have got some relief. The cost of 
Chuda-meetha would have been less than the expenditure 
incurred on helicopter. We know that the flood victims of 
Bihar are crying. The former Chief Minister of Bihar used 
to say that he would drink all the flood water but present 
Chief Minister Nitish Kumar has no device with him 80 

as to drink the flood water. Now allegations of lathicharge 
in Betiah, Muzzafarpur are being levelled in the Houee. 
Instead of doing politics with the flood victims by making 
allegations work should be done in the interest of the 
people of Bihar. People of the country should understand 
that Bihar is an economically backward State. The Chief 
Minister of Bihar has, therefore, resolved to develop It 

and he I. committed to it. Everyone should cooperate 10 
that wor1< can be done In the Interest of the people of 
Bihar. 

MR. CHAIRMAN: I thank you for giving a hon. 
political epeech. 

SHRI SHIVRAJ V. PATIL: Sir, I would like to say 
that we have not uttered a single word either against 
Nltlah Kuma~1 or State Govemment. I want to say thai 
we provided R.. 114 crore extra after visiting 
Blhar .... (ln~) 

SHRI RAJIV RANJAN SINGH 'LAlAN': Mr. Chalnnan, 
Sir, I want to tell hon'ble Home Minister that It was said 
for some one else and not hlm .... (lnMnvpllons) I am 
grateful to him that he went there and Inspected the 
relief wor1< there and helped In it. ... (lnMn'lJpIlons) 

MR. CHAIRMAN: Now, that issue ends there. Take 
your seat. 

Shrl BaJasaheb Vlkhe Patil 

... (InMnvptions) 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): The 
House should not talk about Bihar only, It .hould talk 
about Maharashtra and the whole of the 
country .... (InltmUplions) 

MR. CHAIRMAN: That was about the country 80 far. 
Now you should talk about Maharashtra. 

SHRI BALASAHEB VIKHE PATIL: Mr. Chairman, Sir, 
am grateful to you for giving me an opportunity to 

speak on this discU88lon. While initiating the discussion, 
Ananth Kuma~i has said that 

/English} 

The United Nations has declared the flood situation 
in India and Bangladesh as the worst in the IMng memory. 

fTrsnsllllion} 

It is true and this should also be accepted that 
nobody had Imagined that flood would strike on such a 
large scale. It is one thing to make preparations to deal 
with flood and quite another when the situation goes 
beyond imagination. Tl,e Central Govemment and the 
State Government, both are jOintly responsible for it and 
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the ,problem cannot be solved by making accuaations. 
Hon ble Home Minister has published a book. 

[English} 

South West Monsoon 2007-flood situation In the 
country. 

[Translation} 

It is for the first time that he has provided this book to 
all the publication counters. This book mentions as to 
what Is happening and what is not happening in each 
State and what must be done. It is a good book and I 
hail the hon'ble minister for It that for the first time an 
effort has been made to provide this book taking 
Parliament into confidence. Otherwise. It was difficult to 
get even a note. 

Secondly, hon'ble Prime Minister has also given 
orders for providing Immediate relief. It is also true that 
the Home Minister and UPA Chairperson Shrlmatl Sonia 
Gandhi visited Patna, Guwahati and some other places. 
They tried to meet the people, spoke to them and asked 
the Government to provide relief there. Hon'ble Home 
Minister also asked for It and met the people there. 
Shrimati Sonia Gandhi is the Chairperson of the UPA. I 
cannot understand what is the objection in her going 
over there? Some Members were objecting why did she 
go there and not the Prime Minister. I understand that It 
is necessary that Prime Minister should go there but it is 
not possible for the PM to visit each State at the same 
time. Gavit ji visited Gujarat recently. He took stock of 
the situation and discussed it. The Govemment listened 
to him. You were also in the NOA Govemment and you 
know that it was difficult for a person to visit all places 
in the country in a single tour at that time. 

SHAI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur): 
You too were )Yith us. 

SHAI BALASAHEB VIKHE PATIL: Therefore, I want 
to say that it is necessary to hold discussion on the 
flood situation by rising above politics and party affiliations. 
Politics is going on in Kamataka, Bihar and Gujarat. 
Preparations have to be made now to deal with the flood 
situation. All the States have Govemment of one party or 
the other. Bengal has Government of one party, 
Maharashtra has of another, Uttar Pradesh and 
Uttarakhand yet another. Therefore, it Is not right to 
criticize one and welcome the other because no single 
party has Govemment in all the States. It is a problem 

for which we all will have to work together. Prabhunath 
Singhji said that Central Government and State 
Governments should prepare a policy so that the problem 
of Bangladesh and Nepal which is continuing from pre-
Independence days may be addressed. A joint commleslon 
was constituted and ita meeting was held several times 
but, It could not arrive at an amicable solution. The 
political condition In Nepal Is unstable. We want peace 
to be reetored quickly and a stable Govemment there 80 

that an amicable solution could be found by the 
Government of India and the Government of Nepal and 
Bihar and Uttar Pradesh may get some relief. It is right 
that power may be generated there and that power may 
be supplied to Nepal, India and Bangladesh also. It Is 
not so that Government of India thinks not to provide 
relief or not to talk to Nepal. Nepal is not an untouchable 
country and we are continuously holding talks with the 
Government of Nepal. But such an atmosphere is being 
created in which it Is said that no talks are being held 
with Nepal. This Is not right. 

Sir, it is not so that Government of Nepal is not 
paying attention or Government of India is not paying 
attention and therefore floods are caused or when the 
United Nations stated that It is an unprecedented and 
very serious situation only then Government paid attention 
to It. I would not like to repeat It. There Is a responsibility 
of the Governments at the time of floods. It Is right that 
It Is also the responsibility of the Central Government but 
it would not do if State Government thinks that everything 
will be done by the Central Government. The Central 
Government have to protect the autonomy of States. As 
per the recommendations of Sarkaria Commission Central 
Government cannot interfere In matters of State 
Government and It does not want to do it. You want 
Central Government to shoulder the responsibilities of 
States and also to perform its duties. It will not do if you 
want that Central Government only provide funds and 
States only receive those funds. 

Sir, I would like to welcome hon'ble Minister of Home 
Affairs who formulated revised guidelines in this regard. 
As per that the earlier compensation of As. 50 thousand 
has now been increased by the Central Government to 
rupees one lakh, Funds have been increased under crop 
insurance scheme. The amount has been doubled in case 
of a person's death, when one constructs a 'kuccha' house 
or 'pucca house'. Rehabilitation should be carried out 
outside flood and command area by earmarking it. The 
discussion are being held for carrying out rehabilitation 
work properly. Houses are always constructed on the bank 
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of river for rehabilitation. It makes the problem more 
complex. 

Sir, Hallnan Saheb said earlier that we have 
constructed 'bandhs·. I would like to inform that due to 
construction 01 'bandhs' the level of river beds have gone 
up. 1\ causes floods whenever it rains. When there were 
110 'bandllS' water used to spread naturally and flow away. 
Now it Iii raining from the month of June. People have 
been suffering for tha last two months. The cattle and 
utensils of poor people were washed away They lost 
their livelihood. It IS right that Government is providing 
food to the. Deople free of cost in flood affected areas. 
When we talk of rehabilitation it should be carried out 
whole-hcartedly and not be left incomplete. USing our 50 
years experience a special package like Indira Awas Yojna 
should be started for drought prone area and flood prone 
areas. We should prepare a scheme for constructing 
speCial houses for them under it. We should provide for 
their insurance, social security separately. We should also 
make arrangement for the education of their children, 
where they will get education? Their six month'S time 
have been wasted. Therefore I suggest that Central 
Government and State Governments should build hostels 
and boarding schools together for the children belonging 
to economical by weaker sections. They should also 
prepare such a scherne that their next generation, their 
children would not have to suffer as a flood victim and 
they achieve something in future. 

Sir. rry fourth suggestion is that employment 
guarantee scheme should be started in flood affected 
areas on priority basis. It is being implemented in 
Maharashtra. Maharashtra has tried to divert the rivers 
for floor irrigation as it has been done in Pathankot. At 
some places 40 per cent 'Kuccha' houses and at 80me 
other places 60 percent 'pucca' houses were washed 
away by flood waters. When the water goes in the 
unirrigated areas it does not cause flood because water 
flows away to different areas. But today with the advent 
of new technology gates are opened when reservoir is 
filled with water. As a result at some places 5 lakh, at 
some places 7 lakh and at some places 10 lakh cusec 
water get collected causing a flood like situation. At times 
floods are caused due to excessive rain. At times flood 
is caused due to our wrong control over reservoir. 
Therefore, we would have to find out some mechanism 
under which we may know the exact time when the gates 
should be closed and opened. We shall have to monitor 
the reservoir rroperty. Eartier when it used to rain-water 

used to flow away. There wal no question of opening or 
closing down the gatee. Earlier It al80 8erved the purpose 
of irrigation, water also got submerged. But at present a 
flood like situation Is continuing in Garchlrauli, Amrawati, 
Sangli and Kolhapur due to new technology. Along with 
this there is stili a dispute between the States of 
Karnataka and Maharashtra. Floods ravaged Maharashtra 
in the month of June itself. The months of October and 
November are stili to come when it rllins. We have to 
see how this problem is tackled. It Is a good thing that 
machinea and a warning syatem would be set up. But 
the main problem of flood is rehabilitation. The 
Government of India has prepared a policy that each 
State should prepare and send a interstate ~'iver linkage 
project by the year 2002. But some States have sent 
such project but others have not Maharashtra has also 
sent it. I would like to say that Government of India 
should accept them as project by evaluating them 
technically. 

/English} 

It should be a Central or National Project. 

{Trsnsllltion} 

It would not be a huge linkage project because this project 
has been in the center of controversy. Disputes are going 
on among various States in this regard. In case it is 
implemented Bihar would have no objection if its water 
goes to Tamil Nadu, nor Maharashtra would complain if 
its water goes to Andhra, nor Andhra would say that 
they want water .... (lnltlfTZIplions) 

/English} 

I am specifically talking about withIn the State. 

{Trsnslalion} 

If river linkage project is implemented within the state 
itself than in the areas where it rains heavily and water 
flows down. 

/English} 

Surplus water can be transferred to the deficit areas 
located within as also outside the basin. 

{Trsnsl8lionJ 

We want 4 per cent growth rate for agriculture, national 
growth rate at 8-10 per cent and it can be achieved only 
by this because 
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{Eng/ish} 

Flood control means development. 

{Trsnsl8tion} 

Unless flood is controlled, the damage will continue. 
Crores of people have been rendered homele88 due to 
this. Houses have been destroyed, crops have also been 
damaged as a result loans given by the banks have 
turned into bad debts. So we must do whatever we want 
10 do to check floods. It is essential. Many economists 
and psychologists have written that all things will be right 
after flood control. 

I would only say regarding damage to the crops of 
farmers thai like the Valdyanathan Committee had given 
a package for 

(Eng/ish) 

revitalization of co·operative societies and district 
cooperative banks 

(Ttans/atia,,; 

Aadhakrishnan Committee had recommended interest to 
be waived off for drought affected areas in case crops 
are destroyed for two years in a row. But what should 
be done if it happens for the third year also? In this 
connection, I would urge that carrying forward the 
recommendations of the Aadhakrishnan Committee, the 
loan of the farmer whose crop gets destroyed In flood· 
affected areas should be waived off. The Government of 
India should financially support the banks in this regard 
otherwise the banks can become bankrupt. 

Sir, the farmers were given Takavi loans during the 
British rule and even after independence. Takavi loan 
used to be waived off later on. This loan was usually 
taken for buying livestock, seeds, plough and for 
constructing house. This which was its purpose. Shri 
Vasant Aao Naik was the Chief Minister then and he 
extended Takavi loan amounting to As. 700 crore to the 
farmers. 

{English} 

Ex·gratia payment is assistance. 

{Tt'flnslationj 

We should think as to how we can provide relief to the 
people by mixing new and old methods otherwise they 
will say that we only deliver speeches. Discussion on 
flood and famine took place three times last year. It seems 
like it has become a compulsion for the House to hold 
discussion on famine and flood, otherwise what will the 
people think? But, holding discussion is also not yielding 

any results. Except for 5·6 years, I have been a member 
In the HOUle for 25 years. I see that the same dlscu88ion 
Is taking place every year. But no concrete plan Is being 
made. Shrl Ananth Kuma~1 Ilas spoken about Task Force. 

The Task Force of the Ministry of Water Resourc~s 
has written it correctly that they had formulated a plan 
involving the expenditure of Rs. 5300 crore for 2010 and 
for Rs. 3400 crore for 2005·06 and 2006·07 respectively 
but there were not implemented. It has also been written 
that 

{Eng/ish} 

the States are not capable. So, sharing should be there. 

{Trsnsl8lionj 

Sharing has taken place. Somewhere they have given 
90% share and in some cases they have prescribed 25% 
share to State and 75% to Centre. I am giving this 
suggestion because it is not one day's work. 

{Eng/ish} 

It should be treated as basic infrastructure like road, 
irrigation etc. 

{Trsnsl8tion} 

Now, we all want to increase the growth rate of Indian 
economy along with the rise in population and to achieve 
that we want electriCity, railways, industries, SEZs. We 
speak about infrastructure. Make flood rehabilitation and 
flood control a part of infrastructure, flood bonds could 
be floated or external loan could be taken and every 
state should be made responsible. Funds should be given 
to that state only which will work properly because 

{Eng/ish} 

some accountability should be there. It should not be 
without any accountability of the States or the concerned 
Departments. 

{7i'ansl8lion} 

The same thing is happening in North East. This 
problem surfaces there every year. There is shortage of 
electricity too in our area and that is why I am giving 
this suggestion. 

{Eng/if;hj 

It should be treated as infrastructure. 

{Trsns/alionj 

Otherwise, it will not get priOrity. I, therefore, would like 
to give 3·4 more suggestions to the Government. 
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16.46 hr •. 

[SIotRI VARKALARADHAKRtSHNAN in tn. eMir] 

In the present context, 80mething has been stated 
about Maharashtra. I would say that the funds given for 
Mumbai are being used properly and efforts are being 
made to control flood situation through it. Though in cue 
of sudden floods no Government, no State can do 
anything. But, as far as Government of India is concerned 
then I have no hesitation to say that it has opened many 
centres. Army helicopters a~e flying there, army boats 
have been pressed into service and jawans are working. 
My second suggestion is that military 18 not employed 80 
hurriedly all ')\fer the world. India Is the only country 
where army is called for just any work in any .tate 
whether it be peace, riot, flood situation or disaster 
management. I have no objection to It but there should 
be some provision under disaster management law and 
there should be some organization which should work 
itself. 

{English} 

Army men are also human beings. 

{Trallslation} 

At least, it should be considered before pressing Army 
into service. 

{English} 

So, my suggestion is that there should be a separate 
organization to deal with disaster management. I can 
understand in an emergency situation but not for all time 
to come. 

{TranslatIon} 

The Government and all the parties should ponder over 
together to find the way to help the people and provide 
them relief. Army has today become a plaything, which 
can be called anytime. This also Is not right in my view. 

(English) 

We must have an authOrity for each and every valley. 
Once we have an authority for each and every valley, 
then we can plan everything including rainfall, runway, 
floods and what not. Some States have appointed some 
Basin Valley Authority. The Brahmaputra Board is 
converting the Board into the Valley Authority. It Is a 
welcome step. In that way, the Ministry of Water 
Resources, Government of India and the State 
Govemment should see to it. This Is a State subject. 

(Translation} 

Reference walJ also made about the Brahmaputra Board. 
I am giviny this. suggestion for every valley. 

{English} 

Law and order, earthquake, flood situation, cycJone and 
what not, everything under sky 

(Tmnsl8lion} 

All our State Govemments must ... to it that one water 
authority Is set up for every river. this will help In proper 
planning. We already have 80me experience of flood 
situation but It will help In controlling It. This II my humble 
suggestion. There are many problems but you are the 
chairman and you have given a warning. We are bound 
to obey because. 

(English} 

we cannot overrule you, otherwise, you will not allow us 
to apeak n,xt time. 

/Transllltion} 

My suggestion is only this that the flood situation is very 
serious; It is unprecedented. But, it is wrong that 
Karnataka has been given funds. Government of India Is 
treating all the States equally and giving them equal 
money. 

{English} 

They are treating everybody equally. 

(Tmnsl8tion} 

We should discuss this Il8ue rising above party politics. 
But, if we just keep making speeches and Indulge In 
politics then It will create problem In that the victims will 
remain victims. It is not the solution of the problem. 

(English} 

Trying to scor. political points over one another will not 
lend any seriousness to the debate scoring politics. 

(Transl8lion} 

This Is my request to all of you. 

With these words, I conclude and extend sincere 
thanks to you for allowing me to putforth my views. 

SHRI MOHAN SINGH (Oeoria): Mr. Chairman Sir, 
this session of the Parliament is known as Monsoon 
Session. Since the beginning of my career as legislator 
and Member of Pariiament whenever there is monsoon 
session every year floods, rain and drought are discussed 
In assembly and Pariiament. But after the session we 
forget everything, flood occurred and flood water receded, 
certain relief works are executed and some of them are 
not executed. We think that flood occurred this year only 
and it would not recur next year and we do not discuss 
the precautionary measures. Every year when there is a 
diSCUSSion, we come to hear one sentence-the flood of 
this year is unprecedented and I think that after repeating 
the .ame Hntence we never take care to be prepared 
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In advance for next year. Now, United Nation hu also 
expresaed Its concern that perhaps India has witnessed 
unprecedented flood this year. But our villagers termed 
the flood of this year more devastating than that of 1998 
and In 1998 they had said that the flood of year 1998 
was more devastating than that of year 1936. After that 
all the people, particularly the politicians and people 
Nnning administration forget the havoc of floods. The 
flood of this year is different from the floods of previous 
years in one respect that this year flood occurred in 
June and July otherwise flood always occurred in the 
end of August and September. 

I had gone to Gujarat with a Parliamentary 
Committee. On the way in the desert area of Banner 
and Jaisalmer, I was very much worried that It would be 
very hot there and It would be difficult to stay there but 
next day it rained cats and dogs in the ran of Kutchh 
and our journey to Ahmedabad became a difficult job. It 
did not 8top raining and Gujarat was almost flooded with 
water in a week and before that Mumbai was already 
flooded. Every time when we u8ed to discuss the flood 
situation in the Parliament our colieagues from 
Maharashtra and Gujarat mocked at U8 and said that 
these Members from eastern Uttar Pradesh and Northern 
Bihar hype the flood up and create pressure in the 
Parliament for 80me undue package. But during the last 
three or four years the people of Rajasthan, Maharashtra 
and Gujarat and the rich states of our country have got 
a feel of the havoc of flood and the problems of the 
people affected thereby and they are now sensitive to 
that situation and it soothes us. Flood in eastern UP is 
a routine phenomenon. But this year Hon. Minister of 
Home Affairs has mentioned the names of 22 districts as 
flood affected districts in U.P. One or two names are 
rnis8ing in this list and my Parliamentary constituency-
Deoria is one of them. There was horrible flood which 
caused a lot of destNction. Flood occurred and receded 
but it cannot be said that it will not occur again. Rainy 
season is not over yet and floods can recur. Several 
districts, where there is flood every year, have not been 
mentioned in the booklet circulated by the Home Minister. 
At present Uttar Pradesh is facing the crisis of drought. 
22 to 24 districts were affected by floods. The remaining 
35 or 36 districts are affected by drought. This year the 
floods were more problematiC because neither the 
administration nor the political activists had expected 
floods in the month of July itself. But as our friend Shri 
Prabhunath Ji said that it rained in cersantly for 30 days 
in Bihar and in some districts, particularly in Gorakhpur 
and Basti from 10th of July to 30th of July. Now work 
could be carried out and as a result thereof occurrence 
of floods In the areas which experienced heavy downpour 
was qUite natural. Today, there is, ne~s in ne,wspaper 
and on television that the flood Situation In Bihar has 
worsened further because it has been raining continuously 
since yesterday. I also inquired on telephone and ,came 
to know that it had been raining from yesterday In my 
constituency also. Deoria and Kushlnagar are in east-

zone of the country and so whenever there is rain in 
Patna, Betiah and Gopalganj, it rains in Deorla and 
Kuahinagar also and those areas also face the same 
problems. The television are shOwing the pictures of water 
flowing at knee deep level in Patna. Drainage of water 
is a serious problem. In my constituency all of a sudden 
a dam broke down and the whole tehsil got inundated 
overnight and the people were caught in a fix. Any kind 
of relief was not possible. There was a tragedy in our 
neighbouring Maharajganj, Gorakhpur. The villagers were 
affected by 646 terrible flood in a small river. Almost all 
the people of a village tried to board a single boat. 
According to the official report, the boat capsized and 36 
people were drowned and they could not be rescued, 
But the local people say that the death-toll could be 
higher. Same kind of tragedy occurred in Kushinagar 
district when a dam broke and water gushed into the 
village and more than a dozen people died In boat 
accident. Just now a suggestion has been made that the 
people of flood prone areas should be rehabilitated out 
of the catchment area. I think that it has two aspects -
one aspect is that there should be immediate relief after 
the floods. The people should be compensated for the 
cattle and the crops destroyed by the flood and houses 
should be provided to those people whose houses have 
been damaged. We prepare an estimate every year that 
the Government would get 1.5 lakh houses constNcted 
under Indira Aawas Yojna this year. Another 1.5 lakh 
people are rendered homeless by the time this scheme 
is executed and those 1.5 lakh people require additional 
houses. Thus the existing scheme is set aside and a 
new problem is cropped up before us and we talk about 
providing houses to such people immediately. But these 
people have their own problems. If we ask them to leave 
that place because every year that place is flooded. Then 
those people are not willing to leave that place because 
they eam their livelihood there only. They have their land 
and property there only and they earn their livelihood 
from that area only. So they are not ready to leave that 
place. 

17.00 Hr •. 
Therefore, in addition to implementing relief schemes, 

the Government should simultaneously raise the surface 
level of flood prone areas and villages which get 
submerged every year. If the level of residential areas is 
raised flood-related incidents, such as loss of lives etc. 
can be averted. 

Gandak, a major river, passes through my district. 
Apart from my district, it causes havoc in Bihar also. 
Since a railway bridge was constructed on said river with 
the cooperation of the Govemment of India, the engineers 
besieged the course of Gandak in such a way so that it 
causes no damage to the bridge on river. The besieging 
of river course now saves the crops over thousands of 
acres which used to get waterlogged and destroyed 
earlier. But since the river course has not been besieged 
beyond 8-9 kms, so beyond this stretch the water flow in 
Bihar and Uttar Pradesh swiftly. Therefore, in view of It, 
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the Governrnent should evolve an action plan, though it 
may be quite expensive. Howsoever, it should be 
considered as a scheme of national importance. The 
Government of India should evolve a scheme, wherein, 
course of rivers should be besieged and all the rivers 
which cause havoc should be included in the said 
scheme. 

Secondly, prevention from flood and relief work could 
easily be done in eastem UP because the largest river, 
the Ganges was not flooded. The water of severa: small 
rivers from Ghaggar to Rapti fall into Ganga. Since Ganga 
has sufficient capacity to absorb the water of other rivers 
so ·it did not cause more havoc in eastern Uttar Pradesh. 
What I mean to say is that, all predecessor Governments 
since the time of Dr. K.L. Rao, when he was a Union 
Irrigation Minister, had never accepted it as their 
responsibility to protect the states from floods. It used to 
be the responsibility of State Govemments. Constitutionally, 
since irrigation is a state-subject, so the Central 
Government did not owe the responsibility of protecting 
states from flood and it was left to the states to formulate 
plans in this regard, when Dr. K.C. Rao assumed the 
office of Union Minister of Irrigation, the state 
governments, especially the State Govemment of Uttar 
Pradesh gave a memorandum to him demanding that all 
small or large rivers flowing through U.P. should be 
connected in such a way that the course of rivers which 
has more flow of water should be controlled in such a 
way so that it can be diverted to another river which has 
less water flow so that it cannot cause flood. It will also 
result in storage of water for future use for irrigatlonal 
purposes. Similarly, large reservoirs should be constructed 
so that floodwater can be stored in them. One such 
project was evolved during Dr. K.C. Rao's regime. 
Previous NDA Government prepared outlines of such 
project. They conceptualized an ambitious project for inter 
linking of rivers from north to south. Though said project 
may be quite capital intensive one, yet I would urge the 
Government to complete said project so that a permanent 
solution could be found to flood problem. 

Thirdly, I would like to say that several very large 
ri~ers, especially Brahamputra and Ganga flow from 
H,malyas to the Indian soil. Now, not only Indians, even 
environmentalists from all over the world are of the view 
that Gango!ri glaciers are Shrinking every year by two 
meters. If it continues, they have predicted that the 
~xist~nce of Ganga will be extinct in next 50 years. The 
fIVe fivers. namely Indus, Jhelum, Chenab and Ravi etc. 
flow from Tibbet. As Tlbbet has no independent existence, 
so these rivers have come under the control of China. 
People of our country demand our Government hold talks 
with Nepal and Bhutan, but nobody dares to talk about 
holding talks with China. What can be greater misfortune 
than this for such a vast country as ours? Every other 
day we hear the news that large sized glaciers have 
been broken and pushed into river Chenab which has 

flooded Himachal Pradesh. We never try to convey that 
why a glacier has been broken and pushed Into the river. 
Some news channels have broken the news that China 
is trying to change the course of river Brahmaputra with 
the aid of hydrogen. Recently, it has been reported by 
the newspapers that China is constructing road to scale 
the highest Himalayan peak, Mount Everest, or 
Sagarmatha as we call it in Hindi. China has laid rail 
network throughout Tibbet. Now, the environmentalists of 
the world say that environmental imbalance has been 
created in Tibbet, the roof of the world. Global warming 
has resulted in melting down of these glaciers. Therefore, 
I would urge the Government of India to hold talks in 
this regard with the Govemment of Nepal, though we 
have had talks with them, the Government of Bhutan 
and also with the Government of China. This time, the 
Government should come out courageously and teU China 
that it wants to hold talks with China not only on border 
issues but also with regard to the rivera originating from 
Hlmalyas. A coordinated policy should be framed jointly 
by India and China then only we can check the course 
of these rivers and can evolve a mechanism to protect 
India from floods. I am apprehenSive about the steps the 
Government may take in this regard. 

Mr. Chairman, Sir, I am grateful to you for having 
given me an opportunity to speak on this topic. 

SHAI DEVENDAA PRASAD YADAV (Jhanjharpur): Mr. 
Chairman, Sir, today, we are holding a discussion on the 
calamity of floods In this august House of the country. 
Today, we are discussing the unprecedented floods that 
have hit the country. Today, it ",as become Ii matter of 
concern for the country. Hon'ble Member Shri Mohan 
Singh ji, very rightly said just now that we have only 
Monsoon Session when we do not discuss the situation 
of floods and drought every year and there must be 
some conclusion of the discussions. Therefore, I would 
like to draw your kind attention towards the challenge 
faced by the nation today. Floods have caused havoc. 
Nearly 22 States of the country namely, Bihar, Uttar 
Pradesh, West Bengal, Assam, Gujarat, Kamataka, Kerala, 
Maharashtra, Orissa, Andhra Pradesh etc. are badly 
effected by floods. So far, approximately 1 ,200 people 
have lost their lives in these 22 States, more than 3 
crore people have been displaced and crops worth crores 
of rupees have been destroyed. In Bihar seedlings of 
paddy have also got washed away due to which paddy 
crop could not be taken home. A question has arisen as 
to what would the people eat this year because only two 
crops i.e. wheat and rice are cultivated there. More than 
68,000 cattle have been washed away in the floods. 
Particularly Bihar, Eastem Uttar Pradesh, Assam and West 
Bengal have been badly affected by floods. More than 
60 Jakh people in Bihar and West Bengal are affected by 
floods. In Uttar Pradesh 21 districts have been affected 
due to half a dozen rivers like Ghagra, Rapti and Sharda. 
6 months of floods and 6 months of drought have become 
the destiny of Bihar. The condition in 20 districts of Bihar 
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is very serious due to floods. Madhubani, Darbhanga, 
Sarnastipur, Seetamarhi, Saharsa, East Champaran, West 
Champaran, Supaul, Katihar, Madhepur, Sheohar, 
Gopalganj. Khagadiya, Begusarai, Arariya, Patna, Nalanda 
and Bhagalpur are the districts worst affected by floods. 
It rained lor twenty two days continuously in Bihar, which 
has never happened before. The people there can 
withstand rain for only seven d8¥i They cannot withstand 
continuous rain for twenty two days. The Hon'ble Minister 
of Water Resources is present here and he is aware that 
the largest river there is Kamla. Besides that, there was 
a rise in the water level of the rivers flowing from Nepal 
like-Kosi, Gandak, Budi Balan, Baghmath, Budi Gandak, 
Aadwara Samuh, Lakhandei, Fareha, Mahananda, 
Narayani which resulted in devastating floods and the 
30 year old record was broken. Such unexpended floods 
have not occurred in Bihar so far. The people there were 
not used to withstand such heavy floods. There is 
complete devastation in north Bihar. There were no means 
of transport because all the roads were washed away. 
The District got cut off from Sub-Divisional Headquarters 
and the division got cut off from block headquarter. Aoad 
link was cut off. Nobody could go from one place to 
another. Everything remained wherever it was. The 
management which had to be done prior to the calamity 
was lacking. Arrangements for boats were not made. I 
do not want to politicize this issue but arrangements have 
not been good this year. The boats were not repaired. 
The practice is to repair boats six months in advance 
before the rainy season to make the boats sailable. This 
year precalamity management which ought to be done 
was not there. This season even Patna district could not 
remain unaffected from floods. Jalla region, 
Mokamabadahiya and Fatwatal region which is spreading 
in an area of 1200 square kilometer, got affected by 
flood severely. 

17.12 hrs 

[SHRIMATI SUMITRA MAHAJAN in the Ch8i~ 

Pulses are the main crop of Bihar. All the dams ~nd 
embankments between Punpun to Jahanabad and 
Nalanda have got damaged. Embankments made on all 
the rivers be it Kosi, Bhutahi Balan, Kamla Balan, have 
been damaged. My parliamentary constituency is 
surrounded by these three rivers. Repair work of 
embankments was not carried out. In the month of May-
June itself I had expressed my apprehensions before the 
Government in advance about destruction. It was said 
that the State Government was· very sensitive about the 

issue and worked on a war footing but the. fact remains 
that they did nothing. I can prove it. I had informed the 
District Collector of Madhubani about it and also the 
Secretary, the Commissioner of Water Aesources 
Department alongwith the District Collector that the 
embankments would be broken this season and people 
will have to face lot of inconvenience. But no action was 
taken thereon. Apprehensions were expressed three 
months in advance about breaking of Bhotahi slope 
embankments at eleven places, about which I have got 
proof. I had myself sent a message to Hon'ble Chief 
Minister of Bihar that he must save the embankments. 
otherwise the lives of people would be in danger. But no 
precautionary action was taken thereon. According to the 
information given by the Calamity Management 
Department on the 3rd of August, one and a half crore 
people have been hit by the floods particularly in 20 
districts. Nearly 200 people have lost their lives and 
standing crops on seven and a half lakh hectare of land 
have been destroyed. During floods, people lose their 
lives due to three reasons-capclslng of boats, snake 
bites and by drawning. Out of 1200 people died in 
floods 300 people have died in Bihar alone. Besides one 
and a half crore people are affected by floods. According 
to the official figures 1 crore 40 lakh 54 thousand people 
are affected by floods. We have put the figures to one 
and a half crores and I believe this assessment is not 
correct. During the 10-15 days that we spent amongst 
the flood affected people, we have overselves seen as 
to how many people have died. This is the official report 
which has been presented by the Ministry of Home Affairs. 
The State Govemment has estimated the loss to be to 
the tune of As. 315.76 crores. Would. the actual loss be 
of mere Rs. 315.76 erores? Crop of rice worth crores of 
rupees got destroyed and lakhs of people were rendered 
homeless. Kuchha homes were washed away by floods 
and crores of people were rendered homeless. Therefore, 
I would like to say that the Union Govemment should 
grant a special economic package and help the people 
who have been rendered homeless. If need be the 
Govemment should effect changes in the guidelines under 
Indira Awas Yojana to reconstruct the houses of flood 
victims. People would be able to do something when 
they have a roof over their head. Today, they do not 
have any shelter. In regard to providing relief, I would 
like to say that it is a matter of national concern and we 
all must unitedly find a solution to this problem. 

Madam Chairperson, regarding relief I would like to 
give you the details of. the funds released under CRF 
and NCCF till 31 December 2006 that As. 361.28 crore 
were allocated to Andhra Pradesh under CRF in 2006-07 
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and the share of the Centre in CRF is As. 335.48 crore. 
The amount released under NCCF Is Rs. 203.06 cror •. 
An amount of Rs. 153.23 crore was allocated to Bihar 
under CRF but no amounts has been reloased so far. 
Similar in the case with other States, Utilisation certificate 
was not fumished by the State Govemment to the Centre 
which infact paves way to stall the release of the CRF 
amounts to the victims of the floods. The allocated amount 
of Rs. 153.23 crore till 31st December, 2006 hu not 
been released as the utilization certificate has not been 
submitted by the State. This amount was released as 
late as on 10th August, 2007 when the hon'ble Home 
Minister and UPA Chairperson hon'ble Sonlaji conducted 
an aerial survey. An amount of As. 114.92 crore has 
been released four days back comprising first instalment 
of the Central component for 2006-07. Funds have been 
released on 10th August 2007 after receipt of utilization 
certificate from the State Govemment. Funds were not 
released because utilization certificate was not received. 
It Is the basic reason due to which Bihar could not get 
funds. Now, I will discuss about the relief work. 

People have struggled a lot to get relief. Just now, 
some hon'ble Members were stating that lathicharge was 
not resorted to. Madam Chairman, it Is a heart rending 
incident. There is a village caKed Chakdah in my district 
Madhubani. I reached that village at 11.30 p.m., where 
one Darshananand Thakur had been shot dead. What 
was his crime? Madhubanl was flooded and the district 
administration wanted to divert flood waters to Chakdah 
in order to save themselves out of the troubled waters at 
the cost of the people of flooded areas. I had got a 
cement road constructed there and people had gathered 
there as there was water on both aides. Administration 
asked them to let flood water flow through that areas· but 
the people of the village asked them to divert water on 
the other side otherwise they will get drowned. But, 
Administration remained adamant and did not agree and 
called the whole police force of the Madhubani Police 
Station. Chief Minister's programme was to be held the 
next day. All the police officials of the dietrict arrived 
there and started diverting water forcibly. On this, the 
villagers formed a human chain there and told the 
administration that they will not aHow water in their village 
and administration can do so only after killing them. After 
that, police resorted to lathlcharge. People did not move 
even after getting Injured in lathicharge. Some of them 
are in hospital and I can even tell the names of two 
injured persons-Shivnath Chaudhary and Dhanlk Lal 
Chaudhary. After that. the police started firing in the 

mohalla in which a medical representative, Shri 
Darshananand Thakur was shot dead while he was putting 
his bag down just after entering into the Bisvi village. He 
has a wife and a child. Thus, the 39 yeer old youth was 
shot dead on the spot. Those who are flood victims and 
were demanding relief were shot. Instead of firing, water 
cannon or lathlcharge could be resorted to. If the crowd 
did not diaperse then rubber buRets and tear gas could 
have been used. Firing could be opened only if the crowd 
became aggressive. Let the Government prove If rubber 
bullets or water cannon was used. Opening of fire 
suddenly is a violation of human rights. What happened 
with the flood victims in Bihar is very serious. They speak 
of aympathy but only Home Secretary went there the 
next day and announced a compensation of rupees one 
Iakh to the bereaved family. 

MADAM CHAIRMAN: Four more Members of your 
party have to speak. Other Members are also to be given 
opportunity to speak. 

eHRI DEVENDRA PRASAD YADAV: Please do not 
bind me in time limit. It is a serious matter. Debate on 
this issue should continue for two more days. We had 
proposed this In the BAC meeting. Time should be given 
to speak considering the seriousness of the matter. The 
calamity of floods is the moat Important issue to discuss 
in the whole of the country as many States have been 
affected by it. I have been constantly demanding for a 
judicial inquiry into the manner In which Shri Darshanand 
Thakur was shot dead in village Chakdah on 3rd August 
because all the top officials are guilty. Lathicharge and 
firing was opened on flood victims. Administration was 
preaaing for post mortem at night. In the meanwhile, I 
reached the hospital. I said that there was no rule for 
conducting post mortem at night and the District 
Magiltrate postponed it. The dependent family was 
pressurized to carry out postmortem at night but I told 
them to do it in day as there is no rule of doing It at 
night. Home Secretary arrived in the day but was reluctant 
to visit the site of incident. He was asked to go there 
and take stock of the situation. Do you know what did 
the Home Secretary, Bihar do? He filed a case of murder 
against a havildar and accepted everything Indirectly. The 
officer who gave the orders of firing was not involved by 
him and he considered as if he had performed his duty 
just by filing a murder case against a Havlldar. This Is 
the story of firing the flood victims instead of prOviding 
them relief. people died in lathlcharge ~n the Sonvarsha 
Block In district Saharsa. People are being killed in the 
name of providing relief. People are dying not only by 
getting drowned in the floods but also by firing. Many 
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people had died in the boat mishap in Samastipur but 
those who had survived have now died in the course of 
relief work. It is an inhuman act. That is why I had urged 
for a judicial inquiry into the matter or else the Central 
Government should order a CBI inquiry into the 
Madhubeni firing so that truth may emerge. I demand a 
special financial package for the flood affected people 
and pucca houses under special Indira Awu Vojena 
separately for the homeless. This should be done by 
relaxing all the rules. 

Let me tell you something more as this problem is 
sure to be repeated next time. Regarding relief, 
Prabhunath Singhji was telling that lot of relief work i, 
going on but only Rs. 250 are being given, actually. 
Where the people will go with this money? People are 
sitting on a high embankment and there is no arrangement 
for grinding of flour or cooking of rice. They should be 
provided readymade food like gram, sattu or chura but 
instead they are giving them Rs. 250. Embankments and 
roads have broken on all sides and foodgrain can not be 
transported from anywhere. This should have been done 
2-3 months before. In hilly areas, food grain is stored 
before the time of landslides. But, the Government, has 
failed completely in this regard. There should have been 
disaster management in advance as to how a natural 
calamity should be faced. 

There is severe crisis of fodder. The number of 
livestock is declining very fast. Polythene sheet is not 
available anywhere and we are procuring it from Kolkata. 
He kept assuring that polythene has reached Muzzalfarpur 
but it did not. How could it have reached as National 
Highway has got out off in Muzzaffarpur; schools and 
roads are lying in tattered condition and traffic is closed. 
Now. epidemic is spreading fast as it occurs when the 
waters recede. Now, water has risen again because 
torrentiality of rains have again increased since yesterday, 
therefore, life saving drugs, snake-bite medicines should 
be made available. 

Now, I will conclude after making my last point which 
is about prr>visional solution. Flood comes every year, so 
what is its solution? Every six months we keep on 
debating the flood situation and during the next six 
months, the drought situation. There was a large-scale 
demonstration at Parliament Street on 9 August 2002 in 
which many people had gathered and I also suffered 
lathlcharge. I had asked for a permanent solution of the 
flood problem. The then Minister of Water Resources, 

Shrl Arju~ Charan Sethi had assured the House that as 
per the Indo-Nepal talks held in 2001, leven JPO offic .. 
would be opened at seven places. A permanent solution 
under Indo-Nepal Agreement can be found and eastern 
Uttar Pradesh, Assam, Bihar, West Bengal can be saved. 
Joint project offices were to be opened for temporary 
solution and hon. Minister of State would te" us as to 
where the offices have been opened in 2004. Indo-Nepal 
Agreement took place in 2001 and offices have been 
opened only at four places and not at seven places. 
Here, engineers of both India and Nepal will prepare 
together the Detailed Project Report (DPR). Regarding 
DPR, it was assured in 2004 but now even 2007 Is 
passing by and nobody knows when It will be ready as 
it was proposed to be prepared In two years. It wUl not 
be prepared unless priority is given to it. A permanent 
solution means high level dams. High level dams would 
prove to be useful in achieving multi purposes if they are 
built at the proposed sites of the rivers originating from 
Nepal like Kosi at Kabrah, Kamla at Sisapani and BagmatI 
at Nunthar. This will help In controlling floods and 
producing hydroelectricity. Ten thousand me~awatt 
hydroelectricity can be produced from them and can be 
provided at cheaper rates to the farmers in seven states. 
This project is not being taken up. The Central 
Government has an Important role in It but the State 
Government is also jOintly responsible. Until a permanent 
solution is found, people will keep on drowning in floods 
every year and witnessing the destruction all around them. 
They will keep on harping on relief which will tell upon 
their industriousness. This country will be weakened If 
the people seek refuge in relief rather than become 
industrious. That is why I want to say that stress should 
be given on permanent solution to the flood problem and 
water should be controlled by buDding high-level dams. 
The Govemment should ensure compliance of the Indo-
Nepal Agreement of 2001. At present the lives of the 
people should be saved by starting urgent relief work 
there. But, attention should be paid to find a permanent 
solution in future. Othewlse I will not spare no effort on 
this question. If needed. I will take out a march to the 
Parliament like we did in 2002. The struggle of the local 
people and flood-affected people will continue until a 
permanent solution is found. I want to let the house know 
this that is why I want that the Government should take 
it on priority basis. 

SHRI ANANT GUDHE (Amravati): Madam Chairman, 
a discussion on the situation of floods in different parts 
of the country is going on in the House. On the one 
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hand. there are some states which are affected by floods 
every year. But. the Vidarbha region, from where I come, 
remains dry every year. 

[MR. DEPUTY SPEAKER in the Chsiij 

17.31 hr. 

The monsoon had arrived this year on time but the 
rains had not started in the country yet, there was heavy 
rainfall there in the second-third week of June about which 
no weather forecast was made and the absence of which 
caused a lot of destruction in Vidarbha. All the dry districts 
like Amravati, Wardha, Gadhchiroli, Chandrapur, Bhandara 
etc. became flood affected. Dam water was released into 
all the rivers and all the rivers were flooded. Many people 
living on the banks of rivers in the Anjangaon, Surji, 
Chandurbazar, Daryapur, Am ravati , Bhatkuli Tehsil in 
district Amravati were washed away. All the household 
articles of the poor people living In mud houses were 
washed away. Their utensils, clothes were washed away 
and they started living here there and in schools. One 
and a half month has passed by since floods came there 
but even after that people have not got the facilities which 
they should have got. They got assistance of one 
thousand rupees and 20 kg foodgrains only. They have 
had no food. no drinking water and no place for living 
for the past one and a half month. Such a miserable 
situation has been created there today. The Central 
Government has sent assistance to the State 
Governments. The Government has stated in the book 
presented here today that it has provided As. 245 crore 
to the state. But, the affected people are not getting any 
rolief even today. People are staying in schools there 
and all the approach roads are tattered and have b~en 
cut off. Even if one-two districts, not whole of Vidarbha, 
is taken into consideration then 2170 culverts have 
collapsed, 2477 roads have become useless and condition 
of 179 roads is such that it is impossible to walk on 
them even today. Children are not able to go to schools. 
There is no way to go to schools in other villages for the 
children of the villages which have no schools. Children 
are staying indoors for one or one and a half months 
now and they have nothing to eat, nor are they able to 
go to schools. Besides, I will tell about the work that 
was required to be taken up urgently. The Chief Minister, 
the Deputy Chief Minister, many other Ministers of the 
State visited the site and promised that the work of road 
construction WOUld be started on priority basis. But the 
fact is. thaI almost two months have passed by since 

then but the roads which had been damaged and needed 
repair have not yet been repaired, with the consequence 
that children are not able to reach their schools even 
now and the promised relief is nowhere in sight. The 
flood-affected people are demanding rehabilitation. Floods 
occur every year and loss of life and property of people 
living in the vicinity of rivers and rivulets will keep on if 
the situation persists like this, and it will not be possible 
for us to rehabilitate such people permanently. A 
permanent solution to the problem has to be found. The 
Union Government says that it is providing flood 
assistance to all the States but the contribution and the 
attitude of the State Governments thereto is not ethical. 
The funds received for providing flood relief do not reach 
the affected people. These funds are diverted by the 
State Govemments. Mumbal had been flooded on 26th 
July the previous year. All the newspapers had reported 
about the Mithi Aiver flowing through the city but even 
today after the lapse of one year, status quo remains. 
The Union Govemment had said that it would provide 
As. 500 crores and the govemment had said that it would 
take necessary measures to stop Mlthi Aiver from flooding 
Its banks but nothing has been done as yet. There is no 
change in the status quo. There is no improvement in 
the situation of villages which had been washed away. 

A minimum of As. 1000 crore is needed to provide 
relief in the Vidarbha region alone. The Prime Minister 
has granted a financial package to 5 districts. Many 
farmers died and quite a few committed suicide when 
drought had occurred there. Vidarbha had drawn the 
attention not only of the country but of the world 
community. 5 districts had been granted financial packages 
but the farmers are not getting any benefits. The Standing 
Committee report has revealed that the benefits of 
package given by the Prime Minister are not reaching 
the farmers. The farmers who were hit by drought and 
driven to commit suicide had to face the havoc caused 
by floods and this time had to resort to suicide because 
thousands of acres of crop got washed away by floods. 
People had planted crops by the side of rivulets and the 
floods washed them away. One and a half months have 
passed by since then but no survey of the area has 
been conducted as yet. Funds have not reached the 
beneficiaries. Funds have been siphoned off by the 
members of the local unit of the Congress party and 
other political parties. People who own big building have 
received the money but the affected families have not 
received any assistance so far. It has been suggested 
that the areas adjacent to rivers and rivulets should be 
demarcated from the mainland by red-line and It should 
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be proclaimed that establishment of habitats within the 
red-line has been prohibited. People settling within the 
red-line would not be entitled to get any compensation in 
the event of a flood. If the people who settle inside the 
red-line· get stranded due to floods, they would not get 
any assistance. People should be rehabilitated outside 
the red-line on a permanent basis. People are living In 
schools because temporary sheds are being provided 
there and the schools are closed. Space for temporary 
sheds has been provided in schools but the estimate of 
Rs. 15000 for construction of such sheds is a decade-
old estimate. That estimate has gone up to Rs. 40,000 
today but we still tell people to build them in Rs. 15000. 
How can a shed be built in Rs. 15000 when it is difficult 
to get even the raw material for this amount? We do not 
give more than Rs. 15000 and this amount is not enough 
to cover the costs. Prices of all things have increased. 
The prices of iron and cement have gone up. The quality 
of cement which used to cost Rs. 100 two years ago 
now costs Rs. 300. Hence, the prevailing prices should 
be taken into consideration. If Rs. 40,000 is provided for 
building temporary sheds, people would be more likely to 
avail of the offer. The hon. President belongs to Khallar 
village. The entire village has been swept away. The 
village has been devastated. 

Two storied building of gram panchayat and all the 
roads have been damaged beyond repair. Those people 
want to be rehabilitated at some other place but the 
Government has floated no new scheme. The Home 
Ministry says that no report regarding Maharashtra has 
been submitted. More than two months have passed by 
but people have got neither food nor shelter. Children 
are not going to school because roads have not been 
built. I request the Union Government to give thought to 
this issue. The Union Government should monitor the 
spending of central funds provided to the States as relief 
assistance. The flood water is stili rising in Maharashtra 
and floods are still occurring. If the Union Government 
does not take .. serious notice of the situation it is likely to 
get much worse. People have become homeless and are 
facing lots of difficulties. Their temple has also been 
washed away. Hence it is my request that the Union 
Government take action to improve the situation. 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy 
Speaker, Sir, the terrible havoc wreaked by floods is the 
matter for discussion in the House today under Rule 193. 
It has been said rightly that every year this topic remains 

confined to the limits of discussion. Roods are not like 
earthquakes or hurricanes which cannot be predicted. We 
know the areas where floods are a certainty and areas 
which are drought prone. It is regrettable that even though 
we' are going to celebrate 60 years of Independence, we 
have failed to implement any mechanism to predict and 
prevent the natural disasters which have been besetting 
the country for the last 60 years. We will not be able to 
bequeath anything to the nation. Thousands of people 
die due to floods every year. Every year crops on lakhs 
of hectares of land are damaged by floods. The rural 
areas lose livestock in lakhs every year. Despite all this, 
when the House sits, the matter remains limited to 
discussion. 

Mr. Deputy Speaker, Sir, I belong to Gorakhpur district 
in North Uttar Pradesh. This place lies at the estuary of 
small and big rivers which come down from Nepal. This 
point Is often raised have that when the hill rivers In 
Nepal are swollen by rains, they flow with great force 
and flood large tracts of land area. As per the report of 
the Ministry of Home Affairs out of the 70 districts in 
Uttar Pradesh 22 flood-ravaged districts lie on the Indo-
Nepal border. 25-46 villages have been flooded completely 
and more than 30 lakh people have been affected by 
floods. Crops spread over 29,55,000 hectares of land 
have been damaged. 2,03,700 houses have been 
damaged and livestock in thousands has been killed. The 
State Government has estimated the cost of the damage 
to be Rs. 1728 crores. Sir, these figures are likely to be 
much higher in reality since these are just government 
estimates. I had visited these areas myself and found 
that there are many places which have not been reached 
by the administrative machinery. They did not send relief 
material there and it is highly unlikely that those areas 
would ever receive assistance. It is my belief that till the 
administration accesses such places the actual figures 
involved will never be recorded. Every year we discuss 
the terai region in eastern Uttar Pradesh. Merely 2.4 
percent of total financial investment made in Uttar Pradesh 
has been invested in that region. The administration has 
formally provided employment six persons on every 1000 
persons in a state which has a population of one crore 
thirty six lakhs. Per capita capital investment in the region 
is less than Rs. 300. It is a State which is already batling 
poverty. The landless labourers from eastem Uttar Pradesh 
work for 7-8 months in Delhi, Mumbai, Kolkata, Punjab 
and other places in the country to earn their livelihood. 
When they return, they invest their savings in farming 
which gets lost in the flood. The same people went to 
other countries like Mauritius, Fiji, Guyana, Thailand, 
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Malaysia etc. and made rich contribution in their 
development but they remained neglected in their own 
land and no attention was paid to them. They have 
remained a victim of abject poverty, starvation, illiteracy, 
malnutrition and many other diseases. We even discuss 
it in the House. In 2005, more than 3000 children had 
died of Japanese Encephalitis in BID Medical College, 
Gorakhpur within six months. But, the then State 
Government did not provide medical or other facilities in 
that area which has constantly been hit by floods. Both 
the State Govemment and the concemed deparbnent of 
the Govemment of India have accepted that as many 88 
22 districts have been hit by floods. 

Railway traffic from Gorakhpur to Bihar on 
Narkatiaganj route was also suspended for a few days. 
Gorakhpur-Sonauli road connecting India and Nepal also 
remained closed due to flood. The relief material being 
provided to the flood victims is very less even today. I 
was reading that it is not being provided in accordance 
with the nonns of the Central Govemment. I Inspected 
one of the centres. I asked how much is being provided 
every year to the flood affected families and they replied-
10 kg rice, 2 kg potato and 2 liters of kerosene, on 
weighing rice was found to be 7 kg and not 10 kg. Such 
is the situation there that 7 kg rice was being passed on 
to the people there for 1 0 kg. Such as situation exists 
there. 

On the question of providing plastic sheet to the 
people who have been displaced from their houses and 
whose houses have been washed away and villages are 
under water, the Govemment had approved five me~ers 
of plastic sheets for them. But, It has been seen that in 
some areas 3 or 4 meters of plastic sheet is being 
provided and at some places it is not being provided at 
all. There were talks of setting up medical camps in 
Uttar Pradesh but I would like to tell that no medical 
camp has been set up so far. There is no arrangement 
of fodder and no arrangements have been made for 
saving the livestock from the diseases spreading to them 
from the fbod water. 

Sir, this is the flood situation there at present which 
am describing. People there are struggling with the 

flood crisis. People are facing problem there but the 
figures given in this booklet say something else. Through 
you, I want to know that if both the Govemments, State 

a8 well as the Central Govemment know that flood will 
come, then, what are they doing to protect from It. 

Sir, we believe that the rivers Originating in Nepal 
create floods in India. We know from the currant situation 
in Nepal that no project with the .ssi.tance of the 
Govemment of India can be successful in Nepal as long 
88 the Maoists would dominate the Govemment the,.. 
There is strategic lapse or there is failure of our foreign 
policy that even after being an ally of India, Nepal II 
drifting apart and because of our weakn .. s such people 
are becoming powerful In the Govemment as are not 
only dead against India but also oppose all the projecta 
sponsored by India. 

Sir, I had raised many questions related to flood In 
the House. I have an answer to one of the question with 
me. The Govemment gave a reply to a question on 
19th July, 2004. According to it, there are 6 main ongoing 
projects in Nepal, namely (1) Pancheshwar Multi Purpoee 
Project (2) Sapl Kosi High Dam Multi Purpose Project 
and Sam Kosi Storage-cum-Diversion Scheme (3) Boodhl 
Gandak Hydroelectricity Project (4) Upper Karnali 
Hydroelectricity Project (5) Kamla Multi Purpose Project, 
and (6) Baghmati Multi Purpose Project. India can 
Implement these 6 projects together with Nepal. It Is not 
that efforts for this were made only during our NDA 
Govemment, rather talks are going on since 1954 for 
implementation of these projects but not even a single 
project has been started from 1954 to 2007. Every time 
some project reaches the Initiation stages Maoists in Nepal 
start opposing it. The NDA Govemment had tried to start 
them in 2001, but could not succeed owing to opposition 
from Maoists and local politics. Even today, we believe 
that until there is peace in Nepal and Maoists continue 
to dominate the Govemment, no project by India In Nepal 
can be successful. Sir, I want to say that even if projects 
with Nepal cannot be started, we can at least make efforts 
at local level and prevent floods by making embankments 
on the river side and patching on borders. Arrangements 
can be made so that villages can be saved from getting 
submerged. 

Sir, the Government of India has started an 
employment guarantee scheme. The ratio In this scheme 
Is 60 per cent Kutcha work and 40 percent pucca work 
or 80 per gent Kutcha and 20 per cent pucca work at 
some place. to ensure that people can get employment. 
In this context, I want to say that for the villages facing 
situation of submersion, arrangements should be made 
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to raise the surface of such villages by laying a layer of 
soil and this work should be done by the people of the 
same village. This way local people will get not only 
empioyment but will also be saved from the tragedy of 
floods. 

Sir, four motor-boats were made available to the 
Gorakhpur District Administration during the floods in 1998 
and 2000. Out of the four motor-boats, two I had made 
available through the NGOs and two from the MP funds. 
When fiood came this time, I asked the District 
Administration to provide motor-boats 80 that we can bring 
relief material to the affected villages. But, none of the 
motor-boat was in working condition at that time. There 
was no arrangement of boats in the villages hit by floods. 
When administration was requested to provide boats they 
informed that they had no boats. When funds are available 
for Gram Sabha, regional Panchayat, District Panchyat, 
Legislators' fund, MPLAD funds and all other disaster 
relief schemes, then, why can't we make permanent 
arrangement of small and big boats in the villages 
frequently hit by floods. A boat capsized In MaharajganJ 
district which is adjacent to my parliamentary constituency. 
Though it did not take place in my constituency it was 
just adjacent to my constituency. As many as 26 people 
died in this accident. I inquired how did it occur? They 
replied that the boat was old and of middle-size. It was 
not a bigger boat. There are three types of boats, size-
wise. First is small-sized called dongi which may carry 
three-four people but there is always danger of its 
capsizing. Second is middle-sized boat and it may carry 
10 to 12 people. And third is big-sized boat and it may 
carry 40-50 people. The boat in the accident was a middle 
sized boat. It could carry only 12-15 people but 50-eo 
people were travelling in it. When the entire village was 
submerging in water, where people would go? That was 
an older boat and it capsized in the middle of the river. 
As many as 26 people of that village died in that boat 
accident. It might be the picture of every village. This 
time the number of such accidents has been the highest. 
Such accidents have occurred in Maharajganj, Varanasi 
and Kushinagar districts of Uttar Pradesh. Two big 
accidents of this type have occurred in Bihar. In one of 
such accidents, more than 100 people had got drowned. 
Perhaps human fault on our part is that we have not 
made proper arrangementsto contain floods. 

Sir, there Bfe 6 joint venture hydropower projects 
with Nepal. We notice that disruption of power supply in 
MPs' residences and even in Parliament House occurs 
quite often. Especially MP residences are having frequent 

power disruptions these days. The main reason for this 
Is the shortage of power. It is not so that we have no 
plans to address the shortage of power. If we complete 
the hydropower projects with Nep&!, the shortage of power 
in India and Nepal may be removed and we may save 
people from the scourge of floods. Therefore, I would 
like to request the hon. Minister that at present our 
6 hydropower projects are in progress with Nepal through 
which we wouid not only be able to generate power but 
also be able to save Eastern Uttar Pradesh and Bihar 
from the scourge of floods. Along with this we shall alao 
be able to supply water to those areas where it is needed 
most. First of all we must extend our co-operation for 
restoring peace in Nepal, stop the hegemony of Maoist 
and then try our best to complete these proJects with the 
co-operation of Nepal. Otherwise, we shall not be able to 
save Bihar and UP from the scourge of floods with all 
the plans that we may formulate with that perspective. 

Sir, the NDA Government had prepared a scheme to 
interconnect all the rivers in the country. I want to know 
why the UPA Government has put that scheme on the 
back burner. All the states have prepared project in this 
regard, the Government of Madhya Prade.h, Bihar, 
Rajashtan, Gujarat and Uttar Pradesh also want to 
participate in it. Eastern districts in Uttar Pradesh are 
affected by flood and Western districts are experiencing 
severe drought situation. 

18.00 hr •. 

Had the project of interlinking all the rivers been 
implemented we would have staved off the dual situation 
of having floods somewhere and drought aomewhere else. 
I think we can deal with the problems like drought, flood 
and water logging in the country. 

Apart from this, would also Uke to know from the 
hon. Minister the progress of the hydropower projects 
proposed to be implemented with coHaboration of Nepal, 
please clarify position in this regard. Secondly, what is 
the policy of the Government regarding the rivers in the 
country proposed to be interlinked under a scheme 
formulated during the period of the NDA Government? 
Apart from this, I want to know that whenever is debate 
is held on the issue of flood, only loss of life Is discussed 
and loss of livestock is not mentioned. I would like to 
thank the hon. Minister of Home Affairs for providing us 
a booklet regarding flood, but I would like to submit that 
relief material is not being distributed in the same manner 



647 Discussion und6r Ruls 193 AUGUST 14, 2007 DiscU6Sion undtIr Ruls 193 648 

[Yogi Aditya Nath] 
(as made out in the booklet) in the flood aHected areas 
visited by me. No compensation has been provided to 
any of those rearing cattle for the loss of their 
livestock .... (Interruptions) 

MR. DEPUTY SPEAKER: This discussion will 
continue also on the 16th of this month. 

(English} 

that will be continued on 16th also. 

[Translation} 

Two more speakers are still left in the list. Therefore 
would like you to conclude, please. 

YOGI ADITYA NATH: I am concluding in just 1-2 
minutes .... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Now nothing will go on 
record. 

[Translation} 

have given you more than suHicient time. 

YOGI ADITYA NATH: I am going to conclude. 

Mr. Deputy Speaker, there is one more important 
issue and I am raising it. Nobody will think about the 
farmers of this country, nobody will speak about their 
livestock? I would have concluded by this time. No 
compensation is being paid for the loss of livestock. here, 
I would like to request the han. Minister of Home Affairs 
that though the Prime Minister visited certain areas of 
the country but neither the Prime Minister nor any Minister 
of the Union Government have visited the flood affected 
areas of Eastern Uttar Pradesh. I would like to request 
the hon. Minister of Home Affairs and hon. Minister of 
Water Resources to send a Central team to those areas 
to assess and discuss the damage inflicted, the discussion 
on the damage of houses .... (lnterruptions) some houses 
were destroyed in floods and now the kuchcha houses 
will collapse when the flood water will recede. It was 
said that two iakh houses have been destroyed but more 
damage is likely to ensue. Rs. 25 thousand is given for 
the construction of houses to those who come under the 
Pradhan Mantri Awaas Yojna. I would like to request that 
Rs. 25 thousand is a meagre amount for construction of 
house and therefore it should be increased to at least 
Rs. 50 thousand. After conducting a thorough surVey so 
much lumpsum amount should be provided that sufficient 
assistance may reach all the flood affected people. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Each party 
has Its tum, but our tum never comes. All parties should 
get opportunity .... (IntsrruptlOns) 

MR. DEPUTY SPEAKER: Your name is in the list. 

SHRI BRAJA KISHORE TRIPATHY: That is an other 
thing but why rotation is changed frequently? 

[English} 

MR. DEPUTY SPEAKER: That I do not know. I was 
not there at that time. 

/Tf'IInslation} 

Minister Saheb can at any time intervene. 

SHRI BRAJA KISHORE TRIPATHY: No discussion is 
held about Orissa whereas Orissa is badly affected by 
floods .... (Intsrruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): Mr. Deputy Speaker, Sir, thank you for giving 
me time to speak. 

Discussion in detail on flood is being held in the 
House. Hon. Members are also expressing their views. 
There is huge destruction and ruin in several parts of 
the country. It causes a loss of crores of rupees, of life 
and property and wreaks a lot of damage and destruction. 
It is a serious matter. We have to find a solution to this 
problem very responsibly. When we will manage the flood 
in a better way, we will be able to manage drought also 
in a better way but unless we do better flood-
management, we cannot manage drought better. Flood-
situation cannot be managed by managing drought but 
better management of flood can help manage drought. 
So, a very important question is before the House. All 
the hon. Members have expressed their views regarding 
the flood of this year. I respect their sentiments but there 
are many facts and questions about which the entire 
country has a right to know through the House. The 
people of the country have a right to know who is 
responsible for what? What are our responsibilities? What 
is the state government's responsibility? .. (InmrruptlOns) 

MR. DEPUTY SPEAKER: You may speak when your 
tum comes. 

SHRI JAY PRAKASH NARAYAN YADAV: We have 
to discharge duties sensitively and humanely. This House 
is the apex Institution of democracy and its voice reaches 
every nook and corner of the country. We do not want 
to play any kind of politics In it and it is not even 
desirable. When we have got the responsibility, we want 
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to come to the House with all the facts. Hon. Home 
Minister will hlmse" tell about the situation in its entirety 
but same parts of the States in the country particularly 
Bihar and Uttar Pradesh comes into the flood risk zone. 
This zone is the most dangerous zone where floods come 
and with it comes the destruction but preparation are 
made on a war footing there. We know that every year 
there is flood. We have to make preparations with regard 
to provisions, resources and other precautionary measures. 
Now the question is whether these precautionary 
measures were taken, whether preparations were made 
in advance because these preparations are made before 
the 15th of June. 

Sir, I would like to present several facts before you. 
But, first of all, I would like to present the fact that the 
flood water coming from the foot hills of Nepal flooded 
Bihar terribly thereby causing loss of property worth billions 
of rupees. Nineteen districts are flood-affected and about 
1.5 crore people are affected by floods caused by water 
rushing from the tarai regions of Nepal and they are In 
trouble. The crops in the area measuring more than about 
11 lakh hectares have been destroyed, the death toll Is 
more than 160 as the official figures show but the 
unaccounted death-toll is higher. The number of flood 
affected villages in Bihar is about seven hundred. This is 
the situation of Bihar. Now with these facts and figures 
I would like to tell the House about the preparations 
which should have been made before 15th of June and 
what precautions we should have taken. There is no 
enmity at the time of war, daughter's marriage, funeral 
and natural disaster. I would like to present the fac~ 
before the House. Bihar State Flood Control Council had 
sanctioned 393 schemes prior to the flood. About 400 
schemes were sanctioned and it was said that out of 
those schemes 102 schemes would be implemented and 
work on 102 schemes would be started. When the flood 
struck how many of the schemes stood completed, Infact, 
people have been dying for 20 days now and so far only 
79 schemes were completed 102 schemes out of 400 
schemes are taken up and 79 of theose 102 schemes 
are completed i.e. only 26% of the total schemes is 
executed. I am making this statement responsibly. If 
anybody has other facts, he can mention them on his 
tum .... (Intsnupdons) 

[English] 

MR. DEPUTY SPEAKER: Nothing should go on 
record. 

... (Intsnuptions)' 

"Not recorded. 

[Tfllnslation] 

SHRI SYED SHAHNAWAZ HUSSAIN: He is a 
Mnister of the Govemment of India. He has. just said 
that we should work together by rising above 
politics ... (Inl6nuptions) this whole speech is aimed at only 
putting the Bihar government in the dock .... (lntSlTZlpdons) 
Here the Union Ministers will be put in the dock. The 
Government of Bihar will reply with regard to their 
actions .... (Interrupdons) 

[English] 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (Interruptions)' 

[Tfllns/ation] 

SHRI JAY PRAKASH NARAYAN YADAV: I am 
presenting the facts .... (lntenuptlons) All the schemes 
started before monsoon should have been completed cent 
percent. But only 20% work has been executed till 
now .... (lnlfJnuptions) This fact is surprising. The State 
Govemment should have acted speedily and that did not 
happen and the floods came. 

MR. DEPUTY SPEAKER: I would give time to you 
and the members of your party for speaking. You may 
speak whatever you like at that time. 

... (Interrupbons) 

SHRI JAY PRAKASH NARAYAN YADAV: Hon. 
Member may speak when his tum comes .... (lntenuptions) 
You should speak on the basis of facts. The public of 
Bihar knows what you are dOing .... (lntsnuptions) You sit 
down .... (lntenuptions) I am telling you. Just listen to me 
and have patience .... (lnterruptions) I would place the facts 
patiently .... (lnt6ITUpdons) I will tell the House about what 
we are going to do in future .... (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Intenuptions) • 

[Translalton] 

SHRI JAY PRAKASH NARAYAN YADAV: It is our 
responsibility and duty to place our points before the 

"Not recorded. 
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house. which is why I have come here with these facts. 
We are bringing two new schemes. I will give you more 
information, please have patience .... (lnltlnuplions) I will 
talk about the eleventh five-year plan. BIhar Ia being given 
two gifts-one is the Bagmatl embankment and the other 
is embankment on Mahananda. A 798 crore rupees 
package is being given for Bagmatl embankment. A 
package 01 Rs. 855 crore is being provided for 
Mahananda embankment. We are bringing these two 
major schemes. A task force had been constituted to 
assess the 108S suffered due to havoc caused by the 
devastating lIood8 01 2004. Ita report was submitted. Th. 
State Govemment was told to submit schemes. The Union 
Govemment sanctioned funds for the schemes which w.re 
submitted. I have the ligures with me. I will quote the 
figures later. The schemes were selected on the basis of 
the recommendations of the task force in 2004. Further 
action is being taken thereon. You want information but 
it has to be presented in the correct mann.r. Three 
schemes were started in 2004-05 to ch.ck soil erosion 
by Budhi Gandak in Basai in Begusarai. Utilisation 
certificate for 3 crore 43 lakh rupees of c.ntral financial 
assistance has not been submitted by the state 
govemment till date. Similarly, 3 crore 50 lakh rupe .. 
were released on 13.2.07 as first instalment of the 
11012.82 lakh rupees sanctioned for the two schemes by 
the Union Government In 2006-07. Th. utilization 
certificate for the said amount has not been received till 
date even though breaking of Basai embankment in 
Begusarai caused extensive damage this time. The Union 
Govemment released funds despite non-submlaaion of 
utilization certificate. Truth cannot be kept hidden by telling 
untruths. Truth prevails In the end .... (lnMmJpllon6) 

SHRIMATI KARUNA SHUKLA (Janjglr): It Is true that 
Bihar has been ruined to the ext.nt that It will take time 
to place it back on Its feet .... (lnlrlnupllons) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inlrlnuplions) • 

. [Trsnsl8lion] 

SHRI JAY PRAKASH NARAYAN YADAV: I will talk 
about so many I things. B.sldes .... (ln~) who do 
you want to listen to? Please sit down. You live 'next 

·Not recorded. 

door so you will be able to get all the 
Information .... (Inlrlnuptlons) About Gandak, I would like to 
tell you .... (lnltlrrup/ions) I will inform you of those facts 
aiso, please llaten patlentiy .... (lnlMr.plions) 

(English] 

SHRI MADHUSUDAN MISTRY (Sab.r Kantha): This 
Is not fair ..... (lnltltTUplions) 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (InltltTUplions)" 

SHRI JAY PRAKASH NARAYAN YADAV: I am putting 
my points. Please IIsten .... (ln~) 

MR. DEPUTY SPEAKER: Mistryjl, neither the poInta 
made by you nor by him h.ve been Included in the 
reoord of proceedinga ...• (lnMrl'uplioM) 

SHRI JAY PRAKASH NARAYAN YADAV: I want to 
tell about Gandak .... (lnltlmJpllons) leave 1t .... (IntfIrfr,pIioM) 
Let us look at It from another angle .... (lntwnJplions) Mr. 
Deputy Speaker, Sir, let it be .. Yes, I am the Minlater. 
Note down the points I am making and corroborate them 
with the inform.tion you are already having. Only then 
you will come to know that I am giving yotl 
facts .... (InltllTUplions) 

MR. DEPUTY SPEAKER: Slta Ram Yadavji, you take 
care of your own health. 

.... (lnMrl'uplions) 

SHRI JAY PRAKASH NARAYAN YADAV: Funds were 
given for Gandak River also. G.nga basin is .djacent to 
it. I, myaeU have visited Bux.r, BhoJpur, Patne, Chhapra, 
Hajlpur and Bhagalpur, the constituencies of the hon. 
Members who are speaking. I viSited their 
.reas .... (lnltlmJp/ions) I know how much money has been 
given for their areas i.e. for Karnla and Beehpur. Had 
the Union Govemment not stepped in, your embankments 
would not have been .. ved. The Govemment Is aw.re 
of its responsibility. When responsibility is shirked, It Is 
made aware of Its lapse. Hence, you should not think 

"Not recorded. 
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negatively about It. I took the initiative for the As. 4.l crore 
project being implemented in Bhagalpur. I held a meet1ng 
with the department. I would like to tell you the number 
of meetings I have held. I had a meeting on 9 July 2007 
and 23 July 2007. We are discussing the issue of a high 
dam. I will take initiative in this regard .... (lnmnvplions) I 
have summoned officers on a regular basis to discuss 
the matter. I do not want to drop names but I phoned an 
hon. Minister to ask him to send the officers to me. The 
Union Government is ready to provide funds. You Just 
have to tell us what scheme you propose to undertake 
and the amount of funds you need. People did not tum-
up for meetings. I have a record of dates of all the 
meetings. I have on record the reasons for summoning 
officers on 23 July, 9 July, 29 March, 8 March, 9 February 
and 29 January. I had called the officers for discussions 
ten days earlier. I told them that you look after the work 
at your end, I take the responsibility for dealing with the 
work at this end. You should take your work serioully. 
Besides, Patna and other areas which submerge. 
... (Inltlrruplions) Many parts in Patna have been 
devastated. How has this happened? I have Just begun. 
Funds have been provided for shoring up and 
beautification of the embankments of Lalvakla, Bagmatl, 
Kamlabalan, Khandu. Funds have been granted for Kosi 
project separately. 

Mr. Deputy Speaker, Sir, construction of high dams 
as a permanent solution to the problem of floods is being 
talked about. But, I want to bring forth the fact that the 
hon. Prime Minister and the hon. Home Minister had 
themselves gone on tours for the purpose in the year 
2004 after assuming power on fonnatlon of the UPA 
Government. Hon. Railway Minister had hlmeeH made a 
tour in which I too had accompanied him. Shri Shyam 
SharanJI was the Ambassador In Nepal when dllCUS8lon 
on construction of high dam In Nepal took place In 
February, 2004 .... (lnltlnuptlons) Hon. Members, pIe .. e 
listen to me seriously to get acquainted with certain facts. 
I had telephonic conversation with the Indian Ambusador 
in Nepal in February, 2004. I told him that there must be 
Exchange of letter so that high dams are constructed In 
a harmonious manner in Nepal. To this, he said that you 
have madA a very good beginning. The then Prime 
Minister of Nepal was visiting India at that time. When 
talks were held with him on the issue, he had said that 
construction of high dam is dlecuaed when the .. is flood. 
This work should be carried on. He expressed happIneea 
on this and Exchange of letter took place in February. 
After that, it was agreed upon to open office there. The 
UPA Govemment allocated Rs. 32 crore for preparation 

of DPR and construction of high dam In Nepal. High 
dam Ie necessary to save Bihar from the heavy rains In 
Nepal and the flood in Kosi river about which it is said 
that Bihar waHs, when it laughs. I had organized a debate 
on flood In the Bihar Assembly also in 2004. I was an 
MLA then. I have documents with me to show that the 
debate was organized by me. On conclusion of talks In 
and harmonious atmosphere, Nepal allowed opening of 
office there. The Ananee department released Rs. 32 crore 
for the purpose. After that due to certain political activities, 
a period of about a year and a half got wasted. 
Meanwhile, many meetings were being held. Shri SOl Is 
sitting here. Irrigation Minister of Nepal came here about 
months ago and he promised full cooperation In the 
project. Now our offices are being run In Nepal at 
7 places. Main office at Virat Nagar, division offices In 
Janakpur and Bharan, sub-division offices at Katni, Lehan, 
Chatra and a second sub-dlvlalon office I. being run at 
Chatra. We had convened a meeting of officials a few 
days back In this regard. When officials told that the 
dam would be constructed by 2009 then I told that we 
should prepare the DPR by December, 2008 tor 
construction of high dam in Nepal, as two years time 
has already been lost in this regard. It Is the UPA 
government's victory. How would It mean this or that or 
a mention to the NDA rule? You may speak whatever 
you like, but truly speaking, it 18 nothing but the fact. 
Therefore, I want to put across my point. In addition to 
it the 000. Railway Minister conducted the aerial survey 
of the flood affacted are.. and said that the condition of 
Bihar is very bad and lot of destruction is taking place 
there due to flood. LakhI of people have been stranded 
there and their condition is very miserable. A helicopter 
anded there .... (lnftlmJplionsj 

/Ef1{/ishj 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the Ip88Qh of the hon. Minister. 

... (Inltlnvptions)· 

[Tl"llnsM/ionj 

SHRI JAY PRAKASH NARAYAN YADAV: Atter that, 
when, the hon. RaIlway Minister Shri Lalu Pruad jl and 
Shri Ram VIlas Paswan ji and other hon. Membera met 
the hon. Prime Minister, he himMH Hid that today 
21 days have passed but the Government of Bihar has 

·Not r8C0tded. 
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not asked for assistance from the Central Government 
and utilization certificate in respect of As. 550 crore given 
to Bihar from CAF has not been received so far. Hon. 
Prime Minister had said this respectfully in the presence 
of han. Railway Minister Lalu Prasad Yadav ji and other 
Members. It is a fact. Even without receiving the certificate, 
hon. Prime Minister reiterated that As. 174 crore is being 
released and instructions has been issued to arrange 
polythElne from the neighbouring states. Besides, Army 
has also been alerted there and their boats have been 
arranged to carry people to safe places. The Central 
Government provided all this without being asked for as 
it is our duty so that flood victims do not suffer loss of 
life and property. The State Government did not ask for 
anything and did nol do anything for protection from 
flood .... (Interruptions). It is very painful. To save flood 
victims forgetting all differences in such critical times is 
the only duty. 

SHRI SYED SHAHNAWAZ HUSSAIN: He is a central 
Minister and saying that the State Government did not 
ask for anything. Hon. Home Minister is sitting here. When 
Prabhunath Singh ji was speaking, then Patit ji had said 
that they should submit a project for whatever they need. 
Thus. the difference In his and hon. Home Minister's 
statement is noticeable. 

SHRI JAY PRAKASH NARAYAN YADAV: You can 
keep correcting the difference. But, listen to what I am 
saying and in the end you will also say that I was right. 

SHRI BRAJA KISHORE TRIPATHY: Is he a Central 
Minister or a Minister of Bihar State Govemment because 
he is speaking only about Bihar while Orissa is also 
facing flood and he is not saying anything about 
that. ... (Intenvptions) 

SHRI JAY PRAKASH NARAYAN YADAV: If you will 
listen me fully then I will speak about Orissa, Assam and 
other states also. Maximum destruction has been caused 
in Assam and Bihar by floods loss to the tune of hundreds 
of crores of rupees has been caused in Bihar where 
talks about construction of high dam are in the air. UPA 
Chairperson Sonia Gandhi, Home Minister Shivraj Patit 
and Railway Minister Shri Lalu Prasad ji visited the flood-
affected areas in Bihar. They had a aerial survey of Bihar 
and said that there was massive destruction there but no 
relief work is going on. That is why the condition of 
Bihar is going from bad to worse. I have the figures and 
I will tell you that the orders for relief work were issued 
on the 13th. 

SHRI SYED SHAHNAWAZ HUSSAIN: I also have 
the document of the Government of Bihar. 

SHRI JAY PRAKASH NARAYAN YADAV: High dams 
would have to be built if we want to find a permanent 
solution to the problem of floods. Rs. 199 crore have 
been granted one month back for better management 
and to build a barrage at Punpun to save the area fr~m 
floods. A Flood Control Commission also needs to be 
constituted. Rabrl Devi)i had also given a memorandum 
to Hon'ble Chairperson of UPA, Smt. Sonia Gandhi and 
Shri Patilji saying that such a Commission Is needed to 
prevent the devastation caused by floods occurring every 
year. Nowadays even Rajasthan is experiencing floods. 
States such as Assam, Orissa and Bihar are hit by floods 
every year. Brahmaputra board in Assam and Ganga basin 
board are functioning. Such boards need to be constituted 
in other States as well. The State Govemments should 
also take action to fulfil their responsibility. I know where 
erosion has occurred due to floods. I have information 
that forecast about the floods was made. The State 
Governments should have been prepared to handle the 
situdtion but they proved to be negligent. 

SHRI DEVENDRA PRASAD YADAV: What was the 
forecast made by Nepal? 

SHRI JAY PRAKASH NARAYAN YADAV: I have all 
the information. It had been forecast that there would be 
heavy rainfall this year due to which havoc can be caused 
In many districts. It had also been predicted that heavy 
rainfall would start from 5 July onwards due to monsoon 
clouds riSing from Nepal and Bay of Bengal. The Bihar 
Government should have started preparing for the situation 
from 15 June but it did not do so. The Chief Minister 
was on a visit to Mauritious at that time. The Irrigation 
Commissioner of the State was not present there from 
May to June. Hence, the department was not able to 
make preparations for dealing with flood. 26 districts In 
Assam have been affected by floods. Orissa faced heavy 
rain fall from 6 June to 8 June. Three areas in Uttar 
Pradesh experienced heavy rains from 3 August to 7 
August. There were heavy rains in West Bengal on 28th. 
I have the figures with me about States where people 
have to suffer due to floods. There is loss and 
devastation. Bihar has suffered great losses from floods. 
No relief assistance is reaching there. Boat accidents are 
taking place. People are drowning and there is no one 
to take care of them. 

Finally, I would like to say that a serious discussion 
is being held here and the Union Govemment has always 
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been ready to extend full support to the State 
Governments. The Union Government is ready to grant 
the assistance sought by the Bihar Government and also 
ready to pay for the relief assistance provided to the 
flood-affected persons earlier. The UPA Government is 
making all out efforts to persuade Nepal to build high 
capacity dams. We are on the job of preparing a physical 
report on Karnla and Bagmati rivers. Further, as hon'ble 
Shahnawazji was just saying something about this Ministry. 
Rs. 17 crore have been utilized for carrying out works to 
prevent erosion in Bhagalpur. Work has to carried out in 
Munger. I assure you that the Union Government will not 
allow lack of funds be a constraint and it i8 prepared to 
take action on war footing to save people from floods. 
There wiU be no holding back of assistance. With these 
words, I conclude. 

{English! 

SHRI B. MAHTAB (Cuttack): Mr. Deputy-Speaker Sir, 
at the end of the day, I stand here to speak about the 
situation ariSing out of floods In various parts of the 
country. 

There was a time in the Puranic age when people 
of Gop faced the wrath of Indra. Today, different parts of 
the country are facing the wrath of monsoon, be it 
Brahmaputra or Ganges or Mahanadi or Subarnarekha. 
The deserts of Rajasthan are getting flood too. Scores of 
people are dying because of floods and many more have 
fallen ill. When rains have brought relief from heat and 
cheer to the people, it has led to flood in many States. 

The recurring menace of flood and erosion constitutes 
one of the biggest challenges before the nation. Over 
decades, this has proved to be a perennial bane for the 
country inflicting extensive damages on agriculture and 
infrastructure in particular. The permanent solution to the 
problem eluded so far is dearth of funds which has been 
cited as the major reason. The constraints of funds seems 
to be easing of late with assistance coming from various 
quarters including ADB and the NABARD and other 
channels. But the problem lies in implementation in a 
time-bound manner. 

In recent times, erosion has assumed more serious 
dimensions than floods. Today, there is a need to identify 
the selected areas and take up long-term anti-eroslon 
projects. For minimizing the impact of floods, the 
Govemment should consider more viable options other 
than embankments because, as scientific studies have 

shown, embankments often cause abnormal rise in the 
river bed and add to the severity of the flood once the 
embankment is breached or overtopped. The possibility 
of dredging various major rivers which have become 
shallower than it was 50 years ago also demands serious 
attention of the Government. 

Therefore, there is a need to re-consider 
"embankment protected area" concept and look for 
resettlement of habitations in safe places which are 
perennially getting flooded. Secondly, dams and reservoirs 
have proved that they are not remedial measures to curb 
flood. Whether allowing free flow will help is a big 
question, as we see maintenance of embankments is a 
big drain into the exchequer. There is a need to revisit 
this issue and the whole gamut of flood control. It Is 
proved that floods cannot be controlled, rather they should 
be regulated. 

I come to the problem which our State is facing. 
Orissa was ravaged by floods in five phases from July to 
September, 2006. Massive damage occurred due to these 
calamities of severe nature. The Government of India 
was requested for Central assistance out of the NCCF 
for providing relief to the affected people and for 
immediate repair and restoration of relief lines. In 
response, the Govemment of India had sent an Inter-
Ministerial Team to assess the damage caused by floods. 
They visited 12 districts, when the State was combating 
with the 4th phase of flood. I must remind this House 
that last year Orissa faced five-phased floods. 

A final memorandum was submitted to the 
Government of India on 18th September, 2006, requesting 
an assistance of As. 2,382.43 crore out of the NCCF 
and one lakh MT of food grain to meet the expenditure. 
At the midst of monsoon, the hon. Prime Minister visited 
the State and realising the severity of floods, announced 
an assistance of Rs. 200 erore out of the NCCF. But 
subsequently only As. 25 crore was provided. I repeat, 
ouf of the NCCF As. 200 crore was announced by the 
Prime Minister before the media. But subsequently only 
Rs. 25 erore was prOVided. Why is this disparity? Why 
do you neglect Orissa? After a lapse of seven months 
from the occurrence of floods in the State, after the lapse 
of five months from the visit of Central Team on 
17th January, 2007, High Level Committee approved 
As. 115.24 crore from the NCCF subject to the adjustment 
of 75 per cent of the balance available in the CRF 
account of the State. This is nothing but arithmetic 
jugglery. This is my charge. Practically, no amount has 



659 Discussion undtlr Rultl 193 AUGUST 14, 2007 DIsctM6ion undtIr RuItI 11J3 

IShri B. Mahtab] 

been released despite Prime Minister's declaration. If this 
is not Centre's apathy, what else is it? 

The hon. Minister gave account of the rainfall June. 
The depression in the Bay of Bengal in the first week of 
July caused widespread rainfall in different parts of the 
State in upper and lower catchment areas of different 
river basins in Subarnarekha, Jalaka, Baitarani, 
Buddhabadanka. The districts of Baleswar, Bhadrak, 
Jajpur, Keonjhar and Mayurbhanj were affected and storm 
surge and saline Inundation affected parts of Kendrapada 
during the first week of July. During the last part of June, 
Koraput, Kandhamal, Nayagarh, Ganjam, SUndargarh and 
Augul experienced flood of severe nature. Altogether 
12 districts, 46 blocks, around 15 lakh people were 
affected. The loss assessed Is around Rs. 306 crore. A 
Central Team has visited in the last week of July. Result 
is awaited. In August first week, Orissa experienced 
26 per cent excess rainfall than the State average In a 
spell of 72 hours leading to serious flood situation In 
Baleswar, Bhadrak, Jajpur, Rayagada, Gajapatl, Ganjam, 
Kalahandi, Kendrapada and Jagatsinghpur. 

In Cuttack city, my native place, there was 330.25 
mm of rainfall within ten hours which surpassed a record 
rainfall of 320 mm of 1934 and 330 mm means 
approximately 13 inches of rainfall or more within ten 
hours. During the super cyclone, the city received 
205 mm of rainfall in two days. Major parts of the city 
were submerged and 48 wards of that Municipal 
Corporation and more than 3.5 lakh of people were 
affected. Fifty thousand people were marooned and more 
than 3,146 people were evacuated to safer places. The 
storm water deposited is around 34,16,801 cubic metre. 
The discharge capacity of that Main Storm Water Channel 
is only 21 cubic metre per second. The normal time 
required for discharge of this volume of water is 76 hours. 
I should thank the State Government and the municipal 
corporation authorities that within 48 hours, by utilising 
the modern machineries, we could lift the water from that 
city. 

Sir, to meet the relief expenditure on account of 
floods, I have three suggestions to make before this 
Government. Firstly, Orissa Government has asked for 
financial assistance of Rs. 506.70 crore out of NCCF. 
Secondly, there is a need to restore CAF allocation for 
2007-08 to Rs. 319.38 crore after adjusting the Central 
share of Rs. 58.66 crore advanced during 2006-07 as a 
Grant. Thirdly, there is a requirement to specially allocate 
at least 50,000 Indira Awes Vojana houses for flood 
victims of BPL category whose houses 'have been 
damaged due to floods. 

Sir, this House has deliberated again and again about 
Kalahandi during the eighties and nineties. Those were 
the days of drought, plight of population, sale of children 
and today the situation has changed. Kalahandi today Is 
a rice surplus district. Indrabati project has made the 
turnaround. Today Hati, another river, is inundating large 
tracts of Kalahandi District. 

Sir, recently news has come that Aaipur, 
Bhawanipatna National Highway link also was Inunda'--
which had four feet of water. A truck was washed away 
and a person lost his Hfe. There is a need to strengthen 
the· embankments of the Hari river. 

Sir, I draw the attention of this Houae towarda an 
Important matter. A88am Government auepeets thla has 
come about in the media and we would like to get an 
answer from this Govemment-that a substantial amount 
of water was released from a dam upstream or a natural 
dam has burst In Arunachal Pradesh. Assam Water 
Resources Minister-I need not name hlm-has Hid, 
though North-Eastern Electric Power Corporation has 
denied media reports that it had released water from Its 
Ranganadi project in the neighbouring State, the Assam 
Government is not satisfied. We would like to know what 
are the facts .... (lnttJnvptions) 

Sir, I need another two minutes. As communities 
around the world today are battling ftoods which are not 
only recurring very often, but is very abnormal, experts 
warn such events may become more frequent due to 
climate change and that lessons stili need to be learnt to 
limit losses Floods may result in lower death tolls than 
earthquakes, wars or tsunami and, therefore, gain less 
international attention, but they have caused devastations 
of high intensity. WOrldwide, major countries are facing 
flood fury. Urban areas are turning Into hell. The primary 
reason behind susceptibility to flooding Is Its unplanned, 
large-scale urbanisation, poor drainage maintenance and 
lack of public concern about the use of non-biodegradable 
plastic products which are secondary reasons. 
... (Inlsnvptions) 

Before I conclude, I would like to remind this House 
what has come to light by an Audit Report where it Is 
stated: 

·Preparedness for floods was Inadequate; relief 
assistance was extended without I?roper identification 
of affected persons; financial management was 
deficient and monitoring of relief and rehabilitation 
activities was unsatisfactory." 
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This is not the cue of one 8tate, but of all. 

Flood control projecta will continue to '.1 to Irwwe 
people agalnat flood dIaaIter un_ our planner8 InIegrate 
thinking on draipage and upstr.am and downetreatn 
linkag.s. Therefor., repeatedly, the Meteorological 
Department is receiving flak from aU quartenl for their 
ineptitude in predictions. The Meteorological Depattment 
needs to b. upgraded. Why can't the weather forecUt 
not be n.ar.r to truth? 

Lastly. I would urge upon the Gov.mment to enamt 
that farmers get .dequate support through crop Inaurance. 
Accordingly. st.ps should be taken for the benefit of the 
farmers. The State Govemm.nts should be provided full 
support to replenish seedsaleo and saplings too. There 
is a lot to be done. Let us not play poIIticI in thll IituatIon 
of calamity. 

MR. DEPUTY SPEAKER: Before I adjoum the HOUle, 
I have only two speakers. They are not able to be prasent 
on 16th. They shall speak for 2 minutes each. 

First of all, I would like to request Shri Ram Chandra 
Paswan. You have got only two to three minute.. 

[Trans/ation} 

SHAI AAMCHANoRA PASWAN (Rosera): Mr. Deputy 
Speaker, Sir, the people's representatives from Bihar are 
raising their voice here in the House about the havoc 
caused due to floods in Bihar and the people of entire 
country got to know about it. As a matter of chance, my 
constituency is also amongst the flood hit arus. There 
is no biock there which is easily acc888lb18. Th. main 
point is that so far the State Govemment h.. neither 
provided any security to the people there nor has it started 
any flood relief works. Today the biggest need of that 
region is boats. The State Govemment haa not started 
any boat ferry service there. Hundreds of people are 
dying. Instead of providing relief, people are being lathi 
charged and fired at. Shri Ram Vilas Paewan, the 
President of the Lok Janshalctl Party, which is natlon.1 
party, had visited that area with me. We toured all the 
flood affected areas in Bihar. Lakhs of people w.re 
stranded and no security arrang.ments were in place for 
them. t would like to ask the State Government .. to 
what it is doing for the lakhs of people whose houa .. 
have been washed away or destroyed. I not only hope 
but believe that the Union Govemment will take some 
initiative in this regard. I have met the hon. Prime MInist.r 
with on this issue. The Home Minist.r and Smt. Sonia 

Gandhi had toured the area. Shrl P.njlarjl was allO 
preeent at the Prime Mlnilter's house. H. had al80 come 
to meet UI and he told us that the Bihar Government 
had MIdi of 550 crore rupees. If It demaneil another 
Irwtalment of fund8 we can provide it but we h.ve not 
recetved any demand 10 far.o.spite this, the Union 
Government h.. released RI. 150 cror.s to Bihar but 
nothing Ia known about thl utilleation of the amount. Are 
plan funda meant to be utilized or to k.ep intact? W. do 
not know whether the fund wu utilized as y.t. Therefore, 
It Ia my requeet that the Union Gov.mm.nt should get 
the Ioana of flood affected peopl., particularly f.rm .... 
waived oft. Thl Union Govemment should also monitor 
the utlHzetIon of funda provided to the Stat. Government. 
HouMa should be conetruded under Indira Awas Yojana 
for peopte whose hOUMa havI been washed away, and 
apeclal Wllfare 8Chemee 8hou1d be run. Talks should be 
held with Nepal to find a IOlutIon to the problem of fIooda 
becaUi. Bihar 18 flooded by water which flows down 
from Nepal Ivery y.ar at the time of harvesting. At th.t 
tim. heat.d dtscuulona take plac., accusatlone and 
counter·accueatlons .... huried across thl board, time 
palMI and the iuue dIeI down. The St.tft Govemment 
and the Union Govemment keep on paselng the buck 
end the common people .utrer a. a consequence thirst. 
On the on hand people suffer due to floods and on the 
other due to drought. There is no arrangement for boats 
In the flood ravaged are ... There are no boats because 
the owner of the boat is not being paid despite running 
ferry .. rvice. When the Flood Protection Dam was built 
In Nepal In 1980 1m objectIvl was to store wat.r and 
aleo to l.-e this water for Irrigation through canals. The 
dam wu built but the irrigation canals were not and ae 
a consequ.nce lOme regions .re hit by floods every 
year and lOme regIona autter from drought. Th.t Is why 
I ... that thle is a very aertoua matter. Thil i. not • 
matter of lingle year. This Ie a recurring problem. The 
Union Gowmment .tlouId Intervene In the matter and 
find • permanent aoIutIon for this problem either through 
Bihar Government Of Nepal Gov.mment. 

14 km length of Fuj. oarjiya embankm.nt remains 
to be built. The State Govemment must have started Its 
construction with 1m own fund8 but now the State does 
not have a lingle penny. 50 krn of area submerges due 
to non completion of the said .mbankment. H.nce 
00MtIUcti0n of the remaining 14 krn of the embankment 
IIhouId be expedited to .. ve the people who suff.r \oa8 
of Nt. and property dua to flooda every year. 1,25,000 
houMa have been prcMded for the flood affected people 
but the qUlltion is not merefy of 1,25,000 hou.... At 
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least, 5 lakh houses have been destroyed In this aru. 
The existing relief measures are IUit not enough. A 
comprehensive scheme should be chalked out In this 
regard. It is good that a debate on flood situation Is 
taking place and It will continue tHI 18th or 17th but It 
would be fruitful only , when compenaatlon II provided to 
flood affected people who have sufferecf'1ou of life and 
property. Those people should be provlcWd' houI8I under 
thtt Indira Awas Votana and loanl of farmers .hould be 
waived of. The farmers should be provided loans at 
sublldlzed ratel to enable them to carry on farming. 

SHRI KIREN AIJIJU· (Arunachal West): Mr. Deputy 
Speaker, Sir, there are two types of Natural calamltl .. , 
Firat those which are predictable and I800nd thOM about 
which we never know and we cannot make any 
predictions as to when and how they will strike. We are 
not understanding this limple thlng8 that there lhould be 
full preparedness on the part of the Govemment to face 
the calamity about which we can be lure enough that It 
is coming. Why cannot this happen? It generat .. anger 
in our heart. The northeastem Stat .. In India experience 
heaviest rains. We all know that Brahmaputra river CI'Oll8l 

the danger mark, how many villages will get Inundated, 
how much rain Arunachal Pradeah II likely to receive, 
how much damage likely to 'be suffered, roads likely to 
be washed away but no preVenltve arrangement Is made 
against all this likelihood. It Is a matter of regret. Three 
years have passed and hon'~le Prime Minister Is 
over1ooking Arunachal Pradesh. We do not know why he 
does not visit there? What message It will send to the 
people of the country? 

Mr. Deputy Speaker, Sir, I would like to Intorm the 
hon'bIa Minister of Home Affairs that the Chief Minister 
of Arunachal Pradesh cornes from Cong ..... Party. I have 
no hesitation in accepting that he hu carrieQ, out 10 
many good works because 'we must appreciate the good 
work done. Last year when people in his own village 
were killed due to house collapse and half of my village 
was washed away the Chief Minister had provided help 
and I am thankful to him for this. But no assistance Is 
coming forth from the Central Government. It II 
regrettable. if you look at Arunach~1 Pradeah you would 
find that more than half of the hydel power projects are 
located there. It is a key State tor the Economy? It is 
rich in oil, gas and has the largest to ... t cover in India. 
All of us know that Arunachal Ia an important State but 
Only speaking about it will not do, ·they must show action. 
Hon'ble Minister of Water A_oure .. is here. I would like 

to tell him If he would not control the lItuatIon of floods 
In Arunachal Pradesh, the problem of Auam' cannot be 
reeo/ved becalMe atleut 98% of the water In the rive,. 

. of Aleam come from Arunachal Pradesh. How that can 
be regulated. In Arunachal, Brahmaputra II known u 

. Slyan and In Tlbet It II known u Humphco, how can 
that be regulated. Alvers here are not like the rive,. 
flowing there because they carry huge quantity of water. 
The Govemment hal not formulated any policy to regulate 
them. Our Prime Minister is M.P. from Auam and the 
Mlnlatry of AailwaYI has announced that It Ie preparing 
BogIbill Project. The stones required for the .. ecutIon of 
that project will all come from Arunachal PradMh but 
eton.. check floods and after lifting a" the stones from 
there complete flooding of the area will take place. 

1'.00 hr.. 

There Is no arrangement for that. Policy for this 
purpoH Ihould be formulated In a wide perapectlve. The 
problem will not be solved only by giving AI. 500 crore. 
With euch policy and the attitude of the Govemment, no 
improvement is p08llble. We must formulate some policy, 
publilh a paper for Ita permanent solution. For us no 
solution seems to be in sight. It Is not a good IIgn. 

The roads of 18 dlatr1cts have been destroyed I,n our 
State; No district has any connection with any part of the 
country. There il no hellpad so nobody can vIaIt and 
take stock of the lituatlon, roads are already damaged. 
Some people have al80 died of lome unknown dIIeaIe. 
There Is no means to ,end a medical team there to take 
stock of the situation. If we conduct a lurveyln Bihar, 
Tamil Nadu, Andhra Pradesh, Orll88 after two three days 
of flooding, houses look submerged In water. But In our 
State hous.. are washed away once for all. Nothing 
remalns as proof to show that there were hoU881 here. 
When the photographers reach there nothing 18 left to 
take photographs of. There are so many thlnga .to be 
undel'8tood. Unleaa the people who are In the Ministry 
think over It, the condition wi. not i!"lprove. If you put 
Bihar and Arunachal, Jammu Kashmir and Rajasthan on 
the aame scale, the policy will not lUCCeed. The different 
States in India have their own 8p8c1flc problema. The 
policy should be formulated keeping this In view. I, through 
you would like to tell the Government whatever hal been 
said till date is a different thing but Government must 
change ita attitude for future and It will serve no purpose 

. to please the. people by providing rup88I one-two crore 
as alma. Such a package should be prepared with a 
comprehensive approach so that "this problem may be 
&dived once for all. 
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MR. DEPUTY SPEAKER: Now the Houae lhaft take 
up matters of Urgent. Public Importance. Chaudhary Lal 
Singh. 

rrf1lnat.lionj 

CHAUDHARY LAL SINGH (Udhampur): Mr. Deputy 
Speaker, Sir, with your permlaalon I would like to raIIe 
an important IMue in the House to bring It to the while 
of the Govemment. When village Defence Commltt ... 
had been set up, it W81 provided that its memberl will 
work throughout the day and after that four people would 
protect that village and rest of the people would carry 
out their own work. It was a good arrangement. But now 
the same peraon works throughout the day. 

19.04 hrl. 

[SHRI VARKALA RADHAKRISHNAN in Ihs ChsIIJ 

It is great injustice that a person works continuously 
but the, honorarium paid to him ia 81 meager 81 RI. 200 
or 400. If he refusel to work they throw him out 1rom 
Village Defence Committee, I meant to say and It II my 
request that when a pel'llOn works like a MPQY hla .... ry, 
education of his children, his uniform, his cloth .. , hla 
'guns, his shoes and his accommodation Ihould be taun 
care of by the Govemment. They should be paid not 
honorarium but full salary. Along with this they have 
posted SPO in our State. 

Sir, about 425 jawans of BDS and S~ have been 
killed. This is the figure provided by the Government aince 
they are not permanent employees, no employment Ia 
provided to the Members of their families nor any other 
benefit can be given to them by the Govemment. Thua 
they have to bear nothing but 1088. 

/English} 

MR. CHAiRMAN: Pleaee conclude within a minute; It 
is 'Zero Hour' mention only. 

/Translation} 

CHAUDHARY LAL SINGH: Sir, first pIeaIe lilten to 
me then I shall conclude. 

{EngllMj 

MR. C;HAIRMAN: I am here for a number Of tImea. 
You pIMM conclude. 

• .. (Im.m.p/ion$) 

\ 
MR. CHAIRMAN: It II for you that I come here and 

a lit h .... 

... (lnltlmJpllons) 

CHAUDHARY LAL SINGH: Sir, I am concluding. The 
third thing which I would like to say II that a police 
peraonnet gets 450 NPH8 ."r month as ration allowance , , 

where81 a jawan of C.R.P:F. gets 1200/- Npeee per 
month. I want to say that both, theae jawans have the 
same diet. So demand that • police-personnel Ihould 
alao get 1200 rupees 81 monthly ration allowance. 

Sir, all these three Jaaues are related to the Union 
govemment. So I request the govemlTMHlt to con8tder 
these and out the diecrepancy because I have a1rudy 
..... ed these IliUM many tim .. in the HOUH. Thank you 
for giving me an opportuntty to apeak. 

{Engli8hj 

SHRI B. MAHTAB: Year long official programmes 
have been planned In different parte of the country to 
mark the 150th annlvereary of the 1857 Firat War of 
Independence and the 80th anniversary of Independence. 
At Ieaat. a lilt of 66 Iuggeatad even. haa been prepared, 
commencing from Independence Day and concluding on 
August 11 next year. But to my BUrpri.. not a lingle 
event which occurred In Orlaaa is llated though people'. 
aacrtfice there Ia no leal If not. more. During the 1857 
Aral War of Independence, H .... Singh and Maclho Singh 
were Incarcerated in Andaman and later hanged to death 
for their fight a~}nIt the British. Sardar Surendra Sal led 
a Itruggle for more than 27 yea~ and was Imprisoned 
In Hazartbagh which w .. demolished by the sepoys and 
he W81 let free. Chakhl Khuntla of Purl W81 closely 
aaaoclated with Rani of Jhanei Laxmi BaI during her 
struggle. During 1942 Quit India Movement, 29 people 
laid down their Ilve8 in lram reai.tlng Brltleh fon:ea n0n-

violently. The Salt Sa~a of Inchudl w .. tanned 81 
MOOI1d onty to Dand!. Laxman Nayak, a young tribal, 
__ hIInged to dMth during the Quit India Movement. 
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His martyrdom is perhapa the only one after 1942. But 
not 8 single event i. listed by the Government. 

I urge upon the Govemment to take up tome eventl 
or these events of importance and celebrate occutlon In 
Orissa too. 

SHRI PRABODH PANDA (Mldnapore): Sir, I would 
like to draw your attention and the attention of the House 
to a very important matter about the land reforms policy. 

Sir, the land reforms programme Is already 
incorporated in the Common Minimum Programme of the 
UPA Govemment. This Govemment hu already puaed 
its tenure; three years have already been paued; it h_ 
left out with two years. But In most of the States, this 
programme has not been Implemented; It hu rather been 
ignored. So, thousands and thousands of farmers are 
coming up particularly in the State of Andhra. They are 
coming up in the streets and they are fighting for 
implementation of the land reforms programme. Last 
month, in July, not leas than seven days or a week-long 
movements, strikes, dhama and SStyagrsM were observed 
aU over the State of Andhra Pradesh In 23 districts. 

On the particular date after sstyagtaha, on the 28th 
of July, the Police resorted to firing on the struggling 
peasants and seven Innocent people had been killed by 
the Police. This is a matter of deep concern. It 1111 a 
national concern. In all other States, the farmers are 
coming to the streets. 

So, I urge upon the Central Government to take this 
matter seriously and to call a National Conference In this 
matter 60 that land reform programmes could be 
implemented properly ali over the country as 800n as 
possible. 

This matter Is a very important matter. That Is why, 
have brought this matter before this house. 

[Translation} 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Chairman Sir, Ural in my parliamentary constituency Is 
the district headquarters of Jalaun. There Is a post office 
at the station which is being removed from their due to 
some specific reasons. That post oHlce caters to 
thousands of people. It receives lakhs of letters for further 
dispatch to other cities and villages. I would like to request 
the Minister of Communications and Information 
Technology, through you, not to merge that post otftce 

with a post office at another place 80 that the people of 
the district might avail maximum benefit thereform. I 
demand that this poet ollice should be expanded further 
so that the people of my constituency might avail 
maximum benefit therefrom. 

SHRIMATI KARUNA SHUKLA (Janjglr): Mr. Chairman 
Sir, I would like to draw your attention towards 
Chhatlsgarh. Chhatlsgarh Is a new, backward, poor and 
trlbal-domlnant State. But It Is regretted that the Union 
Govemment hu decreued the quota of APL rice from 
60,000 metric tonne. to 740 metric tonnea only this year. 
It has caused an additional burden of· 150 crore rupees 
for the State Govemment. I am raising thIa matter because 
at times the Union Govemment curtails the quota of sugar 
and kerosene. In addition to this the supply of 398 MW 
power from central pool hu been curtailed forever. Now 
the Union govemment hu slashed the quota of APL rice 
which is the main staple food-Item of Chhatlagarh. I 
request the government of common man and the poor-
not to hit the poor hard and not to discriminate against 
the only seven years old Chhattlsgarh? 

SHRI VIR EN ORA KUMAR (Sagar): Mr. Chairman Sir, 
thousands of people die untimely and a large number of 
people become handicapped or are become brain-dead 
because of taking wrong medicines every year In our 
country. The handwriting of the doctors on the 
prescriptions for the patients Is eo illegible that the Ie .. 
educated salesmen at chemist shops get confused and 
give some other medicines for example-Corflam In place 
of Corflo, one pharmacist gave PlendiJ instead of IcordiJ 
and as a result thereof the patient had heart-attack and 
he died. As per one assessment, medicines of about 
5000 brand names are being sold in the country and 
more than haH of these have identical names. Only nurses 
and pharmacists can read the names of medicines 
prescribed by the doctors. There are multlpurpol8 shops 
in rural areas where consumer goods, ctothes Iron and 
medicines are available in the same shop. Less educated 
people give medicines of Identical names which causes 
problems for the patients. 

Therefore, I request the Union Government to make 
provisions to get printed the names of medicines on the 
bottles and wrappers in Hindi and regional languages 
also with English. 

About 80 percent population ,of the country lives in 
rural areas. Besides their mother tongue they know Hindi. 
Therefore, the persons associated with medical science 
should be encouraged to adopt Hindi. 
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fEngli$h} 

DR BABU RAO MEDIYAM (Bhadrachalam): Ttwlk 
you Chairman, Sir. 

I want to bring this matter to the notice of the Mlnlltry 
of Home AHairs and to the Ministry of Social Justice and 
Empowerment. This is regarding the brutal killings of Dalitl 
and other downtrodden people in Andhra Pradeah. 

On 28th July, 2007, seven people were shot dead 
by long range modern weapons like AK-47, SlR at 
Mudigonda village in Khammam District of Andhra 
Pradeth. The IandIeu poor people are agitating for ~ 
sites and cultivable lands since three months. The 
administration has not paid any attention towardl the 
legitimate demand of the poor. State-wide proteata were 
taken up in the form of indefinite hunger 8h'Ikee allover 
the State. As a part of State-wide demonstratlona, about 
250 people gathered at the hunger strike tent at 
Mudlgonda. 

A Speciai Anti-Naxal Squad was brought into the spot 
and they, without observing any preliminary steps to 
disperse the mob, at onc:e reeorted to firing on the people 
around the hunger strike tent. Four people died on the 
spot and three others succumbed to death due to bullet 
injuries. About 15 people were injured and they are stUl 
under treatment at the local hospitals. Out of the seven 
killed, four belong to the Scheduled Caste community 
and three people belong to other backward communltlea. 
They are all in~abitlng in rented huts and they did not 
have any piece of land. Their livelihood entirely depends 
on the daily labour. 

Hence, Mr. Chairman, Sir, I would requeat the Union 
Govemment to make an inquiry into this incident by the 
CBI, and aiso I demand adequate compensation should 
be paid to the deceased and the injured, and C8888 

should be booked against the culprits under Section 302 
of IPC and SCIST (Prevention of Atrocities) Act, 1989. 

{Transllltionj 

SHRi GANESH SINGH (Satna): Hon'bIa Mr. Chairman 
Sir, through you, I want to draw the attention of the 
Central Government to the constant shortage of fertilizers 
in the country. There used to be no shortage of fertilizers 
in our country 2-3 year back and fertilizer producing 
factories in the country were able to meet Ita demand. 
Suddenly, all the fertiliZer units were cloMd down owing 

. to a wrong policy of the Central Government and now 

we are ImportIng fertllizerl from abroad. A new 
developmen1 haa taken place. Earlier the Central 
Govemment ItIeIf UMd to import fertllizere but now this 
reeponelbll/ty has been given to the State Govemmenta. 
I am IUrpl'iHd as to why this Ie happening? The Central 
Govemment has p8I8ed Ita responllbillty to the State 
Governments and today the situation Is .uch that the 
fertilizers are not available to the farmers in their time of 
need. On the one hand, farmers are facing .erioUi 
probleml of flood, famine, hailstorm, froet and on the 
other hand our productIon Is declining. OwIng to shortage 
of foodgralna, Central Govemment I. Importing more than 
5 lakh tonn.. of wheat from abroad once again. Wheat 
il being Imported at higher rates from abroad while our 
farmers can increase their production at lower 00Ita. Even 
subsidy is not being provided to them in order to 
encourage them. 

I would like to know from the Central Government 
aa to where It i. leading the country, to, when the 
economle concfItlon of the farmer I. getting worse day-
by-day as a result of .uch wrong pollei... Our country 
was .. If lufficlent In the matter of foodgraln. but that is 
coming to an end Ilowly. Today, even .eed. and 
foodgraln. are being Imported Into the country from 
abroad. It can be gueaeed from thI. as to what will be 
our condition in the coming time. Therefore, the 
Government should make new IChemea to make the 
agriculture sector HIf-lUfflelent and provide benefit to the 
farmers directly. 

/Eng/WI} 

SHRI ANWAR HUSSAIN (Dhubri): Thank you, Sir. I· 
draw the attention of the Hou.. to a matter of utmost 
concern. During the last one-and-a-half months, 6,000 
people from Arunachal Pradesh, 2,000 people from 
N~ and 500 people from Mizorarn-aD of whom 
ant Mulllme-were forced to leave theM Stat .. as they 
have been branded as Bangladeahls. They had all inner-
line permlta and were settled there for more than ten to 
thirty yeara. The student organization. and aome 
chauvinistic and communal fol'C8l have driven them out. 
It is very unfortunate that the State Governments of 
Arunachal Pradesh, Nagalancf and Mizoram kept mum 
and did not do anything and encoursged those chauvinistic 
and communal forces. In the subsequent c .... , they were 
driven into Assam and the Government of Assam verified 
the citizenship of aD these 8,500 people and found them 
to be bona fidtI Indian citizens. 
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MR. CHAIRMAN: It Ia a v.ry HriouI lleue. You 
cannot do It In a ·Z.ro Hour' mention. It I. a v.ry 
important matter. 

SHRI ANWAR HUSSAIN: Sir. pIeaIe lei me complete. 
Let m. .xplaln and oy what It II the problem. 

MR. CHAIRMAN: Thla II a v.ry .. riouI matter, not 
to be tak.n up In a 'Z.ro Hour' mention. Becauae of you 
that I am here. Please be brief. 

SHRI ANWAR HUSSAIN: Thank you, Sir. I am 
narrating the probl.m. 

The Chief Mlnl.ter of Alum went to the extent of 
saying that if anybody can prove anybody of them to be 
a Bangladelhi he would resign from the Chief MInIate •. 
This la the case. 

MR. CHAIRMAN: Pi .... conclude. You cannot do It 
In a 'Zero Hour' mention. 

SHRI ANWAR HUSSAIN: I would urge upon the 
Govemment to ensure that law ahould not be taken by 
any organization or chauviniatlc and communal forcea. I 
also urge upon that all these people who have been 
driven away should be r •• ettled th.r. and the 
compensation for their .hope, business eatabIIIhmentl, 
godowns and houses be glv.n. 

SHRI A. V. BELLARMIN (NagercoU): Thank you, Sir. I 
wilh to invite the attention of the auguet Howe to a 
matter of utmost urgency and importance concemlng the 
life and living of fishermen. The ,time hal come to form 
a aeparate Ministry, at least in the .tatus of Mlnlater of 
State for Fisheries. It is pertinent to point out that 
hundreds 01 millions of people are living In the coutaI 
villages along the long at retch of trl-a.u of Indian 
peninsula. They are dep.ndent upon the oceanic 
resources and venture Into the .... ')Cploring the orne 
at the risk of their livea. Equal number of people living 
in the inland also are dependent upon the .. a producta 
for their livelihood. 

It is woeful to note that the milerlel, the hardllhipe 
experienced by these people are dleproportlonat.ly 
increasing. It has become alarming, after the taunaml 
killer waves raged the shores in December. 2004. There 
has been ingression of wate... Into the coutaI Ylllagea 
destabilizing their dwellinga. There wu receuIon of sea 
water creating panic leading to ....... ~ migration 
very frequently. There w .. mieelng, downing of fllherman 
who were venturing Into the .e... Th.re w.r. 

hal'UllTl.ntI, kldnapplnga, nabbing, captivating by ... 
plrat.. and .. a robbe... and the peopl. w.,. taken by 
neighbouring countrt.. II prison.... and .ometlmel thty 
were klHed by firing and bombing. All .uch catutroph .. 
have atarted springing up In the recent times. Th.re has 
been 1081 of Uv .. and propertl .. and cu .. of 10 .... of 
flahlng Impl.ments are being reported a1mOlt everyday. 

Th. preaent arrangem.nt .xlstlng with the Mlnlltry 
of Agriculture Is Insufficient to deal with this problem. 
Thouunda of c.... are pending for y.a.... Even the 
d.ath compensation for the t.unaml victims wu not 
compl.t.1y dl.burs.d yet. Separate Mlnletrlea In State 
Govemmentl have to walt for long for dllpOl8l of the 
Ilau.I a. th.y have to walt for long to get things 
lII'Ction.d or approved by the C.ntral Mlnlltry. 

The propoeed Coutal Zone Management Zone .BUI 
wlH not be a lolutlon for the probl.ms. That will lead to 
further comm.rclal .xploltatlons of oc.anlc b.lts. I, 
th.refore, request the Govemment to think of setting up 
II aeparate Ministry of Flsherin and Marine Wealth. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, I 
would like to draw the attention of the hon. Minister of 
Cultur. and Tourism to the following matter of my 
constituency. 

In 1982, during an archaeological excavation 
conducted at Lalltglri lite In the State of Orlasa. golden 
cuketl containing the sacred relic of Lord Buddha was 
recovered. This rare and p~lous relic is the centrepelc. 
of the findings In the famous Buddhist site of Lalitglrl. 

It was kept in the strong room of Archaeologk:al 
Survey of India'. Headquarte... at Bhubaneawar, Orissa 
for the lut 25 years. There WII a demand, time and 
again, . to place the relic In Lalltglri at the v.ry elte of Its 
recovery. Now, I have corne to know thet the Govemment 
of India haa recently cleclded to tranafer the sacred relic 
to Rldnaglri, another Budctlilt alte under the ASI, and 
keep them permanently there. 

This decision has hurt the sentiments of the people 
of Lalltglri araa. The local people take pride in the Lalitglri 
alte a. an ancient c.ntre of Buddhl.t culture and a 
potential d .. tlnatlon of foreign tourists, especially from 
the Far Eut. 

Since Lalitglri forma part of my constituency and a 
mua agitation Is gaining momentum against the decision 
to place the aacred relic In Ratnaglrl, I would like to 
requut the hon. Mlnlst.r of Culture and Tourism to 
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reconalder the ave decIIIOn and to PreHrve the IIICred 
relic of Lord Buddha at the very lite of Ita recov.ry, 
lantglrl In Orlaaa. 

tn.n.a,*",} 

SHRI BACH I SINGH RAWAT 'BACHDA' (Atmora): Mr. 
Chairman, Sir, there ia watch making unit of HMT In 
diltrlct Nainital of Uttarakhand. This unit wu HI up with 
a loan of RI. 45 crore while It h. paid AI. 280 crore 
u interelt 10 far and RI. 67 crore as depreciation COlt 
to the headquarters. It hu made busin ... worth AI. 620 
crore so far. It Is very unfortunate that the Board of 
Directors and the Mlnlatry of Heavy IndU81riee and Public 
Enterprlsel have decided recently to clOl8 down this unit 
while 800 labourere and their famlll.. are working there. 
Thia is the only Public Sector Unit which Is manufacturing 
watches in Uttarakhand. This is the only fadory where 
watches based on Braille system were being manufllctured 
for the Blind people. Mechanical watches, alongwtth 
auartz watches, were also manufactured there. Non-wIIIctl 
components were also made here till date. Here,' the 
average age of workers is 41 yeare while it II 57 yHI'I 
in othftr HMT units at Bangalore and Tumkur. The ulary 
bill of its secretary ~u alia the Iowellt among all the 
fadories. The PreHnt managing director of HMT Ia ready 
to continue Its operation. If he Is ready to run It and 
machinery Is no more owned by the fadory, then such a 
factory which makes watches for the Blind people should 
not be closed down in the Interest of the country. If it Is 
necessary to close It down, then it should be merged 
with the Bangalore unit. The employees of Uttarkhand 
should be accommdated in the BHEl unit in Haridwar 
instead of Bangalore. Their families are facing crisis of 
livelihood. I want to demand from the hon. Minister that 
it Is the only industry In Uttarakhand and it should not be 
closed down. 

{English] 

MR. CHAIRMAN: Now, two notices are received after 
9.30 a.m. I will call you on the condition that you will 
finish your apeech u soon u pouible. If not, during the 
couree of your speech, I will adjoum the House. 

Shri Shailendra Kumar will 8Pft8k now. Pleue be 
brief. 

{Transl8lion] 

SHRI SHAllENDRA KUMAR (Chall): Hon. Mr. 
Chairman, Sir, through you, I want to draw the attention 
of the hon. Minister of State In the Mlnlatry of 

Parliamentary Aftai,. to my parliamentary conetItuency 
CMlI In Uttar Pradllh comprtaIng 3 dletrlcta of AIIahIbIId, 
Kauehambl and Fatehpur. The offIctaIa there take a long 
time In spending the fundi Uhder the MPLAD 1Cheme. 
RegardIng the fundi atIocated by me for varto .. projlCla, 
they give one InIfaIImenI but delay the HOOnd inItaIImenI 
with the relUlt that the work on various pending projectl 
Ia not completed. There wu a dlacuaalon and expl'Ullon 
of concem In the HoUle on the ftood and drought lItuation 
In the whole country. Our Uttar Pradelh II facing drought. 
I want that the Central Govemment should uk especially 
the Chief Secretary and the Chief Mlnillter of Uttar 
Pradesh to ,enaure timely utilization of MPLAD fund, and 
allocation ,hould be made for pending projects 80 that 
they can be completed .... (h7~} 

{EngIi8II] 

MR. CHAIRMAN: Shrl Shallendra Kumar, ple .. e 
conclude. There II a leparate Ministry under the Mlniater 
and you can tell him about the lame. 

tn.nMlion} 

SHRI SHAILENDRA KUMAR: In addition to this, I 
would Uke to make one more demand through you that 
the other budget allocation for MPLAD fund lhould be 
given In advance for the place, facing flood or drought 
situation so that the fund could be spent on the problem 
of flood and drought. Thl, will help In providing 
employment to the people and comptete the pending 
developmental works. 

{English} 

SHRI ABU AVES MCNDAl (Kalwa): Hon. Chairman, 
Sir, I want to raIae a I I8rioua matter of public importance. 
Every year, people lUffer a lot In all reapectl due to 
severe and continuous erollon In the Ganga ba,ln 
area. in the country. Katwa, Kalna, Tamaghat, 
Dangapara, Kallnagar, Mayapur, Nawadwlp. Agradwip, 
Khalramari at BaIagMl are the woret affected areas In 
Weat Bengal. 

The House may remember that I had ralaed the 
seriOUll'l888 of erosion on the banks of Ganga during the 
last two Seaaiona, but no action has been taken 80 far. 
I would like to mention here that thousands of peopht 
have expreued anxiety and uncertainty for their lives 
and beIongingI /h the ~1I1C8 rA Shri LaIu Prasad Vadav, 
the hon. MInIster rA RaIway and Shri JaI Prakash Narayw'l 
Vadav, the hon. MInIater of StIlle of Water Resources on 
30 June 2007 at Katwa. 
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I have doubte when the Railway Mlnletry pIanI for 
doubling 01 the eandel-Katwa ~Iway line. and aomtI 
other works that are alao In progreu. How far wiN they 
succeed to complete the project when the entire 
SamudragBrh and Kallnagar Railway Statlonl .r. 
dangerously on. the verge of being wiped-off by eroalon 
01 Ganga. 

Keeping in view the enormity and .. verity ofth. 
erosion 01 Ganga in the Hid are.. and Ita UIOClated 
burning problems, the Mlnlatriea 01 Rallwaya and Water 
Resources, Government of India ahould jointly come 

forward to trut ttiI ... a national problem and take 
Immediate action to ...... thII thre ... 

MR. CHAIRMAN: Th. HOUle ltandl adjourned to 
meet on Thul'8day. the 16th Augult 2007 at 11 a.m. 

11.33 hre. 

ThtI to/( ~ IhtIn Mjoum«t IiII aw.n of IINI c.tIt:* 
on 'T'III.IIst::M)f AUfJU6t 16, 20071S17IVMII 25, 1929 (SIIG). 
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ANNEXURE I ,.".,.. .. IntMx to lIMMlfWI au.tIt:JnI 

".".,.. ... IntMx to StWMd Qj...,.. 
SI.No. Member', Name Quntlon Number 

SI.No. Member'. Name 0ueItI0n Number 2 3 

1. Shri Adaul, Anendrao V. 46 1. Shrl "8achda., Bachl 
2. Shri Barad, JuubhaI Dhan8bhal 44 Singh Rawat 408 

3. Shri Chendrappan, C.K. 53 2. Shrl Aaron Ruhld, J.M. 337, 411, 486, 
498 

4. Shri Chltthan, N.S.V 54 

5. Shrl Chowdhury, Adhlr 6G 3. ShrI Acherl.. Baaudeb .,494,616 

6. Prof.Ohumal, PrMn Kumar &8 4. ShrIAdaut, Anar;Ktrao V. 417, 470, 602 

7. Shri Fanthome, Francia 54 5. Dr. Agarwal, Ohlrendra 299, 374 

6. Smt. GawaH, Bhavana P. 42 8. ShII AhIr. H.".,., G. 316, 400, 428, 
476, 606 

9. Shri Jindal, Nav.." 66 

10. Shir Karunakaran, P. 49 
7. SM Appadural, M. 318, *, 417 

11. Shri Kumar, Nlkhil 58 
8. Shrl AthaW8le, Ramdu 308, 378, 454, 

601, 502 
12. Shri Mehta, Alok Kumar 67 

8. Shri BaItha, Kduh 468 
13. Shri More, Vaaantrao 48 

10. Shrt Barad, Juubhal 388, 384, 455, 
14. Shri Dwalsi. Asaduddin 60 Ohanabhai 488 

15. Shri Panda. Prabodh 47 11. Shrl Barman. Hlten 314, 381, 473, 

16. Shri Paswan. Sukdeo 67 504 

17. Shri Patel. Kishanbhal V. 48 12. Shrl Barman, Ranen 435, 481 

18. Shri Prabhu, Suresh Prabhakar 44 13. Shrl BaxIa, Joachim 349, 423 

19. Shlr Ramesh Dube 61 14. Shri Bhadana, AYler Singh 458 

20. Shir Rao. Rayapatl Sambulva 48 16. Shrt BhllgOra. Mahav!r 323, 408, 483. 

21. Shri Reddy, G. Karunakar'a 43 496. 514 

22. Shri Reddy. M. Raja Mohan 52 16. Shri Bhakta. Manoranjan 366, 439, 477 

23. Shri Reddy, Suravaram Sudhakar 63 17. Shri Blshnol, Kuldeep 302 

24. Shri Aililu. Klren 45 18. Shrl Borkataky, 306, 376. 448, 

25. Dr. Sanna. Arun Kumar 41 
Narayan Chandra 484, 517 

26. Shri Satpathy. Tathagata 52 
19. Shri Bole. Subrata 304, 427, 475 

27. Shri Shivajlrao. Adhalrao Patil 56 20. Shri Budhollya, ~an 348 

28. Shri Singh, Uday 48 21. Shrl Chkraboftty, SwadMh 329 

29. Shri Trlpahty. Braja Klshore 60 22. Shri Chandreppan. O.K. 384, 469. 491 

30. Shri Verma. Rev! PrBash 58 23. Dr. Chinta Mohan 326. 331. 407 

31. Shri Y8ITBnnaidu. Kinjarapu 47 24. Shri ChowcIlary. Pankaj 394 
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25. Shri Chowdhury, Adhlr 384, 424, 491 49. Shrl Khanna, Avlnuh Rai 300, 376, 421, 

26. Shrl Dugupta, Gurudu 399 
446, 454 

SO. Shrl Kharventhan, S.K. 308, 378, 448, 
27. Smt. Deo, Sangeeta 328, 351 484, 618 

Kumari Singh 
51. Shrl Koehal, Raghuveer 307, 363, 3n, 

28. Shrl Deora, Mlllnd 322, 388, 463, Singh 447, 606 
488 

52. Shrt KrtIhna, VIiOY 357, 440, 482, 
29. Shrl D .. hmukh, Subhash 344, 356, 431, 510 

Sur .. hchandra 478, 508 
53. ShrI KI'IIMIIdIa, N.N. 314,404 

30. Shrl Dhotre, Sanjay 383 
64. Shrl Kumar, NIkhII 394 

31. Prof. Dhumal, Pr.m Kumar 310, •• 450 
66. SM Kumar, SajJan . 337, 344 

32. Shrl Dubey, Chandra Sekhar 358, 388, 432 
66. Mv. Kurup, Su'" 335 

33. Shri Gadakh, Tukaram 320 
Gangec:l\ar 57. Dr. Kuehmarla, Ramkrlahna 330, 459,. 4&0 

34. Shrl Gadhavl, P.S. 411, 486, 488 50. Smt. Lakahml, Botcha Jhanal 344, 363, 437, 
491 

35. Shrl Galkwad, Eknath M. 394, 40& 
59. Smt. Mahajan, Sumltra 430 

36. Shrl Gangwar, Santoeh . 330, 459, 461, 
60. Shri Mahato, Nal1lharl 303, 384, ~80, 480 

508 
37. Smt. Gawall, Bhavana P. 393 61. Shrl Mahtab, Bhartruhari 345, 420, 472, 
38. Ch. Huaan, Munawar 367 491 

39. Shri Huualn, Anwar 338, 414, 467, 62. Shrl Mahto, Tek LaI 351, 428 
500 63. Prof. Malhotra, Vljay Kumar 330, 469, 461, 

40. Shri Huaaaln, Syed 310, 340, 389, 480 
Shahnawaz ~1 64. Shrl MandaI, Sanat Kuma 327, 404 

41. Dr. Jagannath, M. 340, 415,. 456, 66. Shrl Muood, Ruheed "343, 409, 419, 
469 471, 603 

42. SM Jha, Raghunath 297, 390, 413, 86. Dr. Mlahra, Ruheed 343, 409, 419, 
466, 488 471, 603 

43. Shri Jindal, Naveen 371, 443 67. Shrl Mohan, P. 326, 361, 436 

44. Shrl JogI, Ajlt 514 68. Shrl Mohd., Tahir 394, 476 

45. Shri Joshi, Pralhad SHI, 329, 383, 69. Shrl MaIM, Hannan 394 
451 

70. Shrl Mondal, Abu 328, 402, 462 
46. Shri Kanodia, Mahesh 334 Ayes Monda! 

47. Shri Karunakaran, P. 394 . 71. Shrl Murmu, Hernial 394,455,456 

48. Shri Khalre, Chandrakant 318, 456 72. Shrl Murmu, Rupchand 466 
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73. Shrl Nayak, Ananta 481 88. SM Reddy. M. RaJa 394.424 

74. Shrl Oram. Jual 350. 394. 425. 
Mohan 

613 eo. Shrl Reddy. Meguma 401 

75. Shrl Owalel. Aaaduddln 400. 481. 483 
Sreenlvuulu 

76. Shrl Pallanl Shamy. K.C. 313. 380, 486. 100. SM Reddy, Suravaram 399. 461. 481 

4e4 Sudhllkar 

77. Shrl Panda. Prabodh 488 101. Shrl Renge Patti. 328. 405 
Tukaram Ganpatrao 

78. Dr. Pandey, Laxmlnarayan 281,373,488 
102. SM Rljlju. Klren 458 

79. Shrl Pannlan Ravlndran 394 
103. Shri Sal Prathap. A. 363. 394 

80. Shri Pame. Delpat Singh _.403 
104. Shrt s.radgI. Iqbal Ahmed 404. 614 

81. Shrl Patel. Jlvabhal Ambaial 333 
106. Dr. Sanna. ANn Kumar 382 

82. Shri Patel. Klehanbhal V. 394, 409. 484, 
487 108. AIN. 8alhMdevI. (ShrIrMII) P. 394 

83. Smt. Patertya. Neeta 284 107. 8hrt Sathyanarayana. Sarvey 312, 476 

84. SM Patll. Pratlk P. 482 108. SM Satpathy. TathIIgIIta 
314, _ 

85. Shri Patil. Raoaaheb Denve 342. 418 108. ShrI Sclndla, JyoIIradItya, M. 325. 364. 418, 
477. 507 

86. Smt. Paill. Rupatal DHipraO 301. 514 
Nilangakar 110. Smt. Sen, MIn8tI 293. 421 

87. Shri Prabhu. Su""" 386. 384. 465. 111. Dr. Senthli. R. 335 

Prabhakar 488 112. Shrt Shaheen. Abdul Rahld 288. 328 

88. Shri Pradhan. Dharmendra 466 113. Shrl Shakya, Raghuraj Singh 455 

89. Shri Rajaoopsl. L. 334, 380. 384. 
434 114. SM ShlvaJlrao. AdhaIrao 381. 401. 480. 

PaIIl 482 

90. Shri Ramakrishna. Badlga 348, 415. 422. 
483 115. Smt. Shukla. Karuna 373. 468 

91. Shri Rana. Kuhlram 338. 412. 483 118. 8M 81ddMw ..... a.M. 295. 372, 444. 
496 

92, Smt. Rani. K. 424 
117. SM 81c11u. Navjot SIngh 353. 465, 466 

93. Shri Rao. K.S. 312. 324. 410, 
511 118. Shrl Singh. Chandra 400. 421. 481 

BhuIhen 
94. SM Rao. Rayapati 3M, 385. 466. 

Sambulva 488 119. SM SIngh. Du.hyant 341. 512. 613 

95. Shri Rawa., Mohan 317. 337. 438 120. Shrl Singh. Ganeeh 337. 483 

96. Shri Reddy. G. Karunakara 329. 370. 442. 121. Shri Singh, Mohan 358. 433 
487 122. SM Singh. PrabhunaIh 297. 305. 413. 

97. SM Reddy.K.J.S.P. 408 "'. 499 
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123. Shri Singh, Rake.h 419 134. 8hrl Thummar, V.K. 338. 406 

124. Shri Singh, Rewatl Raman 394, 481 136. 8hrl Tripathi, Chandra Mani 301. 614 

125. Shri Singh, Sugrlb 394, 409, 484, 136. 8M Trlpathy, BraJa Kilhore 397, 468. 490 
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